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LOK SABHA DEBATES 

LOKSABHA 

Tueaday, December 19, 2006fAgrahsyaI1ll28, 1928 (Sao) 

The Lole Sabha met at Eleven of the Clock. 

(MR. SPEAKER in the Chait) 

OBITUARY REFERENCES 

[English] 

MR. SPEAKER: Hon. Members, I have to inform the 
House of the sad demise of three of our former colleagues, 
Shri Sukhendra Singh, Shri Krishna Singh and Shrl Mahesh 
Dutta Misra. 

Shri Sukhendra Singh was a Member of the Sixth and 
Ninth Lok Sabhas from 1977 to 1979 and 1989 to 1991, 
representing Satna Parliamentary Constituency of Madhya 
Pradesh. 

Earlier, Shrl Singh was a Member of the Madhya 
Pradesh Legislative Assembly from 1962 to 1967. 

Shri Singh was a Member, Committee on Public 
Undertakings; Estimates Committee and Consultative 
Committees of Ministry of Shipping and of Ministry of 
Communications during the Ninth Lok Sabha. 

An agriculturist and lawyer by profeaslon, Shri Singh 
participated in India's freedom struggle. A committed social 
worker, he actively strove for the betterment 0' the poor and 
downtrodden. 

Shrl Sukhendra Singh passed away on 17 September, 
2006 at Satna, Madhya Pradesh at the age of 81. 

SM Krishna Singh was a Member of the Eighth Lok 
Sabha from 1984 to 1989, representing Bhind Parliamentary 
Constituency of Madhya Pradesh. 

Shri Singh was a Member of the House Committee 
during 1989. 

An agriculturist by profession, Shrl Singh served as a 
Member on the Board 0' Directors, Madhya Pradesh State 
Co-operatlvl Union, Bhopal. 

A sports enthullaat, Shri Krllhna Singh wu a member 
of Lokenclra club, Datia. He "10 had keen Interelt In readln~ 
and photography. 

Shrl Krilhna Singh passed away on 12 October, 2006 
at Datia, Madhya Pradesh at the age of 78, after a prolonged 
lllnes •. 

Shrl Mahesh DUtta Misra was a Member of the ThIrd 
Lok Sabha from 1962 to 1967, representing Khandwa 
Parliamentary Constituency of Madhya Pradesh. 

Earlier, Shrl Misra was a Member of the Madhya 
Pradesh Vldhan Sabha from 1952 to 1957. He was also a 
Member of the Land Reforms Committee in Madhya Pradesh 
Vidhan Sabha. 

A veteran freedom fighter, Shrl Misra suffered 
imprisonment several times during the freedom movement. 

A Gandhian to the core, Shri Misra was closely 
associated with Gandhljl for some time. He also served as a 
member of the Firat Sarvodaya Executive In 1948. 

An educationist, Shrl Misra was a faculty member of 
Jabalpur and Allahabad Universities. 

A well-known social worker. Shrl Misra was actively 
involved in constructive work. agricultural and rural uplift. 
Khadi and village industries and cultural activities. 

A man of letterl, Shrl Misra authored book. on 
elementary civics and locial studies. 

Shrl Mahesh Dutta Misra passed away on 11 Novem-
ber, 2006 at the age of 91 at Harda, Madhya Pradesh. 

We deeply moum the los. of thele friends and I am 
sure the HOUle would join me in conveying our condolences 
to the bereaved families. 

The House may now stand In silence for a short while 
as a mark of respect to the memory of the departed. 

11.02 hra. 

(The Members then stood in ,ilence for a .hott while.) 

11.05 hra. 
REFERENCES BY SPEAKER 

Congratulating Shrl Nav"" Jindal, UP on winning 
Sliver Medal In Skeet .hootIng event 

and 
Indian Crlck.tTeam for winning the Teat Match 

... (Interruptions) 

[Translation] , 
MR. SPEAKER: When I am on my legl. you should I 

keep quiet. 

... (lnterrupti0n8) 
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(English) 

MR. SPEAKER: Hon. Members, it gives me a great 
pleasure to Inform the House that one of our young 
colleagues, Shri Naveen Jindal, has won a Silver Medal in 
the Skeet Shooting Event at the 50th National Shooting 
Championship held at New Delhi on 18th December, 2006. 
Shri Jindal has done us proud and I am sure the House 
would join me In congratulating him on this achievement. 

Q.No.382, Shri Rewatl Raman Singh. 

... (Interruptions) 

(Translation) 

MR. SPEAKER: Why are you saying sir, sir repeatedly. 

[English] 

What is your problem? 

... (Interruptions) 

SHRI N.N. KRISHNADAS (Palghat): Sir, the House 
should congratulate S. Sreesanth also. 

MR. SPEAKER: I congratulate S. Sreesanth and the 
Indian Team also. We are very happy and congratulate the 
Indian Team for the great play. I also congratulate Sourav 
Ganguly, V.V.S. Luman and Zaheer Khan. 

... (Interruptions) 

[Translation] 

MR. SPEAKER: You please sit down. What you are 
saying Is not going on record. 

SHRI RAM KRIPAL YADAV (patna): Mr. Speaker, Sir, 
you will be happy as well as sad to know that those rebellious 
and tainted . ... (lnterruptions) 

MR. SPEAKER: Please do not raise it now. 

... (Interruptions) 

MR. SPEAKER: All right, leave it and talk to me. I will 
tell you what Is going to happen. 

... (Interruptions) 

MR. SPEAKER: What is this happening, today is the 
last day. 

11.07 hr •. 

ORAL ANSWERS TO QUESTIONS 

[English] 

MR. SPEAKER: Shri Rewatl Raman Singh, Q. No. 382 

Amendment In Criminal Law. 
+ 

*382. SHRI REWATI RAMAN SINGH: 
SHRI JYOTIRADITYA M. SCINDIA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the laws relating to crime were amen-
ded during the last three years; 

(b) if so, the details thereof; 

(e) whether several State Governments have 
reported difficulties in implementing those amendments; and 

(d) jf so, the details thereof alongwith the action 
proposed In this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) to (d) A statement is laid on the Table. 

St.tement 

(a) and (b) Various provisions of the Code of Criminal 
Procedure, 1973 were amended through the Code of 
Criminal Procedure (Amendment) Act, 2005 (Act 25 of 2005) 
and through the Criminal law (Amendment) Act. 2005 (Act 
2 of 2006) . 

Important provisions of the Code of Criminal Procedure 
(Amendment) Act. 2005 are (I) Prohibition of the arrest of a 
woman after sunset and before sunrise except in exceptional 
circumstances, (ii) Police to give information about the arrest 
of a person as well as the place where he II being held to 
anyone who may be nominated by him for sending such 
Information, (iii) Mandatory judiCial inquiry in case of death 
or disappearance of a person or rape of a woman while in 
the custody of the police. In case of death, examination of 
the dead body to be conducted within 24 hours of death, (Iv) 
Mandatory provision that if the arrested person Is accused 
of a bailable offence and he is indigent and cannot fum Ish 
surety, the court shall release him on his execution of a 
bond without surety, (v) An undertrial prisoner, other than 
the one accused of an offence for which death has been 
prescribed as one of the punishments, should be released 
on his personal bond with or without sureties when he has 
been under detention for a period extending to one half of 
the maximum period of imprisonment provided for the 
alleged offence, (vi) in no case will an undertrlal be detained 
beyond the maximum period of Imprisonment provided for 
the alleged offence, (vii) Ball ~nd anticipatory bail provisions 
have been made stringent for hardened criminals, (viii) Ball 
jumping made a specific offence In the Indian Penal Cod. 
and (ix) The State Govemments have been empowered to 
establish Directorate of Prosecution under the administrative 
control of the Home Department of the State. 

4 
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Important provisions of the Criminal Law (Amendment) 
Act, 2005 are (i) to Introduce the concept of 'Plea-Bargaining', 
(II) to provide for more scientific experts to give evidence In 
cues relating to fake currency notes, and (iii) to amend the 
Indian Penal Code, 1860 to provide punishment for 
thl'8atening any person to give false evidence. 

(c) and (d) Some representations from some Lawyers 
organizations, were received protesting against some of the 
provisions of the Code of Criminal Procedure (Amendment) 
Act, 2005. Their main objections were against amendment 
to section 438 of the Code of Criminal Procedure, 19i~ 
(anticipatory bail) and making the oHence at section 324 of 
the Indian Penal Code, 1860 (voluntarily causing hurt by 
dangerous weapons or means) non-bailable and com-
poundable. These amended provisions are yet to be made 
eHective. 

HO":aver, the Government of Tamil Nadu has forwarded 
to the Central Government a Bill namely -The Indian Penal 
Code and the Code of Criminal Procedure (Tamil Nadu 
Amendment) Bill, 2006- proposing to amend certain 
provisions of the Code of Criminal Procedure (Amendment) 
Act, 2005 in respect of State of Tamil Nadu, seeking assent 
of the President to the Bill. 

(Translation] 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, with 
your kind permission, I would like to say that the court has 
recently reopened some Important criminal cases such as 
Prtyadarshini Manu case and Jasslca Lal case. In both the 
cases, the accused have been sentenced. In view of it, I 
would like to know from the hon'ble Minister of Home Affairs 
whether the Government are contemplating to amend the 
related laws so as to ensure a simple and responsive judicial 
system and provide speedy justice to people. Moreover, I 
would also like to know the number of such criminal cases 
pending In High Courts for the last ten years . ... (Interruptions) 
If that Is not possible, he may, at least, furnish the details of 
luch cases pending during the last one or two years. 

(English] 

MR. SPEAKER: I do not know whether the Minister 
has got the particulars. 

{Translstlon] 

SHRI SHIVRAJ V. PATIL: Sir, if the hon'ble Member 
goes through the reply laid on the Table of the House by me, 
he would come to know about the steps taken to simplify 
and speed up the judicial system. Besides, we propose to 
Introduce in the Houl. the Criminal Procedure Code and 
other criminal 18W8 like I.P.C. Evidence Act with the purpose 
of amending them. For the kind information of the hon'ble 

Member, I would like to say that the Bill which was introduced 
in the House in 1994 remalned pending till 2005. After 
amending the Bill in 2005, it became a part of our statute. In 
addition to it, one more amendment Bill was introduced in 
2005 and the third Bill will be introduced soon. For the 
information of the hon'ble Member, I would like to say that 
the Bills in this regard are drafted by the Ministry of Home 
Affairs. However, information in respect of the number of 
cases pending and disposed off so far will be furnished by 
the Ministry of Law. If he desires, I can fumish him the entire 
information collecting the same from the Ministry of Law. 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, the 
hon'ble Minister is furnishing the information on his own 
behalf revealing that approx. 56 lakb criminal cases are 
pending in the courts. The Law Commission in one of its 
recommendations given in 1978 has suggested speedy 
-appointment of judges in large numbers because in the 
absence of sufficient number of judges, criminal cBlea 
remain pending In courts for decades. I would like to know 
from the hon'ble Minister whether the appointment of judges 
will be made in the same number as suggested by the Law 
Commission. Secondly, whether fast track courts will be set 
up to dispose off the cases within a year. 

(English] 

MR. SPEAKER: This is for the Law Minister. 

SHRI REWATI RAMAN SINGH: Sir, he would have to 
send the recommendations. 

{Translation] 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, it is true that 
the Law Commission had made a number of recommen-
dations and some of the recommendations of the Law 
Commission have been implemented and others are yet to 
be implemented. However, the amendment in the Act is made 
here only. I would like to tell the House that the Central 
Government appoints the judges of the Supreme Court and 
the High Courts and the State Governments appoint district 
court judges, session court judges, civil judges and 
magistrates. There are approx. 1300 courts in our country 
but this number is inadequate. The number of judges Is also 
far short of requirement. Therefore, State Governments have 
been directed to appoint more and more number of judges 
so that the cases can be disposed ot early in sessions courts 
and lower courts. The judges of the Supreme Court and 
High courts are appointed by the Central Government. The 
hon'ble member has asked a very pertinent question. He 
intends to know how to curtail the delay in judicial process. 
The Government has taken many effective steps in this 
regard. New courts have been set up to speed up the work. 
Arbitration laws have also been enacted. Secondly, the 
Ministry of law Is arranging for circuit courts a110 In which 
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the judges will have to move from one place to another. 
Judges will go to villages and arrange the courts to dispose 
of the cases there Itself. The Government will provide 
requisite funds in this regard. Besides, there is a provision 
of plea-bargaining under the Code of Criminal Procedure 
(Amendment) Act which will help in reducing the number of 
cases. 

Secondly; the Bill also contains a provision to 
compound the small cases which was difficult earlier. The 
third point in the Bill is to reduce the warrant cases the 
number of which was earlier more than the summary trials 
and also to dispose of the maximum number of cases through 
Summary trials. I would tell the hon'ble Member that the 
amendments made in 2005 and 2006 are praiseworthy. 
These amendments have been made by the committees 
constituted on the recommendations of the Law Commission 
and by the members of the committees constituted on the 
recommendations of the Supreme Court. If the ~on'ble 
Member goes through these amendments, he will come to 
know how these Acts are helpful in deciding the cases as 
compared to the past. I would say that all his apprehensions 
will be removed to a great extent if not completely. 

[English] 

SHRI JYOTIRADITYA M. SCINDIA: Sir, a Committee 
on Criminal Justice Reforms had been constituted under 
the Chairmanship of Justice Malaimath and they have given 
a comprehensive Report to the Government which Is now 
being processed. Pans of this Report have been accepted. 

My question, through you Sir, to the hon. Minister is, 
when parts have been accepted by the Government, why is 
it not Implementing these parts till date? It is also very 
Important to plug loopholes as many witnesses today turn 
hostile. Are you thinking of a witness protection programme 
to enable honest deposition by witnesses in cases? 

SHRI SHIVRAJ V. PATIL: The Malalmath Committee 
Report Is quite a comprehensive one and we have accepted 
some of the recommendations given by the Malaimath 
Committee. We have incorporated them Into the Criminal 
Procedure Code and other laws alao. We have asked the 
Sate Governments to see that those recommendations are 
implemented. One of the recommendations was that Plea 
Bargaining should be provided In the law and we have 
already provided It in Ihe.aw. It was necessary for us to see 
that the Directorate of Prosecution should be there which 
can help In this respect. That has also been done. It is now 
for the State Governments to see that they issue dir~ctlons 
and provide the wherewithal, which are required for dOing 
Justice as per the recommendations given by the Malalmath 
Committee. 

The second part of the supplementary relates to 
protection to be given to witnesses. The Third Amending Bill 
is likely to be Introduced and in that Third Amending Bill to 
the Criminal Procedure Code and other criminal laws, it is 
provided as to how protection can be given to the witnes .... 
In that law, we are prOviding that the statement shall be 
recorded by the police on audio and video tapes. It is also 
provided that, In some cases, the statements shall be 
recorded by the Magistrate. It is also provided that If the 
prosecutor and the Judge are suggesting that the witnesses 
should be given protection, that kind of protection will be 
given. It is also provided In that law that if it becomes 
necessary to give protection for a longer time, It can also be 
done. But this is a very difficult situation. Supposing we are 
giving security to all the witnesses and if we ask the State 
Governments to provide security to all the witnesses, then 
the burden wh~h will be caused on the State Governments 
because of it will be enormous. We shall have to obtain their 
cooperation and only then, we can do It. But we are marching 
in the direction of providing protection to the witnesses also. 

MR. SPEAKER: We have already taken 20 minutes for 
one Question. 

[Translation! 

SHRI GIRDHARI LAL BHARGAVA: Mr. Speaker, Sir, I 
am satisfied with the reply of the honble Minister. However, 
I am only asking whether the Rajasthan Government has 
given any suggestions to them for crime control. If it is so the 
Government might have implemented them also, but if they 
have not been implemented, what are the reasons therefor? 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, it is a very 
omnibus question as to what suggestions have been given 
and what have not been given by them, however, as per my 
knowledge, like our Parliament, the states also have the 
power to amend the Criminal Law, Indian Penal Code, 
Criminal Procedure Code and Evidence Act because these 
are all in the Concurrent Ust. They are not exclusively on 
the State List or exclusively In the Union List. So, Rajasthan 
Government will not face any difficulties in doing what they 
want to do. However, if there Is any contradiction between 
the laws made by the Central Government and the State 
Government - then there is a need to rectify it at the Central 
level. If he further clarifies his question then I will be able to 
reply. 

[English) 

MR. SPEAKER: Very exhaustive replies on all poaslble 
Issues have been given by the hon'ble Minister. 

Integrated TrIbal Development Project. 

+ 
·383. SHRI SUGRIB SINGH: 

SHAI KISHANBHAI V. PATEL: 
Will the Minister of TRIBAL AFFAIRS be pleased to 

State: 
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(a, the details of the funda allocated under 
Integrated T dbal Development Projects (I TOP) during the 
last three years and the current year; 

(b) whether the Government has received propo-
sals from various State Governments for providing grants 
under the said scheme; 

(c) if so, the details and the time by which these 
proposals are likely to be cleared; and 

(d) the steps being taken by the Government to 
achieve the ITDP objectives? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) to (d) A statement is laid on the Table of the 
House. 

St.tement 

(a) Integrated Tribal Development Projects (ITDP) 
and Integrated Tribal Development Agencies (ITDA) are 
administrative units of the State Governments In tribal areas 
of respective States to implement various schemesl 
programmes relating to tribal welfare. The Ministry of Tribal 

Affairs does nllt have any specific scheme for funding of 
Integrated Development Projects. However, under Special 
Central Assistance to Tribal Sub Plan (SCA to TSP). the 
Ministry of Tribal Affairs since 2003-04 has started ITDPI 
ITO A-wise earmarking of funds, in the grants released to 
the respective State Governments. Details of funds 
earmarked for ITDPs/ ITDAs during last three years and 
current year is at Annexure-I. 

(b) and (c) Submission of projects by State Governments 
under SCA to TSP is not insisted upon for release 01 funds 
as it is done In accordance with the allocation made to the 
State and submiSSIon of utilization certificate for the funds 
released during previous years as required under the Fiscal 
Responsibility & Budget Management Act, 2003. For 2006-
07, funds have already been released to eligible States as 
per details given In the Annexure-II. 

(d) The main function of the ITDPs! ITDAs Is to imploment 
various programmes/ schemes for integrated socio-
economic development of the tribal community. The Mhlislry 
of Tribal Affairs periodically reviews the implementatior. ot 
Its various programmes/schemes with the State Govern-
ments. 

Annexure-' 

Det.lI. of funds earmat1<ed to ITDPsIITDAs during 2003-04102006-07 under 
Special Central Nalslanee to Tribal Sub Plan (SeA 10 TSP) 

(Rs in lakh) 

S.No. Name of the State No. of ITDPsllTDAs Funds earmarked to ITDPsllTDAs 

2003-04 2004-05 2005-06 2006-07 

2 3 4 5 6 7 

1. Andhra Pradesh 8 899.70 899.70 899.70 1065.210 

2. Assam 19 2331.60 2331.60 2331.60 2655.000 

3. Gujarat 9 2916.03 2916.03 2916.03 3503.887 

4. Himachal Pradesh 5 278.96 278.96 278.96 428.669 

5. Jammu and Kashmir-- 0.00 0.00 0.00 0.00 

6. Karnataka 5 98.55 98.55 98.55 176.34 

7. Kerala 7 183.22 183.22 183.22 205.77 

8. Madhya Pradesh 31 4309.91 4309.91 4309.91 5390.185 

9. Maharaahtra 16 1341.39 1341.39 1341.39 1341.390 

10. Manipur 5 635.86 635.86 635.86 738.07 

11. Orissa 21 3942.07 3942.07 3942.08 4518.819 
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1 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

22 . 

2 

Rajasthan 

Sikkim 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

West Bengal 

Uttaranchal" 

Bihar" 

Chhattisgarh 

Jharkhand 

Goa· 

3 

5 

4 

9 

3 

1 

12 

19 

14 

• In 2006-07, for the flrtt Ume fund hu been provided to Goa • 

4 

1430.83 

91.BB 

92.7B 

741.42 

9.B8 

954.47 

0.00 

0.00 

3177.46 

4506.11 

NA 

5 6 7 

1430.83 1430.B3 1835.703 

91.88 91.88 111.51B 

92.78 92.7B 4B.390 

741.42 741.42 854.647 

9.88 9.88 0.00 

954.47 954.45 1092.982 

0.00 0.00 0.00 

0.00 0.00 0.00 

3177.46 3202.96 3668.696 

4506.11 4506.12 4506.120 

NA NA 0.00 

•• No ITDP/ITDA have been identified In the States of Jammu & Kuhmir, Bihar II'Id Uttaranchal. 

An".xure-l, 2 3 

Release of funds under Special Central Assistance to 13. Maharashtra 3868.00 
Tribal Sub-Plan during 2006-2007 (as on 15.12.2006) 

14. Manlpur 398.00 
(Amount RI. In lakh) 

15. Orissa 6701.00 
S.No. Name of the State Amount released 

16. Rajasthan 4214.00 
1 2 3 

17. Sikklm 118.00 
1. Andhra Pradesh 2912.00 

18. Tamil Nadu 0.00 
2. Assam 1568.00 

19. Tripur8 1080.00 
3. Bihar 0.00 

20. Uttar Pradesh 0.00 
4. Chhattlsgarh 4769.00 

21. Uttaranchal 50.00 
5. Goa 110.00 

22. West Bengal 2270.00 
6. Gularat 4251.00 

Total 50774.00 
7. Himachal Pradesh 890.00 

SHRI SUGRIB SINGH: Sir. I would like to know from 
8. Jharkhand 6131.00 the hon. Minister through you on one point. Is It a fact that 

some State Governments are lagging behind In achieving 
9. Jammu and Kuhmlr 1088.00 the targets of ITOP and as a result thereof, tribals are at the 

10. Karnataka 1242.00 
receiving end? If so. whether the Government propose to 
monitor the programmes constantly and the real objectlves 

11. Kerala 277.00 of ITOP are fulfilled In every State? 

12. M~hya Pradesh 8817.00 SHRI P.R. KYNDIAH: The ITDP concept has been a 
very good concept In the sense that It would bring through 
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that agency, through that project agency the kind of 
concentrated loclo-economlc development of the tribals. 
Now, these detail. are given in my answer. They are the 
administrative units of the State Governments. I know that, 
for .ome time, there has been declining importance of the 
ITOP and ITOA a. It happened in Oris ... But, at the same 
time, from the State Government. we did try to be more 
focused by getting the funding through the ITOP. It la one 
way of Improving their development, their functioning. But, 
so far, we have not been able to do that. There Is a negative 
response from the Finance Ministry and the Planning 
Commission. But, at the same time, I recognize what the 
hon. Member has said that we must strel'!gthen the ITOP 
and the ITOA agents. 

SHRI SUGRIB SINGH: My State of OrIssa Is facing 
severe constraint of funds to complete the projects under 
ITOP due to Inordinate delay in releasing the grants every 
year. In view of the above, I would like to know from the hon. 
Minister whether the hon. Minister would like to direct his 
Ministry to release the funds at the beginning of the financial 
year .0 that the money earmarked to the State can be spent 
In time. 

SHRI P.R. KYNOIAH: My concern Is that the ITOP 
should function more effectively. But we do not fund them 
directly. We have to fund them through the State Government. 
If the hon. Member can Infonn me in what way the ITOP is 
not functioning, I could help him by taking It up with the State 
Government but we cannot have direct funding. It Is for the 
State Government to be more pro-active. 

SHRI BRAJA KISHORE TRIPATHY: His question was 
just to release funds. 

MR. SPEAKER: He was complaining about non-
release of grant In time. 

SHRI P.A. KYNOIAH: It Is for the State Government to 
do that. 

{Trans/stlon] 

SHRI KISHANBHAI V. PATEL: Mr. Speaker, Sir, through 
you, I would like to draw the attention of the hon'ble Minister 
towards diversion of funds allocated for ITOP project In 
Gujarat to other schemes. I would like to know from the 
hon'ble Minister about the steps being taken by the 
Government to check misuse of funds allocated for ITOP 
project. 

(English] 

SHRI P.R. KYNOIAH: Well, to be very frank, I do not 
have any protelt, any complaint. But, as I laid earlie" we 
cannot by-paiS the State Govemment. There are Hta of 

schemes or projects which are very important to perfonn. 
But whatever we can do from our side, If the hon. Member 
can infonn me In a very specific manner, I can assure him 
that I will take steps in my owr: way. 

(Translation] 

SHRI MANSUKHBHAI O. VASAVA: Mr. Speaker, Sir, a 
number of projects have been launched by the Central as 
well as State Governments for the development of tribal 
people, however, the benefit of these projects are not 
reaching the tribal people living in Inaccessible forest and 
hilly areas. I would like to know from the hon'ble Mlniater 
whether the Govemment have any information in this regard 
and If so, the steps being taken by the Government for the 
development of tribal people living In forest and hilly region a 
and to ensure that the benefits of these schemes reach them. 

(English] 

SHRI P.A. KYNDIAH: We are working hand In hand 
with the State Government. The only way that we do Is that 
we release funds through the Special Central Assistance to 
strengthen the Tribal Sub-Plan. 

This i8 being done on the basis of the population ratio 
of that State and in relation to the entire population of the 
country. We are requesting the State Govemmentl to take 
up schemes which are laid down. We have plenty of schemel 
for the purpose of improving the living standard of the tribal 
people in the field of education and so on. Primarily there 
are two basic schemes through which we help the States. 
One is through the Special Central Assistance to the Tribal 
Sub Plan and the other one is through article 275 (1) of the 
Constitution In which we give assistance to States. These 
are the two basic ways of channelising the funds to them 
and then the State Govemments can take up the schemes. 
Then, we do have amendment of the system at the 'TOP 
level. 

SHR' ABU AYES MONDAL: Mr. Speaker, Sir, I would 
like to know from the hon. Minister whether It is a fact that 
there are Instances of deaths due to starvation in different 
tribal areas of the country In spite of having many schemes 
under the Integrated Tribal Development Programme. If so, 
I would like to know the reasons for that. 

MA. SPEAKER: This is very vague. 

SHRI P.R. KYNDIAH: Sir, this is a very general question. 
It's not related to the main question. 

MR. SPEAKER: So, you have no such Infonnalionl • I 

SHRI P.R. KYNOIAH: Yel, Sir. , have no auch 
infonnalion. 
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(Translation} 

SHAI ANANT GANGAAAM GEETE: Mr. Speaker, Sir, 
the hon'ble Minister in this written reply to part (d) of the 
main question has stated that the main objective of ITDP! 
ITDA is to implement various programmes/schemes for the 
integrated socio-economic development of the tribal 
community. 

A large number of tribal people live mainly in three 
districts of Maharashtra viz - Amrawati, Thane. and Dhule. 
There are also some more districts like Garhchiroli and 
Chandrapur having tribal population. But the context in which 
I am talking of Is that the number of child deaths due to 
malnutrition has been constantly on the rise in these districts 
of Maharashtra over the years. The main reason is poverty. 
In thIs context the High Court of Mumbai has instructed the 
State Government to take measures to check such child 
deaths. In this context, the Chief Minister of Maharashtra 
has stated that there are several schemes to control 
malnutrition deaths In the tribal settlements. The Chief 
Minister of Maharashtra has announced that more Angan-
wadi Centr'lls will be set up in those areu, so that, those 
children may get nutritious food through those centres. I 
would like to know whether the Central Government have 
receIved any proposal from the State Government regarding 
setting up of Anganwadl centres as announced by the Chief 
Minister and if so, what steps have been taken by the Centrat 
Government In this regard? 

MA. SPEAKEA: How to deal with if you ask such a 
long question. 

[English} 

SHAI P.A. KYNDIAH: Sir, It Is a long question. But I 
agree with the hon. Member about the importance of focusing 
attention on the livelihood and welfare of the trlbals. I agree 
with him entirely, but so far, the State Government has not 
brought any such programme to my attention. That is the 
position at the moment. 

MA. SPEAKEA: That is enough. 

SHAI VANLAL ZAWMA: Mr. Speaker, Sir, the hon. 
Minister stated in his written answer that the four tribal States 
of the North East namely, Meghalaya, Mlzorarn, Nagaland 
and Arunachal Pradesh are not Included in the ITDP and 
ITDA lChemes. Then, for the Special Central Assistance to 
the Tribal Sub Plan also, these four States of the North 
Eastern Region are not included. 

Sir, the hon. Minister hImself Is from Meghalaya. I.do 
not know what .. the reason that these four tribal States are 
not Included In this sub-plan. 

SHAI P.A. KYNOIAH: Sir, it is a very good queltion. 
There are States in the country, which are pre-dominantly 
tribal States. Mlzoram Is a tribal State; Meghalaya Is a tribal 
State; Arunachal Pradesh Is a trlbai State; and Nagaland I. 
a tribal State. These are mainly the tribal State •. Th .... fore. 
they just need a speciai plan. The entire plan Is a Tribal 
Plan. It is more than 50 per cent and in the case of Mizoram 
it is about 70 per cent to 80 per cent. 

(Translation} 

MR. SPEAKER: The hon'ble Member should speak in 
brief. We give long preface. 

[English} 

SHAI KINJAAAPU YERRANNAIOU: Mr. Speaker Sir, 
the Integrated Tribal Development Projects and ITOS are 
the administrative units of the State Governments for the 
welfare of the tribal people. 

Since 2003-04, the Government of India. under the 
Tribal Sub-Plan, is sending funds to the ITOS. But the funds 
are being diverted by the State Governments to other 
schemes. I WOI !Id like to know whether the hon. Minister has 
any Information in this regard, if so. what are the steps the 
Government of India has taken In this regard? 

Sir. it carne in the newspapers. We are directly releasing 
the funds for the tribal welfare, but the State Governments 
are diverting those funds to other schemes . ... (Interruptlons) 

MR. SPEAKER: You do not have to repeat. 

SHRI KINJAAAPU YERAANNAIDU: Sir, the State 
Governments are diverting the funds to other schemes . 
... (Interruptions) 

MA. SPEAKEA: There is no necessity to repeat. 

SHRI P.A. KYNOIAH: Sir, there is no such information 
that we know of. 

[Translation} 

SHAI AAMOASATHAWALE: Mr. Speaker, Sir. the tribal 
welfare schemes are being implemented by the Govemment 
of India and the State Governments for several years, 
however, no specific programme Is being run for lifting them 
above poverty line. The Government of India have also 
formulated the Tribal Sub-Plan. As per the Census 2001. 
tribal people comprise 8.2 percent of the total population of 
the country. The budget allocation for the previous year was 
As. 5.63,000 crore. A provision of at least As. 50 thousand 
crore was required to be made for the tribals. I woukt like to 
know from the honble Minister as to how much was allocated 
in budget 2006-2007 for tribal. and the efforts being made 
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by the Ministry to allocate 8.2 percent of the total budget that 
Is Rs. 50 thousand crore in the next budget for tribal 
population. 

{English} 

MR. SPEAKER: He wants more money. 

SHRI P.R. KYNDIAH: Sir, this i. a question for the future. 
We will take the suggestions of the hon. Member in order to 
increa .. the allocation of funds in the Eleventh Plan. 

MR. SPEAKER: Very good. 

[Translation} 
Industrial Park. 

+ 
*384. SHRI BHUPENDRASINH SOLANKI: 

SHRI MAHESH KANODIA: 
Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state: 

(a) the details of the industrial parks set up in the 
country during each of the last three years, State-wise; 

(b) whether the Government Is contemplating to 
set up more industrial parks in the country; 

(c) if so, the details thereof; 

(d) whether the industrial parks have lost their 
relevance after the introduction of new schemes launched 
for industrial development; and 

(e) if so, the reaction of the Government thereto? 

(English) 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) to (e) A statement is laid on the Table of the House. 

Statement 

(a) The details of the Industrial Parks approved & set 
up under the Industrial Park Scheme 2002, during each of 
the last three years, State-wise are given in the Annexure. 

(b) and (c) The Industrial Park Scheme 2002 is an 
ongoing scheme. Under the Scheme, Income Tax benefits 
under Section 80, IA ofthe Income Tax Act 1961 are available 
to undertakings which are engaged in the business of 
developing, operating & maintaining of Industrial Parks. The 
benefits are available uptill March, 2009. Applications are 
being ~ontinuousiy received and are considered, as per the 
scheme. 

(d) and (e) No, Sir. The Scheme provides for deduc-
tions. In calculating the tax payable, under the Income Tax 
Act 1961, on profits from industrial undertakings or enter-
prises, engaged in Infrastructure development for a period 
of ten consecutive years. in a block of fifteen assessment 
years after the commencement of business. As the ,cheme 
envisage, promoting quality industrlal'nfrastructur •• which 
is an essential component of Industrialization. it is being 
found attractive by the developers. 

Annexure 

State-wise No. of Industrial Parks approved and 
functional during the la,t 3 ye.r. 

SI. State 
No. 

No. of Industrial No. of Industrial 
Parks approved parks functional 

under the Industrial during the 
Park Scheme during last 3 years 

tho last 3 years 

1 Andhra Pradesh 20 8 

2 Chandlgarh 

3 Gujarat 4 

4 Haryana 2 

5 Karnataka 39 20 

6 Maharashtra 56 23 

7 Punjab 

8 Rajasthan 63 5 

9 Tamil Nadu 10 2 

10 Uttar Pradesh 5 3 

11 Uttaranchal 5 

12 West Bengal 7 4 

Total 213 66 

[Translation} 

SHRI BHUPENDRASINH SOLANKI: Mr. Speaker. Sir, 
Industrial Park Scheme Policy formulated by the Central 
Government has been in vogue since 1977 and has alao 
been extended upto March, 2009. It is the scheme of 
Industrial Park which is in the interest of the nation. the State, 
the industries and the labourers. The State Governments , 
have also took much interest in it. Some States have made 
efforts to set up industrial parks on their own and have also 
made efforts to set up industrial parks by way of signing 
MoUs with foreign countries. Through you, I would like to 
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know from the hon'ble Minister the total number of proposals 
of Industrial Parks IUbmltted to the Central Government by 
the Gujarat Govemment and the number of proposals out of 
them approved by the Central Government. 

[English] 

SHRI ASHWANI KUMAR: Sir, the Industrial Park 
Scheme Is one of the schemes that is being run by the 
Government of India in our Department. It has proved to be 
a highly succe.sful scheme because it relates to the 
development of quality infrastructure. I have placed the 
Infonnatlon in the reply. 

As far as Gujarat Is concerned, the number of Industrial 
parka approved under the Scheme Is four, and those which 
are functlonlnq in the last three years in the State of Gujarat 
is one. 

[1ian_tJon} 

MR. SPEAKER: Ita anlwer has been given in the reply. 

SHRI BHUPENDRASINH SOLANKI: These are the 
approved one., I would like to know as to how many have 
been started? 

(English] 

MR. SPEAKER: How many are pending? Have you 
got the neceuary information? 

SHRI ASHWANI KUMAR: In all, there are 157 proposals 
from allover the country which are pending. From Gujarat, 
.s far as my Information Is concerned, as per this chart, in 
the lalt three years, none is pending, but as far as Gujarat is 
concerned I will get the Information more elaborately and 
give it to the hon. Member. 

[TransIBtlon) 

SHRI BHUPENDRASINH SOLANKI: Mr. Speaker, Sir, 
under the Industrial Park Scheme the State Government of 
Gujarat has serit a labour oriented Industrial Park Ordinance 
to the Government of India for its assent. The said Ordinance 
has been lying pending for approval for a very long time. 
When the Government of India will give its assent to the 
ordinance sent by the State Govt. of Gujarat? 

[English] 

SHRI ASHWANI KUMAR: this is not covered by the 
Quesdon. I will get the Information. It pertains to a parti~ular 
State • ••• (Interruptions) 

MR. SPEAKER: You are right. 

SHRI ASHWANI KUMAR: I will get the Information and 
give It to the hon. Member. 

{Trans/Btlon} 

SHRI MAHESH KANODIA: Mr. Speaker, Sir, I would 
like to know from hon. Minister-whether any time-limit hal 
been framed for implementation of Industrial Park Scheme? 
If 80, what are the details thereof and in case of violations of 
time limit whether there are any penal provisions. 

[English} 

SHRI ASHWANI KUMAR: Sir, this Scheme was 
originally to expire in 2006. It has, now, been extended till 
2009. It Is Implicit in the time-limit for the c.t>eration of the 
Scheme that the parks have to come up as soon as possible 
for the simple reason that it is only thereafter that the 
developer can get the returns by allocating It or selling it to 
the units concerned. Although there is no specific time 
duration but It is being monitored very closely by the 
Department. In case of any inordinate delay, action Is taken 
and the developer is called. 

SHRI N.S.V. CHITIHAN: Mr. Speaker, Sir, from the 
statement tabled by the hon. Minister, 10 industrial parks 
are approved by the Government of India, and more so, only 
two industrial parks are functioning. May I know from the 
hon. Minister, through you, Sir, the special reasons for non-
functioning of th& remaining eight industrial parks? 

Sir, Madurai is the second biggest city in Tamil Nadu. 
South Tamil Nadu is economically and Industrially 
backward. I would like to know from the hon. Minister whether 
any application for starting the industrial park in South Tamil 
Nadu is pending. If not, I would like to know from the hon. 
Minister whether the Government will introduce further fillip 
to start industrial parks in south Tamil Nadu. 

SHRI ASHWANI KUMAR: Sir, this Scheme is not a State 
specific. It does not arise out of this Question. But I can, for 
the satisfaction of the han. Member, tell him that whenever 
any proposal is received from any State Government, it is 
favourably considered provided It is within the normal 
parameters of eligibility. 

MD. SALIM: Sir, the hon. Minister has rightly given the 
a cumulative figure for three years in respect of the 
sanctioned strength of tlte industrial parks, and how many 
are functional. That was the main Question. My question Is 
this. The Minister has replied to the first part of the Question 
and said that It is a continuous process, every time they are 
receiving the applications and accordingly" they are 
sanctioning it. A huge number of parks - more than two-
thirds - have been sanctioned but not functional. What is 
the number of applications, year-wise, that you are 
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receiving? For example, this year and last year, how many 
have been sanctioned? If you give these details, then we 
can find out how many are not functioning after they are 
sanctioned. After the SEZ rule -the main question was that 
and the Minister has avoided that - finalised in February 
2006, is it still aHractlve? Your figures will show that. 

MR. SPEAKER: I do not think the Minister has avoided 
it. 

SHRI ASHWANI KUMAR: Sir, it is a very relevant 
question. I will aHempt and answer. First of all, this has no 
correlation to SEZ because SEZ is an entirely different 
Scheme. It is related to exports. This is for quality 
infrastructure. It is true that there Is a gap between what is 
sanctioned and what has become functional. 

It Is for this reason that we have now started a review 
of the scheme with a view to bridging whatever are the 
inadequacies; and we are ensuring that whatever is 
sanctioned, actually gets started on the ground. That is why 
we have circulated a note in the Ministry of Finance, which 
is one of the key Ministries, and we are going soon to amend 
the scheme with a view to ensuring that whatever is 
sanctioned gets on the ground. 

SHRI BRAJA KISHORE TRIPATHY: Mr. Speaker, Sir, 
this scheme envisages promoting quality infrastructure. But 
we find that the result, which has been shown in the 
statement, is very much dismal and discouraging. Within 
three years, the figures of only 12 States have been made 
available. Then, about the project, the number of industrial 
parks approved is 213 whereas the number of functional 
industrial parks is only 66. It is not covering all the States of 
the country. 

So, why are the other States not coming forward? What 
ia the difficulty? I. the scheme not very much encouraging? 
In my view, some more incentive is required to be given for 
all these schem ••. So, I would like to know as to what is the 
perception of the Government. What are they doing, because 
the reault is very much dismal and discouraging? The figures 
of other State, are not available. What Is happening with 
the other State,? Why are they not coming forward? I want 
to know an answer from the hon. Minister. 

MR. SPEAKER: Okay. You need not repeat. You have 
asked your question. Asking a question three times, does 
not make it a stronger. 

SHRI ASHWANI KUMAR: Sir, why a particular State is 
more active than the other is for the State Governments to 
say; and for those inactivities, it is for them to explain. 

MR. SPEAKER: Ye., that is right. 

SHRI ASHWANI KUMAR: As far as the scheme is 

concerned, we are determined to go out of the way to promote 
the development of quality infrastructure not only under this 
scheme but under various schemes that pertain to quality 
Infrastructure. But as I have said in my reply to the earlier 
questions, whatever has been the noticeable shortcoming, 
either in the Implementation of the scheme or in coordinating 
with various State Governments and various stakeholders, 
will be addressed through an ongoing process of review. 

MR. SPEAKER: Now, Shri Ram Krlpal Yadav. You have 
to ask a relevant question. 

[Translation] 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir .. 

MR. SPEAKER: Ask relevant question oniy. 

SHRI RAM KRIPAL YADAV: Sir. I will ask relevant 
question only. The hon. Minister, In his reply, has given a 
chart showing details of the industrial parks approved during 
the last three years. According to that these parks have been 
approved in 12 states. I would like to tell the hon. Minister 
that there are several states where there Is rampart poverty, 
backwardness states like Bihar. I would like to ask whether 
there is any proposal so far received from Bihar. If not, whether 
the Government propose to set up such parks in Bihar so 
that its backwardness and poverty are alleviated. 

SHRI ASHWANI KUMAR: Mr. Speaker, Sir, I would 
request the hon. Member to come forward with any proposal 
but it should meet eligibility criteria. We would be glad to set 
up parks in Bihar. But so far last three years are concerned 
no such proposal has been received from Bihar. 

SHRI CHANDRAKANT KHAIRE: Sir, through you, I 
would like to draw aHention of the hon. Minister to the fact 
that Maharashtra is a developed State trom industrial point 
of view. In his reply, the hon. Minister has stated that 56 
proposals have been received from Maharashtra and out of 
them, 23 proposals have been implemented during the last 
2-3 years. I would like to ask the hon. Minister, the reason for 
not granting approval to the remaining 33 proposals and 
the time by which they are likely to be given approval. I 
would also like to know the names thereof. 

SHRI ASHWANI KUMAR: Mr. Speaker, Sir, so far as 
the names are concerned, I would provide him the 
information, but so far as reasons for non-approval aro 
concerned, I would like to say that there may be specific 
reasons for the approval of each park. So, I will have to find 
out specifically. I would find out the reasons and apprise the 
hon. Member of it. 

[English] 

MR. SPEAKER: a.No. 385: Shri Iqbal Ahmed Saradgi 
- not present. 
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O. No. 386: Shrl Adhalrao Pam Shivajirao - not present 

Shri Anandrao V. Adsul. 

PatenUng of Indian Herbs and Plants 

+ 
·388. SHRI ANANDRAO VITHOBA ADSUL: 

SHRI ADHALRAO PATIL SHIVAJIRAO: 
Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state: 

(a) whether some developed countries and 
multinational companies have recently got various Indian 
herbs and medicinal plants/compositions based on 
properties of certain herbs/medicinal plants patented In their 
name; 

(b) If so, the details thereof; and 

(c) the steps taken In this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
Ca) to (c): A statement Is laid on the Table of the House. 

Statement 

<a) Herbs and medicinal plants, existing in nature, 
do not normally meet the criteria of patentability, viz., novelty, 
Inventiveness and indultrial applicability. However, patents 
have reportedly been granted on compositions, based on 
properties of certain herbalmedicinal plants. 

(b) and (c) No such information Is maintained as 
patents are granted by various countries, according to their 
respective patent laws and are effective only in the country 
of grant. 

When information is received about patents being 
obtained on certain items, which are not considered 
patentable and which adversely affect Indian inlerests, 
possibilities are explored by the affected person to challenge 
II under the patent laws of the country concerned, e.g., a 
patent granted in the United States of America on the use of 
turmeric for wound healing was challenged and the said 
patent was got cancelled. 

In order to protect bio-resources, the Patents Act, 1970, 
as amended last In 2005, contains provisions for mandatory 
disclosure of source and geographical origin of the biological 
material used In an Invention, while applying for patents in 
India. As per Section 3 (j) of the Patents Act, 1970, plants 
and anlmall, in whole, or any part thereof, other than micro-
organlsml but including seeds, varieties and species and 
essentially biological processes for production or propa-
gation of plants and animals, are not patentable. Provisions 

in Sections 10, 25 and 64 of the Act have been Incorporated 
to Include the non-disclosure or wrongful dlscloGure of 
source and geographical origin of the biological material 
as grounds for opposition and for revocation of a granted 
patent. 

To protect traditional knowledge from being patented, 
provisions have been Incorporated In Section 3 of the 
Patents Act that an invention which, In effect, is traditional 
knowledge, or which is an aggregation or duplication of 
known properties of traditionally known component or 
components, is not patentable. As per provisions In Section 
25 of the Act, anticipation of Invention by knowledge, oral or 
otherwise, available within any local or Indigenoul 
community In India or elsewhere, Is one :Jf the grounds for 
OPPOSition to the grant of a patent. Similar grounds are 
provided in Section 64 of the Act for revocation of a granted 
patent. 

Government has also undertaken the development of 
a Traditional Knowledge Digital Library (TKDL) for Ayurveda, 
Unanl and Siddha systems of medicine In patent application 
format to prevent patenting of inventions based on such 
knowledge. 

SHRI ANANDRAO VITHOBA ADSUL: Sir, medicinal 
pi arts and herbs are the traditionai monopoly of our county, 
and so many Ayurveda Acharyas have written books on 
herbs and medicinal plants composition. Nowadays, It Is 
competing with the Allopathy by quality, good packing with 
good marketing. But it is observed that so many multinational 
oompanies have purchased medicinal plants and are seiling 
the products on their own patents. What steps has the 
Government taken to prevent It? 

SHRI ASHWANI KUMAR: Sir, It Is true that in the past, 
certain cases have been noticed where foreign patent 
offices, particularly in the US and Europe, have granted 
patents to certain of our geographical Indicatora or 

. biodiversity products like Neem, Turmeric and Basmatl. But 
as soon as these had been brought to our notice, the 
concerned organizations took up the case; they had applied 
for revocation of the cases; and I am happy to report to this 
House that In the case of Turmeric, Neem and Basmatl, we 
were successful In having the patents wrongfully granted, 
withdrawn. 

SHRI ANANDRAO VITHOBA ADSUL: Sir, as reported 
in the National Herald dated 1.10.2006, India will lOOn put 
on Internet, the names of 1 ,07,000 traditional knowledge 
belonging to the country, which cannot be patented by any 
one In the world. Definitely, I would congratulate the 
Government. But if It Is so, what are the steps which the 
Government Is willing to take in regard to patents which 
have been issued in the past by multinational companies of 
other countries? 
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SHRI ASHWANI KUMAR: Sir, as the hon. Member 
rightly said, we have put out what la known aa Tradrtlonal 
Knowledge Digital Library, where 1,60,000 Inatancea of 
traditional knowledge have been earmarked for the benefit 
of foreign registries so that under any Ignorance, patents 
are not granted. As I said, in the past, specific cases have 
been brought to our notice particularly, relating to Basmatt, 
Turmeric, Neem, Brin/al and Jamun. We have successfully 
challenged these wrongful patents, and have got them 
revoked in four cases. Wherever such wrongfully granted 
patents and Information thereto are brought to our notice, 
we will do everything possible to protect our traditional 
knowledge and biodiversity. 

DR. SUJAN CHAKRABORTY: Sir, it is a very Important 
question where India Is having the highest biodiversity In 
the world. It ranges from Himalayas to Sunderbans; all of us 
know. The traditional use of herbs and medicinal plants Is 
also huge In our country. Every village In our country has 
some sort of traditional knowledge; all of us know It. But 
most unfortunate part Is that In the last few years, the patents 
on medicinal plants, herbs, part thereof and Its use are 
manifold in the USA and China than in India. Roughly it is 
60 to 70 times more than what Is there India. 

My view is that the Government should be more serious 
on this Issue. In the written answer it is mentioned: 

·When information is received about patents being 
obtained In certain Items, which are not considered 
patentable and which adversely affect Indian Interests, 
possibilities are explored by the affected person to 
challenge It under the patent laws.· 

This gives an impression as if it Is the affected persons 
for whose interest the patent and patentability are to be seen. 
It should be a national Interest; and from that end, It should 
b. seen .. 

My question Is that since In spite of TKDL, there are 
traditional knowledge in the villages, whether the 
Government is going to formulate and develop a compen-
dium on the traditional knowledge. From that end, the 
Government as a national Interest should take up the Issue 
of patent as the most serious one. 

MR. SPEAKER: What Is your question? 

DR. SUJAN CHAKRABORTY: I want to know whether 
the Government is going to formulate and develop a 
compendium on traditional knowledge and thereby patent 
applications as well as the patentability should be the 
responsibility of the Government as a national interest. It is 
not Just the responsibility of the affected person. 

MR. SPEAKER: The Govemment only grants patents. 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): Sir, the Government has taken many 
steps in this regard. 

The Doha Ministerial Declaration acknowledges the 
necessity of examining the Issues relating to traditional 
knowledge. India, along with Brazil, Colombia, Cuba, 
Pakistan, Thailand and Tanzania, has moved the wro-
please remember this-on 29th of May 2006 for the 
amendment of TRIPS to make it mandatory requiring 
disclosure of origin. This Is a step we have taken on 29th 
May. There has to be a disclosure of traditional knowledge 
and disclosure of origin. We are taking this up very strongly. 
That apart, It Is our endeavour and we shall be attempting 
that whenever the Doha Round move Is over. 'l"his, which 
we will attempt, also gets somewhat amplified so that further 
protection Is available at a multilateral international level. 

[Tran~/ation] 

SHRI RAVI PRAKASH VERMA: Sir, as It is clear from 
the question, MNCs have got India's gene pool patented 
abroad for latter's medicinal properties. I would like to ask 
the hon. Minister specifically about their number. Further, 
what steps the Government have tak~n to counter it and 
also the problems being faced by the Government In 
countering them? 

SHRI ASHWANI KUMAR: As I have stated, I llve given 
information about wrongful patenting and hEave taken 
appropriate action to revoke the said patents. So fa, .. .:. ~~ 
issue of turmeric, neem and basmati Is concerned, most 
important thing is, as the hon. Minister has just said. that we 
have taken Initiative at Doha Round and besides that through 
Sections 3, 10, 25, 26 and 60 of Patent Act, 2005 we have 
provided that such information should be made available to 
the people abroad and even to the foreign registrars so that 
wrongful patenting Is checked. If one obtains patent by not 
disclosing traditional knowledge of biodiversity, that can be 
revoked through provision relating to non-disclosure under 
Patent Act, 2005. We are making every effort to check wrongful 
patenting. . .. (Interruptions) 

MR. SPEAKER: No. I would not allow this please. No, 
this Is not a cross-question answer session. 

[Translation] 

PROF. MAHADEORAO SHIWANKAR: Certain disputes 
with regard to patenting of herbs and medicinal plants have 
come to the notice. In case of certain plants. we lagged' I 

behind and some countries and MNCs tried to get them 
patented. I would like to know the total number 0' such cases 
pending and number 0' cases wherein we pleaded but failed 
alongwith the number 0' cases decided, so far? 
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(Eng/ish] 

This is a major question. 

[Translation] 

SHRI ASHWANI KUMAR: As I have stated in my reply 
earlier that foreign companies submit applications abroad 
in their registries. And since these registries have no proper 
details, they grant patents on such applications. Though we 
do not have full details, yet, whatever we get information 
about wrongful patenting, we protested and got them 
revoked, especially in case of turmeric and basmali rice. 

(English] 

SHRI RUPCHAND PAL: Sir, in spite of India very rich 
in biodiversity, we are lagging behind many other countries 
with similar wealth. One of the constraints facing the 
entrepreneurs in the Indian medicine is the absence of an 
appropriate pharmacopoeia. Is the Government, along with 
TKDL, engaging any expert body for the preparation of such 
a dependable pharmacopoeia? 

SHRI ASHWANI KUMAR: From time to time. we are 
engaging with our scientific and research establishments. 
The CSIR has been particularly active, and all avenues are 
being explored, including a regime of pharmacopoeia. We 
will be able to let the House know much better as and when 
the Mashelkhar Committee recommendations are forth-
coming. 

Export of VegetablesIFrults 

+ 
·387. SHRI S.K. KHARVENTHAN: 

SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the details of the quantity and value of vege-
tables and fruits particularly mango exported from Ihe country, 
during the last three years; 

(b) whether the Government has received rep-
resentation from the exporters about the difficulties being 
faced by them in the export of these Items; and 

(c) if so, the efforts being made by the Government 
to address those problems and promote export of such 
items? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) to (c) A Statement is laid on 
the Table of the House. 

Statement 

(a) (I) The quantity and value of fruits and vege-
tables exported during the last three years are given 
below: 

(Quantity in Metric tons: Value in Rupees In Crores) 

2003-04 2004-05 2005-06 

Quantity Value Quantity Value Quantity Value 

12.91,307 1457 12,96,530 1364 14,65,040 1659 

(source: DGCI4S) 

(iI) The quantity and value of mango exported from 
the country during the last three years is given below: 

(Quantity in Metric tons; Value In Rupees in Crares) 

2003-04 2004-05 2005-06 

Quantity Value Quantity Value Quantity Value 

60.551 111 53,480 90 69,607 128 

(source: 000148) 

(b) Yes, Sir. 

(c) The redressal of the grievances of the exporters 
and efforts to boost the export of fruits and vegetables is an 
ongoing process. Steps in this direction include provision of 
cargo handling facilities for perishables at Intemational 
airports, financial assistance to its registered exporters by 
Agricultural and Processed Food Products Export Develop-
ment Authority under its schemes on Market Development, 
Infrastructure Development, Transport assistance and 
Quality Development, Research & Development, &etting up 

. of Agri Export Zones and measures for streamlining of 
procedures for export of perishable agri produce. 

SHRI S.K. KHARVENTHAN: Sir, as per the written 
answer submitted by the hon. Minister, the Government of 
India is proposing to establish agri-export zones to develop 
export of fruits and other perishable agri-products. I want to 
know whether the Government of India is having any 
proposal to set up one such agri-export zone in Dindlgul 
district of Tamil Nadu which is known for vegetables and 
fruits. 

SHRI JAIRAM RAMESH: Sir. over the last three years 
about 60 agri-export zones have come up In different parts 
of the country. These agrt-export zones have coma up as a 
result of a collaborative venture between the Central 
Government, the State Governments and private entrepr.-
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neura. About Rs. 800 erore worth of investment has gone 
into these AEZs and roughly about Rs. 5,000 erore worth of 
exports are also coming about as a result of these. 

The specific question from the hon. Member relates to 
a mango-related agri-export zone in Dindlgul district. No 
such proposal has actually come from the State Government. 
Right now we have frozen the expansion of the AEZa till we 
make the current generation of AEZs fully operational. We 
have set aside some money under the Infrastructure 
Development Scheme of the Ministry of Commerce to klck-
start some of the more attractive of these AEZs and if in the 
opinion of APEDA the AEZ in Tamil Nadu for mangoes is 
found to be attractive from the export point of view, I am sure, 
it will be taken up as well. 

SHRI S.K. KHARVENTHAN: Sir, India is the world's 
biggest mango producer accounting for nearly half of the 
global production. A large quantity of export variety of 
mangoes are produced in Natham which forms part of my 
constituency. But the agriculturists are facing so many 
problems for storage of mangoes and are not getting falr 
price. I want to know whether the Govemment of India will 
set up a cold storage at Natham in Dindigul district, Tamil 
Nadu for helping the mango growers. 

SHRI JAIRAM RAMESH: Sir, we have had a break-
through in mango exports this year. Japan, which had 
banned the import of mangoes from India for almost 20 years, 
has now allowed six specific varieties of mangoes to be 
Imported from India -Alphonso, Banganpalll, Chousa, Kesar, 
Langeia and Mallika. These six mango varieties can now go 
to Japan. We are now negotiating with America, Australia 
and New Zealand for expanding mango exports . .•. (Interrup-
tions) 

[Translation} 

SHRI RAM KRIPAL YADAV: It Is welcome . ... (Interrup-
. tions) 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, ... (Ints-
rruptions) 

MR. SPEAKER: You please sit down. 

... (Interruptlons) 

[English} 

SHRI JAIRAM RAMESH: Sir, I thought the applause 
¥las for mango exports . ... (Interruptions) 

[Translation} 

SHRI HARIN PATHAK: Sir, the hon. Minister felt that 
the Members are claping hands as he made a mention of 
Mangoes . ... (Interruptions) 

SHRI DEVENDRA PRASAD YADAV: Sir, he wasted 
the time of the House . ... (Interruptions) 

MR. SPEAKER: What is this going on? You may take 
your seat. 

.•. (lnterNplions) 

[English) 

SHRI JAiRAM RAMESH: Sir, we are actively •.. (/~ 
tions) 

MR. SPEAKER: Mangoes and Laloojl both are sweet. 

... (Interruptions) 

MR. SPEAKER: The han. Minlster Is answering a very 
important Question. 

... (Interruptions) 

MR. SPEAKER: Shrl Athawale, I will remember; next 
Session no chance to you. 

'" (Interruptions) 

SHRI JAIRAM RAMESH: Sir, I am sure, a: :" rfll!llult of 
our efforts, export of mangoes from Bihar alse. wiD benefit 
and we are getting new markets In Japan anrl In AmerIca 
and I would like to assure the hon. Member tht t we will Ht 
up cold storage facilities and pack-house facilitie' wherever 
it is possible to export mangoes. 

[Translation} 

MR. SPEAKER: Anjan Kumar Yadav ji, you ask your 
question In brief. 

SHRI M. ANJAN KUMAR YADAV: Mr. Speaker, Sir, I 
would like to ask whether the Govemment have held talks 
with farming community during the last two years with regard 
to export of vegetables and fruits? If so, what decisions have 
been taken In this regard? 

[English} 

SHRI JAIRAM RAMESH: Sir, the APEDA has taken up 
the task of .etting up vapour heat treatment facilities and 
Irradiation facilities to facilitate the export of mangoes from 
Andhra Pradesh, Maharashtra, Gujarat, Bihar, We.t Bengal 
and UP. This is an on-going process. As and when more 
export markets are opened up, I am sure the facilities wbll 
expand. But APEOA has taken up these facilltJes as a matter 
of national priority. 
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WRITTEN ANSWERS TO QUESTIONS 

[English] 

~mpl.m.ntatlon of R ••• rvltlon Policy 

*385. SHRI IOBALAHMED SARADGI: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

<a) whether the Government has assessed the 
Infrastructure required to be created and expenditure likely 
to be incurred for implementing the proposed reservation 
for OBC's in higher educational institutions; 

(b) If so, the details thereof; 

(c) whether the funds required for creation of 
additional infrastructure have also been assessed; 

(d) if so, the details thereof; and 

(e) the time by which requisite Infrastructure is likely 
to be created? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) to (e) The policy of 
reservation for aBC candidates in admissions to the Centrally 
aided Imaintained lestablished higher education Institutions, 
would be implemented, subject to the coming Into the force 
of the proposed Legislation, which is before the Parliament. 
Empowered Committees have been constituted by the 
Government to approve proposals from Central Educational 
Institutions In respect of their infrastructure and other 
requirements for enhancing their respective capacities. 

[Trans/ation] 

Violation of Official Language Act 

*388. DR. DHIRENDRA AGARWAL: 
SHRi BHUVANESHWAR PRASAD MEHTA: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) the guidelines laid down by the Government to 
implement the Official Language Act; 

(b) whether the targets set to implement the official 
language policy had not been met by various Government 
organization!;/departments; 

(c) if so, the dotails of organizations/departments 
which have not been able to achieve the said target In the 
year 2005-06; 

(d) whether the Government hu received any 
complaints regarding violation of official languaoe policy 
during each of the last three years; 

(e) if so, the details thereof alongwlth the action 
taken against them; and 

(f) the concrete steps taken by the Government to 
implement the official language poliCY? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) In the 
Annual Programme Issued every year by the Department of 
Official Language directions are given for compliance of 
section 3(3) of the Official Languages Act. 

(b) Many Government organisationS/departments 
have not been able to achieve the targets fully. However, 
utmost efforts are made by them to achieve the targets set in 
the Annual Programme issued every year by the Department 
of Official Language for transacting the official work of the 
Union in Hindi. 

(c) As per the information available with the 
Department of Official Language, a list of those Ministries I 
Departments, Public Sector Undertakings, Banks etc.; who 
could not achieve the main targets for the year 2005-06, is 
enclosed as statement. 

(d) Yes Sir, as many as 58 complaints have been 
received during the last three years (2003-04, 2004-05 and 
2005-06). 

(e) These complaints mainly relate to the advertise-
ments not being Issued bilingually, leiter heads, rubber 
stamps, forms etc. not being made bilingual, reply to Hindi 
letters being given In English etc. These complaints were 
taken up with the concerned Ministries/Oepartments/Offices 
and were asked to take corrective measures. 

(f) With a view to reviewing the official work done 
in various Government offices and to work more efficiently 
. Committee of Parliament on Official Language, Kendriya 
Hindi Samlti, Hindi Salahakar Samltles In Ministries/Depart-
ments, Central Official Language Implementation Commi-
ttee, Official Language Implementation Committees and 
Town Official Language Implementation Committees have 
been constituted. Besides thIs, the Quarterly Progre •• 
Reports relating to the use of Hindi received from the 
Ministries, Departments, Offices are reviewed and in.pec-
tions regarding Official Language are also carried out. The 
concerned offices are given directions to make up the 
deficiencies found in the implementation of Official 
Language Policy. As the policy of the Government Is to 
increase the use of Official Language Hindi 'through 
inspiration, incentives and goodwill, therefore, many 
incentive and award schemes have also been Implemented 
by the Govemment. 
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Statement 

SI.No. Ministry/Department Compliance Letter Position Position Bilingual Holding the . - of Section received of training of training Code official 
3(3) in Hindi in Hindi in Hindi Manuals Language 

& replied typing Stenography Implementation 
to in Hindi committee 

meetings 

1 2 3 4 5 8 7 8 

1. Depanment of Space Ves Ves No No Ves Ves 

2. Department of Ayush Ves Ves No No Ves V.s 

3. Department of Economic Affair. Ves Ves No No Ves Ves 

4. Department of Steel Ves Ves No No • Ves 

6. ~ntofConsumerAffal~ Ves Ves No No V_ Ves 

8. iJepartment of Fertiliser Ves No Ves No • Ves 

7. Department of Industrial Policy Ves Ves No No Ves V's 
& Promotion 

8. Department of Company Affairs Ves Ves No No Ves Vea 

9. Department of Pe~onnel & Training Ves Ves No No Ves Ves 

10. Deptt. of Agriculture Research Vea Ves No No • Ves 
& Education 

11. Department of Agriculture Ves Ves No No Ves Ves 
& Cooperation 

12. Ministry of Coal Ves Ves No No Ves Ves 

13. Department of Food & Ves Ves No No Ves Ves 
Public Distribution 

14. Min of Food Processing & Industries Ves Ves No No Ves Ves 

15. Ministry of Mines Ves Ves No No Ves Ves 

16. Ministry of Home Affairs Ves Ves No No Yes Ves 

17. Ministry of Rural Development Ves Ves No No • Ves 

18. Ministry of Tribal Affairs Ves Ves No No Ves Vel 

19. Ministry of Water Resources Ves Ves No No Ves Yes 

20. Department of Posts Ves Ves No No Ves Ves 

21. Department of Telecommunication Ves Vea No No V.s Ves 

22. Department of Atomic Energy Ves Ves No No Vel Ve. 

23. Department of Tourism Ves Ves Ves No • Ves 

24. Ministry of Environment & Forest Ves Yes No No V.s V .. 
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2 3 4 5 6 7 8 

25. 0/0 Animal Husbandry, Dairy Ves Ves No No Ves Ves 

26. DepartmentofSu~y Ves Ves No No Ves Ves 

27. 0/0 Admin Reforms & Public Ves No Ves No Ves Ves 
Grievances 

28. Department of Biotechnology Ves Ves No No • Ves 

29. Banking Division Ves Ves No No Ves Ves 

30. Election Commission of India No No No No Ves Ves 

31. Department of Heavy Industries Ve. Ves No No • Ve. 

32. Department of Wasteland Development Ves Ves No No Ves V •• 

33. Cabinet Secretariat Ve. Ves No No Ves Ve. 

34. Department of Ocean Development Ves Vea Vea No Ves Ve. 

35. 0/0 Women & Child Development Ves Ves No No Ves Ves 

36. 0/0 Secondary & Higher Ves Ves No No Ves Ves 
Secondary Edn. 

37. Ministry of Sports & Vouth Affairs Ves No No No • Ves 

38. Planning Commission Ve. Vea No No Ve. Ves 

39. Department of Defence Ves Ves No No • Ves 
Production & Supply 

40. Ministry of Defence Ves Ve. No No Ves Ves 

41. Department of Chemical Ves Ves No No Ves Ves 
& Petrochemical 

42. Department of Revenue Ves Ves No No Ves Ves 

43. Railway Board Ves No No No Ves Ves 

44. Ministry of Small Scale Industries Ves Ves Ves No • Ves 

45. Department of Public Enterprise. Ves Ves Ves No • Ves 

46. Ministry of Textiles Ves Ves No No Ves Ves 

47. Department of Science & Technology V.a No No No Ves Ves 

48. Ministry of External Affairs Ves Ves No No Ves Ves 

49. Ministry of Power V. Ves No No Ves Vea 

50. Department of Legislative Ves Yes No No Ve. Ves 

51. Department of Legal Affairs Vea Ves No No Ve. Ves 

52- Department of Expenditure Ves Vea No No Ve. V •• 
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53. Mlo Urban Employment & v •• Ve. No No V •• V •• 
Poverty Alleviation 

54. Union Public Service Commi •• ion Ves Ve. No No Ve. Ve. 

55. Minl.try of Parliamentary Affairs Ve. Ve. No No Ve. V •• 

56. Ministry of Culture Ves Ve. No No Ve. Ve. 

57. Ministry of Road Transport & Highway Ves Ve. No No Ve. Ve. 

58. Mlo Stati.tics & Programme Yea Ve. No No Ve. Ve. 
Implementation 

59. Ministry of Social Justice Ve. Ve. No No Vo Ve. 
& Empowerment 

60. Ministry of Information & Ves Ve. No No Ves Ve. 
Broadcasting 

61. Ministry of Health & Family Welfare Veli Ves No No * Ve. 

Note: No • Who have not IChIeYed their _get 
V ... Who have achieved their target • 
• Not applicable 

S1.No. Undertaking. Compliance Letter Po.ition Bilingual Holding the 
of Section received of training Code official 

3(3) in Hindi in Hindi Manual. Language 
& replied Stenography/ Implementation 

to In Hindi typing committee 
meeting. 

1 2 3 4 5 6 7 

1 Undertaking. of the % Atomic Energy No No No No Ve. 

2. Hindu.tan Paper Corporation Ltd., Kolkata Ves Ve. No Ve. Ve. 

3. NEPA Ltd., Nepanagar (M.P) Ve. Ve. No Ves Ve. 

4. Andrew Vule & Company Ltd .• Kolkata Ve. No Ves Ve. Ve. 

5. Heavy Engineering Corpn. Ltd .• Ranchi No Ves Ve. V •• V •• 

6. Hindu.tan Salts Ltd .• Ve. No No Ve. Ve. 

7. &ootera India Umited., Lucknow No No No No Ve. 

8. Richardson & Cruddu (1972) Ltd .• Mumbal No No Ve. No No 

9. Hindu.tan Newsprint Umlted. Kottayam. Ve. No Ve. No No 
K.rala 

10. Bharat Wagan & Engg. Company No No No Ve. V •• 
Limited (BWEL) 
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11. TriYani Structures Limited (TSL) No No No No No 

12. Hindustan Photo Films Manufacturing Ves Ves No Ves Ves 
Company limited (HPF) 

13. Tyre Corporation of India Limited (TCll) Ves Ves No Ves Ves 

14. Bharat Pumps & Compressors ltd. Ves Ves No No No 

15. Defence Undertakings, Offices of ISO No No Ves No Ves 

18. Defence Undertakings No No Ves No Ves 

17. N.B.C.C. Ves No No Ves No 

18. Indian National Cooperatiye Ves No Ves No Ves 
Housing Organisation 

Note: No - Who have not achieved their larget. 
V .. - Who have achieved their target. 

SI.No. Nationalised Banks Compliance letter Position Bilingual Holding the 
of Section received of training Code official 

3(3) in Hindi in Hindi Manuals language 
& replied Stenographyl implementation 
to In Hindi typing committee 

meetings 

2 3 4 5 6 7 

1. State Bank of India, Corporate Ves Ves No No Ves 
Centre, Mumbal 

2. Slate Bank of Hyderabad Ves Ves No No Ves 

3. United Bank of India Ves Ves No No Ves 

4. Allahabad Bank Ves Ves No Ves Ves 

5. Bank of India Ves Ves No Ves Ves 

6. UCO Bank Ves Ves No No Vea 

7. SIDBI Ves Ves No Ves Ves 

8. State Bank of Saurashtra Ves Ves No Ves Vea 

9. Indian Bank Ves Ves No Ves Vel 

10. Central Bank of India Vea Ves No Ves Vee 

11. Bank of Maharaahtra Ves Ves No Ve. Ve. 

12. NABARD Ves Vea No No Ve. 

13. State Bank of Blkaner & Jalpur No Ve. No Ves Ve. 

14. State Bank of Trayancore Ves Ves Ve. No Vel 
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15. Andhr. Bank Ve. Ve. No Ves Ves 

16. Punjab & Sind Bank Ves Ve. No Ves Ves 

17. Corporation Bank V'" Ves No No Vea 

18. IDBI V.s Ves No No V •• 

19. Indian Ov.rseu Bank Ve. Ves No No Ves 

20. The I.F.C.I Ltd. Ve. Ves No No Ves 

21. State Bank of Indore Ves Ves No Ves Vea 

22. Den. Bank Vea Ves No Vel Yes 

23. Indian Indultnel Inv.atment Bank Ltd. Vel Ves No Ves Ves 

24. Reserve Bank of India Ves Ves No No Ves 

25. Canara Bank Ves Ves No Ves Ves 

26. ViJaya Bank Ves Ves No No Ves 

27. Bank of Baroda Ves Ves No Ve. Vel 

28. State Bank of Patlal. Ves Ves No No V •• 

29. Syndicate Bank Ves Ves No No Ves 

30. Union Bank of India Ves Ves No Ves Ves 

Note: No - Who have not achieved their targel. 
V .. - Who have achieved their target. 

{English} 
countri •• amounted to $36856.94 million during the year 
2005-2006. 

Trade NagoUaUona (b) Ves,Slr. 
*389. SHRIMATI ARCHANA NAVAK: Will the Minister (c) Fre. Trade Agreement (FTA) and Bilateral 

of COMMERCE AND INDUSTRV be pleased to Itate: Investment Promotion and Protection Agreement (BIPA) are 
(8) the extent of the country's trade with GulfIWest facilitative mechanisms for promotion of two way flow of trade 

Asia/African Countries; and investment. 

(b) whether the Govemment proposes to negotiate (d) One round of negotiationl between India and 
with the Gulf Cooperation Council on Free Trade Agreement the Gulf Cooperation Council on the proposed FTA has 
and with West Asian and African countries on investment already been held. Correspondence has been exchanged 
promotion agreement; with Algeria, Ethiopia, Ghana, Iran, Iraq, Kenya, Lebanon, 

Mozambique, Nigeria, South Africa, Syria, Tanzania, Tunisia 
(c) If 10, the details of benefits likely to be accrued and United Arab Emirates in furtherance of negotiations with 

u a re.ult of these agreements: and them on BIPA. 

(d) the concrete steps taken by the Govemment to Development and Growth of 
materialize these agreements? Mining Sector 

THE MINISTER OF COMMERCE AND INDUSTRV *390. SHRI NIKHIL KUMAR: 
(SHRI KAMAL NATH): (a) As per the data bank of DGCIS, SHRl ADHIR CHOWDHURY: 
Koikata, value of India's trade with the Gulfl West Aalal African Will the Minister of MINES be ple.sed to state: 
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(a) the measures being taken by the Government 
for the growth and development of mining lector in the 
country; 

(b) whether the Mineral Advisory Council (MAC) 
meeting held at New Deihl recommended mealures for 
further development and growth of mining sector in the 
country; and 

(c) if so, the details of the issue. discussed therein 
alongwlth the reaction of the Government on the recommen-
dation of MAC? 

THE MINISTER OF MINES (SHRI SIS RAM OLA): (a) 
Some of the measures taken by the Ministry of Mines for the 
growth and development of mining .ector in the country are 
as foIlows:-

(i) Enunciated the Na!ional Mineral Policy In 1993. 

(Ii) Opened up the non-fuel and non-atomic minerai 
sector for private sector investment, including 
foreign direct investment (FOil. 

(iii) Introduced the concept of reconnaislance permit 
(RP) as a ltage dlltinct from and prior to actual 
prospecting operations. 

(Iv) Delegated further authority to State Government. 

In order to promote further growth In the mining sector, 
a High Level Committee (HLC) under the chairmanship of 
Shri Anwarul Hoda, Member, Planning Commission was 
con.tituted to review the National Minerai Policy and 
recommend possible amendments in the Mines and 
Mlnerall (Development & Regulation) Act, 1957 to give a 
fillip to private investment in the sector. The Committee has 
submitted ita report to the Central Government. 

(b) and (c) Yes, Sir. There was a meeting of Mineral 
Advisory Council in which Chief Ministers of States 
Governments were invited and those Chief Ministers who 
could not attend the meeting lent their Mines Ministers. 
MInes Secretary of the State Governments also participated 
In the meeting of the Council. State Governments, Central 
MlnistrieliDepartments, Industry and other members of the 
Minerai Advisory Council expressed their views on the 
recommendations of the HLC. 

ForeIgn Investments 

-391. SHRI MANORANJAN BHAKTA: Will the Minister 
of Commerce and Industry be pleased to state: 

(a) the aai6ent features of Foreign Direct Investment 
(FDI) Poley; . -

(b) whether the Government propoles to bring 
those foreign Investors who had already established their 
buliness In the country prior to the new policy, within the 
purview of the new FDI Policy; and 

(c) if so, the details thereof alongwith the stepI 
taken by the Government in this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a> Government has put in place a 
liberal and transparent Foreign Direct Investment (FDI) 
policy. The details of the extant FDI policy are given in the 
statement enclosed. 

(b) and (c) FDI policy Is presently incorporated in the 
Foreign Exchange Management (Transfer or Issue of 
Security to Persons Resident outside India) Regulations, 
2000 (FEMA) notified by the Reserve Bank of India (RBI), In 
purluance of the powers conferred under section 6(3) of 
the Foreign Exchange Management Act, 1999 (FEMA, 
1999). Prior to this enactment, establishment of placel of 
business in India by persons resident outside India was 
governed by Section 29 of the Foreign Exchange Regulation 
Act, 1973 (FERA), which has been repealed. In terms of 
Section 49(5) ia) of FEMA, 1999, actions taken under FERA 
are deemed to have been taken under the corresponding 
provisions of FEMA, 1999. 

Po/icy on Foreign Direct Investment (FDIJ 

L Sectora prohibited for FDI 

i. Retail trading (except Single Brand Product 
retailing) 

it. Atomic energy 

ill. Lottery busines8 

Iv. Gam~lng and Betting 

L All Actlvltlell Sectora would require prior Govern-
ment approval for FOlln the following circum ...... : 

i. where provi8ions of Press Note 1 (2005 Serie.) 
are attracted; 

iI where more than 24% foreign equity Is proposed 
to be inducted for manufacture of Items reserved 
for the Small Scale sector. 

II. In .SectorI/Actlvltie. not lIated below, FDI II 
permitted up to 100% on the automatic route subJect 
to .. ctorel rule" regulation. applleu". 

IV. Sector-epeclflc policy for FDI 
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S.No. Sectorl Activity FDI CaplEquity Entry Route Other conditions Relevant Pres. 
Note issued by 
D/olPP 

1 2 3 4 5 8 

1. Alrportl 

a. Greenfield project. 1000/. Automatic Subject to sectoral PN 412008 
regulations notified by 
Ministry of Civil Aviation 

b. Existing projects 100% FIPB Subject to sectoral PN 412006 
beyond regulations notified by 
74%. Ministry of Civil Aviation 

2. Air Transport 49%· FDI; Automatic Subject to no direct or 
Services 100%- for indirect participation by 

NRI foreign airlines. 
investment Government of India 

Gazette Notification 
datecl 2.11.2004 ISlued 
by Ministry of Civil Aviation 

3. Alcohol· 100% Automatic Subject to license by PN 412006 
Distillation & appropriate authority 
Brewing 

4. Asset 49% FIPB Where any Individual 
Reconltruction (only FDI) investment exceedl 
Companies 1 0% of the equity, provlslonl 

of Section 3(3)(f) of 
Securitization and 
Reconstruction of FinanctaJ 
Allets and Enforcement 
of Security Interest Act, 
2002 should be complied with. 

5. Atomic Minerals 74% FIPB Subject to guideline. ISlued 
by Department of Atomic 
Energy vide Re.olution 
No. 8I1(1)197·PSUI1422 
dated 6.10.98. 

6. Banking • Private 74% Automatic Subject to guideline. for PN2I2OO4 
sector (FDI+FIt) setting up branchesf 

subsidiaries of foreign 
banks iSlued by RBI. 

7. Broadcasting 

a. FM Radio FDI +FII FIPB Subject to Guidelines PN 812005 
investment notified by Ministry of 
up to 20% Information & Broadcasting 

b. Cable network 49% FIPB Subject to Cable 
(FDI+AI) Televiaion Network Rule. 

(1994) Notified by Ministry 
of Information & Broadcasting 
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c. Direct-To-Home 49% FIPB Subject to guidelines 
(FDI+FII). Issued by Ministry of 
Within thil Information & 
limit, FDI Broadcasting 
component 
not to 
exceed 20% 

d. Setting up 49% FIPB Subject to Up-linking PN 112006 
hardware facilitle. (FDI+FII) Policy notified by 
such a. up-linking, Ministry of Information & 
HUB, etc. Broadcasting 

e. Up-linking a News 28% FIPB Subject to guidelines PN 1/2006 
& Current Affairs FDI+FII ISlued by Ministry of 
TV Channel Information & Broadcasting 

1. Up-linking a Non- 100% FIPB Subject to guideline. PN 1/2006 
news & Current Issued by Ministry of 
Affair. TV Channel Information & Broadcasting 

8. Cigars & 100% FIPB Subject to Industrial PN 412006 
Cigarettes- license under the 
Manufacture Industrle. (Development 

& Regulation) Act, 1951 

9. Coal & Lignite 100% Automatic Subject to provision. of PN 412006 
mining for captive Coal Mines 
consumption by (Nationalization) Act, 1973 
power projects, and 
Iron & steel, cement 
production and other 
eligible activities 
permitted under the 
Coal Mine. 
(Nationalilatlon) 
Act, 1973. 

10. Coffee & Rubber proce- 100% Automatic PN 412008 
sslng & warehousing 

11. Conltructlon 100% Automatic Subject to conditions PN2I2005& 
Development notified vide Press Note PN 2J 2008 
projects, Including 2 (2005 Series) 
housing, Including: 
commercial a. minimum 
premises, resorts, capitalization of 
educational US$ 10 million for 
Institutions, wholly owned 
recreational subsidiaries and 
facilities, city and US$ 5 million for 
regional level Joint venture. The 
Infrastructure, funds would have 
townships. to be brought within 

six months of commence-
ment of business of 
the Company. 
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b. Minimum area to . 
be developed under 
each project -1 0 hectares 
in case of development 
of serviced housing plots; 
and built-up area of 
50,000 sq. mts. in cue 
of constructlon development 
project; and any of the 
above In ca.e of a 
combination project. 
[Not.: For Inv.ltm.nt 
by NRls, the condltlonl 
mentioned In Pr'll 
Note 212005 are 
not applicable.] 

12. Courier service. 100% FIPB Subject to existing laws PN 412001 
for carrying and exclusion of activity 
packages, parcels relating to distribution of 
and other Items letters, which is 
which do not come exclusively reserved for 
within the ambit of the State. 
the Indian Post Office 
Act, 1898. 

13. Defence 26% FIPB Subject to licensing PN 412001 & 
production under Industries PN 212002 

(Development & 
Regulation) Act, 1951 
and guidelines on FDI 
In production of arm. 
& ammunltlon. 

14. Floriculture, 100% Automatic PN 412006 
Horticulture, 
Development of 
Se8as, Animal 
Husbandry, 
Pisciculture, 
aqua-culture, 
cultivation of 
vegetables, 
mushrooms, 
under controlled 
conditions and 
services related 
to agro and 
allied sectors. 

15. Hazardous 100% Automatic Subject to industrial PN 412006 
chemicals, viz., license under the 
hydrocyanic acid Industries (Development 
and Its derivatives; & Regulation) Act, 1951 ,. 
phosgene and its and other sectoral 
derivatives; and regulations. 
isocyanates and di-
Isocyantes of hydrocarbon. 
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16. Industrial 100% Automatic Subject to Industrial PN 412006 
explollvel- license under Industriea 
Manufacture (Development & 

Regulation) Act. 1951 
and regulations under 
Explosives Act. 1898 

17. Insuranoe 28% Automatic Subject to licensing by PN 1012000 
the Insurance Regulatory 
& Development Authority 

18. Inveltlng 49% FIPB Foreign investment In PN2I2000 & 
companies In E. 1 Investing company PN 512005 
Infrastructurel will not be counted 
services sector towards sectoral cap in 
(except teltcom Infrastructure lservlces 
aector) sector provided the 

Investment Is up to 49% 
and the management 
of the company is In 
Indian hands. 

19. Mining covering 100% Automatic Subject to Mines & ;'IN 212000. 
exploration and Minerals (Development & PN3I2005. & 
mining of diamonds Regulation) Act. 1957 PN 412006 
& precious Itones; 
gold, Iilver and Press Note 18 (1998) 
mlnerall. and Presl Note 1 (2005) 

are not applicable for 
setting up 100% owned 
subsidiaries In 10 far as 
the mining aector Is 
concerned. subject 
to a declaration from 
the applicant that he has 
no existing JOint venture 
for the same area and! 
or the particular mineral. 

20. Non Banking Finance Companlel • approved activities 

(i) Merchant banking 100% Automatic Subject to: PN 212000 
(Ii) Underwriting a. minimum PN 612000. & 
(III) Portfolio capitalization norms PN 212001 

Management Services for fund based 
(Iv) Investment NBFCs • US$ 0.5 

Advisory Services million to be brought 
(v) Financial upfront for FDI up to 

Consultancy 51%; US$ 5 million 
(vi) Stock Broking to be.brought upfront 
(vii) Asset Management for FDI above 51% 
(viII) Venture Capital and up to 75% and 
(Ix) CUltodlal Services US$ 50 million out of 
(x) Factoring which US$ 7.5 million 
(xi) Credit Reference to be brought upfront 

AgenCies and the balance in 24 
(xii) Credit Rating months for FDI 

Agencies beyond 75% and up 
(xiii) Leasing 8. Finance to 100% 
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(xlv) Hou,'ng Finance 
(xv) Forex Braking 
(xvi) Credit card buslne .. 
(xvII) Money changing 

bu.lne •• 
(xviii) Micro credit 
(xix) Rural credit 

21. Petroleum & Natural Gas •• etor 

L 

b. 

Other than 
Refining and 
including market 
study and 
formulation; 
investment! 
financing; setting 
up infrutructure 
for marketing In 
Petroleum & 
Natural Gas 
.eetor 

Refining 

100% 

26% In cale 
of PSUs 

, 00% In cue of 
Private 
ct'mpanles 

Automatic 

FIPB 
(In ca.e of 
PSUI) 
Automatic 
(in call of 
private 
companies) 

5 

b. minimum capitalization 
norm. for non-fund· 
bued NBFC 

8 

activities- US, 0.5 million 
c. foreign Inve.tors can 

.et up 1 00% operating 

.ubsldiarle. without 
the condition to 
disinvest a minimum 
of 25% of Its equity 
to Indian entitle. 
subject to bringing In 
Under Secretary 50 
million without any 
restriction on number 
of operating lubsldlarles 
without bringing 
additional capital. 

d. Joint venture operating 
NBFC'. that have 75% 
or Ie •• than 75% foreign 
Investment will allo 
be allowed to let up 
subsidiaries for 
undertaking other 
NBFC ~tlvitle • 
• ubject to the subsldlarlel 
also complying with 
the applicable minimum 
capital Inflow. 

e. compliance with the 
guideline. of the RBI 

SubJeet to .ectoral 
regulation. Issued by 
Ministry of Petroleum & 
Natural Gas, and 
In the cue of actual 
trading and marketing 
of petroleum products, 
divestment of 26% 
equity In favour of 
Indian partner/public 
within 5 years 

Subject to Sectoral 
policy 

PN 1/2004 & 
PN 412008 

PN 212000 

54 
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22. Print MedIa-
L Publishing of 28% FIPB Subject to Guldellnea 

newspaper and notified by Ministry of 
periodicals dealing Information & 
with newa and Broadcasting. 
current affalra 

b. Publlahlng of 100% FIPB Subject to guldelinea PN 112004 
acientific Issued by Ministry of 
magazinetl Information & 
apecialty joumalal Broadcasting. 

. periodical. 

23. Power Including 100% Automatic Subject provisions of the PN 211998, 
generation (except Electricity Act, 2003 PN 712000, & 
Atomic energy), PN 412006 
transml88lon, 
distribution and 
Power Trading. 

24. tea Sector, 100% APB Subject to divestment of PN 612002 
Including tea 26% equity In favour of 
plantation Indian partnerllndian 

public within 5 year. 
and prior approval of 
State Government for 
chang. In land us •. 

21. TllecommunlcMlon 

L Ba.ic and cellular, 74% Automatic Subject to guidelines PN 512005 
Unified Acce .. (including up to 49%. notified In the 
Servlcea, FDI, Fit, PN 512005 Serlea 
Nationallintemational NRI. FIPB 
Long Dlatance, FCCes, beyond 
V·Sat. Public ADR., 490/. 
Mobile Radio GDRs, 
Trunked Services convertible 
(PMRTS), Global preference 
MobIle Personal shares, and 
Communications proportionate 
Services (GMPCS) foreign equity In 
and other valu. Indian promoteral 
added tel800m s.rvice. Investing Company) 

b. ISP with gateways, 74% Automatic Subject to licensing and PN 412001 
radio-paging. end- up to 49%. security requirements 
to-end bandwidth. notified by the 

FIPB Department of 
beyond Telecommunications 
49% 

Co ISPwithout 100% Automatic Subject to the condition PN 9/2000 
gateway, up to 40%. that luch companlel 
Infrastructure ahall divest 28% of their 
provider providing FlPB equity In favour of Indian 
dark fibre. beyond public in 5 years, If these 
electronic mall and 49% companies are listed In 
YCIice mail other parts of the world. 

Also subject to licensing 
and security requirements. 
where required. 
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d. Manufacture of 100% 
telecom equipment. 

26. Trading 
a. Wholeaale I cash 100% 

& carry trading 

b. Trading for exports 100% 

c. Trading of Items 100% 
aourced from amall 
scale sector 

d. Teat marketing of 100"-
such items for which 
a company has 
approval for manufacture 

e. Single Brand 51% 
product retailing 

27. Satellites - 74% 
E"atabllshment 
and operation 

28. Special Economic 100% 
Zones and Fr .. 
Trade Warehousing 
Zones covering 
setting up of these Zones 
and aetting up units 
in the Zones 

VocatJonaiTralnlng Centres 

*392. DR. ARUN KUMAR SARMA: Will me Mlni.ter 
of TRIBAL AFFAIRS be pleaaed to atate: 

(a) the details of the Vocational Training Centres 
(VTC) aet up in tribal areas unde .. the Central Sector SCh9/T1t 
of vocational training Including the number of trI"I11 youth~ 
trained, State-wise; 

(b) whether more VTCa are propoaed to be set I.~ 
in the country partlcularty in Assam; 

(c) if ao, the details ther..., locatlon-Wl~e; 

(d) whether the functioning "f s' ,'a, VTC. 
particularly In A.sam have been ha'T'08re .... ue to non 
release of grants-in-aid since year 2004-05. 

<e> if so, the re •• on. therefor' alongwith the time 
by which the requisite fund are likely ')8 released; and 

(f) the steps being taken for .ne timely rele.se of 
grants to such centres? 

4 5 8 

Automatic Subject to MCtoraJ PN 212000 
requirements. 

Automatic Subject to guideline. for PN 412008 
FOlln trading I .. ued 
by Department of Indu.trIaI 
Policy & Promotion vide 
Prell Note 3 (2008 Serf H) 

Automatic 

FlPB 

FlPB 

FIPB 

FIPB Subject to Sectoral 
guidelines Issued by 
Department of 
SpacellSRO 

Automatic Subject to Special PN9:~: 
Economic Zone. Act, PN 2I200I;1 
2005 and the Foreign PN "12008 
Trade Policy, 

T ... E MINISTER OF TRIBAL AFFAIPS (SHRI P.R. 
KYNDIAH): (a) A statement showing the number ~f ~ocatlonal 
iralnlng ... enterllanctloneoJ to various State Govtp~GOs 
with numbt r of trainees during last three years Is at attached. 

.t:) and (c) Vocational Training Centers for Sch~!Jled 
Tr:bes are sanctioned to the State GovernmentsfUT 
AdministrationaINGOa subject to the availability of funda and 
based on proposals sent by the StateslUTsh''3Os to this 
Ministry at the locations proposed by them. Assam already 
has been sanctioned 26 VTCs. No more VTCs have been 
proposed by the State Govt. 

(d) and (e) Funds amounting to Rs. 62.53,8('1"· and 
Rs. 65,31,3001- were reieased to the State Govt. of Alsam In 
respect of 10 ongoing VTCs, during the years 2004-05 and 
2005-(,6. 

(f) Grants are released to StateslUTs on receipt of 
complete proposals Including utilization certificate. and 
phvslcal progress reports in respect of the fundi releued In 
previous years, subject to availability of funds. 

58 
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Statamant 

Grant In aid released to the State Gom. under the scheme 
of VTC during last three years 

S1.No. Statas 2003-04 2004-05 2005-06 

Center Beneficiaries Center Beneficiaries Center Beneflciarie. 

1. Andhra Pradesh 9 900 0 0 09 900 

2. Allam 0 0 10 500 10 500 

3. GuJarat 13 1300 13 1415 0 0 

4. Jammu and Kuhmlr 0 0 0 0 1 50 

5. Kamataka 0 0 10 1000 10 1000 

6. Kerala 0 0 3 300 0 0 

7. Madhya Prade.h 0 0 0 0 10 500 

8. Maharuhtra 15 779 0 0 0 0 

9. Mlzoram 5 500 0 0 5 500 

10. We.t Bengal 0 0 0 0 4 400 

11. ChhaHligarh 0 0 12 1200 0 0 

12. SlkkIm 3 100 0 0 10 300 

Total 45 3579 48 4415 59 4150 

Grant In aid released to the HGOs (State wise) under the Scheme of VTC 

SI.No.S .... 2003-04 2004-05 2005-06 

Center Beneflclarie. Center Beneficiaries Center Beneficiarie. 

1. Assam 2 200 2 200 3 300 

2. Kamataka 1 100 2 200 0 0 

3. Madhya Prad •• h 2 200 100 100 

4. Maharashtra 100 0 0 0 0 

5. Meghalaya 1 100 1 100 1 lOO 

6. Orissa 3 300 0 0 .0 0 

7. Tamil Nadu 100 0 0 0 0 

8. Dadra and 100 0 0 0 0 
Nagar Havel! 

9. Deihl 0 0 0 0 1 30 

Total 12 1200 8 600 6 530 
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[Translation) 

Utlll.ation of Education ee.a 

·393. SHRI KRISHNA MURARI MOGHE: 
SHRI VIJAY KUMAR KHANDELWAL: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the amount allocated to each State from the 
funds mobilized from education cess, State-wise; 

(b) whether special assistance is proposed to be 
provided from this fund to the States having literacy rate 
lower than the national average particularly Madhya 
Pradesh; and 

(c) if so, the action taken by the Government in this 
regard? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) to (c) The proceeds of 
Education cess are utilised exclusively for the Salva Shiksha 
Abhlyan (SSA) and Mid-Day Meal scheme (MOM) of the 
Govemment. Allocations to States are not being made 
separately against the Education cess. Assistance to them 
is released under individual schemes of SSA and MOM as 
per the respective guidelines and budgetary allocations of 
these schemes. 

aan on Meat Export 

·394. SHRI RAMDAS ATHAWALE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(8) the quantum of meat exported to various 
countries and the foreign exchange earned during each of 
the last three years and the cu"ent year, country-wiS.; 

(b) whether the Government has received "any 
requests/suggestions from varioul ~rters to ban the export 0' meat; and 

(c) If '0, the detaUs thereof aIongwlth the reaction 
of the Government thereto? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) The Country-wise data on export 
of meat products for the last three years Is given In the 
statement enclosed. 

The detailed country-wise quantity of export of meat 
products for the current year is not available at present. 
However, the total value of export of meat and preparationl 
for April-August. 2006 was Rs. 1190.57 erores. 

(b) and (c) Representation. from organlzatlona like 
Maharaja Kumarapal Jeevodaya Trust, Chennal, Jain Social 
Group. Akola, Maharashtra and Animal Rights InternAtional. 
New Deihl, Animal Protection Trust, Aherndabad have been 
received for imposing ban on export of meat. As per current 
Foreign Trade Policy, export of beef and bone In neal of 
buffaloes, sheep and goat is prohibited. However. e>.,')011 of 
other meat is freely allowed. 

St.tement 

Export of Meat of Buffalo, Sheep and Goat, Poultry and Swine 

Qly. in Mis Value in Rs. Lakhs 

2003-04 2004.05 2005-06 

Oty Value Oty Value Oty Value 

1 2 3 4 5 6 7 

Malaysia 82741.39 38239.69 65529.69 35593.80 82337.98 49939.08 

Saudi Arabia 5406.12 4234.16 28273.87 18687.14 41140.72 27950.85 

Philippines 50774.01 21489.84 35624.74 17889.08 48917.88 26927.75 

U.A.E. 26220.9~ 14462.12 21909.58 13177.30 34733.37 22029.50 • 
" 

Jordan 37882.88 16899.11 20130.37 11010.11 39044.18 21984.91 ' 

Angola 30949.66 11706.06 :4690.52 11969.74 39794.41 21963.33 

Kuwait 11221l.90 6256.97 14352.93 8306.95 34320.84 21785.87 
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2 3 4 5 6 7 

Iran 7878.34 3339.75 7876.60 3885.56 16986.48 8390.31 

Vietnam 577.00 403.62 2215.59 1298.20 11917.45 7317.19 

Georgia 22906.95 9035.36 9349.40 4885.43 13997.10 7240.60 

Oman 10509.82 5756.39 8089.77 5031.28 11106.79 7148.59 

Congo 4993.17 1882.99 6609.30 2964.54 10994.18 5702.96 

Azer-Baljan 1062.80 519.41 2092.50 1127.12 8277.10 4794.52 

Senegal 1242.51 474.47 1504.18 746.21 6865.50 3741.81 

Gabon 3962.24 1535.57 3501.21 1593.74 7354.00 3394.21 

Ivory C08lt 2467.00 912.72 2434.50 1101.66 6351.00 3037.58 

Pakistan 0.00 0.00 72.70 31.41 5232.55 2587.42 

aatar 2245.59 1362.81 3277.22 2052.26 3598.90 2512.68 

Yamen Arab Repullc 3934.21 1415.81 2489.50 1250.55 4310.00 2000.56 

Korea Republic 4228.00 1889.80 7974.08 38Y5.08 4137.00 1983.ae 

Greece 1109.00 439.19 2938.70 1351.91 3875.60 1951.81 

Mauritius 3158.30 1536.92 2578.38 1515.28 3081.50 1913.83 

Bahrain 2647.32 1509.32 2179.66 1389.42 4174.61 1839.46 

China 1581.01 678.58 855.50 354.92 2913.50 1712.93 

Afghanistan 320.80 139.13 1866.70 780.99 3297.00 1685.19 

Uzbekistan 742.00 311.18 3416.90 1809.94 2812.00 1400.00 

Hong Kong 1519.09 798.05 2183.75 1274.96 2043.68 1265.48 

Ghana 584.32 207.53 1205.55 444.98 3166.60 1208.40 

Turkey 1545.00 711.18 1731 ~03 932.99 1205.50 732.27 

Ukraine 1.55 2.13 322.50 156.20 1354.00 665.80 

Iraq 323.00 123.88 3073.50 1653.84 1051.00 603.24 

Armenia 1454.85 593.44 3178.70 1540.73 1012.05 538.89 

Belgium 27.13 12.62 799.00 168.84 2089.00 487.42 

Equatorial Guin 111.00 42.17 330.40 144.30 784.00 374.88 

Comoros 0.00 0.00 0.00 0.00 627.91 353.31 

Albania 479.00 206.32 414.53 207.70 500.00 '278.14 

Paraguay 0.00 0.00 0.00 0.00 479.00 268.81 

Maldives 112.08 62.79 203.08 131.92 371.20 247.68 
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1 2 3 4 5 6 7 

Mozambique 0.00 0.00 100.50 47.23 448.50 221.13 

Liberia 56.00 22.09 165.50 67.00 420.00 193.02 

RUlli. 0.00 0.00 926.00 271.35 556.50 146.01 

Singapore 4297.33 1952.02 420.00 221.33 270.71 138.53 

Sierra Leone 0.00 0.00 0.00 0.00 220.00 117.07 

Tajikistan 78.00 37.12 110.50 52.78 200.00 106.86 

Germany 6393.27 2698.79 ~734.87 1889.10 155.59 62.82 

Gulne. 374.00 154.43 195.00 91.78 89.60 59.36 

Thailand 283.72 120.78 28.00 14.21 82.50 48.00 

Lebanon 5282.52 2800.24 • 673.40 356.95 56.00 39.65 

Cyprus 0.00 0.00 0.00 0.00 54.00 31.64 

U.K. 289.44 134.43 43.64 41.60 36.00 29.75 

Seychelles 0.00 0.00 0.00 0.00 40.00 29.00 

U.S.A. 2055.37 891.27 126.50 75.20 28.75 27.32 

Cameroon 58.00 24.16 0.00 0.00 51.00 28.53 

Egypt 155.90 65.87 0.00 0.00 25.00 19.28 

Gambia 28.00 10.30 0.00 0.00 28.00 17.20 

South Africa 279.20 113.66 3.76 2.95 28.00 14.72 

Uganda 51.58 22.37 0.00 0.00 26.00 13.75 

Australia 14.00 1.62 0.11 0.08 19.00 13.58 

France 647.63 284.13 247.10 138.23 10.30 12.49 

Netherlands 3362.80 1356.13 2252.50 1100.61 24.00 10.99 

Sri Lanka 862.77 295.03 32.00 20.95 17.15 6.77 

Bangaladesh 9.82 13.83 8.00 2.85 6.13 5.50 

Nepal 22.15 16.26 16.00 10.44 4.72 5.07 

Jamaica 101.37 40.21 0.00 0.00 4.69 5.01 

Bolnla-Hrzgovln 9.23 6.53 0.65 0.58 3.95 3.84 

Spain 290.99 147.79 22.50 23.45 2.50 3.80 

Maynmar 6486.96 3163.98 3418.11 1994.11 9.00 3.15 

American Samoa 0.00 0.00 1.20 1.05 3.10 2.48 

Eritrea 1.30 0.85 2.25 1.89 1.55 1.42 
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Ireland 0.00 0.00 0.00 0.00 1.50 0.97 

Brazil 0.00 0.00 0.00 0.00 0.75 0.65 

Tanzania 0.00 0.00 0.00 0.00 1.00 0.23 

Indonesia 346.03 161.55 364.00 176.20 0.08 0.05 

Togo 40.00 21.74 0.00 0.00 0.00 0.00 

Reunion 79.99 24.42 0.00 0.00 0.00 0.00 

Nigeria 219.01 89.68 0.00 0.00 0.00 0.00 

Central African 0.00 0.00 28.50 6.72 0.00 0.00 

Niger 28.00 6.16 0.00 0.00 0.00 0.00 

Mali 57.01 27.56 0.00 0.00 0.00 0.00 

Guniea-Bissau 83.50 29.27 0.00 0.00 0.00 0.00 

Malta 1454.78 583.65 1051.05 546.61 0.00 0.00 

Newzealand 545.02 254.12 0.00 0.00 0.00 0.00 

Portugal 50.00 39.70 0.00 0.00 0.00 0.00 

Italy 875.28 328.65 230.50 95.44 0.00 0.00 

Denmark 135.00 49.33 0.00 0.00 0.00 0.00 

Korea Oem. Rep. 1253.81 504.82 0.01 0.01 0.00 0.00 

Chinese Taipei 263.54 156.36 0.00 0.00 0.00 0.00 

Finland 0.00 0.00 84.00 42.04 0.00 0.00 

Syrian Arab Rep. 0.00 0.00 102.00 42.42 0.00 0.00 

Switzerland 1.00 0.86 0.00 0.00 0.00 0.00 

Estonia 0.00 0.00 984.00 429.61 0.00 0.00 

Latvia 476.00 189.00 728.00 368.80 0.00 0.00 

Lithuania 256.00 97.39 4531.00 2172.59 ·0.00 0.00 

Panama Canal Zo 4.36 3.58 0.00 0.00 0.00 0.00 

Macadernia 50.02 14.51 0.00 0.00 0.00 0.00 

Morocco 0.00 0.00 0.50 0.38 0.00 0.00 

Poland 0.00 0.00 763.18 401.12 0.00 0.00 

Kenya 28.67 13.57 0.00 0.00 0.00 0.00 

Japan 448.19 213.72 9.00 5.06 0.00 0.00 

Puerto Rico 420.00 177.85 0.00 0.00 0.00 0.00 
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Netherland Anti 214.62 66.29 0.00 0.00 0.00 0.00 

Haiti 27.00 7.95 0.00 0.00 0.00 0.00 

Dominican Republic 3.70 2.86 0.00 0.00 0.00 0.00 

Bahamas 41.39 19.37 0.00 0.00 0.00 0.00 

Colombia 28.00 10.86 0.00 0.00 0.00 0.00 

Bolivia 180.00 99.38 0.00 0.00 0.00 0.00 

.Argentina 77.98 26.31 O.GO 0.00 0.00 0.00 

Canada 20.64 4.69 0.00 0.00 0.00 0.00 

Papua New Guine 28.00 11.56 0.00 0.00 0.00 0.00 

Total 364926.61 166381.73 316455.94 171068.80 469181.13 271356.65 

Source: oacls 

[English] 

state: 

Reglatratlon of C .... 
by NHRC 

-395. SHRI BRAJA KISHORE TRIPATHY: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of HOME AFFAIRS be pleased to 

(a) the total number of cases registered with the 
National Human Rights Commission (NHRC) Including 
cases against military, para-military and police during each 
of the last three years; 

(b) the number of cases wherein the NHRC has 
taken up the cause of persons accused to be involved In 
terrorist activities; 

(c) whether the NHRC has given decision in all 
the cases registered with them; 

(d) if not, the total number of cases finalised by 
NHRC so far and the average time consumed by NHRC In 
the disposal of cases; and 

(e) the effective measures taken by NHRCfor the 
early disposal of these cases? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): <a) The total 
number of cases, including ca .. , against military, para· 
military and police, registered with National Human Rights 
Comml,sion (NHRC) during the last three years. are as 
under: 

Year No. of complaints 
registered with NHRC ..... ........................................ ----

2004·2005 

2005·2006 

2006·2007 (upto 30.11.2006) 

Total 

74,401 

74,444 

54,654 

203,499 

(b) The NHRC has registered 14 cases during the 
period 2004·2005 to 2006·2007 (upto 31.10.2006) 
pe~ning. to. persons accused to be involved in terrorist 
activities.· ..... 

(c) The NHRC has disposed off 1,84,561 cases 
out of 2,03,499 registered with it during the last three years 
(upto 30.11.2006) which is ninety percent of the total cases. 

(d) The NHRC generally dispose of complaints 
wherein case is prlma·facie not found maintainable in 
accordance with the Protection of Human Rights Act, 1993 
and regulations. The time taken by the NHRC for disposal 
of maHer where reports have been called for. depends upon 
the expeditious receipt 0' response from the concerned 
authorities. Hence, non receipt of reports do give rise to 
delay. 

(e) The effective measures taken by the NHRC for 
the speedy disposal of cases include issue of notices, 
reminders, d.o. reminders at the level of Registrar (Law), 
Director General (Investigation) and Secretary General, 
NHRC. In case of non receipt of reports even after Issue of 
d.o. reminders, conditional summons or summons are Illued 
to the State functionaries including Chief Secretary and 

,. 
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Director General of Police and Prisons .. The Chairperson 
and Members of the NHRC during their visits to the States! 
Union Territories, always emphasize upon State functiona-
ries the need to submit reports within the due date. The 
Commission from time to time, while disposing of cases aiso 
makes appropriate recommendations to State authorities 
for early submission of the reports. 

Aulatance to Statea under ASIDE Scheme 

·396. SHRI L. RAJAGOPAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of funds allocated under Assistance 
to States for Developing Export Infrastructure and other Allied 
Activities (ASIDE) Scheme to various States, State-wise; 

(b) the criteria fixed for allocation of funds to various 
States under the Scheme; 

(c) whether there has been any request. from the 
States for allocation of funds for software services under 
ASIDE scheme; and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) Details of allocations made to the 
States/UTs, are given in the statement enclosed. 

(b) According to the existing policy, 500/0 of the 
ASIDE funds is allocated to the States/UTs on the basis of 
export performance and the remaining 50% on the basis of 
growth of exports over the previous year. 

(c) and (d) ASIDE funds are utilized also for develop-
ment of infrastructure for export related software services. 

Statement 

S.No. State 

1 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

2 

Andhra Pradesh 

Andaman and Nicobar Islands 

Bihar 

Chandigarh 

Chhattisgarh 

Dadra and Nagar Havell 

Daman and Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerale 

Amount 
Allocated 

02-03 

3 

1,200.00 

200.00 

300.00 

100.00 

400.00 

150.00 

150.00 

100.00 

600.00 

1,400.00 

600.00 

700.00 

600.00 

400.00 

1,800.00 

1,100.00 

Amount 
Allocated 

03-04 

4 

1,300.00 

200.00 

650.00 

200.00 

400.00 

300.00 

300.00 

200.00 

600.00 

1,500.00 

600 

750 

600.00 

400.00 

1,900.00 

1,200.00 

Amount 
Allocated 

04-05 

5 

1,385.00 

200.00 

200.00 

200.00 

500.00 

200.00 

200.00 

265.00 

373.00 

3,578.00 

849.00 

500.00 

500.00 

500.00 

2,414.00 

930.00 

Amount 
Allocated 

05-06 

6 

1,545.00 

200.00 

200.00 

320.00 

500.00 

200.00 

200.00 

265.00 

609.00 

4,338.00 

1,405.00 

553.00 

525.00 

500.00 

3,399.00 

1,089.00 

(Rs. in Lakh) 

Amount 
Allocated 

06-07 

7 

1700.00 

220.00 

220.00 

350.00 

550.00 

220.00 

220.00 

290.00 

670.00 

4770.00 

1545.00 

600.00 

580.00 

550.00 

3740.00 

1175.00 
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17 Lakshadweep 200.00 200.00 200.00 200 220.00 

18 Madhya Pradesh 2.000.00 1.100.00 1.435.00 1.435.00 1580.00 

19 Maharashtra 1,600.00 3,400.00 5.709.00 6,552.00 7210.00 

20 Orissa 450.00 1000.00 605.00 693 765.00 

21 Pondlcherry 300.00 300.00 200.00 200 220.00 

22 Punjab 900.00 1000.00 968.00 1,217.00 1340.00 

23 Rajasthan 1.200.00 1,300.00 1.320.00 1.320.00 1453.00 

24 Tamil Nadu 2.800.00 3,000.00 3.919.00 3.919.00 4312.00 

25 Uttar Prad •• h 2.000.00 2,100.00 1,259.00 2.100.00 2310.00 

28 Ultaranchal 400.00 400.00 500.00 527.00 580.00 

27 West Bengal 1,000.00 1,100.00 1.491.00 2.009.00 2210.00 

Total 22,850.00 26,000.00 30.400.00 36,000.00 39600.00 

North ea.tern Region 

1 Arunachal Pradesh 100.00 125.00 251.00 251.00 276.00 

2 Assam 400.00 500.00 1149.00 1.257.00 1383.00 

3 Manipur 200.00 250.00 200.00 208.00 227.00 

4 Mlzoram 100.00 250.00 200.00 324.00 356.00 

5 Meghalya 200.00 250.00 572.00 834.00 917.00 

8 Nagaland 100.00 125.00 200.00 200.00 220.00 

7 Sikkim 50.00 125.00 200 200.00 220.00 

8 Tripura 300.00 375.00 828.00 728.00 801.00 

Total 1450.00 2000.00 3600.00 4000.00 4400.00 

Grand Total 24.100.00 28.000.00 34.000.00 40,000.00 44000.00 

Smuggling of Drugs and Arms (d) the States which are mostly used as major 
tranSit points for smuggling; and 

·397. SHRI NAVEEN JINDAL: 
SHRI KAILASH NATH SINGH YADAV: (e) the measures the Government proposes to 

Wilt the Minister of HOME AFFAIRS be pleased to Itate: check Imuggllng of drugs and arms from other countries? 

(a) whether the Government has stepped up THE MINISTER OF STATE IN THE MINISTRY OF HOME 
surveillance and devised new system to combat drug AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir. 
trafficking and smuggling of arms; 

(b) Government have taken a number of steps in 
(b) if so. the details thereof; this regard which. inter-alia include (i) deployment of security 

the details of the VariOUI types of such calel 
forces and Itrict lurveillance at borders. airports. check posta 

(c) etc., (ii) Intenlive preventive and interdiction effortl along 
reported during 2006 and persons apprehended thereof; known drug routes. (iii) Improved coordination between 
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various law enforcing agencies, (iv) increased International 
cooperation and liaison for exchange of Information, (v) 
building of electronic data base of offenders and suspects, 
(vi) training of law enforcement officials for upgrading their 
skills etc. 

(c) As per available Information, the position in 
2006 (up to Nov .• 2006) is as under: 

Drugs Arm. 

Casel reported 

Person. apprehended 

12,202 

14,051 

122 

85 

(d) As per available reports, States of Maharuhtra, 
Tamil Nadu, Uttar Pradesh, Bihar, Punjab, J&K. Trlpura, 
Manipur, Mlzoram and UT of Delhi are having vulnerable 
transit points for illicit trafficking in drugs. As regards 
smuggling of arms, all Stsle. along the Eastern and Western 
land borders are reportedly vulnerable. 

(e) Government have also undertaken the construc-
tion of fencing, flood lighting and roads along India-Pakistan 
and India-Bangladesh borders in order to curb infiltration, 
smuggling and other anti-national activities from acroll 
th ... borders. The Government have allo decided to deploy 
hi-tech electronic surveillance equipment on the borders of 
the country to act as force multiplier for effective management 
of the borders. Security Is also being upgraded to tighten 
vigil on the coastal areas. 

Actlvltl., of Naga Outfit, 

·398. DR. THOKCHOM MEINYA: Will the Mini.ter of 
HOME AFFAIRS be pleased to state: 

(a) whether the Incidents of extortion by National 
Socialist Council of Nagaland (NSCN-IIM) has come to the 
notice of the Government; 

(b) If so, the details thereof alongwith the action 
taken by the Government in this regard; 

(c) whether NSCN (11M) has been found recruiting 
people for their cadres; 

(d) if so, the details thereof; and 

(e) the progress made so far towards the settlement 
of Naga issue consequent upon ceasefire and several 
rounds of talks between the Government and NSCN (11M)? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) There are 
reports of extortion by underground groups Including NSCN 
(1M). The Government has taken a number of steps to check 
the extortion which inter alia includes payment of salaries 

by cheques, execution of large projects by established 
organizations, having larger labour component in the 
development projects, improving the security and safety on 
the Nationai Highways and major roads and strengthening 
security forces' presence in major towns in order to improve 
security environment in these areas. 

(c) and (d) There are some reports that NSCN(IM) has 
been recruiting fresh cadres. However, there is.no firm data 
in this regard. 

(e) A Group of Ministers has been constituted to 
hold talks with NSCN(IM) on the Naga Illue. The latest round 
of talks between Government of India team led by Shri Oscar 
Fernandes, Union Minister of State for Labour (Independent 
Charge) and NSCN(IM) leaders took place between 4-6 
December 2006 at Amsterdam. The talka are Inconclusive 
and it has been agreed to resume discussions eariy next 
year. 

Replanting of Coffee 

*399. SHRI N.S.V. CHITTHAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the area of land on which coffee Is being 
presently grown In the country; 

(b) whether the Government proposes to extend 
the area under coffee cultivation by replanting coffee; and 

(c) if so, the details thereof alongwith the financial 
package being considered for replanting coffee? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) The area of land under coffee 
presently is about 3.81 lac hectares. 

(b) The Government has been encouraging 
replanting by replacing old unproductive coffee bushes to 
increase productivity of existing plantations and by new 
planting in non-traditional areas. 

(c) Incentives for re-plantatlon of coffee is one of 
the components of Support to Small Growers Sector (SSGS) 
in the Xth Plan. This Scheme has a110 been extended to ""e 
growers having 1 0 to 20 Ha. For replantation, subsidy II 
being given to the extent of 20% of the total OOlt, subject to 
a maximum of RI. 20,000 per ha. The Coff .. Board have 
included planting of 90,000 ha. of senile coffee blocks with 
high yielding varieties In its Xlth Plan proposals. 

(TranslatIon] 

Closure ofTextlle Mill, 

·400. SHRI SRICHAND KRIPLANI: Will the Minister 
of TEXTILES be plea.ed to state: 
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(a) the number of rUMing textile milia In the country, 
State-wise; 

(b) the details of the textile mills closed during each 
of the last three years, State-wise; 

(c) whether some of those mills had been closed 
due to their Indebtedne .. ; and 

(d) If so. the datails thereof alongwlth the atepa 
taken by the Government for the revival of such mills? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) As on 31st October 2006, there were 1334 
functioning cotton/man made fibre textile mills (Non 551) in 
the country. Their state-wise number I, as below:-

S.No. State Spinning Composite Total 

1 2 3 

Andhra Prad.ah 66 

2 Assam 

3 Bihar 

5 Dadra and Nagar Havell 4 

6 Daman and Diu 

7 Goa 

8 Gularat 28 

9 Haryana 50 

10 Himachal Pradesh 18 

11 Jammu and Kashmir 1 

12 Jharkhand 

13 Karnataka 31 

14 Kerala 22 

15 Madhya Pradesh 33 

1 6 Maharashtra 96 

18 Orissa 3 

19 Pondlcherry 8 

20 Punjab 

21 Rajasthan 

22 Tamil Nadu 

23 Uttar Pradesh 

65 

26 

726 

24 

4 

o 
o 

2 

o 
o 

24 

2 

o 
o 
o 
3 

4 

6 

32 

o 
2 

4 

8 

19 

2 

5 

66 

2 

6 

52 

52 

18 

1 

1 

34 

26 

39 

128 

3 

10 

69 

34 

745 

26 

2 

24 Uttaranchal 

25 West Bengal 

Total 

3 

3 

14 

1223 

4 

o 
2 

111 

5 

3 

16 

1334 

(b) The details of cotton/man made fibre textlfe mille 
(Non 551) closed during each of the last three years, atate 
wiae Is given below: 

Name of the atate 2003-04 

Tamil Nadu 39 

Wesl Bengal 2 

Maharashtra 

Uttar Pradesh 

Guiarat 

Punjab 

Total 

9 

2 

o 
o 

52 

2004-05 

5 , 
2 

4 

o 
13 

2005-06 

3 

2 

4 

o 
o 

10 

(c) and (d) The reasons for closure of thell mills ara 
mainly flnanclal problems. labour problem/strike and power 
cut etc. Government seeks to foster a policy regime, which 
facilitates growth and development of Indian Industry. It haa 
taken a number of step. for revival of sick Industrial units 
which, Inter-alia, Include, guldelinea of the RenNe Bank of 
India (RBI) to banks, amalgamation of alck units with healthy 
units, setting up of BIFR undor the Sick Industrial Companlea 
(Social Provisions) Act, etc. The RBI haa been iasuing from 
time to time elaborate guidelines covering all ar.aa of 
industrial rehabilitation viz. detection of industrial sickne .. 
at Incipient stage, identification of sicklwaak units, carrying 
out viability study of the units then extending relief and 
conce88lons to only viable units, co-ordination among banks 
and financial Institutions and banks themaelves, norma for 
promoter's contribution, extended period for repaymentl 
rescheduling of loans, conversions and waivers of penal 
rate/compound Interest etc. BIFR haa been set up with a 
view to arranging the timely detection of sick and potentially 
sick companies and for the speedy determination of 
preventive, ameliorative and remedial measures, which need 
to be taken In respect of such companies. It appoints 
operating agencies for preparation of rehabilitation 
proposals in respect of potentially viable unill. It tak81 
decision on cshabilitation on the basis of its findings. 

[English} 

Growth of Paper Indultry 

-401. SHRI SURESH KALMADI: Will the Minister of 
COMMERCE AND INDUSTRY be pl .... d to state: 

.. 

'" 
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(a) whether there is a shortage of raw materials 
required for manufacture of paper; 

(b) if so, the details thereof alongwith the reasons 
therefor; and 

(c) the steps taken by the Government to sustain 
the growth of the country? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) Yes, Sir. There is a shortage 
of good quality cellulosic raw material required for 
manufacture of paper. At present, the raw material base for 
manufacture of paper in the country is wood (30%), agro-
residue (32%) and recycled fibre (38%). There is inadequate 
supply of wood and recycled fibre for manufacture of paper. 
Consequently, 0.38 million tons of wood pulp and 1.76 million 
tons of recycled fibre were Imported during the financial 
year 2005-06. 

(c) The steps taken by the Government to sustain 
the growth of the paper Industry inter-alia Include; 
rationalization of duty structures, funding of Research & 
Development projects, de-licensing of the paper Industry, 
permitting 100% FDI through the automatic route, etc. 

(Translatlonl 

Lend u •• Conv .... lon 

3765. SHRI AVINASH RAI KHANNA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether any conversion in land use Is permissi-
ble In Chandlgarh; . 

(b) if so, the details of procedure prescribed; and 

(c) the number of cases of conversion In land use 
have been permitted in Chandlgarh during the last three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir. 

(b) The lesseeslownerslGPA holders or tenants 
(with the consent of the owners) may make an application to 
the DeSignated Agency I.e. Chandlgarh Housing Board in 
the prescribed proforma alongwith conversion fee In the 
shape of Demand DrafVPay Order to be drawn In favour of 
the Designated Agency. The Agency would then process 
the cases for conversion and convey Its decision within 15 
days from the date of receipt of the application subject to the 
completion of all formalities and objections, if any, raised by 
the Estate Office and other Departments. 

(c) 17 cases have been permitted since the 
launching of the Scheme in 2005. 

"arketlng and Publicity KYle 

3766. SHRI RASHEED MASOOD: 
SHRI BHANU PRATAP SINGH VERMA: 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pleased to state: 

(a) the criteria laid down for purchase of ite",. to 
be marketed by KVIC and for their publicity; 

(b) whether any instance has come to the notice of 
the Government wherein Itema were purchased and were 
publicised In violation of the laid down criteria; and 

(c) If so, the action taken by KVIC in this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) The criteria adopted by the Khadi 
and Village Industries Commission (KVIC) for purchase of 
itema from registered khadi and village Industry (KVI) 
institutions and units established under Rural Employment 
Generation Programme (REGP), for sale through its 
Departmental Sales Outlets, are as under: 

(i) Quality of goods should be acceptable and they should 
be received in saleable condition. 

(ii) The purchase is on consignment basis. Items Ie" 
unsold are liable to be returned to the producing units. 

(iii) Sale of products not produced by registered KVI 
institutIons or units set up under the REGP Is 
discouraged by the Departmental Sales Outlets. 

Generally, publicity of KVI products Is made in the local 
media. External agencies are also engaged for publicity at 
the time of special sales, exhibitions, etc. The publicity of a 
particular item produced by a particular unit I., however, not 
undertaken by KVIC. 

(b) No, Sir. 

(c) Does not arise. 

{Englishl 

Recognition to •• If financed 
Conege. by NCTE 

3767. SHRI MADHUSUDAN MISTRY: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be plea.ed to 
slate: 

(a) whether National Council of Teache'r's Educa-
tion (NCTE) Is giving recognition to self financed PTC 
Colleges during the last three years without the NCC of the 
concerned State Government; 
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(b) if 80, the details thereof alongwith the reasons 
therefore; and 

(c) the details of S.F.I., P.T.C. colleges that have 
been granted recognition by NCTE ir. the last three years 
State-wise? 

THE MINISTER OF STATE IN lliE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) As per Regulations dated 13/11/02, the 
applications from institutions seeking recognition for a course 
In Teacher Education were required to be accompanied by 
a 'No Objection Certificate' from the concerned State 
GovernmentlUT Administration. Applications without NOC/ 
endorsement of the State GovtJUT Administration were not 
processed by the concerned Regional Committees of the 
NCTE. The provisions regarding NOC were partially relaxed 
in January, 2004 for institutions which were already 
conducting Secondary Teacher Education courses. These 
institutions were anowed to apply for Elementary Teacher 
Education programmes or training in pre-scf;10ol or nursery 
teacher education without NOC from State GovernmentlUT 
Administration. 

. 
As per clause 7 of NCTE Regulations, 2005 which 

was gazetted on 13.01.2006, the NCTE Regional Committee 
Is now required to send a written communication along with 
a copy of the application form submitted by the institution 
concerned to the State GovernmentlUT Administration. On 
receipt of this communication, the State GovemmentlUT 
Administration concerned shall furnish its recommendations 
on the application to the NCTE Regional Committee within 
60 days from receipt. If the recommendation is negative, the 
State GovernmentlUT Administration shall provide detailed 
reasons/grounds thereof, which could be taken into 
consideration by the Regional Committee concerned while 
deciding the application. If no communication is received 
from the State GovernmentlUT Administration within the 
stipulated 60 days, it shali be presumed that the State 
GovernmentlUT Administration concerned has no reco-
mmendation to make. The said Regulations do not provide 
for a speCific 'No Objection Certificate' from the State 
GovernmentlUT Administration. 

(c) Information is being collected from the Regional 
Committees of the NCTE and wili the furnished as soon as 
received from the RCs. 

(Translation) 

Removal of Army from Sir Creek 

3768. OR. LAXMINARAYAN PANDEY: 
SHRI SHRIPAD YESSO NAIK: 
SHRIMATI RUPATAI D. PATIL: 

Win the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government proposes to remove 
army from Sir Creek; 

(b) if so, the details thereof; and 

(c) the details of talks held with Pakistan In this 
regard and outcome thereof? 

THE MINISTER OF STATE IN THE MlNjsTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) The Army is not 
deployed In Sir Creek area which is guarded by the Border 
Security Force (eSF). 

(b) and (c) 00 not arise. 

(English] 

Import of Wheat from Auatran. 

3769. SHRI HANSRAJ G. AHIR: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether wheat imported from Australia based 
AWe company should not be procured as it is not as per 
prescribed standards; 

(b) if so, whether State Trading Corporation (STC) 
has again accepted AWe tenders in the newly invited 
tenders; 

(c) if so, the reasons for again accepting AWe 
tender despite sub-standard supply of wheat; and 

(d) whether the Government will conduct any 
inquiry into this wheat import deal? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) and (b) No, Sir. State Trading 
Corporation (STC) accepted the tender of AWe (Geneva). 
SA on competitive terms as It conformed to the prescribed 
standards. 

(c) and (d) Does not arise. 

(Translation) 

ReBervation to OBC'. 

3770. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Supreme Court has lOught the 
report of the Standing Committee on the issue related to the' , 
reservation of the OBC in higher educational institutions by 
issuing an order in this regard; 

(b) if so, the details thereof; 
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(c) the stepI taken by the Government in this 
regard; 

(d) whether the details pertaining to collection of 
datu hal been provided to the Court; and 

(e) i' so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN -RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Yes, Sir. 

(b) and (c) A legislative proposal 'or effecting 
reservation 'or the weakor sections including Other 
Backward Classes is be'ore Parliament for its consideration 

(d) and (e) A reply has been filed in the Supreme Court 
and the matter is sub judice. 

(English) 

Private M.Ed. College. 

3771. SHRI K. C. PALLANI SHAMY: Will the Minister 0' HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the criteria laid down for providing approvaV 
recognition to Pvt. M.Ed. Colleges in the country; 

(b) the number of such colleges to which approval 
has been given by the National Council for Teacher 
Education so far, State-wise; 

(c) the number 0' applications are pending as on 
date, State-wise; and 

(d) the time by which the rest 0' the colleges in the 
country likely to be given approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA FATMI): 
(a) University Departments and other recognized Institutions 
running B.Ed. Programmes are eligible to offer M.Ed. courses 
provided that they have adequate instructional and 
infrastructural facilities, including, inter alia, land, building, 
library, laboratories and qualified faculty as prescribed by 
NCTE. 

NCTE hu prescribed separate provisions for (a) M.Ed. 
courses on full time basis. (b) M.Ed. courses on part time 
basi. and (c) M.Ed courses through di.tance learning. 
Separate norms have been prescribed for each category of 
course. The details of the norms are available on the NCTE 
website www.ncte-in.org. 

Applicant institutions are required to apply to the 

concerned Regional Committee, of NCTE in prescribed 
proforma. After the Regional Committee concerned has 
satisfied itself that the applicant institution has adequate 
financial resources, accommodation, library. qualified staff, 
laboratory and that it fulfills conditions for running a course 
in teacher education, it will pass an order granting recognition 
to the applicant institution, if it is of the opinion that such 
institution does not fulfill the prescribed requirements it witJ 
pass an order refusing recognition. Before passing an order 
refusing recognition to an institution, the Regional 
Committee shall provide a reasonable opportunity to the 
concerned institution for making a written representation. 

(b) and (c) The information with regard to number of 
private M.Ed. College who applied for recognition and the 
detail of those granted such recognition is being collected. 

(d) The norms for processing application are 
contained in Clause-7 of the NCTE (Recognition of Norms 
& Procedure) Regulations 2005, published in Gazette of 
India on 13.1.2006. The Regulations are available on the 
official website of NCTE. 

According to these regulations the completed 
applications are processed by the concerned Regional 
CommlHee within 30 days of receipt of the relevant 
applications. The time limit prescribed for receipt of the 
recommendation of the State Government is 60 days. The 
time period allowed to the institution to correct their 
deficiencies is 90 days. The inspection with regard to 
preparedness of the institution to conduct the programme is 
carried out within 30 days of the completion of processing of 
the application. 

[Translation} 

Self Employment to Weaver. 

3772. SHRI GIRIDHARI YADAV: Will the Minister of 
TEXTILES be pleased to state: 

(a) the financial assistance provided to the 
craftsmen and weavers to start self employment during each 
of the last three years; State-wise and 

(b) the details of the craftsmen and weavers 
benefited during the above years; State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELANGOVAN): (a) The Schemel 
of the Government for the development of Handicrafts Sector 
are not aimed to provide self-employment directly. One of 
the major schemes Baba Saheb Ambedkar Hastshilp Vikas 
Yojana. which is implemented through Han'dlcrafts 
Development CorporationS/Socletles/NGOs for the inte-
grated development of the craft cluster indirectly encourages 
self-employment amongst the artisan .... In the Handloom 
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Sectors, the Government i& implementing; a number of 
schemes to enhance the Income and socio-economic status 
of weavers by upgrading {heir skllls and providing 
infrastructural inputs and marketing support through main 
developmental schemes, Deen Dayal Hathkargha Protsa-
han Yojana. Integrated Handloom Training Project, 
Marketing Promotion Programme, Mill Gate Prince Scheme, 
etc. The detail of State-wise Financial Assistance provided 
to various Implementing Agencies under AHVY Scheme 
during the last thr •• years I.e. 2003-04 to 2005-06 is as per 

statement-I. The details of Financial Assistance extended to 
weavers under different Plan and Non-Plan Schemes being 
implemented by the Govemment in the Handlooms Sector 
during the last three years I.e. 2003-04 to 2005-06 is 
enclosed as statement-II and III. 

(b) The State-wise data of craftpersons benefited 
under AHVY during the last three years I.e. 2003-04 to 2005-
06 is enclosed as statement-IV. The State-wise details of 
weavers benefited during the last three years i.e. 2003-04 
to 2005-06 Is enclosed as statement-V. 

St.tement·' 

The State wise assistance provided under AHVY during each of the last three years; 
State-wise and Union Territory-wise 

S.No. Name of StatelUT 2003-04 2004-05 2005-06 

Amount Released! Amount Released! Amount Released! 
Expenditure incurred Expenditure incurred Expenditure incurred 

1 2 3 .. 5 

1. Andhra Pradesh 1,47,19,882 1,77,42,483 2,67,74,169 

2. Arunachal Pradesh 27,15,572 27,70,751 27,56,467 

3. Assam 1,51,53,420 3,26,39,754 3,42,24,013 

4. Bihar 5,45,000 15,63,000 13,76,500 

5. Chhattisgarh 17,91,867 19,33,600 11,24,000 

6. Delhi 32,56,192 33,80,318 16,31,376 

7. Goa 2,50,000 1,00,000 

8. Gujarat 69,40,979 1,08,03,579 3,29,61,000 

9. Haryana 25,14,058 31,71,519 36,56,551 

10. Himachal Pradesh 53,91,622 1,25,02,753 96,79,853 

11. Jammu and Kashmir 40,61,168 54,18,259 1,15,14,111 

12. Jharkhand 6,46,000 10,91,040 17,99,500 

13. Kamataka 38,70,696 40,95,909 65,36,785 

14. Keraia 74,63,947 44,31,514 94,17.669 

15. Madhya Pradesh 66,23,241 69,73,483 70,72,925 

16. Maharashtra 23,64,716 33,04,386 18.,78,430 

17. Manlpur 20,01,220 17,73,514 76.37,276 

18. Meghalaya 4,57,870 000 ., 1,50,000 

19. Mizoram 15,82,250 18,58,500 37,500 

" 
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1 2 3 4 5 

20. Nagaland 30,11,325 12,03,500 40,06,000 

21. onua 79,13,837 76,78,523 2,07,47,866 

22. Pondlchery 16,905 

23. Punjab 41,61,578 15,12,250 56,96,700 

24. Rajasthan 64,89,404 88,01,206 58,59,061 

25. Slkkim 000 

28. Tamil Nadu 33,44,689 31,14,809 93,75,986 

27. Trlpura 34,97,284 49,08,529 36,76,317 

28. Uttar Pradesh 1,64,25,535 2,61,06,197 3,63,47,707 

28. Uttaranchal 59,78,205 21,13,500 40,12,521 

30. Wast Bengal 78,14,680 1,66,41,449 1,20,16,684 

Total 14,09,66,238 18,73,31,230 26,20,66,967 

Statement ... 2 3 4 5 

o.t.JIs of re ..... made during the 18111 2003-2O(U, 14. Madhya Pradesh 45.23 61.22 83.52 
20lU-05, 2005-05 under different Handloom 

Plan Schemea 
15. Maharashtra 11.66 60.73 43.85 

(Rupees In lakhs) 
16. Manlpur 115.79 480.70 486.17 

17. Mizoram 32.19 27.74 24.74 
S.No. Name of States 2003-04 2004-05 2005·06 

1 2 
18. Meghalaya 3.91 3.97 26.56 

3 4 5 

1. Arunachal Pradesh 20.76 122.25 397.00 
19. Nagaland 1114.22 903.13 1239.91 

2. Andhra Pradesh 1784.14 848.21 829.44 20. Orissa 78.03 250.33 276.97 

3. Assam 762.86 489.33 409.12 21. Pondicherry 

4. Bihar 12.62 22. Punjab 5.33 

5. Chhattisgarh 46.63 18.70 19.72 23. Rajasthan 122.14 124.68 88.19 

6. Goa 24. Sikkim 

7. Gujar.t 84.18 22.55 50.42 25. Tamil Nadu 2819.48 3978.98 4910.25 

6. Harvana 35.28 89.71 32.10 26. Tripura 35.98 54.18 32.13 

9. Himachal Pradesh 173.32 110.59 82.13 27. Utlar Pradesh 1070.08 1368.90 1407.76 

10. Jharkhand 38.22 28. UttaranchaJ 10.13 62.31 21.54 

11. Jammu and Kashmir 40.76 63.41 31.13 29. West Bengal 180.45 981.26 ,440.39 

12. Karnataka 451.40 472.18 1140.59 30. Deihl 112.00 115.43 15.73 

13. Kerall 821.84 708.53 372.42 Grand Total 9785.04 11360.2912500.00 
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S,.,.",.",.", 1 2 3 4 5 

D.taJls of releases made during the year 2003·2004, 27. unar Pradesh 193.62 656.43 705.20 
2004-05, 2005-06 under d,"erent Handloom 

Plan Schemes 28. Uttaranchal 6.98 

(Rs. In lakhs) 29. West Bengal 356.16 338.06 253.31 

SI.No. Name of States 2003·04 2004·05 2005·08 30. Oelhl 25.00 

1 2 3 4 5 Grand Total 3123.84 4572.93 3982.49 

1. Arunachal Pradesh .temenl·IV 

2. Andhra Pradesh 949.46 253.89 582.55 Details of HsndJcralts Artis.". Benefitted undtlr AHVY 
during each of the 10' three years Stste-wlse 

3. Assam 114.90 625.40 368.41 
S.No. Name of the StateIUT 2003·04 2004·05 2005·06 

4. Bihar 97.80 No. of No. of No. of 
artisan, artisans artisans 

5. Chhattisgarh 15.29 

6. Goa 1 2 3 4 5 

7. Gujarat 14.16 108.30 48.58 I. Andhra Pradesh 11010 323 3952 

8. Haryana 179.19 n.80 2. Arunachal Pradesh 120 000 500 

9. Himachal Pradesh 71.21 35.06 3. Assam 1238 1790 2356 

10. Jharkhand 4. Bihar 550 1034 1070 

11. Jammu and Kashmir 112.07 147.43 5. Chhattisgarh 000 285 000 

12. Kamataka 286.Q3 245.60 55.80 6. Deihl 100 120 4UU 

13. Kerala 294.19 731.58 215.97 7. Goa 500 000 200 

14. Madhya Pradesh 42.80 7.20 6.23 8. Gujarat 5950 8266 16800 

15. Maharashtra 9. Haryana 500 350 520 

16. Ma'nipur 33.00 10. Himachal Pradesh 1071 1315 296 

17. Mizoram 11.13 3.05 150.62 11. Jammu and Kashmir 550 1710 2090 

18. Meghalaya 0.10 12. Jharkhand 200 600 300 

19. Nagaland 13. Kamalaka 2790 373 1660 

20. OrIssa 158.89 418.15 623.49 14. Kerala 2490 570 585 

21. Pondicherry 13.49 27.87 15. Madhya Pradesh 2000 982 1684 

22. Punjab 10.23 16. Maharashlra 2883 190 000 

23. Rajasthan 11.72 81.53 78.04 17. Manlpur 417 700 3405 , 

24. Sikklm 18. Meghataya 000 000 300 

25. Tamil Nadu 560.65 895.42 572.84 19. Mlzoram 000 185 75 

26. Trlpura 12.05 19.13 20. Nagaland 220 695 1330 
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1 2 3 4 5 1 2 3 

21. Orissa 200 555 550 16. Maharashtra 7938 

22. Pondicherry 000 000 000 17. Meghalaya 1071 

23. Punjab 100 133 133 18. Mizoram 240 

24. Rajasthan 500 475 750 19. Nagaland 36477 

25. Slkklm 000 000 000 
20. Orissa 100379 

21. Punjab 12700 
28. Tamil Nadu 300 3530 630 

22. Rajasthan 42235 
27. Tripura 350 840 513 

23. Tripura 2027 
28. Uttar Pradesh 3185 3441 33620 

24. Tamil Nadu 949062 
29. Uttaranchal 550 000 100 

25. Uttar Pradesh 73701 
30. West Bengal 450 2150 1615 

28. Uttaranchal 5790 
Grand Total 38224 30572 45234 27. West Bengal 62236 

Statement-V 28. Other Agencies 2995 

State-wise number of weavslS assisted under Total 2687780 
various hand/oom schemes during last three years 

(2003-04 to 2005-06) {Eng/Ish} 

S.No. State No. of weavers assisted Bamboo 

2 3 3773. SHRI HtTEN BARMAN: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

1. Arunachal Pradesh 21616 (a) whether Bamboo is a source of sustainable .:-
2. Assam 812719 livelihood in the rural sector and West Bengal has great 

potential in this sector; 
3. Andhra Pradesh 295196 

(b) whether Government proposes to help and 
4. Bihar 824 encourage the cash strapped State of West Bengal to boost 

5. Chhattlsgarh 
its growth to improve the rural economy of the State; and 

4663 
(c) If so, the details thereof? 

6. Delhi 2823 
THE MINISTER OF SMALL SCALE INDUSTRIES AND 

7. Gujarat 24262 MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

8. Haryana 745 
MAHABIR PRASAD): (a) Yes, Sir. 

(b) and (c) The Government (in the Ministry of 
9. Himachal Pradesh 6525 Agriculture, Department of Agriculture and Cooperation) has 

10. Jammu and Kashmir 2570 approved the launching of the Centrally Sponsored Scheme 
of National Bamboo Mission (NBM) In 28 States (including 

11. Jharkhand 11280 West Bengal) at a total cost of Rs. 568.23 crore, including 

12. Kamataka 116891 
an outlay of Rs. 91.37 crore for 2006-07. 

13. Kerata 61895 
(Trans/at/on} 

14. Madhya Pradesh 8651 
Post Graduate Cour .. s 

15. Manipur 20291 
3774. SHRI CHANDRABHAN SINGH: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to state: 
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(8) whether the Government is contemplating to 
start any scheme for Post Graduate Courses In the fields of 
land and water conservation, Agricultural BID-technology. 
forestry, Environmental Science and Technology. Dairy and 
Seed Technology; 

(b) if so, the details thereof; 

(c) whether the. Government is considering any 
proposal for the development of South Campus of Banaras 
Hindu University (BHU); 

(d) if so, the details thereof; 

(e) whether under the said scheme a fund of rupees 
192 crare has been proposed to implement educational 
schemes for Madhya Pradesh, Chhattisgarh, Uttar Pradesh 
and Bihar; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (f) Universities are free to design 
and introduce academic courses at all levels. The Banaras 
Hindu UniversIty has proposed to start the following Post 
Graduate (PG) courses at its South Campus from the Session 
2007-08:-

(i) Soli and water Conservation 

(ii) Biotechnology for Agriculture 

(iii) Agro-forestry 

(iv) Environmental Science and Technology 

(v) Dairy Technology 

(vi) Seed Technology 

The Banaras Hindu University has recently submitted 
a proposal for development of its South Campus at 
Barkachha, Mirzapur, involving an expenditure of Rs. 192.00 
crore spread over a period of five years. Besides 
development of Infrastructure, the proposal Includes 
Introduction of several new courses in the said Campus, 
which are likely to benefit students from the surrounding 
areas covering parts of Uttar Pradesh, Madhya Pradesh, 
Bihar and Chhattlsgarh. The University Grants Commission 
(UGC) has approved an amount of Rs. 16.00 crore for the 
purpose during the current financial year out of which 
Rs.12.00 crore have already been released. The UGC has 
been advised to include the remaining in its Xlth Plan 
proposals. 

{English} 

Anti India Actlvltl •• 

3775. SHRI M.K. SUBBA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government of Bhutan hal agreed to 
eliminate anti-Indian militants activities from their territory; 

(b) if so, the details of anti-Indian militants activity 
in Bhutan; and 

(c) the progress so far made in this regard? 

THE MINISTER OF STATE INTHE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) The operation. against 
Indian Ir.surgent Groups (IIG). conducted by the Royal 
Bhutan Army in December, 2003 had proved effective. A 
bilateral Institutional mechanism has been set up between 
India· and Bangladesh to discuss border management and 
security related Issues. 

(b) and (c) There are no reports to indicate any anti-
India activity by Indian Insurgent Groups from within Bhutan 
territory. 

The Fourth meeting between India and Bhutan to 
discuss border management and security related issues was 
held at Thimpu between 22-23rd September, 2006. In this 
meeting both sides agreed that there is a critical need to 
maintain vigil and share intelligence to prevent IIG activities. 

Growth of Pol •• 

3776. SHRI P. RAJENDRAN: Will the Mini ••• , 0' 
SMALL SCALE INDUSTRIES be pleased to Si ue; 

<a) the details of the proposals recei~'::~ !:-~ .~ 

Government for geographical locations for formation of 
growth poles; and 

(b) the status thereof and the action taken thereon? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) The Government has not yet 
received from the National Commission for Enterprises in 
the Unorganised Sector any proposal for establishment o. 
growth poles. 

(b) auestion does not arise 

Employment Generation by KVle 

3777. SHRI CHANDRAKANT KHAIRE: Will the 
Minister o. AGRO AND RURAL INDUSTRIES be pleased to 
state: 

(a) the target set and achievements made by KVIC' I 

in employment generation under CBC, DSEP, BOP Schemes 
during the last three years. year-wise: 

(b) the reasons for not achieving the target; and 

(c) the steps taken In this regard? 
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THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) to (c) No separate employment 
target was set under the Consortium Bank Credit (CBC) 
Scheme. The Special Employment Programme (SEP) and 
Block Development Programme (BOP) were launched by 
the Khadi and Village Industries Commission (KVIC) during 
1994-95. KVIC had identified 50 backward Districts under 
SEP with employment target of 10,000 per District and 125 
Blocks under BOP from the Revamped Public Distribution 
System (RPDS) Blocks with employment target 0' 100 per 
Block for implementation under the Employment Generation 
Scheme. In spite of efforts made by KVIC, these two 
programmes did not yield expected results due largely to 
inadequacies in the participation of the District Rural 
Development Agencies and Banks. Therefore, these 
programmes were merged with the on-going khadi and 
village industry programmes of assistance to the institutions 
during 1999-2000. 

SetUng up of Petrol Pump on 
Agriculture Land of UT 

3778. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the disparity in land use rules in the 
UT of Daman and Diu and Dadra Nagar Havell despite their 
being under the same administration under the Ministry of 
Home Affairs; 

(b) if so, the details In this regard; 

(c) whether the commercial use of agriculture land 
for setting up of petrol pumps etc. Is allowed in Dadra Nagar 
Havell whereas the same is not allowed In Union Territory 
of Daman & Diu; and 

(d) the steps taken by the Government to bring 
about uniformity in respect of agriculture land use in both 
the Union Territory of Daman & Diu and DNH? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY)~ (a) Land use ruies in the 
UT of Daman and Diu differ from land use rules In certain 
respects from, land use rules in the UT of Dadra & Nagar 
Haveli. 

(b) The Regional Plan and the Development 
Control Rules applicable for Dadra & Nagar Haveli permit 
the setting up of Petrol Pumps in green zones but not 
commercial use 01 agricultural land. In Daman & Diu, the 
Regional Plan and Development Control Rules applicable 
for District of Daman, setting up of Petrol Pumps in the green 
zone is not permitted because of different characteristics 
such as land use availability, geographical and socio-
economic conditions prevailing therein. 

(c) Commercial use of agriculture land for setting 
up of petrol pump is not permitted in Daman & Diu as per the 
Regional Plan and Development Control Rules. 

(d) In view of reasons given above, does not arise. 

(Translation) 

Credit Card Scheme 

3779. SHRI CHHATIAR SINGH DARBAR: Will the 
Minister of TEXTILES be pleased to state: 

<a) whether the government has fixed any target 
for providing economic assistance to artisans and weavers 
under Self-Employment Credit Card Scheme; and 

(b) if so, the number of artisans and weavers 
benefited under this scheme so far, state-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) A target for 
issuance of 1,36,000 Artisans Credit Cards (ACCs) has been 
fixed to smoothen credit flow to handicraft artisans. As 
regards Swarojgar Credit Card (SCC), under which weavers 
are covered, no sector-wise target has been fixed by 
NABARD. 

(b) State-wise, details of number of artisans 
covered under ACC In the handicraft sector Is not maintained. 
However, 90,701 artisans have been covered so far. In 
respect of SCC, which covers a wide variety of small 
borrowers including handloom weavers, dlsaggregated data 
on different groups of borrowers i. not maintained by 
NABARD. State-wise breakup of the number of small 
borrowers benefited under SCC scheme is enclosed as 
statement. 

St.tement 

States No of seC. Issued 

1 2 

Andaman and Nicobar 73 

Andhra Pradesh 61439 

Assam 2381 

Bihar 23756 

Chhattlsgarh 13524 

Goa 321 

Gujarat 15522 

Haryana 39357 
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2 

Himachal Pradesh 5028 

Jharkhand 6536 

Kamataka 50480 

Kerala 59504 

Madhya Pradesh 14765 

Maharashtra 8601 

Mizoram 95 

Nagaland 4 

Orissa 30746 

Punjab 14852 

Rajasthan 19816 

Tamil Nadu 20837 

Tripura 23 

Uttar Pradesh 79505 

Unaranchal 6092 

West Bengal 21876 

Grand Total 495139 

Marble and Granite Induatry 

3780. PROF. RASA SINGH RAWAT: Win the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a> the names of the States where stone Industry, 
particularly that of marble and granite, Is flourishing; 

(b) the steps being taken by the Government to 
promote stone Industry in the country particularly In 
Rajasthan; 

(c) whether Import of marble is adversely effecting 
the domestic marble and granite industry in country 
particularly In Rajasthan; 

(d) If so, the details thereof; 

(e) whether the Government has received any 
representation from the marble and granite tradersl 
entrepreneurs in this regard; 

(f) if so, the details thereof and the reaction of the 
Government thereto; and 

(g) the steps taken to promote the stone Industry? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) to (g) Import of rough marble 
and granite as classified under Chapter 25 of ITC (HS) 
Classification of Export and Import items, 2004-2QP9. is 
restricted. The quantity of marble permitted for import under 
current Import Policy does not adversely impact the domestic 
industry. All relevant domestic concerns are factored while 
considering any representation In this regard. 

Granite and marble are minor minerals as defined in 
Section 3 (e) of Mines and Minerals (Development and 
Regulation) Act, 1957. Accordingly, the concerned State 
Governments are primarily responsible for development of 
these minerals. 

{English} 

Roads In Naxal Affected Area. 

3781. SHRI TATHAGATA SATPATHY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a> whether the Govemment has received propo-
sals from the State Govemment of Orissa to build roads for 
the naxellte affected districts of the State; 

Cb) if so, whether the State Government has also 
sought help of the Central Paramilitary Force. and Border 
Road Organisation to build road. in the naxal hit areas; 

(c) If so, the details thereof; and 

(d> the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MlNISmVOF HOME 
AFFAIRS (SHRt SHRIPRAKASH JAISWAL): Ca) Ministry of 
Rural Development has cleared aeven roads proposal. in 
2005-08 and eight roads proposals In 2008-07 to be taken 
up In naxal affected areas under PMGSY In Orl .... 

(b) and (c) No such proposals have been received by 
CPMFs&BRO. 

Cd) Does not arise. 

{TransJ.tion} 

Report by NCRB 

3782. PROF. VIJAY KUMAR MALHOTRA: 
SHRIMATI RUPATAI D. PATIL: 
SHRIMATI KARUNA SHUKLA: 

Will the Minister of HOME AFFAIRS be pleased to Ita .. : 

(a) whether Delhi is the most un •• " city for women 
out of 35 big cities In the country according to the National 
Crime Report Bureau's (NCRB) report for the year 2005: 
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(b) If so, the detaHs of the report; 2 3 

(c) whether some suggestions have also been 5. Asansol 377 
given In the report with a view to improve the safety of women; 

6. Bangalore 1488 
(d) the reaction of the Government to the said report; 

Bhopal and 7. 384 

(e) the details of the steps being taken by the 8. Chennal 815 
Government to improve the safety of women in Deihl? 9. Colmbatore 331 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 10. Delhi 3850 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) As per the 
'Crime In India' Report for 2005 published by the National 11. Dhanbad 92 
Crime Records Bureau, Delhi City has registered the highest 
number of cases of crimes against women amongst the 35 12. Faridabad 410 
mega cities. The details of crimes recorded in these cities 

13. Hyderabad 2057 during the year 2005 as per the aforesaid report are given 
in the statement enclosed. 14. Indore 522 

(c) to (e) The report does not contain any suggestions 15. 
for curbing crime; it only presents detailed statistics on 

Jabalpur 415 

general crime, crime against women, SCs/STs and children 16. Jalpur 782 
etc. The steps taken by Delhi Police to prevent crime against 

17. Jamshedpur 168 women and Improve safety of women in Delhi include 
establishment of Crime Against Women Cells; setting up of 
Rape Crises Intervention Centres in all the nine Police 

18. Kanpur 644 

Districts; deployment of staff in plain clothes at vulnerable 19. Kochl 129 
places; starting of dedicated telephone help lines; 
constitution of Women Mobile Team' to attend to distress 20. Kolkata 544 
calls from women on round-the-clock basis; self-defence 21. Lucknow 582 training programme for girls; launching of the scheme 
-Parivartan" under which lady beat Constables are deployed 22. Ludhiana 215 
in selected slum areas; deployment of one lady police 
Constable in each PCR Van patrolling prominent women 23. Madural 261 
colleges; launching of -New Contact Programme- In all the 

24. Meerut 353 dlstrtcts to contact teaching faculty and students of women 
colleges; conducting surprise checks of buses on sensitive 25. Mumbai 1288 
and vulnerable routes to curb incidents of eve-teasing; and 
circulation of educative literature and pamphlets containing 26. Nagpur 440 
Do's and Don't and self defence tips to the girls In women 

27. Naslk 207 colleges. 

Stllt.ment 28. Patna 226 

S.No. City Number of crimes committed 29. Pune 585 

against women In 2005 30. RaJkot 211 

1 2 3 31. Surat 379 

1. Agra 489 32. Vadodara 189 

2. Ahmedabad 1004 33. Varanasi 86 

3. Allahabad 102 34. VIJaywada 813 

4. Amrltaar 66 35. Vishakhapatnam 733 
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[English} 

liSCO Mining Lease 

3783. SHRI SUNIL KHAN: Will the Minister of MINES 
b. pleased to state: 

(a) whether the mining lease of liSCO, BhUai Steel 
and Kudremukh have got their due lease; and 

(b) If not, the steps being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Six 
proposals for grant of mining lease for Iron are over a total 
area of 687.779 he ct. in Andhra Pradesh in favour of Mis 
Kudremukh Iron are Co. Ltd. have been approved by Ministry 
of Mines since 2001. One proposal for grant of mining lease 
for irc-, ore over an area of 2028.797 hect. In Rowghat - "F" 
Block, Districts Kanker and Bastar, Chhattisgarh in favour of 
Mis Steel Authority of India Ltd. has been received by this 
Ministry on 23.10.2006. No proposal for grant of mineral 
concession in favour of liSCO has been received by this 
Ministry since 2001. 

Swayamslddha Scheme In Andhra Pradesh 

3784. SHRI BADIGA RAMAKRISHNA: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

(a) the aims and objectives of Swayamsiddha 
Scheme; 

(b) the details of proposals received by Union 
Government from various States including Government of 
Andhra Pradesh under Swayamslddha Scheme during each 
of the last three years; 

(c) the assistance extended to the various States 
Including Andhra Pradesh under this scheme during each 
of the last three years; and 

(d) number of persons benefited under this scheme 
during each of the last three years, State-wise? 

• THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): (a) The aims and objectives of Swayam-
slddha Scheme are all-round empowerment of women, 
especially socially and economically by ensuring their direct 
access to, and control over, resources through a sustained 
process of mobilization, and convergence of all the on-goin~ 
sectoral programmes. 

(b) and (c) Annual Action Plans detailing the list 01 
actlvitie. proposed for the year are submitted by State 
Governments. Based on the Annual ActIon Plan and their 

pace of expenditure grants are released to State Govern-
ments/UTI. Details of grant relea.ed to State Governmental 
UTi under Swayamsiddha during the last three years is 
enclosed as statement-I. 

(d) The Slate-wise number of women benefited 
under the Scheme is enclosed as statement-II. 

Statement" 

Grant released under SwayamsldhB during 
the last three years 

(Rs. In lakh.) 

SI. No. State/UT Grant Rel.a.ed 

2003-04 2004-05 2005-06 

2 3 

Andhra Pradesh • 

2 Arunachal Pradesh • 

3 Assam 

4 

5 

6 

7 

Bihar 

Chhaltisgarh 

GuJarat 

Haryana 

• 

• 

39 

• 

69 

8 Himachal Pradesh 3.63 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

Jammu and 
Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Mahara.htra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Ori •• a 

Punjab 

• 

51.01 

99.06 

33.89 

81 

.12.39 

6 

5 

11.41 

50 

* 

4 

143.57 

• 

• 

25 

• 

33.8 

39.17 

28 

• 

5 

110 

100 

100 

60 

30.6 

69.62 

32.39 

70.98 

25 

25.22 110 

20 132.43 

45 

136 

19.31 

5 

13.74 

23.92 

92.14 

200 

159.48 

* 

29 

27.12 

46.71 

113.45 

25 
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2 3 4 5 2 3 

21 Rajasthan • 25 180 15 Manlpur 4925 

22 Slkklm 8 17 25.75 16 Meghalaya 7260 

23 Tamil Nadu 70 175 167.02 17 Mlzoram 3797 

24 Tripura 9 6.5 10.94 18 Nagaland 8506 

25 Uttar Pradesh 122.44 • • 19 Orissa 54000 

28 Uttaranchal • 25 83 20 Punjab 25897 

27 West Bengal 76.98 50 99.63 21 Rajasthan 34014 

28 Andaman and • • • 22 Sikkim 8898 

Nlcobar Islands 23 Tamil Nadu 87738 

29 Deihl 5.88 • • 24 Trlpura 4852 

30 Lakashadweep • • 25 Uttar Pradesh 126000 

31 Pondicherry • • 13.4 28 Uttaranchal 18369 

• GrMta _. not rel.ued on account of non-aubmiulon of Annual 27 Weal Bengal 83935 ActIon Planlincomplete Annual ActIon PIan/i,.ufIcIenI fund utlUaatIon. 

5,.,."..,,'-1' 28 Andaman and Nicobar Islands 1560 

Numbsr of women bsneflclsries under Swayamsldha 29 Deihl 2625 

SI. No. StatalUTs No. of beneficiaries 30 Lakshadweep 2460 

1 2 3 
31 Pondicherry 5227 

1 Andhra Pradesh 50944 
Total 994492 

2 Arunachal Pradesh 2270 
Shortage of Raw Material 

3785. SHRIMATI NEETA PATERIYA: WIll the Minl.ter 
3 Assam 60000 of TEXTILES be pleased to state: 

4 Bihar 86639 <a) whether the raw material for the textile produc-

5 Chhattlsgarh 21907 tlon hu fallen sharply; and 

8 GuJarat 44309 
(b) if 10. the details thereof and the reason. 

therefor? 

7 Himachal Pradesh 10721 THE MINISTER OF STATE IN THE MINISTRY OF 

8 Harvana 18016 TEXTILES (SHRI E.V.K.S. ELANGOVAN): <a) No. Sir. 

9 Jammu and Kashmir 21500 (b) Doel not arise. 

10 Jharkhand 41225 AulWlnce to Volungry Orpnlutlon 

11 Karnataka 47061 3788. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 

12 K.rata 41232 pleased to ltate: 

13 Madhya Pradelh 41066 (a) whether the Central Social W.If .... Board gives 
financial assIItancI to voluntary organl .. tion for Implemen-

14 Maharuhtra 49549 tIng the programme. of the Board; and 
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(b) If 10, the number of voluntary organisations given 1 2 3 4 5 
a .. !stance by the CSWB during each of the lut three years, 

19. Manlpur State-wise? 326 302 332 

THE MINISTER OF STATE OF THE MINISTRV OF 20. Meghataya 252 196 235 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 21. Mlzoram 217 209 258 
CHOWDHURV): (a) Ves, Madam. 

(b) A Statement showing the State-wise number of 
22. Nagaland 134 77 54 

voluntary organisations given .. slstance by Central Social 23. Oriasa 596 544 545 
Welfare Board during the lut thr" years Is enclosed. 

24. Punjab 161 90 106 
Sf.lemen' 

25. Pondicherry 176 155 144 
Number of Voluntary Or'ganlat/o". given assistance 

26. Rajuthan 241 289 279 by CSWB under various programmes during 
the lat three years 27. Sikkim 115 88 98 

Ve.,. 28. Tamil Nadu 799 689 605 

S.No. Name of the State 2003-04 2004-052005-06 29. Tripura 149 149 136 

1 2 3 4 5 30. Uttar Pradesh 705 705 645 

1. Andhra Pradesh 689 710 719 31. Uttaranchal 62 95 124 

2. Assam 346 242 193 32. West Bengal 729 469 661 

3. Arunachal Pradesh 94 89 101 33. Goa 16 15 17 

4. Andaman and 95 116 111 34. Dadr. Nagar Haveli 02 02 10 
Nlcobar Islands Total 10122 9306 9881 

5. Bihar 479 484 486 
[Translation} 

6. Chandigarh 86 80 41 
PMF Peraonnel, on UN 1I1,.lon 

7. Chhattlsgarh 183 138 175 3787. DR. LAXMINARAVAN PANDEV: 

8. Deihl 206 154 184 SHRI SHRIPAD VESSO NAIK: 

Will the Minister of HOME AFFAIRS be pleased to 
9. Gujarat 321 333 314 state: 

10. Haryana 240 179 155 (a) whether the Para Military Force, particularly 

11. Himachal Pradesh 196 153 113 
ITB~ and BSF personnels are being posted In variOUI 
countries from time to time through United Nations Missions; 

12. Jammu and Kashmir 102 122 141 (b) If 10, the number of Jawans posted on such 

13. Jharkhand 07 26 116 missions alongwlth the names of the countries to which they 
were posted during each of the last three years, force-wise 

14. Karnataka 489 495 466 and post-wise; 

15. KeraJa 538 511 521 (c) whether such Jawans were also s.nt to the 
African country, Congo under such mission; 

16. Lakshadwe.p 35 52 131 
(d) If 10, the details thereof; 

17. Madhya Pradesh 759 720 1001 
(e) whether the PMF personnel posted In Congo 

18. Maharuhtra 577 628 664 have not received their salaries during the .. Id period; 
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(f) if so, the reasons therefor; and 

(g) the steps taken by the Government to provide 
salary to such personnel? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to (d) One 
Formed Police Unit each of BSF and ITBP comprialng of 
125 personnel have been deployed in United Nations in 
Congo for Peacek .. ping Operations. Force-wise and Po.t-
wise detail of the.e personnel I. given In the enclosed 
statement 

(e) to (g) The pay and dowance In respect of these 
personnel deployed In Congo are regularly being drawn 
and being remitted into their bank. The overseas deploy-
ment allowances (ODA) at enhance rate has also been 
approved. 

asF 
Year 

1 

2004 

2005 

2008 

IT8P 
2004 

2005 

Stlltement 

Congo 

2 

Commandant 

Chief Medical Officer 
Dy. Commandant 

Assistant Commandant 

Inspector 

Sub Inspector 

Assistant Sub Inspector 

Head Constable 

Constable 

Class 

(Deployed since 28-11-2005) 

Total 

Second in Commandant 
Deputy Commandant 

Senior Medical OffIcer 
Inspector 
Sub Inspector 

Assistant Sub Inspector 
Head Constable 

01 

02 

01 
03 

03 
02 

07 

28 

71 

07 

125 

01 
03 
02 
07 
O~ 

01 
39 

2 

Constable 65 

Follower (Class-IV) 04 

(Deployed since 09-11-2005) 

2006 

Total 125 

(English) 

Handmade Vlllageinduatry-Producta 

3788. SHRI A.V. BELLARMIN: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether it has come to the notice of the 
Government that several products are being purchased and 
marketed by Khadl and Village Industries Commission 
(KVIC) In the name of Handmade Village Industrial Products; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD) (a) No, Sir. Under the Khadi and Village 
Industries Commission Act, village industry means any 
industry located in a rural area which produces any goods 
or renders any service with or without the use of power, 
subject to fixed capital investment of up to Rs. 1 lakh per 
worker employed in general category areas (Rs. 1.5 lakh in 
hilly areas). The products are thus called handmade or 
village Industry products. Khadi and village industry (KVI) 
institutions and the Departmental sales outlets of the Khadi 
and Village Industries Commission (KVIC) purchase and 
market handmade and village industry products from the 
KVI institutions I units certified by the KVIC or the Khadi and 
Village Industries Boards of States/Union Territories and 
units financed under the Rural Employment Generation 
Programme. 

(b) and (c) Do not arise. 

National Disaster Management 
College, Nagpur 

3789. SHRI SUBODH MOHITE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government has recelvedproposal 
from State Government of Maharashtra for setting of Post 
National Disaster Management College at Nagpur; 

(b) if 80, the details thereof; 
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(c) the action so far taken by the Government 
thereon; 

(d) whether the Government is considering to open 
such coUeges in other parts of the country to train youths at 
the time of disasters; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRVOF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) No, Sir. 

(e) Does not arise. 

Recognttlon of B.Ed. College. 

3790. SHRI MADHUSUDAN MISTRY: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the National Council of Teacher's 
Education (NCTE) is giving recognition to B.Ed, colleges 
from the concerned State Government without obtaining 'No 
Objection Certificate'; 

(b) if so, the reasons thereof; 

(c) whether National Council of Teacher's Edu-
cation (NCTE) is not approving M.Ed, courses, even though 
the concerned State Government has given 'No Objection 
Certificate'; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a) and (b) As per clause 7 of NCTE Regulations, 2005 which 
was gazetted on 13.01.2006, the NCTE Regional Committee 
shall send a written communication along with a copy of the 
applicatipn form submitted by the institution concerned to 
the State GovernmenVUT Administration. On receipt of this 
communication, the State GovernmenVUT Administration 
concerned shall furnish its recommendations on the 
application to the NCTE Regional Committee within 60 days 
from receipt. If the recommendation is negative, the State 
GovernmenVUT Administration shall provide detailed 
realona/grounds thereof, which could be taken into 
consideration by the Regional Committee concerned while 
deciding the application. If no communication Is received 
from the State GovemmenVUT Administration within the 
stipulated 60 days, it shall be presumed that the State 
GovernmenVUT Administration concerned has no reco-
mmendation to make. The said Regulations do not provide 
for a specific 'No Objection Certificate' from the State 
GovernmenVUT Administration. 

(c) All the applications received for grant of 
recognition for starting a course or training In teacher 
education are strictly examined as per the provisions of the 
NCTE Act, Rules and Regulations. 

(d) Question does not arise in the light of (c) above. 

Highway along Indo Nepal Border 

3791. SHRI MILIND DEORA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Union Government has received 
any proposal from State Government of Bihar for construction 
of 750 km long highway along Indo-Nepal border to boost 
trade; 

(b) if so, the details thereof and the action taken by 
the Union Government In this regard; 

(c) the estimated cost of the project and the time 
by which the project is likely to be completed; and 

(d) the number of persons likely to get ~ployment 
on completion of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) to (d) Government of 
India has formulated a proposal for constructlonlupgradatlon 
of road aiong India-Nepal and India-Bhutan border in the 
states of Uttranchal, Uttar Pradesh. Bihar and Assam. This 
includes roads of about 656.5 kms al an estimated cost of 
Rs.446 erores in Bihar. The proposal has been worked out 
in consultation with the concerned State Govemment. The 
Government of India has not yet finalized the mechanism of 
funding the project. 

Minerai Development Fund 

3792. SHRI B. MAHTAB: Will the Minister of MINES 
be pleased to state: 

(a) whether the Government proposes to set up a 
Mineral Development Fund; 

(b) if so, the details thereof; 

(e) the details of contribution of State and Centre 
in said fund; and 

(d) the steps taken by the Union Government to 
release its matching contribution to the Minerai Development 
Fund? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (d) A High Level 
Committee (HLC) under the chairmanship of SM Anwarul 
Hoda, Member, Planning Commission was constituted to 
review the National Mineral Policy and recommend possible 



111 Written An.we,. DECEMBER 19, 2006 to Questions 112 

amendments in the Mines and Minerals (Development & 
Regulation) Act, 1957 to give a fillip to private investment in 
the sector. The Committee has submitted Its report to the 
Central Govemment. One of the recommendations relates 
to setting up of Mineral Development Fund. The report of 
HlC Is under consideration. 

. Central Police Control Room 

3793. SHRI SURESH PRABHAKAR PRABHU: 

SHRI SHAllENDRA KUMAR: 

WlU the Minister of HOME AFFAIRS be pleased to state: 

(a) whether telephone number 100 is meant for 
the help of the people In distress; 

(b) if so, whether this telephone number is meant 
for Deihl region and not for whole NCR region as reported 
In Hindustan Times dated November 5,2006; and 

(c) if so, the facts thereof and tho remedial 
measures taken/proposed to be taken thereon indicating 
setting up of Central Police Control Room (CPCR) for NCR? 

THE MINISTER OF STATE INTHE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHy): (a) to (c) Telephone No. 
100 of the Central Police Control Room of Deihl Police Is 
meant to help the people in distress in the NCT of Delhi. 
However, calls received from adjoining districts of States of 
the National Capital Region, i.e., Gurgaon, Farldabad, 
Bahadurgarh, Sonepat, Jhafiar, Gaziabad, Noida, Baghpat 
and Meerut are immediately passed to concerned district of 
neighbouring state through nine hot line telephones for 
action at local level. The telephone calls referred to In the 
report captioned ·'n NCR with Delhi Number? 100 is not for 
you· which appeared In Hindustan limes of 5th November, 
2006 could not be traced In the Automatic Call Distribution 
System of the Central Police Control Room of Deihl Police. 

No proposal to set up a Central Police Control Room 
for the National Capital Region is at present under 
consideration of the Government. 

Upllftment ofTrlbals 

3794. SHRI BASU DEB ACHARIA: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the sufferings and socio-economic upllftment of 
Ranchi trlbals who are being evicted from forest land which 
they occuplng since decades; 

(b) 

(c) 
regard; 

If so, facts and detail. thereof; 

the action taken/proposed to be taken In this 

(d) whether any action has been Initiated to Include 
them In the list of oac; and . 

(e) if 10, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) to (e) The Ministry of Tribal Affairs is the nodal 
Ministry for the welfare and development of Scheduled 
Tribes notified under Article 342 of the Constitution only. 
The Community 'Ranchl' of Andaman & Nicobar Islands has 
not been notified as a Scheduled Tribe. 

The UT Administration of Andaman & Nicobar Islands 
has, however, constituted the A & N Islands Commission for 
identifying Other Backward Classes which may also examine 
the case of Ranchis. . 

NCRB Report of Kidnapping 
of Children 

3795. SHRI UDAY SINGH: 
SHRI DALPAT SINGH PARSTE: 
SHRI CHANDRAKANT KHAIRE: 
SHRI ASHOK ARGAl: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has received any 
report from National Crime Records Bureau (NCRB) 
regarding a large number of children/persons kidnapped 
every year in the country; 

(b) If so, the total number of such cases reported 
during each of the last three years, State-wise; 

(c) the total number of accused persons arrested 
by the Government during the said period, State-wise; 

(d) the action taken by the Government against 
such accused persons; and 

(e) the effective steps taken by the Government to 
stop such cases in future? 

THE MINISTER OF STATE IN THE MINISmV OF HOME 
AFFAIRS (SHRI MANIKRAO HODLYA GAVin: (a) to (d) As 
per statistics compiled by the National Crime Records 
Bureau (NCRB), cases registered, persons arrested, persons 
charge-sheeted, persons trials completed, persons 
convicted and persons acquitted for the offences of 
kidnapping and abduction (including children) during 2003, 
2004 and 2005, State-wise, were as shown in the statement 
enclosed. 

(e) Under the Seventh Schedule to the Constitution 
of India, 'Police' and 'Public Order' are State Subjects and 
as such, it is the responsibility of the State Governments to 
take deterrent action against the peraons found guilty of 
committing crimes of kidnapping and abduction and provide 
safety and security to thepubUc. The Union Government 
has from time to time been issuing advisories to all the State 
Governments and UT Administration., requesting them to 
give more focused attention on Improving the administration 
of the criminal justice system, with a view to ensuring safety 
and security of the people under their jurisdiction. 
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Killing of Persona In Police Firing 

3798. SHRI RAGHUNATH JHA: Will the Minister of 
HOME AFFAIRS be pteased to state: 

(a) the total number of persons killed! injured In 
firing by Delhi Police during each of the last three years, 
particularly on September 20,2006; 

(b) the details under which circumstances police 
undertake firing and those circumstances warranted 
particularly during Delhi Bandh on September 20, 2006; 

(c) whether the Government has conducted inquiry 
in each Incident of firing; 

(d) if so, the main findings thereof; and 

(e) the action taken by the Government against the 
police officials found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) Except one 
incident of firing on 20 September, 2006 during the course 
of Delhi Bundh, no other Incident of firing on mob by Delhi 
Police was reported during the years 2003, 2004, 2005 and 
2008 (up to 14th December). During 'Delhi Bandh' on 20th 
September, 2006 organised against ongoing sealing and 
demolition drives by MCD, the mob in the North-East District 
tumed out violent causing damage to public property at 
several places including property of Delhi Metro Rail 
Corporation; obstructing traffic; Indulging In brick batting; 
and even firing from country made pistols. As a result, 103 
penonnel of Delhi Police and tour officials of Delhi Fire 
Serviea were Injured. The Police adopfed all preventive 
measures to control the unruly mob Including use of tear 
gas shells, firing of plastic bullets and firing in air to control 
the unruly mobs. However, since these could not prove 
effective, it had to resort to firing in discharge of its bonafide 
official duties. 

(c) No, Sir. 

(d) and (e) Do not arise. 

{Tl1lnslstlon} 

Modemlutlon of NTC Mills 

3797. SHRI SUNIL KUMAR MAHATO: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI JIVABHAI A. PATEL: 
SHRI HARIKEWAL PRASAD: 

WJII the Minister of TEXTILES be pleased to state: 

(a> the number of NTC mills modernized so far; 

(b) whether the modernization process initiated by 
the Govemment earlier had been totally unsuccessful; 

(c) if so, the reaction of the Govemment thereto; 

(d) whether the lund earmarked for modemization 
is being utilized lor other purposes; and 

(e) if so, the reaction of the Govemment thereto 
and the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) NTC Is in the 
process of modemizlng 22 of Its mills under the revival 
scheme. 

(b) and (c) Board for Industrial Financial Reconstruction 
(BIFR) has approved Revival Scheme lor NTC In 2002, 
envisaging closure of 65 unviable mills and revival of 52 
viable min •• Out of 52 mills, 22 mills are to be modemlzed 
by NTC itseH and 29 mills through joint venture route. The 
modemizatlon process was initiated by NTC in July, 2005 
only. 

(d) and (e) NTC is Implementing a self financing 
Revival Scheme and funds are being generated by' NTC 
from the sale of its own surplus assets. 

[Eng/ish] 

RaJlv Oandhl Assaliination Ca .. 

3798. SHRIMATI MANEKA GANDHI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the names of persons responsible for the 
assassination of former Prime Minister Late Shri Rajlv 
Gandhi; 

(b) the name of accused declared proclaimed 
offenders for whom the Interpol has issued Red Corner 
Notices; 

(c) whether the Government has taken up the 
extradition of such offenders with the Government of Sri 
Lanka; 

(d) if so, the detail~ thereof; and 

(e) the reaction of Sri Lanka thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a> and (b) As 
per the investigations conducted by Special Investigation 
Team (SIT) of CBI in the case, a charge sheet has been filed 
against 41 persons in the Designated TADA Court, Chennai, 
for various offences. Two persons out of these have been 
declared Proclaimed Offenders and Red Corner Notices 
have been Issued against them by Interpol. 

(c) to (e) Yes, Madam. The extradition request In rnpect 
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of the Proclaimed Offenders has been taken up by Govt. of 
India with the Govt. of Sri Lanka. 

Irregularltle. In Textll •• Advisory Committee 

3799. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI SUNIL KUMAR MAHATO: 
SHRI HARISINH CHAVDA: 

Will the Minister of TEXTILES be pleased to state: 
(a) whether the Government has conducted any 

inquiry into the matter of committing gross Irregularities in 
the selection of members to the various Advisory Committees 
related to the Textiles Ministry; 

(b) If not, the reaction of the Government thereon; 

(c) whether the members of Advisory Committees 
constituted under the said Ministry have been found to be 
involved in cases of corruption and graft; and 

(d) if so, the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) No, 
Sir. The members of various Advisory Committees related to 
Ministry of Textiles are selected/nominated through a set 
procedure, therefore, there Is no question of irregularities in 
their salection. Tha role of these members Is purely advisory 
In natura. 

(c) No, Sir. 

(d) Does not arise. 

Shortaga of Urdu Teach.,. and Book. 

3800. SHRt VIJOY KRISHNA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) the details of financial assistance given to 
various StataslUT Governments under the scheme for 
appointment of language teachers (Urdu) during each of 
the last three years, Stata/UT-wise; and 

(b) the other measures takenlto be taken by the 
Union Government for promotion of Urdu language In tha 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF . 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Tha details are enclosed as 
statement. 

(b) Thara is an autonomous organization under 
Ministry of HRD viz National Council for Promotion of Urdu 
Language (NCPUL), which has the mandate to develop and 
promote Urdu Language. Some of Its activities are: 

Computer Education Including knowledge of an Urdu 
Software called Inpage. 

Holding Seminars, academic projects, publication of 
books & manuscripts. 

Urdu Diploma through distance Education Mode 

Urdu Book fairs. 

Calligraphy and Graphic Design Training Centre, etc. 

Release of grant and number of teachers to the StatesiUTs under the Scheme of Appointment 
of Language Teachers (Urdu) for the last three years 

S.No. Name of the State 

2 

1. Nagaland 

2. Mlzoram 

3. Manipur 

4. Arunachal Pradesh 

5. Karnataka 

No. of 
Teache,. 

3 

2003-04 

Grant 
released 

4 

2004-05 

No. of 
Teachers 

5 

Grant 
released 

6 

55 6.60 

(Rs. in Lakhs) 

2005-06 

No. of 
Teachers 

7 

Grant 
released 

8 
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1 2 3 4 

6. Andhra Pradesh "245 45.72 

7. Kerala 

8. Assam 

8. 

10. 

11 

12. 

13. 

14. 

16. 

16. 

17. 

18. 

18. 

20. 

21. 

Tamil Nadu 

Uttar Pradesh 

Andman and Nlcobar 
1.lands 

Rajasthan 

Haryana 

Deihl 

M8clhya Pradesh 

Maharalhtra 

We.t Bengal 

Gujarat 

Jharkhand 

Uttaranchal 

Bihar 

Total 245 45.72 

[TraMlatJon} 

security to "IP. 

3801. SHRI HEMLAL MURMU: 
SHRI JASWANT SINGH BISHNOI: 
SHRI RAGHURAJ $INGH SHAKYA: 
SHRI M. APPADURAI: 
SHRI KAlLASH MEGHWAL: 

WII the Minis. of HOME AFFAIRS be pleased to state: 

(a) the criteria adopted by the Government to 
provide security cover to pel'1lonllVVlPs; 

(b) the total numbel'llnames of pel'1lonsNlPs, who 
have been provided variou. categories of security, category-
wile, particularly Y, Z and SPG; 

(c) the total annual expenditure Incurred on such 
HCUrtty: 

• 

5 

290 

85 

10 

290 

5 

45 

10 

5 

15 

1454 

530 

70 

65 

360 

3289 

6 7 8 

51.12 

10.20 

1.20 

34.80 

0.60 

5.40 

1.20 

0.60 

1.80 229 27.48 

88.74 

63.60 

8.40 

7.80 

263 31.56 

43.20 

325.26 492 59.04 

(d) whether any Expert Committee has been 
constituted recently to examine/review the security related 
matters; 

(e) If so, whether such Committee has submitted 
the report; and 

(f) the details and recommendations made therein 
alongwlth action taken thereon? 

THE MINISTER OF STATEJN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) 
Security cover Is provided to personsNVIPs based on threat 
perception or on positional basis. The total number of 
per80nsIVIPs who have been provided with categorized 
security cover varies from time to time depending upon the 
reviews made in this regard. 

(c) The total annual expenditure on providing 
security cannot be estimated 88 different StateJUT Govem-
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ments and agencies are involved In. making the security 
arrangements. 

(d) to (f) Yes, Sir. An Expert Committee has been 
constituted to review of the policy on Personal Security. Ttle 
report of the Committee is presently awaited. 

[English} 

Recru1tment of SCslST. 

3802. DR. R. SENTHIL: Will the Minister 0' HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the reservation norms as per the 
constitution is Implemented In recruitment of Scheduled 
Caste and Scheduled Tribe candidates In teaching technical 
and non-teaching posts in IITs and liSe Bangalore; 

(b) If so, the details thereof, category-wise, year-
wise and institution-wise; 

(c) whether the Govemment proposes any recruit-
ment of SC/ST for aU level of posts; 

(d) if so, the details thereof; and 

(e) the measures being taken by the Government 
to ensure recruitment of SCIST as per reservation policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) The information is being 
collected and will be laid on the Table of the House. 

Investment by Italy In Textile Sector 

3803. SHRI G.V. HARSHA KUMAR: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether Italy based textile company has 
expressed its keenness to set up a factory in Warangal 
district with an Investment of Rs 600 crores; 

(b) If so, whether any talks in this regard have been 
held; 

(c) If so, the details thereof, and 

(d) the benefits likely to accrue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes Sir. 

(b) and (c) Discussions were held between the State 
Government of Andhra Pradesh with the representatives of 
MIs Camozzi Textile Private Limited, an Italy based company. 
The company has planned to set up a textile based unit 
under joint venture with Ledge Bum Limited of UK in two 

phases for manufacture of finished cotton woven cloth with 
a capacity of 2 lakh meters per day. 80 tonnes per day of 
knitted fabrics and matching capacity for processing both 
types of fabrics at Eallam Village in WarangaJ district Baaed 
on the request made by the company, the Govemment of 
Andhra Pradesh has issued an order agreeing to extend 
the speclaJ package of incentives on being a Mega Project. 

(d) This will bring in new technologle. and the 
value addition will aIIo take place within the State. 8esidet. 
this will also create an employment opportunity for more 
than 1000 persons in the State. 

NOO to Monitor the School. run 
byNDMC 

3804. SHRI E. PONNUSWAMY: Will the Minister of 
HOME AFFAIRS be plea.ed to state: 

Ca) whether the NOMe Education Department hal 
engaged NGO to monitor the wortdng of the school. run by 
NOMe; 

(b) if so, the names of such NGO engaged for the 
purpose; 

(c) whether the members of NGO suitably qualified 
to make observations and comments on the workng of the 
highly qualified teachers of NDMC, and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. 

(b) to Cd) Do not arise. 

U .. of Mobil. Phone. by Terrorists 
In Border Are •• 

3805. SHRI BALAS HOWRY VAlLABHANENI: 
SHRI KULDEEP BISHNOI: 

Will the Minister of HOME AFFAIRS be pleased to state: 
(a) whether the mobile phones of Bangladesh and 

Pakistan are being extensively used by militants along 
international borders, 

Cb) if so, the details thereof; 

(c) the number of mobile phones and SIM cards 
seized from various terrorists active In the country, State-
wise, and 

(d) the action takenJbelng taken by the Government 
to check such activities? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to (c) 

,. 
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AVailable reports indicate that mobile phones are used by 
the PoKIPak based militant leadership for communication 
with their cadres operating on the Indian side. According to 
available inputs. 10 mobile phones, 2 satellite phones, 1 
Dectaphone and four SIM cards, brought by the terrorists 
from across the border, have been recovered In J&K so far. 

(d) Action has been initiated to check such activities 
by upgradatlon of Intelligence network, introduction of 
modem surveillance equipments and coordination amongst 
the various Intelligence agencies. 

Non-Tariff Barrier. 

3806. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Govemment has any fund to help 
the small scale textile producers who are badly affected by 
the non-tariff barriers such as the issue of "Azo Free Dyes"; 

(b) If so, the details of total funds allocated in the 
current financial year; and 

(c) the schemes available for the small scale 
Indian producers which help to address the impact of non-
tariff barriers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) There Is 
no scheme specifically designed for textile producers who 
are affected by Non-Tariff Barriers (NTBs) such as azo-free 
dyes. NTBs are not institutional in nature and there is no 
comprehension of any scheme in this regard also. The WTO 
forum addresses the removal of NTB at multilateral forum! 
forums. However, the Govemment of India has set up networX 
of testing laboratories, facilitating smooth international trade 
by way of meeting standards. This is administered by Textiles 
Committee on commercial basis. 

Small and Tiny Industries 

3807. SHRI K. SUBBARAYAN: Will the Minister of 
TEXTILES be pleased to state: 

(a) the number of small and tiny units in the textile 
sector, State-wise and Union Territory-wise; 

(b) the labour profile of textile industry; and 

(c) the contribution of the textile industry to the 
GOP? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
activities of the small and tiny units in the textiles sector are 
mainly decentralized. No unified data regarding their 
activities and labour profile is maintained under the Ministry 
of Textiles. 

(c) The Textiles Industry contributes approximate 
4 percent to Country's GOP. 

Sexual Heraument of Women 

3808. SHRI JOACHIM BAXLA: 
SHRI DALPAT SINGH PARSTE: 
SHRIK.SUBBARAYAN: 
SHRI RASHEED MASOOD: 
DR. VALLABHBHAI KATHIRIA: 
DR. M. JAGANNATH: 

Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pleased to state: 

(a) whether the Government is aware of the findings 
of the study on sexual harassment at workplace, sponsored 
by the Population Council of India; 

(b) if so, the details of the findings and recommen-
dations thereto; and 

(c) the measures taken or proposed to be taken by 
the Government to put in place effective implementation in 
the mechanisms to address the issues of sexual harassment 
at wOrXplace? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): (a) and (b) According to the information 
furnished by Population Council, South & East Asia -
Regional Office, New Deihl, the Council has brought out a 
report on "Sexual Harassment in the WOrXplace: Experiences 
of Women in Health Sector". The findings of the report are 
stated to confirm, among other things, the existence of sexual 
harassment In the worXplace and the reluctance of women 
to invoke the complaints mechanism. According to the report 
much remains to be done to address gender stereotyping 
and harassment in the working environment and to ensure 
that women have recourse to effective resolution of 
complaints. 

(c) The steps taken by the Government are given 
in the statement enclosed. 

Statement 

Details of steps taken by the Government to implement 
the guidelines laid down by the Supr.",. Court and to 

create awareness about the issue of sexual 
harassment at workplace 

The Government has requested all the Central 
Ministries/Departments, Chief Secretaries of all the 
State Governments/Union Territory Administrations, 
Universities/Institutions, Central Board of Secondary 
Education, All India Council of Technical Education .to 
constitute complaints committees and to ensure that 
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the guidelines tald down by the Supreme Court In the 
Vishaka case for prevention of sexual harassment at 
workplace are implemented. 

The National Commission for Women (NCW) formu-
lated a Code of Conduct for Workplace, putting down 
the Supreme Court's guidelines mentioned above in a 
simple manner. This has been circulated to State 
Commissions for Women, Non-Governmental Organi-
sations, the apex bodies of the Corporate Sector, Public 
Sector undertakings, Media, Ministries/Departments 
and other institutions. 

The NCW has instituted a series of interactive meetings 
with Public Sector UndertakingslBankslUnlversitlesl 
EducationallnstitutionslHotelslMedia etc. to assess the 
extent of implementation of the guidelines. 

Department of Public Enterprises issued circular in 
May, 1998 to all administrative Ministries/Departments 
concerned with Central Public Sector EstabUshments 
to direct the Chief Executives of CPSEs under their 
administrative control for adherence and compliance 
of the Supreme Court's guidelines on prevention of 
sexual harassment by making amendments in the CDA 
Rules of the CPSEs. 

So far as implementation of the Supreme Court 
guidelines in regard to setting up of complaint 
committee in small establishments like shops and call 
centres are concerned section 1 (3) of the Industrial 
Employment (Standing Orders) Act. 1947 applies to 
every establishment wherein 100 and more workers 
are employed. However, appropriate Government may 
apply the provisions of the Act to any industrial 
establishment employing less than 100 persons. Since 
the State Governments are the appropriate Govem-
ment In respect of commercial establishments like 
shops and call oentres, necessary Instructions have 
been Issued by the Ministry of Labour and Employment 
during January, 2005 to all Labour Secretaries asking 
them to take suitable action to apply the provisions of 
the Industrial Employment (Standing Orders) Act, 1946 
to small establishments like call centres and shops in 
the unorganized sector. 

The Central Civil Services (Conduct) Rules, 1964 have 
been amended to include sexual harassment as a 
misconduct. The Central Civil Services (Control, 
Classification and Appeal) Rules, 1965 have been 
amended during July, 2004 to provide that the 
Complaints Committee established In each Ministry 
or Department or Office for Inquiring Into complaints of 
sexual harassment shan be deemed to be the Inquiry 
authority appointed by the disciplinary authority and 
the Comp/aints Committee shall hold the inquiry as far 

as practicable in accordance with the procedure laid 
down In these rules (i.e. the procedure for holding 
inquiry Into disciplinary proceedings for award of a 
major penalty). 

Amendments have been made to the Industrial 
Employment (Standing Orders) Act, 1946 so that the 
sexual harassment of women at workplace In the 
private sector could constitute an offence for which a 
workman is liable for disciplinary action. 

Media campaign has been undertaken by the Ministry 
of Women and Child Development to create awareness 
on various issues concerning women and children, 
including compliance with the Supreme Court's 
guidelines on the prevention of sexual harassment of 
women at workplace. 

Production of Cigarette. 

3809. SHRI P.S. GADHAVI: Will the Minister of 
COMMERCE AND INDUSTRV be pleased to state: 

(8) whether the domestic demand of producing 
cigarettes has increased from five to six per cent during the 
last two years; 

(b) if so, whether the Government propose. 10 
restrict the manufacturer of cigarette to limit produ:tion; and 

(c) if not, the reasons therefor? 

THE MINISTER OF COMMERCE AND INuuo ,ri'" 
(SHRI KAMAL NATH): (8) The production of Cigarettes during 
the last three years has Increased as Indicated below:-

Year 

2003-04 

2004-05 

2005-06 

Production (in Million Nos.) 

49769.0 

54747.5 

76711.3 

(b) and (c) There are strict mecha"lsms in place tor 
regulating and controlling domestic cigarette production, 
consumption and trade, in the Industries (Development & 
Regulation) Act, 1951 and the Cigarettes and other Tobacco 
Products (PrOhibition of Advertisement and Regulation of 
Trade and Commerce, Production, Supply and Distribution) 
Act. 2003. The manufacture of cigars and cigarettes using 
tobacco is also subject to compulsory industrial licenSing. 

(Trans/allon) 

AI.lgnment of calel to cal by Deihl Potlce 

3810. SHRI V.K. THUMMAR: 
SHRI GIRIDHARI VADAV: 

Will the Minister of HOME AFFAIRS be pleased to state: 

" 
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(a) whether several cases of Delhi Police have been 
a8ligned to CBI for investigation; 

(b) if so, the details alongwith the number of cases 
assigned to CBI by Delhi Police in this regard during each 
of the last three years; 

(c) the iotal number out of these cases assigned to 
the CBI during the said period wherein the CBI has filed 
cases; 

(d) the total number of these cases wherein 
investigation has not been completed so far alongwith the 
reasons therefor; 

(e) whether the investigation has been hampered 
due to senior officer of Delhi Police; and 

(f) if so, the details and total number of Delhi Police 
offIcers above the rank of ACP involved in such cases? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHy): (a) to (d) During the period 
from 2003 upto 30th November. 2006, CBI took over 
investigation in 35 cases which were earlier registered by 
Delhi Pollee. Details of these cases are given In enclosed 
statement. The status of these cases is Indicated below:-

Status of cases Number of cases 

Charge sheet filed in the court 1 0 

Sanction for prosecution sought from the 
competent authority 

Closed 5 

Investigation in progress 19 

(e) No, Sir. 

(f) Does not arise. 

Stetement 

S.No. Details of cases registered by Delhi Police which were Number of cases 
transferred to the CBI registered by the CBI 

2 3 

1. Case FIR No.73212000, PS Connaught Place, New Delhi. RC.4/2003-SCB-I/DLI 

2. Case AR No.467/1999, PS Okhla Industrial Area, New Delhi RC. 712003-SCB-UDLI 

3. Case FIR No.771/2000, PS Patel Nagar, New Delhi. RC.3/2004-SCB-IIDLI 

4. Case FIR No.853/2002, PS Dabri, Delhi. RC.4/2004-SCB.IIDelhi 

5. Case FIR No.31211996, PS Gandhi Nagar, Delhi. RC.2/200S-SCB-IIDLI 

6. Case FIR No.429/200S. PS Vikaspuri. New Delhi. RC.4/2006-SCB-IIDLl 

7. Case FIR No.4221200S. PS Hari Nagar, New Delhi. RC.10/2008-SCB-IIDLI 

8. Case FIR No.1 07/2001 , PS Connaught Place, New Delhi. RC.4/2004-SCB-II/DLl 

9. Case FIR No.178/1984, PS Mangolpuri, Delhi. RC.612005-SCB-IIIDLI 

10. Case FIR No.2S011984. PS Sultanpurl. Delhi. RC. 712005-SCB-Jl, DeIhl 

11. Case FIR No.307/1994. PS Sultanpuri, Delhi. RC.81200S-SCB.JI, Deihl 

12. Case FIR No.487/2002, P.S. Sultanpuri, Delhi. RC.V2003-SIU.1 

13. Case FIR No. 59212003, PS Najafgarh, Delhi. RC.412003-SIU.I 

14. Case FIR No. 174/2001, PS Shalimar Bagh. Delhi. RC.1812005-SIU.I 

15. Case FIR No. 867/84, PS Karol Bagh, Delhi. RC.2212005-SIU.I 

16. Case FIR No. 316/84. PS Bara Hindu Rao, Delhi. RC.23/2005-SIU.1 

17. Case FiR No. 416/84, PS DeIhl Cantt. RC.2412005-SIU.1 



128 Wntten AMwcn AGRAHAYANA 28, 1928 (SAKA) to OueIItions 130 

1 2 3 
:a. 

18. ' Case FIR No. 347191, PS Sultanpurl, Delhi RC.2S/2ooS-SIU.I 

19. Case FIR No. 201196, PS Khajuri Khas, Delhi. RC.1212006-SIU.l 

20. Case FIR No. 27612004, PS Mehrauli New Deihl. RC.51200S-SC U. V 

21. Case FIR No. 917/2002, PS Punjabi Bagh, New Delhi. RC.121200S·SCU. V 

22. . Case FIR No. 54112004, PS Sultanpuri. RC.1/2006-SCU. V 

23. Case FIR No. 49/2003, PS Railway Sarai Rohilla, Delhi. RC.3/2006-SCU. V 

24. Case FIR No. 38612006, PS Sangam Vihar, New Uclhi. RC.20/2006-SCU. V 

2S. Case FIR No. 24312004, PS Narayana. RC.31200S·STF/Delhl 

26. Case FIR No. lS4I2001, PS Lodhi Colony, New Delhi. RC.S/200S·SCR·1I1 

27. Case FIR No. 1641200S, PS Kotwan, Delhi 

28. Case FIR No. S7512OO2, PS Uttam Nagar, Delhi. 

29. Case FIR No. 87812000, PS Kalkaji. 

30. Case FIR No. 44212001, PS Darya Ganj. 

31. Case FIR No.604/2002, PS Hauz Khas. 

32. Case FIR No. 803/1999, PS Defence Colony. 

33. Case FIR No. 129/2004, PS Vikaspuri. 

34. Case FIR No. 16412005, PS Timarpur 

3S. Case FiR No. 8212005, PS Kamla Market, Delhi. 

(EngHsh) 

Potential of Proc •••• d Food. 

3811. SHRI SUBRATA BOSE: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Government have assessed the 
potential of various processed foods and marine products 
in India for export; 

(b) if so, the details ther.of, State-wise; 

(c) the names of food processing units using 
foreign brand names; 

(d) whether Orissa has got a very good potential in 
marine processing units; 

(e) If so, the measures taken in this rag""; and 

(f) the details of the total number of food processing 
units set up with 100 per cent export orientation, State-wise? 

THE MINJSTER OF STATE IN THE DEPARTMENT OF 

RC.21200S-EOU. VII 

RC.312003-EOU-IV 

RC.212003-EOU.VIN 

RC.1/2004-EOU·V 

RC.212004-EOUI-V 

RC.SI2004·EOU-V 

RC.9/2004-EOU-V 

RC.2I2005-EOU· V 

RC.312005-EOU-V 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) and (b) On the basis of export 
performance the following processed foods have export 
potential: 

(1) Processed Fruits & Vegetables 
Dried & preserved vegetables, mango pulp, pickles & 
chutneys. 

(2) Animal Products 
Buffalo meat, poultry products, dairy products and 
honey. 

(3) Other Processed foods 
Guargum, jagg.ry & confectionery, cereal 
preparations, cereals and basmati rice. 

State-wise details of export potential of processed foods 
are not maintained. 

Marine products have a good export potential and are 
being exported mainly from the ports of Pipavav, Mumbal. 
Porabandar, Call cut, Haldia, Kolkatta, Goa, Kandla and 
Paradeep. 

I' 
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(c) The information is not available with the Ministry 
of Commerce. 

(d) Yes, Sir. 

(e) The Marine Products Export Development 
Authority (MPEDA) assists the seafood processors and 
exporters of the country including those in Orissa by 
extending subsidy tor setting up of mini labs, construction or 

State Freezing Plant Canning 
Plant 

Kerala 108 

Tamil Nadu 44 

Kamataka 11 

Andhra Pradesh 56 

Goa 7 

Gujarat 58 

Orissa 19 

Maharashtra 36 

West Bengal 32 

(Source: MPEDA) 

UN Convention againatTorture 

3 

o 
o 

2 

2 

o 
o 
o 

3812. DR. SEBASTIAN PAUL: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government proposes to take steps 
to enforce the convention of the United Nations convention 
against torture (UNCAn including its ratification; 

(b) if so, the details thereof; 

(c) whether the Government proposes to support 
the International Criminal Court (ICC) as a strong corrective 
system in the age of globalised justice; 

(d) if so, the details thereof; 

(e) whether the Government proposes to adopt the 
optional protocol to the Intematlonal Covenant for Civil and 
Political Rights; 

(f) if so, the details thereof; 

(g) if not, whether the Govemment proposes to 
iBlue a White Paper on these iSlues; and 

(h) if so, the details thereof? 

renovation of captive and independent pre-processing 
centres and procuring Quick Testing Kit for testing for 
antibiotics. MPEDA also extends assistance for develop-
mental schemes to Orissa in the marine processing sector. 

(f) The details of the food processing units set up 
with 100 per cent export orientation in respect of marine 
products are given below. 

Accelerated Freezed Individual Quick 
Dried Plant Frozen Plant 

2 42 

0 9 

1 15 

0 34 

0 0 

0 18 

0 5 

0 18 

0 2 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) India 
is a signatory to the Convention against Torture and Other 
Cruel, Inhuman or Degrading Treatment or Punishment 
(CAT). Enforcement of Convention will arise on its ratification. 

(c} and (d) India has not signed the Statute of the 
International Criminal Court as there are several deficiencies 
in the Statute, including that it brings under the purview of 
the Court several crimes, which are subject to national 
Jurisdiction, and makes the primacy 0' national Jurisdiction 
subject to the satisfaction of the Court. It does not include 
terrorism as a crime against humanity. It gives special and 
discriminatory powers to the UN Security Council to refer to, 
or block consideration, by the Court, of cases. 

(e) and (f) India Is not a signatory to the optional 
protocol to the International Covenant on Civil and Political 
Rights. 

(g) and (h) There is no proposal to Issue a White Paper 
on this subject. 

Aid for RUl'llllnduetriai UnO. 

3813. SHRI AJOY CHAKRABORTY: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 
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(a> whether Government Is providing financial and 
technical assistance to various NGOs to set up and run rural 
industrial units; 

(b) if 80, the details thereof; 

(c) the quantum of assistance provided during 
.ach of the last three years and current year; 

(d) the number of applications from various States 
Including West Bengal lying pending with the Union 
Government; and 

(e) the time by which these applications are likely 
to be cleared? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) Yes, Sir 

(b) Under the Rural Employment Generation 
Programme (REGP) implemented through the Khadl and 
Village Industries Commission (KVIC), an eligible entre-
preneur including inter alia, NGOs, can establish a village 
industry by availing of margin money assistance from the 
KVIC and loan from any public sector scheduled commercial 
bank. For this purpose, the prospective entrepreneur has to 
submit a project proposal to the State offices of the KVIC or 
the District offices of the respective State/Union Territory 
Khadl and Village Industries Board (KVIB) or the implemen-
ting banks directly. Approval of the project depends on 
technical and financial appraisal by the respective banks. 
Applicants in categories like &x-servicemen, SCS/STs, 
women entrepreneurs, etc., are entitled to margin money 
assistance @ 30 per cent for projects up to Rs 10 lakh vis-a-
vis 25 per cent admissible to applicants of general 
categories. Entrepreneurs from the former categories are 
required to contribute only 5 per cent of the cost of the project 
as own contribution (as against 10 per cent for general 
categories). 

(c) The details of margin money released under 
REGP during 2003-04, 2004-05, 2005-06 and 2006-07 are 
given in table below: 

Year Margin Money released 
(Rs. crore) 

2003-04 288.00 

2004-05 344.01 

2005-06 391.59 

2006-07 (upto October 2006) 100.93 

(d) and (e) Applications for setting up industry units 
mentioned at (a) above are not received directly by the 

Government. Under the REGP, an eligible entrepreneur hu 
to submit project proposal to the State office of the Khadi 
and Village Industries Commission (KVIC) or the District 
offices of the respective State/Unlon Territory Khadi and 
Village Industries Board or the participatin~ bank directly. 

Government grant (subsidy) is sanctioned and released 
in favour of the applicants, in accordance with the 
parameters of the REGP, after appraisal and sanction of 
loan by the bank concerned. 

Doha Declaration 

3814. SHRI ASADUDDIN OWAISI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Doha Declaration technically 
allows poor countries to buy cheap copies of desperately 
needed drugs but the US is caused of trying to prevent 
countries such as India and Thailand which have manufac-
turing capacity and making and selling generic versions; 

(b) if so, the details thereof; 

(c) whether US at the behest of pharmaceutical 
companies is seeking higher levels of Intellectual property 
protection in developing countries; 

(d) if so, the details thereof; 

(e) whether poor people In these oountrles are 
needlessly dying because rich countries ant blocking the 
developing world from obtaining affordable medicines; and 

(f) if so, the steps taken or being taken by the 
Government at the WTO level to get these drugs at cheaper 
rate to save life of poor people in coordination with other 
developing countries? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) and (b) Recognizing the 
gravity of the public health problems afflicting many 
developing and least-developed countries, especially those 
resulting from HIVIAIDS, tuberculosis, malaria and other 
epidemics, the Fourth WTO Ministerial Conference of the 
World Trade Organisation (WTO) held at Doha in 2001 made 
a Declaration on the TRIPS Agreement and Public Health 
giving directions to the TRIPS Council in the WTO to find a' , 
solution to this problem, particularly for those WTO Members 
who have insufficient or no manufacturing capacity In the 
pharmaceutical sector. The Ministers al80 underscored the 
countries' ability to use the flexibllitles that ant built Into the 
TRIPS Agreement, in particular compulsory licensing and 
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parallel importing for making medicines available at 
affordable prices, and extended exemptions on pharmaceu-
tical patent protection for the least-developed countries until 
2016. These measures allow the developing and the least-
developed countries with insufficient or no manufacturing 
capacity to buy cost-effective generic versions of patented 
drugs under compulsory licenses to address public health 
problems. 

(c) to (e) No such information has been received. 

(f) The Patents (Amendment) Act, 2005 has 
already incorporated the elements of the Declaration on the 
TRIPS Agreement and Public Health made at Doha In 2001. 
These amendments allow manufacturing and export of 
patented pharmaceutical products to any country, having 
insufficient or no manufacturing capacity in the pharmaceu-
tical sector for the concerned product, to address public 
health problems. 

[Translation) 

Secret Information In Google_Com 

3815. DR. RAJESH MISHRA: 
SHRI J.M. I\ARON RASHID: 
SHRi AVTAR SINGH BHADANA: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the photos of Prime Minister Residence 
and Office and South Block Office are available on the world 
renowned internet search engine Google despite highest 
possible security of these buildings indicating loopholes in 
the existing security arrangements; and 

(b) if so, the details In this regard alongwith the 
reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) The 
Govemment Is aware of images of some vital installations! 
areal available on the internet through Google search 
engine and has initiated steps with reference to the matter 
of hosting of such images on the website. 

Setting up of Agro and Rurallnduatrles 

3816. CH. MUNAWAR HASSAN: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the number of Agro and RurallndustriQ let up 
in the country particularly in Uttar Pradesh and Delhi during 
each of the last three years, State and Union Territory-wise, 
and current year; 

(b) the details of goods being manufactured by 
these units; and 

(c) the amount allocated for setting up these units 
during the said period alongwith the schemes under which 
these allocations were made? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) The StatelUnion Territory(UT)-wise 
numbers of industrial units set up by ~ligible beneficiaries 
of the two important schemes of the Government (in the 
Ministry of Agro and Rural Industries), viz., Rural Employ-
ment Generation Programme (REGP) and Pradhan Mantrl 
Rozgar Yojana (PMRY), In including in Uttar Pradesh and 
Delhi, during 2003-04, 2004-05, 2005-06 and 2006-07 are 
given in Statement-I and II respectively .. 

(b) Details of the groups and products of village 
industries assisted under the REGP are given in the 
Statement-III. Similar Information in respect of industries 
assisted under PMRY is not maintained centrally. 

(c) REGP is a Central sector scheme and the 
approv1d grants are [eleased to the KVIC which, in tum, 
releases the funds (towards margin money assistance) to 
the banks against the projects sanctioned in each Statel 
Union Territory (UT). The StatefUT - wise details of margin 
money assistance provided by KVIC under the REGP during 
2003-04, 2004-05, 2005-06 and 2006-07 are given In 
Statement-IV. Under the PMRY, allocation of the subsidy 
and release of funds are based on the targets for States/ 
UTs. The subsidy amount is released directly to the Reserve 
Bank of India (RBI), which, in turn, releases the necessary 
arnount~ to the Implementing banks. 

The amounts of subsidy released to the RBI during 
2003-04, 2004-05 and 2005-06 are given below: 

Year 

2003-04 

2004-05 

2005-06 

2006-07· 

·upto December 15, 2006 

Subsidy released under PMRY 
(Rs. crore) 

147.63 

190.48 

251.36 

103.69 

The amounts of grant released to the StateS/UTs for 
entrepreneurial development and contingencies under the 
PMRY during 2003-04, 2004-05, 2005-06 and 2006-07 are 
given in Statement-V. 
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Statement·, 

StatelUT-wise details of village industry units set up under the REGP during 2003-04, 2004-05, 
2005-06 and 2006-07 

SI.-No. StatelUT Number of units setup 

2003-04 2004-05 2005-06 2006-07· 

1 2 3 4 5 6 

1. Chandigarh 8 8 3 10 

2. Oadra and Nagar Haveli 2 0 0 0 

3. Oelhl 7 9 15 8 

4. Haryana 923 1140 1058 275 

5. Himachal Pradelh 414 469 650 4252 

6. Jammu and Kashmir 775 922 1402 249 

7. Punjab 882 864 440 207 

8. Rajasthan 2496 1537 2133 520 

9. Andaman and Nlcobar Islands 58 6 598 127 

10. Bihar 88 254 692 206 

11. Jharkhand 323 240 217 95 

12 . Orissa 1031 991 650 137 
• 13. W.st Bengal 3348 2584 2078 489 

14. Arunachal Pradesh 32 43 76 40 

15. Assam 1223 1658 2229 706 

18. Manlpur 36 102 65 5 

17. Meghalaya 210 146 206 28 

18. Mlzoram 33 162 365 441 

19. Nagaland 61 151 316 179 

20. Trlpura 244 233 306 

21. Slkklm 113 139 106 35 

\ 22. Andhra Pradesh 1097 1988 2278 509 

23. Karnataka 1422 934 1314 444 

24. Kerala 2046 914 1217 380 

25. Lakshadweep 9 0 26 0 

26. Pondicherry 47 7 56 3 
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1 2 3 4 5 6 

27. Tamil Nadu 1568 925 1036 334 

28. Goa 126 138 136 51 

29. Gujarat 290 376 516 130 

30. Maharashtra 857 1773 3120 241 

31. Chhattisgarh 697 656 551 178 

32. Madhya Pradesh 1041 1361 736 241 

33. Uttaranchal 1106 513 527 244 

34. Uttar Pradesh 2134 2210 1532 516 

Total 24747 23453 26650 7281 

0upto October. 2006 

StlItement-1I 

StatelUT-wise details of Self Employment ventures set up under the PMRY during 2003-04, 
2004-05, 2005-06 and 2006-07 

SI. No. StatelUT 2003-04 2004-05 2005-06- 2006-07" 

2 3 4 5 6 

1 Haryana 7277 7755 9508 1410 

2 Himachal Pradesh 2862 2853 2926 768 

3 Jammu and Kashmir 656 639 311 67 

4 Punjab 7558 8372 7969 787 

5 Rajasthan 12769 12919 13760 976 

6 Chandlgarh 68 206 72 5 

7 Delhi 904 819 681 116 

8 ASsam 5844 8256 5625 1263 

9 Manipur 520 387 357 55 

10 Meghalaya 403 568 562 94 

11 Nagaland 53 109 2225 47 

12 Tripura 2043 1747 2032 492 

13 Arunachal Pradesh 66.8 440 423 6 

14 Mlzoram 775 142 472 ,0 

15 Sikklm 30 32 31 4 

18 Bihar 9860 10396 12075 978 
-. -- --.--
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2 3 4 5 6 

17 Jharkhand 4774 4804 4570 453 

18 OrIssa 8779 11339 12645 574 

19 West Bengal 2822 3796 4614 1119 

20 Andaman and Nicobar Islands 182 142 150 15 

21 Madhya Pradesh 19748 20642 20775 1405 

22 Chhattlsgarh 3275 3276 3419 395 

23 Uttar Pradesh 40481 42534 37238 6642 

24 Uttaranchal 5361 6637 7402 1441 

25 GuJarat 6755 6406 6315 1270 

26 Maharashtra 17230 21819 23485 2604 
'27 Daman and Diu 3 4 14 0 

28 Goa 116 45 43 4 

29 Dadra and Nagar Haveli 0 22 24 3 

30 Andhra Pradesh 17729 22542 20608 3095 

31 Kamataka 11929 13931 15256 467 

32 Kerala 14024 16553 21540 3213 

33 Tamil Nadu 12738 16902 19417 1643 

34 Lakshadweep 17 4 5 0 

35 Pondlcherry 294 329 335 30 

Not Specified 897 897 1397 163 

Total 219444 248264 258281 31604 

·provlslonal flgw .. ··upto September, 2008 

S",temen'-I" 2- Food. Agro Bas.d Industry 

Detail. of Groups and Products of Village Industries Ghani oil 
Assisted under the REGP 

Indian sweets 
1. Chemical BIHCIlndustry 

• MHk products 
Cottage matches 

Soft drinks 
Candle 

Power aHa chakkl 
PVC Insulated wires and cables 

Masala 
PVC pipes Cashew processing 

• Cottage soap Fruits & vegetable processing 

• Packing Items (plastic) Mini rice mill 
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Cattle feed 

Cane gur & khandsari 

Bakery products 

3. Forest Based Industry 

DECEMBER 19, 2006 to Questions 

Carved wood & artistic fumlture 

Wood work 

Motor winding 

Steel grills 

Goldsmithy/Jeweliery 

144 

Ayurvedic medicines 

Bee-keeping 

Honey or wax making 

Photo frame making 

Engineering Instruments & fabrication works 

Vermicompostlculture 

4. Handmade Paper & Fibre Industry 

• Handmade paper & thermocole 

Exercise book binding 

• Katha 

Paper cups 

5. Mlne ... 1 aased Industry 

Brickkiln 

Cement blockslhollow blocks 

Lime stonellime shell and other lime products 

Stone cutting 

Paints 

Polishing granite stone slabs/granite crushing 

6. Rural Engln .. rlng & Blo-Technology Industry 

Blacksmithy 

Engineering workshop 

Fabrication 

Iron grill 

Blo-Manure and Blo-methane 

Wirenets 

Carpentry 

7. Service Industry 

Auto sArviclng 

• 

Chabas (Not serving liquor) 

Repairs to diesel engines, pumpsets, etc. 

Servicing of electric wiring and electronic 
equipment 

Sofa repairs 

Sweet stall 

Tailoring and readymade garments 

Video & photography studio 

Hosiery 

Tyre vulcanizing 

Cycle repair 

T.V. Repair 

Sound system 

Screen printing on cotton textile fabrics 

Herbal beauty parlour 

Tea stall 

Offset printing & binding 

Cable T. V.I Computer networking 

Statement-IV 

State/Union Territory (UT) - wise details of margin money assistance provided under the REGP 
during 2003-04, 2004-05, 2005-06 and 2006-07 

S.No. States/UTs 2003-0"' 2004-05 2005-06 

2 

2 

North Zone 

Chandlgarh 

Delhi 

3 

10.24 

12.31 

" 5 

21.45 3.63 

8.09 16.66 

(Rs.lakh) 

2006-07-

6 

11.34 

3.86 
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1 2 3 4 5 6 

3 Haryana 1938.96 2142.25 1782.18 534.55 

4 Himachal Pradesh 757.11 657.72 889.90 407.41 

5 Jammu and Kashmir 383.45 584.55 833.56 148.66 

6 Punjab 819.03 1834.63 837.21 399.98 

7 RaJa.than 2890.28 2064.33 2679.91 675.63 

• eMtZone 

1 Andaman & Nicobar Islands 28.44 4.16 218.87 22.15 

2 Bihar 186.03 281.69 570.54 176.83 

3 Jharkhand 198.08 320.60 351.12 140.42 

4 Orissa 784.11 863.05 837.22 186.97 

5 West Bengal 1593.51 1999.62 2100.06 509.28 .. • North Ea.t Zona 

1 Arunachal Pradesh 52.77 88.03 128.54 64.13 

2 Aslam 808.83 1277.42 2719.99 767.62 

3 Manlpur 41.19 73.66 43.85 5.18 

4 Meghalaya 121.79 198.03 234.14 35.12 

5 Mlzoram 81.10 257.48 995.54 675.07 

8 Nag_land 117.20 204.46 288.22 122.87 

7 Tripura 224.02 214.14 289.95 0.90 

8 Sikkim 127.67 165.78 139.54 36.90 

IV South Zone 

Andhra Pradesh 1675.40 3394.19 3627.58 891.03 

2 Kamataka 1692.17 1083.83 1691.66 808.15 

3 Kerala 2753.15 1027.95 1603.41 561.18 

4 Lakshadweep 7.42 0.00 18.39 0.00 

5 Pondicherry 11.38 9.05 12.66 4.20 

6 Tamil Nadu 1362.17 1141.28 1211.13 447.93 

V W •• tZone 

1 Dadra and Nagar Havell 4.13 0.00 0.00 0.00 

2 Goa 82.98 88.90 103.58 135.00 

3 Gularat 130.34 530.55 883.08 265.14 

4 Maharashtra 873.25 1439.11 1596.48 298.69 
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2 3 4 5 6 

VI Central Zone 

1 Chhattllgarh 1098.00 1000.91 1152.87 374.10 

2 Madhya Pradesh 1355.07 2125.71 1114.33 394.99 

3 UttaranchaJ 979.70 578.63 817.86 287.81 

4 Uttar Pradesh 3415.18 3596.84 2495.99 919.54 

Grand Total 26574.48 29239.95 32095.75 10092.81 

• upIo October 2001. 

",.",."t-V 

sgtealUT.·wi .. detaJ16 of gran,. raleaed for entrepreneurial development and COfItlngencia under 
the PMRY during 2003-tU, 2004-05, 2005-06 MIl 2006-07 

(Ra.Iakh) 

SI.No. StatHlUTI 2003-04 2004-05 2005-06 2008-07" 

1 2 3 4 5 8 

1 Andhra Pradelh 191.44 293.34 178.72 144.47 

2 Anam 68.97 100.71 77.80 0.00 

3 Nunal:hal Pradesh 3.47 5.39 4.54 0.00 

4 Bihar 101.54 19.87 0.00 0.00 

5 Chhattiagarh 38.08 50.84 41.02 22.83 

6 Delhi 0.00 0.00 0.00 0.00 

7 Goa 0.00 0.00 0.00 0.00 

8 Gujarat 20.27 53.07 13.38 0.00 

9 Haryana 68.99 74.20 45.64 36.40 

10 Himachal Pradesh 19.48 5.12 15.03 21.08 

11 Jammu and Kuhmir 13.18 0.00 11.71 10.30 

12 Jharkhand 0.00 34.56 0.06 0.0 

13 Kamatlka 148.93 173.19 124.08 80.36 

14 Kerala 112.21 175.75 176.63 144.14 

15 Madhya Pradesh 149.32 265.38 ~26.32 103.53 

18 Maharalhtra 191.31 173.92 128.04 17.99 

17 AAanlpur 5.57 4.55 1.23 4.02 

18 Megha'aya 71.0 8.29 8.22 0.35 
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1 2 3 4 5 6 

19 Mlzoram 3.61 3.24 8.22 0.00 

20 Nagaland 1.00 17.12 22.03 0.20 

21 OrIssa 91.34 147.50 135.46 83.29 

22 Punjab 78.18 81.45 55.67 0.00 

23 Rajasthan 106.01 104.30 109.97 83.45 

24 Tamil Nadu 147.94 136.75 155.28 91.77 

25 Tripura 18.23 21.24 22.70 10.40 

26 Uttar Pradesh 402.53 644.91 422.85 205.25 

27 Uttaranchal 25.83 82.76 64.16 47.60 

28 West Bengal 0.00 19.12 29.10 2.45 

29 Andarnan and Nlcobar Islands 1.06 2.51 0.55 0.60 

30 Chandigarh 0.47 1.02 3.98 0.57 

31 Daman and Diu 0.04 0.03 0.03 0.03 

32 Dadra and Nagar Havell 0.15 0.20 0.19 0.03 

33 Lakshadweep 0.12 0.14 0.05 0.03 

34 Pondicherry 5.37 4.74 0.57 1.78 

35 Slkldm 0.48 0.25 0.89 0.37 

Total 2010.20 2715.43 2082.12 1113.07 

'AI on 08 December 2008 
•• Approximately fifty per cent of the units eaa.blilhed are eallmated 10 be In rural area. 

[English} 

DI.honouring of NaUonai Flag 

3817. SHRI KASHIRAM RANA: Will the Mlnlsler of 
HOME AFFAIRS be pleased to slale: 

<a) whether the Government has received any report 
of diahonouring the National Flag during each of the Jast 
ttneyeara; 

(b) if 80, the details thereof alongwlth the total 
persons involved in this case; 

(c) the action taken by the Govemment against such 
persons; and 

(d) the steps taken by the Government to protect 
dlshonouring of the National Flag? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI MANIKRAO HODLYAGAVIT): (a> to (c) During 

the Jut three years, some incidents 0'· dishonoring thl 
National Flag were brought to th. notice of the Government. 
A statement indicating the details of IUch cases Is enclosed. 
In all luch cases Involving disr8lpectldlshonour ot the 
National Flag, the ca ••• have been registered against the 
erring person by the concerned State/UT Government, 
und.r who .. jurildiction the Incident occurs. 

(d) The Insult and disrespect of the National Flag 
Is a punishable oHence under the Prevention of Insults to 
National Honour Act, 1971. The Act, Inter alia, provides that 
whoever in any public place or In any other place within 
public view show. disrespect to or bringl Into contempt the 
Indian National Rag shall be punished with Imprisonment 
for a term which may extend to three years, or with fine, or 
with both. From time to time, the Govemment has bMn 
reiterating the provisions ot the Flag Code of India to at' , 
SlatelUT Go~mments and also to public at large. wifh a 
view to creating general awareness among them about the 
proper use ot the Flag. 
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SI.No. Name State Off.nc. Dat. of Offence Remarkl 

1. 

2. 

3. 

4. 

5. 

t. 

7. 

8. 

t. 

SlShrI 8yablng 
Durga, 8ylblng 
Mull, Taper RIda, 
Til Rakesh, Hura 
SonIm • 6 othtn 

Shri AIhok Ranjan 
Ray 

Ma. SweIa Menon • 
ShrI AIhIsh Gupta 

ShrI Surander Singh 
• Shri 8hupender, 
Owner/driver of 
SuI No. DL·1P·A· 
5117 

Owner of Honda 
City Car No. DL-8· 
CG·2400 

8hrI lim. Chanin 
8eh.r. 

Shri HIuahIkHh Jena 

8hrI Nllratan 
Sawall 

Alunachal 
Pradeah 

Orls:!a 

Rajasthan 

Orll •• 

Orl ... 

Orlsla 

Orissa 

13 National Flags w .... 
removed from cJffern 
educatlonallnatitut. and 
Govt. office pr,mll •. 

Violation of th. Flag Cod. of 
Incia 

During a fuhlon lhow 
organized by the National 
Institute of Fashion o..lgn, 
MI. Swel. Menon, • model 
had ·wrapped herMIf with 
the tricolour on the ramp 
and waved It leverllilmn. 

26.1.2004 

15.8.2004 

29.10.2004 

National Flag painted on a 12.2.2005 
piece of rubber below the 
bumper at backalde of the bus. 

Displayed the National Flag In 21.4.2005 
upllde down poaItIon on the 
duhboatd 0' the Car. 

Unfurllg the National Flag 21.1.2005 
with CUllIng spoil on It. 

Fa!IIng down of Ihe NIIIIonaI 15.8.2005 
Flag at the time of hoiItIng 

The National Flag wu found 15.8.2005 
flown throughout the night 

The culprit wu folRt going 15.8.2005 
with two Flagl of 811'1g1ldeah 
which were prepared on 
Newspaper With .t. Met other 
marks m.d, In deep colour 
Ink and was swinging the flags 
and showing dlsr.epect to the 
National Flag. 

Case wu registered ull 2 
of Prevention of lnaultl to 
National Honour Ad, 1871. 

Criminal cas. filed by 
complainant before 
the HIgh Court. 0rIIu 
against DGP & olhlrl. 

Case was registered uls 2 
of Prevention of lnaulla to 
National Honour Act, 1871. 

C ... wa registered ull 2 0' Prevention of lnaultl to 
National Honour Act, 1971. 

Ca. wa reglatered uls 2 
of Prevention of lnaulla to 
National Honour Act, 1871. 

C .. , wa reglltered uIa 2 
of Insultl to National 
Honour Act, 1971. 

c... wu registered uII 2 
of InlUIts to NatJonaI Honour 
Act, 1971. 

C ... w .. regilt.red ull 2 
of Insults to National Honour 
Act, 1971. 

C ... w .. reglst.red ull 2 
of Insults 10 National 
Honour Act, 1971. 

(Translation} 
(b) If so, the dates on which these Comminee, were 

Recommendation of Alhok Prldhan and 
Umelh Sehgal Committee 

3818. SHRI RAWI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH "LALAN": 

WlU the Minlater of HOME AFFAIRS be pleased to state: 
(a) whether the Government had set up ahe U~esh 

Sehgal Committee and the Ashok Pradhan Co",:,mlttee In 
the past months to give suggestions for the development of 
Deihl; 

set up and the responslbllltiel entNsted to them: . 

(c) whether the Government has received the 
reports of both the Committees; 

(d) If 10, the detail, of recommendation, made 
therein; and 

(e, the action takenlpropoaed to be taken by the 
Government to implement the recommendatlona? 
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THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) The Gov.m-
ment on 26th AprIl, 2006 let up the Omelh Salgal Committee 
on restructuring of Municipal Corporation of Delhi and the 
Ashok Pradhan Committe. on multiplicity of institutions 
dealing with developm.nt issues in Delhi. 

The terms of reference of the amesh Salgal Committee 
are u follows: 

(i) to study the two previous r.ports. namely, the report of 
the Balakrishnan Committ.e and the report of the 
Virendra Prakash Committee on the issue of restruc-
turing of Municipal Corporation of Delhi, in the cont.xt 
of the current situation. 

(II) to study the comparative advantage. of having one 
Corporation for the whole of Deihl vis-a-vis a number 
of smaller Corporations from the point of view of 
providing civic services efficiently. 

(iii) to examine the financial and administrative viability, 
the distribution of the existing staff and the areas that 
can be included in the smaUer Corporations. 

(iv) to sugge.t an appropriate model for restructuring of 
Municipal Corporation of Delhi, considering all the 
aforesaid aspect.; and 

(v) to suggest changes that are required In the existing 
lawl to bring about the restructuring. 

The terms of reference of the Ashok Pradhan Commi-
ttee are as under: 

(i) to Identify authorlties/agencie., which are discharging 
various function' in relation to urban dev.'opment and 
civic ameniti.s in National CBpital Territory of Delhi; 

(Ii) to determine their respective roles, responsibilltlel, 
interrelationships and exisllng arrang.ment. for 
coordination (Institutionalized or OtherwlH); 

(iii} the contribution of th ... agencie. in promoting wel'-
planning of the national capital; the level of effective-
ness in addrelling the issue. of urban growth; the 
bottlenecks In dealing with urban development Is.uel 
(legal, institutional and procedural) and how coordi-
nation and effectiveness can be improved; 

(Iv) II the .xisting arrangement of multiplicity of authorities 
ess.ntlal to run the affairs of Deihl a. the National 
Capital Territory of Delhi; and 

(v) If not, to Identify alternativ. mechanism that could be 
adopted and how .uch altemaU\le mechanism can be 
.. tabll.hed. 

(c) to (e) Yes. Sir. The main recommendation. made 
by the Ome.hSaigai Committee and the Ashok Pradhan 
Committe. are given in the Stat.m.nt encloled. The 
recommendation of the two Commltt.e. are under 
examination. 

St.tement 

(A) Main recommend.tlo", of the Ome,h s./gal Commi-"'e on restructuring of Municipal Capo-ration of Deihl 
Include the foI/owifI(J: 

(1) The Municipal Corporation of Deihl may b. 
restructured at three tiers - the Nagar Nigam at 
firat tier, the Janpad at second tier and the ward at 
third tier; 

(2) Ward Sabha may be constituted for each of 134 
wards with the Councilor of the ward as chairman, 
and other members nominated from amongst the 
peopl. living In the ward from the categories of 
urban manag.ment .xperts, resident welfare 
associations, market associations, retired officials, 
non-govemment organizations, etc.; 

(3) Ward Sabha may advise the Councilor In u .. of 
discretionary fund, he~ring and r.dr ..... of 
grievances, drawing up an area plan bringing 
the mlcro-I.v.' problems of the area to L,. notice 
of vartous authoritiel and keeping a watch over 
Implementation of area plan; 

(4) Ward Officer may be appointed as Secretary-cum-
Chief Executive Officer 01 the Ward Sabha; 

(5) Enforcement system may be strengthened and 
revamped by updating the list of offences and 
increasing the rates of fines and penalties to bring 
them in Iync with the prinCiple of ·polluter pay,·; 

(6) Special Municipal Officers may be appointed in 
each ward on the lines of Special Police Officers 
with the authority to sanction pro.ecutlon in case 
of municipal oHences; 

(7) Municipal Courts may be set up at each Ward 
OHlce with the provision for summary trials; 

(8) Each Janpad mey have .eparate deliberative and 
execuUv. wings with similar relationship and role 
as in the pre.ent MCD - the Janpad Partahad to 
be the deliberative wing and the COIM1i1.loner 
its executive wing. 

(9) All the Councilor. elected from the ward. that 
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comprise the Janpad and the MLAa and MPs 
who .. constituencies or aubstantlal part thereof 
falls within the area of the Janpad, should be 
Membera with voting rights and the Deputy 
Commissioners o. Revenue and Police and two 
or three reputed persons in the Janpad area 
should be members without voting rights of the 
Janpad Parishad; 

(10) The Commissioner of the Janpad may be 
appointed by the Delhi Government and should 
be o. the rank of Joint Secretary to the Government 
of India; 

(11) Taxes should be collected and retained by the 
Janpad and the needs of Nagar NIgam should be 
taken care of in the allocations to be made by the 
Finance Commission; 

(2) Each Janpad may have a separate fund called 
the Janpad Fund as distinct from the Municipal 
Fund to be maintained by the Nagar Nigam; 

(13) The Nagar Nigam may be composed of the 
Councilors elected from the Wards constituting 
the Nigam who would elect from amongst 
themselves a Chairman and a Deputy Chairman 
and also a Mayor; 

(14) The Nagar Nigam should have a Mayor's Commi-
ttee (Nagar Palika) headed by the Mayor as its 
Chairman and will have a Principal Commissioner 
who would be the vice-president of this Commi-
ttee. the other members of this Committee will 
include five Janpad Chairmen as non-official 
members (if there are more. the system of rotation 
will be 'ollowed; i. less, the remaining can be 
elected 'rom amongst the Councilors) and five 
official members - three 'rom Delhi Government 
and two 'rom the Govt. of India; 

(15) The entire executive power of the Nigam should 
vest in the Mayor's Committee; 

(16) The Principal Commissioner will be the Chief 
Executive Officer of the Nigam and should be of 
the rank of the Additional Secretary to the Govt. of 
India and will be appointed by the Delhi 
Government in consultation with the Govt. of India 
and all the Janpad Commissioners shall report to 
him; 

(17) The Nigam should perform only purely civic 
functions and other functions which are not 
obligatory or civic in nature like primary education 
and large hospitals must be shifted to the Deihl 
Government; 

(18) The entire responsibility for enforcing the building 
bye-laws should be placed on the shoulders of 
PrinCipal Commissioner and more atrlngent 
penalties should be put In place for violation of 
building regulations; 

(19) The raising and up-keep of municipal police with 
defined role (such as enforcement of building bye-
laws, removal of encroachments, control, preven-
tion and demolition of unauthorized constructions, 
and combating illegal colonization etc.) must be 
added as· one of obligatory functions of new 
Nigam; 

(20) Slum Wing of MCD should be organized into a 
aeparate autonomous Slum Improvement Board 
as recommended by the Balakrishnan Committee 
and the Janpads should be entrusted with 
execution of schemes of the Board. 

(8) Mair. recommendations of the Ashok Pradhan Commi-
ttee on munlpllcity of authorities in Delhi Include the 
fo/Iowlng: 

(1) The number of authorities should be reorganized! 
rearranged in a manner that a particular institution 
Is responsible to one single authority; 

(2) Deihl Development Authority (DDA) should 
confine its activities to Its core functions of 
planning and development of land and its 
disposal; 

(3) The Chief Minister, Deihl should be the Chair-
person of DDA with the stipulation that all 
proposals and decisions of the Authority should 
be placed before Lieutenant Governor, Delhi for 
approval before implementation; 

(4) Housing activities should be taken away from DDA 
and a special purpose vehicle like Housing Board 
should be set up under the Government of 
National Capital Territory of Deihl for the purpose; 

(5) Municipal Corporation of Deihl (MCO) should 
function under the Govt of National Capital 
Territory of Delhi with the Central Government 
having powers to issue directions through the 
Lieutenant Governor. Delhi and in the event of 
non-compliance to supercede the MCD and also 
the Central Government to have overriding 
powers In respect of buHdings regulations; 

(6) MCD should confin. Its functioning to ita core 
activities and shed the functions relaling to 
hospitals and schools to the Government of 
National Capital Territory of Delhi; 
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(7) ZQnes of MCD should be co-terminus with the 
police districts; 

(8) Powers to enforce building regulations should be 
given to Revenue Deputy Commissioner; 

(9) The area falling under Lai Dora (old Abadl)/ 
Phireni (extended New; Abacii) should be brought 
under the unified building regulations and the 
Delhi Municipal Corporation Act, 1957; 

(10) Special purpose vehicle should be created under 
the municipal bodies for solid waste management; 
a separate board for slum and jhuggi jhopri 
should be created under the Government of NCT 
of Delhi; 

(11) Commissioner, MCD should be appointed by the 
Govt. of NCT of Deihl instead of the Central 
Government; 

(12) A separate Department of Local Self-Government 
should be set up In the Government of NCT of 
Deihl to co-ordinate the affairs of the local bodies; 

(13) The Central Government may continue to exel'dse 
supervision, control and superintendence over 
the New Deihl Municipal Council (NDMC): 

(14) The facility for providing day-to-day services to 
the citizens should be as near to the place of his 
residence as possible and various offices, which 
citizens have to visit, should be located to the 
extent possible in contiguity; 

(15) Geographical boundaries of MCD, DDA, Police 
and Aevenue Districts should be co-terminus: 

(16) The offices of Aevenue Districts should be 
strengthened and the District Deputy Commissi-
oner should be able to exercise control over all 
functionaries of revenue administration, field 
agencies of different departments of the Govt. of 
NCT of Delhi, District/zonal level functionaries of 
Delhi Jal Board, Transport, DDA and even MCD; 

(17) All civic services should be unified; 

(18) Uniform fee should be charged for similar services 
provided by different agencies and application 
forms should be uniform across the different 
agencies for similar services; 

(19) Road constructlonlmalntenance agencies should 
construct/create trenches running parallel to the 
roads with underground crossings at regular 
Intervals for housing services like electricity 
telephone, water, etc.: 

(20) Sophisticated equipment and machinery sl10uld 
be deployed for handling solid waste; 

(21) Each of the institutions should be subjected to 
quality audit by an Independent agency: and 

(22) There should be an independent Yamuna River 
Development Authority. 

(English] 

Supr Millin SEZ 

3819. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Renuka Sugar Industries hal been 
given permission to set up a sugar mill In a SEZ in Kern.taka; 

(b) If so, the details thereof and reasons therefor; 

(c) whether the permission is In line with the basic 
Idea of SEZ and necessary concurrence of Ministry of 
Agriculture has been obtained for such permission; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPAP. iIIiCft'T or 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHAI JAIAAM RAMESH): (a) No Letter of Api rov.1 l.; 0118' 
up a sector apaclflc Special Economic Zon, (SEZ) In 
Kamataka has been issued to Ws. Renuke S~--: !.!~.,. 
so far. 

(b) to (d) Do not arise. 

Export Variety ofTobacco 

3820. OR. BABU RAO MEDIYAM: 
SHAI G.M. SIDDESWARA: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to atate: 

<a) whether the market 'orces are discriminating in 
fixing prices and export of export variety Tobacco In between 
the States; 

(b) If so, the details thereo' a10ngwith the share of 
export. from Kamatka and Andhra Pradesh; 

(c) whether the PEER commJnee recommended 
the reduction of ataft In Tobacco Board and withdrawal 0' 
minimum support price 0' Tobacco within three years; .. 

(d) If ao, the details thereo'; 

(e) the volume of Tobacco exported during each 0' 
the Jut three years, State-wise: and 
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(I) the steps taken by the Government to Increase 
our exports a. recommended by PEER Committee? 

THE WNISTER OF STATE IN THE DEPARTMENT OF 
COMMeRCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) No, Sir. No such matter has 
come to the notice of the Govemment. 

(b) Doel not arise. 

(c) and (d) No Sir. The Committee has recommended 
that the production of FCV tobacco be deregulated. A 

Year Andhra Pradesh 

Oty Value Oty 

transition period of three years be adopted for moving to a 
deregulated and market driven regime. The system of MSP 
be continued during the transition period. The Peer Review 
Committee has suggested to conduct an Intemal Work Study 
for staff requirement, if considered necessary, after the 
recommendation of the Committee are implemented. 

(e) The estimates of exports of FCV tobacco from 
Andhra Pradesh and Kamataka based on the information 
received from the exporters during the last three years are 
as follows: 

(aty; tons, value: Rs. Crores) 

Kamataka Total 

Value Oty Value 

2003-04 52482 324.06 46701 378.24 99183 702.30 

2004-05 61492 440.78 41225 377.34 105417 818.12 

2005-06 67764 460.68 41811 397.30 109575 857.90 

(f) The Tobacco Board under the Ministry of 
Commerce provide assistance to farmers through various 
extension & development schemes to reorient the produc~ 
tion of tobacco to enhance Its quality and productivity in 
tune with the changing International demand. It also 
par1tcipatel in Intemational trade fairs/exhibitions to promote 
Indian tobacco and organizes delegations of tobacco traders 
and exporters to various countries. The Board allo 
undertakes an extensive advertisement campaign In the 
International media to promote Indian tobacco. 

(Translstion) 

Ibtemal Deatha 

3821. SHRI PUNNU LAL MOHALE: 
SHRI JYOTIRADITYA M. SCINDIA: 

Will the Minister of WOMEN AND CHILO DEVELOP-
MENT be pleased 10 state: 

(a) the targets fixed and achievement made under 
various schemes for reducing the maternal and infant 
mortality rates during each of the last three years; and 

(b) the details of UNICEF aid received for imple-
menting the relevant Schemes and programmes during 
the .. years, State-wise and Union Territory-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): (a) Reduction in Infant Mortality Rate (IMR) 
and Maternal Mortality Rate (MMR) Is an outcome of a 
number of Interventions under various Schemes of the 

Government. As per goals set in the Xth Five Year Plan, IMR 
has to be brought down to 45 per 1000 live births by 2007. 
Similarly, MMR has to be brought down to 200 per 100,000 
live births by 2007. According to Sample Registration Survey 
(SRS) of Registrar General of India, the Matemal Mortality 
Ratio has declined to 301 per 100,000 live birthl in 2003. 
Infant Mortality Rate has declined to 58 per 1000 live births 
in 2004. 

(b) UNICEF has been supporting Government of 
India in Its efforts to, inter-alia, reduce maternal and infant 
mortality. UNICEF support under Reproductive & Child Health 
(RCH) and Child Development and Nutrition (CON) 
Programmes amounted to around US$ 284 million in the 
last three years (2004-06). State and Union Territory-wlse 
details would be obtained and laid on the Table of the House. 

[English} 

Small and Medium Entrepreneurl 

3822. SHRI ASADUDDIN OWAISI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to ltate: 

(a) whether National Manufacturing Competltlve-
ness Programme (NMCP) has been formulated to Improve 
competitiveness of small and medium entrepreneurs (SME): 

(b) if 10, the detaits thereof; 

(c) whether National Manufacturing Competitive-
neas Council recently met to form the strategy to Implement 
the 10 point programme; 
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(d) If so, the detailed discussion held In this regard; 
and 

(e) the time by which this programme Is likely to be 
implemented? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) and (b) Yes Sir. The National Manufacturing Competitive-
ness Programme (NMCP) for smaU and medium entrepre-
neurs prepared by the National Manufacturing Competiti-
veness Council (NMCC) envisages the following ," 
schemes: 

1. National programme on application of lean manu-
facturing. 

2. Promotion of Information and communication techno-
Ie \:IY In Indian manufacturing sector. 

3. Mini-Tool Rooms. 

4. Technology and quality upgradation support for Small 
and Medium Enterprises (SMEs). 

5. Support for entrepreneurial and managerial develop-
ment of SMEs. 

6. Design clinic scheme to bring design expertise to the 
manufacturing sector. 

7. Enabling manufacturing sector to' be competitive 
through quality management standards and quality 
lechnology tools. 

8. National campaign for Investment in InteUectual 
Property. 

9. Marltet assistance to SMEs and technology upgrada-
tlon activities. 

10. Marketing support/assistance to SMEs. 

(c) to (e) NMCC had discussed the status of Implemen-
tation of the NMCP In Its meeting held on 18.08.2006. While 
granting the In-principle approval to the Ministry of SSI for 
implementation of the NMCP, the Planning Commission has 
suggested Its implementation from the beginning of the 11 th 
Five Year Plan. 

[Tran5lation} 

Funds for Cottage Industries 

3823. SHRI TEK LAL MAHTO: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government has received propo-

sals for development of cottage Industries from various 
Stat .. ; 

(b) If 80, the details thereof, State-wtse; 

(c) the action taken by the Government In thia 
regard; 

(d) the total amount of fundi allocated to various 
States for this purpose during each of the last three 18'" 
and current year; and 

(e) the growth rate of cottage Industries In each of 
the States? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) The proposal. for development of 
cottage Industries sector. which consists Inter alia of khadl 
polyvastra. coIr and village Industrle •• from the State/Unlon 
Territory Government. are not received directly by the 
Government (in the Ministry of Agro and Rurallndultrle.); 

Cb) to (d) Do not arise In view of (a) above. 

(e) State-wise details of growth rate of cottage 
industries are not maintained centrally. The overall growth 
of khadi during 2005-06 over the preceding year w .. around 
1 .46 per cent and that of village industries was around 13.93 
percent. 

[English} 

Indo-Chlna Ag........m 

3824. SHRI MOHAN RAWALE: 
SHRI DALPAT SINGH PARSTE: 
PROF. RASA SINGH RAWAT: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

Ca) whether any trade agreement has been signed 
with China during the visit of Chinese President to India 
recently; 

Cb) if 10. the details thereof alongwlth the revenue 
likely to be eamed by the Government from such agr .. ment; 

Cc) whether India has filed the larg •• t number of 
patent violation cas.. against Chine.. companl.s at the 
World Trade Organisation; 

(d) if so. the deta/ls thereof; 

(e) whether India has r.fused to recognise ChIM I 

as a fr.e market economy; 

(f) if &0. the detail. thereof; and 

(g) the steps taken by the Government to Increue 
bUaterai trade between the two countries? 
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THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) and (b) During the visit of 
Chinese President to India In November 2006, a Memo-
randum of Understanding on Inspection of Export Cargo 
(Iron Ore) and a Protocol on Phytosanitary requirements for 
exporting rice from India to China have been signed. The 
revenue likely to earned by the Government from the 
aforementioned MOU and Protocol has not been estimated. 

(c) No, Sir. 

(d) Does not arise. 

(e) No. Sir. 

(f) Does not arise. 

(g) In pursuance to the declaration signed during 
the visit of Prime Minister to Beijing in June 2003, India-
China Joint Study Group was set up. The final Report of the 
JSG was exchanged between the two lides during the visit 
of Chinese Premier to India in April 2005. The JSG has 
recommended appointment of a Joint Task Force to study In 
detail the feasibility of and the benefit that may derive from 
an Indl.-Chlna Regional Trading Arrangement (RTA) and 
to give recommendation regarding Its content. 

(Translation) 

Le.ther Industry 

3825. SHRI BAPU HARI CHAURE: 
SHRI SANJAY DHOTRE: 
SHRIMATt BHAVANA PUNDALIKRAO GAWALI: 

Will the Minister of COMMERCE AND INDUSTRY be 
plealed to state: 

(a) the amount allocated and released for moderni-
sation of leather Industry during each of the lut three ye ..... 
State-wise; 

(b) whether the amount provided to the Statel hal 
been fully utilised: 

(c) if 80. the detailithereof; 

(d) If not, the reasons therefor; 

(e) the detaill of the appropriate Iteps taken by 
the Union Government In this regard; 

(f) the steps taken by the Government to attract 
domestic al well as foreign Investment in tannery aector 
and make tanning Industry more competitive; and 

(g) the steps being taken to promote export of 
leather goods and obtain market share in, other countries 
through WTO and bilateral Free Trade Agreements? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) to (e) The Union Govemment has notified a compre-
hensive scheme titled ·'ntegrated Development of Leather 
Sector· (IDLS) for modernization and technology up-
gradation In all the segments of the Leather Industry. The 
Scheme became operational with effect from November 3, 
2005. The Scheme does not provide for a State-wis. 
allocation of funds but provides assistance in the form of 
Inveatmant grant to units In Leather sector and to that extent 
is a demand-led Scheme. 

Details of funds approved and released to the units 
situated In States are Indicated below:-

(RI. In erar") 
State . November, 2005 to March; 2006 April. 2006 to till date 

Andhra Pradesh 

Haryana 

Punjab 

Mahar.shtra 

Tamil Nadu 

Uttar Pradesh 

Wnt Bengal 

DeIhl 

Inveatment 
grant 

approved to 
units In States 

Nil 

Nil 

Nil 

Nil 

0.71 

Nil 

Nil 

Nil 

Investment 
grant 

releated to 
units In States 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Investment Investment Grant 
grant released to unitt 

approved to In State. 
units In States 

0.07 Nil 

1.45 Nil 

0.90 

0.75 0.58 

11.81 2.40 

5.50 0.78 

4.88 Nil 

1.31 0.30 



185 Written Answers AGRAHAYANA 28, 1928 (SAKA) 166 

(1) The IDLS Scheme inter-alia provides assis-
lance for tanneries in the form of investment grant @ of 30% 
to SSI units and 20% to non-SSI units with a ceiling of Rs. 50 
lakh for both SSI & non-SSI units. In order to attract 
Investments both domestic and foreign the Central 
Govemment hal de-reserved all the items of manufacture 
in the leather sector including tanneries from the SSI list 
except full PVC Footwear Chappals, Sandals and Shoes 
and Metal fitlings for Leather Goods and Garments vide 
Notification No. S.0.603 (E) dated 29th June, 2001 and 
S.O.No.649 (E) dated 3rd June, 2003. As a special initiative 
to attract Foreign Investments/Joint VenturesITechnical 
Collaborationa into India and highlight potential and 
opportunities in Leather Sector the Govemment of India is 
implementing the INTECHMART sub-programme under the 
Scheme, "Infrastructure Strengthening of Leather Sector" 
(ISLS) during the 10th Plan Period. Further, under the Foreign 
Trade Policy 2004-05 the Central Government has also 
annou"Ieed concessions for the Leather and .Footwear 
Sector. 

(g) Leather being an important Industry for India, 
due care ia taken to safeguard and further our domestic 
interest in leather while negotiating various trade agree-
ments. 

/EllQlish/ 

Indian Textile Potentiality 

3826. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHAt RAVI PRAKASH VERMA: 

Will the Minister of TEXTILES be pleased to state: 
(a) whether our country with abundant availability 

of raw material, spinning, weaving and knitting capacity and 
low garmenting coat hal the potential to lead the race and 
growth of South Asia; and 

(b) If so, the steps taken by the Union Government 
to exploit theM potentialities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes Sir. India 
hu the potential In textile and clothing sector to lead the 
race and growth of South Asia as India has comparative 
advantages In relation to (I) availability of relatlvefy 
.Inexpenslve and skilled workforce (Ii) design expertise (iii) 
presence across the entire value chain and (Iv) large 
production baH of basic raw materials. 

(b) To exploit the potentials available In the post 
quota regime, the Govemment of India has taken a series of 
measures which, Inter alia, include the following: 

(I) To Improve productivity and quality of ootton for 

manufacture and export of competitive down-
stream textile products, Govemment hu IaunchecI 
the Technology Mission on Cotton (TMC). The 
Mission has achieved success In Increasing the 
productivity and reducing the contamination 
through upgradation of cotton market yards and 
modemlsation of Ginning & Pressing factories. 

(ii) The Technology Upgradatlon Fund Scheme 
(TUFS) was launched to facilitate the moderni-
sation and upgradation of the textile Industry both 
in the organised and unorganized lector. The 
Scheme has been further fine tuned to Increas. 
the rapid Investments in the targeted sub-sectors 
of the textll. industry. The coat of machinery has 
been further brought down by reducing the 
customs duty on imports. 

(/II) For speedy modernisation of the textile proce-
ssing sector, Government has introduced w.e.f. 
20.04.05, a credit linked capital subsidy scheme 
@10% under TU FS, In addition to the existing 5% 
interest reimbursement. 

(iv) For small scale textile and jute industrial units, 
Govemment has enhanced, the rate of Credit 
Linked Capital Subsidy (CLCS) from 12% to 15% 
w.e.f. 13.01.05. 

(v) In order to facilitate modernisation of the 
Powerfoom Sector, Schemes such as High-tech 
Weaving Parks, Modemlsation and Strengthening 0' Powerfoom Service Centers. Group Workshed 
Scheme and Credit Linked Capital Subsidy 
Scheme @ 20% have been Introduced. Also, the 
Government has enhanced, w.e.f. 13.01.05, the 
capital ceiling for machinery from Rs. 60.00 lakh 
to Rs. 100.00 lakh under 20% capital .ubsidy 
scheme-TUFS. 

(vi) To provide the textile Industry with worfd.class 
Infrastructure facilities for setting up their textile 
units meeting international environmental and 
social standards. a Public-Private Partnership 
(PPP) based Scheme known as the -Scheme for 
Integrated Textile Park (SITP)" has been Intro-
duced In August 2005. 

(vii) In 2004-05 Budget, the entire textile sector, except 
for man-made fibre and filament yl1rn. was 
provided optional exemption from exclle dul)'. In 
2005-06 Budget. Central Value-aided Tax (CEN 
VAT) on Polye.ter Filament Vam hal been 
reduced from 24% to 18%. These modification. 
In fiscal levies aim at attractfng more Investments 
for modernization of texdfe NCtor. 
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(viii) To facilitate Import of state of the art machinery to 
make our products internationally competitive in 
post quota regime, in 2005-06 Budget, the 
customs duty on textile machinery has been 
brought down to 10% except 23 machinery 
appearing in List 49 which attracts Basic Customs 
Duty (BCD) of 15%. The concesslonal duty of 5% 
continues to be at 5% on most of the machinery 
Items. 

(Ix) In 2005-06 Budget, 30 items of knitting and 
knitwear have been de-reserved. This would 
.acllitate setting up o. large sized modemized units 
.or meeting the international competition. 

(x) In the Budget 2006-07 the following announce-
ments for the textile sector has been made:-

Reduction in the excise duty on all man-
made 'Ibre yam and filament yam from 18 
per cent to 8 per cent. 

• Reduction In the Import duty on all man-
made fibres and yams from 15 per cent to 10 
percent. 

Reduction In the Import duty on raw mate-
rials such as DMT, PTA and MEG be 'rom 15 
per cent to 10 per cent. 

Enhancing the allocation from Rs.435 crore 
to Rs.535 crore for the year 2006-07. 

Enhancement in the provision for the 
handloom sector from RS.195 crore to 
Rs.241 crore for the year 2008-07. 

• Provision 0' Rs.189 crore during 2006-07 
for the Scheme for Integrated Textiles Parks 
(SITP) 

• Launching of the Jute Technology Mission 
In 2006-07 to hamess the potential of the 
golden fibre along with establishment of a 
National Jute Board. 

(xl) Government has launched the Debt Restructuring 
Scheme w.e.1. Sept., 2003 with the principal 
objective to permit banks to lend to the textile 
sector at 8-9% rate of intereat. 

(xII) In order to cater to the growing skilled manpower 
requirements at shop floor level, Government Is 
providing Hslstance for strengthening existing 
and opening new Apparel Training and Design 
Centres (ATOO.). 

(xlii) Government has allowed 100% Foreign Direct 
Investment In the textile lector under automatic 
route. 

(xlv) Government has de-reserved the readymade 
garments, hosiery and knitwear from SSI sector 
so that large seale Investments may be encoura-
ged in these sectors. 

(xv) National Institute of Fashion Technology (NIFT) 
has been set up to provide the leadership role In 
sensitizing the Industry to the concept of value 
addition by Inducting trained professionals to 
manage the Industry. This has resulted In an 
Increased demand 'or trained professlonall In 
various sectors servicing the Industry. 

(xvi) To take a serious look at Fashion Education In 
the changing business context of the opening up 
of World Economies, Government is taking Iteps 
.or:-

• Establishing an Institution of National 
ExceHence for Imparting Fashion ~ullnes, 
Education with International Benchmarking. 

Appointing a nodal agency for standardizing 
and benchmarking Fashion Business Edu-
cation In the country. 

• Setting up an Apex Body to train the teac-
hers;Jtralners Imparting Fashbn Business 
Education in the country. 

Fundi for Women HOlte.1 

3827. SHRI G.M. SIDDESWARA: WIll the MIni, .. of 
HUMAN RESOURCE DEVELOPMENT be pleased to atate: 

<a) whether UGC haa a 8cheme to fund and finance 
women's hOltels and other facilities so as to encourage 
women to obtain university education; 

(b) If so, the detail, of the funds released by UGC 
In 2005-08 to finance women's hostels, particularly to the 
universities and college, In Karnataka, unlverslty-wiH; and 

(c) the steps proposed by Government to Inere ... 
funding for construction of women's hostels? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): <a) Ves, Sir. University Grants Commi-
ssion <UGC) hal a scheme of ·Construction of Women', 
Hostel· to facilitate women ,tuden" to go In for higher 
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education. The UGC I. also Implementing the following 
lChemealiacllltie. for women In higher education: 

(b) Grant. paid to Unlversltie. in Karnataka for 
construction of women hostels Is enclosed 81 Statement. 

i) E.tabllshment of Women Studle. Centre. 

II) Part-time research associateship for women. 

III) Day-care centre. in Unlveraitin. 

iv) tnfrutructure for women .tudents, teachers and 
non-teaching .taff. 

(c) According to the Information furnished by 
University Grants Commission (UGC). the UGC has recently 
revlHd the guideline. for construction of women'. hostel 
under the .cheme. The UGC has enhanced the maximum 
limit from R • .25.00 lakh to Rs. 1.00 crore for universltie. 
located In non-metro cities and Rs.2.00 crore for universities 
In metro cltle. under the scheme. 

Sf.,."..", 

Gram. reJNled under Women', Ho.tel Scheme - 2005-06 Kamatalea Stat. 

S. No. College. affiliated with universities of Kamataka State Amount Sanctioned 
during 2005-08 

Rs. 

1 

1 

2 

3 

4 

5 

6 

7 

8 

9 

2 

Qu1bare- Un,",.", 

Smt. Veeramma Gangeslri College for Women 
Alwan-E·Shahl Road 
Gulbarga·585102 

Veerasalva College 
COntonment, Bellary· 583104 

Total 

Klas Raja Lakhamagouda Science In.titute 
Belgaum - 590001 

Karnataka Unl"ralty 

MPE's SDM College of Arts, Science & Commerce 
Honavar-5813S4 

BAJSS Arts and Commerce College for Women 
Ranebeenur 
Haveri dl.t -581115 

SSES's Mahuatee Arts, Commerce and Science College 
College 
Ulga Karwar-581328 

VPM's Shri SRN Arts & Shrl MB Shlrur Commerce College 
Bagalkot 
Dlst Bagalkot - 537101 

LES's Smt Kuaumavatl MJrap Arts and Commerce College 
Bedklhal·591214 

KLES's P.C. Jabln Science College 
Vidyanagar Hubil • 580031 

3 

1000000 

800000 

1800000 

584000 

1000000 

552000 

600000 
600000 

800000 

800000 

800000 
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1 2 3 

10 BWS', Basaveshwar Commerce College 1000000 
Bagalkot 587101 

11 KLES's G.I. Bagewadi Arts, Science and Commerce College 600000 
Nipanl • 591237 

12 K.R.BeQIId Arts and Commerce College 600000 
Mundargl 
Gadag District - 582118 

13 KLES's Basavaprabhu Kore Arts, Science and eommeroe College 800000 
Chlkodl·591201 

14 KNVVS'I Arts and Commerce College 580000 
KiUur 
Ballhongal Tq, Belguam Dlst.-591115 

15 SKES'I Govlndram Seksarla ScIence College 800000 
Belgaum • 590006 

18 Shal Samlti's Smt K S Jigalur Women's College of Arts and 800000 
Commerce 800000 
Dharwad • 580008 

17 JSS Science, Arts and Commerce College 800000 
Gokak-591307 

Total 10916000 

Kuvempu Unlveralty 

18 ADB First Grade College 600000 
Harapanahalll 
Dist. Davangere· 583131 

19 Srisalla College of Education 97000 
Harihar 
Oavanger Dist - 5n601 

Total 697000 

Mang.lore Unlveralty 

20 St. Aloysius College 250000 
Light House Hill 
Mangalore • 575003 

21 Saint Mary's Syrian College 800000 
Brahmavar 
Udupl District - 576213 

22 St. Mary's College 800000 
Shirve ,. 
Udupi ·574116 

Total 1850000 
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1 2 3 

Uyaorl Unlveraity 

23 JSS College for Women 
Saraswati Puram 
Mysore • 570009 

24 HK Verrannagowdh First Grade College 
Maddur 
Mandya Dlst-571428 

25 JSS College of Alta, Commerce and Science 
Ooty Road 
Mysore • 570025 

Total 
Grand Total 

(Translation) 

Export ofTutlll and Leather from 
India to Vietnam 

3828. SHRI MOHAN SING"': Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Vietnam is • major Importer of Indian 
textiles and leather goods; 

(b) if 8O,whether India hal taken any Initiative for 
exporting textiles and leather goods to Vietnam; 

(c) the quantity and value of textiles and leather 
goods elCporta to Vietnam; and 

(d) the steps takenlto be taken to Increase export 
of textll, and leather goodl? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) and (d) It II the constant endeavor of the Government 
to Increase India's globalexporls of textiles and leather goods 
through participation In trade fairs and exhibitions, Buyer 
Seller Meets, exchange of Information and delegations, etc. 

(c) Export of textiles and leather goods to Vietnam 
during 2005-06 stands at US $ 40.49 million and US $ 21.69 
mlDion respectively. 

(English) 

RMall Sector 

3829. SHAI M. SREENIVASULU REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
llate: 

(a) whether retail sector Is growing at 40 per cent a 
year with Its contribution to GOP riling from the current 11 
per cent to 20-25 per cent In 5-10 r-.... ; and 

800000 

600000 

600000 

2000000 
17263000 

(b) the steps taken by the Government to gear up 
the lagging unorganized sector to face the competition? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) and (b) As Indicated In the 
study report of Indian Council for R .... rch on International 
Economic Relations (tCRIER). the share of organized 
retailing In the total retail trade Is very small. the Compound 
average Growth Rate from 2001-02 to 2007 on the Ilze of 
the Organized Retail Market Is projected as 18% and the 
estimated share of the retail market HClor In India II around 
10% of GOP. 

Foreign Direct Inveltmentl 

3830. SHRI SHRINIWAS DADASAHEB PATIL: WID the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

Ca> Foreign Direct Inveltment for the year 2005-
2006 In billion dollars In China, Hongkong. Singapore and 
India respectively; 

(b) whether according to world bank study, Itarting 
business In India Is an 11 stage process that takes 35 daYI 
whereas in other countries It is just 2 days; and 

(c> the steps taken by the Government to increase 
Foreign Direct Investment in India and modify the 
complicated tariff structure? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY Of 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): ' 
(a) As per United Nations Conference on Trade and 
Development (UNCTAD)'s World Inveltment Report (WIR) 
2006. Foreign Direct Investment Inflowlln China, Hongkong, 
Singapore and India during 2005 went u under: 
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Country 

China 

Hongkong 

Singapore 

India 

(Amount In US $ billion) 

Inflow 

72.41 

35.90 

20.08 

6.60 

(b) Yes Sir. As per the World Bank Study report, the 
time taken for the procell of starting business is 2 days only 
In Australia. 

(c) With a view to encourage Foreign Direct 
Investment (FOI), the Government hu put in place a liberal 
and Inveltor-frlendly policy under which FDI up to 100% is 
permitted on the automatic route in most sectorsiactivities. 
Towardl Ilmpllfying the State level tax structure, value 
Added Tax (VAT) has been Introduced in most Statu. A 
simplified and liberal tax policy for the Special Economic 
Zones hu allO been put in place. The Government Is also 
Ilmplifylng VarioUI procedurel for letting up and running 
unb. 

Acquisition of Land on Border 

3831. CHAUDHARY LAL SINGH: Will the Minister of 
HOME AFFAIRS be plealed to ltate: 

(a) whether the Govemment hal occupied/acqui-
red private landlState land for various types of construction 
activltl .. along the International Border and Line of Control 
In JIK; 

(b) II so, the number of villages to whom compen-
lallon hulO far been sanctioned! disbursed along with the 
criteria fixed in thll regard; and 

(c) the time by which the pending compensation 
cues are likely to be settled? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): Ca) Yes, Sir. 

(b) The compensation to the land ownerslvitlagers 
Is decided and released by the State Government as per 
their norms when the formalities for' acqUisition are 
completed. 

(c) The acquisition of land and compensation Is a 
continuous process. 

Purcha .. from SCIST Entrepreneur. 

3832. SHRI MOHAN JENA: Will the Minister of SMALL 
SCALE INDUSTRIES be pleased to state: 

(a) whether the Government proposes to purchase 
items from the entrepreneurs belonging to the SC/ST 
categories to financially empower them; 

(b) if so, the details thereof; and 

(c) the details of the recommendations of Group of 
Ministers in this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) and (b) Under the existing 
·Purchase I Price Preference Policy· for small scale 
indultrles (SSls), there is no specific provision for 
Government purchues from SC/ST-owned SSI units. 

(c) The recommendations of the Committee of 
Ministers on Dallt Affairs are yet to receive final approval. 

(Translation] 

Demarcation of A and B category 

3833. SHRIMATI SANGEETA KUMARI SINGH OEO: 

SHRI HARISINH CHAVDA: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the details of criteria adopted for demarcation 
of A and B category districts In the country; 

(b) the details of objectives for which the categori-
zation system and the work under them 10 meet the .. 
objectives during the last three years, State-wise; and 

(c) the extent to which above categories of districts 
got benefited through these works? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) to (c) The Union Ministry of Finance, Department of 
Revenue has identified and classified the Industrially 
backward districts based on a composite index taking Into 
account certain financial, Infrastructural and Industrial 
criteria. Deduction of profits upto 100% under the Income 
Tax Act for specified periods is allowed to industrial. 
undertakings which had set up manufacturing facilitl .. or 
cold storage plants during the period 01.10.1994 to 
31.03.2004 In these districts. Several entrepreneurs availed 
of this facility and set up industries there, however, district 
wise data of industrial units established is not centrally 
maintained. 

[English] 

Appointment on Compa,"onata Ground 

3834. SHRI M. APPADURAI: Will the Minister of 
MINES be pleased to state: 
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(a) the number of employees died while mining 
during each of the last three years; 

(b) the details of compensation disbursed among 
the family of victims: and 

(c) the number of persons appointed on compa-
oionate ground during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) As per the 
information received from Ministry of Labour & Employment, 
the number of employees who died while mining during 
each of the last three years is as follows:-

Years 

2003 

2004 

2005* 

2006* (upto Sep., 08) 

Number of employees killed 

Coal Mines 

113 

96 

120 

113 

Non-Coal Mines 

62 

64 

81 

54 

"data for 2005 & 2006 are provlalonal. 

No person died while working In the Mines of PSUs 
under the administrative control of Ministry of Mines during 
the last three years. 

(b) and (c) Workmen's Compensation Act, 1923 Is being 
Implemented by the respective State Governments through 
Commissioner for Workmen Compensation appointed by 
them under section 20 of the Act. No PSUs under the Ministry 
of Mines has disbursed any compensation! given compassio-
nate appointment as no miner has died in their Mines during 
the last three years. 

D'scrlmlnatlon against Chine .. Firms 

3835. SHRI GEORGE FERNANDES: Will the MInister 
of Commerce and Industry be pleased to state: 

(a) whether Chinese firms face discrimination in 
India; 

(b) if so, whether China has raised this issue with 
the Government; and 

(c) if so, the steps taken on this isaue by the 
Government? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) to (c) No Sir. Foreign Direct Investment (FDI) policy is 

Incorporated In the Foreign Exchange Management 
(Transfer or Issue of Security by a Person Resident Outside 
India) Regulations, 2000 under the Foreign Exchange 
Management Act These Regulations Indicate,lnter-alia, the 
countries from where investment Is not permitted. There Is 
no restriction In these regulations on Investments from China. 
Recently, the Government of India has entered into a Bilateral 
Investment Promotion Agreement (BIPA) with China which 
provides for national treatment for Investments from both 
countries. 

(Translation] 

Development of Sanskrit Language 

3836. SHRI BRAJESH PATHAK: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) the allocation made In the current five year plan 
for schemes formulated for the development of Sanskrit 
language; 

(b) whether the Government propos .. to formulate 
any action plan for promotion of Sanskrit language; 

(c) If so, the details thereof; 

(d) the funds allocated for Implementation of the 
said action plan; 

(e) whether the Government proposes to teach the 
Sanskrit language as a compulsory subject in the schools; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) The Ministry of Human Resource 
Development operates a Central Plan Scheme called 
"Development of Sanskrit Education" for which an amount 
of Rs. 65.00 Crore has been allocated in the Xlh Five Year 
Plan (2002-2007). 

Apart from this, Rashtrlya Sanskrit Sansthan. New 
Delhi an autonomous body under the administrative controi 
of Ministry of HRD, which has now blcome a Deemed 
University also implements various schemes for develop· 
ment of Sanskrit for which an amount of Rs. 91.71 crt)re has 
beln allocated in the Xth Five Year Plan. 

(b) and (c) The Ministry of Human Resource Develop-
ment already has a project named ·Development of Sanskrit 
Education" for promotion of Sanskrit Education with the 
following components: 

i) Samman Rashi to eminent Sanskrit pandits in 
indigent circumstances 

,. 
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Ii) Award of Scholarships to students of High/Higher 
SecOndary Schools 

iii) Providing facilities for teaching of Sanskrit In 
Secondary School' 

Iv) Modernization of Sanskrit Pathshalas 

v) Grantl to State Governments, Deemed Sanskrit 
Universities and NGOs for various sch.mes for 
promotion of Sanskrit 

vi) Central Grant to Rashtriya Sanskrit Sansthanl 
Deemed Unlversltiell CBSEI NCERTISCERT etc. 

Besides, there are 11 Sanskrit Universities In the 
Country, 8 of which receive grants from the Ministry of Human 
Resource Development. The Rashtriya Sanskrit Sansthan, 
a deemed Unlv .... lty Implements several sch.mes for 
development, pr .. ervatlon and promotion of Sanskrit 
learning allover the country. For the Xlth Five Y.ar Plan 
(2007-2012). the Rashtriya Sanskrit Sansthan has 
formulated varIou, new proposals in addition to their ongoing 
tehemes. Some of the.e are: Establishment of N.w 
Campuses. OnlineINon-formal Sanskrit Education Progra-
mme and Sanskrit through Internet etc. 

(d) Demand for fund. for these new projects have 
been projected to the Planning Commission. 

(e) No, Sir. 

(I) Doen not arise. 

[Engllah) 

Agrlculturel Export. 

3837. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleued to state: 

(a) whether the State of Kerala has sought financial 
help for export of agricultural produces, processing value 
addition and exports on value addition; and 

(b) if so, the details thereof and the responH of the 
Government thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) Does not aris •. 

Ag .... ment with America 

3838. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of COMMERCE AND INDUSTRY be pl.ased to 
state: 

(a) whether any memorandum of understanding 
signed between the US department of agriculture. the 
National Institute of Agricultural Marketing, Jaipur in July 
2006; 

(b) whether the Gov.rnment d.clded to create 
mod.rn marketing infrastructure with the help of US for 
capacity building and creating model markets In States; and 

(c) if so, the details therof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) The United Stat.s Ag.ncy for 
International D.velopment (USAID) and the National Institute 
of Agricultural Marketing (NIAM) Jaipur signed a Memoran-
dum of Understanding (MoU» on 11.07.2006 tn collaborat. 
on str.ngthening agricultural marketing systems in India. 

(b) and (c) Under the agreement, USAID would work 
with NIAM and state ag.ncies for technical assistance and 
capacity building in the development of grades and 
standards, food safety, warehousing, cold Itorage and cold 
chain management. They would also work In the area of 
Marketing Newl Information and Marketing Extension 
Syst.m. 

SmaUlndultrlal Eltate. 

3839. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of SMALL SCALE INDUSTRIES be pleased to 
stat.: 

(a) whether the Government proposes to develop 
small Industrial estates, especially in backward and tribal 
areas; and 

(b) If so, the details thereof and the number of 
industrial estates likely to be approved particularly for Gujarat, 
State-wise, and Union Territory-wise, for the year 2007-08, 
2008-09? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) and (b) The development of small 
industriai estates is primarily the responsibUlty of the 
resp.ctiv. States/Union Territory (UT) Governmentsl 
Administrations. The Central Government support. and 
supplements their efforts through the Integrated Infra-
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structural Development (110) Scheme, under which 
assistance is given for setting up new or Improving existing 
small industrial estates. The Scheme Is demand-drlven and 
covers all areal of the country, with 50% reservation for 
rural areas. Under this Scheme, States/UTs are required to 
select and provide appropriate sites, detail the proposals 
and get them appraised by the Small Industries Develop-
ment Bank of India (SIDBI). The proposals are approved by 
the Govemment taking into account the recommendations 
of SIDBI. 

Economic Summit 

3840; SHAI KINJAAAPU VEAAANNAIDU: Will the 
Minister of COMMEACE AND INDUSTAV be please to state: 

(a) whether an Indian Economic Summit was held 
recently in New Delhi; 

(b) is so, the details and outcome thereof; and 

(c) the steps taken/proposed to be taken by the 
Govemment to implement the outcome of the Summit? 

THE MINISTEA OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLlCV AND PROMOTION, MINISTRV OF 
COMMERCE AND INDUSTRV (SHAI ASHWANI KUMAR): 
(a) to (c) Yes, Sir. The 22nd India Economic Summit, 
organized ·by the Confederation of Indian Industry and the 
World Economic Forum, was held during 26 to 28th 
November 2006 in New Deihl. The event brought together 
on a common platform over 600 business, political and civil 
lOCiety leaderB from over 30 countries, to deliberate on India-
centric issues, such as State & National competitiveness, 
managing Growth, risk management and Infrastructure 
development. Since the event was organized by privatel 
non-govemmental organlzatlonl, the Government Is not 
directly concerned with the Implementation of its outcome 
though the Central and many State Governments take it inlo 
account in their policy formulation and implementation. 

[Trans/ation) 

Scheme for Checking Crimes In CIties 

3841. PROF. MAHADEORAO SHIWANKAR: 
SHAI SHISHU PAL N. PATLE: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Union Government has increased 
the Amount for the implementation of the Scheme for 
checking crimes and thefts in major cities of the country as 
reported in the Rashtriya Sahara dated December 2,2006; 

(b) if so, whether the crimes in all the major cities 
are proposed to be checked through the satellite and the 
sensitive cities have been identified for the purpose: 

(c) the total amount being spent on the said 
scheme and the time by which the satellite for the purpose 
Is likely to be launched: 

(d) the total amount spent so far on the Internal 
security like checking crimes and thefts; 

(e) whether the scheme has proved a succell 
following the expend:ture on the modernisation; and 

(1) If so, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTRV OF HOME 
AFFAIAS (SHAI SHRIPRAKASH JAISWAL): (a) to (f) Under 
the Central Scheme for Modernization of State Police Fore .. 
(MPF Scheme), the Government has given focus from the 
year 2005-06 to upgrading the standards of metropolitan 
policing in Ahmedabad, Bangalore, Chennai, Hyderabad, 
Mumbai and Kolkata and to meeting the special needs 0' 
these mega cities in terms of security, lurveillance and crime 
investigation, traffic management and criticalln'rutructure 
such as modern control rooml, digital radio trunking, 
communication system, PCA van network, etc. Assistance 
for these cities are released to the respective State 
Governments as per the terms of the MPF scheme. During 
2005-06, Central grants of Rs. 22 crore has been released 
for mega city policing. As. 86 crore has been allocated for 
mega city policing under the MPF scheme, 2006-07, out of 
which Rs. 46.47 crore of Central assistance has already 
been released. 

(Eng/ish) 

Duty Drawback Scheme 

3842. SHRI G. KARUNAKARA REDDY: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether various Export Promotion Councils 
have urged the Government to remove the ceiling on the 
value of exports under the Duty Drawback Scheme to give 
boost to textiles; 

(b) if so, the details thereof; 

(C) Ihe other demands/requests made by the 
Export Promotion Councils; 
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(d) whether the Councils have requested for 
reviewing of the Iystem of Inter-ministerial Group to look 
Into the various problems faced by exporters; and 

(I) if 10, the details thereof and the action taken 
thlrlon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) and (b) 
Sugge'tlons have been made by the Export Promotion 
Councils for Ineree .. ln duty drawback rates as also removal 
of the drawback value caps In respoct of some of the textile 
Itema covered under Chapters 54 to 63 of ITC (HS) 
Classltlcatlon. 

(c) The Export Promotion Councils in their Pre-
Budget (2007-08) proposals have suggested changes In 
fiacal duties on man-made fibres, capital goods, dyes & 
chemicals, fumace oil, etc. 

(d) and (e) No such proposal has been received 
recently from the Export Promotion Councils. Howevlr, the 
Tlxtlle Export Promotion Councils have, from time to time, 
beln emphasizing the need for effective coordination 
between various DeparlmentllMlnlstries of Government to 
facilitate quick redres .. 1 of their problemelgrievances which 
II being aUended to by the Ministry of Textiles. 

flexible Complementary Scheme 

3843. SHRI BADIGA RAMAKRISHNA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) . whether the Govemment has approved exten-
sion of flexible complementary scheme to the scientists of 
CoHee, Rubber and Spices Boards; 

(b) if yes, the detalls of the Scheme; and 

(c) the extent to which this will boost the scientists 
and aUract and retain more and more scientists in the above 
Boards? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) The Flexible Complementary Scheme, as per 
the existing guidelines, hal been extended to the Scientists 
of Coffee, Rubber and Spices Boards with effect from 6th 
July, 2006. The Scheme Is applicable upto the level of 
Sdentist '0' in the scale of Rs.12,000-16,500 In the Coffee 
Board and upto the 'evel of Solentist 'C' In the Icale of Rs. 
10,000-15,200 In the Rubber and Spices Boards. 

(c) On completion of required minimum residency 
period in their respective grades, scientists become eligible 
for the next higher seal. subject to the fulfillment of other 
conditions. This Scheme is expected to boOlt the morale of 
the Iclentis" and also help to attract and retain the scientific 
manpower In these commodity Boards. 

Central Silk Board Act, 2006 

3844. SHRIMATI NEETA PATERIYA: Will the Minister 
of TEXTILES be pleased to stale: 

(a) whether the Govemment hal proposed any 
changes In the provisions of Central Silk Board Act, 2006 

(b) If so, the details thereof; 

(c) the steps the Govemment proposes to improve 
the productivity of sericulture sector; and 

(d) the details of current demand and supply of the 
allk In the country and the manner in which the Govemment 
meetl the shortfall? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes Sir. 

(b) Certain amendments to the Central Silk Board 
Act, 1948 (LXI of 1948) were notified In Part-II (Section 1) of 
the Extraordinary Gazette of India published on 14 Sept. 
2006, as Central Silk Board (Amendment) Act, 2006. 
(Notification No.42 of 2006). 

The Ministry of Textiles, Govemment of India, is In the 
process of formulating the Rules to enforce the provisions 
of the aforesaid amendments. 

(c) Major steps taken to Improve the productivity of 
lericulture sector are: 

1. During the X Plan period, under the Catalytic. 
Development Programme necelsary provisions have 
been made for providing assistance to .ericulture 
farmers/reelers to encourage them to adopt improved 
technology aiming at improvement In quality and 
productivity. 

2. The Central Silk Board (CSB) hal evolved new 
Bivoltin. breeds with aSlistance from the Japan 
Intematlonal Co-operation Agency (JICA). Commercial 
exploitation of thele breeds has resulted In the 
production of International standard Import substitute 
grade of Mulberry Raw Siik in the country. 
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3. Through R&D effortl, the CSB has made a break 
through in tropicalizing the Bivoltine Silkworm and 
Development of new varieties of mylberry plants with 
higher yields resulting in significant improvement In 
Silk productivity. 

4. The Central Silk Technological Research Institute 
(CSTRI) under the CSB hal developed Improved 
devices, new machine. and equlpments which have 
helped improvement In silk quality and productivity. 

5. CSB il making necessary efforts to import and 
popularize the automatic silk reeling machines to raise 
the quality of yarn at international level. 

6. Government of India has encouraged production of 
value added mUlberry and Vanya Silk Products with 
Internationally acceptable design Input with the help 
of well-known designers. 

7. Quality of yarn and fabrics In non-mulberry s.ctor has 
also improved considerably through the introduction 
of motorized silk reeling/spinning machines and 
setting-up of common facility centers. 

8. The CSB has taken-up a separate project approved 
by the Government of India, viz. "Quality Certification 
Systems for Silk" for implementation In the country 
during the X Plan. The objective of the project is to 
ensure quality maintenance at different levels of 
production/process (Silkworm Seed, Cocoon & Raw 
Silk production). As a part of this programme, CSB has 
launched "Silk Mark" Scheme which is a Hall-Mark for 
the products made from pure natural silk and It 
guarantees the purity of silk products. 

(d) Production,lmport and consumption of raw silk 
for the last three years Is given below: 

(quantity In Metric tones) 

Vear Total Raw Import of Consumption 
Silk Raw Silk of Raw Silk 

Production 

2003-04 15,742 9,258 25,000 

2004-05 16,500 7,948 24,448 

2005-06 17,305 8,383 25,688 

The current production of silk Is approximately 17,305 
M.T •. againlt an estimated demand of approx. 26,000 M. Ts. 

The production forms only 66.5% of the demand, and the 
gap Is being met by Imports. India has a large domestic 
market and 85% of the silk good. namely, ..,...s, made-
ups, etc., are consumed locally. Since 94'% of the mulberry 
raw silk produced is of multl-bivoltlne variety of not export 
quality for warp, Government of India Is giving high priority 
for improving the quality of silk through special programmes 
like Catalytic development Programme covering aU stages 
of production in Sericulture. 

Jute Corporwtlon olinda. 

3845. SHRI S.K. KHARVENTHAN: Will the Minister of 
TEXTILES be pleased to state: 

(a) the details of profit eamtld/lo88 Incurred by the 
Jute Corporation of India during each of the last three ye.,. 
and current year; 

(b) the reasons for Io.s, If any; 

(c) whether the Govemment has restructured the 
Jute Corporation of India, 

(d) if so, the detalls thereof; and 

(e) the steps taken by the Government to proIect 
the workers engaged in the jute indultry? 

THE MINISTER OF STATE IN THE MINIS1 qy OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): Ca) The details of 
Profit earnedllOls Incurred by the Jute Corporation of India 
(JCI) during each of the last three year and current year, is 
as under:-

2003-04 

2004-05 

2005-06 

2006-07 

Profit 1.53 crores 

Profit 14.47 crores. 

Loss 17.76 crores. 

Accounts for the current years would 
be compiled after the end of the year. 

(b) The JCI has to maintain its Infrastructure colting 
Rs.32.23 crore, (for the year 2005-06) to conduct Minimum 
Support Price Operation but JCI has generated contribution 
of Rs. 14.47 crores through its operation resulting reductions 
of tolallo .. from Rs.32.23 crores to Rs.17.76 crores. 

Cc) and (d) Yes, Sir. The Govemment has approved the 
financial and functional restructuring of the JCI by way of 
taking the following decisions:-

(i) To write off the entire outstanding loan of Rs.195. 68 
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Crores and interest of Rs.313.97 Crores on these 
loana (as on 31.03.2003) against the accumu-
lated losses (Rs.144.17 Crores), subsidy recei-
vable (Rs.301.88 Crores) and JCl's claim 
(Rs.64.13 Crores) on NJMC. 

(iI) To provide subsidy to JCI on a continuous basis 
from the year 2003-04 to off-set the losses on 
account of MSP operations by JCI. The quantum 
of subsidy will include the difference between the 
purchase and sale prices of raw jute by JCI. While 
calculating MSP losses the reimbursement of 
overhead costs to JCI should not exceed 10% of 
the value of the purchase under MSP In a 
particular financial year. 

(Iii) Ex-Post-facto revision of IDA pay scale w.e.f. 
01.01.1992 in respect of employees covered 
under IDA scales of pay in Jute Corporation of 
India (JCI). 

(iv) Revision of the IDA scales of pay w.e.f.1.1.1997 
in respect of employees covered under IDA pay 
scales In JCI. 

Special Economic Zon •• 

3846. SHRI K.C. PALLANI SHAMY: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government of Tamil Nadu has 
requested the Union Government tu establish the coutal 
SEZ in the State; 

(b) if so, the present statUI thereof; and 

(c) the time by which it is likely to be established? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) to (c) There is no proposal 
from Government of Tamil Nadu for seHing up a coastal 
Special Economic Zone (SEZ) In the State. It may, however, 
ba mentioned that the Central Government had conveyed 
"in principle" approval for setting up a SEZ near Ennore, 
Chennai by Tamil Nadu Industrial Development Corporation 
Limited (TIDCO) in August 2004. 

Mission .Khadl 

3847. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased to 

(e) The Govemment has taken a number of steps state: 
for the welfare of Jute Sector as a whole, which, inter-alia, 
would benefit the workers engaged in the Jute Industry:-

(i) Govt. has approved the Jute Technology Misalon 
(JTM) which aims at modernization of Industry 
and increase the productivity so that the Jute can 
become a more vibrant sector. JTM also has 
schemes for training and skill upgradation of 
workers. 

(iI) Govt. has provided protection to Jute Industry 
through the JPM Act since 1987 for sustainable 
employment in jute industry. 

(iii) Govt. has introduced a Jute Board Bill, 2006 in 
the Parliament to set up a National Jute Board. 
Which will have jurisdiction to undertake appro-
priate measures for welfare for workers. 

(iv) There are several schemes of Central Govem-
mont which help Ihose workers engaged in t~e 
.iute Industry, such as Training programs, Work-
shops and Demonstrations. Design development 
schemes, Market support schemes and NGO 
Assistance Scheme. 

(a) the date on which 'Mission Khadl'Was launched 
by the Govemment alongwith Its aims and objectives; 

(b) whether the Govemment concentrates only on 
urban people through the above Mission and also proposes 
to explore the global market; and 

(c) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) The Khadl and Village Industries 
Commission (KVIC) started implementation of the 'Mission 
Khadi' in 2005-06 with the aim of graduaUy Increasing the 
production of ready-to-uselwear khadi products, standardi-
sing these products, seiling them under a common brand 
name and assisting this process by establishing common 
facility centres to service small khadi institutions. 

(b) and (c) Mission Khadl targets both domestic (rural 
as well as urban) and International consumers. 

Employment In HoneyTrade 

3848. SHRI A.V. BELLARMtN: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 
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(a) the number of workers employed In rural and 
Cottage Industries, particularly In production of honey and 
its trading, In Kanyakumarl district, State-wise; 

(b) whether these workers are lacking storage and 
marketing facilitlel: 

(c) whether the Government has received any 
proposal under Scheme for Fund for Regeneration of 
Traditional Industries (SFURTI); and 

(d) If so, the details thereof and the action taken 
thereon? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) As on 31.03.2006, 12.55 lakh 
workers and artisans were engaged In khadl and village 
industries In Tamil Nadu State. 1828 persons are engaged 
in beekeeping and production of honey In the Kanyakumarl 
District of Tamil Nadu. 

(b) Beekeepers of Kanyakumari District have 
sufficient infrastructure for storing, processing and boHtlng 
of honey. They, however, face marketing prQblems due to 
inter-State variations in procurement price. 

(c) and (d) 29 clusters of khadi (including 2 In Tamil 
Nadu), 50 clusters of village Industries (including 3 In Tamil 
Nadul and 25 clusters of Coir (including 6 in Tamil Nadu) 
have been identified for development under SFURTI. 

Price Stablllaation Truat Fund 

3849. SHRI NAVEEN JINDAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether any proposal to set up a Price Stabili-
sation Trust Fund (PSTF) for the plantation sector; 

Cb) if so, the details thereof: 

(c) the time by which PSTF is likely to be set up; 

(d) the financial assistance proposed to be given 
to the small growers from the Fund; 

(e) whether the fund will safeguard the growers 
from price fluctuations; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH): (a) to (f) A Price StabIlisation Fund 
Trust has been set up In 2003 for small growers of Coff .. , 
Tea, Rubber and Tobalcco. The objective of the Scheme '1 to 
provide relief to these growers when the prices of thete 
commodities fall below a specified level. Under the Scheme, 
financial assistance is provided as follows: 

SI. No. Category of Year Depollt Deposit by 
by PSF Trust Member-grower 

Boom o RS.1000/· 

2 Normal Rs.SOO/- RI.SOO/-

3 Distress Rs.1000/- o 
Boom year II when average domestic price exCHdl 

moving average intematlonal price for 7 years by 20%. 
Normal year Is when average domeltlc price II within 
+/-20% of moving average International price for 7 yeart. 
Distress year Is when average domestic price II below 20% 
of moving average international price for 7 years. However, 
the Govemment has decided to review scheme to make It 
more effective. 

Ex·port of Iron Sheet. 

3850. SHRI MlliND DEORA: Will the M nllter of 
COMMERCE AND INDUSTRY be pleased to state 

(a) whether Pakistan had ."owed Import of Iron 
Sheets from India up to 30th May, 2008; 

(b) if 10, whether the pennllslon has been granted 
by the Indian Government; 

(c) whether this Is subjected to clearance from 
Earthquake Reconstruction and Rehabilitalon Authority 
(ERRA); and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (al to (d) The Government of 
Pakistan and Earthquake Reconstruction and Rehabilitation 
AuthOrity (ERRA) had allowed Import of Corrugated Iron 
Sheets from India through Wagah land border for reconstruc-
lion purpose. following the earthquake. The initial permi-
ssion given up to March 31, 2006 was subsequently 
extended up to September 30. 2006. The Government 
01 India had alao allowed the export of Corrugated Iron 
Sheets. 
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Firing Incident In A ... m 

3851. OR. ARUN KUMAR SARMA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the number of persons died/injured due to 
Indiscriminate firing by defence personnel In civil dress in 
Kamrup DistriCt of Assam on December 01, 2002; 

(b) the details of finding of the inquiry conducted 
and action taken against the defaulting defence personnel; 

(c) whether the victims are yet to be compensated 
by the Union Government; 

(d) if so. the details thereof and when and how they 
will be compensated; 

(e) if not, the details of compensation made to the 
civilian families including the injured persons as well as to 
the affected defence personnel; and 

(f) 
sation? 

the reasons for delay in payment of compen-

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. AEGUPATHY): (a) and (b) An operation 
was launched by the Army on 1.12.2002 in village Debar 
Kurlha. Kamrup district. Assam against reported extortionists. 
Mistaken to be militants, Army unit was attacked by villagers 
with crude weapons. In the said incident ten persons were 
killed (2 Army personnel & 8 civilians) and 7 persons were 
wounded (1 Army personnel & 6 civilians). 

(e) to (f) The Guwahati High Court in Writ Petition (Civil) 
Nos 3083/2003 and 3085/2003 pertllining to this incident, 
has ruled that since Amy was engaged in maintaining law 
and order situation on behalf of the State and entire 
operation was in the nature of aid to the State administration, 
the liability to pay compensation lies with the State 
Government. 

ITPO 

3852. SHRI SUNIL KHAN: 
SHRIMATI SUSMITA BAURI: 
SHRI BRAJESH PATHAK: 
DR. THOKCHOM MEINYA: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Government proposes to organise 
Indian Trade Exhibitions in certain countries: 

(b) if 10. the details thereof, country-wi .. ; 

(c) whether the International Trade Promotion 
Organisation (ITPO) lost revenue of Rs. 2.76 crore due to 
not enhancing the licence fee from two licencee. and also 
an amount of Rs. 1.94 crore was outstanding from these 
licencees; 

(d) if so, the details thereof and the steps taken to 
recover the outstanding amount; 

(e) whether more than one crore rupees has been 
outstanding as recoverable VAT in exhibition organised by 
the ITPO in foreign countries since 1984; 

(f) if so, the steps taken to recover such amount; 

(g) whether such dues are recoverable from those 
task of organising such exhibitions abroad; and 

(h) if so, the details thereof alongwilh the amount 
recovered from such officers? 

THE MINISTER OF STATE IN THE DEPAATMENT OF 
COMMERCE. MINIST P.V OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) and (b) Yes Sir. ITPO proposes 
to organize the following Indian Trade Exhibitions during 
the current financial year 2006-07 - (i) Indian Trade 
Exhibition, Mauritius (Port Louis), February 1-7. 2007 (ii) 
Indian Trade Exhibition, Sao Paulo (Brazil), March S-11 , 2007 
(iii) Indian Trade Exhibition. Dushanbe (Tajikistan). March 
27-31, 2007 (iv) India Fair in Melbourne (Australia), March 
29-April 01, 2007. 

(c) and (d) No Sir, ITPO did not suffer revenue loss of 
Rs.2.76 crore. As on 31.3.2005, an amount of As. 193.53 
lakhs was outstanding. The amount hal already been 
recovered. 

(e) Yes Sir. An amount of Rs.1 02.41 lakh.ls to be 
recovered under VAT for exhibitions held abroad. 

(f) ITPO has hired two VAT Consultant agenclel 
for recovery of VAT. Claims for As.71.61 lakhs have been 
submitted to the concerned VAT authorities through these 
Consultants. The claims for recovery of VAT in respect of 
balance amount of Rs.30.80 lakhs were submitted by the 
concerned Team Leaders directly or through respective 
Embassy of India/Consulate General of India. 

(g) Yes. Sir. The dues are outstanding and are 
recoverable. as on date. 

(h) A statement Indicating the detafls in this regard 
is enclosed. 
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[Translation} 

Filing up of Re .. rved Backlog VIIcancle. 

3853. SHRI GIRIDHARI VADAV: 
SHRIJASHUBHAIDHANABHAIBARAD: 
SHRI M. ANJAN KUMAR VADAV: 

Will the Minister of COMMERCE AND INDUSTRV be 
pleased to state: 

(a) the details of SCS/STs and OBCa vacancies 
presently lying vacant In the Ministry and Its subordinate 
office. 88 on date, category-wise; and 

(b) the necessary steps takenlbelng taken by the 
Government to fill up such vacant posts? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRV OF COMMERCE AND INDUSTRV 
(SHRI J;\IRAM RAMESH): (a) and (b) Information Is being 
collected and will be laid on the table of the House. 

[English} 

Celebrating T.achera Dey 

3854. SHRI G.V. HARSHA KUMAR: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
.tate: 

(a) whether the Government celebrates the Tea-
che", Day every year; 

(b) if so, the details thereof; 

(c) the aima and objectives set on the occaalon; 

(d) number of National Awards awarded to the 
teachers during each of the last three years, year-wise; 

(e) whether any funds for the welfare of teachers I. 
aIao collected; and 

(f) if so, details and objectives thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI>: 
(a> to (c) Teacher's Day Is celebrated on 5th September 
each year on the birth anniversary of Dr. S. Radhakrishnan, 
former President of India, and a phlloaopher and teacher 
par excellence. It Is celebrated as a mark of respect to him 
and to the teaching fraternity. National Awards to Teachers 
are presented every year on the Teache"l Day. 

(d) During the la.t three yearl the numbe, of 
teachers awarded are .. under: 

Vear 

2003 

2004 

2005 

No. of teachers awarded 

283 

306 

309 

(e) and (f) Fund collection drives are not carried out by 
the Government, but under the aegis of the National 
Foundation for Teachers' Welfare (NFTW) and the State Units 
of NFTW on purely voluntary basis. The fund is deposited to 
the corpus maintained by them. The Interelt accrued on the 
corpus il utilised for providing financial alilitance under 
certain schemes, namely (i) medical alsistance to teachers 
suffering from serious aliments, (Ii) support for profelslonal 
education of children of school teachers, (ill) construction of 
Shlkshak Sadans, (iv) paid holiday to eminent teachers who 
have rendered meritorious services and (v) subsidy to 
teachers for academic activity. 

Skilled Uanpow.r 

3855. SHRI SUBODH MOHITE Will th., Minister of 
TEXTILES be pleased to state: 

(a) whether textile sector II facIng Ihortage of 
skilled manpower In the country; 

(b) If so, the details thereof and the StePI taken In 
this regard; 

(c) whether the Government proposes to open new 
Apparel Training and Design Centre In the country; 

(d) If so, the details thereof indicating their locations 
and the criteria adopted therefore; and 

(e) the details of such centres at present? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) and (b) VH, 
Sir. At preHnt approximately 35 million people are engaged 
In the textile sector. There Is no specific data available on 
the quantum of shortage of skilled ma"power. 

(c) to (8) Ves, Sir. At present, 18 Centre. at Deihl, Jalpur, 
Bangalore, Hyderabad, Chennal, Kolkata. Nolda, Gurgaon. 
Ludhiana, Tlrupur. Trivandrum, Mumbal, Indor. and Surat 
have already been functioning. 7 other Apparel Training 
and Design Centres (ATOC's) at, Chennal, Trlvandrum, 
Ghazlabad, Kanpur, Faridabad, Bhubaneshwar and Gandhi· • , 
nagar are In a very active stage of opening. The Hlting up 
new ATDCs Is dependent upon various factors I.e. 
recommendations of the study on technical manpower and 
training Infrastructure In Indian Apparel Industry conducted 
by Textile Committee, demand of the workers at the lhopfloor 
level In the exist/ng textile clusters, manufacturing activitiel 
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in the area to impart training to large number of students, 
recommendations of the State Government etc. 

World aank In SEZ 

3856. SHRI BALAS HOWRY VALLABHANENI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Workt Bank proposes to invest in SEZs 
in India; 

(b) if so, the details thereof and reaction of the 
Government thereto; 

(c) the number of International Financial Services 
Centres (IFSC) proposed to be set up in various Special 
Economic Zones across the country; 

(d) whether the Government has developed any 
regulatory regime for such proposals in India; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) No Sir. 

(b) Does not arise. 

(c) to (e) Since guidelines In terms of Section 18(2) of 
the Special Ecanomic Zones (SEZ) Act, 2005 have not been 
framed, there is no proposal for setting up International 
Financial Services Centres at present. 

Death due to failure of Car Lock 

3857. SHRI RAGHUNATH JHA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether there have been increase in the cases 
of death due to failure of central locking system of cars etc.; 

(b) If BO, whether the Government conducted any 
inquiry in this regard; 

(c) if so, the details/outcome of the inquiry, in each 
case; 

(d) the action taken by the Government against the 
manufacturers for manufacturing substandard central car 
locking systems; and 

(e) the steps taken by the Government to stop such 
happenlngs in future? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHy): (a) No case of death due 
to failure of central locking system of cars has been reported 
in Deihl during the' year 2004, 2005 and 2006 (up to 30th 
November). 

(b) to (e) Do not arise. 

Influx of Tamil Refugees 

3858. SHRIIOBALAHMED SARADGI: WIll the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the number of Sri Lankan Tamils fleeing 
to India has crossed the 15,000 mark despite a dramatic 
drop in their arrival in October 2006; 

(b) if so, whether the refugees are stili coming to 
Tamil Nadu; 

(c) if so, the number of refugees enlisted In Tamll 
Nadu; 

(d) the steps the Government proposes to take to 
check the inflow of refugees from Sri Lanka; and 

(e) the steps being taken to send them back? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI MAN/KRAO HODLYA GAVIT): (a) and (b) 
Yes, Sir. 

(c) 67,606 Tamil refugees are enlisted in Tamil 
Nadu as on 1.11.2006. 

(d) and (e) Government of India's approach i, to 
discourage their movement but if any refugees do come, 
they are granted relief on humanitarian grounds (with the 
ultimate object of repatriation back to Sri L •. nka). The 
refugees are screened by the State Government's 'a' Branch 
officials and Revenue officials. They are photographed and 
issued identity cards. They are accommodated In the transit 
camp at Mandaparn, Ramanathapuram District and in clue 
course shifted to regular camps. Militants, if any, identified, 
are segregated and lodged in special camps. 

[Translation] 

On-Line Education for Students 

3859. SHRI RASHEED MASOOD: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to legallse 
on-line education in the interest of the students willing to get 
foreign degrees sitting in their homes; 

(b) if 80, the details thereof; 

(c) whether the Government propos .. to enact a 
law for monitoring the entire procedure prior to prantlng 
approval; and 

(d) if so, the time when it is likely to be enacted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN I-lESOURCE DEVELOPMENT (SHRIMATI 
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D. PURANDESWARI): (a) to (d) A proposal is under 
conalderatlon to eltabJllh a statutory authority for the 
promotion and coordination of the open and distance 
education system. which Includ .. on-line education, and 
for determination and maintenance of standards thereto and 
other connected matters. 

Integrated Child Development Scheme. 

3860. SHRI RAMDAS ATHAWALE: Will the Minister 
of WOMEN. AND CHILD DEVELOPMENT be pleased to state: 

(a) whether he Union Government has received 
any proposals from 80me State Governments including 
Maharashtra for according approval for "Poshahar 
Pariyojana" under Integrated Child Development Services 
Scheme (ICDS) funded by the Worid Bank that are pending 
for the last three years; 

(b) if 80, the details thereof and the reasons for 
delay In this regard; aAd 

(c) the time by which decision Is likely to be taken 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): (a) No, Sir. 

(b) and (c) DOli not arise. 

[English} 
Crime. by Juvenll •• 

3861. SHRI KISHANBHAI V. PATEL: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

(a) whether the crimes committed by juveniles in 
the country are on increa .. ; 

(b) if so, the details thereof during each of the last 
three year., State-wise; 

(c) whether the Govemment has made any study 
to ch.ck such trend in children In the country; and 

(d) If so, the steps taken In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMAn RENUKA 
CHOWDHURy): (a) and (b) As per information furnished by 
the National Crime Records Bureau, total of 17819, 19229 
and 18939 cases of juvenile delinquency under Indian Penal 
Code (IPC) were reported In the country during 2003, 2004 
and 2005, respectively; Similarly, 7867, 5756 and 6662 
cases of juvenile delinquency under Special and Local Law. 
[SLL] were reported during 2003, 2004 and 2005 respec-
tively. This data does not Indicate any conclusive trend 
towards Increase in such crimes during this period. State· 
wis. number of cases of juvenile delinquency under Indian 
Penal Code (IPC) and Special and Local Laws (SLL) I. 
given in a Statement enclosed. 

(c) No, Sir. 

(d) Doe. not aris •. 

St.temlmt 

Juvenile delinquency under Indian Penal Code (IPC) cogni.:able crimes and under 
Special and Local Laws {SLL} during 2003 to 2005 

51. No. State/Union Territory 2003 2004 2005 

IPC SLL IPC SLL IPC SLL 

2 3 4 5 6 7 8 
Andhra Pradesh 1533 631 1079 861 1188 1008 

2 Arunachal Pradesh 183 0 45 0 104 0 
3 Assam 368 0 307 0 311 0 
4 Bihar 234 26 195 19 259 27 
5 Chhattlsgarh 1050 129 1350 469 1495 1429 
8 Goa 68 3 48 11 44 5 

7 Gularat 1224 738 1255 752 1390 839 
8 Haryana 1120 523 968 447 922 394 

9 Himachal Pradesh 90 4 92 2 136 9 
10 Jammu and Kashmir • 0 9 0 5 

,. 
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2 3 4 5 6 7 8 

11 Jharkhand 708 113 708 113 182 7 

12 Kamataka 250 58 390 19 188 8 

13 Kerala 181 42 217 33 217 81 

14 Madhya Pradesh 4368 505 5145 504 4557 625 

15 Maharashtra 3246 485 3651 524 4216 530 

16 Manipur 0 0 0 0 0 0 

17 Meghalaya 32 3 44 2 67 3 

18 Mizoram 39 22 607 211 297 79 

19 Nagaland 0 1 3 0 3 0 

20 Orissa 219 0 256 5 389 41 

21 Punjab 81 31 59 17 78 23 

22 Rajasthan 1292 179 1280 131 1324 164 

23 Sikkim 17 0 8 0 23 1 

24 Tamil Nadu 705 4002 683 1573 644 1259 

25 Tripura 0 0 0 0 0 0 

26 Un.ranchal 43 2 80 5 80 9 

27 Uttar Pradesh 2 26 16 20 16 7 

28 Welt Bengal 26 80 70 5 92 39 

29 Andaman and Nlcobar 9 0 12 0 10 0 
Islands 

30 Chandigarh 76 4 70 4 78 2 

31 Dadra and Nagar 2 0 4 0 8 0 
Havell 

32 Daman and Diu 0 0 0 1 0 

33 Deihl 636 57 543 29 585 94 

34 Lakshadweep 0 0 0 0 0 

35 Pondicherry 29 3 35 0 31 2 

Total 17819 7867 19229 5756 18939 6662 

Altoc8tlon of FundI tor MunIcIpal (a> whether the Government has received any 
CouncUIof UT demand from the UT of Daman and Diu for increasing 

allocation of funds to the municipal councils and district 
3862. SHRI DAHYABHAI VALLABHBHAI PATEL: Will panchayats; and 

the Minister of HOME AFFAIRS be ple.sed to state: (b) If 10, the reaction of the Government in this 
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regard and the increase in allocation of funds effected for 
the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) The information 
is being collected and will be laid on the Table of the House. 

FDI in States 

3863. SHRI AJOY CHAKRABORTY: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether varioul State Governments have 
approached the Central Government for the necellary 
permission to be accorded for Foreign Direct Investment in 
Joint Ventures; 

(b) if so, the details thereof, State-wise; 

(c) the total number of pending proposals so far; 
and 

(d) the total number of applications pertaining to 
West Bengal and the status thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) to (c) Proposals for Foreign Direct Inveltment (FDI) 
IHklng prior Government approval, where required, are 
received from the investors. No such proposal from a State 
Govemment to form a Joint Venture (JV) with foreign investors 
has been received. 

(d) During the period April 2003 to September 2006, 
Government has granted approvals for 58 proposals 
Involving FDI of Rs. 671.42 erore to be located in the State 
of West Bengal. 

Pre-examlnatlon Coaching to STs 

3864. SHRI SUGRIB SINGH: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government provides asslstancel 
coaching to the Scheduled Tribe Youth to appear for various 
competitive examinations; 

(b) If so, the details thereof; 

(c) whether this section of the society has satis-
factorily benefited 'rom such alalstance/pre-examination 
coaching; 

(d) If so, the reasons due to which their strength In 
the Govemment sector has not significantly Improved; 

(e) whether the Union Government has received 
any proposals from State Governments In this regard during 
2005-06 and 2006-07; and 

(I) if so. the details thereof a10ngwith the action .0 
far taken by the Union Government on such proposals? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) Yes. Sir. 

(b) The Ministry of Tribal Affairs hal been imple-
menting the Coaching and Allied Scheme for SCheduled 
Tribes (STs). under which funds are released for running 
the Pre-Examination Training Centres by State Govem-
mentS/Universlties/Private eoachlng Institutes in various 
parts of the country for preparing ST candidates for 
competitive examinations, to improve their representation 
in various posts and services. 

(c) and (d) In order to improve the representation of 
Scheduled Tribes in varioul posts and service. under 
Central and State Govemments, coaching Is being regularty 
provided every year to Scheduled Tribe students through 
State GovernmenVUT Administration and private run 
institutions. During 2005-06, about 3000 ST studenlt have 
availed this facility. No specific reason can be aSSigned for 
the success or otherwise of a candidate in a particular 
examination. However, the Central Government Is making 
consistent efforts to improve success rate. 

(e) Yes, Sir. 

(f) The proposals received from State Govern-
ments during 2005-06 were sanctioned in the same financial 
year. The details of funds released to the States during 2005-
06 are given in the Statement. For 2006-07, the Ministry of 
Tribal Affairs has received proposal. from the State 
Governments of Andhra Pradesh, Assam, Bihar, Kamataka 
and Madhya Pradesh. The proposals have already been 
processed. 

St.'ement 

(Rs. In lakhs) 

S.No. Name of the State/UT Amount released 
during 2005-06 

1. Andhra Pradesh 32.05 

2. Assam 3.23 

3. Karnataka 2.00 

4. Kerala 0.48 

5. Maharashtra 11.02 

6. Madhya Pradesh 6.40 

7. Orissa 4.82 

Total 60.00 

,. 
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[TlUSlatiDn) 

Amendment In Section 377 of IPC 

3865. SHRI BHUPENDRASINH SOLANKI: 
SHRI P. MOHAN: 
SHRI DALPAT SINGH PARSTE: 
SHRI BALESHWAR YADAV: 
SHRI MAHESH KANODIA: 

WID the Mlnllter of HOME AFFAIRS be pleased to atate: 
(a) whether the Government propose. to legalise 

homosexuality by arnending Section 377 of IPC; 

(b) if so, whether the Government has taken any 
steps in this direction: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY)= (a) No, Sir. 

(b) and (c) 00 not arise. 

(English) 

Indultrta' Growth Rate 

3866. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of COMMERCE AND INDUSTRY be 
pl .... d to stat.: 

(a) the Industrial growth targets set particularly in 
infraltructure sector during 2006-07; 

(b) the details with regard to the contribution made 
by various sectors particularly consumer goods industry to 
the Industrial growth; 

(c) whether the growth rate of some industrial 
sectors has declined during the above period; 

(d) if so, the steps taken to achieve the target growth 
rate let for this fiscal year; and 

(e) the steps taken to accelerate Industrial growth? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) The targ.ned production figures for 2006-07 are as 
follows: 

Sector Unit 

2 

Cement Million Tonnes 

Coal Million Tonnes 

Targetl.d Production 

:3 

162.0 

425.1 

2 3 

Power Billion Units 663.0 

Steel Million Tonnes 52.2 

Petroleum Million Metric Tonnes 135.3 
Refinery 
Product 

Crude Oil Million Metric Tonne. 35.4 

(b) to (d) The consumer goods sector mining, 
manufacturing and electricity recorded a growth of 9.8%, 
3.4%, 11.2% and 7.1 % in April-October 2006-07. The growth 
rates in the corresponding period of the previous year were 
13.5%, 0.9%, 9.7%, and 5.2% respectively. The growth In 
the manufacturing sector, which also includes the consumer 
goods industry, led to an overall industrial growth rate of 
10.3% during April-October 2006-07. 

(e) In a market driven economy, industrial growth, 
inter-alia, is influenced by market force •. The Central 
Government lOuppiements the efforts of the State Government 
through specific support measures and by creating an 
Investment conducive climate. Central Government 
schemes, such as Growth Centers, Industrial Infrastructure 
Upgradatlon .cheme, Integrated Infrastructure Development, 
Cluster Development Programme etc., aim at further 
developing the industrial sector. The Government has also 
put In place a liberal and transparent foreign Investment 
regime, wherein FDI' upto 100% is allowed under the 
automatic route in mcst sectors/industries. 

Aul,tance for Handlcraftl 
Development 

3867. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Union Government provide. 
financial assistance for development of handicrafts In the 
country; 

(b) if so, the name. of the various .chemea and the 
details of such assistance provided during each of the I .. t 
three years and the current year, State and Union T.rrltory-
wise; 

(c) the criteria adopted by the Government for such 
assistance; 

(d) the details of the amount utilized 80 far by each 
State/UT, year-wise: 

(e) the reasons for non-utilization of assistance by 
some of the StateS/UTs; 
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(f) the names of the States/UTs, who have not 
I8ttled the accounts so far during each of the last three years: 
and 

(g) the details of the action taken against such 
StateslUTs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes 
Sir. The Government of India has been implementing various 
sche.".. for development of Handicrafts in the country. The 
schemes Include: Baba Saheb Ambedkar Hastshilp V1kas 
Yojan.: Marketing Support and Services: Training & 
Extension: Design & Technology Up-gradation: Export 
Promotion: Research & Development: Special Handicrafts 
Training Project (SHTP): Bima Yojana: Work-shed Scheme 
and Credit Guarantee Scheme: etc. These schemes are 

Central Sector plan schemes and are Implemented through 
agencies like State Handicrafts Oevelopment Corporations! 
NGOal Apex Cooperative Societies etc. as grant-in-aid 
schemes. 

The details of financial assistance State-~Ise and 
Union Territory-wise provided to such agencies during each 
of the last three years and current year ant given In the 
Statement enclosed. 

(c) Only viable proposals received from Implemen-
ting agencies fulfilling the desired parameters of concerned 
scheme are approved for sanction depending upon the 
availability of funds. 

(d) to (g) 00 not arise, as no financial a .. latance II 
provided directly to the State Governmentl. 

St.tement 

Funds released State-wise/Scheme-wls. during the year 2003-04 to 2006-07 up to November. 2006 

S.No. 

1 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

Slate 

2 

Andhra Pradesh 

Andaman and Nicobar Islands 

Arunachal Pradesh 

Assam 

Bihar 

Chandlgarh 

Chhattllgarh 

Deihl 

Goa 

Gujaral 

Haryana 

Himachal Pradesh 

Jharkhand 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

2003-04 

3 

212.04 

0.00 

28.12 

267.29 

9.84 

15.10 

22.58 

1147.67 

2.77 

108.80 

57.24 

130.90 

11.98 

292.98 

72.08 

89.28 

144.07 

(Rs. In LakM) 

2004-05 2005-06 2006-07 up 10 Nov.06 

4 5 6 

248.32 440.96 122.47 

1.67 8.59 0.00 

44.56 29.21 15.37 

531.22 678.55 194.3 

34.66 40.95 28.78 

0.00 0.00 0.00 

38.98 25.48 53.47 

926.09 1277.03 543.96 

375.78 17.80 0.84 

239.92 401.22 72.78 

80.09 85.84 52.07 

151.08 206.94 70.37 

16.60 83.94 22.36 

335.15 660.17 85.17 

102.46 89.25 63.09 

59.82 118.08 36.52 

198.63 161.47 32.73 
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1 2 3 

18 Maharashtra 124.11 

19 Manipur 33.61 

20 Meghalaya 7.70 

21 Mlzoram 33.63 

22 Nagaland 93.24 

23 OrIssa 140.50 

24 Punjab 44.86 

25 Pondicherry 0.48 

26 Rajasthan 198.64 

27 Slkkim 0.00 

28 Tamil Nadu 74.55 

H Trlpura 39.51 

30 Uttar Pradesh 321.37 

31 Uttaranchal 111.63 

32 West Bengal 195.66 

Total 4030.03 

elouclTutUe Milia 

3868. CH. MUNAWAR HASSAN: Will the Minister of 
TEXTILES be pleued to state: 

(a) the number and the names of the textile mills 
lying closed In the country as on date. State·wise; 

(b) whether there II any proposal to lell the land of 
National Textile Corporation Mills; 

(c) if 10. the detalls thereof, State-wise; and 

(d) the steps taken to revive these mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) 
Information il being collected and will be laid on the Table 
of1he House. 

NlltIoMl Commlulon on Population 

3889. SHRI HEMLAL MURMU: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to atate: 

4 5 6 

98.92 94.35 40.52 

47.06 176.39 66.88 

0.80 11.11 13.60 

32.47 1.22 2.12 

70.63 83.99 18.48 

190.48 314.48 108.85 

24.42 75.82 17.96 

6.64 11.91 11.09 

254.38 158.40 114.21 

0.00 0.40 0.00 

234.63 173.77 91.09 

88.94 44.34 22.33 

623.02 956.58 486.81 

68.64 85.91 63.99 

349.27 223.39 74.09 

5455.31 6717.34 2527.28 

(a) whether according to • recent report of the 
National Commission on Population the male-female ratio 
in the country ia likely to slide down to 930 f.males for every 
1 000 males from the present ratio of 933 females per 1 000 
males by the year 2026; 

(b) If so, the details thereof; and 

(c) the effective steps taken by the Government to 
find the prevailing male-female ratio in each of the States in 
the country particularly Jharkhand and to enaure the 
Implementation of ongoing and pending projects for 
development of women? 

. THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): (a) and (b) Yel, Sir. Acoordlng to the report 
of the Technical Group on Population Projections constituted 
by the National Commission on Populat~on under th, 
chairmanlhlp of Registrar General of India, the projected 
population characteristics as on 1at March 200 1 ~2026 shows 
that the sex ratio Is likely to reduce from gs3 females per 
1000 malel as on 1 st March 2001 to 932 on 1 st March 2006 
and 1st March 2011 and further reduce to 931 on 1st March 
2016 and to 930 as on 1st March 2021 and 2026. 



213 Wriften AnswetS AGRAHAYANA 28, 1928 (SAKA) to Oufttlons 214 

(c) As per Information received from Ministry of 
Health and Family Welfare, In order to check female foeticide, 
the Pre-natal Diagnostic Techniques (Regulation and 
Prevention of Misuse) Act, 1994 Is being implemented In 
the States including Jharkhand. This Act has since been 
amended and renamed as 'Pre Conception & Pre Natal 
Diagnostic Techniques (Prohibition of Sex Selection) Act, 
1944 to make It more comprehensive. The technique of pre-
conception sex selection has been brought within the ambit 
of this Act so as to pre-empt the use of such technologies 
towards declining sex ratio. Use of ultrasound machine. 
has also been brought within the purview of this Act more 
explicitly so as to curb their misuse for detection and 
disclosure of sex of the foetus lest It should lead to female 
foeticide. The Central Supervisory Board (CSB) constituted 
under the Chairmanship of Minister for Health and Family 
Welfare has been further empowered for monitoring the 
Implementation of the Act. State level Supervisory Boards In 
the line of the CSB constituted at the Centre has been 
Introduced for monitoring of the Act In the States. More 
Itrlngent punishment It prescribed under the Act so as to 
serve as a deterrent for minimizing violations of the Act. It 
has been made mandatory to maintain proper records in 
respect of the use of ultrasound machines and other 
equlpments capable of detection of sex of foetus and also 
In respect of tests and procedures that may lead to pre-
conception selection of sex. The sale of ultrasound machines 
has been regulated through laying down the condition of 
sale only to the bodies registered under the Act. 

The Ministry of Women and Child Development Is 
undertaking awareness and sensitization programmes for 
various stakeholders to reverse the failing female sex ratio. 

The implementation of schemes of Ministry of Women 
and Child Development for development of women In each 
State of the country Including Jharkhand are monitored 
closely through State Government's Inspection Reports, 
Quarterly Progre .. Reports, Review meeting of State Nodal 
Officers and through field visits. 

(English] 

TrtbeILanguag •• 

3870. OR. BABU RAO MEDIYAM: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the number of tribal dialects (languages) in the 
country. State-w/Mand tribe-wise; and 

(b) the step. taken by the Government to protect 
the deterioration of tribal languages? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) The Central Institute of Indian Languages 
(CIIL) under the Ministry of Human Resource Oevefopment 
has stated that 89tanguages are considered to be tribal 
languages as per Census of India 1991. Statement showing 
tribal languages spoken State-wise as per Census of India, 
1991 Is given In the Statement enclosed. 

(b) The Central Institute of Indian Languages (CIIL), 
MYlore Is eonoern.d with the development of all Indian 
languages and has brought out publications on many tribal 
languages. Most of the current research work relates to 
description of these languages and production of pedago-
gical materials. Besides, this Ministry, under Its Centrally 
Sponsored Scheme 'Research & Training: Grants-in-ald to 
Tribal Research Institutes (TRls)" provides funds to the TRII 
in the States for conducting reaeareh on different aspects of 
tribal life which could Include tribal languages. 

2 

3 

4 

Statement 

Distribution of Tribal Languages spoken 
in India a, MJown in 1991 Census 

Language 

2 

BhilllBhllodi 

Santali 

Gondi 

StatelUl 

3 

Rajasthan 

Madhya Pradesh 

Mahar.shtra 

Oadra & Nagar Havell 

Gujarat 

Bihar 

West Bengal 

Orissa 

Alsam 

Madhya Pradesh 

Maharalhtra 

Andhra Pradesh 

Orissa 

Kurukhl Oraon Bihar 

Madhya Pradesh 

West Bengal 

Orissa 

Assam 
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(ji 

1 2 3 1 2 3 

5 BodoIBoro Assam 21 Kharla Bihar 

West Bengal Orissa 

8 Khandeahl Maharashtra 22 KhondlKondh Orissa 

Gujarat Andhra Pradelh 

Madhya Pradesh 23 NissVDafia Arunachal PTadesh 

7 rio Bihar 24 Ao Nagaland 

Orissa 25 Sema Assam 

8 Khall Meghalaya Nagaland 

Assam 26 Kisan Oris .. 

9 Mundarl Bihar 27 Adi Arunachal Pradesh 

Orissa 28 Rabha Assam 

West Bengal Meghalaya 

Assam 29 Konyak Nagaland 

10 TripurilKok Trlpura 30 Malto (Paharlya) Bihar 

Borok Mlzoram 31 Thado Manipur 

Assam 32 Tangkhul Manlpur 

11 Garo Assam 33 Kolaml Maharashtra 

Meghalaya Andhra Pradesh 

12 Kul OrIssa 34 Angaml Nagaland 

13 LU8halIMIzo Mizoram 35 Dlmasa Assam 

14 Halabl Madhya Pradesh 36 Lotha Nagaland 

Maharashtra 37 Mao Manlpur 

15 Korku Madhya Pradesh 38 Tibetan Himachal Pradesh 

Maharalhtra Kamataka 

16 Munda Orissa 39 Kabul Manlpur 

Assam 40 Phom Nagaland 

West Bengal 41 Hmar Assam 

Bihar Manlpur 

17 MlrllMishlng Assam 42 Kinnaurl Himachal Pradesh 

18 KarbVMikir Assam 43 Kuki Manipur 

19 Savara Orissa Assam 
Andhra Pradesh Nag_tand 

20 Koya Andhra Pradesh Bhotia Himachal .pradesh 

Orisla Sntklr1t 
~ , ~ 
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1 2 3 1 2 3 

45 Palta Manlpur 75 Zernf Assam 

46 Chakrul Chokri Nagaland 76 Lahaull Himachal Pradesh 

47 Sangtam Nagaland 77 Oeort Assam 

48 Ylmchungre Nagaland 78 Konda Andhra Pradeah 

49 Bhumlj Bihar 79 Juang Orilla 

Orissa 80 Sherpa Slkklm 

50 Parjl Madhya Pradelh 81 Zou Manlpur 

51 Monpa Arunachal Pradesh 
82 Pawl Mizoram 

83 Maring Manlpur 
52 Wancho Arunachal Pradesh 

84 Gangte Manipur 
53 Lepcha Slkklm 

85 Kom Manlpur 
54 Rengma Nagaland 

86 Khezha Nagaland 
55 Zeliang Nagaland 

87 Anal Manlpur 
56 Lalungffiwa Assam 

88 Pochury Nagaland 
57 Chang Nagaland 

89 Maram Manlpur 
58 Chakhesang Nagaland 

{Translation] 
59 Nocte Arunachal Pradesh 

Pakistani HIV/AIDS Infected Women 
60 Halam Trlpura 

3871. SHRI BHUVANESHWAR PRASAD MEh fA: WiU 
61 Mllhmi Arunachal Pradesh the Mlnlater of HOME AFFAIRS be pleased to ltate: 

62 Koda/Kora West Bengal (a) whether the Government has received any 

63 Limbu Slkklm complaints that the Pakistani Intelligence Agency, 151 has 
been lending HIVIAIDS Infected women to the jawans of 

64 Gadaba OrIssa security forces for prostitution purpose; 

65 Mogh Tripura (b) If so, the details thereof; 

86 Tangsa Arunachal Pradesh (c) whether some jawans of security forces have 

67 Korwa Madhya Pradesh 
come In the grip of this deadly dlse .. e; and 

68 Liangamel Manlpur 
(d) If so, the measures taken by the Government to 

protect the jawans of security forces from such activities and 
Nagaland AIDS? 

69 Nlcobareae Andaman & THE MINISTER OF STATE IN THE MINISTRY OF HOME 
Nlcobar Islantis AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) No Sir. 

70 Valphe' Manlpur (b) Ooe8 not arl ... 

71 Koch Meghalaya (c) Yes Sir. 

72 Jatapu Andhra Pradesh (d) The foHowlng measures have been taken:-

73 Khlemnungan Nagaland 1. A time bound Action Plan for prevention of HIVI 

74 Lakher Mlzoram AIDS among the Central Police Forces (CPF) 
personnel. 
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2. Task Force has been constituted in the each CPFs 
upto field levels for this purpoH. 

3. Testing Kits at unit Hospitals are available for 
willing personnel. 

4. Regular treatment and aaaistance Is being 
provided to the affected personnel. 

5. Infannation, Education & Communication material 
have been distributed among the troops. 

6. Education and awareness generating steps have 
been taken. 

7. Regular screening of films & documentaries on 
HIV/AIDS in unit recreation rooms and Family 
Welfare Centers. 

8. Dissemination of educational pamphlets In 
training schools. 

9. Condom distribution systems have been created. 

Export Oriented Indultrlal Unit. 

3872. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the percentage of trade carried out by export 
oriented inclustrlal units in the total export-import trade of 
the coLl1try during each of the Jast th .... years; 

(b) the amount of foreign exchange earned 
therefrom during the said period; 

(c) whether the said units are gelling several 
economic concessions; 

(d) if so, the details thereof during the said period; 

(e) the number of complaints received by the 
Government regarding misuse of such concession. during 
the said period; and 

(f) the steps taken to prevent misuse of such 
concessions? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) and (b) Total foreign exchange 
earned by the Export Orienlecl Units (EOUa) during the year 
2003-04, 2004-05 and 2005-06 were to the extent of about 
US $ 6300 Million, US $ 8300 MH1ion and US $ 8500 Million 
(provisional) respectively. The share of EOUs in the total 
exports of the country was about 9.83%, 9.94% and 8.28% 
during the year 2003-04, 2004-05 and 2005-06 respectively. 

(c) and (d) Yes, Sir. Units under export oriented scheme 
are given a package of incentives/financial concessions 
which Includes duty free imports/procurement of capital 
goods, raw materials, consumabtes; deemed export benefits; 
income tax exemption; re-imbursement of Central Sales Tax 
(CSn. 

(e) As per available information, during the past 
three years action has been taken against 457 units under 
various provisions of the Foreign Trade (Development & 
Regutation) Act 1992 and other relevant Acts. 

(f) In the recent past, sale of marble in domestic 
tariff area (DTA) and the facility of supplies effected In DTA 
against payment from the Exchange Earner Foreign 
Currency (EEFC) account of the buyer In the DTA were 
withdrawn with effect from 31.8.2005 and 7.4.2006 
respectively by amending Foreign Trade Policy. 

[English} 

Policy for Export.,. 

3873. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI AOHALRAO PATIL SHIVAJIRAO: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to atate: 

(a) whether the Government proposes to give 
incentives to the exporters of products which have a 
negligible presence In India's trade basket to mar1<et in Africa, 
Latin America and CIS countries; 

(b) if so, the details thereof and the trade anticipated 
with these countries; 

(c) the details of the existing scheme to encourage 
export to these markets; and 

(d) the incentives proposed to be given to the 
farmers to produce such goods? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMEJ=ICE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) to (c) Under Foreign Trade 
Policy no incentives are extended to exporters of product 
which have a negligible presence In India's trade basket to 
market of Africa, latin America and CIS countries. 

Assistance for export promotion Is provided under 
Market Access Initiative scheme and Market Development 
Assistance scheme. 

To enhance Indian exports to sub-Saharan Africa, Latin 
American region and CIS region the Government have 
Initiated Focus: Africa, Focus: LAC and Focus: CIS 
programmes respectively. Oelalls of these schemes and 
programmes are available on the Oepanmenfl website. 
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(d) The Govemment is taking steps to encourage 
export of agro products through measures and incentives 
under Plan schemes of the Commodit~ Boards etc. 

[1'ranslation) 

Survey of Deihl Women Commission. 

3874. PROF. VIJAY KUMAR MALHOTRA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Delhi Women Commission has 
found in a survey that in most of the rape cases Delhi Police 
do not register AR as reported in Hindustan Times, dated 
June 21, 2006; 

(b) If so, the reasons and reaction 0' the Govem-
ment thereto; and 

(c) the steps being taken by the Government to get 
the FI R promptly registered in such cases? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHy): Ca) and Cb) No, Sir. Delhi 
Commission of Women has informed that it has not done 
any exclusive survey in thia regard. 

Cc) The step taken by Delhi Police to ensure the 
proper registration of rape cases Include regular briefing 
and conducting surprises checks on the staH by senior 
officers and Vigilance Branch; dealing of all complain .. of 
such nature by senior officers; displaying of time table at 
every Police Stations regarding availability of SHOs and 
Police Officers to attend public grlevanceslcomplalntsl 
problems; starting of E-mail services for lodging complaints 
by public without delay; posting of especially trained women 
police officers in each district to deal with all type of crime 
against women; setting up of Rape Crises Intervention 
Centres In all the nine Police Districts and Its association in 
such matters for counseling/suggestions etc. of rape victims; 
establishment of Crime Against Women Cells; and 
association of Women Police Officers and NGO In Investi-
gation of rape cases. 

Involvement of Deihl Police In 
Illegal Occupation 

3875. SHRI V.K. THUMMAR: 
SHRI HARISINH CHAVDA: 

Win the Minister of HOME AFFAIRS be pleased to state: 
(a) whether the Government has received any 

complaints that Delhi Police officers are involved in helping 
people get l/legal occupation of properties from Its legal 
occupants In Delhi; 

(b) If so, the total number of officers Involved In thl. 
activity and the action taken by the Govemment against 
these officera; and 

(c) the .teps taken by the Government to stop such 
actMtielln future? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHy): Ca) and (b) Ves Sir. Deihl 
Police received 18 complaints regarding involvement of 
Delhi Police personnel in helping people to get Illegal 
occupation of propertie. from legal occupants in Deihl during 
the years 2004, 2005 and 2006 (upto 30th November). 
Twelve of these complaints involving 24 police personnel 
were lubstantlated. The action taken agaln.t these 
personnallnclude placing them under .uspen.lon, initiation 
of Departmental Enquiry for Imposition of appropriate 
penalty under the rules, regi.tratlon of criminal case, and 
Issue 0' advisory memo. 

(c) The ateps taken to stop .uch activltlea by the 
Delhi Police personnel include .urpnse checking by senior 
officers 0' the activltiea of personnel deployed for patrolling 
duty and In police pickets; keeping a watch on peraonnel 0' 
auspicious character; transfer of personnel of criminal 
disposition to non-.ensitive post.; taking legal and 
departmental action against those personnel who are found 
to be indulging In criminal activltie.; establishment of Public 
Grievances Cells in Districts/Units; .urveillance by the 
Vigilance Branch on personnel holding .ensltlve POlts; 
maintenance of a register of complaints by the Deputy 
Commissioner of Police of Districts; and providing facility to 
the general public to make complaint against corrupt police 
personnel through e-rna". 

(English) 

Discrimination of SCIST Student. 

3876. DR. R. SENTHIL: Will the Mlnlstt" of HUMAN 
RESOURCE DEVELOPMENT be pleased to ..... : 

(a) whether Ph.D IMS .tudents have been reported 
to have discontinued from their various programme 
particularly belonging to reserved categorle.; 

(b) If so, the details thereof, Indicating the reasona, 
category wi.e, year wise, department wise, lIT wise and IISc 
Sangalore; 

(c) whether any casea of disorlmlnation have come 
to the notice of the Govemment in the .. institutes; and 

(d) if so, the detaila thereof, the measure. taken by 
the govemment to stop Injustice meted out to the .tudents of 
reserved categories? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT CSHRIMATI D. 
PURANDESWARI): (a) and (b) Details of Ph. D. I M. S. 
.tudents reported to have discontinued in re~ of liT. are 
in the Statement enclosed. The information regarding liSe. 
Bangalore is being conected and will be laid on the Table of ' 
the House. 

(c) and (d) Four repre.entatlons regarding discrimi-
nation have been received In the recent past. In all caaes 
enqutrfe. were conducted to ascertain the facts and appro-
priate measures were taken for redrellal of grievance •• 
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Modernls.tlon of Kh.dl.nd 
Vmlgelndustry 

38n. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pI.ased to 
state: 

(a) whether there Is sharp decline In Khadl 
production and employment over the preceding two decades; 

(b) If so, the details thereof indicating the details of 
production of Khadl and Employment in this Sector in 
comparison to 1980's; 

(c) whether government proposes to redefine the 
role of the "Charkha" and the relevance of Khadi to the 
current planned economic growth; and 

(d) the steps taken in thl. regard and to modemise 
Khadl and Village Industries? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) and (b) The year wise details of 
value of production of khadl and employment during the 
last two decades (1980-81 to 2005-06) are given in enclosed 
Annex. This shows a sharp decline In production of khadl 
and also employment during 1998-99 to 2000-01. 

(c) and (d) The steps taken in this regard, include (i) 
providing financial assistance under Product Development, 
Design Intervention and Packaging (PRODIP) Scheme for 
improved designs and packaging of khadi (and village 
industry) products. (ii) launching 'Mission Khadi' to convert 
Khadi fabric into ready-made garments suiting the market 
demand, (ill) launching the brand name "Khadl India" for 
khadi products, (iv) launching the Scheme of Fund for 
Regeneration of Traditional Industries (SFURTI) for 
implementation in 25 khadi clusters for development over 
five years beginning 2005-06, (v) obtaining deemed Export 
Promotion Council status for KVIC, etc. 

[Translation} 

Con.tltutlon of ... d ...... Board 

3878. PROF. MAHADEORAO SHIWANKAR: 
SHRI ASADUDDIN OWAISI: 
SHRI SHISHUPAL N. PATlE: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government proposes to constitute 
Madaraas Board; 

(b) if 10, the details thereof; 

(c) whether certain Muslim organi.ations have 

objected to the move of the Government as reported In the 
Rashtriya Sahara dated December 04,2006; 

(d) If so, the reaction of the Government: and 

(e) the steps likely to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) (a) to (e) There is at present no proposal 
for setting up a Central Madarsas Board under consideration 
of the Government. In a Conference convened on 3rd 
December, 2006 at New Deihl by the National Commission 
for Minority Educational Institutions several views in this 
respect were expressed by the delegates. 

(English) 

Urdu Language In Eighth Schedule 

3879. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether Urdu is only a regional language as 
mentioned In the eighth schedule of the Constitution; 

(b) if so, the details thereof; 

(c) whether the Government proposes to remove 
Urdu as a regional language and Introduce it as a second 
language in the centre for all India level; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and (b) 
There Is no mention about regional language In the Eighth 
Schedule to the Constitution. 

(c) and (d) No such proposal Is under consideration of 
the Government. 

Natlon.llnltltute of Design and Foreign Trade 

3880. SHRI S.K. KHARVENTHAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleaaed to state: 

(a) the names of places at which N.tionallnstltute 
of Design (NID) and Indian Institute of Foreign Trade (11FT) 
are presently located In the country along with their main 
functions; 

(b) whether the Government has any propos" to 
set up more such Institutes in various parts of the country , 
particularly In Tamil Nadu; 

(c) If so, the details thereof, State-wlse; and 

(d) the time by which such Institute. are likely to be 
setup? 
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THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) The National Institute of Design (NID) has its main 
campus at Paldl in Ahmedabad. A post graduate campus at 
Gandhinagar and an R&D Centre at Bangalore have also 
been 681 up. Their main functions are teaching, research 
and consultancy in the field of design education. 

The Indian Institute of Foreign Trade (11FT) is located 
In Delhi and Kolkata and its main functions are also teaching, 
research and consultancy in the field of international trade. 

(b) to (d) At present there Is no proposm to set up more 
Indian Institutes of Foreign Trade. Setting up of more 
Institutes of Design Is dependent on the finalization of the 
11th Five Year Plan. 

Unique Identity Scheme 

3881. SHRI K.C. PALLANI SHAMY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government has recently convened 
a meeting of Chief Secretaries of all States; 

(b) if 10, the details of various issues discussed 
therein; 

(c) whether it is also proposed to introduce Unique 
Identity Scheme (UIS) for all the residents of the country; 
and 

(d) If so, the details thereof and the time by which It 
is Hkely to be Introduced? 

THE MINISTER OF STATE IN THE MINISmy OF HOME 
AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): <a) A 
Conference of Chief Secretaries was organized by the 
Department of Administrative Reforms & Public Grievances 
on 19.07.2006 In New Delhi. 

(b) The Implementation of major development 
programmes launched recently by the Centtal Government 
such .. the National Rural Employment Guarantee Scheme, 
National Rural Health Mission, Bharat Nirman Yojna and 
Sarv Shikaha Abhiyan & Mid-Day Meal Schemes were 
discussed at the Conference. In addition, issues relating to 
CivIl Service reforms and improving public service delivery 
were also discussed. 

(c) and (d) As per information furnished by the 
Department of Information Technology, the Project Unique 
10 for BPL families is a Planning Commission initiative which 
proposnto initially create a core database of all residents 
above the age of 18 years, and generate a unlqu'J 
identification number (UID) for all such residents. This UID 

is intended to be created and used during the Xlth Plan 
period as the basis for efficient delivery of various IOciai 
and welfare services to persons below the poverty line 
(BPL). 

Spice Board for Chili Ie. 

3882. SHRI G. KARUNAKARA REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether there is a proposal to create a leparate 
board like spices board for Chillies to enhance export 
opportunities; and 

(b) if so, steps taken by the Government for creating 
a separate board for the export and nurturing of Chillies 
grown in Karnataka and other States? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCe AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) The Spices Board has opened Regional Offices 
in Secunderabad, Guntur and Paderu In Andhra Pradesh. 
The Board has also proposed to increase· the outlay for 
var'ous chillies development programmes including 
enhancing exports in their XI Five Year Plan proposal for all 
chillies growing statel including Kamataka. 

B.n on Export of Sugar 

3883. SHRI MILIND DEORA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Government of India has banned the 
export of sugw till March, 2007; 

(b) If so, the details thereof and the reasons therefor; 

(c) whether the decision to ban the export of sugar 
will also be applicable on preferential quota lugar exports 
to US and EU; 

Cd) if not, the reasons therefor; and 

(e) the extent to which It is likely to effect the foreign 
exchange reserve of India? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) Ves, Sir. 

(b) The decision to ban export of augar was taken 
to augment the IUpply of sugar for controlling rtslflg price •• 
Export of sugar from the country is regulated by relevant 
Notlficationl ISlued by Government of India under Foreign 
Trade (Development & Regulation) Act. 1992. 

(c) No, Sir. 
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(d) India's preferential sugar quotu for export to 
EU & US are in exlalence for more than last ten years, having 
been obtained for the benefit of Indian exporters. Any 
disruption In export of quota sugar to these countries results 
in reduction of quota which Is already quite limited. 

(e) The Govemment factors aH relevant concerns. 

Setting up ofVlllagelndu.trt •• 

3884. SHAI BADIGA AAMAKRISHNA: Win the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether there Is a target to set up 31 ,800 vlllbge 
industries In the country for 2006-07; 

(b) If so, the details thereof, State and Union 
Territory-wise: 

(c) the number of vlDage industries pr'oposed to be 
set l:J in Andhra Pradelh In 2008-07: 

(d) the number of villageindustrles set up in the 
first 10 months of the current year; 

(e) the margin money and other alsistance 
provided to above village industries during said period: 

(f) whether there are any conditions to be fulflUed 
by an entrepreneurs to set up a village Industry; and 

(g) if so, the detaifs thereon? 

THE MINISTEA OF SMALL SCAlE INDUSTAIES,AND 
MINISTEA OF AGAO AND AURAL INDUSTRIES (SHRI 
MAHABIA PRASAD): (a) to (c) The target of assisting the 
establishment of vltlage industry units under the Rural 
Employment Generation Programme (REGP) during 2006-
07 Is 31 ,760. The State/Union Territory-wise details of these 
units, Including those in Andhra Pradesh are given In the 
Statement enclosed. 

(d) and (e) 509 village industry units have been set up 
in Anethra Pradesh during 2006-07 (upto October 2006) and 
margin money assistance amounting to As. 891.031akh hu 
been provided to them. 

(f) and (g) Under the REGP, an eligible entrepreneur 
can establish 8 village industry in rural areas and ,.mall 
towns with population upto 20,000 for economically vjable 
actMtlea, otlte' than thoae I" a arMIl negative Hit, byavallinQ 
of margin money uslltance from the KVle -'" loan from 
any public sector scheduled commercial bank. The eligibility 
conditions include (i) the beneficiary should be of 18 yearli 
of age or above, (iI) only one person from one family is 
eligible (In) fixed capital Investment should not exceeds Rs. 
1 18Ith par worker employed in general category areas (Rs. 
1 .51akh In hilly areu " (Iv) the project cost shOuld not exceed 

As. 251akh (cost of land should not be Included In the project) 
(v) the beneficiary will contribute 10 par cent of the project 
cost as own contribution(5 per cent for certain weaker-
sections, viz., Scheduled Castes, Scheduled Tribe., Women, 
Ex-servicemen, etc.), etc. 

Statement 

StateiUn/on Territory (UT) - wise details of target of 
establishment of village industry units under the 

REGP for 2006-07 

S.No. StateslUTs Target 
(number of units) 

2 3 

North Zone 

Chandigarh 5 

2 Delhi 15 

3 Haryana 1193 

4 Himachal Pradesh 760 

5 Jammu and Kashmir 724 

6 Punjab 1493 

7 Rajasthan 2769 

• EaetZone 

Andaman & Nicobar Islanda 152 

2 Bihar 838 

3 Jharkhand 745 

4 Orissa 885 

5 West Bengal 2268 

II North Ea. Zone 

1 Arunachal Pradesh 103 

2 Assam 1526 

3 Manipur 185 

4 Meghalaya 304 

5 Mlzoram 466 

6 Nagaland 173 

7 Trlpura 219 

8 SlkkIm 108 
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1 

IV 

1 

2 

3 

4 

5 

6 

V 

1 

2 

3 

VI 

2 

3 

4 

2 

South Zone 

Anethra Pradesh 

Karnataka 

Kerala 

Lakshadweep 

Pondicherry 

Tamil Nadu 

W .. tZOM 

Goa 

Gujarat 

Maharashtra 

Central Zone 

Chhattisgarh 

Madhya Pradesh 

Uttaranchal 

Uttar Pradesh 

Total 

NTCLand 

3 

2940 

2011 

1389 

2 

64 

1212 

304 

613 

1908 

914 

1291 

608 

3784 

31760 

3885. SHRI SUBODH MOHITE: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Government of Maharashtra has not 
given approval to sell four NTC mills land; 

(b) if so, the cletalls thereof; 

(c) the reasons thereto; 

(d) whether this move will make impact on 
turnaround plan of the sick NTC mills' revival; 

(e) if so, the cletails thereof; and 

(I) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Govet:"-
ment of Maharashtra has given permission uncler Develop-
ment Control Regulation (DRC) 58 for 7 mills in October, 
2004. Out of thelie, two mills are surrendered to Bombay 
Municipal Corporation (BMC) IMaharashtra Housing Area 

Development Authority (MHADA) as their share of property 
under OCR 58. In a tripartite meeting between the MiniStry 
of Textiles, Govt. of Maharashtra and NTC, in May, 2006, 
Govt. of Maharashtra wanted NTC to conduct a study on 
civic infrastructure including traffic Impact study and study 
on drainage in the land of those mills, already sold and that 
are remaining to be sold. Subsequently by an order, the 
Govt. of Maharashtra made it mandatory for the mill owners 
that the mill land should not be aHowed to be developed or 
re-developed unless it contains the proposal of rehablHtalion 
of occupants. NTC requested Govt. of Maharaishtril to give 
permission for four mills having no Chawfs which has not 
yet been accorded. NTC has already begun traffic impact 
study and drainage study and the permission is expected 
very soon. 

(d) to (I) Yes Sir. The proceeds from the sale of surplus 
land and other assets of the mill are the main source for 
financing the Rehabilitation Scheme approved by Board for 
Industrial FiFlancial Reconstruction (BIFR). 

Land Porte Authority 

3886. SHRI NAVEEN JINDAL: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government is contemplating to 
set up a Land Ports Authority to coordinate commerce 
related activities all along the international border; 

(b) if so, the objectives thereof; 

(c) the number of transit points likely to function 
ui'1der the Authority, State-wise; 

(d) the facilities which will be available at thea. 
transit points; 

(e) whether private partnership is also likely be 
. involved for the purpose; 

(I) if so, the details thereof; and 

(g) the time by which this authority is likely to be 
set up? 

THE MINISTEFI OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (8) and (b) Government 
of India has approved In principle letting of Land Port 
Authority of India (LPAI) for overseeing the construction, 
management and maintenance of Integrated Check Posts 
(ICPs) at identified entry points on the land borders of the 
country. 

(c) and (d) 13 Integrated Check Posts (ICPs), are to be 
set up on the borders: India-Nepal-4, India-Paklstan-1, India-
Bangladeah-7 and India-Myanmar-1. The.e check posts will 
have all regulatory functions of Immigration, Customs, 
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socurit1 and support facilities like warehousing, banking, 
hotels, parking etc. in a single complex equipped with all 
modem amenities and state-or-the-Art Technology. 

(e) and (f) The feasibility of Public Private Participation 
would be explored for warehousing, parking and cMc 
amenities etc. 

(g) The authority will be a statutory body and 
pending that the Empowered Steering Committee (ESC) 
will function as an interim arrangement. 

Procurement of Cotton 

3887. SHAI SUNIL KHAN: Will the Minister of 
TEXTILES be pleased to ltat.: 

(a) whether the Cotton Corporation of India Ltd., 
had not considered the marginal contributions/profit of each 
variety to enhance profitability through product-mix; 

(b) if so, the reason therefor; and 

(c) the .tepa Govemment propose. to enhance the 
profitability through product-mix? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) and (b) It is not 
correct to itate the Cotton Corporation of India Ltd. (CCI) 
has not considered product-mix for enhancing the 
profitability. Change in product-mix ia an Integral part of the 
purchase strategy pursued by the CCI for the put so many 
years. Cotton being an agricultural commodity, quality of 
arrivals in any variety Is not uniform throughout the season. 
Quality variea ldeclines with advancement of season. Profit 
contributions have no direct co-relation with the grade of 
variety as it depends on market conditions. market sentiments 
at the tima of procurement and sales. Varieties I grades sold 
in a firm and rising market may result into higher profit 
contribution and vice versa. Purchase of a particular grade 
of a variety also depends upon quality of arrival and 

competition in the market. Arrivals of kapas may comprl.e of 
different gradea, normally it is I.ss in higher-grade and more 
In lower grade. However, with a view to enaure remunerative 
price to the cotton farmers. purchue of kapaa of different 
grades are made simultaneously depending upon Ita 
demand from the mltll. Changing the product-mix of different 
grades is a regular exercise in the course of fixing purchase 
ceiling on day to today basis. For increased profitability 
through an appropriate product-mile, efforts are alwaY' made 
to maximize purchase of fut ml')ving varletle./grade •• 

(c) In view of above. qLestion does not ari ... 

(Translation) 

Permanent Construction of Indo-Pak Border 

3888. SHRI RAMOAS ATHAWALE: Win the Mlni.ter 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government propose. to have 
permanent construction on Indo- Pak border to check cross 
border terrorism; 

(b) if so, the details thereof, State-wl.e; and 

(c) the expenditure likely to be incurred on the .ald 
construction during 2006-20071 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): Ca) The Govemment hal 
undertaken con.truction of border outposts. oblervation 
posts and fencelfloodlights on the 'ndla-Paki,tan border to 
facilitate guarding of the border. 

(b) The detail. are given in the Itatement 
enclosed. 

Cc) A Budget provision of approximately Rs .250 
crore. has been kept for the.e works during 2006-07. 

St."ment 

Name of 
the State 

Punjab 
Jammu and 
Kashmir 
Rajasthan 
Gujarat 

Total 

Existing 
Observation 
Post. towers 

328 
18 

49 

395 

Details of permanent construction on India Pakistan border 

Border Out Posts Fence (km) Flood 
constructed I under lights 

!Q!n!ttY£t!s!n completed 
Constructed Under Erected Under 

construction Progre .. 

178 01 449.065 449.065 
90 184.8 1.2 170.529 

270 23 1056.626 1056.626 
71 64 107.46 85.07 88.000 

609 88 1797.951 88.27 1764.22 



235 Written Answel'P OECEMSER 19, 2Q06 to auestion, 236 

[English} 

Setting up of Educatlona. CompiID. 

3889. SHRI SUGRIB SINGH: 
SHRI ANANTA NAYAK: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
stale: 

. (a> whether the Government proposes to sel up 
additional number of EducaUonal Complex In Low Uteracy 
Pockets for development of Scheduled Tribe Girls In tribal 
areas In the country; 

(b) If so, the details thereof, State-wise; and 

(c) the details of funds allocated/utilized during the 
Tenth Five Year Plan so far, Sta .... wi.e? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) and (b) Ministry of Tribal Aftairs at present 
implements a Central Sector Scheme viz. 'Educational 
Complex in Low Literacy Pockets for development of 
women's titeracy In tribal areas', to raise the level of literacy 
among ST girls. The scheme is atso applicable In .reu 
inhabited by Primitive Tribal Groups (PTGs). The Mlnlatry 
has Initiated action to revamp this scheme with additional 
inputs to increase its effectiveness . 

(c) This Is a demand driven scheme. Funds are 
released to NGOs/autonomoul bodies of the State 
Governments, only altor receipt of Utilization Certificates 01 
the previous grants released. The State-wise detaHs of funds 
released during 1 Oth Five Year Plan 10 far, are given In the 
Statement enclosed. 

Stat.-w/se /1st of organizations funded during Tenth Five Year Plan under the scheme of 
Educational Complex In Low LIteracy Poc:ke,. for Development of Women~ Uteracy In Tribal Areas. 

S.No. Name of the Organization 

1. 

2. 

3. 

4. 

5. 

6. 

2 

A.P. Tribal Welfare 
Ashram and Residential Education 
Institution Society 
(41 Educational Complexes) 

Chaitanya Educational 
and Rural Development 
District Cuddapah, A.P. 

Hi-Tech Youth 
Association, 3-6-492, Flat No. 101, 
Ravi Kiran Apartments, Street No. S, 
Himayatnagar, Hyderabacl, A.P. 

Integrated Development 
Agency Ralthupet, Nandlgarna, A.P. 

Jagruthl Educational 
and Community Development Society, 
Jawahar Nagar, Chikkadpalli, 
Hyderabad, A.P. 

Navodya Integration 
Cultural Social Education and 
Voluntary Action, Kumool, AP 

(Amount in Rs.) 

2002-03 2003-04 2004-05 2005-06 2006-07 

3 4 5 6 7 

11700000 23700000 32003406 26242S()0 o 

1482000 1293000 o o o 

300·00 o o o o 

1830000 o o o o 

1523000 o o 2136800 o 

, 618000 1430037 o 1836378 o 
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1 2 3 4 5 6 7 

7. Priyadarshinl Service 0 853175 0 0 0 
Organization Visakhapatnam, 
Andhra Pradesh 

8. Rural Mahila Welfare 459000 0 858000 0 0 
Society, Kumool, A.P. 

9. Saro}ini Devl Harljan 30000 159000 0 543780· 308469 
Mahlla Mandali, H.No.11-10-635 
Burahanpuram, Khammam (AP) 

10. Social Action tor Social 0 0 1089500 0 0 
Development, 131/B, 
Sanjeeva Reddy Nagar, 
Hyderabad 

11. Vennela Educational & 1465000 0 0 1548908 0 
Rural Development Society, 
Hyderabad 

12. Social Integration and 2046000 0 0 0 190013" 
Rural Development Society, 
H.No.7-9-160, Sriram Nagar Colony, 
Panagal District Nalgonda, AP 

Arunachal Pradesh 

1. Oju Welfare Association, 904000 0 0 0 0 
Naharlagun, Arunachal Pradesh 

Bihar 

1. Manav Kalyan Samitl, 30000 0 0 0 0 
GopalganJ, Bihar 

Chhattlsgerh 

1. Vivekanand Institute of 973400 920400 1173400 942800 1685800 
Social Health and Welfare Service, 
Naralnpur, District Bastar, Chhattlsgarh 

QuJarat 

1. Gram Swarsj Sangh, 437730 0 1469000 0 0 
Kutch, Gujarat 

2. Lok Niketan, AT-Kakanpur, 1714000 858900 635900 1100000 1382733 
Banaakantarn, GuJarat. 

3. M.G.P. S8rY0dyaAshram, 0 408116 0 0 0 
Shrl Amlrgadh, Dlsl. Banaskantha, 
Gujarat 

4. Sarvodaya Samitl, 2294443 720000 690000 0 0 
Gandhi Nagar, 
Koraput-764020 
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1 2 3 4 5 6 7 

5. Shree Sarvodaya Ashram Trust, 423752 478000 0 0 0 
Diat. Banaskantha, Gujarat 

6. Sushil Trust, Kutch, 0 1125000 698417 0 0 
Gularat 

7. Uttam Gramya Vikaah Seva Truat, 30000 I 159000 0 0 0 
ATIPO: Ambetl, Via: Vap/, 
Ta: Kaparada, District Valsad, 
Gujarat 

8. Zarpan Nasarpur 30000 135000 0 0 0 
Vibhag Kelvanl Mandai, 
AT/PO: Vadi, District Surat, 
Via Zankhav, PIN: 3 94440 
(Gujarat) 

Himachal Prada.h 

1. Bharatiya Admijati Sevak Sangha, 0 0 307200 0 0 
Thakkar Bapa Smarak Sadan, New Delhi 

Jharkhand 

1. Bharatiya Admijati Sevak Sangha, 0 125094 307200 453600 0 
Thakkar Bapa Smarak Sadan 
New Delhi 

Madhya Prad •• h 

1. Adarsh Lok Kalyan Sansthan, 4086000 1157500 1351500 2616000 0 
J.R. Birta Road, 
Near Gyan Mandhi Hr. Sec. School 
Satna, M.P. 

2. Randhewal Shikaha Samlti, 879000 0 1158000 0 1392000 
Ohopal, M.P. 

3. Gyan Vlkas Samiti, 30QOO 0 0, 0 0 
M.P. 

4. Kasturba Gandhi National Memorial Trust, 0 441330 88000 0 0 
Kaslurbagram, Indore, M.P. 

5. M.P. Anusuchll Jail, 30000 171000 0 642000 0 
Janjat! Evam Plchda Varg Kalyan Sangha, 
l66-E, Muninagar, Ujjaln, Madhya Pradesh 

S. Pushpa Convent Education Society, 1482000 0 1428000 1428000 0 
Bhopal, M.P. 

7. RaJendra Ashram Trust, 562800 1248000 451000 2019360 0 
Kathiwada, Jhabua, M.P. 

8. Rural Development 0 1126537 0 0 0 
Service Society, Silwanl, M.P. 
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9. Savya Sanchl Centre for 0 999500 0 0 0 
Urban & Rural Development 
Madhya Pradesh 

10. Seva Bharati, Bhopal, 675000 0 377305 0 0 
M.P. 

11 Shri Ramakrishna 1502000 527000 140000 0 0 
Vlvekananda Sevashram Shehdol, 
M.P. 

12. Deen Dayal R ... arch Institute, 0 1821357 0 1102000 0 
Jhandewalan Extension, 
New Deihl 

13. Gramln Seva Kendra, 0 0 0 562000 549000 
Mandllnathu, District Jhabua, M.P. 

14. Sri Ramakrishna Vlvekan.nda Sevuhram, 0 0 0 0 1181607 
Mal KI Bagla, Amarkantak, 
District Anupur PIN 484886, 
Madhya Pradesh 

Mahara.htra 

1. ABM Samaj Prabodhan 1023000 0 0 0 0 
Sanstha, Thane, Maharashtra 

2. People's Education Society, 30000 159000 0 0 0 
18, Near Circular Road, Buldana, 
PIN-443001, Maharashtra 

3. Sandhi Nlketan Shlkshan Sanstha, 30000 159000 0 0 0 
Wadgaon, District Nanded, M.S. 

4. Smt. Laxmibai Raghojl 30000 0 0 0 0 
Ingale Shikshan Prasarak Mandai Marchandi, 
Yavatmal 

Orl ... 

1. AGRAGAMEE, 577063 547000 0 0 0 
AT/PO: Kashipur, District: Rayageda, 
Orissa 

2. ANn Institute of Rural 1506000 1158000 0 1398000 711500 
Affairs, AT-Aswakhola, PO-Karamul, 
Dist. Dhenkanal, PIN-759014, Orissa 

3. Bright Career Academy, 1698000 585000 1307000 1422000 706500 
Koraput, Orissa 

4. Council of Cultural Growth & 0 646867 0 0 0 
Cultural Relations Maltree Saranl, 
Cuttack, 
Orissa 
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5. Kuturba GandN National Memorial Trult, 804788 0 146558 0 0 
Ulkal Branch, PO-Satylbhamapur, 
Dlltrlct GopaIwadl (K.tJguda), 
Dill Rayagada, on •• a 

8. K80njhar Integrated 30000 144000 0 0 0 
Rural Development. Training I",tltute, 
AT-Harlchandapur, PO-Harlchandanpur, 
Dilt, KeonJher, PIN-758028 
0riI ... 

7. KonIput Development Foundation, 723780 0 0 1822000 1365470 
Ground Floor, NAC Complex, 
Sunabeda, DI.t. KorapLIt 
0rI ... 

8. Uberadon Educadon and ActIon for 0 1002000 a 0 0 
Development (LEAD) ViR. Sundergarh, 
DI.l KorlPUt, Oriua 

8. Marr-Munntng Aihram, 1822775 481000 0 1437300 0 
Auroblndo, Koraput, 0rI .... 

10. NYSADRI, At· 1588884 0 0 0 0 
Santhuara, PO-Santhapur, 
01.1. Dhenkanal, onll .. 

11. PRAKALPA, Keonjhar, 583111 458000 0 0 0 
0riI.a. 

12. SAHAYAM, Budeawarl 153000 0 0 0 0 
Colony. Bhuban ...... 

13. Satya Shambhu Organization, 30000 150000 0 0 0 
ATIPO-Bolparlguda, DI.trtct Koraput, 
on ... 

14. SAWARD, Ori ... 309000 0 0 0 0 

15. SEED, Bhubanllwar, 5870'00 0 0 0 0 
on ... 

18. Serven .. of India Society, 459354 233128 848853 0 0 
District Rayag_ OrI •• a 

17. Seva SamaI, District 880000 357500 337500 0 1350000 
Rayegada. Ori ... 

18. SocIal Education tor Environment and 0 0 418000 0 0 
Development (SEED) NayapalH, 
Shuban •• war 

1e. SocIal Weltare & Rural Developmen' (SWARD), 0 324000 249000 0 1109000 
PO-Salnlla, Oil'. Ohenlcanal, 0rI ... 

20. SocIety for Nature Edu. 1025500 0 1002000 a 1818000 
& Health, Bhubanelwar, OrIlla 
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21. Sri Ramakrl.h." Alh.-.m, 0 0 594000 0 2123828 
At-Badarohlla, Angul, Orl •• a 

22. Tagore Society for Rural Development 0 1184853 833782 1611931 802000 
Bhuban .. war, Orl .. a 

23. Sarvoclaya Samltl. 0 0 0 2037803 0 
Koraput. 0rI ... 

24. BharatJya Adlmjatl Sevak Sangha. 378000 0 0 1380800 450000 
Thhakkar Bapa Smarak Sedan, 
New Deihl 

RaJa.than 

1. Arayan Volunt .. ,. Society, 390000 O· 0 0 0 
Kherwara. Pln-313803. 
DI't. Udaipur. Rajuthan 

2. Janajatl Mahlla Vlk.a Sanithan. 540000 1614000 1353000 0 0 
Anurag Nlwa., Swal Madhopur 

3. Lok Bharatlya Pratlathan BadkaI, 30000 147000 0 0 0 
PO-Dungla. PIN-312402. Diatrlct Chlttor, 
RaJa,than 

4. Mnylr Jain Vidyalaya Sanath.", 828000 887000 937000 966000 986000 
Udaipur, Raluthan 

5. Mewar Sarirlk Shlk.ha SamltI, 1476000 1701000 1981000 2160000 2293000 
Udaipur, Raja8than 

8. Rajasthan Balkaly." Samftl, 390000 1125000 1755000 0 0 
VIIVPo-Jhadol. Diatrlct Udaipur 
Raj •• than 

Uttar PraclMh 

1. Aggragami Sewa Sanathan, 1100000 0 552000 0 0 
TIwari Ganj, Lucknow, UP 

2. Manay Vikas EYam Shikaha SM.than. 0 0 2028311 0 0 
261~ Hind Nagar, Lucknow, UP 

W ... Bengal 

1. Bharat Sevaahram Sangh, 1284000 2588800 0 2458460 0 
Murahldabad. We.t Bengal 

2. Bharat Sevuhram Sangha, 1888000 0 1474400 0 0" 
Beldanga, Di.tt-Murahldabad, 
We.t Bengal 

3. Vlvekanand Child Welfare Home, 1038994 0 0 0 0 
24-South Pargna, we 
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1 2 

Kantntaka 
I 

1. K8mataka Relldentlal Educational Society, 
Kamataka (5 Educational Complexel). 

T8mIIN8du 

1. Centre for Rural Economic Development and 
Induatri81 Training, PO-Thlravallur, 
Tnl Nadu. 

Smuggling of Drug. and Arm. 

3890. SHRIIOBALAHMED SARADGI: Will the Mlnllter 
of HOME AFFAIRS be pleased to Itate: 

(a) whether Deihl has become an Important tranllt 

3 

point with people of West African origin making It the Centre' 
of the Drug transportation network; 

(b) If 10, the details thereof; and 

(c) the mea.ur •• the Governm.nt propo ••• to 
check IUch actMllel? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. Rf:iGUPATHY): (a) and (b) AI per the 
Narootlcl Control Bureau, intelligence reportl received and 
Hizurel ,.,ade Indicate that Deihl along with Mumbal II a 
transit point for trafficking of narcotic drug. within and out of 
the country. Thil II, however, not a new phenomenon al 
trafficking patt.rns have not shown any major vartatlon In 
the palt two-th,.. y ...... IntelllglN1C8 r.portl received alao 
Indicate Involvement of lome W •• t African natlonall In the 
trafficking of heroin and In .ome casel that of cocaine. 

(c) The Itepl taken to check, detect and prevent 
Illicit trafficking In narcotic drugl and plychotroplc 
.ubIaanc.s are Indicated below: 

(I) strict surveillance and enforcem.nt at Import and 
export points, land borders, airports, foreign post 
offices, railways ltallon. etc.; 

(II) Intensive prev.ntlve and Interdiction efforts along 
known drug routes; 

(III) Improved coordination b.twe.n varioul drug law 
enforcement agenci.s In order to Impart greater 
cohesion to Interdiction; 

(Iv) strength.nlng of International liaison to improve the 
colt.ction. analysis and dlillmination of operational 
InteUlgence; 

o 

o 

5 6 7 

o 5347000 o o 

30000 o o o 

(v) Incr .... d International co-operatlon for axchange of 
Information and Invaltlgative aaaistance In Idmlnl.· 
taring control ov.r the mov.ment of precur.or 
ch.mlcall; 

(vi) building of an el.ctronlc data bale of oHenderl; 

(vii) conducting training programrnII for law enfon:ement 
offlclall for upgrading their Ikllli to combat drug 
trafficking; 

(viii) Impl.m.ntlng a scheme of monetary rewardl for 
Information leading to IIlzurel of Narcotics drugl to 
Informan .. and officers; 

(Ix) financial aaalitance being provided to eligible Statal 
for .trengthanlng their narcotic unite; 

(x) keeping clOIl lurvelllance on the aetlvltlel of known 
criminal. dealing In narcotlCl drugl; 

(xl) conducting raid on the hideout of persons sUlpected 
to be indulging In IUch actlvltlel; and 

(xII) keeping regular watch on addict to teach tholl persons 
Indulging In the Ial. of narcotici drug •. 

Education Standard. In MCD School. 

3891. SHRI RAGHUNATH JHA: WIll the Mlnl.tar of 
HOME AFFAIRS be pleased to .tate: 

(a) whether the Government hal conducted any 
Itudy regarding the standard of education In Municipal 
Corporation of Deihl (MCD) schoola; and 

(b) If 10, the outcome of the study and m.alurel 
taken by the Government to Improve the ltandard of MCD 
schooll? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHy): (a) and (b) No, Sir. 
However, the Municipal Corporation of Delhi hal •• n a 
number of step. to Improve the condition of III Ichooll 
Including lanetlonlng of funda for c:arrytng out minor repairs 
and maintenance of bulldlnge; conltllullon of ZOMI Public 
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GrIevance CommItte .. for redreuaJ of grtevances of-public; 
Inereulng the frequency of Inspectlona by lupervllOry 
officers; eaa.blilhment of computer aided learning cent .. 
In 1381 lChool.; grant of fund. to munldpal tncherI for 
developing teaching learning material and grant of fund. 
under Sarv Shlklha Abhlyan for repair and purchase of 
school. equlpmenll. 

External ... rket Aael.nee Soheme 

3892. SHRI BRAJA KISHORE TRIPATHV: Will the 
Minister of TEXTILES be pleated to .tate: 

(a) the detail. of the Minimum Support Price of raw 
jute lmelta announced during each of the lui three yeara 
and current year; 

(b) the detail. of the modlflcatlonllO far made In 
External M.rket A.al.tance (EMA) Scheme by Jute 
Manufactures Development Counoll; 

(c) whether the government hal undertaken any 
.Ndy to evaluate the contribution of EMA Scheme In export 
of jute producll; 

(d) If '0. whether the government propo.e. to 
rntnJcture the Extemal Market Alsistance (EMA) Scheme 
for export of diverailled jute products of the country; and 

(e) If 10. the details thereof along with the action 
taken In thla rwgard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The details 0' 
the Minimum Support Price of raw jute/me." announced 
during .ach of the I.at three ye.,. and current year II aa 
given below:-

Vear 

2003-04 

2004-05 

2005-08 

2008-07 

Rs. per Quintal 

Ra.eeo-oo 

R.. 890-00 

RI.910-OO 

Rs~ 1000-00 

(b) Jute Manuf.cturea Development pouncll. with 
the approval of the Govemment hu made the following 
amendmenllin EMA Scheme since III last ..a.nalon In 2004: 

(I) For the year 2004-06 the cap for EMA claim. wu 
railed to R •. 2.S0 Corel-per unit per year. 

(U) For the year 2005-01 the cap for EMA daIma waa 
ra/ud to R •. 1.50 crontI per unit per year. 

(UI) W.e.f 01.04.2005 Jute Manufactur .. Development 

'. 

Council h •• been given the power. to relax th. 
condition -proven record of .xportIng jut. products to 
the tune of at leut R •• 10.00 Lakh. per annum during 
the last three years- to g.nulne .mall exporters on the 
bula of certificate to be provided by the Council. 

(Iv) Effective from 01.04.2005 EMA Is also avallabl. on 
Jute Geo-t.xtIIn. Hat.lan and .acklng Made-uplin 
addition to the DEPB benefitlavallable for th ... !lema. 
WIth effect from 1 It AprtI2005. EMA Ia available only to 
jute Gao-t.xtll ••• Food Gtade Jute e.g. and DlV8rII~ 
Jut. Productl .t uniform rate of 5%. Whll. additional 

. -b.n.flt of 5% for expelrts 10 American and Lalln 
American eountrl •• wa. permitted, the same hal been 
withdrawn w .•. f 1st April 2005. 

(e) W •. Prlcewat.rhouse CooperI wu a .. lgned 
a study to evaluat. the contribution of Ext.mal Martl.t 
Anlltance (EMA) Sch.me for export of Jute Producll In 
1899. 

(d) No. Sir u thlllCh.me .xplre. on 31st March 
2007. 

(e) Doe. not arl.e. 

(T;ans/atlon} 

Technical EducM.lon 

3893. SHRI HEMLAL MURMU: 
SHRI RAJEN GOHAIN: 

WIll the Mlnlst.r of HUMAN RESOURCE DEVELop· 
MENT be pleued to .tate: 

(.) whether the Governm.nt has recently laid 
special emphasis on eduCation ba.ed on .clence. techno-
toOy and knowledge bHlde. the basic education al reported 
In the Dainik Jagaran on dated November 23. 2008; 

(b) If so. the details thereof alongwlth the stepa 
laken by the Gov.mment In this direction In every State; 
.nd 

(c) the detail. of fund. allocated/r.'eased for the 
purpoae and the monitoring carried out by th. Union 
Government for •• ch State especl.lly Jharkh.nd during the 
last thr .. years .nd the current y .... ? 

THE MINISTER- OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI O. 
PURANDESWARI): (a) to (c) Promotion of Educattb" 
Including th.t baaed on Science. Technology and Know-
ledge II continuous proc .... Various agencl •• of the 
Govemment Ilk. Central Soard of Secondary Education 
(CSSE), Nalion.1 Council for Educ.tlonal R •••• rch & 
Training (NCERT). University Grantl CommIlllon (UGC). 
.sc. have -been taking Itep. to Improve the quality of 
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education with due emphasi. on Improvement of education 
based on Science and Technology etc. BeIId .. varlou. other 
agencies, for the promotion of knowledg.ln their respective 
flelda, the Institutllilke Indian Instltut. of Sci.nce, Indian 
Instltut .. of Technology, and indian In.tltut.s of Information 
Technology are already there. 

To promote acience education and to caler the needs 
for higher qualified manpower, the Gov.rnm.nt has 
established Indian Institute of Science, Education and 
R.s.arch (IISER) at Puna and Kotkata. 

For strengthening basic scientific research In univ.r-
sities, a Task Force wa. constituted by Gov.rnment. The 
Task Force, In its report, has inter-alia, recommended 
creation of 1 000 positions of Research .Sclentlsts at various 
levels, five fold increase In the number of Ph.Ds from Indian 
universities within a span of ten years with proper standards, 
promotion of formal linkage between the Unlversltl.s and 
national level institutions including the CSIR laboratories 
through joint research projects and training, Inbullt 
component of research In post graduate programme 
pertaining to Science and Technology, up gradation of 
infrastructural facilities in universities to promote quality 
scientific research, and, creation of networking centers In 
Basic Sciences in leading Departments of Universities to 
promote collaborative research. The details about State wise 
allocation of funds. for the purposes. as aforesaid are not 
maintained centrally. 

{English] 

NatlonalTrlbal Mu •• um 

3894. DR. BABU RAO MEDIYAM: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the number of National Tribal Mus.um functio-
ning in the country, State-wise, particularly In Deihl; and , 

(b) the measures taken by the Government to 
preserve the Tribal culture and traditions? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNOIAH): (a) This Ministry has not set up National Tribal 
Museum in any State/UT, or In Delhi, under any of its 
schemes. However, under its Centrally Sponsored Scheme 
• Research & Training: Grants-In-aid to Tribal Research 
Institutes·, this Ministry has provided funds to seventeen 
Tribal Research Institutes (TRls) set up so far by various 
StatelUT Governments. for a number of activities Including. 
selting up of a tribal museum for preserving and exhibiting 
tribal arts and material culture. 

(b) B.sldes giving support to the activities taken 
up by the TRls for research and training. documentation of 
tribal culture. languages and traditions. and showcasing 
tribal life through their museums. this Ministry has also 

produced a number of fllma on trtbal communltlea which 
inter-alia documents th.lr unique culture and traditlona. Th. 
Ministry of Tribal Affairs allO works tog.ther with the MlnlItry 
of Culture to preserve tribal culture and traditions In dlff.rent 
ways. 

Fund for continuing Education In Punjab 

3895. SHRI DAHYABHAl VALLABHBHAI PATEL: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the funds allocated for the Continuing 
Education programme under the Sarv Shlksha Abhiyan to 
various States Including Punjab have not be.n released for 
y.ars together and the workers engaged under thla 
programme have not been paid wages for more than one 
year; 

(b) If so, the reasons for such Inordinate delay In 
releasing the funds; 

(c) the ateps taken to expedite the rei .... of funds; 
and 

(d) the time by which the funds are likely to be 
released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FAnAI): 
(a) No funds are allocated to States under the Scheme of 
Continuing Education Programme (CEP) of National Literacy 
Mission. CEP Is sanctioned on r.c.lpt of the proposal 
approved by the respective State Literacy Mi.slon Authority. 
The norm prescribes payment of honorarium to PreraQ for 
12 months In a project year. Anomalies arise when the district 
fails to complete the project year within the prescribed time 
period of 12 months. The details of release of funds to various 
Statel Including Punjab during the la.t three year. i. 
enclosed as Statement. 

(b) to (d) There is no delay in the rale ... of fund. 
provided the following conditions are fulfilled:-

I) 75% of the first Instalment of grant has been utilized. 

i1) Establishment of the continuing education centre. and 
submission of the progress report of the proj •. 

Iii) Audited statement of accounts and utilisation certlllcate 
in case the request for second Instalment Is received 
after closure of the financial year In wltich the 1st 
instalment was released. 

National Literacy Mission conduct. regional work-
shops to review the .tatus of Implementation of progralNM 
and also workshops for seitlement ot accounts which help 
in the tlm.1y release of funds. 
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Status 01 grants ret.sed under the Sche",. 01 
Continuing Education during the ,., three years 

S. No. Name of the 
StateJUT 

(Rupees In Lakhs) 

Amount of grant releaaed 

2003-04 2004-05 2005-06 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Andhra PradeIh 1842.71 819.20 2084.15 

Bihar 

Chhattisgarh 

Delhi 

GuJarat 

Haryana 

128.32 

99.29 

303.02 

1595.54 561.10 

332.26 

530.77 

289.83 

Himachal Prad .. h 53.61 

890.97 

198.29 

37.37 

594.22 

1293.34 

219.78 

Jharkhand 

Karnataka 

Kerala 

1178.88 2489.53 

485.60 579.54 

9. 

10. 

11. Madhya Pradesh 1730.50 2838.57 

12. Maharalhtra 

13. Manipur 

14. Mizoram 

15. Nagaland 

18. Crt ... 

17. Punjab 

18. RaJathan 

19. Sikklm 

20. Tamil Nadu 

21. Trlpura 

22. Uttaranchal 

23. Uttar Prade.h 

24. West Bengal 

25. 

28. 

27. 

Chandlgarh 

Lak.hadwnp 

Pondicherry 

Total 

178.78 267.09 2878.35 

7.50 

31.70 

7.50 

7.50 

0.61 

1977.85 2103.83 

7.50. 

839.19 1623.03 

31.13 275.73 

30.00 197.86 

308.61 

338.59 

872.82 

700.08 

757.72 

527.75 1803.81 1734.08 

3783.04 1384.59 1585.05 

11.75 

32.83 

82.86 

11.74 17.01 

14449. n 15548.47 14909.01 

(Translation} 

Raid by DeIhl Police 

3896. SHRI RASHEED MASOOD: Will the Minister of 
HOME AFFAIRS be pleated to .tate: 

(a) whether the Delhi Police has confiscated lWeI 
sand extracted from DDA'sland In a raid: 

(b) If 10. the action taken against the guilty persona; 

(c) whether crushers and JCB machine. are 
operating on the Government land on the banka of Vamuna 
river; 

(d) if 10, the reasons therefor; and 

(e) the action taken by the Government in thll 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHV): (a) and (b) Ves Sir. In a 
raid conducted by Delhi Police on 20th Augult. 2008, ten 
pel'lon. were found to be engaged In Hlegal excavation! 
mining In Biodlveralty Park. Vuant Kunj, New Deihl. During 
the cou .... of investigation, 500 trucks/dumpers of illegally 
excavated landlbadarpur was found .tored in a farmhouH 
In Mehraufl. Deihl Polfoe ha. regi.telWel a ca .. vMr rill ~!:. 
504 dated 20th AugUlt, 2008 and arreated 11 l..an. 

(c) No such incident has come to the n tdoe of Delhi 
Police. 

(d) and (e) Do not arise. 

{English} 

WorIdng Condftlon. of o.grH Holde,. 

3897. SHRI G.V. HARSHA KUMAR: Win the Miniller 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
ltate: 

(a) whether the Government Is aiming to attract 
younger generation into teaching and research by giving 
Inoentlves and by Improving working condltlonl of the young 
degree hoIcIel'l; 

(b) If 10, the details thereof; and 

(c) the action taken by the Government in this 
regard? 

I 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) Ve., Sir. According to the 
Information furnished by the University Grantl Commission 
(UGC), the UGC has Initiated the following steps to attract 
younger generation into teaching and research: 
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II. 

HI. 

Iv. 

vi. 

I. Revision of Pay Scales. 

Improvement In Car .. r Advancement Scheme giving 
time bound promotion. 

Faculty Improvement Programme for doing M.PhIV 
Ph.D during .ervlce. 

Advance increment for the M.Phlll Ph.D holders. 

Leave facllitlel, such as (a) Special Casual Leave, (b) 
Duty leave (c) Study leave/Academic Leave. 

Enhanced Age of Retirement. 

vii. Teachers also enjoy Civic Rights. 

viII. Re.earch Fellowship. 

Ix. Travel Grant, to go abroad. 

x. Intematlonal Exchange Programme. 

Incandv.Ito Indultrlel 
3898. SHRI ANANDRAO VITHOSA ADSUL: Will the 

Mlnllter of COMMERCE AND INDUSTRV be pl .... d to 
state: 

(a) wheth.r the Govemment hal given Ipacial 
Incentives to the Indultrles which are adopting recycling 
and eco-frlendly conservation practlcel; 

(b) If so, the details of the incentives given to 
Industries during the last three years; and 

(c) the results achieved so far? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLlCV AND PROMOTION, MINISTRV OF 
COMMERCE AND INDUSTRV (SHRI ASHWANI KUMAR): 
(a) and (b) Ves, Sir. The following Incentives have been 
provided to Industries to adopt recycling and eco-friendly 
conservalion practices: 

I. Enhanced rat. of depreciation, deduction upto loo". 
of profits derived from the bUllneas of collecting and 
processing or treating of blo-clegradable walt.· for 
generating power or producing bio-fertllizers, etc. and 
deduction of specified expenditure under the Income 
Tax Act. 

ii. A subsidy upto 25"0 of the project cost for enabling 
small scale industries to set up and upgrade existing 
Common Effluent Treatment Plants. 

iii. Conceasional duty for Import of wRIte paper to 
Incentlvise fibre based paper mllll. . 

Iv. In 2004-05, customs duty exemption was given for 

import of machinery and equipments for setting up 
effluent treatment plants for leather Industry; and In 
2005-06, customs and excise duty exemption I were 
given in respect of machinery components for Initial 
s.tting up of power generation projects using non 
conventional material viz., agricultural, forestry, agro-
Industrial, Industrial, municipal and urban waste, blo-
waste or poultry liner. 

(c) The Incentives are aimed at encouraging eoo-
friendly practices and use of waste material, and have 
encouraged industries to adopt recycling and eco-frlendly 
conservation practices. 

Road Accident. due to 
StrlY Cettle 

3899. SHRI BALASHOWRV VALLABHANENI: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment is aware that Itray 
cattle are causing lot of traffic accidents and problema In 
Delhi; 

(b) the step. proposed to be taken by the Govern. 
ment to remove stray cattle from the roads and colonl .. of 
Delhi; and 

(c) If so, the total number of accldent./death. 
occurred on roads and In colonies due to stray cattle during 
each of the last three years separately? 

THE MINISTER OF STATE IN THE MINISTRV OF HOME 
AFFAIRS (SHRI S. REGUPATHV): (a) and (b) Ve., Sir. The 
steps taken to remove stray canle from roads and colonies 
of Delhi Include rounding up of stray cattle on regular bull; 
undertaking special drives from time to time for catching 
stray canle, deportation of such canle to various aosadanal 
Gaushalas after ensuring their proper identification through 
"micro chips", and development of modem dairy. colony at 
Ghogha (Narela), Deihl for relocation of Illegal dalrl.1 
running in urban areas. 

(c) The number of cases of road accidents due to 
stray cattle and the number of persons killed In such 
accidents during the last three ye.,. are u under: 

Vear No. of accidents No. of ".rson. 
reported kllt.d 

2003 5 1 

2004 , 1 

2005 6 1 

2006 2 Nil 
(Upto November) 
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Match InduWy 

3900. SHRI A.V. BElLARMIN: Will the Minister of 
SMAlL SCALE INDUSTRIES be pleased to state: 

Ca) whether the Government propo .. s to remove 
the Match Industry from the lilt of Small Scale Industry; 

Cb) If so, the details thereof and the reasons 
therefore; 

(c) whether the Government proposes to change 
the present exel .. duty structure levied em Match Industry; 

Cd) If so, the details thereof; 

(e) whether the Government propoI88 to pennlt the 
multinational Indian Tobacco Company to market their 
products In India vying with matches produced In Small 
Scale Sector; . 

") if 10, the details thereof; 

(g) whether the Government propose. lo Increne 
export subsidy for matches produced under Small Scale 
Sector; and 

(h) , if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) and (b) ReView of the products in 
the Hit of Items relerved for exclusive manufacture In SSI 
(manufacturing micro and .mallenterprl ... ) II a continuous 
procell. As on date, there II 'no proposal to de-re .. rve the 
match Industry. 

(c) and (d) At present there Is no proposal under 
consideration of the Government to make any change In 
excise duty structure on matches. 

(e) and (f) The policy of reservation for exclusive 
manufacture In SSI sector does not .tipulate any prohibition 
on trading/marketing of the products Inctuded In the lilt of 
Itema reserved for exclullve manufacture in SSI sector. 

(g) and (h) There Is no luch proPOlal. 

Competition with Small Countrle. 

3901. SHRI KISHANBHAI V. PATEL: WIH the Minister 
of TEXTILES be pleased to state: 

(a) whether small countrlelilke Indonesia, Camb0-
dia, Vietnam and Pakistan etc. are giving big fight to India In 
textile sector; 

Cb) If so, the details of textiles export during each of 
the lalt three years as compared to small neighbouring 
countrle .. ; . 

(c) whether the Government has Identified the 
factors responllble for the growth of textile .. ctor; 

Cd) If so,the details thereof and action taken thereto; 
and 

(e) the strategy fonnulated by the Government to 
face such challenges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (_) Yes Sir. 

Cb) The details of textile and clothing exports during 
the lut three years are given below:-

(Value In US$ U1l11on) 

Country/Year 2005 2003 2004 

India 

Indon .. la 

Cambodia 

Vietnam 

PaId,tan 

Banglade.h 

Sri Lanka 

Nepal 

Textile 

,8~48 

2923 

473 

5811 

128 

161 

107 

Souroe: Wor1d Trede 0rpnIud0n. 

Clothing 

8825 

4105 

1600 

3467 

"2710 

4912-

2513 

226 

Textile Clothing 

7009 6632 

3152 4454 

19S1 

534 "41 

6125 3026 

204' 5888 

149 2776 

Textile Clothing 

7850 

3447 

7087 

221 

136 

8290 

6108 

21ge 

4805 

3804 

8418 

2877 
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(c) to (e) The liberalized trading regime would result in 
increased international trade in textile and clothing thus 
providing greater export opportunities for the indigenous 
textile and clothing Industry. At the same time, it will expose 
the domestic Industry to Increased competition In the 
International market. The industry will have to improve Its 
efficiency and productivity to meet the emerging global 
competition. 

In order to strengthen the Indian textile industry to meet 
the emerging global competition, Government has been 
taking a series 01 measures which, Inter-alia, Include: 

(I) To improve productivity and quality of cotton for 
manufacture and export of competitive downstream 
textile products, Government has launched the 
Technology Mission on Cotton (TMC). The Mission has 
achieved success In Increasing the productivity and 
reducing the contamination through upgradatlon of 
cotton market yards and modernisation of Ginning & 
Pressing factories. 

(II) The Technology Upgradation Fund Scheme (TUFS) 
was launched to facilitate the modernisation and 
upgradatlon of the textile Industry both In the organised 
and unorganized sector. The Scheme has been further 
fine tuned to Increase the rapid investments in the. 
targeted sub-sectors of the textile Industry. The COlt of 
machinery has been further brought down by reducing 
the customs duty on Imports. 

(iii) For speedy modernisation of the textile processing 
sector, Government has Introduced w.e.f. 20.04.05, a 
credit linked capital subsidy scheme @10% under 
TUFS, in addition to the eXisting 5% Interest reimburse-
ment. 

(Iv) For small scale textile and jute industrial units, 
Government has enhanced, the rate of Credit Linked 
Capital Subsidy (CLCS) from 12% to 15%w.e.f. 
13.01.05. 

(v) In order to facilitate modernisation of the Powertoom 
Sector, Schemes such as High-tech Weaving Parks, 
Modernisation and Strengthening of Powerloom 
Service Centers, Group Workshed Scheme and Credit 
Linked Capital Subsidy Scheme @ 20% have been 
introduced. Also, the Government has enhanced, w.e.f. 
13.01.05, the capital ceiling for machinery from As. 
60.00 lakh to As. 100.00 lakh under 20% capital 
subsidy scheme-TUFS. 

(vi) To provide the textile industry with world-cia .. 
Infrastructure facilities for setting up their textile 'Units 
meeting International environmental and social 
standard., a Public-Private Partnership (PPP) based 
Scheme known as the ·Scheme for Integrated Textile 
Park (SITPr has been introduced In August 2005. 

(vii) In 2004-05 Budget, the entire textile sector, except for 
man-made fibre and filament yarn was provided 
optional exemption from excise duty. In 2005-08 
Budget, Central Value-aided Tax (CENVAT) on 
Polye,ter Filament Vam has been reduced from 24% 
to 16%. The.e modifications In fiscal levies aim at 
attracting more Investments for modernization of textile 
sector. 

(viii) To facilitate Import of state of the art machinery to make 
our products internationally competitive In post quota 
regime, in 2005-08 Budget, the customs duty on textile 
machinery has been brought down to 10% except 23 
machinery appearing in List 49 which attracts Basic 
Custom. Duty (BCD) of 15%. The concesslonal duty 
of 5% continues to·be at 5% on most of the machinery 
Itema. 

"(ix) In 2005-08 Budget, 30 items of knitting and knitwear 
have b8en de-reserVed. This would facilitate setting 
up of large sized modernized units for meeting the 
international competition. 

(x) In the Budget 2008-07 the following announcements 
for the textile sector has been made:-

Aeductlon In the excise duty on all man-made 
fibre yam and filament yam from 16 per cent to 8 
percent. 

• Aeduction in the import duty on all man-made 
fibres and yams from 15 per cent to 10 per cent. 

Aeduction in the Import duty on raw materials 
such as DMT, PTA and MEG be from 15 per cent 
to 10 per cent. 

• Enhancing the allocation from Rs.435 ero,.. to 
A •. 535 crore for the year 2006-07. 

• Enhancement in the provision for the handloom 
sector from RI. 195 erer. to Rs.241 erere for the 
year 2006-07. 

• Provision of Rs. 189 crore during 2008-07 for the 
Scheme for Integrated Textiles Parks (SITP) 

Launching of the Jute Technology Mission in 
2006-07 to heme.. the potential of the golden 
fibre along with establishment of a National Jute 
Board. 

(xl) Government has launched the Debt Aestructurlng 
Scheme w.e.1. Sept., 2003 with the principal objecllw 
to pennJt banks to lend to the textile sector at 8-9% rate 
oflntere'" 
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(xii) In order to cater to the growing skilled manpower 
requirements at shop floor level, Government is 
providing .. slltance for strengthening existing and 
opening new Apparel Training and Design Centres 
(ATDeI). 

(xIU) Government hal allowed 100% Foreign Direct 
Investment In the textile sector under automatic route. 

(xiv) Govarnment hal da-raserved the raadymade gar-
manti, hOliary and knitwear from SSllector so that 
large lcala In.ve.~.nts may ~ ancouraged In these 
HCtorI. 

(xv) National Institute of Fashion Technology (NIFT) has 
been sat up to provide the leadership role in sensitizing 
tha Industry to the concept of value addition by 
Inducting trained professionals to manage the industry. 
ThIs has resulted In an Increased demand for trained 
!,rofesslonals In VariOUI sectors servicing the Industry. 

(xvi) T~ take a serious look at Fashion Education in the 
changing bullnesl context of the opening up of Wortd 
EconomJa', Government II taking steps for.-

• Establilhlng an Inltltution of National Excellence 
for Imparting Fashion BUline .. Education with 
Intemational Benchmartdng. 

• Appointing anodal agency for standardizing and 
benchmarking Fashion BUliness Education in the 
country. 

• Setting up an Apex Body 10. train the teachers I 
trainars Imparting Fashion }~u.lness Education 
in the country. 

Legislation by National Commission for Women 

3902. SHRI S.K. KHARVENTHAN: WHI the Mlnlater of 
WOMEN AND CHILO DEVELOPMENT be pleaNd to Itate: 

(a) whether the National Commission for Woman 
(NCW) has been given the responlibility of reviewing 
legislations having direct and indirect bearing on women; 

(b) If so, the datal Is thereof; 

(c) the number of legislations have been reviewed 
80 far and the number of legislations which ara yet to be 
reviewed; 

(d) the major recommendations made by NCWand 
action taken thereon; and 

(e) the time by which the relt of the legillations 
would be reviewed? 

THE MINISTER OF STATE OF THE MINlSTRV OF 
WOMEN AND CHILO DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURy): (a) and (b) Ves, Sir. One of the functions 
laid down for the National Commission for Women (NCW) 
in the National Commission for Women Act, 1990 (No. 20 of 
1990) is to review, from time to time, the existing provllionl 
of the Conltltutlon and other lawl affecting women and 
recommend amendments thareto 10 as to suggest remedial 
legislative measur .. to m.et any lacunae, Inadequacies or 
shortcomings In such legislations. 

(c) to (a) NCW has reviewed varioul leglsletlonl 
affecting woman from a gender perspective. The lilt of 
legislations ravlewed by NCW and the current status of their 
amendment Is enclosed. 

Statement 

Present status 01 review 01 laM lIfIecting women (as Plr Information mllde available 
by the administrative Mln~trleslDepartments) 

(I) Pending ca .. , 

S.No. 

1 

Name of Act/ Nama of 
adminittering Ministry/Department 

2 

Present status 

3 

lAglelmlon. dealt by Mlnlltry of Women and Child Development 

1 The Commlasion of .. 
Satl (Praventlon) Act, 1987 

A propos" to amend the Commllslon of Sati (Prevention) 
1987 has been referred by the Cabinet to e Group of 
Ministers. A meeting of the Group of Ministers to be chaired 
by Shri Arjun Singh. Minister of Human Resource Develop-
ment II to meet to consider the proposed amtndmtnll. 
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2 Indecent Representation of 
Women (Prohibition) Act, 1986 

3 Immoral Traffic (Prevention) Act, 1956 

4 Child Marriage 
Restraint Act. 1929 

5 Sexual Harassment of 
Women at Workplace Bill 

6 Dowry Prohibition Act, 1961 

LIIwa dean by Mlnl .. ry of Health. Family Welta,. 

7 Medical Termination of Pregnancy Act, 1971 

Uw8 dealt by the Mlnlatry of Law • Juatlce 

8 The Guardians and Wardl Act, 1890 

9 The Hindu Adoption. and Maintenance Act 1956 

1 0 The Foreign Marriage Act. 1969 

11 The Hindu Minority and Guardianship Act. 1956 

12 Bill reg. Compulsory Registration of Marriages 

Lawa dealt by Mlnlatry of Labour 

13 The Factorlel Act, 1948 

3 

Consultations with the Ministry of Law & Ju.tlce are In 
progress to amend the Act. 

The Cabinet had approved amendmentl In the Immoral 
Traffic (Prevention) Act. The Immoral Traffic (Prevention) 
Bill. 2006 wa. Introduced In the Lok Sabha on 22nd May. 
2006 and was referred to the Ministry related Partlamenlary 
Standing Committee. The Committee has forwarded their 
Report and this II being procesl8d In the Ministry. 

Amendment to the Prevention of Child Marriage' Bill, 2004 
and repeal of Child Marriage Restraint Act. 1929 has been 
passed by Rajya Sabha on 14.12.2008. 

The draft Bill II being re-examined. 

. . 
Being reviewed by the National Commlnlon for Women. 

Though the Act WIS amended in 2002, further amendments 
are underconllderatlon of the Mlnlltry of Health & FamHy 
Welfare for which a commlHee has been formed with two 
sub-groupl. 

Comments have been received from all Stat .. except Ilx 
and the amendmentl are being processed. 

Recommendatlonl are being .tudled. 

Consultation with State Govemments Is In progress. 

Comments have been received from all Statel except Ilx 
and the amendments are being procel.ed 

A draft Bill received from NCW has b .. n forwarded to 
the Law Ministry. 

Ministry of Labtlur to take action al follows:-

1) Obtain commentl of State Governmentl on the 
recommendation made by Task Force to put rntrictions 
on women from working on moving machlnerlel and 
on prohibition of women from doing dangeroul 
operations. 

2) To move amendments In the Act to provide fOf separate 
lunch rooms for women or for leparate enclosurel for 
women for taking food. 

Mlniltry of Labour hal Informed that action illn 
progrell on both the propoaaIa. 
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14 Bonded Labour System 
(Abolition) Act, 1976 

16 The Workmen'. Compenlation Act, 1923 

18 The Maternity a.nefltAct, 1961 

17 Int.r-State MIg,.",t Workmen (Regulation 
of Employment and Conditions 
OfSenAce)Act,1979 

18 The Plantation Labour Act, 1951 

19 The Child Labour 
(Prohibition & Regulation) Act, 1986 

3 

Ministry of Labour to take action as follows:-

1) ISlu •• x.cutiv. orders advl.lng State Governments to 
give due represent.tlon to women while constituting 
vigilance com mitt ••• und.r the Act and to Involve 
agencies working for women's empowerment to 
channell .. sufficient credit to the frHd-bonded women 
labourers; and 

2) to give comments on the Tuk Force's recomm.ndatlon 
to Incr.... the punlshm.nt and to take recourse to 
other recov.ry procedures In CIlH of non-remittance 
of fin •. 

Ministry of Labour hu Informed that action on (1) hu 
been tak.n and action on (2) will be taken up with State 
Gov.rnments In the forthcoming conference of State 
Secretaries. 

Mlnlltry of Labour to take action to (I) chang. the title of the 
Act to Workers Compen~atlon Act' to make It gender neutral; 
and (II) to provide that, .1 far a. pos.lbl., medical 
examination of wom.n work.rs should be done by a female 
medical practitioner. 

Ministry of Labour has Informed that action on (I) will 
be taken and action on (2) has been completed by laaulng 
admlnlstratlw Instructions. 

Talk Force on Wom.n & Children (2001) had made a 
recommendation that the Act Ihould provld. for 135 days' 
maternity I.ave to femal. workers. Ministry of Labour Is 
examining thl. recomm.ndatlon. 

Ministry of Labour II moving .m.ndmentsln the Act to 
chang. Ita title to make It gender neutral. 

Task Force on Women (2001) recommended ban on 
employment of children below 11 years In any plantation. 
It also recommended that one-third of the Welfare 0ffJcera 
appointed under the Act should be women. These 
recommendations are under the consideration of the 
Ministry of Labour. 

Ministry of Labour to take action a. foJlowa:-

1) obtain the comments of State Governments on the 
proposal to Include In ,eetlon 13( 1) the education of 
child labourers. 

2) Give comments on the recommendation 10 ban 
employment of children below 11 year. In any 
elt.bllshment. 

.. 
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20 Payment of Wages Act, 1936 

Lawa d.alt by Mlnl.try of Hom. Affair. 

21 Indian Penal Code, 1860 

22 Code of Criminal Procedure, 1973 

DECEMBER 1a, 2008 a .. 

3 

3) Move for amendment 80 that minimum fine II Ra.2000 
under section 14(3). 

Task Foret recommended that the Act should be amended 
to pro'/Ide that an employed per.on shall not make a 
nomination In favour of a person other than his family 
member. Ministry of Labour to dlscUlI this Is.u. In the 
fOl1hcomlng conference of State Labour Secretaries. 

A proposal to amend the relevant sections of Indian P.nal 
Code/Code of Criminal Procedure regarding rape!sexual 
allault has also been received from NCW and the .ame 
has been forwarded to the Ministry of Home Affairs for 
necellary action. The proposal. are before the Legl.'ative 
Department for drafting of the amendment Bill. 

(II) ca ••• on which action takenlno further action n.c .... ry:· 

Protection of Women from Domestic 
Violence Act, 2005 

2 Pre-natal Diagnostic Techniques 
(Regulation & Prevention of Misuse) 
Act, 1994 

3 Indian Succe .. lon Act, 1925 

4 Indian Evidence Act, 1872 

5 Hindu Succe •• lon Act, 1956 

6 Hindu Marriage Act, 1955 

7 Special Marriage Act, 1954 

8 The Employees State 
Insurance Act, 1948 

9 The Minimum Wages Act, 1948 

10 The Equal Remuneration Act, 1976 

11 Contract Labour (Regulation & In Abolition) 
Act, 1970 

Enacted In September, 2005 and brought Into force 
from 26-10 2008. . 

The Act has been amended. The amended Act, titled, 
Pre-conception and Pre-natal Diagnostic Technique. 
(Prohibition of Sex Selection) Act, 2002 has come Into 
operation w.e.f. 14.2.2003. 

Amended. 

Amended. 

Hindu Succession (Amendment) Act, 2005 was enacted 
w.e.f 9-9-2005 to give women equal rights In Inheritance 
of property Including agricultural land. 

Amended. 

Amended. 

In view of the clarifications given by the Ministry of 
Labour & Employment, It Is proposed to drop the 
suggestion to amend the Act. 

Ministry of Labour has ISlued In.tructlona to the State 
Governments for appointing more women as Inspectors. 

Ministry of Labour has Issued executive orders advising 
State Governments to give due repreHntation to women 
In the appointment of Labour officers under the ACt. . 

Minl.try of Labour has Issued Instructions to the State 
Governments for giving adequate repre.entatlon to 
women the State Advisory Boards. 



288 Written Answers AGIWiAYANA 28, 1928 (SAKA) to Questions 270 

DlamondTradlng Centre 

3903. SHRI G. KARUNAKARA REDDY: Will the 
Mlnl.ter of COMMERCE AND INDUSTRY be pleued to ..... : 

(a) whether the Govemment propo ... to set up 
Intematlonal Diamond Trading Centre In India; 

(b) If 10, the detalls thereof; 

(c) whether India Is the large.t buyer of diamond 
roughs in the world; 

(d) If so, the detaila thereof; 

Ce) whether the Govemment proposes to allow FDI 
In the diamond exploration; and 

(f) If 10, the detail. thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): ca) and Cb) It Is the endeavour of 
the Government to develop India as an International 
Diamond Trading Centre. A Commltt .. has been constituted 
to recommend policy Initiatives to be taken to achieve this 
objective. 

(c) and Cd) Yes, Sir. Import of rough diamonds Into India 
during the last three years Is as follows:· 

Year 

2003·2004 

2004·2005 

2005·2008 

Source: DOCIIS 

(In million US$) 

Import of rough diamonds 

7130.09 

6867.62 

8281.04 

(e) and (f) As per the extant policy, Foreign Direct 
Investment (FOI) upto 100%, II permitted under the automatic 
rou .. for exploration and mining of diamonds. 

MOlqulto Netl 

3904. SHRI K.C. PALLANI SHAMY: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

Ca) whether the Govemment II aware that Kerur In 
Tamil Nadu I. the leading producer of mosquito nets and 
huge quantities are exported to various parts of the country 
and abroad; 

(b) If 10, whether the Govemment Is aware of the 
HWf'8 problems faced by the manufacturers and traders of 

mosquito ne .. due to smuggling of nylon from neighbouring 
countrle. viz., Bangladeah and Bhutan; 

(c) if so, the action taken by the Government 
thereon; and 

(d) the step. taken by the Govemment to protect 
the Interests of manufacturers, trader. and workers engaged 
In the production of mosquito neta In Karur and to boost I .. 
production and sale.? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) Karur produce. mosquito nets 
but almolt the entire production is laid in the domestic 
market. 

(b) Nc complaint hal been received by the 
Government about Imuggllng of nylon from neighbouring 
countries. 

(c) and (d) 00 not arI.e. 

Sale of Cotton Bale. 

3905. SHRI SUNIL KHAN: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether In the event of the failure of party to 11ft 
the cotton balel within the period agreed In the contract of 
aale, the Cotton Corporation of India lid. (CCI) pursued a 
policy of reselling the contracted bales to a third party at the 
rllk and cost of the failed party; 

(b) If so, the 10lses auffered by CCI In this regard 
during each of thelut three years; and 

(c) the 10lles 80 recoverable from the parties? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No Sir, the sale 
contracts made by the CCI are on firm delivery basil and 
buyers are given free period to Uft the bales by making full 
payment towards the value of cotton. In the event of non· 
lifting of bales within the free period, the buyer Is allowed to 
lift the bale I within a specific period beyond free period by 
. making full payment of value of cotton plul carrying chargel. 
Normally the contracted quantity of cotton II carried forward 
for a period of 90 daya and depending upon the market 
conditions and performance of the buyera, It is carried 
forward even for a longer period. However, cotton il carried 
forward only upto a reasonable period and if any buyer is 
found delaying the lifting of cotton balel, noticel are I'lued-
for immediate lifting and If ltill it II not lifted within the notice 
period, then such cotton II re·,old In the open market at the 
risk and cost of the buye,... 

(b) The 10118,suffertd by CCI during the lut thr .. 
yea,.. I.e. from 2003·04 to 2005-08 are .. under: 
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Financial Year 

2003-04 

2004-05 

2005-06 

LOIHI suffered by CCI 
(As. in lakh.) 

19.43 

2878.36 

68.39 

Legal/arbitration proceedlngl are In progreas for 
recovery of the .. 101181. 

(c) The accumulated 10 .. el pertaining to NTC 
Subsldlarial, Inltltutional buyerl (State textile miHa), private 
mllll, export aalel and allocotton .. ad parties, who failed 
to Hft the cotton leed after contracting are alnce Inception of 
the CCI and taking Into account the total tumover 10 far, mly 
be only a fraction. Neverthelell, the CCI Is following up all 
th ... cuel at appropriate levell for recovery of the loss 
amount and It Is In the varioul Itlge. of recovery 
proceedings. 

Olobal Competition In Varloue Servlcee 

3906. SHAI NAVEEN JINDAL: 
SHAI SAAVEY SATYANAAAYANA: 
SHAI M. SREENIVASULU AEDDY: 
SHAIMATI NIVEDITA MANE: 
SHAI KIATI VAADHAN SINGH: 
SHAI EKNATH MAHADEO GAIKWAD: 

Will the Mlnllter of COMMERCE AND INDUSTAY be 
pleHed to ltate: 

(a) whether any propOlai Is under conllderatlon 
of the Govemment to promote global competition in various 
HrVices and to open up for FDI; 

(b) If 10, the .. rvlce lectorlilkely to be opened for 
luch competition; 

(c) whether any committee has been let up to 
examine the pros and' cons of the proposal; 

(d) If 10, the composition thereof; 

(e) the time by which the committee wllllubmit Itl 
recommendattonl; 

(f) whether Government tmposed any penally for 
any anti-composition activity and amount collected from 
each company during the current year; and 

(g) If 10, the details thereol? 

THE MINISTER OF STATE IN THE DEPAATMENT OF 
COMMEACE, MINISTRY OF COMMEACE AND INDUSTAY 
(SHRI JAIAAM RAMESH): (a) to (e) The Planning Comml-
ilion hal Initiated action for IItting up a High Level Group 
to look Into the various facto,. Influencing the performance 
of the urvtce sector and luggest policy measures which 
would need to be taken to luataln Itl cornpetltivenna In the 
corning yea,.. The High Level Group will function under the 
overall guidance of Planning Comml .. 1on and will Include 
experts from ..... vant are ... 

Government has put In place a liberal Md tranaparent 
Foreign DJrect Inv8ltment (FDI) policy for inter. aUa the 
.. rvlcellector. Thll policy II ,..iewed on an ongoing buil 
for further liberalization. 

(f) and (g) DOli not arise. 

Primitive Tribal Groupe 

3907. SHRI BADIGA RAMAKRISHNA: WIll the Mlnteter 
of TAIBAL AFFAIAS be pleased to ltate: 

(a) whether some Primitive Tribal Groups (PTGa) 
have not been recognized by the Govemment of India; 

(b) If so, the details thereof; 

(c) the areas or regions in which the above PTGI 
have been spread In the State: and 

(d) the special schemll the Government h.1 
Implemented for the upllftment of PTGs In the State of AP 
during the I.st three years, year-wi .. ? 

THE MINISTEA OF TAIBAL AFFAIAS (SHAI P.R. 
KYNDIAH): (_) to (c) Tribal communities with low levell of 
literacy, declining or atagnant populations, pre-agricultural 
level of technology and economic backwardne .. are 
categorized as Primitive Tribal Groups (PTGI). At present 
there are 75 PTGs in 15 Statea/UTa (Bihar Including Jhar-
khand, Madhya Pradesh including Chhattlsgarh and Uttar 
Pradesh Including Uttaranchal) as Indicated In the Statement 
encloled. 

(d) The Ministry has been Implementing a specific 
Central Sector Scheme, namely 'Development of Primitive 
Tribal Groups (PTGa), alnce 1998-99 for the exclullve 
development of PTG.. Under the scheme, multipurpole 
activities like agricultural development, cattle development, 
Incom. generation programmes, health facllltlel, Infra-
structural development, social security meaaurea· etc. are 
funded by the Mlnlatry. The State of AP hu alao been 
supported under this ICheme during the last three ye ..... 

Statement 

Name of the Primitive Tribal Groups - StatelUT-wIH 

S.No. Staterl/UTs Name of the PTGs 

2 3 

1. Andhra Pradelh 

1. Bodo Gadaba 

2. Bondo PoraJa , 

3. Chenchu 

4. Dongarla Kondhl 

5. Gutob Gadlba 
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6. Khond Poraja 35. Balga 

7. Kolam 38. Bharla 

8. Kondaredells 37. Hill Korwa 

8. Konda Savaras 38. Kamer 

10. Kuttiya KoncIhs 38. Saharlya 

11. Paranglperja 40. Blrhor 

12. Thot! 7. Maharashtra 41. Katkarla (KaIhodI) 

2- Bihar (including 13 Aaur 42. Kolam 
Jhatkhand) 

43. Marla Gond 14. Birhor 

15. Birjia 8. Manlpur 44. Maram Naga 

16. Hill Kharla 9. Oriua 45. Sirhor 

17. Korwa 48. Bondo 

18. Mal Paharta 47.01dayl 

19. Paharta 48. Dongrla-Khond 

20. Saurla Paharlya 49. Juang 

21. Savar SO. Kharla 

3. Gujarat 22. Kathodi 51. Kutia Khond 

23. Kotwalla 52. lanjla Saura 

24. Paethar 53. Lodha 

25. Sidell 54. Manklrdia 

26. Kolgha 55. Paudi Bhuyan 

4. Kernataka 27. Jenu Kuruba 58. Saura 

28. Koraga 57. Chuktla Bhunjla 

5. Kerala 29. Cholanalkayan 10. Rajasthan 58. Seharlas 

(A Section of Kattunayakan) 11 Tamil Nadu 58. Kattunayakan 

30. Kadar SO. Kola 
31. Keuunayakan 61. Kurumbas 

32. Kurumbas 82. lruler 

33. Koraga 63. Panlyan 

8. Madhya PradMh 34. Abujh Maria 84. Toda 
(Including 
Chhattlsgarh) 12. Trlpura 85. Rlang 
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13 Uttar Pradeah 86. Suksa 
(Including Uttaranchal) 

67. Rajl 

14. VVest~~ 68. Blrhor 

15 Andaman and 
Nicobar Islands 

69. Lodha 

70. Toto 

71 Great Andamanese 

72. Jarawas 

73. Onges 

74. Sentlneles. 

75. Shom Pens 

Explomlon of Minerai. and Mine. 

3908. SHRI ASADUDDIN OWAISI: VVI" the Minister of 
MINES be pleased to .tate: 

(a) whether only $ 2 million Is spent annually In 
India on proapecttng and exploration of minerals and metal 
.... th: 

(b) If 10, whether Indian corporat •• have JOined 
h8ndI with Canadian Investors and risk capital firms to float 
high rIak fund of work $ 600 million to promote pro.pectlng 
Mel exploration of minerai. and metals; 

(c) If so, whether Ministry of Finance and SESI 
have given ill clearance to this; 

(d) If '0, whether 20 Member Industry and 
Government defegatlon have discussed with Canada In this 
regard recently; and 

(e) If so, the details thereof and other I.sues 
dllcuued with Canadian In regard to minerals and metal 
pt'OIpeCtIng and exploration? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) Geological Survey 
of India (GSI) under the administrative control of Ministry of 
a.n.. on an a".. apenda about RS.18.03 crore annually 
on the pro8p8Cllng and exploration of mine ..... of which. 
RL7.SS crore II spent on exploration for coal. In addition, 
expencttture on prospecting and exploration 0' minerai 
dlpalillil allO Incurred by the Public Sector Undertakings 
(PaUl) and private Hctor. 

(b) and (c) Registration with Securities and Exchange 
Soard of India (SESI) as Foreign Venture Capital Entitles 
(FVCI) Is not compulsory 'or venture capital Investments in 
India. SEBI does not maintain a list of investors. 

(d) and (e) A 20 member mining mission organized by 
the Confederation of Indian Industry (CII), comprising of the 
Government and Industry representatives visited Canada 
during the month of October, 2006 to facilitate Information 
sharing as well as to explore partnership scopes, In the 
mining sectors of the two countries. The delegation had wide 
ranging discussions with the Government of Ontario 
province, officials of Prospectors and Developers Asso-
ciation of Canada and Toronto Stock Exchange Group and 
also held a Round Table disculSlon. with Canadian 
companies. The delegation also visited some mining Iitel, 
research facilities to study new technology employed by the 
Canadian mining Industry. 

[Translation} 

Promotion of SCIST In NOMe School. 

3909. SHRI RAMDAS ATHAWALE: WiU the Mlnl,ter 
of HOME AFFAIRS be pleased to state: 

(a) whether relervatlon norms are being enforced 
fer promotion of nursery/primary teachers to the POlt of Head 
Muters In the NOMC schools; 

(b) If 80, the details thereof; 

(c) whether backlog of SCa/ST, In the.e NDMC 
.choolsINavyug Vldyalayu has been carried forward; 

(d) If so, the details thereof; and 

(e) If not, the reasona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHY): (a) and (b) Y,s, Sir. The 
New Deihl Municipal Council has intimated that the number 
of Scheduled Castes and Scheduled Tribes NurserylPrimary 
Teachers, promoted to the post of Head Master and Head 
Mlstre .. 11 more than the number of posts reserved for the .. 
categories. 

(c) to (e) There Is no backlog of vacancy for the posts 
of Head Master and Head Mistress In Nursery/Primary 
Schools of New Deihl Munloipal Council, reserved for the 
Scheduled Cast .. and Scheduled Tribes. However, In the 
Navyug Schools of New Deihl Municipal Council, all the 
eligible teachers belonging to the Scheduled Cutes and 
Scheduled Tribes categorle, have been promoted u per 
reaervation policy of the govemment and there I. no teacher, 
belonging to the.e categorie" eligible for promotion. The 
yacancles arlalng for ~he post, reserved for the Scheduled 
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Caste. and Scheduled Tribel candidates are being carried 
forward. 

[English} 

Patenting of Drug Product. 

3910. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minlater of COMMERCE AND INDUSTRY be pleaaed to ..... : 

(a) the value of medicines exported during 2004-
05 and 2005-06 10 far; 

(b) whether the export of medicine. has reduced 
due to adoption of product patent system of drugs; 

(c) If so, the details thereof alongwlth the remedial 
.tepa taken by the Government in this regard; 

(d) whether the Government proposes to promote 
foreign Investments for research and development work In 
Pharma and Drug sector; and 

(e) If so, the details thereof Including action taken 
In this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) to (c) The value of medicine. 
exported during 2004-2005 and 2005-2006 is as follows: 

Year Value In US$ (Million) 

2004·2005 3968.40 

2005-2006 (provlalonal) 4795.33 

The above data Indlcatea that the export of medicine. 
hu Increased via a vis, the prevloua year. 

(d) and (e) The Govt. is promoting research and 
development and foreign Investments In pharma and drug 
aector through various Institutions. 

CloHCITextlle Milia 

3911. SHAI SUBODH MOHITE: Will the Minister of 
TEXTILES be pleased to atate: 

(a) whether the National Textile Corporation hal 
achieved suoce .. ln its tum around plan; 

Cb) If 10, the details thereof alongwlth the details of 
workers given VAS during each of the last three years; 

(c) the data"a of mill. closed down, State-wl.e; 

(e) the Inveatment made during last three years on 
the .. closed mills; 

(f) whether theae miN. started eamlng proftts; 

(g) If ao, the details thereof, Stafe.;wI .. ; and 

(h) the steps taken to make more closed milia 
operational during current financial year? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E.V.K.S. ELANOOVAN): Ca) and Cb) NTC 
has achieved great auccess In Ita tum-around plan as It has 
been implementing a revlvalscherne from 2002..()3 onwards. 
The company has given an attractive compensation package 
to Ita 53656 aurplu. employee. In the min. identified for 
closure and other office •. A tum of RI. 1860.80crorea hal 
been paid by way of compensation. The amount required 
for payment of compensation to the employees was originally 
mobilized by private placement of bond •. Aftlr clOllng down 
65 of Its mills and handing over two mill. to the Government 
of Pondlcherry. today NTC hal 40 performing mill. and 
20,000 employees. The company has succe •• fully sold 
aasets worth R'.3174 crore. from Itl closed mill •. The 
modernization of the mill. Is now taken forward with the 
availability of funds from the .all of .... 11. Debt lervlclng 
hal been done to the extent of R •• 524.83 crore. during the 
lut four yeara. All the .. cured creditors have been paid, 
statutory payment have been effected IXcept for payment of 
Interest, which Is pending reconciliation. Employees' duel 
have been cleared. 

Vear wise detail. of VAS given to workers for the last 
three years are as under: 

2003-04 

2004·05 

2005-06 

16053 

7402 
7889 

(c) to (h) 65 unvlable mills have been dosed as per 
the list enclosed ... tatlment. The ... Is no propoaal to makl 
the .. clOIed mills operational. 

St.tement 
National TenNe Corporation Umited 

S.No. Name of the Min. 

2 

RIII··than 
Edward Mills 

PunJab 
2 Dayalbagh Milia 

3 Panipat WooDen MIlIa 
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Madhya PfadHh 32 Rajnagar Textile Mills 2 

4 Kalyanmal Mills 33 Ahmedabad Jupiter Mills 

S Swadeshl Textile Mills 34 Himadarl Textile Mills 

6 Bengal Nagpur COHon Mills 35 Jehanglr Textile Mills 

Andhra PradHh 
7 Hira Mills 

36 Azam Jahl Mills 
8 Indore Malwa United Mills 

37 Natraj Spinning Mills 
...... ,..htra 

38 Adonl COHon Mills 
8 Kohlnoor Mills No. 2 39 Netha Spinning & Weaving Mills 
10 Kohinoor Mills No. 3 Karnataka 

11 India United Mills NO.4 40 Mysore Mills (Merged With Minerva Mills) 

12 . India United Mills No.2 41 M.S.K.Mills 

13 India United Mills No.3 We.t Bengal 

14 Jam Mfg. Mills 42 . Bangasrl CoHon MiDs 

15 Shrl Sitaram Mills 43 Bengal Fine S.& W.Mllls No.1I 

44 Manindra B.T.Mllls 
16 Model Mills 

45 Jyoti Wvg. Factory 
17 R.S.R.G. Mills 

46 Central COHon Mills 
18 Vldharbha Mills 47 Shree Mahalaxmi CoHon Mills 
19 Bharat Textile Mills 48 Bengal Luxmi Cotton Mills 
20 Dlgvljay Textile Mills 49 Rampooria Cotton Mills 

21 Elphlnstone Spg & Wvg Mills 50 Bengal Fine S.& W.Mils No.1 

22 Jupiter Textile Mills Bihar 

23 Mumbai Textile Mills 51 Gaya Cotton & Jute Mills 

24 New Hind Textile Mills Tamil Nadu 

25 Podar Processors 
52 Kishnaveni Textile Mills 

53 Om Parasakthi Mills 
26 Shree Madhusudan Mills 

54 Kaleeswarar Mills 'A' Unit 
Gu ..... t 

55 Somasundaram Mills 
27 Peu.d Textile Mills 56. Balaramvarma Mills 
28 RaJkot Textile Mills Uttar Prad •• h 
29 Vlramgam Textile Mills 57 Atherton Mills 

30 New Manekchowk Textile Mills 58 Bill! Cotton Mills 

31 Mahalaxmi Textile Mills 59 Laxmirattan COHon Mills 
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60 Lord Krishna Tex.Mills 

61 Muir Mills 

62 New Victoria Mills 

63 Rae Bareli Tex. Mills 

64 Shrl Vlkram Cotton Mills 

65 Swadeshl Cotton Mills 

Dengue In MCD and NDMC Area. 

3912. SHRI KISHANBHAI V. PATEL: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether cases of Dengue in MCD and NDMC 
areas Delhi are increasing every year; 

(b) If so, whether the Government has developed 
any permanent infrastructure to deal wi~h Dengue; 

(c) If so, the details thereof; 

(d) the number of permanent sanctioned strength 
of DoctorslEntomologists and other subordinate staff exlat 
with MCD; 

(e) the number of persons and the time since when 
various doctoralEntomologlsts are working on contract basis 
In Dengue department of MCDINDMC; 

(f) whether the Government proposes to regularlse 
such contractual doctoral Entomologists In view of present 
situation; and 

(g) If so, the details and the time by which the same 
is to be executed? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI S. REGUPATHy): (a) It Is a fact that there 
has been increase in the cases of dengue in Delhi during 
the current year compared to the previous year. This can be 
attributed mainly to the cyclic trend of dengue, which Is 
repeated every. three to four years. 

(b) and (c) Yes, Sir. The permanent infrastructure 
developed to deal with dengue cases in Deihl includes 
constitution of dengue task forces; spraying larvicides at all 
water collection sites, nallas, big drains, etc.; use of 
larvivorous fishes at 228 sites; carrying out vector 
surveillance through domestic breeding checking; carrying 
out dlseas" surveillance by monitoring fever cases In all 
hospitals on dally basis; making notification of dengue by 
all medical practitioners and institutions mandatory; 
Intenlive health education through print, electronic media, 

interpersonal communication, outdoor publicity; carrying out 
preparatory activities like workshops, training programme. 
etc. for containment of vector-borne diseases; Inter-sectoral 
co-ordination with civil society organizations etc. 

(d) The pel1'T\anent sanctioned strength of Doctorsl 
Entomologists and other subordinate staff In Municipal 
Corporation of Deihl, dealing with vector-borne dieeas .. Is 
as under:-

S.No. Designation Sanctioned Strength 

1. Doctors In Anti-MalarIa 4 
Off~e(Headquarters) 

2. Zonal Deputy Health Officers 12 

3. Epidemiologists 12 

4. Entomologists 8 

5. Assistant Entomologls .. 2 

6. Anti-malaria OffIcer 16 

7. Senior Malaria Inspectors 31 

8. Malaria Inspector 201 

9. Assistant Malaria Inspector 878 

10. Permanent Malaria Jamadar BE 

11. Permanent Malaria Beldar 230~ 

12. Clinic Beldar 39 

(e) to (g) New Deihl Munlcipaf Qouncll has Informed 
that no Doctor Is working on contract basis In Its Malarial 
Dengue Department. However, during the transmission 
season from May to November. Anti-Malaria Gangmen are 
deployed on contract basis. 

Municipal Corporation of Deihl has Inlimated that there 
is no separate Dengue Department under It. Dengue control 
Is a part of Malaria and other vector-borne diseases control 
programme, in which seven entomologists are working on 
contract basis. Municipal Corporation of Delhi has been 
engaging Entomologists on contract basis since July. 1997. 
It Is In the process of finalizing recruitment rules for filling up 
the post of Entomologists on regular basis. Filling up of posts 
on regular basis depends on flnallsation of recruitment rules. 

Plantation Sector 

3913. SHRI ANANDRAO VITHOBAADSUL: 
SHRI SHISHUPAl N. PATlE: 
SHRI RAVI PRAKASH VERMA: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of COMMERCE AND INDUSTRY be 
pI.ued to ltal8: 
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(a) whether plantation Industry has been Incurring 
los18s for lalt two years; 

(b) H 10, the details thereof and reuons therefor; 

(c) whether Government proposes 10 include the 
plantalfon Indultry In the 11 th Five Year Plan for providing 
employment; 

Cd) if 80, the detaill thereof; 

Ce) whether the Union Government has worked out 
a comprehensive financial package for reviving the ailing 
plantation Hctor; 

Cf) If so, the details thereof; and 

Cg) . the time by which the said Plan is likely to be 
implemented? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): Ca) and Cb) No, Sir. Though, the 
Planlatlon sector has alway. witne.led cyclical price 
movement as the prices are determined by the market forces 
of demand and lupply, the prices have shown a significant 
Improvement in the cun-ent year. 

Cc) and (d) Plantation sector essentially is a labour 
Intensive sector. It has been given adequate developmental 
support through plan funds for various schemes through 
Commodity Boards. 

Ce) to Cg) In order to tackle the problem of declining 
productivity on account 0' ageing bushe., Govemment has 
taken sector-wise InlUativea for replantation & rejuvenation 
of old bushes for long ten-n development of the pI~tation 
sectors. A Special Purpose Tea Fund CSPTF) for renewal 0' 
old tea plantations is under consideration of Government. A 
slmHar scheme for Coffee and Spices II proposed tor the 
Xlth Plan. 

Funds for Police Housing 

3914. SHRI G. KARUNAKARA REDDY: 
SHRI MANJUNATH KUNNUR: 

Will the Minister of HOME AFFAIRS be pleased to state: 
(a) whether the Government has received any 

proposal from the State Government of Karnataka for 
allocation of Ra. 50 crores towards police housing; 

(b) If so, the details of the proposal; 

(c> the time by which final decision In this regard la 
likety to be taken; 

(d) whether the Government has a1ao received 
such propoul from other States; and 

Ce) if so, the details thereof. State-wiae? 

THE MINISTER OF STATE IN THE MtNlSTRYOF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to Ce) The 
Government has not received any proposal from the 
Government of Karnataka for allocation of Rs. 50 crores 
towards poUce housing. However, under the Modernization 
of State Police Forces (MPF) Scheme 2006-07, Govemment 
of Kamataka has submitted a proposal, inter-alia, for Central 
assistance of Rs. 7.96 acres for construction of residential 
buildings for their police personnel. Central Government 
has released the said amount In full to the Police Housing 
Corporation of Karnataka on 30.8.06. Under the MPF 
Scheme, proposals from all States are considered, including 
components for police housing, and Central assistance Is 
released as per ten-ns of the Scheme. 

Monitoring of SSA 

3915. SHRI NAVE EN JINDAL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleated to state: 

Ca) whether a set of monitoring tools to provide 
annual information on the quafity 0' Sarva Shlksha Abhiyan 
(SSA) has been developed in collaboration with NCERT as 
reported in The Tribune dated October 26, 2006; 

(b) if so, the details and salient features thereof; 
and 

(c) the other stepa being taken to meet the target 
fixed in SSA? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT CSHRI M.A.A. FAN): 
(a) to (c) Quality monitoring tools have been developed In 
collaboration with NCERT to monitor, inter-alia, student 
attendance, teacher availability in schools, classroom 
practices and academic superviaion provided by Cluster 
and Block Resource Centers to elementary schools and 
teachers. The complete set of monitoring tools can be ...., 
at http://ssa.nlc.inlqualityeduIOMT.pdf. Besides regular 
review and monitoring of Sarva Shlksha Abhlyan, 
Government of India Is allO extending technical 1'8IOUrc8 
support to Stales In key funcIionaI are .. and f8atlltatlng the 
documentation and sharing of good practices, In order to 
achieve the alms of Sarva Shlksha Abhfyan. 

AnIkIumping Law 

3916. SHRI BADIGA RAMAKRISHNA: WII the Mnister 
of COMMERCE AND INDUSTRY be pleased to state: 

Ca> whether Supreme Court of india hal recently 
opined on the antl-dumping law of the counIry; and 

Cb) " 10. the details thereof and the action taken by 
the Government In this reprd? 
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THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) Extracts of the opinion of the Hon'bIe Supreme 
Court, as contained in the judgment dated the 11 th 
September. 2006 in Civil Appeal No. 1294 of 2001 (Reliance 
Industries Ltd. - Versus-Designated Authority & Ors.) on the 
antl-dumping law of the country otre given below:-

1. "In bur opinion, both normal value and NIP are not 
exporter or domestic industry specific respectively but 
exporting country specific and importing country specific 
(India). Once dumping of specific goods from a country 
is established, dumping duty can be imposed on 'all 
exports of thole goods from that country to India under 
Section 9A, irrespective of the exporter. The rate of duty 
may vary from exporter to exporter depending upon 
the export price. Similarly, as regards the matter of NIP, 
it is the reasonable price which the subject goods can 
be produced by the domestic industry as a whole that 
is relevant.· 

2. "The provisions relating to injury analysis in Annexure 
II to the Anti-dumping Rules are also clear that the injury 
determination is always for the domestic Industry as a 
whole and not for individual companies.· 

3. "In our opinion, since NIP is for the industry as a whole, 
it is immaterial if a particular company produces some 
of Its inputs captively. In our opinion, for the purpose of 
determination of NIP, the DA is always required to take 
into consideration the transfer price (market value) of 
the inputs and not their actual cost of captive 
production." 

4. "In our opinion, there is no basis to adopt the best 
capacity utilization achieved in the past period as the 
industry is generally bound to achieve higher capacity 
utilization If it Is not affected by Injurious dumping. The 
apportionment of fixed costs has to be necessarily done 
on the basis of actual production during the period of 
investigation and not an assumed level of capacity 
utilization to avoid all arbitrariness." 

5. "We do not agree with the Tribunal that the notification 
of the Central Government under Section SA is a 
legislative act. In our opinion, it is clearly quasi judicial. 
The proceedings before the DA is to determine the lis 
between the domestic Industry on the one hand and 
the Importer of foreign goods from the foreign supplier 
on the other. The determination of the recommendation 
of the DA and the Government notification on its basis 
is subject to an appeal before the CESTAT. This also 
makes It clear that the proceedings before the DA are 
quasi judicial." 

6. ·'n our opinion. Rule 7 doea not contemplate any right 
in the DA to claim confidentiality. Rule 7 speciflcaIfy 
provides that the right of confidentiality la restricted to 
the party who has supplied the information, and that 
party has also to satls~ the DA that the matter Is reaIy 
confidential. Nowhere in the rule has It been provided 
that the DA has the right to claim confidentiality, 
particularly regarding information which pertain. to the 
party which has supplied the same.· 

7. ·In our opinion, excessive and unwarranted claim of 
confidentiality defeats the right to appeal. In the 
absence of knowledge of the consequences, grounds, 
reasoning and methodology by which the DA hal 
arrived at Its decision and made its recommendation, 
the partie. to the proceedings cannot effectively 
exercise their tight to appeal either before the Tribunal 
or this Court.· 

The Govemment has filed a review petition (Civil) No. 
1297 of 2006 in the Honble Supreme Court on the IlIuea, 
except the ISlue of confidentiality, arising out of the above 
opinion. 

Study on SSA AulNnce by 
Varfou. Agencle. 

3917. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HUMAN RESOURCE DEVELOPMl NT be 
pleased to state: 

(a) whether World Bank, Asian Development Bank 
and Department of International Development hal selected 
Sarva Siksha Abhlyan as a case Itudy in the forum on aid 
effectlvene.s; 

(b) if ao, the details in this regard; 

(c) whether problem/obstruction being faced In 
Implementation of Sarva Sikaha Abhiyan was also dllCU8IId 
during the said meeting; and 

(d) If so. the details alongwlth the decisions taken 
to make the programme more effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (d) Sarva Shiksha Abhiyan (SSA) was aelected 
as a case study in the Regional Forum on Aid Effectlvenes. 
organized at Manila on 18-20 October 2008 by the MlnlsW , 
of Foreign Affairl of Japan, the United Kingdom's Department 
for International Development (DFID), the Asian Develop-
ment Bank (ADD) and the World Bank. At the Forum, the 
SSA was presented as a country-ied programme which " 
the beat guarantee for aid-effectiveness for foreign funding 
agenciel. 
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Comm ..... for l!umlNltlon of 
Sachar CommlttH 

3918. SHRI RAVI PRAKASH VERMA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 1m.: . 

(a) whether the Government has set up a 13 
member high level Committee to examine the educatIon 
related recommendations made by the Sachar Committee; 

(b) If 50, the details of the terms and conditions of 
the IBid Committee; and 

(c) . the time by which the said Committee will 
lubmit ill report? 

~ 
THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Yes, Sir. 

(b) and (c) The Committee will ex8mlne the recommen-
dations 0' the Sachar Committee concemlng education, and 
pr8pare an appropriate plan 0' action. It has been given . 
time till the 31st January. 2007 to submit Its report. 

(Translation} 

Induatrial Cluatera 

3919. SHRI RAGHUVEER SINGH KOSHAl: Will the 
Mlnllter of AGRO AND RURAL INDUSTRIES be pleased to 
ate: 

(a) whether the Govemment il implementing any 
scheme for cluster development; 

(b) If so, the details thereof; and 

(c) number of cluste,. developedlto be developed 
and the amount incurredllikely to be incurred, State-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) Yel. Sir. 

(b) The Scheme of Fund for Regeneration of 
Traditional Industries (SFRun) Is for development of clue.rs 
of khadi. village and coir Industries over a period of live 
years beginning 2005-06. The Scheme envisages need 
based assistance for replacement of production equipment, 
leUing up of common facility centrel (CFC), product 
development. quality Improvement, Improved marketing 
training and capacity building etc. The guldeHnes of SFURTI 
are available on the website of the Ministry of Agro and 
Rurallnclustrles at http://ari.nlc.ln. 

(c) So far. 104 clulters of khadl (29), village 

industries (50) and coir (25) have been approved under 
SFURTI. The State-wise details of approved clusters under 
SFURTI are at Statement. Details 0' funds sanctioned 10 far 
under SFURTI to the Nodal Agencies, i.e., Khadi and Village 
Industrlel Commission (KVIC) and Coir Board. are as 
under: 

Year Funds allocated 

Others North-Eastem 
Regions 

2005-06 1.35 

2006-07 23.37 

Region 

0.15 

2.60 

Statement 

Total 

1.50 

25.97 

(Rs. crore) 

Sanctioned 

1.50 

12.53 

State wise approved Clusters under SFURTI 

SI.No.State 

1 2 

1. Haryana 

2. Himachal Pradesh 

Khadl Village Coir Total 
Industries 

3 4 5 6 

1 2 

3. Jammu and Kashmir 2 

3 

2 

3 

3 

4 

o 
o 
5 

4. Punjab 1 

5. Rajasthan 2 

6. Chandigarh 

7. Delhi 

8. Assam 1 

9. Manlpur 

10. Meghalaya 

11. Nagaland 

12. Trlpura 

13. Arunachal Pradesh 

14. Mlzoram 

15. Sikkim 

18. Bihar 1 

17. Jharkhand 

18. Orina 

2 

2 

3 , 
1 

2 

1 

1 , 
2 , 
2 

1 

2 

, 
1 

2 

2 

1 

1 

1 

3 

2 

4 
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2 3 

19. West Bengal 2 

20. Andaman and Nloobar 

21 Madhya Pradesh 

22. Chhattisgarti 

23. Uttar Pradesh 3 

24. Uttaranchal 

25. Gujarat 

26. Maharashtra 

27. Daman and DIu 

28. Goa 

29. 

30. 

Dadra and Nagar Haveli 

Andhra Pradesh 2 

31. Kamataka 

32. Kerala 

33. Tamil Nadu 

34. Lakshadweep 

35. Pondlcherry 

Total 

(English} 

2 

2 

2 

29 

4 

2 

2 

5 

1 

2 

1 

4 

2 

2 

3 

50 

international Seminar on 
. School Achlevementl 

5 

1 

2 

4 

6 

5 

1 

3 

8 

2 

3 

3 

o 
2 

o 
8 

8 

4 8 

6 11 

1 2 

25 104 

3920. SHRI RANEN BARMAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether Intemational Seminara on research In· . 
school effectlvenea. and learning achievement at primary 
s .. are being organlaed at New Deihl on regular intervals; 

(b) if 10, the detailathereof for each of the last three 
y ..... ; 

(c) the details of Issues disculled and suggestions 
made therein; 

(d) whether the Government propoS81 to take some 
steps to lf1p1ement the suggestions made In the Seminar; 
and 

<e) "80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FAN): 

(a) to (c) No, Sir. International Seminars on Research In 
School Effectiveness and Leamlng Achievement at Primary 
Stage are not organized on regular intervals. However, an 
Intemational Workshop on Learning Assessment at Primary 
Level has been organized by NCERT in collaboration with 
UNESCO in New Delhi on November 28-30, 2006. The 
objectives of the Workshop were: 

To share National and Intemational innovation and 
experiences on leamlng assellment; 

To share the draft of the sub-group on curricular areas 
at the primary level and on Issues across the curriculum; 
and 

To bring out exemplar document on pupil usessment 
to facilitate the taak of teachers In capturing children's 
learning 

(d) and (e) The suggestions received from participants 
are being incorporated in the document being finalized by 
NCERT. 

Data Bale of the Indian Patentl 
Controller OffIce 

3921. DR. K.S. MANOJ: 
DR. VALLABHBHAI KATHIRIA: 
ADV. SURESH KURUP: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleaseci to state: 

(a) whether the Govemment has taken note of the 
complaints regarding the data base of the Indian Patents 
Controller Office is not user friendly; and 

(b) If so, the details of the measures taken or 
proposed to be taken by the· Government to make the data 
base more user friendly? 

THE MINI.STER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROM.OTION, MINISTRY OF 
COMMERCE AND INDUSTSY (SHRI ASHWANI KUMAR): 
(I) and (b) With a view to making· the data base of the Indian 
Patent Office more user-friendly and to address existing 
deficiencies, a major proceSI of computerization la being 
undertaken. 

[Translation} 

Asllatance from Financial Fedvatlon '. 
3922. SHRI MAHAVIR BHAGORA: Will the Minilter 0' 

TRIBAL AFFAIRS be pleued to atate: 

<a> the financial assistance provided to the 
Scheduled Tribes from the financial fedeiatJon during the 
lut three years, State-wise; 
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(b) the dates on which Commission on Scheduled 
Tribes was set up separately; 

(c) the datea on which the said Commission has 
submitted Ita report to Union Government; and 

(d) the main recommendations o. the said Commi-
aslon alongwith the number o. recommendations imple-
mented? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) The Ministry o. Tribal Affairs does not have 
any federation to provide financial assistance to Scheduled 
Tribes. However, the National Scheduled Tribes Finance & 
Development Corporation (NSTFDC), a public sector 
enterprise (PSE) under the Ministry o. Tribal Affairs, provides 
'inancial assistance to eligible Scheduled Tribes through 
channelizing agencies for their economic development. 

(b) The National Commission 'or Scheduled Tribes 
hal been .et up under Article 338-A of the Constitution by 
bifurcation of the erstwhile National Commission for 
Scheduled Castes & Scheduled Tribes on 19.2.2004. 

(c) and (d) The National Commission for Scheduled 
Tribes has submined Its First Report for the year 2004-05 & 
2005-06 to the Hon'ble President of India on 8.8.2006. The 
Commission has made 117 recommendations in Its First 
Report. In terms of Section 6 of the Article 338 A of the 
Constitution, the President shall cause all such reports to 
be laid before each House of the Parliament along with a 
memorandum explaining the action taken or proposed to 
be taken on the recommendations relating to the Union and 
the reasons for non acceptance, if any, of any of such 
recommendation. Necessary follow-up action has been 
initiated by the Ministry accordingly. 

India'. Trade with Gulf Countries 

3923. SHRI RAJNARAYAN BUDHOLlA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the status of India's trade with Gulf countries 
during the last three years; 

(b) whether India's trade with Gulf countries has 
Increased during the current year; 

(c) if so, the details thereof; and 

(d) the stepa taken/likely to be taken by, the 
Govemment during 11 th Five Year Plan for further promotion 
of trade with the Gulf countriea? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI JAIRAM RAMESH): (a) As per the trade data compiled 
by DGCIS, Kolkata, the commodity trade tumover between 
India and the six Gulf countries of Bahrain, Kuwait, Oman, 
Oatar, Saudi Arabia and United Arab Emirates during 2003-
04, 2004-05 and 2005-06 amounted to $10319.62 million, 
$18878.45 million and $19480.51 million respectively. 

(b) and (c) Yes, Sir. The commodity trade turnover 
between India and the Gulf countries between AprIl toAuguat 
2006 amounted to $9252.92 million as compared to 
$n62.89 million during the corresponding period laat year. 

(d) Negotiations for a Free Trade Agreement with 
the Gulf countries have been initiated. The existing bUateraJ 
facilitative mechanisms like Joint Commissions and Joint 
Business Councils have been geared up to promote bilateral 
trade and strengthen business to business contacll. 

Export of Medicine. 

3924. PROF. RASA SINGH RAWAT: 
SHRI TEK LAL MAHTO: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether Indian medicines are in high demand 
in foreign countries; 

(b) if so, the details thereof a10ngwith the total value 
of medicines exported during the last three years, medicine-
wise, country-wise; 

(c) the steps taken by the Government to maintain 
tha quality, efficacy and standard of the medicines being 
exported; 

(d) the percentage-wise details of the export of 
Ayurvedlc, Unani and Homeopathic medicines and foreign 
exchange earned therefrom during the last three years; 

(e) whether there is ample scope of export In this 
sector; and 

(f) If so, the details thereof alongwith the steps 
taken/proposed to be taken by the Government to promote 
export of the medicines? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) Yes Sir 

(b) and (d) The details of export value of Indian 
medicines during the last three years are given below:-

Year 

2003-04 

2004-05 

2005-08 (tID Sept., 08) 

Amount (Rs, in c~orea) 

192.15 

387.92 

108.58 
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Large number of Indian medicines ... being exported 
to countries like Ireland, USA, Rus.Ia, Nepal, UAE, Italy, 
Ukraine, Nigeria, etc. Percentage wise, export of Ayurvedic 
syatem of medicine is about 90% while for bIo-chemic system 
It II about· 5%. Homeopathic, Unanl and Slddhl systems 
constitute only 5% in total export of Indian medicines at 
pruenl 

(c) To maintain the quality, efficacy and standards 
of medicines, many initiatives have been started by the 
Depnnent of AVUSH. A notification prescribing the IlmllI 
for heavy metal contents in the medicines exported from 
India has been IHUed recently. 

(e) and (f) Ves Sir. Govemment, with a view to Increase 
exports, has given benefits and supports to the exporters of 
drugs and pharmaceuticals by permitting import of raw 
materials required for the production and also granting 
benefits for exports under Foreign Trade Policy. Market 
Accen Initiative and Marketing Developing Assistance 
IChemes C'! Govemment are also available for promotion of 
exports of drugs and pharmaceutical items. 

[English} 

Rehebilltadon Package forWomen In Jan 

3925. SHRI L. RAJAGOPAL: Will the Minister of 
WOMEN AND CHILD DEVelOPMENT be plealed to state: 

(a) whether the proposal from the MInIstry to grant 
amnesty to women undertrlals lind convicts who ar. 
languishing In prison and are 50 years of age or have served 
fMI , .... of their sentenoe period Is In consideration of the 
Government; 

(b) If 10, whether any consultation held with the 
Home Ministry, Social Justice Ministry and Law MInistry In 
this regard; 

(c) If so, the detalls thereon; 

(d) whether the Govemment plan to provide any 
rehabilitation package to women who are likely to be 
released from prison; 

(e) if so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRV OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURy): (a) No, Sir. 

(b) and (c) D08S not arise. 

(d) and (e) The Ministry of Women and Child Develop-
ment Is Implementing a scheme for the rehabilitation of 
women in difficult circumstances which covered women 
prisoners refeased from jail who are without family support. 

(1) Does not arise. 

[Translation} 

Construction of Aahrams Building 

3926. SHRI CHHATTAR SINGH DARSAR: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the States including Madhya Pradesh 
Government hal sent a proposal to the Union Govemment 
of Ashram buildings; 

(b) If so, the details thereof, State-wi.e during each 
of last three years; and 

(c) the time by which the Union Govemment Is 
likely to accord approval to the said proposals? 

THE MlNISTER OF STATE OF THE MfNISTRV OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURy): (a> to (c) The Ministry of Women & Child 
Development does not have such scheme under which 
construction of Ashram building. can be a.slsted. The 
Ministry of Tribal Affairs has Informed that It implements a 
CentrallySponlored Scheme of 'Establishment of Ashram 
Schools in Tribal Sub Plan Areas' under which grant-In-aid 
is provided to State GovernmentS/Union Territory Adminis-
trations for construction of IChoof buildings. The grant-in-
aid Is considered on receipt of complete proposals from 
State Governments in all respects and subject to availability 
of fundi. The complete proposals received from State 
Governments during the last three years and grant-in-aid 
released thereon, State-wise 's given in the Statement 
enclosed. 

St.tamant 

Grant-in-aid released under the scheme of Ashram Schools in Tribal Sub-Plan Areas 

(Rupees in lakhs) 

Name of the States 2003-04 2004-05 2005-06 

Amount School Seat Amount School Seat Amount School Seal 

1 2 3 4 5 6 7 8 9 10 

Andtva Pradesh 380 38 3800 

Gujarat 86.49· 38.00 4560 200.00 Arrears 
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2 3 4 5 6 7 8 9 10 

Madhya Pradesh 300.00 Arrears 200.00 Arrears 

Mahrashtra 86.00 Arrears 50.00 Arrears 

Karnataka 77.51 Arrears 150.00 10 1250 

Trlpura 50.00 Arrears 

Uttaranchal 217 Arrears 

Total 647.00 38.00 3800 550.00 38 4560 600.00 10 1250 

• Grant-In-aid have been releoed on Instalments basis subject to availability of funds. 

(English] 

Trad. with African Countrl •• 

3927. SHRI UDAY SINGH: 
SHRI SURESH KALMADI: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the details of the "Focus Africa Programme" 
launched by the Government last year and the extent to 
which It has succeeded In enhancing trade relations with 
African countries; 

(b) whether China's aggressive investment and 
trade offensive has put our trade relations with African 
countriea into Jeopardy; 

(c) if ao, the details thereof; and 

(d) the steps taken by the Government to enhance 
trade relations with African countrlea? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM AAMESH): (a) The ·Focus Africa Progra- . 
mme" was launched on 31.3.2002 with focus on seven 
countries of Sub-Saharan African (SSA) Region, viz., South 
Africa, Nigeria, Mauritius, Tanzania, Kenya, Ghana and 
Ethiopia, as one of the initiativea for addressing the 
Imperative to expand India's trade with Africa. With a view to 
further widen and deepen India's trade with Africa, the scope 
of this Programme was further extended w.e.f 1.4.2003 to 
Angola, Botswana, Ivory-Coast, Madagascar. Mozambique, 
S.n.gal, Seychelles, Uganda, Zambia, Namibia and 
ZImbabwe, along-with the aix countrlea of North Africa, viz., 
Egypt, Libya, Tunisia, Sudan, Morocco and Algeria. Under 
thl, Programme, the Government extends assistance to 
.xporters, Export Promotion Councils, etc., to visit ~ntriea 
In Africa, organize trade fairs and sponsors African trade 
delegation to visit India The initiative has helped boost 
bilateral trade between India and African counties. 

(b) No, Sir. 

(c) Does not arise. 

(d) The measures that have been tak.n by the 
Government to enhance trade relations with African countriea 
Include strengthening of institutional arrangements, such 
as, Tradet Agreements, Joint Commissions and Joint Trade 
Commltteea. Business to Business Interactions have aIIo 
been encouraged with a view to further enhance trade 
relations with African Countries. 

FrHlPreferentlai Trad. Ag .... m.nt 

3928. SHAI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pieased to state: 

(a) whether the Government proposes to review 
Foreign Trade Policy with a view to promoting agro-produce 
export and enhance farmers Income from such export with 
compatibility to ensure availability of the .... ntlal 
commodities on fair prices in the domestic market; 

(b) if so, the details thereof: 

(c) whether National Development Council man-
date was obtained prior to entering into Free/Preferential 
Trade Agreements in sectors covering Agriculture; 

(d) if so, the details thereof; 

(e) whether KeraJa has been hit by several such 
agreements especially because of the type of perennial 
(crops and spice), which are facing deep fall in price; and 

(f) if so, the action taken in this regard? 

THE MINISTER OF STATE IN THE DEPA~TMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) and (b) The Government 
encourages agro-produce exports through various Instru-
ments. At the same time Government is committed to enaure 
domestic availability of essential commodities. 
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(c) and (d) Prior to entering into Free I Preferential 
Trade Agreement in sectors covering agriculture, consul· 
tationsare held with respective administrative Ministry or 
Department to finalize the Items on which concessions can 
be offered, after obtaining clearance from the appropriate 
level. 

(e) and (f) Import of Pepper and Clove under the FrA 
with Sri Lanka has only a Insignificant impact on the 
production of these crops. To protect the Interest of domestic 
pepper cultivators. government has Imposed a TRQ ceiling 
of 2500 MT per annum for import of pepper. which is 
inalgnificant as compared to domestic production of above 
70000 MT per annum. 

Ozone Pack for Primary School 

3929. SHRI RAVI PRAKASH VERMA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether UN has released ozone pack based 
on basic knowledge, practical skill and participation for 
primary schools to enable children to learn simple solutions 
to protect the ozone layer and safely enjoy the sun as 
reported in the TImes of India dated September 19. 2006; 

(b) if so, the details thereof; 

(c) whether there is any proposal to Introduce the 
package; and 

(d) If 10. the steps taken by the Government to 
introduce the said package in the primary schools? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a> Y.s. Sir. 

(b) The ozone education pack was developed by 
United Nations Environment Programme (UNEP) Division 
of Technology. Industry and Economics. 

This education pack has been developed to provide 
primary school teachers with a comprehensive and ·ready· 
to· use- educational tool. It is aimed at helping them bring 
into their classroom the major environmental and human 
Issues related to ozone layer depletion In a way that arouses 
chlldren's curiosity and interest. 

The materials contained In this Education Pack work 
together to offer the opportunity of a whole teaching and 
learning project, baaed on buIc knowledge, practical skills 
and participation, for young children to be educated about 
(1) the natural role of the ozone layer (2) the causes and 
consequences of Its depletion In terms of increued hannful 
solar radiation. how to prevent health threats by protecting 
the ozone layer and (3) concrete soIutlonl concerning how 

to be protected from the sun and adapt oneself to Increased 
levels of UV radiation. 

(c) No. Sir. this education pack has been received 
for information and reference. 

(d) Does not arise. 

Creche. for Children 0' Sex Worke,. 

3930. SHRI HITEN BARMAN: Will the Minist.r of 
WOMEN AND CHILD DEVELOPMENT be pleased to state: 

(a) whether the Govemment has any proposal to 
open creches for the children of sex workers; 

(b) if 50, the detalls thereof; 

(c) whether the Govemment is also planning to give 
licenses to sex workers; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURy): (a> and (b) There Is no proposal to open 
creches especially for the children of lex workers. However. 
the proposal of an NGO for opening 50 creche. for HIVlSex· 
Workers has been recently approved by the Government. 
Some Child Development and Care Centres for the Children 
of Prostitutes at Varanui and Allahabad are being run under 
Innovative Programme of Central Social Welfare Board. 

(c) No such proposal is under consideration of llie 
Government at present. 

(d) Does not arise. 

Indian Institute. of Management 

3931. SHRI P.S. GADHAVI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether V.K. Shunglu Committee .et up by the 
Government to look into the financial structure of the 11M has 
given ita report to the Government; and 

(b) if 80. the details thereof and the action taken by 
the Govemment on the recommendation of the Committee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI>: Ca) and (b) Shunglu Commltt .. was set 
up to examine the additional requirement. of funds and the I 

f1nancial.tructure of the IIMs. and financial and other related 
requirement of the proposed Increa.e In the IIMs' Intake 
capacity. The Commltt .. •• Report was deUberated upon by 
the Board. of Govemors of the 11M •. Government took the 
view that respective Boards may fix fHS as appropriate. 
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s.ttIng up of Plant tit Chilkan Signed 
YoU with Germany 

3932. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of COMMENCE AND INDUSTRY be pleased to 
swte: 

(a) whether German car manufacturer Volkswagon 
and Maharashtra Government has entered into any 
agreement for seUing up of manufacturing plant at Chakan 
near Puna; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANl KUMAR): 
(a) and (b) Ye. Sir. A. per Information provided by the 
Government of Maharashtra, Volkswagon propo ... to Invest 
approximately Rs 2000 crores, In phases, for setting up an 
automobile production unit at Chakan In District Pune. 

(Translation) 

WeI'are Centre for Woman 
and Children 

3933. SHRI SRICHAND KRIPLANI: Win the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to .tate: 

(a) the number of women and child development 
welfare centres In the country, State-wise; 

(b) the number of such centres proposed to be 
opened during the yearl 2005-2006 and 2006-2007, State-
wiH details thereof; 

(c) whether the Statel including Rajasthan hal 
lubmitted any proposal to the Union Government to open 
more centr"; and 

(d) if so, the details thereof, State-wile? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): (a) There are no women and child 
development welfare centre. in the country under Ministry 
of Women and ChUd Development. 

(b) to (d) Does not arl.e. 

[EngN,h} 

Death of Chlldreri due 
to Hunger 

3934. SHRI SURESH PRABHAKAR PRABHU: WI" 
the Minister of WOMEN AND CHILO DEVELOPMENT be 
pleased to Itate: 

(a) whl1her several children had died of hqer In 
the tribal district of Madhya Pradesh during the lut two YHI'I; 

(b) if so, the details thereof; 

(c) whether a Joint Commission of Inquiry Instituted 
by the Commissioner of Supreme Court in this regard: 

(d) if so, the outcome thereof; 

(e) the suggestions given the Commission to stop 
such Incidents in future; 

(f) the corrective steps taken by the Union 
Government to stop such hunger deaths In tribal dlstrlcta of 
the country State-wise; and 

(g) the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): (a) and (b) No luch deaths have been 
reported by the Government of Madhya Pradesh. 

(c) to (e) and (g) Yea, Sir. However, the Government of 
Madhya Pradesh hal not received any report or suggestion 
from the Joint Commission of Inquiry 10 far. 

(f) The draft National Tribal Polley envilagea 
enhancing the availability of the Public Distribution System 
(PDS) and the AntyodaYla Anna Yojana in tribal areal with 
transfer of management and ownership of PDS to the 
community with linkage with the NRE Guarantee progra-
mme. The draft National Tribal PoilcyallO recognizes health 
care and malnutrition In tribal areas as a major challenge 
and envisages giving special attention to the health 
requirement of children below 6 years, providing immuni-
zation, preventing severe malnutrition as well as care of 
pregnant women and lactating mothers. Moreover, the 
Government i8 Implementing a number of scheme., through 
different Ministries/Departments, to enlure food and 
nutritional security for the people Including ChUdrt.,'. Some 
of these are as under: 

(i) Targeted Public Distribution System and village Grain 
Bank Scheme (Department of Food & Public Distri-
bution). 

(Ii) National Rural Employment Guarantee Programme 
(Ministry of Rural Development). 

(ttl) Integrated Child Development S.rvlc. (tCOS) 
Scheme (Ministry of Women & Child Development). 

(tv) National Programme for Nutritional Support of Pt1rnery 
Education (Mid Day Meal Schem.) (Department of 
Elementary Education & LIteracy]. 
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(v) Nutrition Programme for Adolescent Girt. in 51 districts 
to provide free foodgrain. to undernourished 
&doleacent girls and pregnant and nursing mother. 
(Ministry of Women & Child Development). 

(vi) Reproductive and Child Health Programme II under 
the National Rural Health Mission including Iron & Folic 
Acid and Vitamin A supplementation programmes and 
Integrated Management of Neonatal and Childhood 
Ulne .... (Ministry of Health & Family Welfare). 

(vii) Nutrition Education and Training Programmes of Food 
and Nutrition Board (Ministry of Women & Child 
Development). 

Patent Application. 

3935. DR. R. SENTHIL: Will the Minl.ter of COMM-
ERCE AND INDUSTRY be pleased to .t.te: 

(a) whether .everal companies are filing patent 
application. on different version. of drugs In different patent 
offices; 

(b) if so, the reasons therefor; 

(c) whether the Government is considering to hear 
the.e applications together by one patent office; and 

(d) if so, the details of the measures taken by the 
Government? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) and (b) No filing of different patent applications by any 
company on different versions 0' a drug in different branches 
of Patent Office has been reported so far by the Controller 
General of PatenU, Designs and Trade Marks. 

(c) and (d) The application for a patent for an invention 
may be made by any person claiming to be the true and first 
inventor of the Invention, or by the •• slgnee of the right to 
make such an application or by the legal representative 0' 
any deceased peraon, who Immediately before his death, 
wu entitled to make such an application. Patent applications 
are proce.sed by the Patent OffIce and Its branches as per 
the provl,lon. of the Patents Act, 1970, as amended last In 
200S and the Patents Rules, 2003, as amended lut In 2006. 
Under Rule 4 of the Patents Rule" an applicant is required 
to file the application at the appropriate office which shall be 
the head office of the Patent Office or the branch office, as 
the case may be, within whose territorial limits (a) the 
applicant normally resides or has his domicile or has a place 
of bu.ln .. s or the place from where the Invention actually 
originated, or (b) If he has no place of buslne .. or domicile 
In India, the actdre., for service In India I. situated. AI per 

this rule, the appropriate office once decided shall not 
ordinarily be changed. 

A patent application is examined only after publication 
uncler Section 11 A and on the request of the applicant or 
any other interested person under section 11 B of the Patents 
Act. As per Rule 24B, a request 'or examination can be flied 
any time within forty-eight months from the date of filing of 
the application. The Patent Office is required to take up the 
examination within one month of the date of filing of request 
for examination and the examination Is to be made In the 
order in which the request is filed. Therefore, clubbing 
together of applications for examination would not be 
feasible. However, Patent Office, while examining the 
application under Section 12 of the Act for ascertaining 
novelty or prior art, can detect the existence of limllar 
inventions in pending applications from the Patent Office 
Joumal and take objection. A third party can also bring such 
matter to the notice 0' the Patent Office before the grant of a 
patent under Section 25( 1) of the Patents Act. Further, a 
granted patent can be opposed under Section 25(2) of the 
Patents Act on the grounds of lack 0' novelty, Inventive step, 
etc., within one year of the grant. A revocation proceeding 
can also be initiated in a court 0' law under Section 64 of the 
Act on the grounds of lack of novelty, inventive step, etc. 

Survey on Children by WCD 

3936. SHRI L. RAJAGOPAL: Will the Minl.ter of 
WOMEN AND CHILO DEVELOPMENT be pleased to .tat.: 

(a) whether the propo.ed survey by the MinIstry of 
Women and Child Development to gauge the extent and 
magnitude of sexual, physical, mental and economic 
exploitation of children hal been completed; 

(b) if 10, the outcome thereof; 

(c) whether any help from the National Crim. 
Records Bureau has been sought; 

(d) If so, the details thereof; and 

(8) the manner In which Government II planning 
to go ahead with the results of \he survey? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILO DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): (a) and (b) At the Initiative of the Ministry of 
Women & Child Oevelopment, PRAYAS, a voluntary 
organization has conducted a nation" level ltudy with th. I 

assistance from UNICEF and Save the Children, UK, an 
international organization, on child abuse which Include 
physical. mental, psychological, economic and sexual 
exploitation of children. The proce.s 0' finalizing the report 
baaed on the study Is on. 
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(c) and (d) The study Is utilizing d relevant infonnation 
and data available from all sources, Including the National 
Crime Records Bureau. 

(e) The Government will u .. the report in the best 
manner for formulation and implementation of policies, 
planning and programmes for children. 

[Translation] 

Fund. for Agro and Aurallndu.trl •• 

3937. SHRI SRICHAND KRIPLANI: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether several States have demanded more 
funds for letting up Agro & Rural Industries; 

(b) if 10, the detaill thereof; and 

(c) the details of funds releasedllikely to be 
released, State-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHABIR PRASAD): (a) No, Sir. 

(b) Does not arise. 

(c) The Government (in the Ministry of Agro and 
Rural Indultriel) provides funds for itl two cr.dit-linked 
lublldy schemel, namely, the Rural Employment Gene-
ration Programme (REGP), implemented by the Government 
through the Khadl and Village Industriel Commission (KVIC) 

and the Pradhan Mantrl Rojgar YoJana (PMRY), implemen-
ted through the States and Union Ten1torie •. Approximately, 
fifty per cent of the units established under PMRY 
(implemented In both rural and urban areas) are estimated 
to be in rural areas. These units are part of agro and rural 
industries sector. 

REGP is a Central sector scheme and the approved 
grants are released to the KVIC which, in turn, releal.1 the 
funds (towards margin money assistanc.) to the bankl 
against the projects sanctioned in each StatelUnlon Territory 
(UT). The StateJUT-wise details of margin money asslltance 
provided by KVle under the REGP during 2003-04, 2004-
05 and 2005-06 are given in Statement-I. Under the PMRY, 
allocation of the subsidy and release of funds are based on 
the targets for StateslUTs. The subsidy amount is relealed 
directly to the Re .. rve Bank of India (RBI), which, in tum, 
releases the neceslary amounts to the implementing banka. 
The amounts of subsidy released to the RBI during 2003-
04, 2004-05 and 2005-06 are given below: 

Year 

2003-04 

2004-05 

2005-06 

Subsidy released under PMRY 
(Rs. crore) 

147.63 

190.48 

251.36 

The amounts of gNl.nt released to the StatesIUTl for 
entrepreneurial development and contingencies under the 
PMRY during 2003-04, 2004-05 and 2005-06 are given in 
Statement-II. 

Statement" 

S.No. 

1 

State/Union Territory (UT}-wlse details of margin money assistance provided 
under the REGP during 2003-04, 2004-05 and 2005-06 

States/UTs 2003-04 2004-05 

2 3 4 

I NorthZone 

2 

3 

4 

5 

6 

7 

Chandlgarh 

Delhi 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Punjab 

Rajasthan 

10.24 

12.31 

1938.96 

757.11 

363.45 

819.03 

2890.28 

21.45 

8.09 

2142.25 

657.72 

584.55 

1834.63 

2064.33 

(Rs.lakh) 

2005-06 

5 

3.83 

16.66 

1782.18 

889.90 

833.56 

837.21 

2679.91 
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2 3 4 5 

IIEaatZone 

1 Andaman and Nicobar Islands 28.44 4.18 218.87 

2 Bihar 188.03 281.69 570.54 

3 Jharkhand 198.08 320.60 351.12 

4 Oriua 784.11 863.05 837.22 

5 West Bengal 1593.51 1999.62 2100.06 

III North Eall Zone 

Arunachal Pradesh 52.n 68.03 126.54 

2 Assam 806.83 12n.42 2719.99 

3 Manlpur 41.19 73.66 43.85 

4 Meghalaya 121.79 196.03 234.14 

5 Mizoram 61.10 257.48 995.54 

6 Nagaland 117.20 204.48 288.22 

7 Tripura 224.02 214.14 289.95 

8 Sikkim 127.67 165.78 139.54 

IV South Zone 

1 Andhra Pradesh 1675.40 3394.19 3627.58 

2 Karnataka 1692.17 1083.83 1697.66 

3 Kerala 2753.15 1027.95 1803.41 

.4 Lakshadweep 7.42 0.00 18.39 
.. 

5 Pondicherry 11.38 9.05 12.86 

6 Tamil Nadu 1382.17 1147.28 1217.13 

V W •• tZon. 

'1 Oadra and Nagar Havell 4.13 0.00 0.00 

2 Goa 82.98 88.90 103.68 

3 Gujarat 130.34 530.55 883.08 

4 Maharashtra 873.25 1439.17 1598.48 

VI Central Zon. • 

Chhattisgarh 1098.00 1000.91 1152.87 

2 Madhya Pradesh 1355.07 2125.71 1114.33 

3 Uttaranchal 979.70 578.63 817.86 

4 Uttar Pradesh 3415.18 3596.64 2495.99 

Grand Total 26574.46 29239.95 32095.75 
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Statement-ll 

S",teBlUTs-wlse details of grants released for entrepreneurial development and 
contingencies under the PMRY during 2003-04, 2004-05 and 2005-06 

(Rs.lakh) 

SINo. StateslUT, 2003-04 2004-05 2005-06 

1 2 3 4 5 

Andhra Pradesh 191.44 293.34 176.72 

2 Allam 56.97 100.71 77.80 

3 Arunachal Prade,h 3.47 5.39 4.54 

4 Bihar 101.54 19.87 0.00 

5 Chhattllgarh 36.08 50.84 41.02 

6 Deihl 0.00 0.00 0.00 

7 Goa 0.00 0.00 0.00 

8 Gujarat 20.27 53.07 13.38 

9 Haryana 68.99 74.20 45.64 

10 Himachal Pradesh 19.48 5.12 15.03 

11 .Iarnmu and Kashmir 13.16 0.00 11.71 

12 Jharkhand 0.00 34.58 0.06 

13 Karnataka 148.93 173.19 124.08 

14 Kerala 112.21 175.75 176.63 

15 Madhya Prade.h 149.32 265.38 226.32 

18 Maharashtra 191.31 173.92 128.04 

17 Manlpur 5.57· 4.55 1.23 

18 Meghalaya 7.10 8.29 8.22 

19 Mlzoram 3.61 3.24 8.22 

20 Nagaland 1.00 17.12 22.03 

21 Orilla 91.34 147.50 135.46 

22 Punjab 78.18 81.45 65.67 

23 Rajasthan 106.01 104.30 109.97 

24 Tamil Nadu 147.94 136.75 155.28 

25 Trlpura 18.23 21.24 22.70 

28 Uttar Prade.h 402.53 644.91 422.85 
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1 2 3 4 5 

27 Uttaranchal 25.83 92.76 64.16 

28 West Bengal 0.00 19.12 29.10 

29 Andaman and Nlcobar Islands 1.06 2.51 0.55 

30 Chandlgarh 0.47 1.02 3.98 

31 Daman and Diu 0.04 0.03 0.03 

32 Dadra and Nagar Haveli 0.15 0.20 0.19 

33 Lakshadweep 0.12 0.14 0.05 

34 Pondlcherry 5.37 4.74 0.57 

35 Slkklm 0.48 0.25 0.89 

Total 2010.20 2715.43 2082.12 

.. Approximately fifty par cent of the ur,ltl .. tablilhed ara .. tlmated to be In rural areu. 

{English} 

Review of text books for schools 

3938. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment proposes to set up a 
National Textbook Council to review textbooks for schools 
outllde the Govemment system as reported In the Times of 
India dated December 02,2006; 

(b) if so, the details and facts thereof; 

(c) the reasons for review of textbooks; 

(d) the criteria adopted for selection of books for 
review; 

(e) the time by which the review process will be 
completed; 

(f) whether the National Textbooks Council also 
review textbooks of NCERT and SCERT; 

(g) if not, the reasons therefor; and 

(h) the steps taken by the Union Government In 
thl. regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
(a' to (h) A committee of Central Advisory Board of Education 
(CASE) on 'Textbooks and Parallel Textbook Taught In 
School'. Outside Government System' has recommended 
setting up of National Textbook Council (NTC) Independent 

of any organl.atlon Involved In textbook preparation, to 
monitor textbooks, and to provide a forum to the citizens ID 
register their complalnta regarding textbook. for Inw .... 
gatlon. The maHer il under consideration. 

Import by MUTe 

3939. SHRI MILIND DEORA: Will the Mlnl.ter of 
COMMERCE AND INDUSTRY be pleated to .tate: 

(a) whether the MMTC called for global tender to 
import wheat; and 

(b) If 10, the detail. thereof alongwlth action taken 
in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) and (b) Ye., Sir. During the 
year 2006-07, 3 tenders for Import of wheat were called by 
MMTC. Detalls of such tenders and action taken is as under:-

(I) Tender dated 5.7.01 for 50,000 UTa 
4 valid offers were received and the order was placed 
on thfl L 1 bidder. 

(II) Tender dated 8.'.01 for 1,05,000 • 1,20,000 UTa 
3 valid oHers were received. Since the prices quoted 
were on the higher side, the tender was puled off. 

(III) Tender dated 27.10.01 for 25,000·35,000 UTa 
No offers were received for this tender. 

[Translation] 

Reduction In Unemployment 

3940. SHAI RASHEED MASOOD: WIU the Minister of 
COMMERCE AND INDUSTRY be pl.ued to ltate: 
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(a) whether any scheme have been jointly formu-
lated by the Ministry of Commerce & Industry and Rural 
Development and Finance to reduce unemployment; 

(b) If so, the detalls thereof; 

(c) the target set under the said scheme; and 

(d) the number of unemployed youths likely to get 
employment through the said scheme? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM AAMESH): (a) No, Sir. 

(b) to d) Does not arise. 

(English} 

Po.tal Stamp' 

3941. SHRI SUGRIB SINGH: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose. to bring 
po.tal stampe on various women and children related 
problema to bring awarene .. between women and children 
In the country; 

(b) If so, the details thereof, State-wise; and 

(c) the extent to which It will help in checking the 
Increase of their problema In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURy): (a) Yes, Sir. Ministry of Women and Child 
Development proposes to bring Postal Stamp to focus 
anention on Issues relating to women and children. 

(b) It Is propo.ed to release the stamp at the 
national level. 

(c) The relea.e of stamp alms at awarene .. 
generation on issues relating to women and children. 

Alliltance to Schools 

3942. SHRI G.V. HARSHA KUMAR: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

Ca} whether the Government has released any draft 
Approach Paper for the 11th Five Year Plan (FYP); 

(b) if so, the details thereof; 

(c) whether pre .. nt private aided and unaided 
schools acoount for 58 per cent of the total number of 
secondary ,chools; and . , 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOU~CE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) An approach paper on 11th 
Plan prepared by the Planning Commlsaion was approved 
by the National Development Council in its meeting held on 
9.12.2006. The approach paper define. the objectives and 
Targets of the 11 th Plan and identifies the associated 
challenges and Implications for the formulation of detailed 
strategies for the 11 th Plan by the centre and state •• The 
monitorable Socio-Economic Targets for the 11th Plan 
identified In the Approach Paper are given In Statement-I. 

*(c) As per data for 2003-04, the number of private 
aided and unaided secondary .chools In the country were 
88552 as against the total number of 145962 schools and 
their percentage, thus, was 60.67%. 

·(d) The state-wise details are given in State-
ment-II. 

Statement-, 
Monitorable Socio-Economic Targets of the 11th Plan 

Income and Poverty 

Accelerate growth rate of GOP from 8% to 10% and 
then maintain at 10"10 in the 12th Plan In order to double 

_ per capita income by 2016-17; 

Increase agricultural GOP growth rate to 4% per year 
to ensure a broader spread of benefits; 

Create 70 million new work opportunities; 

Reduce educated unemployment to below 5%; 

Raise real wage rate of unskilled workers by 20 per 
cent; 

Reduce the headcount ratio of consumption poverty 
by 1 0 percentage points. 

Education 

Reduce drop out rates of children from elementary 
school from 52.2% In 2003-04 to 20% by 2011-12; 

Develop minimum standards of educational attainment 
in elementary school, and by regular testing monitor 
effectiveness of education to ensure quality; 

Increase literacy rate for person. of age 7 yaars or 
more to 85%; 

Lower gender gap in literacy to 10 percentage 
points; 

• The reply wu aubuquently corrected Itvough a Correcting Statement 
made in the HOUle on 15.05.2007 and was allo placed in Library 
under LT No. 8560/2007. Therelore part (e) and (d) have been 
correc:ted u under : • 
(c) N per data lor 2003-04, the number of private aided and unaided 
secondary Ichools In the country were Sa,631 out of the total number 
99,140 ICMOII and their percentage thul WU 69.14"". 

(d) Reviled Statement-II Is enclosed. 
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Increase the percentage of each cohort going to higher Statement." 
education from the present 10% to 1 S% by the end of 

State-wiS6 Private Aided and Unaided Secondary . the 11 th Plan. 
Schools during 2003-()(u 

Health 

Reduce infant mortality rate (IMR) to 28 and maternal • 
S. No. Name of the State. No. of Private Total 

AIded and No. of 
mortality ratio (MMR) to 1 per 1000 live births; Unaided Secondary 
Reduce Total Fertility Rate to 2.1 : Secondary Schools 

Provide clean drinking water for all by 2009 and ensure 
Schools 

that Ulere are no slip-backs by the end of the 11 th 2 3 " Plan; '. Andhra Pradesh 4867 13160 
Reduce malnutrition among chUdren of age group 0-3 
to half its present level; 2 Arunachal Pradesh 27 130 

Reduce anemia among women and girls by 50% by 3 Assam 1820 4607 
the end of the 11th Plan. 

Women and Children 4 Bihar 103 2939 

Raise the sex ratio for age group 0-6 to 935 by 2011- 5 Chhattlsgarh 449 1227 
12 and to 950 by 2016-17; 6 Goa 289 363 
Ensure that at least 33 per cent of the direct and indirect 

7 Gujarat 4846 5214 beneficiaries of all govemment schemes are women 
and girl children; 8 Haryana 1557 3344 
Ensure that all children enjoy a safe childhood. without 9 Himachal Pradesh 356 1308 any compulsion to work. 

Inf,..tructure 10 Jammu and Kashmir 523 1550 

Ensure electricity connection to all villages and BPL 11 Jharkhand 0 
households by 2009 and round-the-clock power by 

12 Kamataka 5983 9012 the end of the Plan; 

Ensure all weather road connection to all habitation 13 Kerala 1878 2871 
with population 1000 and above (500 in hilly and tribal 

14 Madhya Pradesh 2258 4495 areas) by 2009. and ensure coverage of ail significant 
habitation by 2015; 15 Maharashlra 12715 13773 
Connect every village by telephone by November 2007 16 Manlpur 356 540 and provide broadband connectivity 10 all villages by 
2012; 17 Meghalaya 494 575 
Provide homestead lites to all by 2012 and step up 18 Mizoram 160 443 
the pace of house construction for rural poor to cover 
all the poor by 2016-17. 19 Nag.land 206 331 

Environment 20 Orissa 3316 6938 
• Increase forest and tree cover by 5 percentage points; 21 Punjab 517 2282 

Attain WHO standards of air quality In all major citiel 
by 2011-12; 22 Rajasthan 2878 6224 

Treat all urban waste wat.r by 2011 ·12 to clean river 23 Sikklm 2 82 
w.t .... : 

Tamil Nadu 24 2786 4859 
Increase energy .fficlency by 20 percentage points by 
2016·17. 25 Trlpur. 21 409 
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1 

26 

27 

28 

28 

30 

31 

32 

33 

34 

35 

2 3 

Uttar Pradesh 4687 

Uttaranchal 229 

West Bengal 4939 

Andaman and 2 
Nlcobar Islands 

Chendlgarh 21 

Dadre and Nagar Havell 4 

Daman and Diu 6 

Deihl 268 

Lakshadweep 0 

Pondlcherry 68 

Total 58631 

Malnourished Kids as per 
Washington Report 

4 

5018 

768 

4948 

45 

70 

13 

22 

466 

9 

138 

99140 

3943. SHRIIQBALAHMED SARADGI: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to state: 

(a) whether according to a report released globally 
by the Washington based International Food Policy Institute, 
India has been ranked from the bottom of the world on 
malnourished kids; 

(b) if so, the facts thereabout; and 

(c) the remedial steps taken by the Government in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): <a) and (b) The International Food Policy 
Research Institute, Washington has published the Global 
Hunger Index (GHI), capturing 3 dimensions of hunger: 
Insufficient availability of food, shortfalls in the nutritional 
status of children and child mortality. In the Index, information 
available from the reports of FAO 2005, WHO 2006 and 
UNICEF 2005 has been used. India ranks 93rd in the said 
GHI. 

(c) The Government is undertaking several steps 
to ensure food security and Improve the health and 
nutritional status of children. Some of these are as under: 

(i) Increase in production of various foods (Ministry of 
Agriculture). 

(II) Targeted Public Diltrlbution System (Department of 
Food & Public Distribution). 

(iii) National Rural Employment Guarantee Programme 
(Ministry of Rural Development). 

(iv) Integrated Child Development Services (ICDS) 
Scheme (Ministry of Women & Child Development). 

(v) National Programme for Nutritional Support to Primary 
Education (Mid Day Meal Scheme) [Department of 
Elementary Education & Uteracy]. 

(vi) Reproductive and Child Health Programme-II under 
the National Rural Health Mission including Iron and 
'\Olic Acid and Vitamin A Supplementation Programmes 
and Integrated Management of Neonatal and Child-
hood IUness (Ministry of Health & Family Welfare). 

(vii) National Iodine Deficiency Disorders Control Progra-
mme (Ministry of Health & Family Welfare). 

(viii) Nutrition Programme for Adolescent Girls in 51 dlstrlcta 
to provide free foodgrains to undernourished 
adolescent girls and pregnant and nursing mothers 
(Ministry of Women & Child Development). 

(Ix) Nutrition Education and Training Programmes of Food 
and Nutrition Board (Ministry of Women & Child 
Development). 

(x) Accelerated Rural Water Supply Programme/Swajal-
dhara and Total Sanitation Campaign (Ministry of Rural 
Development). 

Electronic Industry 

3944. SHRI BALAS HOWRY VAlLABHANENI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether electronics Industry in the country has 
urged the Government to take another look at the Inverted 
duty structure and labour law reforms to help the lector to 
grow; 

(b) If so, the details of the suggestions made; and 

(c) the action Govemment proposes to take in the 
matter? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) to (c) Yes, Sir, Suggestions 
are received from the Electronics Industry as well as Industry 
Associations regarding inverted tariff structure and labour 
law reforms to help the sector to grow. The Government 
takes appropriate action on such suggestions aher due 
consideration. which Is an ongoing, exercise. 
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National Virtu .. Unlvwllty 

3945. SHRI L. RAJAGOPAL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to atate: 

(a) the alms and objectives of the National Virtual 
University proposed to set up by UGC; 

(b) the manner by which Virtual University propo-
ses to address the three main crisis i. •.• accessibility. 
aoceptabillty and affordability in higher edUcalion; 

(c) whether the proposed University would under-
take any research programme; and 

(d) If so. the details thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) The University Grants Commission 
has no such proposal. 

(b) to (d) Do not arise. 

Trading In Tobacco 

3946. SHRI KISHANBHAI V. PATEL: WUlthe Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Government Is contemplating permi-
ssion for undertaking trading activities In tobacco products 
by foreign companies through RBI route; and 

(b) " 80. the Government', objective of discoura-
ging consumption of tobacco is contrary to the public health 
policy of the Government? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) FDlln wholesale/cash & carry 
trading of goods is allowed on the automatic route. There Is 
no separate policy for trading of tobaccoltobacco products. 

(b) The cigarette consumption and trade Is regu-
lated through various measures such as Cigarettes and 
Other Tobacco Products (Prohibition of Advertisement and 
Regulation of Trade and Commerce. Production. Supply 
and Distribution) Act. 2003. 

Ching. of Name 

3947. SHRI K.C. PALLANI SHAMY: Will the Minister 
of HOME AFFAIRS be pleased to slate: 

(a) whether the Government proposes to ban the 
change of one's name more than once; 

(b) If so. the details thereof; and 

(c) the steps taken by the Government to simplify 
the procedure In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS CSHRI MANIKRAO HODLYA GAVIT): Ca> to (c) No 
Sir. there Is no such proposal. The Registration of Births and 
Deaths (RBD) Act. 1969, however. does not permit changing 
the name in the birth register/certificate. 

Common Trade .... rk for a.",,811 Rice 

3948. SHRI MILIND DEORA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether India and Pakistan are likely to get a 
common trademark for Basmali Rice, as they agreed to 
Jointly file a case to ctaim Intellectual property right. (IPR) 
over It worldwide; 

(b) if so. the details thereof; 

(c) whether a 'Jolnt Study Group' in consultation 
with Pakistan on the Joint Registration of Basrnatl has been 
formed by India; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE. MINISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): (a) No. Sir. India and Pakistan 
have not entered irito any agreement to file a r-.io :0 c!:!~ 
Intellectual Property Rights (IPR) for obtalnin~ I common 
trademark for Basmati rice. 

(b) Does not arise. 

(c) and Cd) India has constituted a team for the 'Joint 
Study Group' to study the issu.s relating to joint registration 
of Geographical Indication for Basmlti Rice by Indll and 
Pakistan: 

i. Joint Secretary. Export Promotion (Agriculture) 
division. Department of Commerce 

Ii. Chairman. Agricultural and ProceSSed Food Products 
Export Development Authority (APEDA) 

iii. Director. Trade Policy Division. Department of 
Commerce 

iv. Director CPak). Ministry of External Affair. 

v. Deputy Secretary. Department of Industrial Policy & 
Promotion 

vi. Deputy Secretary. Foreign Trade (South Asia) divlsl~rf. 
Department of Commerce 

SeXU8' Hn'th Programme In School. 

3949. SHRI SUGRIB SINGH: Will the Minister or 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 
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(a) whether the Government proposes to start 
Adolescence and Reproductive Sexual Health Programme 
In Schools; 

(b) If so, the details thereof; and 

(c) the time by which this programme will be 
implemented In all achools In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI MAA. FATMI): 
(a) and (b) Ministry of Human Resource Development has 
launched "Adolescence Education Programme" (AEP) which 
Is being Implemented by all the States and Union territories 0' the country. Besides StatefUT Governments, National 
council of Educational Research & Training (NCERT), 
Central Board of Secondary Education (CaSE), Kendriya 
Vidyalaya Sangathan (KVS), Navodaya Vidyalaya Samiti 
(NVS), National Institute 0' Open Schooling (NIOS) and 
Council 0' Boards 0' School Education In India (COBSE) 
are also Involved In implementation 0' this programme. 

The 'ramewort< 0' the Programme incorporates three 
major concerns 0' adolescence; (i) Process 0' Growing up 
during adolescence, (II) Prevention 0' HIVIAIDS and (iii) 
Prevention 0' Substance (Drug) Abuse. These Include the 
crucial issues related to reproductive & sexual health. The 
programme Is meant for the students of secondary and 
higher secondary schools and Is an effort to help the students 
acquire IIf. skills so that they avoid risky situations and take 
informed decisions and develop healthy and responsible 
behaviour. 

The overarchlng objective of AEP is two-fold (I) to 
Integrate adolescence education elements In school 
curriculum from primary to senior secondary stages, teacher 
education course and materials of adult literacy programmes 
and (II) to organize life skills based co-curricular activities In 
the secondary and higher secondary schools. 

(c) The present phase of Adolescence Education 
Programme alms at covering all the Government and 
Government-aided secondary and higher secondary schools 
of the country. Coverage 0' all such schools depends on the 
pace of implementation by the respective StatefUT 
Governments. 

Stata TrIIdlng Corporation 

3950. SHRI SUNIL KHAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the procurement by State Trading 
Corporation of India Ltd. is in consonance with the laid down 
criteria; 

(b) if not. whether any instance of violation of criteria 

laid down in this regard has come to the notice of the 
Government; 

(c) if so, the action taken in this regard; and 

(d) the loss suffered by the exchequer In supplying 
humanitarian aid to the Government of Tajikistan? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY 
CSHRI JAIRAM RAMESH): Ca) STC has informed that its 
procurement is In consonance with laid down criteria. 

(b) to (d) The Comptroller and Auditor General, In their 
audit report has observed that the exchequer had suffered 
loss In supplying humanitarian aid to the Government of 
Tajikistan. However, according to STC, no such 1088 hu 
occurred to the exchequer. 

ForeIgn Direct Inv •• tment 

3951. SHRIIQBALAHMED SARADGI: 
SHRIMATI KARUNA SHUKLA: 
SHRI SHRIPAD YESSO NAIK: 
SHRI UDAY SINGH: 
SHRIMATI NEETA PATERIYA: 
SHRI M. ANJAN KUMAR YADAV: 
SHRI HARISINH CHAVDA: 
SHRI SUBHASH MAHARIA: 
SHRI RAVICHANDRAN SIPPIPARAI: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to Itate: 

Ca) whether the Union Government has formulated 
guidelines governing Foreign Direct Inveltment (FDI) In 
various sectors; 

(b) If so, the details thereof; 

(c) whether investors can withdraw the funds and 
their profits any time out of the country; 

(d) If not, the details of lock-in-period; 

(e) whether there Is a security clamour agaln8t 
investments from any country; 

(I) if 80, the details thereof and the reaction of tne 
Government thereto; 

(g) the details of investment inflow from NRI and 
FDI into the country during each of the last three yen, 
country-wile and sector-wise; and 

(h) the share of investment through FDI & NRI in 
totallnYeslment In India? 

THE MINISTER OF STATE IN THE DEPARTMeNT OF 
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INDUSTRiAl POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 
(a) and (b) The extant policy for Foreign Direct Investment 
(FDI) in various, sectors has been notified vide Pr .. s Note 4 
(2006 Series) dated 10-2-2006. A copy is given in the 
Statement-I attached. The policy is subject to sector-apeclfic 
regulations/guidelines notified by various Ministrie.1 
Departments of the Central Government. 

(c) and (d) The policy allows full repatriation of 
investments and profits. The policy imposes a 3 year Iock-
In-perlod on original Investments in a few sectors, sut:h as 
defence production and construction development projects. 

Ce) and (f) FDI policy Is incorporated in the Foreign 
Exchange Management (Transfer or Issue of Security by a 
Person Resident Outside . India) Regulations 2000 under 
the Foreign Exchange Management Act. These Regulations 
indicate th8 countries from where investment is not permitted. 

(g) The inflows of FDI, Including Investment by 
NRls, during the last 3 years, country-wise & sector-wise is 
given in the Statement-II attached. 

(h) National Accounts Statistics, 2006 released by 
the Central Statistical Organisation show the Gross Capital 
Formation (GCF) at current prices for 2004-05 as Rs.889245 
crore. The FDI inflows into India as per Secretariat for 
Industrial Approvals (SIA) data for 2004-2005 was Rs. 17,138 
crore •. 

Government of India 
Ministry 01 Commerce & Industry 

Department of Industrial Policy & Promotion 
SIA (FC Division) 

•••• 
p,.. •• Note No.4 (2008 Serle.) 

SUbJect: Rationalisation of the FDI Policy 

The policy on Foreign Direct Investment (FOI) hu been 
reviewed on a continuing basi. and several meuure, 
announced from time to time for rationalization /liberalization 
of the policy and ,impliflcation of procedures. 

2. Government of India has recentfy further reviewed the 
policy on FOI and decided 81 under: 

a. To allow under the automatic route, FOI up to 
100% for: 

i. distillation & brewing of potable alcohol; 

U. manufacture of Industrial explosives; 

iii. manufacture of hazardous chemicals; 

Iv. manufacturing actlvltie. located within 25 

kme of the Standard Urban Ant.llmi .. which 
require Industrial license under the Indus-
tries (Development & Regulation) Act, 1951; 

v. setting up Greenfield airport proJects; 
vi. laying o. Natural Gas/LNG pipelines, market 

study & formulation and Investment financing 
in the Petroleum & Natural Gas sector; and 

vii. cash & carry wholesale trading and export 
trading. 

b. To increase FDI caps to 100% and permit it under 
the automatic route for: 
i. coal & lignite mining for captive consumption; 
ii. setting up infrastructure relating to marketing 

in Petroleum & Natural Ga, sector; and 
iii. exploration and mining of diamond, & 

precious Itone,. 
c. To allow FDI up to 100% under the automatic 

route In 
i. power trading subject to compliance with 

Regulations under the Electricity Act, 2003; 
ii. processing and warehousing of con .. and 

rubber. 
d. To allow FOI up to 51% with prior Govemment 

approval for retail trade o. 'Single Brand' products, 
detailed guidelines for which have been notified 
vide Press Note 3 (2008 SerIes). 

e. To allow under the automatic route transfer of 
Ihares from residents to non-resident. in financial 
.ervlces, and where Securitiel & Exchange Board 
o. India (Substantial Acquisition of Shares & 
Takeove ... ) Regulations, 1997 are attracted, In 
case. where approvals are required from the 
Reserve Bank of IndiaiSecurltie. & Exchange 
Board of India (Substantial Acqullitlon of Shares 
& Takeovers) Regulations, 199711nlurance 
Regulatory & Development Authority. With this, 
transfer of .hares from relidents to non-residents, 
Including acquiSition o' ,hares In an existing 
company would be on the automatic route subject 
to sectoral policy on FOI. 

•. To dispense with the requirement of mandatory 
divestment o' 28% foreign equity In B2B e-
Commerce. 

3. FOUNRI investment under the automatic rout. shalt 
continue to be governed by the Sectoral r.guIational 
licensing requirements. 

4. A summary of the FDI policy and regulations appIIcabIeo 
in various sectors/activities is at the Annex. • 

(Umnh Kumar) 
Joint Secretary to the Government of India 

F. No. S(3)12QOS-FC 
Dated 10th February, 2008. 
• PolIcy In Section ·A·. 
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PoIIoyon Foreign Direct Inve.tment (FDI) I. where provisions of Press Note 1 (2005 Series) 

L Sector. prohibited for FDI are attracted; 

i. Retail trading (except Single Brand Product Ii where more than 24% foreign equity is proposed 
to be inducted for manufacture of items reserved retailing) for the Small Scale .ector. 

Ii. Atomic energy II. In Sectors/Actlvltl •• not lI.ted below, FDI I. 
iii. lottery business permitted up to 100 % on the .utomatlc route ,ubf8Ct 

iv. Gambling and Betting to aectorel rule.' regulation. applicable. 

I. All ActIvltJe" Sectore would require prior Govern- IY. Sector .. paclflc policy for FDI: In the following 
lectol'llactlvltIH. FDI upto the limit Indicated below ment approval for FOlln the following clrcumatancaa: I. allowed ,ubJect to other condition. a. Indicated: 

S.No. Sector/Activity FOICap! Entry Other conditions Relevant Press 
Equity Route Note issued by 

Deptt. of IPP 
www.dipp.gov.in 

1 2 3 4 5 6 

1. Alrports-

B. Greenfield projects 100% Automatic Subject to sectoral PN 412006 
regulations notified 
by Ministry of 
Civil Aviation 
www.civIlBvlatlon.nlc.ln 

b. Existing projects 100% FIPB Subject to sectoral PN 412006 
beyond regulations notified by 
74% Ministry of Civil Aviation 

www.civilaviation.nic.in 

2. Air Transport 49%- FDI; Automatic Subject to no direct or PN 412006 
Service. 1000/0- for indirect participation by 

NRI foreign airlines. 
investment Govemment of India 

Gazette Notification 
dated 2.11.2004 issued 
by Ministry of Civil Aviation 
www.civilaviation.nic. in 

3. Alcohol- 100% Automatic Subject to license by PN 412006 
Distillation & appropriate authority 
Brewing 

4. Asset 49% FIPB Where any individual 
Reconstruction (only Investment exceeds 10% of 
Companies FDI) the equity, provisions of 

Section 3(3)(f) of 
Securitization and 
Reconstruction of Financial 
Assets and Enforcement of 
Security Interest Act, 2002 
should be complied with. 
www.f1nmin.nic.in 
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1 2 3 4 5 6 

5. Atomic Minerals 74% FIPB Subject to guidelines 
iSlued by Department of 
Atomic Energy vide 
Resolution No. 811(1)/97-
PSUJ1422 dated 6.10.98. 

6. Banking- 74% Automatic Subject to guidelines for PN 212004 
Private sector (FDI+FII) setting up branchell 

subsidiaries of foreign 
banks Issued by RBI. 
www.rbi.org.ln 

7. BroacIcIIatJng 

L FM Radio FDI+FII FIPB Subject to Guidelines PN 612005 
investment notified by Ministry of 
up to 20% Information & Broadcasting 

www.mlb.nic.ln 

b. Cable network 49% FIPB Subject to Cable Television 
(FOI+FII) Network Rules (1994) 

Notified by Ministry of 
Information & Broadcasting 
www.mlb.nlc.ln 

c. Direct-To-Home 49% FIPB Subject to guidelines issued 
(FDI+FII). by Ministry of Information 
Within thi' & Broadcasting 
limit. FDI www.mlb.nlc.ln 
component 
nolto 
exceed 20". 

d. Setting up 49% FIPB Subject to Up-linking PN 112006 
hardware facilities (FDI+FII) Policy notified by Ministry 
such .s up-linking, of Information & 
HUB,etc. Broadcasting 

www.mib.nic.in 

•• Up-linking a New, 26% FIPB Subject to guidelines Issued PN 112006 
& Current Affairs FDI+F11 by Ministry of Information 
TV Channel & Broadcasting 

www.mIb.nic.ln 

f. Up-linking a Non- 100% FIPB Subject to guldeUnes IHued PN 112008 
news & Current by Ministry of Information 
Affalrs TV & Broadcasting 
Channel www.mlb.nic.ln 

8. Cigars & 100% F1PB Subject to industrial llcen .. PN 412008 
Cigaren.,- under the Industries 
Manufactur. (Development & Regulallon) 

Act,1951 
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9. Coal & Lignite 100% Automatic Subject to provisions of PN 412008 
mining for captive Coal Mines 
consumption by (Nationalization) Act. 1973 
power projects. www.coal.nic.in 
and iron & steel. 
cement production 
and other eligible 
activities permitted 
under the Coal Mines 
(Nationallsallon) Act, 1973. 

10. Coffee & Rubber 100% Automatic PN 412006 
proce •• lng & 
warehousing 

11. Con.truction 100% Automatic Subject to condition. PN 212005 & 
Development notified vide Pres. Note 2 PN 2/2006 
project., including (2005 Series) including: 
housing, a. minimum capitalization 
commercial of USS 10 million for 
premi .... resorts. wholly owned .ubsidlaries 
educational and US$ 5 million for 
Institutions, JOint venture. The funds 
recreational would have to be brought 
facilltie., city within .Ix month. of 
and regional commencement of 
level infrastructure. business of the Company. 
township •. 

b. Minimum area to be 
developed under each 
project- 1 0 hectares in 
case of development of 
serviced housing plots; 
and built-up area of 50,000 
sq. mts. in case of 
construction development 
project and any of the 
above in case of a 
combination project. 
[Note: For investment by 
NAls, the conditions mentioned 
in Prell Note 212005 are 
not applicable.] 

12. Courier service. 100% FlPB Subject to existing law. and PN 412001 
for carrying exclusion of activity relating 
packages, parcels to distribution of letters, 
and other items which Is exclusively 
which do not come reserved for the State. 
within the ambit of www.lndlapoat.gov.ln 
the Indian Post OffIce 
Act,1898. 
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13. Defence 26% FIPB Subject to licensing under PN412001& 
production Industriel (Development & PN 212002 

Regulation) Act, 1951 and 
guidelines on FDI In production 
of arms & ammunition. 

14. Floriculture , 100% Automatic PN 412008 
Horticulture, 
Development of 
Seeds, Animal 
Husbandry, 
Pisciculture, 
aqua-culture, 
cultivation of 
vegetablel, 
mushrooms, 
uneler controlled 
conditions and 
services related 
to agro and 
allied lectors. 

15. Hazardous 100% Automatic Subject to PN 412006 
chemicals, viz .• Industrial llcenle under 
hydrocyanic acid the Inclultriel (Development 
anellts derivatives; & Regulation) Act. 1951 
phosgene and its and other Mctoral 
derlvativel; and regulations. 
Isocyanatel and 
dilsocyantel of 
hydrocarbon. 

16. Industrial 100% . Automatic Subject to PN 412006 
explosives- indultrlal license under 
Manufacture Indultries (Development 

& Regulation) Act. 1951 and 
regulations uneler Explollves 
Act, 1898 

17. Insurance 260/. Automatic Subject to licensing by the PN 1012000 
Insurance Regulatory & 
Development Authority 
www.lrda.nlc.ln 

18. Investing 49% FlPB Foreign Investment In an PN 212000 & 
companies In Investing company will not PN 612005 
infrastructurel be counted towards sectoral 
services sector cap In Infrastructure/MMcel 
(except telecom HCtor provided the 
lector) Investment Is up to 49% and 

the management of the 
company II In Indian hanels 
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1 

18. 

20. 

(I) 
(II) 
(III) 

(Iv) 

(v) 

(vi) 
(vii) 
(viii) 
(Ix) 
(x) 
(xl) 

(xii) 

(xIII) 
(xlv) 
(xv) 
(xvi) 
(xvII) 

(xviii) 
(xix) 

2 3 

Mining covering 100% 
exploration and 
mining of diamonds 
& precious ston .. ; 
gold, sUver and 
minerals. 

DECEMBER 19, 2006 to Question, 

4 

Automatic 

5 

Subject to Mines & 
Minerals (Development & 
Regulation) Act, 1957 
www.min.s.nlc.ln 
Press Nota 18 (1998) and 
Press Note 1 (2005) are not 
applicable for setting up 
100% owned subsidiaries in 
so far as the mining sector Is 
concerned, subject to a 
declaration from the applicant 
that he has no existing joint 
venture for the sama area and! 
or the particular mineraI. 

6 

PN 212000, 
PN 312005, & 
PN 412006 

Non 88nklng Flnanc. Companl ••• approved actlvltl •• 

Merchant banking 
Underwriting 
Portfolio 
Management 
Services 
Inveltmant 
Advisory Servlcel 
Financial 
Conlullancy 
Stock Braking 
Auet Management 
Venture CapItal 
Custodial Services 
Factoring 
Credit Reference 
Agencies 
Credit Rating 
AgenCies 
La.llng & Finance 
Housing Finance 
Forex Braking 
Credit card business 
Money changing 
bUllness 
Micro credit 
Rural credit 

100% Automatic Subject to: 
a. minimum 
capitalization norms 
for fund "ased 
NBFCs - US$ 0.5 
million to be brought 
upfront for FDI up to 
51%; US$ 5 million 
to be brought upfront 
for FDI above 51% 
and up to 75% and 
USS 50 million out of 
which US$ 7.5 million 
to be brought upfront 
and the balance In 24 
months for FDI 
beyond 75% and up 
to 100% 
b. minimum capitalization 
norms for non-fund 
based NBFC 
activities- US$ 0.5 million 
c. foreign invastors can 
set up 1 00% operating 
subsidiaries without the 
condition to dlsinvast a 
minimum of 25% of Its 
equity to Indian entitles 
subject to bringing in 
Under Secretary US$50 million 
without any restriction on 
number of operating 
subsidiaries without 
bringing additional capital. 
d. joint venture operating 
NBFC'I that have 75% or 

PN 212000 
PN 612000, & 
PN 212001 

332 
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less than 75% foreign 
Investment will also be 
allowed to set up subsidiaries 
for undertaking other NBFC 
activities subject to the 
subsidiaries also complying 
with the applicable minimum 
capital inflow. 
e. compliance with the 
guidelines of the RBI. 

21. Petroleum & Natural Gas sector 

a. Other than 100% Automatic Subject to sectoral PN 112004 & 
Refining and regulations issued by PN 412008 
including market Ministry of Petroleum & 
study and Natural Gas, and 
formulation; In the case of actual 
Investment! trading and marketing 
financing; setting of petroleum produds, 
up infrastructure divestment of 26% 
for marketing In equity In favour of 
Petroleum & Indian partner/public 
Natural Gas within 5 years 
sector www.petroleum.nlc.ln 

b. Refining 28% In case FIPB Subject to Sectoral policy PN 212000 
of PSUs (In case of www.petroleum.nlc.ln 
100% in PSUI) 
case of Automatic 
Private (In case of 
companies private 

companies) 
22. Print Media • 

a. Publishing of 28% FIPB Subject to Guidelines 
newspaper and notified by Ministry of 
periodicals dealing Information & Broadcasting. 
with news and www.mlb.nlc.ln 
current affairs 

b. Publishing of 100% FIPB Subject to guidelines PN 1/2004 
scientific Issued by Ministry of 
magazines! Information & 
specialty Journals! Broadcasting. 
periodicals www.mib.nlc.ln 

23. Power Including 100% Automatic Subject provisions of the PN 211988, 
generation (except Electricity Act, 2003 PN 712000, & 
Atomic energy), www.powermln.nic.ln PN 412008 
transml .. ion, 
distribution and 
Power Trading. 
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• 24. Tea Sector, 100010 FIPB Subject to divestment of PN 612002 
Including tea 26% equity in favour of 
plantation Indian partner/Indian public 

within 5 years and prior 
approval of State Government 
for change in land use. 

25. TeleoommunlClltlon8 

L Basic and cellular, 74% Automatic Subject to guidelines PN 512005 
Unified Access (including up to 490/0. notified In the PN 5(2005 
Services, FDI, FII, FIPB Series) 
NationaVlnternational NAI, beyond 
Long Distance, FCCBs, 49% 
V-Sat, Public ADAs, 
Mobile Radio GDRs, 
Trunked Services convertible 
(PMRTS), Global preference 
Mobile Personal sharel, 
Communications and 
ServIces (GMPCS) proportionate 
and other value foreign 
added telecom equity in 
.ervice. Indian 

promotertl 
Investing 
Company) 

b. ISP with gateways, 74% Automatic Subject to licensing and PN 412001 
radio-paging, end- up to 490/0. security requirements 
to-end bandwidth. notified by the 

FIPB Department of 
beyond Telecommunications 
490/0 www.dotindia.com 

c. ISP without 100% Automatic Subject to the condition PN 9/2000 
gateway, up to 49%. that such companies 
Infrastructure shall divest 26% of their 
provider providing FIPB equity In favour of Indian 
dark fibre, beyond public In 5 years, if these 
electronic mail and 49% companies are listed in 
voice mail other parts of the world. 

Also subject to licensing 
and security requirements, 
where required. 
www.dotindia.com 

d. Manufacture of 100% Automatic Subject to sectoral PN 212000 
telecom requirements. 
equipments www.dotindia.com 

26. rr.ctIng 

a. Whol.sale/cash 100%. Automatic Subject to guidelines for PN 412006 
& carry trading FDI in trading Issued by \ 

Department of Industrial 

b. Trading for exports 100% Automatic Policy & Promotion vide 
Press Note 3 (2006 Series) 
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c. Trading of Items 100% FlPB 
sourced from 
,man scale .ector 

d. Test marketing of 100% FIPB 
such Items for which 
• company hal 
approval for manufacture 

e. Single Brand 51% FIPB 
product retailing 

27. SateUite. - 74% r=JPB Subject to Sectoral 
Eatabllahment guidelines Issued by 
and operation Oepartmflnt of SpaceJlSRO 

www.lsro.org 

28. Special Economic 100% Automatic Subject to Special PN 9/2000; 
Zon •• and Free Economic Zone. Af:I,. PN 2/2006;& 
Trade Warehousing 2005 and the Foreign PN ~006 
Zon •• covering Trad. POl/cy. 
setting up of thell www.llzlndla.nlc.ln 
Zon .. and IItting 
up units In the Zones 

S",tement-l/ 

FiMncJal Year ~e of FD/lnflow. from AprIl 2003 to September 2006 

(Amount Rs. In Crore) 

SI.No. Country 2003-04 2004-05 2005-06 2006-07 Total 
Apr-Mar Apr-Mar Apr-Mar Apr-Sep 

2 3 4 5 6 7 

1 Australia 91.30 84.98 41.33 132.78 350.40 

2 Austria 9.26 21.87 7.19 0.02 38.35 

3 Bahamas 12.05 26.04 2.69 0.00 40.78 

4 .i Bahrain 49.25 0.00 1.01 0.21 50.46 

5 Belgium 81.98 2.47 54.00 2.71 141.16 

6 Belorullia 0.00. 0.00 0.00 8.75 8.75 

7 Bermuda 3.24 12.07 0.76 17.36 33.44 

8 Brazil 0.00 0.11 0.14 0.00 0.25 

9 Bulgaria 0.01 0.63 0.00 0.00 0.64 

10 Canada 46.50 65.84 53.73 57.36 223.23 

11 Cayman Island 91.15 38.27 132.55 57.66 319.63 
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12 Channel 1.land 3.00 2.45 18.58 0.18 24.22 

13 China 0.26 5.98 4.17 2 •• 13.08 

14 Croatia 0.01 0.00 0.00 0.00 0.01 

15 Czech Republic 0.00 0.00 0.44 0.00 0.44 

16 Cypru. 16.29 12.09 308.87 94.68 433.00 

17 Denmark 83.83 95.49 207.14 7.17 373.43 

18 Finland 0.03 8.89 14." 8.03 27.52 

19 Chile 0.00 000 0.00 7.14 7.14 

20 France 178.27 538.78 82.20 178.25 873.48 

21 Greece 0.01 0.01 0.24 0.01 0.27 

22 Germany 373.40 683.18 1,344.53 175.02 2,558.14 

23 Honokong 07.74 48.23 118.38 108.84 ~71.97 

24 Hungary 0.00 0.00 0.47 0.01 0.48 

25 tndone.la 8.27 1.28 4.71 0.41 14.87 

28 Ireland 4.90 3.85 40.24 63.41 112.50 

27 'RotMan 0.76 2.00 1.87 0.00 4.73 

28 I.rael 1.12 0.58 20.00 0.85 22.33 

29 Italy 25.00 124.86 178.39 162.09 491.35 

30 Llechten.teln 3.06 0.00 0.00 0.00 3.06 

31 Japan 380.45 575.19 925.07 179.09 2,039.80 

32 Kazakhltan 0.00 0.10 0.00 0.00 0.10 

33 Korea (North) 0.00 1.50 0.10 0.00 1.80 

34 Lebanon 0.01 0.00 0.00 0.87 0.88 

35 Korea (South) 109.94 157.04 289.05 160.38 898.39 

38 Kuwait 0.42 7.25 0.87 12.37 20.92 

37 Luxembourg 17.16 2.09 25.85 12.35 57.45 

38 MaJaYlta 217.36 38.50 31.10 15.98 300.95 

39 Mauritlul 2,608.68 5,141.36 11,441.07 11,692.88 30,883.80 

40 Mexico 0,00 ' 0.00 0.17 0.00 0.17 

41 Maldive. 0.01 0.00 13.06 0.01 13.08 • 
42 NRI 72.53 288.29 2t288 .• 508.12 3, '85.81 
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1 2 3 4 5 8 7 

43 Nepal 0.00 0.35 0.00 0.00 0.35 

44 Nethertand. 2.247.32 1.218.81 340.37 445.95 4.250.46 

45 Nevi. 0.00 0.00 83.96 0.00 83.98 

48 New Zealand 0.00 0.49 0.55 0.13 1.17 

47 Nigeria 4.SO 2.14 0.00 1.80 8.45 

48 Norway 0.58 0.62 2.53 18.90 22.63 

49 Oman 37.44 24.86 3.04 0.00 66.35 

50 Panama 0.00 0.08 10.80 0.00 10.68 

51 Phllllpine. 0.00 1.29 0.73 0.00 2.02 

52 Poland 1.10 0.25 7.04 0.00 8.39 

63 Portugal 0.00 0.00 0.56 0.89 1.46 

54 aatar 0.05 0.35 0.00 0.00 0.40 

55 RUlila 0.20 1.21 1.61 117.47 120.49 

58 Saudi Arabia 28.20 0.20 3.95 0.19 32.53 

57 SIngapore 171.73 821.73 1.218.24 2,232.63 4,444.32 

58 Scotland 0.00 0.00 8.79 0.00 8.79 

59 South Africa 11.75 20.93 97.30 165.30 295.28 

60 Slovakia 0.00 7.93 0.00 0.00 7.93 

61 Spain 9.15 27.54 38.05 120.95 195.70 

62 Sri Lanka 0.00 1.68 2.10 0.62 4.40 

83 Sweden 187.34 338.19 137.00 18.53 681.06 

84 Switzerland 206.61 353.38 425.83 172.16 1.157.98 

65 Taiwan 2.63 12.76 4.26 0.59 20.25 

86 Thailand 5.63 11.17 21.87 11.32 49.99 

67 Turkey 0.19 0.04 0.00 0.00 0.23 

68 U.A.E. 77.33 177.71 219.41 313.70 788.15 

69 UK 768.54 458.34 1,164.13 519.17 2,910.18 

70 U.S.A. 1.858.25 3.055.31 2,209.83 1,860.93 8,784.32 

71 Ukraine 0.00 O.OS 0.00 0.01 0.08 

72 Venezuela 0.00 0.00 0.00 0.00 0.00 

73 Uruguay 0.00 0.00 8.33 7.25 13.58 
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74 Britlah Virginia 9.61 6.52 24.28 135.89 178.28 

75 WHtlndles 0.00 1.10 130.97 9.21 141.27 

78 Vugoslavla 0.00 0.47 0.00 0.00 0.47 

77 Unlndlcated Country 12.14 74.48 615.79 316.83 1,020.03 

78 Malta 0.42 O.Qi 0.02 0.00 0.52 

79 Iran 0.00 0.00 0.00 0.01 0.01 

80 Tanzania 0.00 0.00 0.00 0.00 0.00 

81 Georgia 0.00 0.00 0.01 0.00 0.01 

82 Glbrahar 0.01 10.08 37.03 0.00 47.12 

83 Jordon 0.00 0.03 0.00 0.28 0.31 

84 Vietnam 0.03 0.00 0.00 0.00 0.03 

85 Ice Land 0.80 0.00 78.03 0.00 78.83 

88 Kenya 4.82 0.00 0.04 0.73 5.3,9 

87 Egypt 0.00 0.07 0.22 0.00 0.29 

88 Vaman 0.00 0.04 0.00 0.00 0.04 

89 Cuba 0.01 2.15 2.16 0.00 4.31 

90 Liberia 0.00 0.00 48.84 0.14 48.78 

81 May.nm., 0.23 0.00 0.00 0.58 0.82 

82 Moracco 68.97 0.00 0.00 0.01 69.98 

93 Columbia 0.01 0.00 1.09 0.00 1.11 

94 Briliah Isles 0.00 22.88 1.21 0.00 23.89 

85 Aruba 1.74 0.22 0.00 0.00 1.96 

96 Virgin Islands 0.00 0.58 0.00 4.39 4.97 

87 Peru 0.00 0.16 0.04 0.00 0.20 

88 Tunisia 0.00 18.84 0.00 0.00 19.84 

89 Uganda 0.00 0.41 3.12 0.00 3.52 

100 Seychelles 0.00 4.47 0.00 0.00 4.47 
101 West Africa 0.00 0.00 0.07 0.00 0.07 
102 Fiji Islands 0.00 0.00 0.00 13.63 13.63 

103 EutAfrica 0.00 0.00 0.00 0.00 0.00 

104 Advance of Inflow • 1,880.78 2,485.15 0.00 0.00 4,385.90 

105 Stock Swapped • 172.50 0.00 28.37 0.00 \200.87 

Grand Total 12,117.27 17,137.87 24,812.74 20,155.22 74,023.10 

Nate: (I, ...... 'equity capIIIII CIOI'ftPDMI*' only. 

(II)· For .. , CounIry wIM ....... lIIan '- not pnwkW _ ~ IMk oIlndL 
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Flnana.J Year-wis. FDllnflOWl from AprIl 2003 to s.ptember 2006 

(Amount As. In Crore) 

51. No Sector 2003-04 2004-05 2005-06 2008-07 
Apr-Mar Apr-Mar Apr-Mar Apr-Sep Total 

2 3 4 5 8 7 

Metallurgical Industries 146.08 880.95 680.84 511.31 2,219.16 

2 Fuels (Power & 011 Refinery) 520.94 759.00 415.71 631.57 2,327.22 

3 Boilers and Steam Generating Plants 0.20 2.34 0.00 14.98 17.52 

4 Prime Movers other than Electrical 0.00 0.25 0.00 0.00 0.25 

5 Electrical. Equipment (Inc! SIW & Elec) 2,449.32 3,280.58 6,499.06 3,601.15 15.830.11 

6 Telecommunications 531.95 538.41 3,023.46 1,834.79 5,978.82 

7 Tnansportatlon Indusby 1,417.13 815.10 982.8Q 1,187.25 4,402.48 

8 Industrial Machinery 13.93 40.74 187.52 33.69 275.87 

9 Machine Tools 250.75 50.73 100.25 119.30 521.03 

10 Agricultural Machinery 0.11 0.01 415.97 0.00 418.09 

11 Earth-Moving Machinery 0.05 0.47 231.30 4.58 236.40 

12 Mitcellaneous Mechanical & Engineering 100.07 56.73 228.21 178.29 581.21 

13 Commercial, Office & Household Equipment 40.88 82.46 111.41 13.22 228.01 

14 Medical and Surgical Appliances 9.26 24.05 8.72 5.98 4ti.UI 

15 Industrial Instruments 4.16 4.95 1.89 0.00 10.80 

16 ScIentific Inltruments 0.07 0.14 0.45 0.00 0.66 

17 Fertilizers 99.29 81.90 19.31 1.82 182.33 

18 Chemlcall (Other than Fertilizers) 93.89 908.88 1,979.06 439.35 3,420.77 

19 Photographic Raw Film and Paper 1.35 27.62 0.00 10.05 39.02 

20 Dy.Sluffs 2.00 5.42 0.00 0.00 7.42 

21 Drugs and PharmaceuticaJl 501.67 1,342.91 759.70 219.39 2,823.67 

22 Textll .. (Inctude Dyed, Printed) 42.84 196.84 414.67 99.09 753.44 

23 PII*' and Pulp including Paper Product 31.68 12.41 122.90 13.38 180.36 

24 Sugar 0.25 13.51 13.10 0.00 28.88 . 
25 Fermentation Inclultri8I 7.82 41.84 28.57 14.84 92.88 

28 Food Procelling Indultrlel 510.85 174.08 182.94 150.12 1,018.00 

27 Vegetable Oill and Vanupati 7.7g 41.03 54.00 7.09 109.91 
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2 3 .. 5 6 7 

28 Soap., Cosmeticl and Toilet Preparation. 0.00 ".09 388.49 1.7" 39".32 

29 Rubber Good. 29.31 18<4.18 150." n.06 .... 1.33 

30 Leather, Leather Goods and Pickers 32.18 2.03 4.89 5.28 ..... 37 

31 Glas. 24.11 38.47 3.54 1.42 87.55 

32 Ceramlcl 6.78 123.09 25.02 4.40 158.29 

33 Cement and Gypsum Products 44.04 0.73 1,969.82 96.00 2,110.59 

34 Timber Producta 0.50 0.31 465.64 0.00 468.45 

35 Defence Industries 0.00 0.24 0.00 0.00 0.24 

36 Conlultancy Services 257.1'3 1,166.83 206.44 354.54 1,884.95 

37 Service Sector 1,235.27 2,105.53 2,565.04 8,955.08 12,860.93 

38 Hotel & Tourllm 226.80 168.85 315.59 289.24 980.48 

39 Trading 104.66 65.72 123.43 248.63 540.45 

40 Miscellaneous Industries 1,319.11 1,399.71 1,907.83 3,052.61 7,679.25 

41 Advance of Inflow • 1,880.76 2,485.15 0.00 0.00 4,365 90 

42 StClck Swapped • 172.50 0.00 28.37 0.00 200.87 

Grand Total 12,117.36 17,137.87 24,612.74 20,155.22 74,023.19 

Note: (I) IncIudn 'equity capital components' only. 
(II) • For this, SecIor-wl .. /nfclr1NlJon II not provided by Reurve Benk 01 india. 

Sick Textile Mille 

3952. SHRI S.K, KHARVENTHAN: 
SHRI MANORANJAN BHAKTA: 

Will the Minister of TEXTILES be pleaaed to state: 
(a) the number of textile mills In the country 

Including Tamil Nadu declared sick, State-wise and Union 
Territory wi .. ; 

(b) the reasons for their sicknesl; 

(c) whether the Govemment has any proposal to 
revive those sick textile mills and to provide adequate 
employment to the workers; 

(d) if so, the details thereof, State-wi .. ; 

(e) whether a large number of peoplelworkera 
working in National Textile Corporation have become jobless 
after dosure of about 65 mills; 

(f) if so, whether any ag .... ment has been signed 
between the workers unionl and the Government; and 

(g) If so, the detail, thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) There wer. 
825 textile case. registered with Board for Industrial & 
Financial Reconstruction (BIFR) as sick units as on 
31.01.2006 Including 173 cues In the state of Tamllnadu. 
The state wi .. details of the cues registered with BIFR u 
on 31.01.2006 are 88 under: 

S.No. 

1 

2 

3 

4 

5 

6 

7 

State/Union Territory 

2 

Andhra Prad .. h 

Assam 

Bihar 

Chandlgam 

Dadra and NIIgIU' Ha",1 

Deihl 

Goa 

All Textile Cu.s 

3 

52 

5 

2 

1 

4 

42 

1 
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1 

8 

• 
10 

11 

12 

13 

14 

15 

18 

17 

18 

18 

20 

21 

22 

23 

2 

Gujarat 

Haryana 

Himachal Pradesh 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharuhtra 

OrIs .. 

Pondlcherry 

Punjab 

Rajasthan 

Tamllnadu 

Uttar Pradesh 

Uttaranchal 

Weat Bengal 

Total 

3 

113 

28 

1 

1 

42 

13 

28 

153 

S 

1 

34 

43 

173 

40 

5 

38 

825 

(b) Not withstanding the remarkable growth In the 
textile sector, which h .. been showing considerable vibrancy 
In recent years, there are several mills, particularly 
composite mills, In the organised sector, which are alck due 
to reasons like high power cost, lack of modernization, 
bloated man power, poor management and marketing 
strategy, Inappropriate product mix, low productivity, and 
Internal factors etc. 

(c) and (d) Government H8kI to foster a poHcy regime, 
which facilitat .. growth and development of Indian Industry. 
It has taken a number of steps for rwIvaI of sick industrial 
units which, inter-alia, Include, guidelines of the Reserve 
Bank of India (RBI) to banks, amalgamation of sick units 
with healthy units, .. ttIng up of BIFR under the Sick Industrial 
CompanIes (SocIal ProvIsions) Act, etc. The RBI has been 
ISIUIng from time to time elaborate guldelln .. covering all 
.,... of Industrial rehabilitation viz. detection of Industrial 
sickness at incipient stage, identification of aIcIcIweak until, 
carrying out viability study of the units then extending relief 
and concessions to only viable units, co-ordlllalion among 
bankl and financial Institutions and banks themselves, 
norms for promoter's contribution, extended period for 
NpaymentlrncheduHng of loans, conY'8f'liona and waivers 

of penal ratelcompound Interest etc. BIFR h .. been HI up 
with a view to arranging the timely detection of sick and 
potentially sick companies and for the speedy determination 
of preventive, arneHorative and remedial measures, which 
need to be taken In respect of such companies. It appoints 
operating agencies for preparation of rehabilitation 
proposals In respect of potentially viable units. It takes 
decision on rehabiUtation on the buls of its findings. Statui 
of 825 regia .... with BIFR as sick units u on 31.1.2008 II 
as under:-

S. No. Status All Textile Cases 

1 

2 

3 

4 

5 

S 

7 

8 

9 

10 

11 

12 

13 

Declared No Longer Sick 

Draft Scheme 

Dropped as net Worth become 
Polltlve 

Failed Reopened 

Non MaIntainable 

Other 

Remanded by AAIFRI Court 

Scheme Sanctioned under 
aeolion 17(2) of SICA, 1985 

Scheme Sanctioned by the 
AAIFR I Stay Order by Court I 
Stayed by AAIFR 

Scheme Sanctioned under section 
18(4) SICA 1985 

Under Enquiry 

Winding up Notioe 

Winding up recommended section 
20(1) SICA. 1985 

Total 

47 

9 

8 

3 

128 

38 

12 

3 

2 

50 

286 

11 

220 

825 

With the objective to provide interim relief to textile 
worke,. rendered unemployed as a consequence of 
permanent clOlure of textile unltl, the Textile Workera' 
Rehabilitation Fund Scheme (TWRFS) Is in operation with 
effect from 15th September. 1 ees. Relief under the Scheme 
II avaDable only for three ye.,. on a tapering basil but not 
extending beyond the date of auperannuatlon In t~e 
following manner:-

• to 1I1e extent of 75% of the wage equivalent in the first 
year of the closure of the unit; 

• to the extent of 50% of the wage equivalent In the 
lecond year: and 



351 Written Answers DECEMBER 19, 2008 to OUe.rJons 352 

to the extent of 25% of the wage equivalent in the third Stetemen' 
year. Numbe, of Jan Shlkshan Sansthan, 
Till 21.1 0.2006, under the Scheme, 32 units in Gujarat, Sanctioned In the Country 

4 units In Tamil Nadu, 3 units in Maharashtra, 4 units in S.No. State No. of JSS. Sanctioned 
Madhya Pradesh, 1 unit in Karnataka and 1 unit in Delhi, 
i.e., a total ot 45 mills were found eligible under the scheme. 1. Andhra Pradesh 10 

A total of 79927 workers out of 99,132 eligible workers of 45 2. Arunachal Pradesh 01 
mill. had been disbursed relief of Rs. 185.03 crore. 

3. Assam 03 
(e) Workers of 65 unvlable mills who opted for 

Modified Voluntary Retirement Scheme (MVAS) were given 4. Bihar 07 

very attractive compensation and the NTC has paid As. 5. Chhattlsgarh 02 
1860.80 erores by way of compensation to 53,656 workers. 

6. Deihl 02 
(f) and (g) The revival Scheme of NTC was approved 

7. Goa 01 by BIFR after consulting all Btake holders including the Trade 
Union •. B. Gujarat 07 

Jan Sikahan Sanal"n 9. Haryana 05 

3953. SHAI G.V. HARSHA KUMAR: 10. Jammu and Kashmir 01 
SHAI KINJAAAPU YERAANNAIDU: 11. 

Will the Minister of HUMAN AESOURCE DEVELOP-
Jharkhand 05 

MENT be pleased to state: 12. Kamataka 10 

(a) the number of Jan Sluhan Sansthan functlo- 13. Kerala 09 
nlng/sanctloned so far In the country, State-wise; 14.- Madhya Pradesh 24 

(b) whether the Govemment has received propo- 15. Maharuhtra 16 
Iala from the varioul State Government Including Andhra 
Pradesh for setting up of Jan Sikshan Sansthan, during each 16. Manlpur 03 
of the lut three years; 17. Mlzoram 01 

(c) if so, the details and ltatul thereof, State-wise; 18. Nagaland 01 
and 

19. Orllsa 12 
(d) the time by which pending proposal are likely 

20. Punjab 02 to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
21. Rajasthan 06 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 22. Tamil Nadu 09 
(a) 194 Jan Shikshan Sansthans has been sanctioned 10 

23. Trlpura 01 far in the country. A statement showing State-wl.e the number 
of Jan Shlkshan Sansthans sanctioned Is enctosed. 24. Uttar Pradesh 42 

(b) to (d) The scheme of Jan Shikshan Sanathan does 25. Uttaranchal 05 
not provide for setting up of Jan Shikshan Sansthans under 26. Welt Bengal 08 
the aegis of State Govemments. As per the scheme, the Jan 
Shikshan Sansthan can be sanctioned either to Voluntary 27. Chandlgarh 01 
Organizati",n or to University only where an appropriate Total 194 
Voluntary Organization can not be located. 

", . . 
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12.00 hra. 

(English) 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI): Mr. ~er, Sir, with your 
permialion, may I be permitted to propose that we dispose 
of the only Legislative Item - Prohibition of Child. MarrIage 
BIII- by 4 p.m. today with the reply of the hon. Minister and 
cIoIe the deliberations of the HOUle by 4.30 p.m. lubj~~t to 
your concurrence and the consent of the House? The short 
duration dIacu,lion under Rule 193 may begin for a minute 
and may be kept alive for the next Session? 

MR. SPEAKER: II that the sense of the House? 

SeVERAL HON. MEMBERS:Ye •• 

MR. SPEAKER: Okay. W. shall follow that. 

... (Interruptlons) 

MR. SPEAKER: Your oblervation is not recorded 
because you are ulurping a seat. 

... (Interruptlons) 

12.01 ..... 

PAPERS LAID ON THE TABLE 

[EngN.h} 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): I 
beg to lay on the Table a copy of the Annual Admlniltration 
Reportl (Hindi and English verliona) of the Cantonment 
Boarda, for the year 2005-2006, along with Accounts. 

[Placed in Ubrary, See No. L. T. 5632106] 

[TranMitionj 

THE MINISTER OF MINES (SHRI SIS RAM OLA): Sir. I 
beg to lay on the TabIe:-

(1) A copy each of the following papers (Hindi and 
Engllah versIona) uncler aub-Iection (1) of section 
619A of the Companlel Act, 1956:-

(a) (i) Review by the Government of the 
working of the National Aluminium 
Company Limited, Bhubanelwar. for 
the year 2005-2006. 

(English] 

(Ii) Annual Report of the National Alumi-
nium Company Limited, Bhubanelwar, 
for the year 2005-2006, alongwllh 
Audited Accounts and comments of the 
Comptroller and Auditor General there-
on. 

[Placed in Library, See No. L.T. 5633106) 

(b) (i) Review by the Government of the 
working of the Hlndultan Copper 
Limited, Kolkata, for the year 2005-
2006. 

(Ii) Annual Report of the Hlndultan Copper 
Limited, Kolkata, for the year 2005-
2006. aJongwith Audited Accounts and 
comments 01 the Comptroller and 
Auditor General thereon. 

[Placed In Library, S .. No. L.T. 5634106) 

(c) (i) Review by the Government of the 
working of the Mineral Exploration 
Corporation Limited, Nagpur, lor the 
year 2005-2006. 

(iI) Annual Report of the Minerai Expo. 
ration Corporation Limited, Nagpur, for 
the year 2005-2006, alongwlth Audited 
Accounts and comments of the C0mp-
troller and Auditor General thereon. 

(Placed In. library, See No. L. T. 5835108) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Sir, with your 
permllllon, on behalf of my lenlor colleague Shri P. 
Chldarnbaram ... 

MR. SPEAKER: He Ihould have taken permlliion 
earlier. I will not allow It In future. 

SHRI S.S. PALANIMANICKAM: I beg to lay on the 
Table:-

(1) A copy of the Seventh Progrnl Report (Hindi and 
EngHlh version.) on the action taken In puI'Iuant 
to the recommendatlonl of the Joint Parfla-
mentary Committee on Stock Market Scam and 
matterl relating thereto - December. 2006. 

(Placed In Ubrary, See No. L. T. 5838106) 

(2) A copy of the Tax Return Preparer Scheme, 2008 
(Hindi and English verllons) publilhed In 
Notification No. S.O. 2039 (E) In GazeUe of India 
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dated the 28th November, 2006 under of section 
286 of the Income Tax Act, 1961, together with an 
explanatory memorandum. 

[Placed In Library. See No. L.T. 5637/08] 

(3) A copy of the Mid-Vear Review - 2008-2007 (Hindi 
and English versions). 

[Placed In Ubrary, See No. L. T. 5638/06] 

(4) A copy of the Narcotic Drugs and Psychotropic 
Substances (Amendment) Rules. 2006 (Hindi and 
English versions) published In Notification No. 
G.S.R. 639 (E) In Gazette of India dated the 13th 
October, 2006. under section 77 of the Narcotic 
Drugs and Psychotropic Substances Act. 1985. 
together with an Explanatory memorandum. 

[Placed in Ubrary. See No. L. T. 5639/06] 

(»aMIatlon] 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): Sir, I beg to lay on the Table:-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Khadl and Village 
Industria. Convnlaalon, Mumbal. for the year 
2005-2006. 

(iI) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Khadl and Village Industries 
Commls.lon, Mumbal, for the year 2005-
2006. 

(iii) A copy of the Annual Accounts (Hindi and 
English versions) of the Khadl and Village 
Industries Commission, Mumbal. for the year 
2005-2006. together with Audit Report 
thereon. 

(Iv) A copy of the Review (Hindi and English 
version.) by the Government on the Audited 
Accounts of the Khadl and Villag. Industries 
Commlllion. Mumbai. for the year 2005-
2006. 

(Placed In Library. See No. L.T. 5840106] 

(2) (I) A copy of the Annual Report (Hindi and 
English versions) of the Credit Guarant .. 
Fund Trust for SmaJllncluatrie •• Mumbal, for 
the year 2005-2006. alongwlth Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Credit Guarant .. Fund Trust 
for Small Induatriel, Mumbal, for the year 
2005-2006. 

[Placed In Ubrary, See No. L.T. 5641/06] 

(3) (\) A copy or the Annual Report (Hindi and 
EngHsh versions) of the Coir Board, Koehl. 
tor the year 2005-2008, aIongwIth Accounts. 

(Ii) A copy of the Review (Hindi and Engl"h 
versions) by the Government of the working 
of the Coir Board, Kochl, for the year 2005-
2006. 

[Placed in Library, 8M No. L. T. 5842106J 

(4) A copy each of the following papera (Hindi and 
English versions) under sub-section (1) of section 
819A of the Companle, Act. 1958:-

(a) (I) Statement regarding Review by the 
Government of the working of the 
National Small Industries Corporation 
Limited. New Deihl. for the year 2005-
2006. 

(b) 

(c) 

(II) Annual Report of the National Small 
Industries Corporation Limited. New 
Delhi. for the year 2005-2006, along-
with Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed In Ubrary. 8M No. L.T. 5643106) 

(I) Statement regarding Review by the 
Government of the working of Deihl 
State Industrial Development Corpo-
ration LImited, New Deihl. for the year 
2004-2005. 

(II) Annual Report of the Deihl Sta.e 
Indultrlal Development Corporation 
Limited. New Deihl. for the year 2004-
2005. alongwlth Audited Accounts and 
comments of the C0l1'!ptroller and 
Auditor General thereon. 

[Placed In Ubrary. See No. L. T. 5644I06J 
(I) Statement regarding Review by the 

Government of the working of AndamIn 
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and Nicobar Islandl Integrated Deve-
lopment Corporation Urnlted, Port Blair, 
for the year 2004-2005. 

(ii) Annual Report of the Andaman and 
Nicobar Illands Integrated Develop-
ment Corporation LimIted, Port Blair, for 
the year 2004-2005, aIongwith Audited 
Accounts and comments of the Comp-
troller and Auditor GeneraJ thereon. 

(5) Two Itatementa (Hindi and English versj",:,!s) 
ahowlng reasons for delay In laying the papers 
mentioned at Item No. (b and c) of (4) above. 

(Placed In Library, See No. L.T. 5645106J 

(8) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Entrepreneurship, Guwahatl, for the year 
2005-2008, alongwlth Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Institute of Entrepre-
neurship, Guwahatl, for the year 2005-2006. 

[Placed in Ubrary, See No. L.T.5646/06J 

(7) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Institute for 
Entrepreneurship and Small BualneSl 
Development, Nolda, for the year 2005-
2008, alongwlth Audited Accounts. 

[EngH.h} 

(II) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the National Institute for Entrepre-
neurship and Small Business Development, 
Naida, for the year 2005-2006. 

[Placed In Ubrary, 8M No. L.T. 5847/06) 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English 
verslona) of the Tribal Cooperative Marketing 
Development Federation of India Limited, New 
DelhI, for the y .... 2005-2008, along with AudIted 
Accounts. 

(2) A copy of the Review (HIndI and English versions) 

by the Government of the working of the Tribal 
Cooperative Marketing DeV8lopmant Federation 
of India limited, New Deihl, for the year 2005-
2008. 

[Placed In library, See No. l. T. 5648106) 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): I beg to lay on the Table:-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the All India Handloom 
Fabrics Marketing Co-operative Society 
Limited, New Delhi for the year 2005-2006, 
along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the All India Handloom Fabric. Marketing 
Co-operative Society Limited, New DeIhl 'or 
the year 2005-2006. 

[Placed In Library, See No. L. T. 5849108) 

(2) (I) A copy of the Annual Report (Hindi and 
English versions) of the Wool and WOoIIana 
Export Promotion Council, New DelhI, for 
the year 2005-2006, along with Audited 
Account •. 

(II) A copy of the Review (Hindi and Engll.h 
versions) by the Government of the working 
of the Wool and Woollens Export Promotion 
Council, New Deihl, for the year 2005-2006. 

[Placed In Library, See No. l. T. 5650106) 

(3) (I) A copy of the Annual Report (Hindi and 
English versions) of the Central Wool 
Development Board, Jodhpur, for the year 
2005-2006, along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and Engflah 
versions) by the Govemment of the working 
of the Central Wool Development Board, 
Jodhpur, for the year 2005-2008. 

[Placed In Ubrary, 8M No. L.T. 5651/06) 

(4) (I) A copy of the Annual Report (Hindi and 
English versions) of the Wool Research 
Association, Thane, for the year 2005-2008, 
along with Audited Account •. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the wortdng 
of the Wool Research Association, Thane, 
for the year 2005-2008. 

{Placed In Ubrary, 1M No. L.T. 5852/08] 
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THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH): 
Sir, on behalf of my senior colleague Shri Sontosh Mohan 
Dev, I beg to lay on the Table a copy of the Annual Report 
(Hindi and English versions) on the performance of Central 
Public Sector Enterprises (Volumes I to III) (Public Enterprises 
Survey) for the year 2005-2006. 

(Placed In Library, See No. L. T. 5653106] 

[Translation) 

THE MINISTER OF RURAL DEVELOPMENT (OR. 
RAGHUVANSH PRASAD SINGH): Sir. I beg to Say on the 
Table a copy of the Annual Report (Hindi and English 
versions) of the National Rural Employment Guarantee Act, 
for the year 2005-2006 under National Rural Employment 
Guarantee Act, 2005. 

[Placed in Library. See No. L. T. 5654/06] 

[English) 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILO DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURy): I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Commission 
for Women. New Deihl, for the year 2002-
2003, along with Audited Accounts. under 
section 14 of the National Commission for 
Women Act, 1990. 

(II) A copy of the Action Taken Report (Hindi and 
English versions) on the recommendations 
contained In the Annual Report for the year 
2002-2003 of the National Commission for 
Women. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Commission for Women for 
the year 2002-2003. 

(2) Statement (Hindi and English versions) showing 
reason. for delay In laying the papers mentioned 
at (1) above. 

[Placed In Library, See No. L. T. 5655/06] 

(3) (I) A copy of the Annual Report (Hindi, and 
English versions) of the Central Adoption 
Resource Agency, New Deihl, for the year 
2001-2002. 

(II) A copy of the Annual Accounts (Hindi and 

English versions) of the Central Adoption 
Resource Agency, New Deihl, for the year 
2001-2002, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and Engllih 
versions) by the Government of the working 
of the Central Adoption Resource Agency, 
New Deihl, for the year 2001·2002. 

(4) Statement (Hindi and English versionl) Ihowlng 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed In Library, See No. LT. 5658106J 

(5) (I) A copy of the Annual Report (Hindi and 
English versions) of the Central Adoption 
Resource Agency, New Deihl, for the year 
2003-2004. 

(iI) A copy of the Annual Accounts (Hindi and 
English versions) of the Central AdoptIon 
Resource Agency, New Delhi, for the year 
2003-2004, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and Engllih 
versions) by the Government of the working 
of the Central Adoption Resource Agency, 
New Deihl, for the year 2003-2004. 

(6) Statement (Hindf and English versions) showing 
reasons for delay In laying the papers mentioned 
at (5) above. 

[Placed In Library, See No. L.T. 5657/08) 

MR. SPEAKER: Item No. 12, Shrl Pralul Patel- not 
present. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
B.K. HANOIQUE): On behalf of my coileague Shrl Surelh 
Pachourl I beg to lay on the Table:-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Central Government 
Conlumer Cooperative Soclet'y Limited 
(Kendriya Bhandar), New Deihl, lor the year 
2005-2006, along with AudIted Accounts. 

(II) A copy of the Review (Hindi and English 
""" versions) by the Government of the working 
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of the Central Government Consumer (5) (i) A copy of the Annual Report (Hindi and 
Cooperative Soef,ty Limited (Kendriya English versions) of the National Institute of 
Shandar), New Delhi, for the year 2005- Mental Health and Neuro ScIences, Banga-
2006. lore, for the year 2005-2006, along with 

(Placed in Library, See No. L. T. 5658106] Audited Accounts. 

THE MINISTER OF STATE IN THE MINISTRY OF (II) A copy of the Review (Hindi and English 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA versions) by the Govemment 0' the working 
LAKSHMI): I beg to lay on the TabJe:- of the National Institute 0' Mental Health and 

(1 ) A copy 0' the Drugl and Cosmetics (VII-amend· Neuro Sclenc8l, Bangalore, for the vear 

ment) Rule, 2005 (Hindi and English versions) 2005-2008. 

published In Notification No. G.S.R. 674 (E) in [Placed in Ubrary, See No. L. T. 5862108) 
Gaze .. e of India dated the 18th November, 2005 
under .eetlon 38 of the Drugs and Cosmetics Act, (6) (I) A copy of the Annual Report (Hindi and 
1940. English versions) of the National Institute 0' 

(2) Statement (Hindi and English versions) showing 
Naturopathy, Pune, for the year 2005-2008, 

reasons for delay In laying the papers mentioned 
along with Audited Accounts. 

at (1) above. (ii) A copy of the Review (Hindi and English 

[Placed In Ubrary, 8M No. L.T. 5659/06] versions) by the Government of the working 
of the National Institute of Naturopathy, Pune, 

(3) (i) A copy of the Annual Report (Hindi and for the year 2005-2008. 
English versions) of the Mahatama Gandhi 
Institute of Medical Sciences and Kasturba [Placed In Library, See No. L. T. 5663108) 

Hospital, Wardha, for the year 2005-2006, (7) (i) A copy of the Annual Report (Hindi and 
along with Audited Accounts. English versions) of the All India Institute of 

(II) A copy of the Review (Hindi and English Speech and H.arlng, Mysore, for the year 
vertlons) by the Government of the working 2005-2008, along with Audited Accounts. 
of the Mahatama Gandhi Institute of Medical (II) A copy of the Review (Hindi and Engllih 
Sciences and Kasturba Hospital, Wardha, versions) by the Government of the working 
for the year 2005-2006. of the All India Institute of Speech and 

[Placed In Library, See No. L. T. 5660106J Hearing, Mysore, for the year 2005-2006. 

(4) (I) A copy of the Annual Report (Hindi and [Placed In Library, SH No. L.T. 5884108] 
English versions) of the Central Council for 
Research In AyurYeda and Siddha, New (8) (I) A copy of the Annual Report (Hindi and 

Deihl, for the year 2005-2008. English versions) of the New Delhi Tuber· 
culosls Centre, New Deihl, for the year 2005-

(II) A copy of the Annual Accounta (Hindi and 2006, along with Audited Accounts. 
English versions) of the Central Council for 
Reaearch In Ayurveda and Siddha, New (II) A copy of the Review (Hindi and English 
Delhi, for the year 2005-2006, together with versions) by the Govemment of the working 
Audit Report thereon. of the New Delhi Tuberculo ... Centre, New 

Deihl, for the year 2005-2008. 
(iii) A copy of the Review (Hindi and English 

veraions) by the Government of the working [Placed In Library, 8M No. L. T. 5665108J 
of the Central Council for Re.earch in 

(9) (I) A copy of the Annual Report (Hindi and Ayurveda and 81dc1ta, New Delhi, for the year 
2005-2008. EngUsh veraIonl) of the Pharmacy Council 

of India, New Deihl, for the year 2005-2008, 
[Placed In Ubrary, See No. L. T. 5881/08) along with Audited Accounts. 
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(II) A copy of the Review (Hindi and English 
v .... lons) by the Government of the working 
of the Pharmacy Council of India. New Deihl. 
for the year 2005-2006. 

[Placed in Library. SH No. L.T. 5666106J 

(10) (I) A copy of the Annual Report (Hindi and 
English versions) of the Lala Ram Sarup 
Institute of Tuberculosis and Respiratory 
Diseases. New Deihl. for the year 2005-
2006, along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Lala Ram Sarup Institute of Tuber-
culosis and Respiratory Diseases, New 
Deihl. for the year 2005-2006. 

[Placed In Library, See No. L.T. 5667/06J 

(11) (i) A copy of the Annual Report (Hindi and 
English versions) of the Nationallnstitut. of 
Biologicals. Noida. for the year 2005-2006. 
along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Institute of Biologicals, Noida, 
for the year 2005-2006. 

[Placed in Library. See No. L.T. 5668106J 

(12) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 31 of the Cigarettes and other Tobacco 
Products (Prohibition of Advertisement and 
Regulation of Trade and Commerce. Production. 
Supply and Distribution) Act, 2003:-

(i) The Cigarettes and other Tabacco Products 
(Prohibition of Advertisement and Regulation 
of Trade and Commerce. Production, Supply 
and Distribution ( Second Amendment) 
Rules. 2005. published in Notification No. 
G.S.R. 698 (E) In Gazette of India dated the 
30th November. 2005. 

(II) The Cigarettes and other Tobacco Products 
(Packaging and Labelling) Rules, 2006, 
published in Notification No. 402 (E) In 
Gazette of India dated the 5th July. 2006. 

(III) The Cigarettes and other Tobacco Productl 

(Prohibition of Advertisement and Regulation 
of Trade and Commerce, Production, Supply 
and Distribution) Amendment Rules, 2008, 
published in Notification No. (l.S.R. 858 (E) 
in GazeUe of India dated Ihe 20th October, 
2006. 

(13) Two Itatements (Hindi and English versions) 
showing reasons for the delay In laying the 
papers mentioned at Item no. (i to II) of (11) aboYe. 

[Placed in Library, See No. L. T. 5669108J 

(14) A copy of the NotifICation No. G.S.R. 648 (E) (Hindi 
and English versions) published In Gazette of 
India dated the 18th October, 2008, constituting 
the Staring CommlttH ocnsistlng of the Members 
mentioned therein, to take action regarding 
violation of section 5 of the Cigarettes and other 
Tobacco Products (Prohibition of Advertisement 
and Regulation of Trade and Commerce, Produc-
tion. Supply and Distribution) Act, 2003, IlIued 
under section 25 of the said Act. 

[Placed in Library. See No. L. T. 5670108J 

(15) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
AnnLlal Reports and Audited Accounts 0' the 
twenty seven Institutions mentioned therein for 
the years 20a.-2005 and 2005-2006, within Ihe 
stipulated period of nine months after the close of 
the respective accounting years. 

[Placed in Library. See No. L.T. 5671/06J 

(16) (i) A copy of the Annual Report (Hindi and 
English versions) of the Dental Council 0' 
India. New Deihl, for the year 2005-2008, 
along with Audited Accounts. 

(i1) A copy of the Review (Hindi and Engllih 
versions) by the Govemment 0' the working 
of the Dental Council of India, New Deihl, for 
the year 2005-2006. 

[Placed in Library, See No. L.T. 5672106J. 

MR. SPEAKER: Item No. 15. - Dr. Dasarl ~ar.yana 
Rao. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Sir. on behalf of my coHeague Dr. Duart 
Narayana Rao ... 
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MR. SPEAKER: No, without prior permission I will not 
dow. Thi. la becoming a disease. 

... (Interruptlon,) 

SHRIMATI D. PURANDESWARI: The authorization 
hu been requested. 

MR. SPEAKER: You have to .eek my permission first. 

... (Interrupt/oM) 

MR. SPEAKER: There is no notice that the Mini.ter 
will be ab.ent. This will be the last time. 

SHRIMATI D. PUAANDESWARI: I am sorry. 

MR. SPEAKER: This cannot be a matter of right. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI): Sir, the hon. Mini.ter haa .ent 
a letter to the OffIce that ahe .hall lay the papers on hi. 
behalf. 

MR. SPEAKER: We shall .... If it is a mistake on thil 
lide, I will rectify that. But this impression .hould not be 
there that anybody can .tand up. 

SHRIMATI O. PURANDESWAAI: Sir, on behalf of Dr. 
Duart Narayana Rao I beg to lay on the Table:-

(1) A copy each of the fonowlng papera (Hindi and 
Englflh version.) under .ubsectlon (1) of .ectlon 
619 A of the Companiel Act, 1956:-

(I) Review by the Govemment of the working of 
the Neyveli Lignite Corporation Limited, 
Chennai, for the year 2005-2006. 

(Ii) Annual Report of the NeyYeli Ugnlte Corpo-
ration Limited, Chennai, for the year 2005-
2006, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed In Ubrary, SM No. L.T. 5673106) 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI SHRIPRAKASH JAiSWAL): I beg to lay on 
the TabIe:-

(1) A copy each of the following Notifications (Hindi 
and English veralona) under sub-Iactlon (3) of 
.ectlon 141 of the Border Security Force Act, 
1968:-

(I) The Border Security Force, (Trade. man 
Group 'C' and Enrolled Followers Group '0' 
posts) Recruitment Amendment Rule., 2006, 
published In Notification No. G.S.R. 206 In 
Gazette of India dated the 26th Augu.t, 2006. 

(II) The Border Security Force Water Wing 
(Group 'B' Combati.ed Technical Staff) 
Recruitment (Amendment) Rule., 2008, 
published In Notification No. G.S.R. 199 In 
Gazette of India dated the 12th Augult, 2006. 

(iii) The Border Security Force Air Wing Store-
man Cadre Group 'C' POltl Recruitment 
Rule., 2006, published In Notification No. 
G.S.R. 207 in Gazette of India elated the 26th 
Augult, 2006. 

(Iv) The Border Security Force Combatl.ed 
A.sistant Sub-Inspector (Junior Accountant) 
and Head Constable (Clerk) Recruitment 
Rules, 2006, published In Notification No. 
G.S.R. 203 In Gazette of India dated the 19th 
August, 2006. 

(v) The Ministry of Home Affairs, Border Security 
Force Communication (Non-Gazetted) 
Cadre Recruitment Rule., 2006, published 
in Notification No. G.S.R. 83 In Gazette of 
India dated the 22nd April, 2006. 

(vi) The Border Security Force, Motor TranlPQl1 
Workshops (Non-Gazetted) Group 'C' Posts, 
Recruitment Rule., 2006, published In 
Notification No. G.S.A. 234 In Gazette of India 
dated the 30th September, 2006. 

(vII) The Border Security Force (Amendment) 
Rule., 2006, published In Notification No. 
S.O. 3678 In Gazette of India dated the 16th 
September, 2008. 

(Placed in Library, See No. L.T. 5674106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI): 
I beg to lay on the Table:-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Rajiv Gandhi Shlksha 
Mission. Bhopal for the year 2003-2004, 
alongw/th Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English version.) by the Government of the 
working of the Rajlv Gandhi Shlksha Minion, 
Bhopal for the year 2003-2004. 

" 
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(2) Statement (Hindi and English versions) showing 
reaeone for delay In laying the papers mentioned 
at (1) above. 

(Placed In Library, See No. L.T. 5675106) 

(3) (I) A copy of the Annual Report (Hindi and 
English verslone) of the Tamil Nadu State 
Mission of Education for All (Sarva Shiksha 
Abhlyan), Chennai for the year 2003-2004, 
alongwith Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
WOI'tdng of the Tamil Nadu State Million of 
Education for All (Sarva Shlksha Abhlyan), 
Chennai for the year 2003-2004. 

(4) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. L. T. 5676108] 

(5) (I) A copy of the Annual Report (Hindi and 
English versions) of the Kendriya VldyaJaya 
Sangathan, New Deihl, for the year 2005-
2008. 

(II) A copy of the Annual Accounts (Hindi and 
English versions) of the Kendrlya VldyaJaya 
Sangathan, New Delhi, for the year 2005-
2006, together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Kendriya Vidyalaya Sangathan, New 
Delhi, for the year 2005·2008. 

[Placed In Library, See No. L.T. 5677/06] 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Alcorn Sarba Shiksha 
Abhijan Mission, Guwahati, for the year 
2005-2006, aJongwith Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English veralons) by the Government of the 
working of the Alcom Sarba Shlksha AbhlJan 
MiSSion, Guwahatl, for the year 2006-2006. 

(Placed In Library, See No. L.T. 5678108J 

(7) (I) A copy of the Annual Report (Hindi and 

English versions) of the RajIY GandhI Shlklha 
Mission (Sarva ShlkshaAbhlyan), Ralpur. for 
the year 2002-2003, alongwlth Audited 
Accounts. 

(ii) Statement Regarding Review (Hindi and 
English versions) by the Government of the 
working of the RajIY Gandhi Shlk,ha Minion 
(Sarva Shlksha Abhlyan) , Ralpur, for the year 
2002-2003. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed In Library,'" No. L.T. 5678108J 

(9) (I) A copy of the Annual Report (Hindi and 
English veralons) of the Raliv Gandhi Shlklha 
Mission (Sarva ShlkshaAbhiyan), Ralpur, for 
the year 2003·2004, alongwlth Audited 
Accounts. 

(Ii) Statement Regarding Review (Hindi and 
English versions) by the Government of the 
working of the Rajiv Gandhi Shikeha Million 
(Sarva Shlksha Abhlyan) , Raipur, for the year 
2003-2004. 

(10) Statement (Hindi and Engtlah verslona) showing 
reasona for delay In laying the papers mentioned 
at (9) above. 

{Placed in Library, See No. L.T. 5680106J 

(11) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the Indian 
Institute of Advanced Study, Shim la, for the year 
2005·2006 within the stipulated period of nine 
months after the close of the accounting year. 

[Placed In Ubrary, See No. L.T. 5681/08J 

(12) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the 
University Granta Commission for the year 2005-
2008 within the stipulated period of nine months 
after the close of the accounting yea(. 

[Placed In Ubrary, ... No. L. T. 5682106J 

(13) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of HCtIon 
619 A of the Companies Act, 1958:-
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(i) Review by the Government of the working of 
the Educational Consultants India Limited, 
New Delhi, for the year 2005·2006. 

(II) Annual Report of the Educational Consul· 
tants India Limited, New Deihl, for the year 
2005·2006, alongwlth Audited Accounta and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, S .. No. L. T. 5683106J 

14) (i) A copy of the Annual Report (Hindi and 
Engllah veraions) of the Indian Council of 
Philosophical Research, New Deihl, for 
the year 2005·2006, alongwlth Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Council of Philosophical 
Reaearch, New Delhi, for the year 2005· 
2006. 

(Placed in Library, See No. L. T. 5864106J 

(15) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Technology, Guwahati, for the year 2005-
2006. 

(II) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Institute of 
Technology, Guwahati, for the year 2005· 
2006, together with Audit Report thereon. 

(iii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Institute of Technology, 
Guwahati, for the year 2005·2006. 

(16) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at.(15) above. 

[Placed In Library,S .. No. L.T. 5685/06J 

(17) (I) A copy of the Annual Report (Hindi and 
English versions) of the Assam Mahlla 
Samata Society, Guwahatl, for the year 2005· 
2008, alongwlth Audited Accounts. . 

(II) Statement Regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Asaam Mahlla Samata Society, 
Guwahatl, for the year 2005·200e. 

[Placed in Library, See No. L. T. 5686/08J 

(18) A copy of the Annual Report (Hindi and Engliah 
versions) of the Sharat Shlksha Kosh, New Deihl, 
for the year 2002·2003, alongwlth Audited 
Accounts. 

[Placed in Library, See No. L. T. 5687/06J 

(19) A copy of the Annual Report (Hindi and English 
versions) of the Sharat Shlksha Koah, New Delhi, 
for the years 2003·2004, alongwlth Audited 
Accounts. 

[Placed In Library, See No. L. T. 5888106J 

(20) A COpy of the Annual Report (Hindi and English 
ver.ions) of the Bharat Shiksha Kosh, New Deihl, 
for the years 2004·2005, alongwlth Audited 
Accounts. 

(21) Statement (Hindi and Engllah versions) showing 
reaaons for delay In laying the papera mentioned 
at (18 to 20) above. 

[Placed in Library. See No. L. T. 5889106J 

(22) A copy of the Statement (Hindi and English 
veraions) explaining reaaona for not laying the 
Annual Report and Audited Accounts of the Vlava 
Bharali for the year 2005·2006 within the 
stipulated period ot nine months after the close of 
the accounting year. 

[Placed in Library, See Nd. L. T. 5690/06J 

(23) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the Indira 
Gandhi National Open University for the year 
2005·2006 within the stipulated period of nine 
months after the close of the account~year. 

[Placed in Library, See No. L.T. 5891/08] 

(24) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Management, Indore. for the year 2005· 
2006. alongwlth Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Institute of Management. Indore, 
for the year 2005·2006. 

[Placed in Library. See No. L. T. 5692106] 
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(25) (I) A copy of the Annual Report (Hindi and (3) A copy each of the following Notifications (Hindi 
English versions) of the Indian Institute of and English versions) UDder sub-section (4) of 
Management, Bangalore, for the year 2005- section 94 of the Finance Act, 1994:-
2006, alongwlth Audited Accounts. 

(II) A copy of the Review (Hindi and English (I) G.S.R. 742(E) published In Gazette of India 

versions) by the Government of the working dated the 11 th December, 2006 together with 

of the Indian Institute of Management, an explana10ry memorandum seeking to 

Bangalore, for the year 2005-2008. exempt taxable service provided by an 

[Placed in Library, See No. L. T. 5893106) 
insurer, carrying on general insurance 
buslnesl, to a policy holder for the insurance 

(26) (I) A copy of the Annual Report (Hindi and of sheep, from the whole of service tax 
Engll.h versions) of the National Institute of leviable thereon. 
Open Schooling, New Deihl, for the Vear 
2004-2005. (II) The Service Tax (Sixth Amendment) Rules, 

2006 published in Notification No. G.S.R. 688 
(II) A copy of the Annual Accounts (Hindi and (E) In Gazette of India dated the 2nd 

English versions) of the National Institute of November, 2006 together with an explana-
Open Schooling, New Deihl, for the year tory memorandum. 2004-2005, together with Audit Report 
thereon. [Placed in Library, an No. L.T. 5697/06) 

(ill) A copy of the Review (Hindi and English 
(4) A copy each of the following Notifications (Hindi verslona) by the Government of the working 

of the National Institute of Open SchOOling, and English vera ions) under sub-aectlon (2) of 
New Deihl, for the year 2004-2005. section 38 of the Central Excise Act, 1944:-

(27) Statement (HIndi and English versionl) showing (i) G.S.R. 716 (E) published in Gazette of India 
reasonl for delay In laying the papers mentioned dated the 20th November, 2006 together with 
at (26) above. an explanatory memorandum seeking to 

[Placed in Library, S .. No. L. T. 5694106J provide that no excise duty would be leviable 
on '5% ethanol blended petrol', that Is a blend 

THE MINIStER OF STATE IN THE MINISTRY OF consisting by volume, of 95% Motor Spirit 
FINANCE (SHRI S.S. PALANIMANICKAM): I beg to lay on and 5% ethanol, and confirming to Bureau 
the Table:- of Indian Standards, subject to certain 

(1) A copy of the Annual Accounts (Hindi and English conditions. 

versions) of the Securities and Exchange Board (ii) G.S.R. 717 (E) published in GazeUe of India 
of India, Mumbal, for the year 2003-2004, together dated the 20th November, 2006 together with 
with Audit Reports thereon. an explanatory memorandum making certain • [Placed in Library, See No. L.T. 5695106J amendments in the Notification No. 8/2003-

(2) (I) A copy of the Annual Report (Hindi and 
CE dated the 1st March, 2003. 

English verllonl) of the Empowered Comml- [Placed in Library, S •• No. L. T. 5698/06J 
nee of State Finance Ministers, New Deihl, 
for the year 2005-2006, a10ngwlth Audited (5) A copy of the Notification No. 733 (E) (Hindi and 
Accounts. English versions) published In Gazette of India 

(II) A copy of the Review (Hindi and Englilh 
dated the 4th December, 2006 together with an 
explanatory memorandum making certain amend-

verslona) by the Government of the wor1<lng menta In the Notification No. 21/2002-Cus. dated 
of the Empower.d Committe. of State 

the 1st March, 2002 under section 159 of the Finance Ministers, New Deihl, for the year 
2005-2006. Customs Act, 1962. 

[Placed in Library, See No. L. T. 5888108) [Placed In Library, See No. L. T.' 5699/06) 



373 Papers AGRAHAYANA 28, 1928 (SAKA) Laid 374 

(6) A copy of the Thirty-Sixth Valuation Report (Hindi 
and English versions) of the Life Insurance 
Corporation of India as or. :)1 sl March, 2006, 
under .ection 29 of the Life Ins\.Ir <1. iC'; A:t, 1956. 

[Placed In Library, See No. l. T. 5700l06J 

(7) A copy of the Baroda Rajasthan Gramln Bank 
(Officers and Employees) Service Regulations, 
2006 (Hindi and English versions) published in 
Notification No. 50/Ka/HRM/200S-07/178 In 
Gazette of India dated the 27th April, 2006, under 
section 30 of the Regional Rural Banks Act, 1976. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placej in Library. Sft. No. L.T. 5701106] 

THE MINISTER OF STATE IN T~E MINiSTRY OF HOME 
AFFAIRS (SHRI S; REGUPATHY): I O\!g Ie ',,' <In I~e Table a 
copy of the New Delhi Municipal Council ~,::,:' ,.·ani.C~ for 
Attending the Meetings of the Council) Rultl .. , 2006 \t~jl'di 
and English versions) published In Notification "10. G.S.A. 
737 (E) in Gazette of India dated the 6th December, 2006 
issued under sub-section (2) of section 16 of the New Delhi 
Municipal Council Act, 1994. 

(Placed in library, S .. No. L.T. 5702106] 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY): On behalf of 
Shrimatl Subbuiakshml Jagadeeaan, I beg to lay on the 
Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rehabilitation 
Council of India, New Deihl, for the year 
2005-2006, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Rehabilitation Council of India. New 
Deihl, for the year 2005-2006. 

(Placed in Library, See No. L.T. 5703106] 

(2) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the 
National Backward Classes Finance and Develop-
ment Corporation and the Ministry of Social 
Justice and Empowerment for the year 2006-
2007. 

(Placed In Library, See No. L.T. 5704/06] 

(3) A copy each of the following papers (Hindi and 
English versions) under subsection (1) of section 
619 A of the Companies Act, 1956:-

(i) Review by the Government of the working of 
the National Backward Classes Finance and 
Development Corporation, New Deihl, for the 
yt'ar 2005-2006. 

(II) Annual Report of the National Backward 
Classes Finance and Development Corpora-
tion, New Delhi. tor the year 2005-2006, 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Piaced in Library. See No. L.T. 5705106) 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): Sir, on behalf of Shri E.V.K.S. Elangovan, I beg 
to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Northern India Textile 
Research ASloeialion, Ghaziabad, for 
th~ vear 2005-2006, alongwith Audited 
Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Norlhern India Textile Research 
Assoclalion, Ghaziabad, for the year 2005-
2006. 

[Piaced in Library, See No. L.T. 5706/06] 

(2) (i) A copy of the Annual Report' (Hindi and 
English versions) of the South India Textile 
Research Association, Colmbatore, for 
the year 2005-2006, alongwith Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the South India Textile Research Asso-
Ciation, Coimbatore, for the year 2005-2008. 

[Placed in Library, See No. L.T. 5707106] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Bombay Textile 
Research Association, Mumbai, for the year 
2005-2006, alongwith Audited Accounts. 

,. 
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(iI) A copy of the Review (Hindi and English (8) A copy each of the following papers (Hindi and 
version.) by the Government of the working English veralons) under sub-section (1) of section 
of the Bombay Textile Re .. arch Association, 619 A of the Companies Act, 1956:-
Mumbal, for the year 2005-2006. 

Review by the Government of the (a) (I) 
[Placed In Ubrary, See No. L. T. 5708106) working of the Handicrafts and Hand-

(4) (I) A copy of the Annual Report (Hindi and looms Exports Corporation of India 
English versions) of the Ahmedabad Textile Umlted, New Deihl, for the year 2005-
Industry'. Re.earch Association, Ahmeda- 2006. 
bad, for the year 2005-2008, alongwlth 
Audltec.: Accounts. (II) Annual Report of the Handicrafts and 

(II) A copy of the Review (Hindi and English 
Handlooms Exports Corporation of 
India Umited, New Oelhl, for the year 

veralon.) by the Government of the working 
2005-2006, alongwith Audited Acco-of the Ahmedabad Textile Industry's R.s-

earch Association, Ahmedabad, for the year unts and commenta of the Comptroller 

2005-2008. and Auditor General thereon. 

[Placed In Library, See No. L.T. 5709106) [Placed In Ubrary, See No. L.T. 5713106J 

(5) (I) A copy of the Annual Report (Hindi and (b) (I) Review by the Government of the 
English versions) 0' the Textiles Committe., working of the Jute Corporation of India 
Mumbal, for the year 2005-2006, alongwith Limited, Kolkata, for the year 2005-
Audited Accounts. 2006. 

(U) A copy of the Review (Hindi and English (II) Annual Report of the Jute Corporation 
versions) by the Govemment of the working of India Limited, Kolkata, 'or the year 
of the Textile. Committee, Mumbal, for the 2005-2006, alongwlth Audited Acco-
year 2005-2006. unts and comments of the Comptroller 

(Placed In Ubrary, See No. L.T. 5710/06) and Auditor General thereon. 

(8) (I) A copy of the Annual Report (Hindi and [Placed In Ubrary, a.. No. L.T. 5714108) 
English veralons) of the Sardar Vallabhbhal 

(9) (I) A copy of the Annual Report (Hindi and Patellnstltu .. of Textile Management, Colm-
batora, for the year 2005-2008, a10ngwlth English versions) of the Indian Silk Export 
Audited Accounts. Promotion Council, Mumbal, for the year 

(II) A copy of the Review (Hindi and English 
2005-2006, alongwlth Audited Accounts. 

versions) by the Govemment 0' the working (iI) A copy of the Review (Hindi and English 
of the Sardar Vallabhbhal Patel Institute of versions) by the Govemment 0' the working 
Textile Management, Colmbator., for the of the Indian Silk Export Promotion Council, 
year 2005-2006. Mumbal, for the year 2005-2008. 

[Placed In Library, See No. L.T. 5711/06) 
[Placed In Library, S.e No. L.T. 5715/08) 

(7) (i) A copy of the Annual Report (Hindi and 
Engllih versions) of the Synthetic and Art Silk (10) (I) A copy of the Annual Report (Hindi and 
Mills' R •• earch ASSOCiation, Mumbal, for English veralons) of the Central Silk Board, 
the y.ar 2005-2006, Blongwlth Audited 
Accounts. 

Bangalore, for the year 2005-2006. 

(II) A copy of the Review (Hindi and English (II) A copy of the Annual Accounts (t-tlndl and 

versions) by the Government of the working English versions) of the Central Silk Board, 
of the Synthetic and Art Silk Mills' R ... arch Bangalore, for the year 2005-2006, together 
Association, Mumbal, for the year 2005-2008. with Audit Report thereon. 

[Placed In Library, S8 No. L.T. 5712106) (iii) A copy of the Review (Hindi and Engll.h 
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versions) by the Government of the working 
of the Central Silk Board, Bangalore, for the 
year 2005-2006. 

[Placed In Library, SM No. L.T. 5716106J 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH): I 
beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and 
English versiona) under sub-section (1) of section 
619 A of the Companies Act, 1956:-

(i) Review by the Government of the working of 
the Nepa limited, Nepanagar, for the year 
2005-2006. 

(II) Annual Report of the Nepa Limited, Nepa-
nagar, for the year 2005-2006. alongwlth 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed In Library, See No. L.T. 5717/06J 

(2) (I) A copy of the Annual Report (Hindi and 
English versions) of the Fluid Control 
Research Institute, Palakkad, for the year 
2005-2006, alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
verlions) by the Govemment of the working 
of the Fluid Control Research Institute, 
Palakkad, for the year 2005-2006. 

[Placed in Library, SM No. L.T. 5718106J 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): I beg to lay 
on the Table a copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the Annual 
Report and Audited Accounts of the Indian Council for 
Cultural Relations for the year 2005-2008 within the 
stipulated period of nine months after the close of the 
accounting year. 

[Placed In Library, See No. L.T. 5719108) 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): I 
beg to lay on the Table:-

(1) (i) A copy 0' the Annual Report (Hindi and 
English versions) of the National Productivity 

Council, New Deihl, for the year 2005·2008, 
alongwlth Audited Accounts. 

(II) Statement regarding Review (Hindi and English 
versions) by the Government of the working of 
the National ProduetIvIty Council. New Delhi, for 
the year 2005-2006. 

(Placed In Ubrary, 8M No. L. T. 572Q108) 

(2) A copy of the Annual Report (HIndi and English 
versions) of the Office of the Controller General of 
Patents, Designs, Trade Marte. and Registrar of 
Geographical Indlcationa. MumbaI, for the year 
2005-2008. 

[Placed In Library, See No. L.T. 5721108) 

(3) (I) A copy of the Annual Report (Hindi and 
English versions) 0' the National Council for 
Cement and Building Material., New DeIhl, 
for the year 2005-2008. alongwith Audited 
Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the GOVEIt'ftIMIlt vi ::-.-
working of the National Counoll for Cenwd 
and Building Materials, New Oe!hJ, for the 
year 2006-2006. 

[Placed in Library, See No. L. T. 5722100J 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MJNISTRY OF COMMERCE AND INDUSTRY 
(SHRI JAIRAM RAMESH): I beg to lay on the Table:· 

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companlea Act, 1956:· 

(I) Review by the Government of the working of 
the India Trade Promotion Organllatlon, 
New Deihl, for the year 2005·2006. 

(II) Annual Report of the India Trade Promotion 
Organisation, New Deihl. for the year 2005· 
2008, alongwlth Audited Accounts and 
commenta of the Comptroller and AudUor 
General thereon. I 

(Placed In Library, See No. L. T. 5723106) 

(2) (I) A copy 0' the Annual -Report (Hindi and 
Engliah veralons) of the Marine Products 
Export Development Authority, Kochl, for 
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the year 2005-2006, alongwlth Audited (7) (I) A copy of the Annual Report (Hindi and 
Accounts. English versions) of the Footwear Design and 

Development Institute, Nolda, for the year 
(Ii) A copy of the Review (Hindi and English 2005-2006, a10ngwith Audited Accounts. 

versions) by the Govemment of the working 
of the MarIne Products Export Development (Ii) A copy of the Review (Hindi and English 
Authority, Koehl, for the year 2005-2006. versions) by the Govemment of the working 

[Placed In Ubrary, S .. No. L.T. 5724106] 
of the Footwear Design and Oevelbpment 
Institute, Noida, for the year 2005-2006. 

(3) A copy of the statement (Hindi and English 
[Placed In Library, See No. L. T. 5729106] versions) explaining reuons for not laying the 

Annual Reports and Audited Accounts of the Tea (S) (I) A copy of the Annual Report (Hindi and 
Board for the year 2005-2006 within the stipulated English versions) of the Shellac Export 
period of nine months after the close of the Promotion Council, Kolkata, for the year 
accounting year. 2005-2006. 

[Placed In Library, See No. L. T. 5725106] 
(Ii) A copy of the Annual Accounts {Hindi and 

(4) (I) A copy of the Annual Report (Hindi and English versions) of the Shellac Export 
English versions) of the Gem and Jewellery Promotion Council, Kolkata, for the year 
Export Promotion Council, Mumbai, for 2005-2006, together with Audit Report 
the year 2005· 2006, alongwith Audited thereon. 
Accounts. 

(iiI) A copy of the Roview (Hindi and English 
(ii) A copy of the Review (Hindi and English versions) by the Govemment of the working 

versions) by the Govemment of the working of the Shellac Export Promotion Council, 
of the Gem and Jewellery Export Promotion Kolkata, for the year 2005-2006. 
Council, Mumbal, for the year 2005-2006. 

[Placed In Library, Se. No. L. T. 5730106] 
[Placed In Library, See No. L. T. 5726106] 

A copy of the Annual Report (Hindi and (9) (I) 
(5) (I) A copy of the Annual Report (Hindi and English versions) of the Council of Leather 

English versions) of the Indian Diamond Exports, Chennal, for the year 2005-2006, 
Institute, Surat, for the year 2005-2006, alongwlth Audited Accounts. 
alongwith AudltlKi Accounts. 

(ii) A copy of the Review (Hindi and English 
(II) A copy of the Review (Hindi and English versions) by the Government of the working 

versions) by the Govemment of the workin~ of the Council of Leather Exports, Chennai, 
of the Indian Diamond Institute, Surat, for the for the year 2005-2006. 
year 2005-2006. 

[Placed in Library, See No. L.T. 5727/06J 
[Placed In Library, See No. LT. 5731106J 

A copy of the Annual Report (Hindi and 
(10)(1) A copy of the Annual Report (Hindi and 

(6) (i) 
English versions) of the Agricultural and 

English versions) of thf' Sports Goods Export Processed Food Products Development 
Promotion Council, New Deihl, for the year Authority, New Delhi, for the year 2004-2005, 
2005-2006, alongwlth Audited Accounts. a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi end 'English 
(II) A copy of the Review (Hindi and English versions) by the Govemment of the working 

versions) by the Government of the working of the Sports Goods Export Promotion 
of the Agricultural and Processed Food Council, New Deihl, for the year 2005-2006. 
Products Development Authority, New DeIhl. 

[Placed in Library, See No. l.T. 5728/06] for the year 2004-2005. 
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(11) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (10) above. 

[Placed in Library, See No. L. T. 5732106] 

(12) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act. 1956:-

(I) Review by the Govemment of the wor1dng of 
the National Centre for Trade Information, 
New Deihl, for the year 2005-2006. 

(ii) Annual Report of the National Centre for 
Trade Information. New Delhi, for the year 
2005-2006, a10ngwlth Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L.T. 5733106] 

MR. SPEAKER: Shri Chandra Sekhar Sahu. There Is 
no notice. 

(Translation) 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, I have 
already taken permission. 

(English] 

MR. SPEAKER: No. However, today Is the last day. It 
mUlt not be repeated next time. 

(Translation] 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, on behalf 
of Shrl Chandra Sekhar Sahu, I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English 
versions) for the National Institute of Rural 
Development, Hyderabad, for the year 2005-
2006. 

(2) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Rural 
Development, Hyderabad, for the year 2005-
2008, together with Audit Report thereon. 

[Placed In Library, See No. L.T. 5734106] 

[ErtglWJ] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI O. 
PURANDESWARI): I beg to lay on the Table;-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Board of Practical 
Training (Eastern Region), Kolkata, for 
the year 2004-2005, alongwith Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the worldng 
of the Board of Practical Training (Eutem 
Region), Kolkata, for the year 2004-2005. 

(2) Statement (Hindi and English velilons) showing 
reasons for delay In laying ttla papers mentioned 
at (1) above. 

[Placed In Ubrary, See No. LT. 5735/06] 

(3) (I) A copy of the Annual Report (Hindi and 
Engll8h veliionl) of the Board of Practical 
Training (Eaatern Raglon). Kolkata. for 
the year 2005-2006, alongwlth Audited 
Accounts. 

(II) A copy of the Review (Hindi an';; :'~;!Jlh 
versionl) by the Govemment of thl worIdng 
of the Board of Practical Traininr (Eutem 
Region). Kolkata. for the year 20(;'5-2008. 

[Placed In Library. See No. L. T. 573610tiJ 

(4) (I) A copy of the Annual Report (Hindi and 
English versions) of the Board of Apprentice-
ahlp Training (Westem Region). MumbaJ, for 
the year 2005-2006. along with Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the worIdng 
of the Board of Apprenticeship Training 
(Westem Region). Mumbal, for the year 
2005-2006. 

[Placed In Library. See No. L. T. 5737/06] 

(5) A copy of the Mnuat Accounts (Hindi and Engliah 
versions) of the Indira Gandhi National Open 
Unlverlity. New Delhi. for the year 2004-2005. 
together with Audit Report thereon. • 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed In Library. See No. L. T. 5738108) 
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(7) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
ScIence. Bangalore, for the year 2005-2006. 

(II) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Institute of 
Science, Bangalore, for the year 2005-2006, 
together with Audit report thereon. 

(Iii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Institute of Science, 
Bangalore, for the year 2005-2006. 

[Placed in Library, See No. L. T. 5739/06] 

(8) (i) A copy of the Annual Report (Hindi and 
English versions) of the Sant Longowal 
Institute of Engineering and Technology, 
Sangrur, for the year 2004-2005, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Sant Longowallnstltute of Engineering 
and Technology, Sangrur, for the year 2004-
2005. 

(9) Statement (Hindi and· English versions) showing 
reasons for delay in laying the papers mentioned 
at (8) above. 

[Placed In Library, See No. L.T. 5740/06] 

(10) (i) A copy of the Annual Report (Hindi and 
English versions) of the North-Eastern 
Regional Institute of Science and Techno-
logy, Itanagar, for the year 2004-2005, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the North-Eastern Regional Institute of 
Science and Technology, ltanagar, for the 
year 2004-2005. 

(11) Statement (~Indl and English versions) showing 
reasons for delay in laying the papers mentioned 
at (10) above. . 

[Placed in Library, See No. L. T. 5741/06] 

(12) (i) A copy of the Annual Report (Hindi and 
English verelons) of the Indira Gandhi 

National Open University, New Delhi, for the 
year 2005-2006. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indira Gandhi National Open Univer-
sity, New Delhi, for the year 2005-2006. 

[Placed In Library, See No. L.T. 5742106) 

(13) (i) A copy of the Annual Report (Hindi and 
English versions) of the University of Deihl 
(Part I and II), Delhi, for the year 2002-2003. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the University of Deihl, Delhi, for the year 
2002-2003. 

(14) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
al (13) above. 

[Placed in Library, See No. L. T. 5743106) 

(15) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Council of Philosophical 
Research, New Delhi, for the year 2004-2005, 
together with Audit Report thereon. 

(16) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (15) above. 

[Placed in Library, See No. L.T. 5744106) 

(17) (i) A copy of the Annual Report (Hindi and 
English veralona) of the Nationallnstltuw of 
Technology, Srlnagar, for the year 2003-
2004, alongwlth Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
veraions) by the Govemment of the working 
of the National Institute of Technology, 
Srlnagar, for the year 2003-2004. 

(18) Statement (Hindi and English versions) shlMlng 
reasons for delay in laying the papers mentioned 
at (17) above. 

[Placed In Library, See No. L:.T. 5745106] 

(19) (i) A copy of the Annual Repon (Hindi and 
English versions) of the Indian Council of 
Social Science Research, New Deihl, for 
the year 2005-2006, alonowlth Audited 
Accounts. 
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(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Council of Social Science 
Research, New Deihl, for the year 2005-
2006. 

[Placed In Ubrary, See No. L.T. 5746106) 

(20) (I) A copy of the Annual Report (Hindi and 
English versions) of the Rasmya Sanskrit 
Vldyapeetha, Tlrupati, for the year 2005-
2006, a10ngwith Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Rastriya Sanskrit Vldyapeatha, Tirupati, 
for the year 2005-2006. 

[Placed In Ubrary, See No. L.T. 5747/06) 

(21) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Technology, Durgapur, for the year 2003-
2004. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Institute of Technology, 
Durgapur, for the year 2003-2004. 

(22) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (21) above. 

[Placed In Library, See No. L. T. 5748/06] 

(23) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Technology, Roorkee, for the year 2005-
2006. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Institute of Technology, 
Roorkee, for the year 2005-2006. 

(Placed In Ubrary, See No. L.T. 5749106) 

(24) A copy of the Annual Accounts (Hindi and English 
versional of the Mlzoram University, Aluwl, for 
the year 2002·2003, together with Audit Report 
thereon. 

(25) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (24) above. 

[Placed In Ubrary, SH No. L.T. 5750106J 

(26) A copy of the Statement (Hindi and Engliah 
versions) explaining reasons for delay In laying 
the Annual Report and Audited Accounts of the 
Tezpur University for the year 2005-2006 within 
the stipulated period of nine months after the clo.e 
of the accounting year. 

[Placed In Ubrary, 8ft No. L.T. 5751/06) 

12.05 hr.. 

COMMITTEE ON ESTIMATES 
Statement 

[English} 

SHRI C. KUPPUSAMI (Madras North): I beg to lay on 
the Table a copy of the statement (Hindi and English 
versions) of action taken by Government on the recommen-
dations contained in Chapter I and final replies In respect of 
recommendations contained in Chapter V of the Tenth 
Report of Estimates Committee (Fourteenth Lok Sabha) 
relating to the Ministry of Rural Development (Department 
of Rural Development) on 'Council for Advancement of 
People's Action and Rural Technology (CAPART),. 

12.05~ hr.. 

COMMITTEE ON THE WELFARE OF SCHEDULED 
CASTES AND SCHEDULED TRIBES 

Nineteenth Report 

[English} 

SHRI RATILAL KAUDAS VARMA (Dhandhuka): I beg 
to present the Nineteenth Report (Hindi and English 
versions) of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes on the Ministry of Finance 
(Department of Economic Affairs - Insurance Division) on 
"Reservation for and Employment of Scheduled Castes and 
Scheduled Tribes in United India Insurance Company 
Limited". 

12.08 hl'l. 

COMMITTEE ON EMPOWERMENT OF WOMEN 

Statement 

[English] 

SHRIMATI KRISHNA TIRATH (Karol Bagh): I beg to 
lay a copy each of the Statement (Hindi and English 
versions) of the Committee on Empowerment of Women 
showing further Action Taken by the Govemment on the 
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recommendations contained in the Eighth Action Taken 
Report 0' the Committee on the subject 'Scheme 
for Rehabilitating Women In Difficult Circumstances -
SWADHAR'. 

12.06li1 hr •• 

COMMITTEE ON PUBLIC UNDERTAKINGS 
Statement. 

[English} 

SHRI RUPCHAND PAL (Hooghly): I beg to lay on the 
Table the Hindi and EngHsh versions of the following Action 
Taken Statements of the Committee on Public Under-
takings:-

(1) Statement showing Action Taken by Government 
on the recommendations contained in Chapter I 
of the First (Action Taken) Report ofthe Committee 
on Public Undertakings (Fourteenth Lok Sabha) 
on Air India Limited. 

(2) Statement showing Action Taken by Government 
on the recommendations contained in Chapter I 
of the Sixth (Action Taken) Report of the Committee 
on Public Undertakings (Fourteenth Lok Sabha) 
on MMTC-Trade in Gold (Import of Gold by 
MMTC). 

(3) Statement showing Action Taken by Government 
on the recommendations contained in Chapter I 
of the Seventh (Action Taken) Report of the 
Committee on Public Undertakings (Fourteenth 
Lok Sabha) on ONGC Ltd. - Avoidable expen-
diture due to creation of excessive handling 
capacity. 

12.07 hr.. 

[English} 

COMMITTEE ON PETITIONS 
Twentieth to Twenty-third Reporta 

SHRI KISHAN SINGH SANGWAN (Sonepat): I beg to 
present the following Reports of the Committee on Petitions 
(HIndi and english veralons):-

(1) Twentieth Report on matters concerned with 
Ministry of Finance; 

(2) Twenty First Report on the Action Taken by the 
Ministry of Petroleum & Natural Gas on the 
recommendations made by the Committee on 
Petitions (14th Lok Sabha) In their 16th Report. 

(3) Twenty Second Report on matters concerned with 
the Ministry of Human Resources Development, 
Ministry of Railways and Ministry of Personnel, 
Public Grievances and Pensions. 

(4) Twenty Third Report on matters concerned with 
the Ministry of Coal. 

12.07li1 hr •• 

STANDING COMMITTEE ON COALAND STEEL 

(I) Twentieth to Twenty-.econd Report 

[Translation} 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. Speaker, 
Sir, I beg to present the following Reports (Hindi and English 
versions) of the Standing Committee on Coal and Steel 
(2006-07):-

(1 ) Twentieth Report of the Standing Committee O'n 
Coal and Steel on Action Taken by the Govemment 
on the Recommendations/Observations contai-
ned in the Fifteenth Report on the Demands for 
Grants (2006-07) of the Ministry of Coal. 

(2) Twenty-First Report of the Standing Committee 
on Coal and Steel on Action Taken by the 
Government on the Recommendations/Obaer-
vations contained in the Sixteenth Report on the 
Demands for Grants (2006-07) of the Ministry of 
Mines. 

(3) Twenty-Second Report of the Standing Commi-
ttee on Coal and Steel on Action Taken by the 
Government on the Recommendations/Obser-
vations contained in the Seventeenth Report on 
the Demands for Grants (2006-07) of the Ministry 
of Steel. 

(II) Statementa 

SHRI HANSRAJ G. AHIR: Sir, I beg to lay on the Table 
(Hindi and English versions) of the statements showing 
further follow up action on the recommendations contained 
in the following Action Taken Reports of the Standing 
Committee on Coal and Ste.1 (14th Lok Sabha):-

(1) 6th Report on the D.mands for Grants (2004-05) 
of the Minlstry of Steel. 

(2) 7th Report on the subject ·Safety in Coal Mlnesw 

relating to the Ministry of Coal. 

(3) 11th Report on the Demands for Grantl (2005-
08) of the Ministry of Coal. 
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12.08~ hr.. 

STANDING COMf>l.ITTEE ON ENERGY 

(I) Eighteenth Report 

[English} 

SHRI GURUDAS KAMAT (Mumbai North East): I beg 
to present the Eighteenth Report (Hindi and English 
versions) of the Standing Committee on Energy on Action 
Taken on the recommendations contained In Twelfth Report 
of the Committee on Demands for Grants of the Minis\I''' of 
Power for the year 2006-07. • 

(II) Statement 

SHRI GURUDAS KAMAT: I beg to lay the Statement 
(Hindi and English Versions) showing action taken by 
Government on the r£commendations contained in Chapter-
I and C., apter-V of the 15th Report (14th Lok Sabha) of the 
Standing Committee on Energy on Action Taken on the 
recommendations contained in the 9th Report (14th Lok 
Sabha) of the Committee on the subject "Implementation of 
Accelerated Power Development and Reforms Programme 
(APDRP)" of the Ministry of Power. 

12.09 hr.. 

STANDING COMMITTEE ON FOOD, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION 

Seventeenth Report 

[Translation} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Sir, 
I beg to present a copy of the Seventeenth Report (Hindi 
and English versions) of the Standing Committee on Food, 
Consumer Affairs and Public Distribution (2006-07) on -The 
Forward Contract (Regulation) Amendment Bill, 2006" 
relating to the Ministry of Consumer Affairs, Food and Public 
Distribution (Department of Consumer Affairs). 

12.09~ hra. 

STANDING COMMITTEE ON HEALTH 
AND FAMILY WELFARE 

(I) Nineteenth Report 

{English} 

SHRI UDAY SINGH (Purnea): I beg to lay on the Table 
\ a copy of the Nineteenth Report (Hindi and English versions) 

of the Standing Committee on Health and Family Welfare 
on the Indian Medical Council (Amendment) Bill, 2005. 

(II) Evidence 

SHRI UDAY SINGH: I beg to lay on the Table a copy of 
the Evidence tendered before the Committee on the Indian 
Medical Council (Amendment) Bill, 2005. 

12.10 hr •. 

STATEMENTS BY MINISTERS 

(I) StatUI of Implementation of recommendation, 
contained In the 36th and 37th Report, of the 
Standing Commltt .. on FINInce pertaining to 
Ministry 0' Finance 

{English} 

"THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): I beg to lolY on the Table a statement regarding the 
status of implementation of the recommendations contained 
in the 36th and 37th Reports of the Standing Committee on 
Finance, pertaining to the Ministry of Anance. 

I deem it my privilege to make a statement on the ,talUs 
of implementation of recommendations contained in the 36th 
Report relating to Departments of Economic Affair., 
Expenditure and Disinvestment of the Standing Committee 
on Finance (14th Lok Sabha) in pursuance of Direction 73 A 
of the Hon'ble Speaker, Lok Sabha vide Lok Sabha Bufletln, 
Part II dated , st September 2004. 

The 36th Report ot the Standing Committee on Finance 
(14th Lok Dabha) was presented to the Lok Sabha/lald In 
the Rajya Sabha on 22nd May 2006. It related to Demands 
for Grants (2006·07) of Minis:ry of Finance (Departments 01 
Economic Affairs, Expenditure & Disinvestment). In the 
Report, the Committee deliberated on various issues and 
made twenty (20) recommendations where action is called 
for on the part of the Government. These recommendation. 
mainly pertain to the Issues like Agricultural Credit extended 
by Private Banks, Rural Infrastructure Development Fund,. 
NABARD, proposed amendment of DRT Act, Micro Rnance 
Sector/lnstitutions, lending rates, bench mark fixed by RBI, 
Non life public sector Insurance companies- upgrading the 
operation and quality of services, proposed MOUs. Public 
Sector General Insurance Companies, implementation of ' 
Universal Health Insurance Scheme (UHIS), Inve.tor 
Protection Fund. IPO - Demat Scam, FRBM road map and 
goals, White Paper on Disinvestment, National Investment 
Fund and Appointment of CEO 01 NationallnvHtment Fund. 

"\.aid on the Table and 8110 placed In LIIrary. See No. L.T. 5752101 
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Action Taken Statements on the recommendatlonsl 
Observations contained in the Report have been sent to the 
Standing Committee on Finance on 6th September and 14th 
November 2006. Present status of implementation of the 
recommendations made by the Committee in the 36th Report 
is indicated in Annexure A. 

The 37th Report of the Standing Committee on Finance 
(14th Lok Sabha) was presented to the Lok SabhalJald in 
the Rajya Sabha on 22nd May 2006. It relates to the 
Demands for Grants (2006-2007) of the Ministry of Finance 
(Department of Revenue). In the Report, the Committee 
deliberated on various issues and made recommendations 
where action is called on the part of the Government. These 
recommendations mainly pertain to issues like income tax 
refunds, recovery of direct and indirect tax arrears, 
exemptions, court cases involving tax matters, restructuring 
and computerization of CBEC and CEDT. Out of the 16 
recommendations, the Government has accepted 13 
recommendations and partly accepted one recommen-
dation. Two recommendations have been found to be not 
feasible to accept. 

Action Taken Statements on the recommendationsl 
observations contained in the Report were furnished to the 
Standing Committee on Finance on 16th October 2006. 
Present status of implementation of the recommendations 
made by the Committee in the Thirty Seventh Report is 
Indicated In Annexure B. 

I would not like to take the valuable time of the House 
:0 read out the contents of the Annexures. I would request 
that these may be taken as read. 

12.11 hr •• 

(II) Statu. of Implementation of recommendation. 
contained In the 15th R.port of the Standing 
Committee on P .... onn.l. Public Grlevanc ... 
Law and Justlc. on Demand. for Grant. (2006-
07) pertaining to the Ministry of Law and Justice 

[English} 

-THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): I beg to lay a statement on the status of 
implementation of recommendations contained in the 
Fifteenth Report of Parliamentary Standing Committee on 
Personnel. Public Grievances, Law and Justice. The'present 
status of Implementation of the recommendations made by 
the Committee is Indicated in the Annexure to my Statement. 
I request that the same may be treated as read. 

"Laid on the Table Cld also placed In Library. See No. L.T. 5753106 

12-11~ h .... 

~ status ofinpimmtati:n ofNat:i::nURum1. 
an~entGUSI2I'lteeAc.t 

(Translation} 

-THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, with your 
permission I beg to lay the statement in regard to status of 
implementation of National Rural Employment Guarantee 
Act. 

Sir, the National Rural Employment Guarantee Act aims 
at enhancing the livelihood security of the people In rural 
areas by providing guaranteed wage employment through 
works that develop the livelihood resource base of that area 
so that in that process of employment generation durable 
assets are built up. The Act was enacted in September 2005. 
It was notified in 200 districts of 27 States on February 02, 
2006. Th-. Government of Maharashtra has amended its 
existing Act to bring It in conformity with the non negotiable 
statutory provisions of NREGA. Cabinet has also approved 
the amendment of the Aet to extend Its application to J & K. 
The rest of the statement was laid on the Table. 

12.12 hrs. 

(Iv) Statu. of Implem.ntatlon of the componenta of 
Bharat Nlrman relating to the Ministry of Rural 
Development. 

(Translation] 

-THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, with your 
permission. I beg to lay Ihe stalement in regard to statUI of 
implementation of the components of Bharat Nlnnan relating 
to the Ministry 0' Rural Development. 

The Ministry of Rural Development I, implementing 
three out of the six components of Bharat Nlrrnan I.e. rural 
roads, rural housing and rural drinking water supply. Under 
Bharat Nirman, against the likely total budgetary .IIocation 
of Rs.1,74.000 crore. about Rs. 85,000 crore are likely to be 
utilized by the Ministry of Rural Development by 2009 In 
four years. I wish to apprise the House on the progress made 
so far In implementation of theae programmes. 

Under Pradhan Mantrl Gram Sadak Yojana (PMGSy), 
1.94,740 km. long roads have been approved for cons-
truction at an amount of Rs.36,994 erore, which shall provide 
connectivity to 60,000 habitations. 
"laid on the Table end 1110 pieced In Library. See No. L.T. 57I4l0l 
"Laid on the Table and ellO pieced In library. See No. L.T. 5755108 
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Till November 2006, one lakh km. road length have 
been built. which has provided connectivity to 30,000 
habitations. So far. a sum of Rs. 17.056 crore has been 
spent In the programme. For the period from 2000 to 2004. 
annllal expenditure was, about Rs.2500 crore per year 
whereas the expenditure for 2005-06 is Rs.4200 crore and 
during the current year. Rs.9050 crore are proposed to be 
spent. During the next two years, Rs.35.000 crore are 
planned to be spent. 

The present Government has Implemented this 
programme with topmost Impetus, which Is evident from the 
fact that during the last two years. road length of 81.120 km. 
road. have been approved at an estimate cost of Rs.20,332 
crore. 

Under Bharat Nirman, Government has fixed targets 
for providing all-weather connectivity to 40.436 habitations 
having a population of more than 1000 (26.336 habitations 
having a population of more than 500 In case of hilly and 
tribal areas). Thus total 66.802 villages shall be provided 
with all-weather connectivity by the year 2009 with an 
estimated outlay of Rs.48,OOO crore. 1.46.185 km. new 
roads and 1.94.130 km. of road upgradation Is Involved In 
thle plan. 

The Government ill attaching highest priority to ensure 
proper quality of construction. Accordingly, three-tier quality 
monitoring system has been developed. For ensuring 
people'. participation, citizens Information board are being 
installed at all work sites. In order to ensure transparency in 
the management of the programme, online management. 
monitoring. accounting system (OMMAS) and technical audit 
systems have been placed in position. 

Under the second component of Bharat Nirman i.e. 
Rural Housing component. 60 lakh houses are proposed to 
be built In four years. 15 lakh houses are built under lAY 
every year. The budgetary allocation for lAY during the 
current year Is Rs.2920 crore against which Rs.1455 crore 
have been spent and 4,90.000 houses have been built. For 
ensuring transparency in selection of beneficiaries under 
lAY, based on BPL Census 2002, a system of permanent lAY 
waltlist has been introduced under which permanent waillist 
prepared on this basis are being painted at conspicuous 
places, panchayat buildings, school buildings and are also 
being printed In the form of booklet and are being posted on 
the website of the District. 

Under the third component of Bharat Nlrman i.e. Rural 
Drinking water supply so far, 1.826 NC habitations, 14.666 
PC habitations, 1,18,535 slipped back habitations and 5151 
quality affected habita50ns have been provided with safe 
drinking water. Till year 2009. 3052 NC habitations. 38.894 
PC habitations and 2.52.060 slipped back habitations and 
1.47,576 quality affected habitations shall be covered. For 
enaurlng lufficlent and safe drinking water. Swajaldhara and 

National WatE;r Quality Monitoring and Surveillance 
Programma have also been started. Under Total Sanitation 
Campaign (TSC). during the last two years, remarkable 
progress has been achieved. During the last financial years. 
97 lakh toilets were buill. 569 districts of the country have 
been covered under TSC so far. As per 2001 Census, 22% 
rural habitations had sanitation facilities which have now 
gone up to 40 %. Govemment has planned to achieve the 
objective of Total Sanitation Coverage by the year 2012, all 
schools would be provided with drinking water and 
sanitation facilities by 31 st March 2007. 

For ensuring greater participation of PRls and NGOS. 
Nlrmal Gram Puraskar has been Introduced. In the year 2005, 
40 gram panchayats and In 2006, 770 gram panchayatl 
were awarded. For the year 2007, proposals have been 
received from 9703 gram panchayats. 120 blocks and 2 
districts for Nlrmal Gram Puraskar. 

Thus the Bharat Nlrman programme Is moving ahead 
towards full success. I urge ali the Hon'ble Members for 
their cooperation. 

12.12li hr •• 

(v) Status of Implementation of recommendation. 
contained In the 176th Report of the Stlndlng 
Committee on Humin Reaource Development 
on Demand. for Grants (2006-07) pertaInIng to 
the Mlnl.try of Youth Affaire and Sports 

(English] 

·THE MINISTER OF PA: JCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): I beg to lay the statement on the 
status of Implementation of recommendations contained In 
the 176th Report of the Standing Committee on Human 
Resource Development (14th Lok Sabha) In pursuanoe of 
the Direction 73A of the hon. Speaker. Lok Sabha vide Lok 
Sabha BuUeting-Part II, dated 1st September, 2004. 

The 176th Report of the Standing Committee on 
Human Resource Development was laid In the Lok Sabha 
on 22nd May, 2006. The Report relates to the action to be 
taken by the Government on the recommendationsl 
observations of the Committee. 

The present status of Implementation of the various 
recommendations made by the Committee Is Indicated In 
the Annex to my statement. which is laid on the Table of the 
House. I would request the House to kindly consider thle as 
read. 

'Laid on the Table and "10 placed In Llbrery. See No. L.T. 57N101 
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12.13 hra. 

CALLING ATTENTION TO M/\TTER OF 
URGENT PUBLIC IMPORTANCE 

SItuatIon ariling out of non-Implemf"lrtatlon of Wage 
Settlement algned between the Employees ASloclatlon 

and Management of Industrial Development oank of India 
Umlted end .. ers lean by the Government In this regald 

/Lnglish] 

SHRI ~ASU DEB ACHARIA (Bankura): Sir, I call the 
attention of th~ Minister of Finance to the following matter of 
public importance and request that he may make a statement 
thereon: 

"The situation arising out of the non-implementation of 
wage settlement signed between the employees 
association and management of Industrial Develop-
ment Bank of India Ltd., (lOBI) and steps taken by the 
Govemment in this regard," 

THE MINISTER OF FINANCE (SHRI P. CHloAM-
BARAM): Sir, with your permission, may I lay the statement. 

MR. SPEAKER: Okay. 

·SHRI P. CHloAMBARAM: lOBI was carved out of RBI 
under lOBI Act, 1964 and came Into existence on the 20th 
June 1964. lOBI was transformed into lOBI Ltd., viz. a bank 
vide lOBI Repeal Act 2003 effective from 1.10.2004. Further, 
lOBI Bank was merged into lOBI Ltd. under the lOBI (Transfer 
of Undertakings & Repeal) Act, 2003 as a Company 
registered under the Companies Act, 1956 and a banking 
company within the meaning of Section 5 (c) of the Banking 
Regulation Act, 1949 to carry on business as a commercial 
bank. It has been classified as 'Other Public Sector Bank'. 

The management of lOBI had signed a Memorandum 
of Settlement with the unions/associations of lOBI on the 
17th March, 2006 for the period from 1.11.2002 to 
31.10.2007, which inter-alia. includes the following: 

(I) any modification to the provisions of the Memo-
randum of Settlement dated October 5, 2005 
between the All India reserve Bank Employees' 
Association and the Management of the Reserve 
Bank of India shall mutatis mutandis apply to this 
settlement and, if so required, the parties hereto 
shall enter into an amendatory agreement to give 
effect to such modification. 

(Ii) the Settlement will become effective only after and 
only to the extent the necessary approval of 
Govemment of India has been obtained by the 

·LaId on the T.tlle and lllso placed in Ubrary. See No. L.T. 5757108. 

Bank and that no rights whatsoever shall be 
granted in respect of any of the provisions of this 
Settlement pending receipt of such approval. 

The Memorandum thus speCifically provides that it 
shall become effec'ive only after and only to the extent the 
necessary approval of the Government of India has boen 
obtained. 

Since lOBI Ltd. is now a public sector commercial bank, 
it would have to benchmark itself against other public sector 
commercial banks in all respects including pay and 
allowances. The Government also need to ensure that any 
pay package which is adopted by lOBI conforms to the well 
settled prinCiple of wage negotiations, viz. equitable, fair 
and within the capacity to pay of lOBI. 

Keeping in view these factors, the Government vide 
letter dated the 31st July, 2006 approved the pay and 
allowances as were entered Into the Memorandum of 
Settlement dated the 17th March, 2006, but advised lOBI 
Ltd. to substitute the relevant clauses of the Memorandum 
of SetUement with the following clause: 

"We expressly agree that the pay and allowances 
contained In this settlement have been mutually agreed 
upon having regard to the fact that the period of the 
settlement will commence from 1.11.2002 and will 
conclude on 31.10.2007. We agree that the settlement 
for pay and allowances and service conditions 
commencing from 1.11.2007 will be based on such 
terms and conditions as would be negotiated and 
agreed upon between the Bank and its employees 
having regard to the practices in public sector banks.· 

lOBI Ltd. management has informed that while the 
revision of pay scales has been effected for officers 
(numbering 1258), the same could not be Implemented for 
the workmen staff (numbering 1141), as all efforts made to 
persuade All India Industrial Development Bank Employees 
Association (AlioBEA) to accept the clause stipulated by 
Government of India have failed. AIIOBEA has been 
demanding immediate implementation of the Memorandum 
of Settlement in toto without attaching any conditions thereto. 

As a part of the agitation programme, AlJoBEA has 
observed a 'Relay Hunger Strike' by its members during 
November 27,2006 to December 1,2005 (5 days) for which 
no official notice had been given to the Bank. The agitation 
programme passed off peacefully. The day-to-day opera-
tions of the bank were also not affected and all offices/ 
branches functioned normally. AIJOBEA representing the 
clerical and the subordinate employees of lOBI Ltd. again 
struck work on December 13 and 14, 2006. The Government 
has advised the Management to use its good offices to 
convenience the Unions and implement the decision 
through negotiation. 
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SHRI BASU DEB ACHARIA: Sir, lOBI was functioning 
under the name Industrial Finance Department as an integral 
part of RBI from its inception. lOBI was formally delinked 
from RBI in 1977 and accorded the status of a wholly owned 
Government institution, an apex Institution. 

The lOBI Act was repealed In 2003 and lOBI was 
converted into a deemed banking company to carry on 
banking business in addition to fulfilling its development 
bank role. 

While rdplying to the debate on this Bill, the former 
Finance Minister categorically assured that lOBI would !letain 
the character of development finance institution even after 
its conversion as a deemed banking company. It was 
categorized as other public sector bank. 

When the question of service conditions was raised 
by us, another assurance was given by the former Finance 
Minister in regard to Section 5(1) of lOBI Repeal Act, 2002. 
What was the assurance? The employees' interest would 
be safeguarded and the employees would continue to enjoy 
the same terms and service conditions even in the naw 
dispensation. Section 5(1) of lOBI Repeal Act with regard to 
protection of service conditions of the employees specifically 
stated that the interest of erstwhile lOBI - which was only a 
subsequent and independent development bank - and 
merger of lOBI Limited shall have no Implication on the status 
of Section 5, Subsection (1) of lOBI Repeal Act. 

Since its inception In 1964, service conditions of lOBI 
employees are governed by the service conditions as 
obtaining in Reserve bank of India. As such, parity and 
linkage with RBI on wages and allied matters formed a part 
of service conditions of employees of lOBI. Before this wage 
settlement, there were five wage settlements signed between 
lOBI Association and the Board of lOBI since 1977 when 
lOBI was dellnked from RBI In 1977. 

This present settlement was signed on 17th March, 
2006. Since then, it Is pending with the Ministry of Finance. 
The settlement was approved by the Board of Directors of 
the Bank including the two Government nominees. There 
are two Government nominees in the Board of Directors. 
They also agreed, it was signed on 4th March, 2006, and It 
has been sent to Ministry of Finance for their approval. 

The Government of India, Ministry of Finance has 
.stipulated the following two conditions. One is deletion of 
the clause providing linkage with the lOBI which was there 
since 1977 when lOBI was dellnked from RBI. No question 
of deletion of linkage clause was ever raised by the Ministry 
of Finance before. 

For the first time, this has been raised even after 
categorical assurance given by the former Finance Minister 

on the floor "r this House. One condition is deletion of clause 
providing linkage; another condition has also been put with 
would be effective from the next wage agreement, that Is, 
from 1.11.07, the future settlements. These two conditions 
would be added. 

Second condition is thai pay and allowance and service 
conditions would be on par with the public sector banks. 
This is nothing but contrary to the assurance given by the 
former Finance Minister. I think, you remember that when 
we moved an amendment, there were equal votes - 60 
votes for 'yes' and 60 votes for 'no'. That amendment was 
moved by me. I was requested to withdraw it. When the 
former Finance Minister gave an assurance, I withdrew It. 
Today, the present Finance Minister does nol want to honour 
the assurance given by the former Finance Minister and 
imposing conditions which wer!) never there in five wage 
settlements. Today, he is imposing certain conditions and 
the wage settlement is due for the last few years. 

MR. SPEAKER: Put your question please. 

SHRI BASU DEB ACHARIA: The stand of the Govem· 
ment Is In gross negation of the provisions contained In 
Section 5, Subsection (1) other lOBI Repeal Act. Assurance 
was given that service condition would be protected and It 
would not be changed but that condition has been Imposed 
here and that they will have to agroe for change of service 
conditions. They have agreed that In future agreements too, 
everything will be at par with other commercial banks. 

This is in contravention of the solemn assurance given 
by the former Finance Minister during the course of debate 
on the lOBI Repeal Act. Even In the other House, the same 
assurance was given. When an assurance was given, the 
same has to be implemented. 

MR. SPEAKER: Already you have spoken for 10 
minutes. 

SHRI BASU DEB ACHARIA: If new condition Is being 
imposed, that means. the assurance given by the former 
Finance Minister is negated. In view of the assurance given 
by the former Finance Minister In regard to the continuance 
of service conditions, in regard to Section 5, Subsection (1) 
of ttle lOBI Repeal Act, I would like to ask the Finance Minister 
this. Would he give his clearance as per the agreement 
signed between the Association and the Management? Will 
the Ministry of Finance impose any condition? WiU the 
Ministry approve the wage agreement signed by both the • 
Management and the Employees' Assoclatlon without further 
delay 10 that It Is Implemented? Would the assurance given 
by the former Finance Minister be implemented In letter and 
spirit? 

MR. SPEAKER: Shrl Panda. Please put only one 
question and do not make a speech. 



398 Calling Attention to Matter of DECEMBER 19, 2006 Urgent Public Importance 400 

SHAI PRABODH PANDA (Miclnapore): I will not make 
a speech, but I jUlt want to add some pointl to what he said. 

MR, SPEAKER: No need to add points. Put only one 
question. 

SHRI PRABODH PANDA: Sir, the Industrial Develop-
ment Bank of India Ltd. Employees' Association had 
observed an All India Hunger Strike from 27th November to 
1st December. 

MR. SPEAKER: He has mentioned that in "his state-
ment. 

SHRI PRABODH PANDA: After that, on 13th and 14th 
December, they had observed a two-day strike. My point Is 
that this Is the sixth settlement and It Is contrary to earlier five 
settlement~, ·.\·~Ich had been pursued so far. Why has that 
stipulation been made by the t on. Minister which was not 
there earlier? The situation Is such that In the statement 
Itself, the hon. Minister says that the officers had got their 
salaries, while the employees, the stafl members and the 
workmen did not get their salaries so far. The situation is 
very serious and so, I demand from the Minister, without 
Impoalng any conditions, that the assurance given in the 
Hou.e should be carried out and the benefit of the workers 
should be protected. 

MR. SPEAKER: Shrl Sunil Khan, pleaae put one 
question. 

SHRI SUNIL KHAN (Durgapur): May I know whether 
the Government has assured the House that all the five wage 
settlements signed between the lOBI and the Association 
are strictly on par with the one. of the RBI? May I know 
whether the Government has aSlured the House that the 
provisions contained in Section 5 (1) of the lOBI Repeal Act, 
In respect of terms and conditions, include parity and linkage 
with RBI and whether It is gross negation? 

{Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Speaker, Sir, on 17 March, 2006 the Association signed a 
sixth agreement with the management, but the Government 
has lalel two conditions for the future for Implementing the 
said agreements. First, deletion of clause providing linkage 
of lOBI to RBI regarding sub-section. of pay and allowances 
and other facilities. Second, pay and allowance and service 
conditions of lOBI employees would be at par with the public 
sector banks after expiry of agreement on 1.11.2006 and 
lOBI will have to give an undertaking to the effect. I would 
like to know as to what problem the Government are having 
In implementing In wh~le the memorandum of settlement 
on time-bound basis, because the former Minister had 
.. sured both the Houses In this regard? 

SHRI SHAILENDRA KUMAR (Chall): Mr. Speaker, Sir, 
as hon'ble Members have expressed concern that eariler 
also five agreements have been Signed between lOBI and 
Management. But due to laying down of certain conditions 
wage settlement Is not being reached at. Though presently, 
the officers are getting salary, remaining staff is.on the verge 
of starvation due to non payment of salaries and It has 
become difficult for them to fend their families. They have 
become debt-ridden. Through you, I would like to uk the 
hon'ble Minister the time by which, the Government without 
any condition, will make e"ectlve the pay scales, 10 that 
they may be given their due salaries. 

{English] 

MR. SPEAKER: Hon. Members, without creating a 
precedent, since today Is the last day, I am allowing two 
more han. Members. 

Shri Gurudal Dasgupta. Pleue cooperate by putting 
only one question. 

SHRI GURUDAS DASGUPTA (Panskura): I only draw 
the attention of the han. Minister to the fact that the employeel 
of the RBI have a particular pay lcale which Is higher than 
the pay sCllle enjoyed by the employees of other nationalized 
banks. This Is the controversy. Therefore, my question II 
whether he will agree that In 2002, the then hon. Finance 
Minister has aslured that the service condltlona, u they 
were enjoyed, will be enjoyed by them under the new 
dispensation. That was his assurance. II he aware of that? 
Since that was an assurance given on the floor of the Hous., 
will the hon. Minister of Finance, as a continuing successor 
of the earlier Minister, take a view on that and agree to 
disagree with the assumptions of the present management 
and the present Finance Ministry that the pay scale and 
future lettlements will be in line with the public sector banks? 
That is the crux. Will the hon. Minister enlighten me on th.se 
two questions? 

MR. SPEAKER: Shri Harin Pathak. Please cooperate 
by putting only a question. I am very liberal today. 

SHRI HARIN PATHAK (Ahmedabad): So nice of you, 
Sir. 

I associate myself with the matter raised by Shrl 
Basudeb Acharia and other hon. Members. It Is really an 
assurance; I wish that the Government Implement the 
assurance given by the then han. Mlnllter of Finance on the 
floor of the House. 

{Translation] 

SHRI ANANT GANGARAM GEETE (Ratnaglrl): Mr. 
Speaker, Sir, I associate myself with the matter In regard to 
lOBI workers raised by Shri Basu DebAcharia through calling 



401 Calling Att.ntlon to Matt.r of AGRAHAVANA 28, 1928 (SAKA) Urp.nt Public Importance 402 

att.ntlon. Th. condition I being Impoltd for Implem.ntatlon 
of wag. IIttl.m.nt agr .. m.nt r.ach.d b.tw •• n the 
Work.r'l Alloclatlon and the 10BI'I Management are unjult 
and Inappropriate. I would Ilk. to know trom the hon'ble 
Mlnl.t.r of Flnanc. wheth.r the Governm.nt would 
immediately like to I&lue any directlonl to the lOBI In thll 
regard? I would like to aay that the wage IIttlem.nt 
agr .. ment ahould b. implemented at the earliest. 

{English} 

SHRI BRAJA KISHORE TRIPATHY (Pun): Sir, on behalf 
of my Party, I want to aaaoclate with the Illue raiaed. 

MR. SPEAKER: Okay, you can allociate youre.1f with 
thil. 

SHRI P. CHIOAMBARAM: Sir, the mattar bolil down to 
jUlt one IBlu,. Stctlon 5( 1) of the Act, at you know, II para 
mat.rla with Section 12 (2) of the Nationalization of Sanks 
Act; it ie par. mat.rla with Section 25 FF(b) ofthelnduetrlal 
Olaputea Act. 

I will read Section 5(1) of the Repeal Act, which aayl-
I am omitting the irrelevant portion and I quote: 

"Every officer or every employ.e of the Oev.lopment 
Bank, serving in employm.nt Immediately before the 
appOinting date, Ihall ... hold hie offic. or I.rvlce 
th.reln by the lam. t.nur., at the lame remuneration, 
upon the lame t.rml and conditlonl, with the lame 
obllgatlonl and with the lam. rlghtl and prlvll.g.1 al 
to I.av. tar. conceBllon, welfar. Ich.me, medical 
Ich.m., Inluranc., provid.nt fund, oth.r fundi, 
r.tlrem.nt, voluntary r.tlrement, gratuity and other 
ben.fltl, u he would have h.ld under the O.v.lop-
m.nt Bank, If Itl und.rtaklng had not vllt.d In the 
company, It Ihall continue to b. 10." 

So, no term or condition of employment failing under 
Section 5(1) haa been alt.red after the eratwhlle lOBI, the 
Development Bank was merged Into the nlw company, 
which la the lOBI Bank. Nothing has been Violated. What il 
the lalue here? The Illu. la wh.ther th.y have negotlat.d 
a new •• ttlement. Whll. n'gotiatlng a new settlement, they 
were told - now you are a public sector bank, and th.refore, 
you can n,gotlat. the terml and condltlonl, salary, pay 
Ical., etc. - that whatever they agr .. d, we will Implement It. 
So, the negotiat.d pay Ical., aliowanclI, a number of oth.r 
normal, u8ual p.rquillt.I, and t.rml and conditionl, ItC. 
art th.r. and w. have not interfered with that at all. 
Whatev.r the manag.ment and the unionl have negotiated, 
we eald, we would approve it. However, after It became a 
public lector bank, they put a condition here, which laYI 
"any modification to the provllionl of the memorandum of 
I.ttl.ment dat.d October 5, 2005, between the All India 

Re.erve Bank Employee.' Allociatlon and the Manag.m.nt 
of the RBI ,hall mutatis mutandis apply to this ,attlemant. If 
10 requlr.d, the partl .. Ihall .nt.r Into an agreement.· Thl 
.ffect of thll ia that if RBI amenda III agr.ement with Ita 
employe.s, without any negotiation, It will automatically apply 
h.r •• Thll, w. said, cannot be accepted, after lOBI becomes 
a public aector bank. 

To arilwer to Shrl Oaigupta'i qUllllon, what h. 
suggllt.d II .xactly what we are laying. W. exprelily lay 
that any future agr .. ment, from 1.11.2007 will be bastd on 
luch terms and conditions as would be negotiated and 
agr •• d upon betw .. n the bank and empioye .. , having 
regard to the practlc •• In other public sector bankl. We have 
no problem. Llk. any other public IIctor bank, lOBI', 
employe ... hould negotiate with the management having 
regard to the practic .. in other public sector banks and 
having regard to the well known prlncipl.s ot fixation ot pay, 
that II, talr and equitabl. and capacity to pay. They can 
n.gotlat. any agreement and ordinarily the Gov.rnment 
will not Int.rfere, as we have not interfered. We are objecting 
only to the clause which lays if the RBI Agre.ment with the 
RBI employ ••• Is amended It will automatically, muratl. 
mutllndl" apply here. That Sir, Is no long.r acc.ptable. I 
think mOlt IIction. ot the Houst and I am lure my '.am.d 
friend allo will agr .. that It would be an unreuonabl. 
condition to have in the agrllment, RBI 18 a monetary 
authority, RBI is not a commercial organization. RBI deriv .. 
ita Income and profit. from Central bank function •• So, RBI 
givII a certain 8cale of pay. lOBI today II a public IIctor 
bank. ... (Interruptions) 

SHRI BASU DEB ACHARIA: It has developmental role 
also. You cannot d.ny that. 

SHRI P. CHIDAMBARAM: Nobody 18 questioning that 
lOBi has a dev.lopmental rol. allo. Having regard to the 
dev.lopmental rol., the union and the managem.nt may 
negotiate and agree upon a new wage package, we have 
no probl.m. W. are not Interfering with any t.rm that they 
have n.gotiat.d. We are not Int.rfering with pay ,cal., 
allowancel, p.rqulsites or anything. W. are limply .aylng 
that do not put thll clause that II the RBI amenda itl Agreement 
with the RBI employe .. , it will automatically mean an 
amendment to this agrltment. That I am afraid cannot be 
acc.pt.d. 

SHRI BASU DEB ACHARIA: I would like to know 
whether that clause wu th.re in the earlier agreement or • 
not. 

SHRI P. CHIOAMBARAM: That clause was there when 
lOBI Repeal Act wal not there and the iOBI waa not a public 
Slctor bank. 10BI'I .mploY.1I had been drawn from the 
RBI. After the Rep.aI Act, today lOBI hal become a public 
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MOtor bank. Hon. Members met me. I do not want to take 
any name •• I told them to please bear with me. I will approve 
every term of the AgrHment but thl. clau .. should not be 
ther,. Plea .. advise your employees to delete this clauae 
and we will negotiate In future. You may negotiate Rs.tOO 
more than other public .ector bank, we have no obJection. 
But you cannot .ay that if the RBI amends its agreement, It 
will automatically apply without any further . ... (Interruptlons) 
PIe .. e allow me to conclude now. 

Therefore, all that we have IBid is, please substitute 
that clauH and lay, 'we wli negotiate a future agre.ment 
having regard to the prdcH In public lector banks'. 

Just to make lur. that we are on a firm footing, we 
have taken the opinion of the Additional Solicitor G.neral. 
~ltIonai Solicitor General categorically opines that claule 
15 ~1) means, what I am saying, namely, all pre-exlltlng terml 
and condition. will be protected, not that If RBI am.nd. It. 
agreement It will automatically apply here. My frl.ndl may 
dltagr .. with me on my legal Interpr.tatlon. Th. recou,.e 
II tome other forum. Alii can go by II the legal advice I have 
received and my belt judgement. My lincere appeal II, 
office,. Ihould accept It, we will clear It. A lectlon of the 
workmen say that we mUlt have that claua •• ... (Interruptlons) 
PIe .. e, your Itatement and my Itatement can be different. A 
section of the employeel are saying that we mUlt have the 
clauae relating to the RBI. I appeal to all the employ ... of 
the lOBI, today, please delete that reference to RBI and thla 
evening ttli. agreement will come Into fore •. My appeal II, 
let u. face a Merry Christmas and a Happy New Year on a 
very positive note. PIe .. e advlle the employe .. to drop 
this claUH. 

SHRI BASU DEB ACHARIA (Bankura): Sir, I seek your 
protection. The .. aurance was given that aervlce condltlona, 
parity In wages and pay lealel . ... (Interruptionl) lalt not the 
service condition and other benefits? The Interesta of the 
employees will be protected. How the Inter .. ts of the 
employeel will be protected? 

MR. SPEAKER: It cannot go on until you are satleflad. 
You go back cfi .. atJafled. 

SHRI BASU DEB ACHARIA: I aeek your protection. 
Thle ... urence wu given on the floor of thll HoU88. You 
were also there at that time when I pointed ou.t and 
expreased • ... (Interruptiona) 

SHRI GURUDAS DASGUPTA: May I lugge.t one 
thing' t understand your predicament and that the,. are 

some complexltlea. You are aklng the workers to delet, 
that clause about the RBI'. decllion. Along with that, will 
you alk your management to delete WI with effect from 
1.11.2005? ... (lnterruption.) What I am luggHting Is that let 
them delete that part and you delete thle part. Let both the 
contradictory Itlpulatlonl be dropped. You Implement It. In 
future, we shall diaculiit. 

12.40 hra, 

JUDGES (INQUIRY) BILL, 2006* 

[Eng/.hl 
MR. SPEAKER: Now, we will take up Item No.4I5. 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): I beg to move for leave to Introduce a BIH for 
establllhing the National Judicial Council to undertake 
preliminary Invlltlgatlon and Inquire Into allegatlonl of 
mllbehavlOl!r or incapacity of a Judge of the Supreme Court 
or 0' a High Court and to regulate the procedure for IUch 
Inve.tlgation, Inquiry and proof, and for Impoling minor 
mealur .. ; and for the pre.entatlon of an addre .. by 
Parllam.nt to the Pr .. ,dent and for mattere connected 
therewith. 

MR. SPEAKER: Motion moved: 

-That le.ve be granted Introduce a Bill for establishing 
the National Judicial Council to undertake preliminary 
Inveetigalion and Inquire Into allegatlona of misbeha-
viour or Incapacity of a Judge of the Supreme Court or 
of a High Court and to regulate the procedure for .uch 
InveltJgatlon, Inquiry and proof, and for Impoalng minor 
m ... urel; and for the presentation of an addreaI by 
Parliament to the Prllident and for matte,. connected 
therewlth.-

... (Interruptlona) 

MR. SPEAKER: Mr. Radhakrilhnan, that la not a notice 
under which you can lpeak. 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
with your permlillon, I will read my obJection. 

MR. SPEAKER: Firat of all, you have not given It In 
time. Secondly, It hal no relevance. 

SHRI VARKALA RADHAKRISHNAN: Sir, It la felt that 
the Judicial Independence and the Judicial accountability 
are Inslparable. The pre.ent Bill deals with the Judlotal 

·PubIIshed In the Guetle of India. ExlraordiMrY. Part II, Section 2 
daled 11.12.2008 
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accountability. It deal. with the combined mechanllm. Thll 
II not enough. Therefore, there mUlt be a law providing 
judicial accountability In the matter of recruitment, 
appointment and dlacIpiinary proceedingl. The National Law 
Comml •• lon of India II also of the view that there mUlt be a 
law to determine theludlclal accountability. This can be done 
by a Itatute for the appoJntment of a National Judicial 
Commission with powers to deal with such matters. This BUI 
deall with only one aspect, namely, the combined mecha-
nllm. So, It II high time for the Govemment of India to bring 
In alegillation for the appointment of a Judicial Commll.ion. 
Thll II the matter whloh I wanted to raise and If the hon. 
Mlnilt,r la kind enough to reply me, it la quite welcome 
~e.our apprehenllonl will be done away with. So, I 
wout(frlql.!lIt him to make a Itatement. 

MR. SPEAKER: When you lpeak on thla Bill, you can 
raJ .. th .. e point •. Pleas. take your seat. 

... (Interruptlons) 

MR. SPEAKER: Mr. Radhakrlshnan, this i. not the time 
to raise It. I would not allow this any more. Now nothing 
more will be recorded. 

... (Interrupt/onar 

MR. SPEAKER: The question la: 

"That leave be granted Introduce a Bill for establishing 
the National Judicial Council to undertake preliminary 
Investigation and Inquire Into allegation a of misbeha-
viour or Incapacity of a Judge of the Supreme Court or 
of a High Court and to regulate th. procedure for auch 
Investigation, Inquiry and proof, and for Imposing minor 
nieasure.; and for the pre.entatlon of an addre •• by 
Parliament to the Pre.ident and for mattera connected 
therewith." 

The motion wa5 adopted. 

SHRI H.R. BHARDWAJ: Sir, Iintroduoe the Bill. 

12.42 hra. 

CABLE TELEVISION NETWORKS (REGULATION) 
AMENDMENT BILL, 2006* 

[English] 

MR. SPEAKER: Now, we will take up Item No.48. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

• Nol recorded. 
• Publilhed In the Gazette 01 India. extraordinary, Part I, Section 2 
dated 111.12.2006 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIVA RANJAN DASMUNSi): I beg to move for leave to 
Introduce a Bill further to amend the Cable Televillo" 
Networks (Regulation) Act, 1995: 

MR. SPEAKER: The que.tlon II: 

"That leave be granted to Introduce a Blit further to 
amend the Cable Televl.lon Network. (Regulation) 
Act, 1995: 

The motion was adopt«l. 

SHRI PRIVA RANJAN DASMUNSI: I Introduce the Bin. 

12.43 hr.. 

MESSAGES FROM RAJYA SABHA 

[English] 

SECRETARY GENERAL: Sir, I have to report the 
following mealag" received from the Secretary-General of 
Ralya Sabha:-

(I) "In acoordance with the provilion. of rule 121 of the 
Rul .. of Pr'OCIdure and Conduct of Bualne .. In the 
Rljya Sabha, I am directed to Inform the Lok Sabha 
that the Rljys Sabha at It I Iltting held on the 18th 
December, 2008 agreed without any amendment to 
the Central Educational Instltutlonl (Re .. rvatlon In 
Admlaalon) Bill, 2008 which waa pa .. ed by the Lok 
Sabha at It I sitting held on the 14th Deoember, 2008.· 

(II) "In accordance with the provisions of rule 121 of the 
Rul .. of Procedure and Conduot of Busln ... In the 
Ralya Sabha, I am directed to Inform the Lok Sabha 
that the Ralya Sabhl at It I sitting held on the 18th 
December. 2008 agreed without any amendment to 
the Scheduled Tribes and Other Traditional Forest 
Dwellers (Recognition of Foreat Rights) Bill, 2008 which 
was passed by the Lok Sabha at Ita Ilttlng held on the 
, 5th December, 2006." 

12.44 hr •• 

RE: NOTICE TO BREACH OF PRIVILEGE 

[Engllah] 

SHRI ARJUN SETHI (Bhldrak): Sir, I have given a 
privilege notice . 

MR. SPEAKER: Shrl.Arjun Sethijl, I have received your 
notice. The comments of the Minister of State in the Mlnl.try 
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of Human Re,ouree Development hu been uk.d for. ThlY 
arl being waited. I will takl a declllon In the manlr atter the 
r.cllpt of hi. comment •• So, It I, vlry much under 
con.lderatlon. 

SHRI ARJUN SETHI: SIr, I had given notice on thela,t 
Tu.lday and you were kind .nough to aak. for the Infor-
maIfon. I have .ubmlttlCl all the relevant paper' to the hon. 
Chair. But I would like to know why the hon. Mlnl,t.r I, taking .0 much time to rep/y a .Imple qUl.tion. 

MR. SPEAKER: I will keep It In mind. 

SHRI ARJUN SETHI: Sir, already .Ight day. have 
paned. Sir, you can I.e how eaaual they ar.. It la the 
direction of thl Chair that the rel.vant comm.nt, .hould be 
,ubmltted to the hon. Chair. 

MR. SPEAKER: I will .... If the,. la anything further, 
that will amount to aggravating the contemptl 

SHRI ARJUN SETHI: Sir, today i. the la.t day of the 
Stilion. 

MR. SPEAKER: I know. If you want to .end him to jall, 
I.t him have IIIH/. tlmel 

SHRI ARJUN SETHI: Sir, I would r,que.t you to kindly 
refer the matter to the PrlvHeg.1 Committ ... W. can debate 
..... and all the Memberl of thlt Commltt .. can know what 
.. the contenll of the i .. w. 

MR. SP::AKER: I will look into It with all .incerlty and 
HrlOulnel •• 

I may Inform the hon. Members that there will be no 
luncheon recess today. 

{Engli.h} 

SHRI NAKUL DAS RAI (Slkklm): Sir, I would Ilk' to 
rat .. an important Illue with regard to new railway lin., In 
the State of SIkkim. Laying ot railway line il not only Important 
for the State of Slkklm, but al,o Is Important for the whole 
nation because Sikkim Is strategically located, surrounded 
by countri •• Ilk. China, Nepal and Bhutan. It railway. line. 
arllald through tunn.llng, It would help tor the dev.'opm.nt 
of stat. and In promotion of tourl.m In the State and would 
al,o extend a pathway for .. sy movement of the army 
through that area. 

It was a declared aim of the UPA Government to connect 
the State capitals of the country with railways. I had railed 
the ISlue ot connecting Gangtok, the cap/tal of Slkklm, with 
the r .. t of India by Riliways during the lut Budget SlIslon, 
but I did not find a po,ltlve answer to this. 

Sir, I had also requllted the hon. Railway Mlnllter for 
employment of Slkklme .. peopl, In the Railways through 
special recrultrnent drlv .. considering the backwardn ... of 
the area. But thll allo hal not betn done by the Railway 
Department 10 far. A large number of people are working In 
the Railways but not a lingle ptrlOn from the State 0' Slkkfm 
has found employment In the Railways. If Job opportunltie. 
a,. provided to the.. people living In the far and remotl 
ar.as of the country, then they would , .. I much mort 
Integrated to the nation. Therefore, I would, once again, like 
to urge upon the hon. MinIster to kindly consider thlle 
matte,.. 

SHRI ABU HASEM KHAN CHOUDHURY (Maida): Sir, 
I, on behalf of the people of Maida, would like to make a 
r.pr .. entatlon to the Government about their sufferings 
caused to lrollon and flood of the river Gange •. Over the 
la.t 25 y .. ,., thll river hu been flowing through the town of 
Maida ana hu, over the period, penetrated 35 kilometers 
In.lde the town. Thousands of people have become 
homel .. s and landl ... and have been rendlred dlltltute. 

Sir, the re.pon.lblllty tor managing and controlling 
Iro.'on and flood hal been a"'gned to thl Statl 
Government of Wilt Bengal. The State Government has 
repeatedly expre ... d their Inability to manage .uch a huge 
task becau .. of financial constralnt8. When Shrl Priya 
Ranjan Oasmunsl became a Central Mlni.ter he Initiated 
certain stepl and undertaken certain mealur .. and work 
was al,o being done by the State Government of West 
eengal. It yielded very good rllults. But .ince then nothing 
hu been done. 

The Farakka Barrage AuthOrity also did a good Job. It 
la believed that the problem of erosion In Maida tak .. place 
owing to Farakka barrage Itself. Due to restriction, In the 
normal flow of water, the engln .. ,. believe the ero.lon I. 
taking place In the area. I think, the Central Government 
.hould take over the entire re.ponslbillty of ,.palrlng and 
controlling the problem of erollon and flood In that area. 
The Government of Weat Blngal haa been given the repair 
work but the methoda employed by them are very old 
fashioned. Again. when Shrl P.R. Dasmunsl was the Mlnl.ter, 
he wanted to havi a pilot project with the new technology of 
geotextiles and geotechnology which are much cheaper 
and which are of American origin. Unfortunately for us, he 
was moved to the Ministry which he I. now occupying. AIIO, 
the Task Force which went from the Government of India 
al.o said that g.osynthesl. and geotextlles rnay work there 
to control .roslon. I sincerely believe that the Farakka 
Barragl .hould be given the Intlr. responsibility of Iroslon 
and flood control oUhat area becau .. they know the position 
Will, they have their own resources and they know the 
behaviour of River Ganga. 
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So, I appeal to you to pursue the C.ntral Government 
to take over the entire responsibility 0' flood control and 
erollon control of that area. 

MR. SPEAKER: I compliment you for railing thll matter. 

[Translation} 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): Mr. 
Speak.r, Sir, I am goIng to rals. a very Important maner with 
your permissIon. 

The Planning Commllslon provides plan allocation to 
State Governments on the buls of the Gadgil formula but it 
neither clarifies the percentage of that allocation to each 
atate nor the percentage of each component under that 
formula. The" I. a gradual decline In the Central grants 
being provided to State Governments for varloua plana. 
Moreover, the Stat .. are not being given any Ipeclal Central 
grant·or speCial plan allocation. Due to water-logging In 
Banner and Jalaalmer dlltrlcts of RaJasthan, the local people 
are facing a lot 0' difficulties. No grant was given eVIn after 
the r.oommendatlon of the Central team. RaJa. than 
Government I. con.tantly trying but Its efforts are bearing 
no fruit due to the pre.ence of mine. In that area. There I. 
.carclty of funds and due to decline In ground water level, 
the problem of drinking water Is acute even during winter. 
One can imagine the gravity of that problem during summer. 

So, It Is my request to the Central Government that It I. 
•••• ntial to provide .peclal central fund under the Gadgll 
formula or .pecial plan allocation as a special package to 
the RaJa.than Government. In addition to that, special fund 
.hould be provided for Banner and Jaisalmer di.trlct. and 
additional funds should be provided for Jalpur parliamentary 
constituency. 

Mr. Speaker, Sir, I am grateful to you for giving m. the 
opportunity to speak. 

[English) 

5HRlMATI MINATI SEN (Jalpalgurl): Sir, in the last week 
of November, 2006, the West Bengal State Assembly has 
unanimou.ly passed a Resolution demanding tax holiday. 
for e.tabllshlng new Industries in North Bengal as pre.ently 
being enjoyed by the Stat .. of Slkklm, Himachal Prade.h 
and Uttranchal. Earlier, the State of Assam and the other 
North-Eastern States are enjoying the benefits of relaxation 
of excl.e duties. Unfortunately, no major industry has been 
established In those areas. 

Con.,daring the Indultrial backwardness of North 
Bengal, I demand that the benefits of relaxation of Central 
tax and excll. duties may be extended for establishment of 
new Indultrlel In North Bengal. 

[Translation} 

5HRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Speak.r, Sir, I thank you for giving m. the opportunity to 
.peak. The land of RaJuthan • ... (Interruptlons) 

[Engll,h} 

MR. SPEAKER: Shrlmati Klran Mah.ahwart, you are 
'rom the beautiful city 0' Udaipur. But you have never ukad 
me to com. there. 

[Translation} 

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, SIr, 
pl.u. vi.lt my city, Udaipur. 

SHRI GIRDHARI LAL BHARGAVA: Mr. Speaker, Sir, I 
reque.t you to vl.1I Jalpur allO, during your vlalt of Udaipur. 

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir. I 
am grat.ful to you. I am ral.'ng a v.ry Important matter. I 
would Ilk. to draw the att.ntion 0' the government toward. 
the facl that the land of Raja.than I. the land of brave men 
and women. It I. especially true tor Southern Rala.than 
which has a history ot bravery and devotion. !! ~"h.,.n" 
Pratap symbolize. bravery, Mirabal Is the,ymbal aI dwc*r .. 
Th. Central Government claim. that It Is r 'Omolng unci 
establishing museuml with the Central allist&..-.ce. As such, 
I request the Government through the Chai," tn "locate 
special fund. In the budget tor mUleuml In Rajasthan 10 
that the future generation could remember the history of 
brave men and women and also get Inspired by them. For 
this purpose setting up of a museum after the name of Mirabal 
Is very Important. My Parliamentary constituency, Udaipur, 
the beauty of which Is alia endorsed by you, Is also famous 
In history for VariOUI acts of bravery and devotion. There il 
no museum in the country named after Mirabal. So, I request 
that one such museum be established In Udaipur and It will 
be taken as a big achievement of the Central Government. It 
will help us to know about our history. This Is my request 
through the Chair. 

SHRI GIRDHARI lAL BHARGAVA: Sir, the name of 
Mirabal has been mentioned In thl. demand, 10, " too, 
aSlociate myself with that demand. 

[English) 

MR. SPEAKER: There I. nobody in India who does 
not Ilk. Mira Bal', bhajans. We all admire the bhajans. 

[Translation} 

SHRIMATf KIRAN MAHE5HWARI: Mr. Speaker, Sir, 
please request the g(\vernment to work In that direction. 
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MR. SPEAKER: I have already requelted In this regard. 

CHAUDHARY LAL SINGH (Uclhampur): Mr. Speaker, 
Sir, I am grateful to you for giving me some time to speak. I 
would like to remind you that an hon. Member had requested 
you In that regard, but no attention was paid to his request. 
It Is about the official UN map of Jammu and Kashmir. Even 
In the put It pained UI when the word 'except Jammu and 
Kashmir' wal mentioned In the bllli passed by both the 
Houses. 

(English] 

MR. SPEAKER: Your matter II regarding burning of 
TOIha Khan. and UN Aid In Jammu and Kashmir. 

(Translation] 

CHAUDHARY LAL SINGH: I have given notices about 
two Iisues. I am speaking about the Issue regarding the 
release of a map by the UN. 

MR. SPEAKER: Please speak quickly about the Issue 
regarding the map. 

CHAUDH~RY LAL SINGH: The crux of the matter Is 
that showing Jammu and Kashmir outside the Indian Territory 'S • maner of sorrow. Our Integrity and sovereignty should 
not be reflected In that way. We proclaim Jammu and 
Kuhmlr as the Integral part of our country but It Is a matter of 
greal concem that It has been shown outside the Indian 
Territory In the UN map. My submlaaion Is that a serious 
note of this act. ... (Interruptions) 

(English] 

MR. SPEAKER: As I said earlier, your matter Is 
regarding burning of Tosha Khana. You should not get Into 
the map. 

[Translation] 

CHAUDHARY LAL SINGH: I have given notice about 
two matters. I am speaking on one Issue. If you say, I can 
speak aboul the first one. I had given two notices-one about 
Tosha Khana and the other about the UN. 

MR. SPEAKER: Two Issues ara not permitted. 

(English] 

CHAUDHARY LAL SINGH: I am speaking on only one 
Isaue. 

MR. SPEAKER: Do not misuse the opportunity. 

CHAUDHARY LAL SINGH: I am not misusing It. I am 
using my opportunity. 

[Translation] 

I request the Government of India to find out the Initiator 
01 that act. During the functions organized all over the world 
about AIDS In the recent past, Jammu and Kashmir has 
been shown as a separate entity. I am pained to find It. 

MR. SPEAKER: What was your notice and which one 
are you speaking? 

CHAUDHARY LAL SINGH: I have said what Is true. 

(English] 

MR. SPEAKER: You come and meet me In my 
Chamber. 

[Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Speaker, Sir, while expressing my gratitude to you, I would 
like to draw tt-e attention of the govemment towards a 
historical, urgent and important maner of public Importance. 
The Krishna Era Mountains of Braj area failing under 
Rajalthan are being destroyed by using dynamites. Five 
thouland year. old "Leela 8thalis" 01 'Lord Klrhsna' In 
Rajasthan are being destroyed thereby hurting the 
sentiments 01 the erorel 01 people. 

13.00 hra. 

This has led to resentment among the people. Even 
they are courting arrests. They are destroying the places of 
historical Importance. 'Deeg' and 'Kaman' Tehslls In 
Bharatpur district 01 Rajasthan form part of the 'BraJ' region 
where there are numerous Krishna era mountains. These 
mountains having Immense mythological significance and 
which represent the religious sentiments of crores of people 
are being destroyed. Crores 01 people circumambulate these 
mountains from time to time. Such a sacred place is being 
destroyed through dynamite and stone crashing activities 
are going on In Rajasthan ..... 

(English] 

MR. SPEAKER: Please do not refer to State Govern-
ment. No, I will not allow this. You know my view. 

...{Interruptlons) 

[Translation} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker Sir, 
It I, a technical point. ... {Interruptions) 

(English] 

MR. SPEAKER: I am doing It for you. Why are you 
·Not recorded. 
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bothering? I will not allow any State Government matter to 
be raised here. 

•.. (Interruptlon,) 

{»ans/etlon} 

SHRI DEVENDRA PRASAD VADAV: What II obJectio-
nlble In It. ... (Interruptlons) 

(English) 

MR. SPEAKER: But do not refer to the State Govem-
ment. The words 'State Government' will be deleted from 
the record. 

[Translation} 

SHRI DEVENDRA PRASAD VADAV: Mr. Speaker, Sir, 
It doel not pertain to the State Govemment rather It II 
concerned with the Centre • ... (Interruptlons) I am stating 
about the Centre. I am referring to the Central Pollution 
oontrol Board . ... (Interruptions) I am referring to the Centre . 
... (Interruptlons) 

MR. SPEAKER: We have deleted thll word from the 
record. I have ordered. 

... (Interruptlons) 

SHRI DEVENDRA PRASAD YADAV: I am referring to 
the hon'ble Supreme Court and the Central Pollution Control 
Board. 

This Is a pollution Control Board of the Central 
Government. ... (Interruptions) The entire 'Bra1' region come. 
under the Taj Trapezium Zone. As per the orders of the 
Supreme Court of India, polluting activities like quarrying 
and stone crushing are banned in this zone, still the 'Braj' 
mountains are being quarried Illegally. This quarrying Is not 
only obliterating the rich cultural heritage but also cautlng 
aevere environmental damage. 

Mr. Speaker, Sir, the .. rloul matter II that Illegal 
quarrying of the Braj mountalnl il going on without the 
permillion of the Central Pollution Control Board. The 
Central Pollution Control Board hal recommended 
immediate ban on quarrying In the 'Braj' region. The 
Supreme Court h .. baMed It. Oeapite thil, Illegal quarrying 
Ia continuing .... (IntetrllptloM) 

(English) 

MR. SPEAKER: Mr. Ram KripaI Vadav, why are you 
atMding? PIe ... take your ani. 

... (Interruptlons) 

{TraIMIaIionJ 

tAR. SPEAKER: Vadav jI. Now please lit down. 

... (lnterrupttoM) 

[English} 

MR. SPEAKER: Nothing more will be recorded. Don't 
write anything more. 

.. . (Interruptlons)* 

MR. SPEAKER: I am protecting you. Nothing Is being 
recorded? Why are you standing up? 

... (Int.rruptions) 

MR. SPEAKER: Mr. Devendra Pralad Yadav, don't defy 
the Chair. Don't record one word more. I will not allow 
anything to be recorded now. 

... (Interruptions) 

MR. SPEAKER: Please cooperate. I will not allow 
anything now. 

... (Interruptions) 

MR. SPEAKER: Nothing 18 being recorded. Why are 
you apeaklng? I win not allow this. 

. .. (InterruptlOM)* 

MR. SPEAKER: This il open defiance c f .... ChM. I 
will not allow this. 

... (Interruptions) 

MR. SPEAKER: Hon. Members, I wilh to make It very 
clear that this II not permitted. I don't know how long, but so 
long al I am he,., I will not allow State Govemment matte,. 
to be raised here without prior permission and that will 
depend on me. 

... (Interruptions) 

[Translation] 

MR. SPEAKER: For the first time a Member II speaking 
on Sports. Plea .. let him lpeak. 

SHRI KISHAN SINGH SANGWAN (Sonepat): Mr. 
Speaker, Sir, India II a great country. We have more sports 
talent In comparison to any other country of the world but 
you can see that the Govemment of India. all multinational 
companies. electronic media. print media are excessively 
promoting only the game of cricket through their activltl ... 

13.04 tn. 
(MR. DEPUTY SPEAKER In the eMir) 

All of our other traditional game. are being neglected . 
Spa,.. personl of other games ar. feeling neglected as the 
entire fOCUI remalnl on cricket. 
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Mr. Deputy Speaker, Sir, Cricket Is the game of the rich 
and elite. Rich countrle. play It. It, players become 
millionaire. In a few days through advertisements. Whenlver 
there is a cricket match, employees in the offices listen to 
cricket commentary on radio and they watch T.V. for Uve 
telecast of this match. In this way, it leads to a wastage of 
timl. You are seeing the results also of this gaml. The 
quantum of budgetary support and the focus being provided 
to this game by multinational companies is quite obvious. 
The media Is helping this game to touch new heights througl'l 
advertisements. The moral of our players will get a boost If 
our traditional games are also paid similar attention. Hockey, 
Football, Baaketball, Kabaddi, Wrestling, Swimming and 
Hora. Race are our traditional games which are being wiped 
out due to the excellive encouragem.nt being given to 
Cricket. Players of these gam9s are feeling neglected. Our 
country's sports talent is not being used at all. Therefore, 
through you, I would request the Government of India and 
the media not to encourage only one game. It has become a 
commercial game. It Is no more a game; it has become a 
trade. Therefore, encourage the traditional games of our 
country. Our wrestlers have eamed fame In the world. Hence, 
in addition to Cricket, attention should be paid towards other 
traditional games as well. Hockey was the most famous game 
of our country but now we are lagging behind In this also. As 
a reSUlt, crores of sports persons are feeling neglected. So 
I would request you to encourage these games and put a 
check on Cricket which has spoiled the country. 

SHRI RAMSWAROOP KOLI (Bayana): Mr. Deputy 
Speaker, Sir, I associate myself with Shri Kishan Singh 
Sangwan. 

SHRI REWATI RAMAN SINGH (Allahabad): Mr. Deputy 
Speaker, Sir, 15th Asian Games were held in Doha recently. 
The performance of our country was very disappointing. It is 
a matter of great concem. It is a serious matter that with a 
population of more than 100 crorts, our country Is lagging 
behind In such a manner. If you go through the medals list, 
you will find that India is at the 8th or 9th place. We are 
nowhere in the picture in comparison to China. If we compare 
our country with the smaller countries like Japan, Korea, 
Oatar and Iran, we will find that even after 57 years of 
Independence we are far behind these countries so far as 
winning of medals is concemed. 

Mr. Deputy Speaker, Sir. Hockey is our national game. 
For the first time after 57 years of Independence, our country 
could not qualify to enter in the semifinal of Hockey. Except 
Cricket, we do not discuss anything about other games In 
Lok Sabha and as a result our performance has been 
disappointing in these games. If the performance in shooting 
competition by women athletes were not good then India 

would not have been able to get even those medals. The 
Commonwealth Games are to be held In India In the year 
2010 .... (Interruptions) 

MR. DEPUTY SPEAKER: The game of Hockey Is 
played mostly In Punjab. I am also worried that India could 
not enter the semifinals In the Aslad. 

SHRI REWATI RAMAN SINGH: Mr. Deputy Speaker, 
Sir, Commonwealth Games are scheduled to be held In our 
country in the year 201 O. If this type of performance continues_ 
then we will lose our respectable status. With these words, 
through you, I request the Government to pay Immediate 
attention towards the dismal performance in sports and take 
corrective actlor. In this regard. 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Deputy 
Speaker, Sir, our country had sent a rnan al a woman runner 
in the Allad. It has defamed India. Olympic Association 
should apologize for that. ... (Interruptlons) 

MR. DEPUTY SPEAKER: As we have to take up 
another subject for discussion at 2.00 p.m., I request all the 
honourable Members to conclude within one minute so that 
maximum number of Members can get opportunity to speak. 

SHRI RAM KRIPAL YADAV: One Minute is finished 
right at the start. 

Mr. Deputy Speaker, Sir, through you, I would like to 
draw the attention of the honourable Finance Minister 
towards a very serious point. Most of the non-govemmental 
banking companies of our country Issue credit cards to 
Innocent consumers by telling them about the benefits of 
credit card. These banks often do not Inform their costumers 
about their terms and conditions and trap them and then 
they charge interest at will. This Interest Is almost 40 per 
cent annually. The most surprising fact Is that these bankl 
are unable to secure their cards and they show card 
assessment expenses even if the consumer has not spent 
anything and collect It forcefully. Among theae banks the 
ICICI bank, the City bank. the HDFC bank are the moat 
Infamoul. 

Sir, through you, I request the honourable Finance 
Minister to monitor them and enact IUch punitive law agslnat 
those banks which are cheating the Innocent customel'l U 
can save them from this InJustice. A strict legal action should 
be taken in this regard Immediately so that this situation can 
be brought under control and a check on the private bank. 
Is put In place which are duping the common people through 
the credit cards. 

MR. DEPUTY SPEAKER: Shri Shailendra Kumar to 
speak. There is no need to raise your hands because I am 
calling one by one. 
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SHRI SHAILENDRA KUMAR (Chall): Mr, Deputy 
Speakar, Sir, I want to ralle a matter of graat public 
Importance. Higher pay lcalas In privata lector companies 
aPl demoralizing the loldiars; the morala of our loldllrs il 
Vlry low because of higher pay scales In private sector jobs 
Involving very low risk. People are gattlng varioul 
omployment opportunities after IiberaUzatlon and globali-
zation and they are also getting good .. larIes, But the soldiers 
who are POlted on the borders and fighting for our country, 
only get 3200 II basic pay and Rs, 6300 with allowances, 
They are able to take only RI. 4500 to their hon,qa. So, 
through you, I would like to demand the Govarnment to ~!ve 
at Ilut five thousand rupees as bllic pay and Rupees ten 
thousand with allowances to the loldlers who face huge 
risk on borders and live away from their families, 10 that 
they can take at least 8-8.5 thousand rupees to their homes 
as only then, they can run their families in a better way and 
the unity and integrity of our country can be maintained. 

13.13 hra. 

SUBMISSION BY MEMBER 

Re: Need to provide ruervatlon In jobs 
In Privata Sector 

SHRI RAWI LAL SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, during the last few years, disinvestment of public 
sector undertakings has taken place very speedily and It 
Includes not only those undertakings which were running in 
loslel but profit making undertakings as well. A concern 
was expressed at that time about the people belonging to 
the weaker sections, the Scheduled Castes and Scheduled 
Tribes. It was the commitment of the U.P.A. Government to 
give reservation to them in private sector industries also. 
Thil resolve was also reflected in the President's Address. 
Whenever there was a discussion In this regard In this 
House, the governmant promised to provide reservation in 
the privata sector. A group of ministers was also constituted 
under the Chairmanship of Shrl Sharad Pawar but I do not 
have any Information about the progress made by this group. 

Mr. Deputy Speaker, Sir, a meaaage is going that this 
Government is working slowly under the pressure of the 
private sector Industrial houses. 

Through you, I would like to know the time by which 
the Government will bring reservation bill for the private 
sector and the time by when the Government will enforce It? 
We want your protection. 

Sir. it is a very serious Issue. The Government may 
state as to when the bill is likely to come and what is the 
future of this bill? ... (Interruptlons} The Government had a 
commitment for its common minimum programme. The 
Government is not •• rious at all on the issue of reservation 

for private Hctor . ... (Interruptlon,) We want your protlctlon. 
The Government may Itate whether any time limit hll been 
fixed for thl. purpose? Is there any time limit by which 
Government will bring this bill? 

(English) 

MR. DEPUTY SPEAKER: SumanJl, your statement hal 
already gone on record, 

[Translation) 

SHRI RAWI LAL SUMAN: Shrl Mahablr Prasad il 
sitting here . ... (Interruptlons) They must be replied on that. 
... (lnterruptlons} 

{English} 

MR. DEPUTY SPEAKER: You know, i cannot compel 
the hon'ble Minister. Now, please alt down. 

[Trans/atlon} 

SHRi RAMJI lAL SUMAN: The Minister of Parlia-
mentary Affairs has come . ... (Interruptions) The time by which 
It will be done? ... (Interruptions) 

{Eng/ish} 

SHRI BASU DEB ACHARIA (Bankura): Sir, we also 
associate ourselves with the issue raised by Shrl Ramji Lal 
Suman. 

(Trans/at/on) 

MR. DEPUTY SPEAKER: The Members who want to 
associate themselves with him may pie ... Hnd thalr letter. 

THE MiNISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI): Thil is being dlscullect all 
over the country. All the political parties are talking In this 
regard. It Is a sensitive ISlue. I would make the Government 
aware about these sentiments. 

(Translat/on) 

SHRI JASWANT SINGH BISHNOI (Jodhpur): Sir, i wouid 
like to raise a very Important issue here which is related td I 

forward trading. Due to forward trading prices have aharply 
risen in market and I would like to draw the attention of 
Government towards this issue. Forward trading started two 
three years back. The production of gram was fifty seven 
lakh twenty thousand metric tonne production In the ye., of 
2003-04 and al that tlme even one kilogram could not be 
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sold but after the Introduction of forward trading fifty six lakh 
fifty thousand metric tonne gram was produced but as per 
figures of CMIE. Mumbal, a deal of eleven crore fifty six lakh 
thirty seven thousand one hundred sixty metric tonne gram 
has been traded in the market. Where there is no production 
at all but trade Is str;king at high rate and no delivery II 
taking place. As no delivery Is taking place, price are rising 
by leaps and bounds In the market. This matter is related to 
farmers and traders particularly. Farmers and traders are on 
the verge of committing suicide after arrival of NCDX. I would 
like to draw the attention of the Govemment through you 
that delivery must certainly be made In the deal done In 
forward trading. The rate of pulse will Increase from fifty six 
rupees to sixty rupees If delivery will not take place. I would 
like to draw the attention of the Govemment through you 
that the Govemment may please pay attention on It. The 
single reuon of price rise Is forward trading. Please put 
some restrictions on that market. 

DR. SATYA NARAYAN JATIYA (Ujjaln): I express my 
thanks for giving me an opportunity to raise an important 
ISlue. The farmers of Madhya Pradesh have a lot of 
problems. There Is a lack of urea. fertilizers. chemical 
fertilizers and power supply there. It Is necessary to fulfill the 
Immediate demand of power supply for irrigation of rabi 
crops In Madhya Pradesh. Similarly to fulfill the demand of 
urea and fertilizers for crops In state Is also essential. I would 
like to draw the attention of the Central Government through 
you that urea and chemical fertilizers may be supplied 
Immediately and help to meet the requirement of power 
aupply from Central Pool. I express my thanks for giving me 
an opportunity to speak on this issue. 

SHRI RAJNARAYAN BUDHOLIA (Hamlrpur. UP): Sir, 
Bundelkhand region Is one of the most backward regions of 
the country. Hamlrpur. Mahoba, JalaulI, Chitrakoot, Banda, 
Lalltpur and Jhansl Janpads come under my parliamentary 
constituency. There are a number of problems In these 
places and farmers are suffering from flood, drought and 
hailstorm for the last four yEtar~. Regional Imbalance Is 
prevailing there. All the facilities should be provided In every 
field, be it unemployment. Industries or means of Irrigation 
for farmers. Bundelkhand is very famous for tourist attraction 
but that has also not been developed. I met Prime Minster 
along with our leader professor Ram Gopal Yadav in this 
~ard and again I met on 11 th of month with my deputy 
leader Ramjl Lal Suman. On many occasions we made a 
demand for a package. In order to remove the regional 
Imbalance. we want the Government to send a survey team 
to Bundelkhand and take steps to announce a special 
package on the lines of Vidarbha region where a package 
of Rs. 3700 crores has been provided by the Centrel 
Government. 

[English} 

SHRI HANNAN MOLLAH (Uluberla): Thank you Deputy 
Speaker, Sir. 

I would like to draw the attention of this House and. 
through this House. the Govemment also to the debate on 
the discussion of t-.xtbooks. It is a very old debate. Every 
time we find in some States. the hi.tory and the contents In 
some other textbooks are distorted. The IVHabusls distorted. 
Recently, there was a report In all the major newspapers 
that in the textbooks of history and social Iciences of Clua 
XI and XII and In the textbook of Hindi of Clus X In Rajasthan, 
there are a lot of distortions of facts and history. Then, an 
element of hatr9d and communal underatanding Is injected 
In those textbooks. There is a protest In Rajasthan from 
intellectual sections . ... (Interruptlons) 

[Translstlon} 

PROF. RASA SINGH RAWAT: Mr. Deputy Speaker, Sir. 
the hon'ble Member Is making false allegation . ... {lnterrup-
tlons) There is nothing like that in Raja.than • ... (Interruptlons) 
Communlam is acceptable to ... (Interruptlons) 

[English} 

SHRI HANNAN MOlLAH: I support all the good 
demands of Rajasthan. You have raised It. But one thing 
that you have to understand Is that they should not indulge 
in this type of activities. Intellectuals, writers and all the 
people in Rajasthan have raised that this type of things 
should not be there in the textbooks because the young 
minds should not be communalized and hatred should not 
be Injected In the minds of young people. 

SHRI G. KARUNAKARA REDDY (BIliary): Sir. I would 
like to draw the attention of the Finance Minister to the 
problems being faced by the employees of the Regional 
Rural Banka (RRBs). The employeea of the RRBs are facing 
seven problems. 

The RRB employees have been considered at par with 
the ataff of sponsor bank In the matter of pay, allowance and 
other benefits. But In reality, there is a lot of parity in all 
allowances and other benefita given to the RRB employeea 
and the Government of India .hould implement other 
allowances and benefits at par with sponsor bank to RRB 
staff Immediately. The present syatem of pension scheme 
1995 Is not suitable for bank officers and employ .... The 
Union Govemment .hould· implement the pen.lon scheme 
specially designed and implemented in banking industry 
for RRB ataff too. 

The Union Government .hould Immediately .top 
outsourcing of banking service. to outaIdera U the .ystem 
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of outsourcing Is not only giving room for leakage of customer 
details but also It denies permanent employment to deserved 
candidates. To Improve and strengthen the rural credit 
system" and banking service. to rural people more effective, 
the Union Government should consider formation of 
National Rural Bank of India by amalgamating all the RP.Bs. 
I am given to understand that a proposal In this regard Is 
pending with the Union Government and there Is an urgent 
need to clear this Important proposal for the benefit of rural 
people. 

The NABARD has Implemented payment of ex-gratia 
(lump sum amount) In lieu of appointment on compa.slonate 
grounds In RRBs. This causes problems to the families of 
the deceased employee. There Is an urgent need to continue 
the appointment on compassionate grounds under existing 
norms/guidelines. 

The RRBs' Internal promotions have been held up and 
there were no continuity In Internal promotions. The 
employees who are serving In the Bank as Clerks for the 
past 25-30 years are still working as clerks . ... (Interruptlons) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (/nterruptfons)* 

"SHRI G. KARUNAKARA REDDY (BeJlary): The Union 
Government should intervene in the maner and arrange for 
the promotion of staff of RRBs who have put minimum 
rwqulred number of service in a particular cadre. 

There has been a continuous upward growth In Branch 
upanalon which means the workload of the employees is 
a110 Increasing drastically. To cope up with the situation, the 
Union Government should consider appointment of 
manpower by direct recruitment for the vacancies in the 
RRBs. 

Keeping these In view, I once again urge upon the 
Union Government to mitigate the problems being faced by 
the employees of RRBs so that it can serve the people, 
especially rural people, more effectively. Thank you. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkil): Sir, 
I rise to raise an Important issue concerning the law and 
order situation in a particular State. Now, the recent 
judgement of the Supreme Court has declared that the police 
force should be under the control of a Commission. A 
Commission should control the law and order situation. If 
W8 are leaving the powers to that Commission, then t.le 
State Government wiU have no role to play in such a situation. 
I would submit that if this pronouncement is given effect to, it 
will negate the federal structure of our Con.t1tution. 

• Hal reaorded. 
.. The ~ wulM1 on the T8bIe. 

Sir, law and order administration is a State matter, and 
the States mu.t have complete power. In dealing with the 
law and order .ituation in a particular place. If it Is given to 
an independent agency that wlU lead to chaos. In thll 
respect. the Government of Kerala and the Home Mlniater of 
Kerala have expressed their resentment with regard to this 
proposal. Thia proposal cannot be accepted. The Supreme 
Court Is reluctant to accept the recommendatlona of the Law 
Commission. But they would suggest that the State 
Government should form a Commission to control the police 
and the law and order situation in a particular State. This Is 
a very wrong procedure, a very wrong decilion. I would 
request the Central Government to see that this wrong 
decision is reviewed and corrected and give way to the 
federal structure and federal polity of our State. Then only 
our constitutional functioning will be proper. 

MR. DEPUTY SPEAKER: Shrl Basu Deb Acharla to 
raise only one maner. 

SHRI bASU DEB ACHARIA (Bankura): Yea, Sir, Kultl 
Steel Plant is one of the oldest steel plants in our country. 
The operation of this steel plant was stopped by an order of 
the Board of Industrial and Financial Reconstruction. When 
the BIFR recommended revival of Burnpur unit of liSCO. the 
BIFR also recommended closure of Kulti. Then, the 
operation was stopped. The oldest steel plant today is close 
now. There is a persistent demand that along with Burnpur 
unit, Kulti should also be re-opened and revived and 
production should start at Kultl. A Committee has been 
constituted by the Steel Authority of India to examine a. to 
what are the items which I{ultl plant used to produce. It had 
four foundries. The steel plant. of the Steel Authority of India 
as well as Vizag Sleel Plant are procuring various items 
from outside. Those Items can be manufactured in Kultlsteel 
plant. 

The Government of India is investing Rs. 10,000 crore 
for a new steel plant at Burnpur the capacity of which win be 
2.5 million tonnes. The hon. Prime Minister is going to 
Bumpur to lay the foundation stone of thl. new steel plant 
There is a demand that along with a new steel plant at 
Burnpur and modernization of liSCO, Kultl steel plant Ihould 
also be re-opened and production should be started. ThOH 
items which the Steel AuthOrity of India will have to procure 
even after the new plant comea up. can be manufactured at 
Kultl unit and Kulti unit will become an anCillary unit of 
Bumpur. 

The people of that area are expecting that the hon. 
Prime Minister will definitely say something when he goa 
to Bumpur. Before that. I urge upon the Government that 
some positive action should be taken by the Government of 
India 80 that the Kultl ateel plantla I'8Op8ned and production 
Is ltarted along with the modernization of Bumpur unit of 
liSCO. Thank you • ... (lnterruptloN) 



423 Subml"lon DECEMBER 19. 2006 by Mam"-, 424 

SHRI SUNIL KHAN (Durgapur): Sir. I also want to 
.ssoclate myself with hon. Member Shrl Balu Deb Acharla. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Tholl who want to be 
alsoclated may lind slips to the Table. 

(Translation] 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. Deputy 
Speaker. Sir. I would like to raise a very Important point before 
the Government. We all talk of the fund under MPLADS since 
all of us consider It very necessary. We all have been 
undertaking a lot of developmental works In our concerned 
constituencies with this fund. As per the Report received. 
.everal Members of Parliament have done well in their 
respective constituencies. But an unfavourable decision is 
likely to come because a petition against the MPLAD fund 
and MLA Fund was filed in the Mumbal High Court in 
Maharashtra twelve years back which holS now come up for 
hearing. That petition contains a PIL seeking the cancellation 
of the MPLAD fund and our ex-M.P. Shrl Ram Nalkjl is 
Intervening therein and trying to protect It. Government has 
been made a party therein. But It has been noticed that the 
Government has neither defended nor furnished any reply 
In this regard. The Government has also not hired any 
advocate in this regard. If no reply comes from the Central 
Government and if a good advocate is not hired in its defence, 
there may be a possibility of a decision unfavourable to us 
from the hon'ble High Court. So, through you, I' d like to 
Inform the Government that the last date of hearing for this 
has been fixed 31st January. Therefore, the Government 
should take a decision thereon at the earliest and give a 
reply on Its behalf in its defence by hiring a good advocate. 

SHRI SANTOSH GANGWAR (Bareilly): I have also 
given the reference that the Writ petition No. 1698194 was 
filed in the year 1994. This case is panding for years and 
regretfully, the Government has paid no attention towards it. 
Now, the last date for this case has been fixed 31st January, 
2007. It would be the last date and if we do not present our 
.ide properly on that day, this decision could go against us. 
We demand here in Lok Sabha to raise the amount under 
MPLAD Fund. We all understand Its requirement. If the 
hon'ble Mumbai High Court gives Its verdict otherwise In 
this regard, it would certainly be painful to all of us. 
... (Interruptions) So, I urge upon you to direct the Union 
Government to immediately take effective steps in this regard 
and make Its point suitably there on 31st January. 

/EnQlish] 

DR. K.S. MANOJ (Alleppey): Mr. Deputy Speaker, Sir, 
thank you very much for giving me this opportunity to raise a 
matter of urgent public Importance regarding the repatriation 
of the Indian worker., Including women, held up In Jordan. 

More than two Indian citizens, Including women. who were 
working in a garment factory at Jordan are being held up 
there. It Is Informed that the garment factory. In which they 
were working. was closed down by the Jordan Government 
due to failure in payment of taxes by the management of the 
said company. Their Immigration document. and other work 
permits were with the employer. So. theee workerl are being 
detained there. 

Out of these 200 workers from India, there are 80 
workers from Kerala and two of them belong to my 
constituency. Their names are Smt. Kunjumol Sajl, a tailor 
and Omana Marcose, an electric embroidery worker. 

I would urge upon the Government, the Ministry of 
External Affairs and the Ministry of Overseas Affairs to kindly 
take necessary steps in the matter and direct the Indian 
EmballY there to repatriate all these Indian workera who 
are detained there in Jordan. 

SHRI PRALHAD JOSHI (Dharwad North): Sir, the 
Ministry of Muman Resource Development is In the process 
of finaliSing the proposals for the Eleventh Five Year Plan. 
One of the Important proposals Is to establish new IITs and 
liMe; In various parts of the country. Accordingly, there is a 
great pressure for opening an liT In Hubll-DharWad, a big 
educational centre In northern part of Karnataka. Hubli-
Dharwad is hub of educational activities with two unlveralties, 
two medical colleges and many engineering colleges. 

Northern part of Karnataka Is considered more 
backward In terms of development and Infrastructure and 
hence needs immediate attention of the Government. In this 
background, opening a new liT In Hubll-Dharwad goes a 
long way In the development of the entire region. I would 
also like to bring to the 'lotlce of the Government that Or. 
U.R.Rao Committee appointed by the Government of India 
to go into this matter is also reported to have recommended 
Hubli-Dharwad to be a suitable place for opening a new liT. 
What happened with this recommendation? Why is the 
Government not clear on this demand? Has the Government 
finalized the places of new IITs? I urge upon the Government 
to immediately finalise Hubll-Dharwad to be one of the 
places for opening a new liT. 

The Expert Committee which was appointed for this 
has clearly recommended Hubll·Dharwad. I urge upon the 
Government to take a final decision on this in favour of Hubll-
Dharwad In the Northern Part of Karnataka which i. the 
neglected part of that region. 

(Translation) 

·SHRI M. SHIVANNA (Chamarajanagar) Mr. Speaker 
Sir, interlinking of rivers II very familiar and Important Idea 
• Translation of Ihe epeech originally delivered In I<MnIIda 
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In our country. Dr. Rao the th.n Union Mlnlst.r had moot.d 
this idaa. Elut Mr. Devaraj Is .nunclatlng the proJ.ct of his 
t.ach.r Dr. Kalyan Raman. The main thru.t of this proj.ct 's 
to link north.rn river. with the river. of south India. 

1. Th. r.volutlonary project II .ntlr.ly dlff.r.nt and It 
Intends to link rlv.rl alongwlth thouland of tanks. If 
th.re II wat.r In these tankl then there will be no need 
to go for 1000 fe.t borawells. this move will allo cheok 
the loll ero.ion to a greater .xtent. 

2. Expenditure would be v.ry IllS when oompar.d to 
the Govemment's eltlmation. Money will com. from 
dlff.rent lources and the centre ne.d not spend on 
thll project. 

3. It can be complet.d In I •• s time. 

4. A permanent solution for drought and flood •. 

IS. Million. will g.t jobl. 

8. Main concentration I. In Ganga-Kav.rl Rlv.r Linking 
Project. 

7. The p.rc.ntag. of Irrlgat.d land would Incr.ase 
.normously. 

8. Tim. I. running out. W. are facing .cute shortage of 
wat.r (including drinking w.ter). H.nce this Is urg.ncy 
to Impl.m.nt this proj.ct Imm.dlat.ly. Th.re will be 
w.r for w.t.r in our country In the near future. 

Th.r. are m.ny oth.r v.lld r ••• onl to take up thll 
project without any furth.r delay. 

(English) 

DR. ARUN KUMAR SARMA (Lakhlmpur): Mr. D.puty 
Speak.r, through you I would like to draw the aUntion of 
the hon. Hom. Mlnl.t.r to the disturbanc •• In A •• am on its 
bord.rl with the neighbouring Stat.1 of Megh.laya, 
Nagal.nd and Arun.ch.1 Pr.de.h. S.ttlem.nt of dl.putes 
b.tween varioul States I. the primary responsibility of th. 
C.ntr.1 Gov.rnment. The Iituation .t the AI •• m-Nagaland 
border i. v.ry t.n .. becaUI. the peopl •• re t.rrorlz.d due 
to free movem.nt of arm.d mllitantl who are und.r c.uefir. 
agr.em.nt. In certain parts of the bord.r, Illegal migrants 
are al.o being settl.d down. Ye.t.rday, to draw the .ttentlon 
to thil fact. about 130 Inh.bltant. of Golaghat DI.trlct n.ar 
Allam-Nagaland border I.d by the area ML A Mr. Blnod 
Gow.I. have .tag.d a dh.rna. They are al.o drawing the 
att.ntlon of the C.ntral Gov.rnm.nt for Imm.dlate 
.. ttI.ment of the bord.r iSlu,. Th. C.ntral Govemment h •• 
also con.tltut.d • Commiulon to go into the various di.putes 
betwe.n the Stat ... 

I would Ilk. to dr.w the attention of the Government to 

Imm.diately 'J.ttle the border dlsput •. This Is prellntly 
managed by the CRPF as the neutral force. They are not 
abl. to manag. and th. peopl. are always in t.nsion. It I. 
an I •• u. of prime importance for UI. The Govemment should 
pay .dequate .tt.ntlon to this and this Illue should be 
.. ttled once and for all. 

SHRI SARBANANDA SONOWAL (Dlbrugarh): Sir, I 
allocl.te myself with Dr. Arun Kumar S.rm. on this ISlut. 

SHRI SARBANANDA SONOWAl: I would like to draw 
the .ttention of the House to a very Import.nt matt.r 
r.gardlng .nvlronmental Impact ..... sm.nt. Arun.ch.1 
Pradeah II taking up a lot cf pow.r plant. over Its rlv.,., 
which are coming from the hilltop to the Brahmaputra Vall.y. 

Sir, my humble .ubmlslion Is this. Environm.nt.1 
Impact all.s.ment Is a tool used for declalon making 
regarding project •. EIA Is Intended to Identify the environ-
mental, .oclal and .conomlc Impact. of a proposed 
development prior to dacllion making. The environmental 
.s .... ment i. carried out by the developer although the 
tuk la often carrl.d out by environmental con.ultants. It I. 
carrl.d out In order to produce an environmental stat.m.nt. 
EIA hal got two processes - preliminary assea.m.nt and 
d.talled assllsment. Scoping ia used to Id.ntlfy the key 
l .. ulS of concern at an eady .tag. In the planning proc .... 

I am coming to the main point. People of Assam hflV. 
got tr.mendou. apprehension of the river. from hills which 
are coming down to Asaam and • lot of projects are coming 
up. Ther. are some very important reports. The flndinga of 
EIA report of 2002 In NHPC 2000 MW low.r Subam Shree 
ProJ.ct at Garukamuks project r.v.all that If there I. any 
bridge of dam con.tructed on the river In Arunachal Pr.dllh, 
there will be no way of rescue because the wat.r reservoir 
will be above 70 km. with the depth of 1000 metres. 

That Is why, we demand th. Gov.rnment conc.rn.d 
and the Department concerned that th.re should be proper 
Impact asseSlm.nt so that the people of Assam do not have 
any fear psychosis out of the .. projects and th.y are .. cured 
and the public view should be recorded at the time of 
preliminary stag. of the preparation of the project report. 

DR. ARUN KUMAR SARMA: Sir, I a .. oeiate with the 
ISlue. 

OR. SUJAN CHAKRABORTY (Jadavpur): Thl, II • 
very Important matter r.latlng to the d •• f persona ofth., 
country. The .. p.ople are obviously phy.ic.lly ch.lI.nged. 
I und.rstand that all sides of!he Hou .. mUlt have Iymp.thy 
and definlt.ly have responllblllty towards th.m. Olscri-
mination II going on. That I. very clear. I would like 10 gtv. 
an example. In the CSC 2005 .xamlnatlon, three boys who 
have passed the lXamlnatlon have been d.nl.d th.lr 
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appointment u lAS, .Imply beeau.e they are deaf. This 
cannot continue and go on. One of those boy. was even 
among the topper and i. a doctor. This has been continuing 
earlier too. In 1999 also, aome pending case. were reported. 
On the 3rd of December, on the World Diaability Day, there 
wu a demon.tratlon by the National AlSociation of Deaf in 
Deihl. They staged a Dharna. Nearly 8,000 peopie 
UHmbled there. They wanted to meet the Prima Minl.ter 
alto. He was not In the country. They met the Minister of 
Social Ju.tlc •. In a .enae, their demand is right. These 
appointm.nt •• hould be cleared Immediately. It .hould not 
be delayed further. This dilcrlmination should not continue. 
Th. Indian Sign Language should be recognized. These 
are the two demands which I believe, the Government should 
take it up with utmo.t serlou.ness and do the needful 
Immediately. With the II word., I conclude. 

SHRI LALIT MOHAN SUKLABAIDYA (Karimganj): 
Through you, Sir, I want to draw the attention of the Home 
Minister to a very Important matter relating to Indo-Bangia 
border Clf Barak Valley. Barbed wire fencing in the Indo-
Bangia border In Barak Valley I. under .evere critlcl.m 
alleging for It. poor quality of work. This I.sue hal been the 
headline of local newlpapers. People of the Valley con.lder 
thl, work a. a very Important work for their protection from 
the Banglade.h Infiltrators, t.rrorists, anti-nationalist., even 
from dacolto and thl.v... People often complain about the 
VfIIY poor quality of the work. I have .arller Informed the 
Government al.o. I do not know al to whether the 
Government hal appOinted any third party for in'pection or 
the a ..... m.nt of the work and as to whether the work has 
beln done according to the Ipeclflcatlonl or not and 81 to 
whether It il fit for the purpose for which it i. constructed. 
Hence, I would reqUllt the Government to take action in 
thl. regard. 

I have one more point to make. 

MR. DEPUTY SPEAKER: I will not allow a .econd 
matter to be raised. 

rrf8n,/atlonJ 

SHRI KAILASH NATH SINGH YADAV (Chandouli): Sir, 
the RaJghat brldg' has be.n cloled from 12 0' clock In the 
night w.e.f. 13.12.2006 on the in.tructlon of the Railway. 
admlnlltratlon. Ali the palilnger. from Banaraa to Mughal 
Sara! and from Mughal Sara! to Varanui are facing difficulty. 
Two .ma11 boats of corporation wert prelSed into lervlce by 
the admlnl.tratlon to enabl. the peopl. to go to Banaras. 
80-70 per.on. are Ilmuitan.ously boarding th.se 'boats 
which Is beyond the capacity of the boata of carrying 30-35 
pertonl only. The.e boats could meet with an accident any 
tim •• Ince th ... remain ov.rloaded. Consequently, 
bUllnellmen, travellerl and patlentl going to Baneral, 

Rohtas, Sahlaram, Bhabhua (di.trictl of Bihar) and 
ChandauU from Mugal.aral are facing a lot of difficulty. Laca 
of People commute there dally. 

Therefore, I urge upon you 10 provide a atoppage to all 
trains from Mughal Saral to Banaral and vlce-ve .... at the 
Kashl Railway Station and introduc. local train. without any 
further delay a. allo to provide the local pu .. ng .... tickets 
at this atation until the repair of the bridge Is completed 
keeping in view the large number of pa.senger •. For the 
convenience of the passengera, two Banaras-Mughal Saral 
bound local trains be introduced without any delay 10 as to 
put an end to the difficulties being faced by leven lakh 
commute .... 

SHRI RAVI PRAKASH VERMA (Kherl): Sir, through you, 
I would like to give an important information to the Hou ••. 
There are thousands of villages in India which are located 
nearby jungles. About more than 60 per cent of crop. getl 
destroyed there due to the forest animal. grazing there. 
Consequently, the residents of thOle villages are in a very 
.ad conditl~n. Their financial pOSition hal deteriorated 
completely and they are leading a very mlserabl. life. Ther. 
II • National Park In my constituency also and there are 140 
villages nearby it in which tenant. are living in a very pathetic 
condition. This leads to a ciash between the foreat officers 
and the tenants and .everal animals al well 81 lion. have 
also been poached on this count. Through you, I requelt 
the Government to arrange for electric feocing around the 
villages 10cateQ nearby jungles or .anctuariGI all over the 
country in cooperation with the Mini.try of Rural Develop-
ment as well as the Ministry of Environment and forests so 
a. to ease the tenants. We have made certain .ffort. In this 
regard and got pOlitive result •. Through you, I reque,t the 
Government to make provision for it in the budget. 

SHRI CHANDRAKANT KHAIRE (Aurangabad, Maha-
raahtra): Sir, through you, I'd like to draw the attention of the 
hon'ble Minister of Petroleum and Natural Gas to a very 
lerious iSlue. Complaints of grols irregularity in the 
dl.trlbution of petrol, diesel and kerosene from the refilling 
plant of the Indian Oil Corporation company located at 
Panewadl, Manmar di.tt. Na.lk (Maharalhtra), have been 
reported. Tanker. are filled from this refilling plant in 
Marathwada I.e. Nanded, Parbhanl and are routed to entire 
north India. Each tanker hal a refilling capacity of 12000 
IItr ••. How.ver It contains upto 44 litre lesa kerosene. 
Similarly, a tanker having a refilling capacity of 12000 litrea 
of diesel & petrol contains upto 32 litre Ie .. of the raw fuel 
than itl capacity. It hal been observed by the authorltlll of 
the Weights and MeasurementlS deptt. The Director General 
of the deptt. of Weights and Mealurement, Maharaahtra hal 
ello observed It and filed an FIR in Manmar on 17th of 
Augu.t under the Act of 1987 In this regard. Through you, I' 
d like to bring it to the notice of the hon'ble Mlnl.ter that all 
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the offlcerl of the tndian Oil Corporation working there have 
embezzled crorel of rupee I 10 far. Sub"quently, I also In 
writing apprised the hon'ble Mlnllter of the w ... ole lituation. 
Afterwards, all the petrol pump holders got due quantity of 
pet~1 and diesel 'or many daYI but thereafter the earlier 
lituatlon have resumed. Bule. of the MSRTC ply In our 
area. That corporation has also luffered a loss of one crore 
fifty lacs due to thll. The ColICJctor and other officers of our 
area again enquired Into thl. matter and flied an FIR agaln.t 
them. Discuilion were held on thl' Illue in the Leglalatlve 
AI .. mbly. Indian 011 Corporation wa. fined rupee. 50 
thouaand. If a Central Government Corporation do •• luch 
an activity .. 

MR. DEPUTY SPEAKER: What II your demand? 

SHRI CHANDRAKANT KHAIRE: Where ha. the 
diverted material gone? 

It II a very big Icandal. I demand that it Ihould be 
enquired into IIparmely and stem action taken again.t the 
peraon. involved In embezzlement. Our Party worker Shrl 
Chelan Kamle had earlier drawn the attention to It. Now, he 
" about to sit on hunger strike. All the people are ,uffering a 
lot due to thl. embezzlement. You Ihould take care of It and 
the Item action be taken against the defaulters. 

(Engll,hj 

SHRI KHAGEN DAS (Trtpura-Welt): Sir, I would like to 
raI.e an Important matter highlighting the Importance of road 
connectivity In Trlpura. 

The development of the State of Trlpura i, handi-
capped becaull of It, geographical location and poor 
transport Infrastructure. To Improve the connectivity to the 
State, hon. Prime Minister during his vilit to the State in 
October, 2005 had announced 4-lanlng of NH-44, the only 
Highway connecting the Statl with the relt of the country. 
Tm now no work hal .tartld on the ground. 

Development work of a new Highway NH-44 A wa. 
,tarted In 1999 but till date the progr .. s haa been dismal. 
AI an alternate link to the State, the State Govemment has 
been demanding for development of the road from Kokltal, 
As,am border, to Subroom, Trlpura. Widening and 
Improvement of thll road will benefit predominantly tribal 
habltationa and thereby Improve the .ocio-economlc 
condition of vaat areu of the State. 

I would, therefore, urge the Central Govemment to take 
up immediately the long pending project and expedite the 
work 10 that the State may become part of thl national 
maln.tream. 

SHRI ADHIR CHOWDHURY (Blrhamporl, Weat 
Bengal): According to the penology, criminal. mu.t be Itnt 

to the Jail as punllhment but not for ~unlshment. The reality 
In our prlsonl II that the prlloners are being Itnt to the Jail 
for punishment and not a. punishment. The phllo.ophy of 
reformation and rehabilitation, a. has been prelcrlbed in 
the Jail manual has not been materialized In reality. A number 
of violent incidents have taken place in various jail a of our 
country. Through you, I would requelt the Mlniltry of Home 
Affairl that a model Jail Manual should be relealed r nd all 
the Statel ahould be directed to create a congenial 
atmosph.re so that the behaviour of the prllonerl could be 
modified. It hal been very much impli.d in the current Jail 
Manual. 

Secondly, I have observed that hundreds of life-
sentence prlloners have been languishing In Jail fl)r more 
than 30-35 year •. Some of them have . ... (Interruptlons) 

MR. DEPUTY SPEAKER: I would now reque.t Shrl 
Hanlraj G. Ahlr to apeak. 

SHRI ADHIR CHOWDHURY: Stili they are not getting 
any relief from the Govemment. So, both the parts of my 
argument, on the one hand Jail reform and on the other 
hand long term convicted prl.Ontrs, who are langul.hlng In 
the J.II, mu.t be conlidered. 

(T,.nllatlonj 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. Deputy 
Spe.ker, Sir, I would like to dr.w the .tt.ntlon of the 
Govemment towardl providing health care tacilltl .. In rural 
.rea. In r.ply to my unltarred qu .. tIon ralHd during winter 
lesalon, the hon'ble Health Minister whll. accepting that 
the health care IYltem in rural areal was poor, .tated that 
total 4168 post. of doctors were vacant In primary health 
centers and 4032 POltl were vacant In community health 
centerl. It bring. out In open the negllglnt attitude of the 
Govemment towards rural health facllltie.. Due to lack of 
proper medicinel and treatment, people are dying In rural 
areas due to infectiona and curable diseae. Molt of the 
children In the rural areal of the country are victim of 
malnutrition, There are no adequate health care facilltl .. In 
the rural area. Inltead of filling the vacant pOltl of doctors 
In rural areal, the UPA Govemment II going to r.I .... 
amount for lpecialized treatment facilitiel for medical tourl.m 
,cheme In metro cltie, to earn foreign exchange. Rural 
population is being neglected due to double standafda of 
the Government. I charge the Government for leaving the 
rural children who are in the grip of malnutrition, to die. 
Peopl. who n.ed modern health care facilities center, are' , 
not being provided even basic health care facllltle. which 
r.veals the failure of the Govemment. Through you, I demand 
from the Govemment to fill the vacant POlt. of doctors In 
primary and community health centers and provide Iatelt 
health care facllllle, to the village,.. 
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{English} 

SHRI PRABODH PANDA (Mldnapor.): Sir, I would like 
to draw the attention of the Government to the demolition 
which II taking place In Deihl In the bankl of Yamuna rlv.r. 
Naarty 60,000 residents of Batla HOUle, Abul Fual Colony 
I and II and Bokala are facing demolition due to the 
recommendation of Usha Mehta Committee. Thll Committee 
wal constituted to .uggest the waYI for the beautification of 
Yamuna river. The Committee luggest.d to remove all the 
Itructurel of the poor people failing within 300 metres of the 
Yamuna River. In the case of national highway, they are 
mealurlng from the centre of the national highway but In 
thll ca.e Instead of mealurlng from the middle of the river, 
th.y are meaaurlng from the bank of the river. Instead of 
.aklng the Flood Control Authority to do this or to, the 
Revenue official I they are doing thl •. So, more than 60,000 
residents are facing a serious threat of demolition. No 
alternative arrangements and rehabilitation have been 
proposed. 

I would urge upon the Govemment to Intervene to make 
alternative arrangementl for their rehabilitation. It Ihould 
not appear to the nation that Deihl Is only for the rich people 
and not for the poor people. This Is a matter of serl~us 
concern. I would request the Government to Intervene 
properly In this matter. 

DR. BABU RAO MEDIYAM (BhlJdract,alam): I want to 
bring to the notice of the Governm.nt as well as the Mlnlltry 
of Human Resource Development to tt'le following matter of 
public Importance. 

Thll la regarding Pondlcherry Unlveralty which Is a 
Central Unlveralty working alnce 10 many decadea. In this 
Unlverlity, lome Irregularltl .. have been reported In the 
September and November laaues of the Today magazine. 
In the name of reorganization and conaolidation, the 
Unlveralty has closed down aome of the Departments. For 
example, the Department of Political Sclenc .. was closed. 
Some of the Departments were merged Into the other 
Departments. Thele are the School of International Studlea 
and the School of Ecology. The profelao,. and the faculty 
membera working In thoae Departmenta are being haralled. 
In thl. University, the rule of reservation for Scheduled Caltas 
and Scheduled Trlbeals not being oblerved. The profeaao,. 
were degraded from their position of Head of the Department 
to the lower faculty. Recently, the Ex.cutlve Engineer of thla 
Un/v'l'Illy hal flied a complaint with the Vigilant Committee. 
Very r.cently, there wa. an examination acandal In thla 
Unlvera/ty wherein the evaluated pape,. were leak'ed and 
they w.re manipulated to give higher gradea to the 
favourabl. atudenla of their choice. Thla tampering of the 
examlnatfon paperl was lint to the Bangalore Forenalc 
Unlverllty where the tampering was proved. 

Hence I would urge upon the Central Government to 
make a CBI Inquiry Into the examination Icandal and a 
thorough Inquiry of the University. The Vice-Chancellor Is 
working with an anti-Muslim mlndset. I want him to be 
tranaferred. 

[Translation} 

SHRI MOHO. TAHIR: Mr. Deputy Speak.r, Sir, 
representatlvea of the people are not lafe due to 
deteriorating and order altuatlon and terrorist actlvltlel In 
the country whereby hon'ble Membe,. are unable to lpend 
enough time with the people of their conltltuencl ... 

14.00 h .... 

Mr. Deputy Speaker, there waa an attempt on my life 
on 25th November, 2004 In my conatltuency in which one of 
my party actlvllts, Shrl Yaar Mohammad luffered fatal 
Injuries as acid wal thrown on him. 

In the alCond Incident, the police of Sultanpur killed a 
notorioul criminal In an encounter who had been hired to 
kill me, It hal been accepted by the Station· HOUle OffIcer 
and other officers alao. 

In the third Incident, I received a phone call from Nolda 
on 2nd February, 2006 and the caller threatened to kill me, 
FIR has been lodged In Chankyapurl police station 
regarding this Incident. Deihl Police arrllted the caller who 
Is now facing trial. 

In the fourth Incident, an attempt was made on the 
IIvea of my father and brother. I have written to the Home 
Mlnlater hundreda of times and got the Intimation of the 
receipt. 

MR. DEPUTY SPEAKER: What la your demandl from 
the Union Government. 

SHRI MOHO. TAHIR: The hon'ble Mlnlater hll accepted 
that there la threat to my life but stili arrangementa have not 
been made for my aecurlty so far. I and my family m.mbera 
are In danger. Inquiry 8hould be conducted Into the laid 
Incident and lecurlty arrangem.ntl Ihould be made for me 
and my family. Through you, I reque.t the Government to 
met. out Justice to me. 

SHRI SUKDEO PASWAN (Ararla): Mr. Deputy Speaker, 
Sir, many Irregularities have bean committed while preparing 
the lilt of p.ople living below poverty line In Bihar. Bihar II 

\ the poorelt atate of the country wh.re parameter of 13 point. 
has been fix.d whil. In the other Itatel of the country, It I. 
15,20 or 25. Through you, I would like to tell the hon'ble 
Mlnllter of Rural D.velopment who Incldentally vlaltff:! my 
diltrlct where he wu surrounded by people and wal told 
about the Irregularltlea which had been committed while 
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preparing the list of BPL, due to which people belonging to 
SC, ST and OBC community have been left out 0' the BPL 
IIsL So through you I urge the Rural Development Minister 
to Include the names of the people in the lIat who have been 
left out and the parameter of 13 points should be Increased 
to 25 points regarding the below poverty line Ust so that 
poor people might be benefited. 

[English] 

MR. DEPUTY SPEAKER: As a special case I am now 
allowing Shrl J.M. Aaron Rashid. Please give your notice on 
time and I hope this will not be repeated again. 

[Translation) 

There will not be any problem If you give notice In 
proper time. 

[English] 

SHRI J.M. AARON RASHID (Perlyakulam): Sir, I would 
speak In Tamil. 

[Translation} 

and In Hindi and Engllah also. 

[English} 

MR. DEPUTY SPEAKER: SInce you did not give your 
notice on time, interpretation arrangements could not be 
made and so you may please speak In .Ither English or 
Hindi. 

[Translation] 

SHRI J.M. AARON RASHID: Sir, If 10-12 coconut trees 
are there in a house then a family can get adequate Income 
out of them to live on. 

[English] 

The coconut trees are afflicted by many kinds of 
diseases and one such disease causes wilting of the root 
thereby growth of the coconut tree. get restricted and 
become smaller In size. The leaves also become yellow. In 
an effort to fight out such diseases of coconut trees In South 
American countries and in Kualalampur and Sri Lanka, there 
Is a provision for aerial spray on these trees. This Is done to 
avoid or curb the diseases. I would request the UPA 
Chairperson, Shrimati Sonia Gandhi, who gives able 
guidance to this Government, and the Prime Minister to allot 
more funds to the agricultural sector. 

MR. DEPUTY SPEAKER: Thank you. 

SHRI J.M. AARON RASHID: Sir, what la the meaning 
of 'thank you'? ... {Interruptiorw) 

MR. DEPUTY SPEAKER: Thank you' mean I you have 
to conclude now. 

... (Interruptions) 

SHRI J.M. AARON RASHID: I would request that the 
Govemment should go In for aerial spray to save the coconut 
'armerl. In my constituency, molt of the farmers are growing 
coconut trees. So, support price should be given to th .. e 
farmers. I would request tho Central Govemment to sanetion 
more funda to the Tamil Nadu Govemment headed by Dr. 
Kalaignar Karunanldhi for aerial Ipray to protect the coconut 
trees and their producers. The Central Govemment should 
stop the import of coconut oil from Malaysia and Sri Lanka. 

MR. DEPUTY SPEAKER: Shrl Bhanu Pratap Singh, 
this should not be treated al a precedent. 

[Trans/ation) 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Mr. 
Deputy Speaker, Sir, I would like to draw your attention 
towards an Important illue. Three persons of a Brahmin 
family were killed at 8.30 0' clock on 17.12.2006 In Jhan.1 
district of Uttar Prad8lh. They were going to Maharani-pur 
from Jhansl. Meanwhile two per.onl who were attacked 
have been admitted to the hospital. There II an environment 
of fear and terror ther •. I urge upon the Union Government 
to provide security to the family whose three members have 
been killed and two Injured. Apart from thll, the ca ... hould 

. be handed over to the CBI. The Government should take 
actions to el18 the situation In Uttar Pradesh where people 
are In the grip of fear . ... {Interruptlons) 

MR. DEPUTY SPEAKER: Nothing II being recorded. 

... (Interruptlons) 

SHRI RAGHUNATH JHA(Bettlah): Mr. Deputy Speaker, 
Sir, please allow me. to lpeak for on. minute. 

MR. DEPUTY SPEAKER: You have yet not given 
notice to me. I have lots of work today. 

[English) 

It Is not possible for me to allow you. 

... (Interruptions) 

SHRI MAN I CHARENAMEI (Outer Manlpur): Sir, on 
Friday, the 16th of December, 2006 at about 8 p.m., two 
frlendl, namely, Shrl Ajay Luthra of Delhi and MI. Luoy 
Kuhung. from Manipur went out together to attend a party. 
At about 1 a.m., Shrl Luthra brought the dead body of MI. 
Lucy to Hindu Rao Hospital al 1 a.m. of Saturday. 
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The family members and frlenda found that the neck of 
M •• Luc:y wa. broken and all her Inner garments were tom 
and were not In the right plaoe. And there were brul.e. all 
over her body. 

The tragic death of M •. Lucy hal ralaed the following 
qUlltion. In the mind. of rlght·thlnking peraons. Why wa. 
Shrl Luthra not ane.ted even when It la known that they hatt 
gone out together and he had been with her till the dead 
body of MI. Lucy wu brought to the Hospital? Moreover, 
there wu enough proof th.t it wu nol. natural d.ath. If MI. 
Lucy died due to over conaumptlon of liquor, then how wa. 
her neCk brok.n and her under garments tom and out of 
place? 

, want to draw the .ttentlon of the House that this la • 
clear ca .. of rape, torture and brutal murder. Therefore, I 
urge upon thl •• uguat Houll to cond.mn the killing of thl. 
Innocent girl and the heinoul crime agaln.t the woman. I 
&110 urge the Government to pay a compensation of AI. 5 
lakha to the bere.ved family. 

MR. DEPUTY SPEAKER: Matte,. under rule 377 may 
be treated u laid on the Tabl. of the Houl •• 

14.01 hra. 

MATTERS UNDER 377"' 

(I) Need to provIu ftnanclal package to the cotfN 
gl'OMrl of Dlndlgul dlatrlct In Tamil Nlldu with • 
view to eoIve the probIeme being faOIc:I by them 

SHRI S.K. KHARVENTHAN (Palanl): The plante,. In 
my olndlgul olatrlet have cultlv.ted colfee In more than 
20,000 acrea In Lower Puln.y HUI. Range In the W •• tern 
Ghatl. The eolfH I. the main crop In that ar.a and II a 
ralnfed crop. Th. majority of th.m are small farm.,. having 
lell than 2 acrel. ou. to the failure of IUCCllaive monloon 
ralnl, and prolonged lpell. of drought the Berry eorerlWhlte 
Stem Borer attack the coffel crop •. The dam.ge caUled to 
the coffn crop w •• v.ry high during the past four yea,. and 
the coffn growers harvelted very low un.conomlc yl.1d of 
crop.. ouplte better rain. thll year, the plants are y.t to 
recover from the tour ye.r. of acute drought and peltll 
die ...... Moreover, due to the downfall of coff" prien, 
Increued coat of fertilize,., pe.t controlling mat.rlal. and 
labour co.t, the coff" growers are facing llvere dlfflcultlli. 
Some .m.II, marginal and big coffee growers who got loan. 
from private mor..y·l.nderI and n.tlonallzed banks could 
not repay the loan on time. The prlnclpl •• nd the .ccrued 
high Int.relt forold th.m to aell their land at throw away 

• Treated u IIIcI on the TIbIe. 

prices and they are now a IUffering lot. They are expecting 
Hlillance both from Central and State Governments. 

Hence, I humbly requeat the Hon'ble Mlnll.r to Include 
olndigul OIItrIct of Tamil Nadu In thl financial package for 
Coff" growe,.. 

(0) NHd to clear the pending railway proJlct. In 
Anclhra Pradllh 

SHRI RAYAPATI SAMBASIVA RAO (Guntur): I would 
like to bring to the notice of the Government that there are a 
number of long pending projects In Andhra Pradl8h which 
Ihould be taken up on war footing and completed 
Immediately to help the people to reap the t'len.fltl. 

Flratly, a numb.r of railway f1y·overs were sanctlon.d 
In my Parliamentary Conltltu.ncy, Guntur, but the same have 
not bun Implem.nted. My humble request II that con.tru· 
.ctlon of railway fly·over. should be Impl.mented In right 
larnelt. 

Secondly, 2 Sub·way. are pending with the ~~Inl.try of 
Railway for a long tim., It .hould be Implement.d 
Immedlatlly keeping In view the hardshipi being 'aced by 
the people. 

Thirdly, doubling and electrification of Guntur·Krllhna 
Canal (GKC) betw"n Nallapadu (Guntur) and Pagldlpalll 
(Blblnagar) nelda to be lpeeded up. 

Fourthly, electrification of Guntur·VIJayawada lin. 
should be lanctloned Immediately keeping In view the long· 
pending demand of the people of the region. 

Fifthly, Introduction ot Circular Train cov.rlng Guntur-
Tenall·VIJayawada would help the p .... ng.r. of my 
Partlamentary Constituency. Moreover, thlre has beln a 
long·pendlng demand 'or the same. I hope the Hon. Minister 
would take Into consideration thl. demand of the peopl. of 
my Partlam.ntary Constituency. 

(III) N"d to InvI.t onl per clnt of profit .arned by 
ONGC from Ixploratlon of 011 and Ga. In 
MIhan .. GuJarat for thl dlvelopm.nt of thl 
f8glon 

rrr-"./at/on/ 

SHRI GIVABHAI A. PATEL (Mehlana): Sir, there are 
thousands of oil wells In my parliamentary constltulncy, 
Mehlana from which ONGC Ixtracts crude 011 and gu worth 
AI. hundredl of ororea. Reclntly, ONGC hu publl.hld an 
advertIlement claiming that one per cent of the profit of the 
company I. Invelted on development and Iocial works of 
thl area from which 011 and gu hu been IXtraoted. But, I 
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would like to Inform this HOUH regretfully that ONGC hal 
never apent one percent of Its profit earned from 011 and gas 
In my constituency. The crude 011 and gas extracted from 
Mehsana by O.N.G.C. II the best, both quality and quantlty-
wise and the contribution of Mehsana Is about 35 percent In 
total profit of O.N.G.C. Because of the work being done by 
O.N.G.C., the soli of my parliamentary constituency Is getting 
degraded, potable water has been contaminated due to 
fluorfde and ground water level has gone down upto 1500 
fNt 

I request the Government through this House that 
O.N.G.C. should lpend one percent of Its profit In Meh.ana. 

(Iv) Need to provide adequate potable water In 
we;.;tern part. of Murahldabad, We.t Ben"al 
throu"h plpeUne. drawing water from river 
Oan"e. 

{English] 

SHRI ADHIR CHOWDHURY (Berhampore): I would 
like to draw the attention of the Gov.rnment towards water 
scarcity in Murshidabad District, West Bengal. Water scarcity 
hu remained a perslst.nt problem In the West.rn part. of 
Murshldabad district. The worst affected blocks affected by 
the scarcity are nam.ly Kondl, Khargnam, Bharatpur, Bawan 
and B.ldonga. In the summer season large number of 
people suffer al acqulter level of the .. are.1 remains too 
depleted to extract water from underground water relources. 
Even the water bodies which throughout the year cater the 
need are dried up In the dry season. The situation further 
aggravates due to non-availability of drinking water much 
to the concern of the people. Water scarcity Including drinking 
water has become a perennial problem for the people of 
these affected area. However the river Ganga with abundant 
water Is passing through the district and Is only 30 km away 
from the water scarcity prone area of the district. A long term 
solution to the critical drinking water problem could be 
reached by extending the piped water to theae ar.as which 
can .allly be lourced from the Rlv.r Ganges that ultimately 
will h.lp mitigating the drinking water problem. 

(v) Need to declare Kandla-Ambajl via Khed 
Brahma and Shyamla-Madhya Prade.h and 
Ahmedabad·Abu Road route a. a National 
HI"hway 

[Translation] 

SHRI HARISINH CHAVDA (Banaskantha): Sir, Palan-
pur, the headquarters of my parliamentary constl-tuency, 
Banaskantha Is Iituated in the middle of many big towns. 
One has to pus through Palanpur town for going to Kandla 
and Shyamlaji via Ambajl and allo for going toward. 

Ahmedabad and Abu Road. People pass through Palanpur 
for visiting these above mentioned tourl.t and religioul 
cantril. But the roads from Palanpur to thIS. towns are not 
In good condition, which caules dlfflcultle. for the people 
vI.ltlng those tourists as well aa religioul centres. The,. la a 
Iongltandlng demand for upgradatlon of thele roads but no 
action has been taken till date. Upgradatlon of thll road will 
promote tourism and It will also help In removal of Industrial 
backwardness of North GuJarat. 

I request the Government through this Hou .. that the 
road from Kandla to Madhya Pradesh via AmbaJI, Kher 
Brahma and Shyamlajl and from Ahmedabad to Abu Road 
Ihould b. declared as a national highway to promote 
tourism. 

(vi) Need to deploy bomb dl.po .. 1 .quad. at Blna 
Junction and other railway .tatlon. In the 
country 

{TranslatIon] 

SHRI VIRENDRA KUMAR (Sagar): Sir, due to rumour 
of bombl being placed In 3 tralnl at railway track., between 
27th June, 2006 to 10th November, 2008 In my Parliamentary 
constituency, Blna and Its lurroundlng are., thousand. of 
passengers had to suffer and railway employ ••• Including 
GRP, the police and administration also faced difficulties. 
Mahamaya Expre .. coming from D.lhl wa. Itopped at night 
due to rurnour of bomb. Bhopal-Blla.pur train was stopped 
near Khural at Naren river bridge for many hOUri due to 
some bomb-like object on railway track. Similarly, Punjab 
Mall wal stopped at Blna for 4 hours on 10th of November, 
2006. During all these Incident., Bomb Disposal Squad 
reached from Bhopal after many hours. Although Blna 
junction Is an Important Junction, but It hal neither instruments 
to detect bomb nor experts to defuse It. In all the three 
InCidents, all the havoc was created by objects like watch 
pockets and bundle of satta pamphlet. It cauled a large-
lcale theft of the belongings of passengers and the elderly 
passengers allo suffered. Patients had to luffer a lot al the 
trains were vacated completely and the pa .. en~erl had to 
come out of It. 

So, I request the Central Governm.nt to deploy bomb 
detection equipments and bomb dlspolal squad. at Blna, 
Madhya Pradesh and aU other Important junctions of the 
country to facilitate tafe and .. cur. joumey for the railway 
passengers. 

(vII) Need to extend DhoIpur. Tantpur Narrow gauge 
Une upto Rupawa. and cOMtruet new railway 
Une linking Dholpur and Sawal Madhopur, In 
RaJa.than 

SHRI RAMSWAROOP KOLI (Bayana): Through you, I 
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would like to draw the attention of the Central Government 
towards my parliamentary constituency, Dholpur, Rajasthan. 
In my Lok Sabha constituency, there is a dire need to extend 
Oholpur-Tantpur narrow gauge line upto Rupwas and to lay 
a new rail line from Dholpur to Sawai Modhopur via Barl, 
Sarmathura, Karoll, Gangapur City. This line should be 
cOMected to Bombay line from Sawai Madhopur as there is 
no railway line in this area and the people of this area have 
been demanding for it tor many years. 

So, I requelt the hon. Railway Minister to Issue orders 
Immediately for the execution of the above mentioned work 
so that the poor people of my Parliamentary conltltuency 
can get employment by going to towns and allO to provide 
better rail facility to them at minimum fares. 

(vIII) N .. d to bring forth a legl.latlon providing for 
r ••• rvatlon In Job. and promotlonl to the 
Oenotltled and Nomadic Tribe. In the country 

(English) 

SHRI HARIBHAU RATHOD (Vavatmal): Planning 
Commlsalon looking at the poor e~onomical and social 
backwardness of Denotifled and Nomadic Tribes (DNTs) 
made some recommendations In Third Five Vear Plan for 
the upllftmentldevelopment of DNTs. Govemment of India 
agreed to the recommendations and directed the State 
Governments for preparation 0: separate list of DNTs. Moat 
of the State Govemmctnts prepared separate list of DNTs, 
but unfortunately no benefits, reservations, Constitutional 
safeguard (like SC/ST/OBCI Minorities) have been given to 
DNTs till date. Only Maharashtra Government has given 
r .. ervation to DNTs, but other States have not given any 
reservation to DNTs. About 12 croras people who belong to 
DNTs have been suflering since many years. rho ugh they 
are the most backward people in the country but nobody 
thinks about them. Government must provide them 
constitutionalsafegu8rd Uke SCISTIOBC and Minorities. Due 
to the indifferent attitude of Government towards DNTs they 
are not able to come forward and join the mainstream of the 
society. I, therefore request that immediate action be taken 
by Government to provide Constitutional safeguard to DNTs 
by making suitable amendments in the Constitution so that 
ONTs can get all benefits, such as reservation In Jobs, like 
SCIISTS/OBCs. 

(Ix) Need to Include 'Kurukh' language In the Eighth 
Schedul. to the Conltltutlon . 

SHRI JUAL ORAM (Sundergarh): -KURUKH" I. one of 
the Indian Tribal Language spoken by the Tribal Community 
at large and particularly the "ORAON" Community. This 
Language II getting eroded day by day. 

Hence I demand that the Govt. of India should give 
grant to promote and propagate for the enrichment of the 
language as well al this language be recongniled and put 
In the Scheduled Lilt of the Indian Language. 

<x) Need to provld. flnanolal package for the 
drought affected farme,. of Bundelkhand and 
to con.truct Panchanda Dam with a view to 
lolve the problems being faced by farme,. In 
the region 

(Translation) 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Sir, 
the farmers of my parliamentary constituency In the district 
Jalaun Garotha, Uttar Pradesh and of bundelkhand area 
are facing economic crisis as the entire area is affected by 
drought for the last three years. Due to this drought the 
farmers are not getting water for irrigation In time and they 
have been entrapped Into heavy loan., as a reaull they are 
taking stops like suicides. 

So, I demand that the Central Govern."ent should 
construct Pachnada dam to save the farmers from the 
scourge of drought and the loans of the farmer. of 
Bundelkhand should be waived off so that they are not 
compelled to take recourse to the extreme act of committing 
Bulcide. 

(xl) N .. d to take ltePI for the rwlval ofTealnduatry 
In the Country 

SHRIMATI MINATI SEN (Jalpalguri): On December 15, 
tea producing countries acrols the world, obaerved 
International Tea Day to draw the attention of Governments 
and citizens on the impact of tea trade on workers, small tea 
growers, consumers and Industry. The pathetic condition of 
Tea Industry in India, perhaps need no elaborations. Number 
of tea gardens have either been closed perpetually or have 
been abandoned by the owners. As a resUlt, production of 
tea has gone down drastically in years and thousands of 
workers have become Jobless. I demand a master plan from 
Government of India so that the Tea Industry can get a boost, 
closed and abandoned tea gardens are opened and through 
aggresllve marketing, Indian Tea can find Its place In 
International Market. 

(xII) Need to Implement the recommendatlonl of 
Committee lit up by Mlnlatry of Human 
Relource Development before glvlng perml-
Ilion to foreign unlvereltl .. to operate In the 
country 

(Translation) 

SHRI RAWI LAL SUMAN (Flrozabad): Sir, In order to 
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gain from the process of liberalization In educational sector 
and to maximize those gains, the Government have agreed 
in principle to the entry of foreign universities and conducting 
their various courses but the Government have not been 
able to devise a regulatory mechanism for functioning of 
such universities in the country. While there are already 144 
foreign universities, colleges and Institutes operating In the 
country out of which 117 are conducting courses of their 
respective countries. The Parliamentary Standing Committee 
on Human Resource Development have recommended In 
their report on this liberalization policy of the Government 
that the Government should constitute a committee to 
examine the background, recognitions and potentials of 
foreign schools and institutes and If any such institute Is 
found to be unrecognized, action should be taken against 
the same. Only those for6lgn universities come under the 
jurisdiction of the Indian Council of Technical Education 
which have entered into collaborations with Indian 
universities for technical education. 

If the Government Ignores suggestions of the above 
committee, lakhs of people in the country will not be able to 
have access to cost effective education. While children from 
millions of families In India still remain deprived of schooling 
despite persistent efforts by the Govemment due to poverty, 
how the Government will provide foreign and costly 
education to the children of poor families? This step of the 
Government is likely to cause more competition In the 
educational sector. 

I would urge upon the Government to allow entry of 
foreign universities on the Indian soil after careful 
consideration of every aspect related thereto under the ambit 
of the laws of the land and in the light of suggestions made 
by the Committee. 

(xIII) N .. d to reconstruct the Government Quarte,. 
altusted on BKS Marg, New Deihl In view of their 
dilapidated condition. 

SHRI ALOK KUMAR MEHTA (Samastipur): Sir, 1138 
Government quarters of the C.P.W.O. (No.1 to 33) situated 
at the B.K.S. Marg in the proximity of the Parliament HOUle 
Complex are in a dilapidated condition. There is an 
apprehension that a number of them are at the verge of 
collapse. The need to construct new houses after demoli-
srung the old one's is being felt so as to have adequate 
arrangements of overhead tank, sanitation and safety. At 
the same time such buildings should be re-built using the 
earthquake resistant technology after conducting a survey 
and making a list particularly of those houses whOle 
e.tlmated Hfeapan hu expired. This Is our demand to the 
Government. 

(xlv)NHd to expedite the work on Nmlonel Co. .... 

[English) 

Protection ProJect •• per the propoaal of 8tate 
Government of Ort ... 

SHRI B. MAHTAB (Cuttack): Orissa has a coast line of 
476.40 km. The super cyclone of 1999 had Inundated 
approximately 2 lakh hectares of land due to tidal .urge. 
Even in normal years tidal ingre81 through river. are 
common. Though Govemment of Ori.sa have constructed 
1517 kms of saline embankment in order to protect these 
areas from tidal action there is more to be done. The sea-
face of the coast Is subject to constant erosion due to tidal 
surge and literal drift, which poses a constant danger to the 
inhabitants. 

I would urge upon the Govemment to expedite the 
proposal submitted before Central Water Commission by 
Government of Orissa for construction of National Coastal 
Protection Project of Rs. 361 crore. As Orissa Govemment 
does not have resources to tackle the recurring problems 
and manage its Infrastructure. ! would urge upon the 
Government to Implement food for work programme on a 
larger scale, on a regular basis in the coastal area of Orissa, 
NFCR and COR grant be enhanced considering Orissa as 
cyclone and flood ravaged State. There is a neprt to raise 
and strengthen the flood embankments from fiooc. mltJga1lon 
and drainage congestion problem In 9000 sq. "ma. della 
region and coastal protection work need to b.. takan up 
through centrally funded schemes and programr,'.s. 

(xv) N .. d to Instruct the F.C.I. to atart procurement 
of paddy In rural area. of We.t Bengal •• per 
the target fixed 

SHRI PRABOOH PANDA (Mldnapore): The harvesting 
period 0' kharlff paddy crops Is mostly going to be over 
across the country. But the marl<et price of paddy is declining 
day to day. This year It was the expectation that the 
Agriculture Ministry ot Union Government would declare 
minimum support price, which will be remunerative to the 
farmers. The declared minimum support price of paddy for 
this year is Rs. 580/- per quintal. This Is neither remunerative 
nor supportive. In comparison to the last year the incre .. e 
is only Rs. 10/- per quintal. In terms of percentage it is 1.9 
while inflation is more than 5%. The prices of agricultural 
inputs goes up around 50%. In addition to the mini-
mum support price, Government has declared additional 
Rs. SO/- per quintal as bonus. So far West Bengal Is • 
concerned the target of paddy procurement for this year has 
been fixed 19 lakh metric tons. Out of that 12 lakh metric 
tons is assigned to the FC!. Last year FCI could not meet the 
target. It Is expected that to procure the aforesaid quantity 
from the fanners in rural areas, FCl would set up necessary 
network. But till the date no Initiative has been taken up by 
the FCI. In such a situation distr.ss sale by the poor and 
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marginal tarmers II taking pI.ce I.rg.ly. I urge upon the 
Union Govemment .nd concemed mlnlltry In particular to 
take nec .... ry Itepa expedltloully 10 that dlltre .. sal. can 
be arrelted and the poor farmers' Interest would be protected. 

(xvi) Need to lay a rallWilY line linking Karad RaUWllY 
Station In Central Rallwaya with Chlplun Railway 
Station In Konican Railway. 

SHRI SHRINIWAS DADASAHEB PATIL (Karad): Mid-
way connection between Konkan Railway and central 
Railway be mad. by laying a n.w lin. betw.en Karad 
Railway ,tation In C.ntral Railway and Chlplum Railway 
,tation on Konkan Railway. At pre,ent Pun.-Mumbal and 
Londa-Madgaon are the two connecting points which are 
600 kms apart which connects the low lying Konkan area. 
Thi, mid·way connection will help carrying of sugar and 
other goods towards the newly developed ports in Raigad 
district. A fea,lblllty survey be conducted in this regard. 

(xvii) Need to take ItepI to .nlur. availability of 
edible 011 In adequate quantity meeting the 
future requirement. of the country 

[Translation] 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusaral): Sir, 
recently It has been announced by the Govemment that 
estimated wheat production would be 74 million tones during 
the next crop season which is higher than 5 million tones in 
comparison to the last year but the Ministry of Agriculture is 
silent on lesser production of edible oils. The edible all is as 
much essential for the country as the foodgrains. The oilseed 
production during the next Rabl Crop season is bound to 
fall by 3·4 % as ollseeds were sown on an area of 93.29 
lakh hectares of land during 2005·06 which has now been 
confined to 82.22 lakh hectares in 2006-07. The prices of 
edible oils will increase excessively in future due to shortage 
of ollseeds and it will lead to country's dependence on import 
to maintain its supply. The demand of oilseeds increased 
upto 3·4 % annually. According to an estimate 6 million tonne 
more edible oil will have to be Imported next year. Edible oil 
II an essential commodity. Therefore, it is the responsibility 
of the Government to make proper arrangements to ensure 
its supply. I wouid, therefore, request the Government to 
give timely attention to this matter. 

(xvIII) Need to provide adequate budgetary allocation. 
for .peedlng up the ex.cutlon of the doubling 
of railway line from Sonapur to Cann!ng In 
Sealdah Dlvl.lon, We.t aengal 

{English] 

SHRI SANAT KUMAR MANDAL (Joynagar): Upon 
recognizing the .conomic as well as tourism potential of the 
Sundarbans region, the work of doubling of the railway line 

between Sonarpur and Canning In the South Section under 
Sealdah Dlvllion (Weat Bengal) had been tak.n up. But the 
progre .. of work Is very Ilow. Th. firlt ph .. e of the project 
(Sonarpur to Ghotlarisherlff) is over and the second phase 
(Ghotlarlsheriff to Canning} Is yet to start. 

Sundarbana is a more backward area. In the ablence 
of double line, a lot of hardships being experienced In the 
transportation of a huge volume of sea food, vegetables. 
dairy products, etc., produced th.re In Sundarbanl. 
Secondly, Canning Is the gateway of Sundarbans having 
tourism pot.ntial of hundredl of inland as well as foreign 
tourists since October of every year. However, the budgetary 
allocations being made every year are very meagre In 
comparison to the revenue potential of the line. Therefor •• 
adequate and necessary budgetary allocations are to be 
made for this purpose for speeding up the execution of the 
doubling work of Phase II (Ghotlarisheriff to Canning) to 
avoid any further delay. 

Likewlte, it is understood that the on·golng doubling 
project between Barulpur and Dakin Barasat (Phase I) Is 
very slow due to meagre budgetary allocations. 

I, therefore, urge upon the Government to enhance 
the budgetary allocations for speedy completion of the 
doubling projects, In view of the tourism pot.ntlal and 
economic development of Sundarbans. 

(xix) Need to take Itepa to check the menace of wild 
el.phantl In Assam 

DR. ARUN KUMAR SARMA (Lakhimpur): Attention of 
the Government Is drawn about the large scale migration of 
elephant population from its wild habitat to the open areal 
causing destruction of crop areas, dwelling houses in 
addition to killing of 50 to 60 persons every year and injuring 
hundreds of people In past few years In Assam. The 
population of the affected area has to pass lleepiess nlghtl 
and to live In panic aU the time. Due to the d.pletion of 
natural habitat through encroachment and destruction of 
forest most of the 5,500 out of the total 10,000 populations 
of wild elephants In the NER are forced to migrate in search 
of food and shelter. 

The Rs. 23 Lakh of relief granted by the Environment 
Ministry to Assam Government annually falls to provide 
adequate relief to the affected people except an ex gratia 
grant 0' Rs. 40,000 per death and RI. 1000 per fully 
damaged houses. Crop damage Is hardly comp&nsated due 
to severe financial crises of Assam Govemment. There Is a 
wide gap of compensation between Rs. 2 to 5 Lakh made to 
the families of persons killed by extremists In the country 
and for persons killed by elephants. May I therefore urge 
upon the Government to adopt the policy of a reasonable 
relief by ensuring reimbursement of the actual expenditure 
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mad. for such activities by concemed State Go .... """'"tI. 
Government should also specially allow the A.lam 
Govemment for capturing some of the over populatld wild 
elephants which is presently banned by the C.ntral 
Government. 

(xx) NHd to Impl.ment the Natlona. Waterwaya 
ProJ'ct augge8tld by NAWAD 

SHRI P.C. THOMAS (Muvattupuzha): Nit-working of 
rivers is a new phenomenon suggestld by an expert body 
(NAWAD council under the leadership of Shrl A.C. Kamraj 
who is also an expert committee member, Inter linking of 
rivers, Government of India) as a National Water Project 
Comprising of Himalayan Waterways ooverlng north and 
north .. ast of our nation, Central Wat.rways cov.rlng the 
central regions and the Southern Waterways covering the 
Southern areas of India. This perception Is more beneficial 
than linking of rivers which may have the risk of complaints 
from reparian beneficiaries that the water they are entitled 
to is being diverted. Net-working Is a concept of making 
artificial rivers paranel to or adjacent to major rivers without 
touching them. The flow of water is not regulated by pumping 
but by natural flow based on contours and rains and the 
floods in various regions. This will help water collected by 
way of floods and rain water without draining away to the 
sea and going unused to be transmitted to areas where 
there are no rains at that period. this will give full utility of 
rain waters of which our nation is adequately rich. The 
concept will also be a solution for flood control, navigation, 
power generation, drinking water, employment and irrigation. 
Large scale tourism promotion will also be possible. Without 
affecting the environments the huge forest are .. also can 
be made use of. The total length suggested for the National 
Waterways Project - 15,000 kms and the estimated cost of 
Rs. 5,33,000 crores. This concept can also be used for other 
net-working of waterways in States. 

I request that the Government take serious note of the 
project and do the needful to discuss it at various levels and 
to implement it without delay so that our nation will prosper 
with great acceleration. 

(xxl)NHd to rev!. the Employeu Penalon Scheme. 
85 and bring It at par With the penllon IcheIM 
for government Imployen 

SHRI P. RAJENDRAN (Qullon): Employees' Pension 
Sc:heme-95 which came Into effect from 18.11.95 has been 
conceived as a Benefit defined Social Insurance Scheme. 
The Employees' Pension Sch.m.-95, repealed and 
replaced the erstwhile Family Pension Scheme 1971 as a 
huge corpus of funds which can be generously UIed, to 
addre.s the ISlues of poor work.,.. However, govemment 
has tended, to UN the COrpul to finance Its own .xpendlture 

inst.ad of partlclpatlng actively In the IChemes to 1""'SJ1hen 
th.m u aocIaillcurtty measures. The worke,. are not really 
ben.flt.d from the present system. Govemment should 
Inltlat •• teps to enlure that EPS-95 should be on par with 
the pen,'on .cheme for government employe.s, Including 
the provision for Index-linked dearn ... rell.f. The minimum 
pension hu to be revised to mMt the minimum' uplratlons 
and .xpectatlons of the worke,.. There Ihould a periodic 
revision of the minimum pen.lon so that the work.,. glt 
some lucoor In the twilight of their live. In the form a pension 
scheme. 

14.10 ~ra. 

PROHIBITION OF CHILD MARRIAGE BILL, 2008 

(Engll,h) 

MR. DEPUTY SPEAKER: Now, we will take up Item 
No.48 - Prohibition of Child Marriage Bin, 2008. Shrlmatl 
Renuka Chowdhury. 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURy): Sir, I beg to move: 

-That the Bill to provide for the pr,hlbltlon o. 
lolemnlzatlon of child marriage. anc' for maUl,. 
conn.cted therewith or Incidental theret~ I, U pallid 
by Rajya Sabha, be taken Into conslderat"" -

Sir, through you, I would appeal to all the hon. Members 
In this House to pay attention to one aspect. We all stand 
here collectively to be able to take part in bringing about a 
historical legislation which will enable us to facilitate the 
safe passage of our girl child from the time of her natural 
birth till her life time when she will live through that Ufe span. 
I appeal to everyone here that when we look at the Bill, WI 
should not look at It only in 1'JOlation of the Bill per I. but WI 
should consider the Impact It win have on the loclal fabric 
and on what It would mean for a lociely to ban child 
marriage. I believe that the term -child mamage-Is oxymoron. 
You cannot have children and have a marrlag. because 
both negate each other. 

Children are supposed to be having a childhood. In 
childhood, there Is no place for marriage. MarrIage i. for an 
adult who will take the full responsibility of being a partner 
and spending a life span together with another Individual: I 

Instead of II, Ignorance, cultural practices, superstition and 
WOI'II of all the fact that we attach so little value to a human 
being In the form of a girl child Is what demeans all of UI 
collectively u a lociety. How sad It Is that becauH we do 
not want the responsibility of our girl children within the 
framework of our own family. parenti and the society gel 
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together to paes this obligation on to somebody else to get 
rid of a child from the warmth and the home security to 
another home where she is not entitled to childhood at all. 
More often than not, these children go on to become mothers 
of other children. Why ia it important that today when we 
stand at the fag end of 2006 that we have found the need to 
repeal the Sharda Act which was brought In 1929? It Is 
Important, first, because I do believe that it is so late but 
beHer late than never that we repeal the Bill which is really 
not relevant in today's time. When we talk of progress and 
development, it is a coliective shame that we send our 
children away and get the marriage performed. Children 
then become parents to other children. As a result of it, we 
have lome questions . ... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Are 
you awar" that we do not allow the female child to be bom? 
You are always speaking about child marriage, prevention 
and all that. ... (Interruptions) 

MR. DEPUTY SPEAKER: Radhakrishnan ji. you have 
not got my permission. Nothing is going on record. 

... (Interruptions)" 

MR. DEPUTY SPEAKER: Shri Swain, you are not 
getting the permission. Nothing should be recorded. Only 
her Statement is to be recorded. 

(lnterruptionsr 

SHRIMATI RENUKA CHOWDHURY: You are abso-
lutely right. I was coming to that. When we talk of the social 
fabric that we have, when we take into cognizance the life-
span of a child, we should be allowing children to be bom. 
You are absolutely correct. Today, in India, in the past 20 
years, about one erore girl children were killed. They have 
been Identified before they have been born. Science and 
Technology such as aminocentasls and ultra-sound have 
been used to identify girl children even before they are born 
and they have been ruthle$sly killed by the parents. by the 
so-called doctors who have taken oath to uphold life. 

Given this kind of a scenario, it Is already happening 
that we have skewed sex ratios in most of our alfluent States. 
In States like Punjab, Haryana. Uttaranchal and sadly today 
in the North East Arunachal Pradesh as well as other States 
in the country - no one is untouched - we have a growing 
number of sex ratio differences. Young men do not have 
women with whom they can partner or get married and stay 
together today. That has, in tum. given rise to other social 
evils such as cross-border trafficking where sex workers 
from other countries have been coming Into India. It will, In 

" 
• Not recorded. 

the future, become a problem for us to map diseases, to be 
able to Identify the Indian gene pool and the DNA which has 
survived 5,000 years of evolution. 

Having said that, to get back to the point of child 
marriages, our social systems and our practices such as 
Teej festivals etc. which encourage and accept child 
marriages would mean that we need to address a societal 
change. We have to alter a mindset of practices which all of 
us, at some point or the other, have endorsed and have 
facilitated in our society. 

Today, however, given the kind of awaren.ss and 
reporting that Is happening, it is high time that we put an end 
to this obscenity that I call as child marriage. When women 
across the world have been achieving, when women across 
the world have surpassed and have established beyond 
doubt that given an opportunity, any woman can achieve In 
the fields that we have today . ... (Interruptions) 

SHRI TATHAGATA SATPATHY (Dhenkanal): They can 
stand on their own feet. 

SHRIMATI RENUKA CHOWDHURY: Thank you. 

SHRI TATHAGATA SATPATHY: Then they don't need 
reservation. They can fight on their own. 

SHRIMATI RENUKA CHOWDHURY: I appreciate that, 
but reservation would help facilitate that. 

14.17 hrs. 

(SHRI V MKALA RADHAKRISHNAN in the Chair) 

Sir, study reports still show that In our country even 
today 65 per cent of the girls are married before the age of 
18 years. Why has the Government recognized girls to be 
maturing at the age of 18 and boys at the age of 21 ? There 
is an anatomical, physiological, biological development that 
need to be completed as welj as mental development. That 
Is why we take cognizance of that. When we tell our children 
that they cannot vote when they are 15 years of age, we do 
not allow them to drive or to drink, then how is It that we think 
that they are capable of getting married, or becoming mothers 
in tum or parents In tum and that they would be able to have 
the maturity of decision making which Is required .In a 
marriage or a partnership? Is It not a .kewed way of looking 
at our own people where on the one hand we say the law 
applies to them but on the other hand we are h.wy to dump 
them from our homes and our lives and rePort them a. 
somebody else's responsibility? 

Sir, Bihar, Uttar Pradesh, Madhya Pradesh and 
Rajasthan have a high incidence of girts getting married 
below 18 years where the total number of child marriages is 
as high as 45 to 55 per cent even today • 
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Now, what are the implications of an early marriage? It 
would mean that on an average, if a girl is from a certain 
economic strata, in the first place, she Is not even breaalfed 
by her own mother for as long as her brother would have 
been breastfed and her life depends on her gender. 
Unfortunately, here in India today gender is a matter of life 
and death. Boys live and girls die and that is the tragedy of 
our times. 

These girls are then denied access to schools, they 
are made to look after their younger siblings, they have no 
access to food security, much less to immunization, thl:l:' are 
anemic, they are subjected to untold exposures of infectionD 
and horrors and as soon as they enter their reproductive 
years, Irrespective of the fact that they live in a tropical 
oountry like ours where onset of reproductive years Is much 
earlier than in some other countries, these children are then 
sent off to be married and they become mothers at that age, 
at that fltage of malnutrition, at that stage of denial of food 
security and at that stage of incubating disease whereby 
they, in tum, give birth to malnutrition children. 

Today, we answer international communities who 
question India on saying that why are your maternal mortality 
ratea high, why are your infant mortality rates high. Obviously, 
it is not rocket technology for us to realise, but if a mal-
nutrltioned woman child gives birth to another one, then it 
will obviously have very little opportunity to survive the 
traumas of birth itself. 

After that these children are then vulnerable to 
domestic violence, alcoholic husbands who come home and 
beat them, abuse of different kinds, trafficking, taken away 
and exposed to horrors of such type that we cannot even 
begin to imagine. Although, the Child Marriage Restraint 
Act 1929 was brought into force nearly 77 years ago, it only 
brought restraint. It did not talk of prevention or removal. 

Some of the issues that we have addressed In this are 
strengthening some of the old legislations, but mostly we 
have put in preventive checks and positive checks into this 
Bill sO as to enhance the security that can be provided for a 
girl child in our societal structure today. 

Earlier, we only sought to restrain, but not Its prevention 
or prohibition. The procedure under the Act today Is to 
prevent the solemnization of child marriage, because those 
provisions were so cumbersome, and we have made It much 
more user friendly and much more hands on. 

I look towards aH of you, my respected colleagues here, 
and I know that I will have your support across the board. I 
am looking forward to your Interventions and your 
contribution to this very Important Bill and your valuable 
suggestions wHl help us to be able to steer this Bill not only 
to remain as a piece of paper. but to become an encom-

paSSing comprehensive Bill, which will facilitate the transition 
of this girl from being a victim to remaining as a citizen as 
the Constitution has enshrined and envisioned for her. 

I would like to discuss some of the important f.atures 
and amendments of the Bill. The two broad area that we 
have set are to prohibit and protect and provide relief to the 
victims to child marriage because I refuse to accept that any 
child can give his or her consent. They are children, they 
are coerced, bullied, black-mailed, emotionally exploited 
and quite often under duress. So, I would see every child 
who marries In this country as a victim and It Is to theae 
victims that we have given the strength, the exit policy and 
the ability sustain themselves after we have dealt with their 
offenders. 

So, I leave the floor open now to all my hon. Colleagu •• 
and I am looking forward that you will addre.. the new 
sections and that you will give us your valuable suggestions 
and then In my concluding remarks I will be able to addl:8ss 
what all of you are going to say. 

A very forward iooking clause which some people In 
the Rajya Sabha raised, but which you will see is that any 
material exchanges between the two contractual parties, II 
that the Bill even applies to them, that these material gains 
will be returned to the famlliel 80 that there la no 10 .. of 
material things incurred by these families as well a the 
very important thing that any child who Is married before 
she attains the age of adulthood can call off the marriage. It 
will be rendered as null and void and any off-spring born 
within the framework of that I. deem.d as legitimate, but 
that she has the exit policy. 

In the eventuality, she Is a child who has been forced 
to trafficking or who has been promised under falae 
Impression about marriage, taken away and explOited. I 
thought, It II Imperative that we give that child another chance 
and another opportunity to live. 

I look forward to hear from all of you. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to provide for the prohibition of 
solemnization of child marriages and for matters 
connected therewith or Incidental thereto, as pused 
by Ralya Sabha, be taken Into consideration.· 

(Trans/ation] 

SHRIMATI SUMITRA MAHAJAN (Indont): Mr. Chairman 
Sir, I would Ilk. to thank you for giving me an opportunity to 
speak on such an Important Bill. We have found that In thiI 
seulon such BWs are being presented one after the other 
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which addre .. social problems whether it Is the Commission 
for Protection of Child Right Bill or the earlier Bill on 
prevention of domestic violence against women. Bills are 
being pre.ented particularly on social problems related to 
children and women whether It is the Bill on elimination of 
child-labour or the women working In house holds. A trend 
to bring in such Bills In Parliament with consensus has bee" 
set. For this, I would like to thank and appreciate the hon'ble 
Minister. Already there were Bills but it is a great achievement 
to introduce them effectively one by one for enactment by 
the Parliament. 

Sir, the Bill which we are going to discuss Is very 
Important. Many years ago a drama in Marathi titled 
-Sharada- was staged in which marriage of a female child 
with an old man was portrayed. At that time also such 
mismatch alliances were common. On this very theme a 
drama had been written wherein child marriages were 
satirized. It was stated jocularly In the drama that the 'boy' 
aged 75 was too young to be married. Such sentences were 
there in the drama. It led to mass awakening. The social 
reformers and women raised their voices that marriageable 
age of a girl should be 18 years, hence the Sharada Act 
came into force but as I have already stated that there were 
many loopholes In that Act. 

Sir, there was a famous case namely, Rukma-Dadoji 
between 1884·1887 in a Court of Law. In that case the girl 
had shown courage to appear In the court and refused to go 
with the bridegroom and appealed to the court for protection, 
as her marriage was a mismatch. The girl was too young 
and the groom was too old. In that case the Lower Court had 
dispensed justice to her but unfortunately the High Court 
had turned down her appeal and ruled that they could not 
do anything in the matter. A similar case came to light in 
1890 wherein a girl of 11 years named Phulwati was married 
to a man of much older age and he died only a day after 
their marriage. Thereafter many such Incidents took place. 
Then the Sarda Act was enacted but many shortcomings 
remained in that Act. Its implementation was also not that 
much forceful as was required. Several amendments, major 
and minor, were brought In that Act. However, I welcome this 
bill which has been Introduced with a fresh vigour. In fact, at 
times, It occurs to me that If the minimum age for marriage in 
respect of girls is 18, then why it is 21 for boys. The 
assumptions of the house-holder stage (grlhasthashram) In 
our country is not limited to marriage between a boy and a 
girl and reproduction thereafter. It is a lofty assumption which 
has to be fOllowed by the whole society as an essential 
stage of life. In view of this, the point of age is an utmost 

requirement. This Bill has several provisions but I particularly 
appreciate a small provision of a right for maintenance to a 
minor girl In cas. the marriage Is nullified. The question of 
maintenance for· the girl till she attains adulthood Is very 
Important and it Is good that this small point has also been 
kept In view. 

Second point Is about the legitimacy of the child. The 
legitimacy of the child from that marriage is also a case In 
point and taking up its responsibility is also Important. I 
appreciate thaI such things have been minutely deliberated 
upon while formulating the bill and have been incorporated 
in It. The provlsioll of penal action Is also a welcome point 
as a demand was being made for a long time that this should 
be made a non-bailable offence. I feel that this Is good that 
this provision has also been Incorporated In this bill. I 
welcome It. Another good thing is that the provision for a 
three years rigorous Imprisonment entails a suo motu action. 
The State Government has to appoint a probation officer in 
this regard later on, but in case of his unavailability the district 
judge can suo motu take cognizance. Before hand 
prevention can also be done in case complaint Is registered 
by any NGO. It will take too much time If I enumerate one by 
ontiJ the various prOvisions, minor and major. Many honble 
Members have to speak after me. However, from penal action 
to appointment of probation officer and the provisions for 
including the Panchayat of the village or Its discerning 
people are all extremely good. 

I would like to submit one more point that the first line 
of this Bill which reads as follows: 

(English] 

-It applies also to all citizens of Indlaw, 

[Translation] 

is a very good thing as It cuts across religion, caste 
and creed. I think that this would mean that It Is meant for the 
people of any religion. At times, trafficking of girls is reported 
and they are also forced Into prostitution. Such things are 
continually heard from cities like Hyderabad. I think that -all 
citizens of India- means that It will be applicable to all the 
communities and castes. This Is a right thing. Mals weddings 
are done by some societies. It Is good that suph acts have 
also been incorporated In the bill and It Is also proper that 
women have been kept aloof from the ambit of penal 
action. 

Without going at length, I would like to subnit that thli 
Is a very good provision In view of the future. Women and 
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children are subjected to Injustice and atroclti.s. The real 
situation prevailing In India Is that there are women and 
girts suffering from malnutrition. A day before yesterday. I 
had raised another topic, hon'ble Madam Minister was not 
prellnt here. I would conclude my speech by mentioning 
about It. As many points are being kept In view while 
introducing new bills, one more point that may become a 
serious matter tomorrow in respect of girls and women Is 
that of surrogate motherhood. That day also, I had raised 
this matter to draw some attention of the Govemment towards 
it 

Earlier, there was a case of Investigations and prenatal 
diagnostic tests. At that time it had appeared to us that It is a 
scientific thing. This is true also. But its evil consequences 
came up later on. Madam Minister may give some thought 
over it and deliberate upon it in this regard with the 
knowledgeable people in view of the circumstances of our 
country. Some law should be formulated in this regard. I 
welcome this bill. 

[English} 

This is really a terminating point. 

(Ti'ans/st/on) 

This is required in the present circumstances and the 
Govemment have brought it keeping in view all the aspects. 
As such there is not much scope for amendments. I welcome 
this bill from the bottom of my heart. With these words I 
conclude. 

SHRIMATI KRISHNA TIRATH (Karol Bagh): Today, a 
very good bill- "The Prevention of Child Marriage Bill" has 
been Introduced by Madam Minister RenukaJi. Sumltra 
Mahajan JI also spoke at length about it and weicomed it. I 
believe that all the lady members of this House will welcome 
this bill to cooperate in removing the social evil prevalent in 
our society • ... (Interruptions) 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
B.K. HANDIQUE): Men also support it. 

(Translation) 

SHRIMATI KRISHNA TIRATH: Handlque Ji is conten-
ding that all the male members also support It • I welcome an 
the male members. Our country has been a male dominated 

country. Our culture has remained male dominated. In our 
society, men are more responsible for the evil customs 
particularly like child marriage as they fix marriages as well 
as the dates of the same, while the women only contribute 
in giving it a social shape. Today, I welcome this bill and It Is 
good that we have come across such a thought in this era. A 
thought of child marriage shakes our heart as it is hard to 
imagine how a girl child of five, ten or fifteen years at the age 
for playing, studying and for physical and mental develop-
ment Is pushed towards a dark alley where her life gets 
buried forever. I would be very explicit In contending that the 
percentage of girl children in our country is diminishing. On 
one hand, there are foeticide being committed in our country 
as the hon'ble Minister submitted that through ultra-sound 
sex of the foetus Is determined and then it is murdered In the 
womb. Prevention Act for the same had been Introduced 
and again we are introducing an Act. Some girl children are 
such as are strangulated by child marriage. They are 
burdened with so much responsibility that their physical 
development does not take place. She fall. to make use of 
her brain and gets mentally up.et. I appreciate her for the 
bill she has Introduced by which she has made an effort to 
u.her in a new phase in the Indian society. As Ihe told that 
sixty-five percent girls are married before the age of 18. 30-
32 % girls are married between the age of 15-18 and at the 
age of 20. It means that 80-85% girls are married below the 
age of 18. The leading state in this regard i. Rajalthan. 
Thereafter, come Madhya Pradesh, Andhra Pradesh and 
Uttar Pradesh where such marriages take place. As a result 
of It, many children get afflicted with IIveral diseu .. also. 
They get afflicted with even AIDS. Calcium deficiency and 
anaemia may cause their death at an early age. The practice 
of Sati too produces very deadly and heart·rendlng Soanel. 
Sumitra Mahajan ji has admired for the realon that the 
Government have taken care of even the smallest thing 
therein such a.1f such a marriage il solemnized, who ahould 
be punished? All the relatives, family members, friends etc. 
joining such marriage should also be punished? Malea 
should be punished. They have excluded the women there-
from. But If women too force someone for such a marriage, 
they should also be punished? 

I'd like to put-forth two-three points. She said that 
younger girls are married to the aged boya, this practice .. a 
be.n banned. But I suggest the hon. minister to pay attention' 
to the Incidents of several minor girls being sold or married 
to the Sheikhs of the Arab countries. What plight they meet 
In their country, should alao be paid attention to. Their 
condition WOrMns due to their NRI husbands because they 
undergo more than one rnamage. Today. It Is a practice. 



455 Prohibition of Child DECEMBER 19. 2006 Marriage sm, 2006 458 

[Shrimatl Krishna Tlrath] 

especially In the South that the Sheikhs marry very young 
girls and take them away and offer money to their parenta In 
retum. May be It a sign of poverty. The poor families that are 
not able to marry their girls cannot arrange for dowry and 
take such steps. Though we have excluded the dowry. but 
such type of situation should not be allowed to occur. 

Perhaps. several hon. Members are yet to speak. Hon. 
Chairman is giving an indication. I would like to say that I 
heartily welcome the Bill introduced here. Women all over 
the country would welcome It. To prevent occurrence of such 
situation in future, we all hope to co-operate. Provisions 
should be made in the Bill to prevent the NRls and the 
Sheikhs of the Arab countries from marrying the girls of our 
country so that they may not be taken to other countries and 
may stay in their own country Itself. because the sex ratio 
has already reached the level of 1000:800 or 870. Girls of 
our country should stay in the country and the scheme for 
providing nutritious food to them should be implemented on 
the lines of the scheme Implemented for their up-bringing 
such as ICDS. 

With these words, I once again give thanks to the hon. 
Minister and welcome the Bill introduced here. 

[English} 

SHRIMATI C.S. SUJATHA (Mavelikara): Thank you Mr. 
Chairman, Sir. At the outset I congratulate the h~n. Minister 
Shrimati Renuka Cho~dhary for introducing the Bill on 
Prohibition of Child Marriage. I have gone through the Bill 
and I agree with the legislative intention and I welcome those 
provisions. The appointment of the Child Marriage 
Prohibition Officer Is considered an important measure to 

. help preventing the child marriage. As this is a very serious 
problem with long history and social attitude, that measure 
alone would not help. The question of child marriage Is a 
matter of great social concem. It is often debated in the House 
and outside by the civil society. Even though there are laws 
in this country to prevent the incidenta of child marriage. still 
this practice has been continued unabated in various parts 
of the country. 

Roop Kanwar committed Sati despite the law is there 
to prevent SatL Dowry deaths are here almost everyday and 
there Is a law preventing it. The child labour Is banned by 
law. But India remains the country with largest number of 
cases of child labour. 

In a recent Incident In Madhya Pradesh. an Anganwadi 
wortwr, Shrlmatl Shakuntala was brutally attacked and her 
hand was mutilated when she tried to prevent a child 

marriage being conducted in a village. It Is Important to note 
that this Incident took place In full view of the public who 
gathered at the venue of the marriage. It clearly ahoWi the 
mlndset of the society. 

So, Just legislations alone would not help prevent such 
evil practices. It is Imperative that sensitization of the popu-
lace and the law implementing agencies is simultaneously 
done. There are many laws pertaining to the protection of 
women. There is law against dowry, law against dowry. law 
on equal remuneration for equal work. law on prohibition of 
child labour etc. 

On the ground level. the measures stipulated by these 
legislations are not practical in their real spirit. The major 
hurdle, I feel, is the age-old backward thinking of the general 
masses based on the feudal values of the society and the 
indifferent attitude of the Implementing agencies. 

To overcome this situation. the mindset of the society 
has to be changed and for that. the Government can do lot 
many things. In this connection. larger representation of 
women in the Judiciary and the law-Implementing agencies 
is a must. There is a need to enhance the awareness in the 
society. The local self-governments - Gram Panchayats. 
Block Panchayats and District Panchayats - should be 
involvtid in the process of implementation of law and should 
be given more powers so that they may create awareness in 
the society against malpractices and could become an 
effective instrument in brinino to notice all such incidents as 
also the implementation of the law. The women organisations 
could also be utilised In this direction. The Anganwadi Centre, 
which has units in almost all villages in the country, would 
be a great Instrument in spreading awareness, but the 
condition of anganwadi workers is pitiable. The remune-
ration paid to them Is meagre. I would request the 
Government to provide them incentives so as to enable them 
to participate in this process. 

Then. awareness on such matters should be created 
among the students right from the primary level onwards 
and their school curriculums should contain lessons on the 
problems of the women. 

I strongly feel that the political parties and mass 
organisations in the country should adopt a positive 
approach to the problem of women and playa leading role 
in creating awareness about the atrocities committed against 
women. 

14.47 hr.. 

(MR. SPEAKER in the chair) 

The Government should take necessary measures for 
helping political parties and mass organisations to discharge 
these responsibilities. 

I support this Bill. 
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[Translation} 

SHRI SHAILENORA KUMAR (Chall): Mr. Speaker, Sir, 
while aupporting the Bill on Prohibition of Child Marriage, 
2006, I'd like to put-forth my point. ~ hon. members have 
Just said, It Is true that even presently, more than 50 per cent 
of the marriages are solemnized In the minor age In the 
country for prevention of which efforts of many sorts have 
also been made earlier. Several types of Bills on prevention 
of atrocities against women, children and child labourers 
have been passed by this House, but If we look out for the 
root cause, illiteracy and poverty is the main reason behind 
It. 

Even presently, several cases of child marriage 
observed in Andhra Pradesh, Chhattisgam, Gularat, Madhya 
Pradesh, Maharashtra, Rajaathan, Bihar and Uttar Pradesh 
are required to be checked. We should endeavour towards 
providing quality education to children, to the girls in 
particular. They should be protected against the atrocities, 
violence and exploitation. It has also been observed that 
many-a-child are pushed to trafficking that leads to their 
sexual exploitation. Even the Supreme Court has asked all 
the states for getting the marriages registered. Such type of 
registration would at least apprise us of the age at which 
marriage is solemnized. It would also help us In preventing 
this practice to a great extent. 

I would like to talk about Uttar Pradesh where the Chief 
Minister hon. Mulayam Singh Vadav has made a provision 
for granting 20 thousand rupees to Intermediate pass girls 
with a view to make them economically self-reliant in the 
state. That has solved this problem to a great extent. This 
has boosted the merale of guardians of these girls and the 
girls are also pursuirg their higher studies. So, we have to 
think in this regard and especially it should be funded by the 
Central Government. There should be a fixed deposit of at 
least one thousand rupees in the name of a girl so that she 
could become economically self-reliant In future. Besides, 
girls should be provided free education upto 18 years of 
their age. Penal proviSion has been made in it. I'd like to 
categOrically say In this regard that the pandits performing 
rituals in such early age marriages, halwals, and the persons 
working as middlemen for such marriages .hould also be 
covered therein. Similarly, all - be it Panchayat Mltras, 
Shlksha Mitras, Anganwadi workers working .In ICOS, 
Panchayat Secretaries, Lekhpals, local police or NGOs 
functioning In villages, are aware 0' the number of marriages 
taking place in village and the circumstances under which 
they are being solemnized. So, we have to hold responsible 

them also to some extent. So, I'd just like to say that If the 
Central Government create a separate fund for girls, I think 
thIs problem could be solved to a great extent. Besides, 
stat .. too have to be held responsible for this. A provIsion 
should be made therein that they wiH get the patronage of 
the states also. There should be a provision to grant free-
education to girls upto 18 years of their age. A provision 
made therein for holding the panchayats directly responsible 
for this is very good. I have given you the details about it. It 
should be our endeavour to seriousiy tackle euch typea of 

• incidents whenever we witness them. As Sujata jl has just 
told \about a woman ~orker of the ICDS that her hand was 
cut. I have to very regretfully say that the person responsible 
for the act have not been punished so far. If the offenders 
are punished immediately in such cases, there would be a 
feeling of fear among the persons committing such offence •• 
Otherwise, it Is a normai practice that a person commits an 
offence and aSlerts that he has done so. But, just ask that 
woman. How courageously she managed to go there. But, 
she too could not get justice so far, offenders could not be 
punished. There should be at least a Iystem to punilh the 
offenders immediately, only then there would be awareness 
among society. 

With these words, I conclude while strongly supporting 
this Bill. 

SHRI ALOK KUMAR MEHTA (Sama.tlpur): Sir, I would 
like to congratulate and thank the UPA Government and, In 
particular Renuka ji for bringing an Important amendment 
bill. I would also like to thank you for giving me an opportunity 
to speak. 

This II an important Bill. Though Renuka jl haa touched 
many aspects of this problem, yet any amount of dlscu,sion 
on thll issue will never be sufficient. By bringing this Bill an 
effort haa been made to bring about a revolution and launch 
a movement against conservatism and tradition. In villages, 
they say that the girl despite being a part of the family is a 
stranger because after marriage, .he is destined to part way. 
It is a saying and it should not be confined to Itlliteral limits. 
Conservative people believe in this and that Is why female 
foeticide has been taking place. The same kind of mentality 
Is behind this. Moreove" the lurking fear of dowry il a curse 
to the lociety. The dowry system has not been eradicated, 
completely. This lies at the root of child marriage and 
Infanticide. Even today, child marriages are taking place In 
villages and people having mala fide Intentions are arranging 
child marriagel In cities. Therefore, there Is a need to 
discriminate between the two. There II a need to launch a 
masSive campaign In this regard In village., whether through 
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Anganwadl. or through other agencies. There Is a need to 
launch awareness campaign through voluntary organl-
.atlon. In thl. regard becau.e people In villages are not 
even aware that any Prevention of Child Marriages Act exl.ta. 
Therefore, neither enforcement of law takes place over there 
nor do people get educated In this regard. 

Thll II an age of the media, therefore, It should be 
propagated through various media, that there exist .uch 
rules and legislations. Therefore, first of all people .hould 
be educated that If children are married at an early age, It 
will affect their physical and biological growth. 

There Is a place called Saurath In Madhubanl district 
of Bihar. Child Marriage farll are organised over there. The 
young boy. are also displayed In .talls for trading In the 
ume manner a. animal. are displayed. Parents of 
prospective bride I come and select the boy and get them 
married in a t.mple. It Is a tradition ov.r ther •• In Mlthlla, It Is 
treated as a tradition. It Is mandatory for the people of this 
area to follow this practice. There is a need to ostraclse 
.uch people from society for getting married their children 
at luch placel. P.ople of a particular community arrange 
.uch marrlagea on a large scale. It happens more often on 
'eatlvals and on particular au.plclous days and many 
politician. and other Influential people al.o attend theae 
functions In the name of mall w.ddlngs. Th.refore, 
Administration do not Intervene In It. Administration too does 
not want to go against the mob mentality. 

Three amendments were carried out on thl. basis In 
the Sharda Act but deaplte that thl. practice I. stili continuing. 
~ecently, I went through the figures given In reply to a 
Parliamentary qUlltlon and found that the number of .uch 
people II negllglbl. who have been convicted and penalised 
for their Involvement In the practice of child marriage. 
Punishment awarded for committing this crime I. al.o 
Inad.quate. Ther.fore, stringent legislation •• hould be 
enacted, but before that, effort. should be made for 
Prevention so that the Innocent people may not get trapped. 
In Hyderabad and other place., it has been observed that 
NRI. are Involved in the trading of minor girls and give thl. 
deal the name of marriage. Stringent action should be taken 
against people having such a malaflde Intention. A nece.1IIY 
provision .hould be made In the law in this regard. 

High-den.lty area need to be located to check thl •. 
practice. I am telling you on the balll of my experience thlt 
moat poor and remote area. of Bihar, Uttar Prade.h and 

RaJa.than are high-density ar .... In Tonk district of 
RIJllthan, 82 % of mlrrlag .. take place at early age and 
fake certificates are i.lued to circumvent the law. There II a 
need to .nact Itrlngent legl31atlon In this regard. Section 18 
(a) of the Hindu Marriage Act .hould be amended and the 
provision for awarding Itringent puni.hment to the vlolatora 
of this law Ihould be made. B88ldes, the organl .. tlonl 
working In thell villages sho'Jld be engaged for promoting 
awareness campaign. The people should also be made 
aware through some Government organlsatlonl like 
Anganwadls. The employees working In these organlsatlonl 
should be alligned this work In their spare time. The 
admlniltratlon Ihould allo be made fully aware of th .. e 
kind of legislation., becau •• of they are not made aware of 
then legl.latlonl, then both thl police and the people will 
remain unaware of thl.law. The Police Ihould be prelsurlzed 
for ensuring .trict Implementation of this Ilglslatlon. 

I have ob.erved that police do not .v.n register general 
calel in villagel and remote areas. Thlrefore, I under.tand 
that mere enactment of legillatlons will not be sufficient to 
keep a check on luch marriages. It hal al.o been oblerved, 
that boys are abducted and got married .0 that In future the 
boy dOli not have any other option but to accept hi. wife. 

15.00 hre. 

Not only the Government, but both thl .oclal workers 
and the Government Ihould work collectively to constitute a 
work force to Implement thl. Act. I congratulate her for making 
a provision of stringent punishment for violators of thll law 
by amending .ectlon 18 (a) of the Hindu Marriage Act. With 
this, I support this revolutionary Bill. 

(English) 

SHRIMATI V. RADHIKA SELVI (Tlruchlndur): Sir, thank 
you for giving me the opportunity to partiCipate In thil 
Prohibition of Child Marriage Bill, 2008. 

Thll lion. of the Important BIIi •. I can proudly lay that 
I come from a State where no child marriage I~ In practice. 
When two children marry, they cannot re.ult In a lucce .. ful 
unl.on. 

The Mlnllter regrltted that d88pit. algnlng all the 
Conventlonl on Child Rights and Marriage, India atlll hal 
the hlgh .. t Infant mortality rate and maternal mortality rate. 
The practice of child marriage II prevalent in the country 
due to poverty and .ocIai attitude. 

AI per the 2001 cenlU., nearly 35 per cent women 
are married between 15 and 18 yeara of.age. In thl., th,.e 
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lakh girl. below the age of 15 gave birth to at lealt one child. 
Indian culture and tradition doel not allow girll to Itap OLit of 
marriage even In child marrlagel. Moreover, society also 
doel not IUpport th.ae girla. It il high time now that the 
tradition and culture need to change along with thl law. 

W. need to buUd capacity of the girll and equip ttlem 
with knowiedge about the rights and lawl that would help 
th.m. Th. first State to come out of thll loclal Injultlc. to 
women ia Tamil Nadu. Social Juatice was atarted by Thandal 
Periyar in Tamil Nadu; It was continued by Dravidian leader 
Arlgnar Anna and now It il followed by our dynamic leader, 
Tamil Nadu Chief Minister, Dr. Kalalgnar Karunanldhl. During 
hll regime aa the Tamil Nadu Chief Minister, there II no 
differentiation betw.en male and femal. child. He 
implemented equal rights for both male and female In the 
anceltral property. The Tamil Nadu Government encou-
rag.a the girl children by giving RI. 15,000 to the girll who 
are getting marri.d aft.r the age of 18 y.ar., If they have 
atudled up to 10th standard. 

When women com. up in IIf., the country will develop. 
Tamil Nadu Chief Minister, Dr. Kalalgnar Karunanldhl 
believed In thll concept and has allocated 33 per cent of 
I .. ta In the local body .Iectlon. Dr. Kalaignar is the first 
Chl.f Mlnllter to do this. Now, all of us can In that Tamil 
Nadu State hal developed manifold which Is btceuse 01 
the guidance of the Chief Mlnllter of Tamil Nadu. Oth.r 
States can follow this mod.1 10 that India can d.v.lop and 
prove ita supremacy In the world soon. 

With the pre .. nt Bill, If the girl. who marry under the 
age of 18 years, without th.lr con .. nt, then auch marriages 
can be declared void. This II a welcom. provllion. Moreover, 
th.re art penal provlsiona which ahould be made stronger. 

With the .. words, I conclude my speech and on behalf 
of the DMK Party, I IUpport this Bill. 

SHRIMATI ARCHANA NAYAK (Kendrapara): Sir, thank 
you for giving m. an opportunity to participate In the 
Prohibition of Child Marrlag. Bill, 2006. 

Firat of all, I would IIkl to extend my full support to the 
hon. Mlnllter, Shrimatl R.nuka Chowdhury, for bringing a 
Bill to end the uncivilized system of child marriage prevailing 
In our country even during the 21at century. 

It Is really a cur .. of India that IVln after pallage of 
half a century after our Independence, the barbaric avatem 
of child marriage la prevalling In our country. It la high time 
that we atop child marriage from our country. 

The recent study shows that 6S per cent of Indian glrll 
in Rajasthan, Bihar, Madhya Pradesh and Uttar Pradllh 
are married before attaining the age of 18 years. Section 3 
of the Bill says that the marriage ahall be 'voidable' If the 
contracting party says that she was a child at the tim. of 
marriage. But Section 3 (1) of the Bill atipulat .. that for 
annulling a child marriage by a decree of nullity can be fll.d 
In the district court only by a contracting party to the marriage 
who was a child at the time of marriage. There muat be 
provilion for filing auch petition in the Session's court rather 
than In District court at a far away place. 

The other provision of Section 3(2) says that If the 
Petitioner Is a minor, the petition may be filed through hla or 
her guardian or next friend along with the Child Marriage 
Prohibition Officer. We know that we have Dowry Prohibition 
Officers In the country. How far are we able to prevent dowry 
In the country? Unl .. s and until the rules are made atrlngent 
and society Is forced to follow them, It cannot be Implemented. 
Hence, to atop child marriage, aoclal awarene .. ls needed 
very much. 

At the same time, there must be a provlalon In the Act 
that the rule Is not misused. A genuine marriage can be 
stopped if aomebody obtains an Injunction from the court 
under Section 13 (1) of the Act by mlsrepreaentlng that It ia a 
child marriage. 

Therefore, I would requllt the hon. Minister to 
Incorporate necessary atrlngent proviliona In the Bill to make 
It fool proof. 

Once again, I congratulat. the hon. Mlnlater for thla 
historic Bill. With these words, I would like to conclude my 
apeech. 

SHRI PRABODH PANDA (Mldnapore): Thank you, 
Speaker, Sir. I rise to support this important Prohibition of 
Child Marriage Bill, 2006. 

It ia a matter of great concern that In many parts of our 
country child marriage Icenarlo ia very much th ..... It la very 
much diaturblng and la a aubJect of deep concern. We will 
have to curb this practlc. of child marriage In the country. 
There waa an Act earlier, the Child Marriage (ReatraJnt) Act, 
1929. That was not adequate and I may aay that It wal • 
becoming obaolete. There have been recommendation a 
mad. by the National Commission for Women u alao by 
the National Human Rights Comml .. lon. I thank the MIn"ter 
categorically that Ih. and her Mlnlatry conalderect moat of 
th .. e recommendatlona. Thlala .legillation related to entry 
In the Concurrent Llat and the Seventh Schedule of the 



463 Prohibition of Child DECEMBER 19, 2006 Marriage Bill. 2006 464 

[Shrl Prabodh Panda] 

Constitution of India. The Union Government circulated the 
proposed amendment, suggested by both the Commissions, 
to the State Governments. Most of the State Governments 
have sent their opinions and endorsements to the Union 
Ministry. So, it is a welcome step and I must thank the UPA 
Government for bringing this sort of legislation. But, Sir, 
leg Illation alone is not sufficient to change the mindset of 
our society. I must say that it is the legacy of the medieval 
age of our country. We must refer the Manu Samhita in this 
regard. What is the attitude towards the women in Manu 
Samhlta? According to this, women should not be given 
Independence. I would like to quote: 

·Pita Rakshatl Kaumarye 
Bharta Rakshati Youvane 
Rakshantl Sthabire Putra 
Na Strl Swatantraharti.· 

This Is the idea of the Manu Samhlta. So this Is tho 
Idea of the medieval ages and this Is the attitude towards 
the women of our country. So, In order to change the 
mlndset, an awareness programme should be there and 
some sort of positive steps should be taken In this regard 
not only by the Union Government but also by the State 
Governments, Panchayats and even the social organl· 
zatlons. I may refer to Renaissance of Bengal, Ram Mohan 
RaI, Vldya Sagar and Vlvekananda who have done 10 many 
things and we may refer to them. So, the passing of this 
legislation and appointing officers at different stages Is not 
sufficient. I would say that awareness is required. 

Once again I thank the Minister and the UFA Govern· 
ment for bringing this legislation. I support the Bill. 

[Translation) 

SHRIMATI RANJEET RANJAN (Saharsa): Mr. Speaker, 
Sir, first of all, I would like to thank the hon'bla Minister for 
introducing Prohibition 0' Child Marriage Bill. I would like to 
put forth some points and suggestions In this regard. I thank 
the hon'ble Minister for her approach. She has paid due 
consideration to it. She intends to stop child marriage. 
Several Acts have been enacted In this regard but have not 
been implemented effectively. We should lerlously ponder 
over their implementation and about the related action. Most 
of the child marriages are held in villages. At some places 
where police arrangements are Insufficient, the practice of 
child marriage Is going on at a large scale with the approval 
of both the sides. No body opposes it. There are a number 
of Acts with number of provisions, including provision for 

punishment. However, this practice cannot be stopped till 
the action is taken, till someone comes forward to complain. 

~~. ' 

The district administration should evolve a mechanism 
under which people can report against any such Incident of 
child marriage. Such persons should be rewarded allo. 
There should be a provision for keeping the name of the 
person secret who provide information. A special cell should 
be set up to pay attention towards the incidents of child 
marriage In the districts. Earlier a bill in respect of marriage 
registration was introduced. Strict compliance of that bill 
can lead to check child marriage. 

Alongwith child marriage, whether the hon'ble Minister 
Is aware of the custom of 'Kudersen' prevailing at some 
places including the area adjacent to Nepal border to 
Kishanpur, Purnia in Bihar. People of these areas sell their 
daughters to truck drivers even before they attain the age of 
15 years on the pretext of their marriage. Truck drivers do 
not misbehave with them. They are sold at the age of 10·15 
in the name of marriage by puHing them in the bridal attire. 
Such girls are named 'Kudersen' in Punjab. These girls are 
kept by those persons as concubine till children are born to 
them. They adopt the children but do not keep these women 
with them. A large number of such women are facing this 
plight and are forced to beg for livelihood. Why any law II 
not being enacted in this respect? 

Similarly, there is a village in Bundelkhand area of 
Madhya Pradesh about which many newspapers in their 
editorial column and some magazines like Outlook and India 
Today have also reported that the males of this village do 
not do any work. They remain Idle and drink all the time. As 
soon as their daughters aHaln the age of 12·15 years, they 
are sold for prostitution. Traditionally, they live In Mumbal 
and Kolkata. A number of women of that village who are 
'orced into fiesh trade are living there. Whether the hon'ble 
Minister has any Information about this village? Though 
there Is a Police Station and a Panchayat also, however, 
these girls are openly forced into prostitution under a custom. 

Mr. Speaker, Sir, the most painful aspect is that the 
girls between the age group of 9·13 years are being forced 
Into prostitution. Even a loclal evil like child marriage s .. ms 
to be a better option In comparison to it. Not only the girt, 
between this age group but also the children betow It are 
also forced into prostitution. I have seen that.Hormone 
Injections are being given to them. My cousin alongwlth 
other students of B.H.U. had visited that village. A 12 years 
old girt 8ababarl Jabo was pregnant but was not aware of it. 
Through you, I would like to say that beside child marrtage, 
this chain of trafficking is going on. A number of foreign and 
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domestic customers are a part of It. I do not feel ashamed 
while quoting all these. The more ahamoful and ahocklng 
upect is the belief of the people that cohabitation with minors 
II gotng 10 cure their Infections. It Is a criminal offence that 
small girls are pushed to early puberty. Such Incidents have 
been reported. They are being sent abroad and they are. 
subjected to same treatment there also. 

Mr. Speaker, Sir, Similarly, there Is a temple in South 
India where the girls especially those In the age group of 9-
13 years are openly sold to the foreigners. I would like to 
say that the law which prohIbits the marriage of boy and girl 
below the age of 21 and 18 respectively has any section in 
this regard whether that has been amended or not. On one 
hand this law prohibits the marriage of a girl below 18 but 
on the other allowa her to copulate with her husband. It is 
irony of thia law that on one hand it gives protection to the 
girl below the age of 18 years but on the other allows her for 
a cohabitation with her hUlband even if she ia below 18 
years. 

I congratulate the hon'ble Minister for enacting such a 
law but I want to say that the similar incidents will continue 
to take place until the social and male mindset chang" to 
accept that the girl child also has a right to live and enjoy 
childhood. Mr. Speaker, Sir, through you, I would like to say 
that I feel my hair strands on the end while quoting that I 
have witnessed the small girls being forced into prOltltution 
and child marriage on the Nepal border which comes under 
my Parliamentary constituency. The Child Marriage Act 
should be implemented effectively to check such Incidents. 
Through you, I would like to submit that the girls between 
.the age group of 9-13 are being openly forced Into 
prostitution and are also sold under the name of a tradition 
prevailing in Bundelkhand. Earlier also I have mentioned 
about the custom of 'Kudersen'. These are the girls who are 
taken from Bihar to Punjab and are kept as concubine. Later 
on after giving birth to children such women are left out al 
estranged women even though they adopt their children. In 
view of such circumstances, stringent laws should be 
enacted and enforced effectively. I would like the hon'ble 
Minister to pay attention towards the village of Bundelkhand 
and the custom of Kudersen. We are ignoring that the girls 
of this village in the age group of 9-13 years are being kept 
in brothels. Why? Attention should be paid towards It. I have 
mentioned all this because I feel that the hon'ble Minister 
being a woman could feel the agony of such women more in 
comparison to male counterpart and she has already made 
right approach In this regard. Therefore, I urge upon her to 
please Implement It. I thank her for the bill she has Introduced 
and I conclude while congratulating her. 

MR. SPEAKER: You have made a very good speech. 

[English] 

I wish to compliment you for your speech. I am aure the 
hon. Minister has heard you closely. 

[Translation] 

SHRIMATI KARUNA SHUKLA (Janjglr): First of all I 
would like to seek permillion from the chair to speak. I 
welcome the Bill that has been introduced by the hon'ble 
Minister Shrlmati Renuka Chowdhury todlY In the HOUle 
and would like to extend my congratulation to her. The Bills 
related to the welfare of glrll and women are being 
introduced in the Hou.e that indicates thlt probably the 
coming 21 century will be our century. I would like to extend 
my thanka to the hon'ble Minister for this. Today, In the 
morning when we were discu8ling the bill, our male 
colleaguel inquired a. to what bill has been left to be 
Introduced In the House. I told them that now there is only 
one Bill 'eft and that is Women's Reaervatlon Bill. I am 
confident that In coming Budget Seasion probably thlt Bill 
will be introduced. We certainly want 33 percent r .. ervatlon 
in State legl~latives and Lok Sabha and through that Bill we 
.eek to achieve the desired objective. 

Mr. Speaker, Sir, the child marriage Is an Ige-old 
tradition. Our prevailing social evils along with poverty and 
Illiteracy are the main rellsons behind the cu.tom of child 
marriage which II typified by more number 0' children In 
poor families. Then our medical acience waa not that 
advanced and there wu no concept of family planning at 
that time so more children were born. When there were more .... 
children, the parents u8IJaily wanted to marry their children 
at early age so that they may get relieved of their parental 
obligation. as soon as po.lible. 

During the medieval period girl. were wedded at early 
age because our country was Invadod and captured by 
foreign rulers. First, we were plundered by Mughal.. Girls 
were wedded at early age to protect them from Mughala. 
Thus, this evil practice was born and kept on flourishing 
with pusage of time and even after 60 yeara of indepen-
dence our country i. following the 181M practlea. We all the 
women Members prea.nt in the Hou •• , Irrespectiv. of our 
party affiliation .. sociate ouraelVN with the anguish that 
has been eXpr881ed prior to me by Shrlmati Ranjeet Ranjan. 
We all asaociate ourselves with the "ntiment that has been 
expre8led by her quite articulately. Men have always treated 
women as a commodity. Aa long .. girls and women of the 
country are treated like a commodity, they will continue to 
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be exploited. Gh1l are surrendered to temples as 'Devdasis' 
to "rve the god. Though they want to worship and serve 
the god, however, they are sexually exploited. Serving the 
divine cause becomes secondary and they are forced to 
gratify the sexual appetite of unscrupulous elementl. She 
cannot share anything with her parents becau .. she has 
social restrictlonl over them. Sh. cannot teU anything to her 
family members because her family lurvives on her earning. 
Thul lhe IllIntly bura all the agony and serve the god for 
her loclal prestige but hungry wolves keep on sexually 
exploiting them. I am telling you the tradition of 'Devdall' 

Simllarty, when Shelkhl visit Karnataka and Andhra 
Pradesh our Mullah-Maulvll help them In getting married to 
9 and 12 years old girts out of their greed for money. No 
mother wantl to aeU her girl child. The mother who retains 
her girl child for nine months In her womb she wishes that 
her child should lurvlve and remain happy. However, If 
anyone contributes In luch .Cllvltles It Is the men. 

Mr. Speaker, Sir, whatever social evils have cropped 
up In society, men have always victimized women whether It 
Is u a father, brother, husband or friend. They have exploited 
them. Today discuilion II being held on the child marriage. 
The Issue of female foeticide Is also attached to this ISlue. If 
the women are not even allowed to take birth where do .. 
the question of educating them arlle and when they do not 
get education, social crime like child marriage will always 
remain In our country. The Minister of Child Development 
hu made eflort to give legal form to It; however, I would like 
to say that the said law should not remain merely on the 
paper. Prior to this also many lawl have been formulated 
but they have remained confined to the papers alone. At 
leut there II provision of punishment In it but It should be 
enlured that all the guilty persons mUlt get punished. In our 
country Oharmraj Yudhllthlr had betted Droupadl treating 
her al an object. Even today, child marriages are taking 
place treating girl child al commodity. Though social worke,. 
are carrying out their responsibilities. 

Mr. Speaker, Sir, probably we the workers of political 
parties are not properly dilcharglng our duties. The people 
of political parties are doing politics of vote in the country. 
They are concerned only with vot ... It Is the responsibility of 
Women Members, Legislators, district Panchayats .nd 
Mayor to make maximum eflorts to fight against this Iocial 
evII'n their respective ....... It will certainly help In checking 
the exploitation of women If we make sincere efforts In this 
direction. 

Today. I would like to raise one more problem along 
with this .s",on which I myself had conducted a survey. I 

h.ve conducted thll lurvey only In two-four states. There I, 
larg. number of unwed mothers In the country. There are 
many Government offtcers. I would Hke to cite the exampln 
of the offlcefl of Orl,., Butar of Chh.ttlag.rtI, Madhya 
Pradelh and Jharkhand who employed glrll u dome.tlc 
help and lured th.m to marry and when they become 
pregnant they were delerted. There are many unw.d 
mothers In our country who are not able to support their 
chUdren. Their lives have become very dlHlcult beeau.e they 
are not In • position to remarry. I would like to requeat the 
hon'bl. Minister that she should allo ponder ov.r this 
problem and If poSllble eflortl should be made to solve this 
problem by way of formulating • law In this regard. 

I would like to add one more thing In the diacullion 
being held on the Illue of ohlld marriage .nd then I shall 
conclude. The marriage Is not merely a phYlloal relationship 
betwe.n a man Ind a woman. It Is concerned with the 
socl.ty, f.mlly, tradition and culture u well. The change. 
will certainly take place In the SOCiety If we understand and 
enjoy this re:.tlonshlp. There Is one more subject th.t we. 
raised by hon'ble Ranjanjl that on the one hand there Is 
provision that at the time of marriage the age of girl should 
not be less than 18 years and on the other, there Is provision 
that In the event of con"n.u.' cohablt.tlon she does not 
come under this definition. Girls remain minor and she does 
not understand things. Several girts .re exploited and get 
Involved In sexual activities out of curlo,1ty. They fall to 
underatand the conlequence of thl. fun .nd when they get 
pregn.nt their mothers come to know about It. 

Mr. Speaker, Sir, tod.y girls are not lIoured even In 
the company of their fathers. When you read such a news In 
newspaper you will not bell.ve, but 11m shocked thlt .fter 
birth. girls are IIcure only with thllr mothe,.. They are not 
secure In the company of their fathers and brothers. If ahe Is 
married at tender age she does not unde,.tand th. meaning 
of cohabitation and her husband foree her. While the age of 
bridegroom Is 40-year bride Is only 12 year old. The husband 
forces her for Intimate relationship and she get pregn.nt at 
tender age. Her life becomes hell and probably ,he may not 
ever desire to be born as girt. You should certainly amend 
the provilion of the law. Th, girls are not mature before 18 
y.ars of age. She does not understand this relationship and 
she come alto know about It over a period of time .fter living 
In this relationship. Through you, I would like to congratulate 
the hon'ble Minister that she has Introduced a commendable 
Bill and I f,el that 21-century will be the century of women. 
WIth theae words, I conclude. 

(Engll,h] 

SHRIMATI TEJASWINI SEERAMESH (Kanakapura): 
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Sir. I would like to compliment the Chair wholeheartedly 
becaule you are alway a very aupportlve and alwaya 
'hawing a lot of concern and kindne .. towards the women'. 
proble",. In this country. I would also like to compliment all 
my Illters who lpoke on thll very painful I.sue. But. at the 
...". time, when we are painfully speaking on this most 
crucial problem of the girl child, particularly who are entering 
Into the marriage •• I can .. e two extreme examples In the 
world. On the one side. Indian origin Shrlmatl Sunlta Williams 
II enjoying here Ipace walks In the .pace and who made us 
all proud and, on the other side, many Innocent unfortunate 
girt children or women are entering Into the cruele.t practice 
of .. tI. 

So, It make. me lad all the time. But. anyway. with the 
lupport of the augult Houae. with the ble .. lngs and the 
Itrong IUPPOrt of the UPA Chalrperlon Shrlmati Sonia 
Gandhi and our hon. Prime Minlater, Madam Renuka JI 
brought forward this' amendment to the Prevention of Child 
Marriage Act and the repeal of the Child Marriage Rlltralnt 
Act, 1929. It hal brought me lome ray of hope that we can 
end this evil practice. 

Thll Bill alms at preventing child marrI.gel. particularly 
girl child marriages and to rehabilitate the Innocent, victimized 
glrll who are puahed into forced women-hood at the tender 
age. Tender age means that It I. the age which cannot take 
on the relponslbllity of marriage. They are abullng the mind 
and body. So, th.t II why, without healthy cltlzenl, we cannot 
build. he.lthy nation. Therefore, It Is our responsibility to 
take care of this problem. 

Soon after the subject of Child Marri.ge Restraint Act, 
1929 was transferred from the Ministry of Law to the Mlnlatry 
of Women and Child Welfare In January 2006, Immediately 
the hon. Minister hu taken stepa to procell the amendmenll 
to the Act and she has brought forward the Prohibition of 
Child Marri.ge Bill. It is sad to notice that m.rrl.ge of young 
girts and women has the .cceptance and approv.' of .11 
sections of the society. It Is really aad. Aiso, the worrying 
factor Is the reduction In the rate of birth of girl child. It Is 
really worrying. Already, we have debated this Illue. It ahows 
the serlousn ... of Parliament. In the North-Eastern Region 
also, It Is declining. It Is 10 becauae India Is having different 
cultures, tradition., race •. Aa my sister Sumltra jl hal .. Id, It 
II our duty to keep up our tradition of 500o-year old Indian-
n .... For that, at leut we mull maintain healthy mothers. 
Child marriage. are taking place cutting acroll Income, 
cultural, traditional, ethnic and religious barriers. It Is a 
worrying factor. The media can playa vital role In this. Today, 
gfoballzatlon and acce .. to glamorous material II there. 

The media can really spare some valuable time to educate 
the Innocent people of the country where they are 
contributing a lot. So, It Is the re.ponslbUity of the media to 
do this. 

Apart from poverty, .trong and blind belief, IUperstltJon, 
Illiteracy and age-old tradltlon.1 practice. are .ggravatlng 
thll problem. Society needl overall development. For th.t, 
not only social development but allo economic development 
Is necessary. If economic development reache. every nook 
.nd comer of women, then, they can decide. AI my sister 
Karun. Ji h .. said, women can decide, mothers can deckle 
on the f.te of the child, particularly the girl child. But unle .. 
we get the economic independence, It will not r8l01v. the 
overailillue at one time. 

The poor girl children .re treated a. animals. In my 
State of Kamataka, in the co.stal belt, poor parent. are 
Indulging in trafficking of young girls. Some rich people from 
the Middle East are Involved in this. That problem nMd. to 
be addrelled. It Is a sharne. Really, I share my total concern 
with Ranjlta JI and other colleagull .s allo the hon. Mlnl.ter 
who spoke on this. We should hang our head In shame that 
flesh trade Is flourishing. In the fI .. h market, a maJority of 
the girll Is pushed Into trafficking. So, unl .. s we stop thl., 
we cannot lay that thl, Is our gre.t India, Mera Bharat 
Mahan. We cannot make .11 the.e st.tements. We must 
Introduce atringent punishment. In thi. regard, I also urge 
upon the media to take care of this. More progrmames are 
sexu.lln nature. It also provokes and In.tlg.tll people. A 
lot of har.sament i, Inmcted on the girl child. 

At last, I would like to .ddres. this problem. Child 
marriage' are not only taking pl.ce among the backward 
.nd tribal people but even learned VIPs are indulging In 
thi.. I am very much pained to say that even learned 
representatives, VIPs who come from elite society are also 
indulging In thl •. At the age of 80·70 years, some mon are 
marrying girls of 9 years, 10 years and 15 years. It I. really a 
very shameful thing. I expect the hon. Minlater to Introduce 
not lOft punishment but stringent punishment. She should 
Introduce life term for tho .. who dlltroy the tender age ot 
the girl child. She should Introduce life-term, It not capital 
punishment. 

They really deaerve capital punl.hment because they I 

take away the right of the girl child. So, I appeal to the hon. 
Mlnl.ter to Introduce more .trlngent punl.hment for .uch 
people. 

Then, we ahould al.o lensltlze our police becau.e 
police will not take up c .... when they approach the police 
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ltation, So, we need more humane police personnel to take 
up theae cases. 

We have to make use of our Anganwadl workers who 
are very helpful and committed to this cause. We should 
Involve our panchayats allo In this becauae aome 
accountability Is needed at the graasroots level. Through 
the panchayats we can educate the people about thll evil 
and create awarene .. among them. 

The child· marriage denies the girl child the right to 
good health, nutrition, education an~ economic indepen-
dence. In the name of marriage, they abuse the chUd's mind 
and body. It is the cruelest offence and this leads to domestic 
violence also. 

With these concems, I would request the hon. Minister 
to go ahead with this. She has the fullest support of the 
Parliament Including our Speaker who is behind all of us 
and also the Opposition. We are all behind the hon. Minister 
on this. With these words, I support this Bill. 

MR. SPEAKER: Well, the Speaker I. at least very proud 
of being the Speaker because of the high level of debate 
that we are having on this Bill. I wish to compliment all sid .. 
for their wonderful contribution on this very Important subject. 

Now, I call Shri Suresh Prabhu to speak. I am sorry, I 
can only allol four minutes to you. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): 
Gender biaa is nol good. Since women are only lpeaklng, I 
thought' will also speak. 

MR. SPEAKER: You should have asked the lady 
Member of your perty to speak. 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILO DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): No, Sir. I want the men to speak. 

MR. SPEAKER: They are the culprits I 

SHRI VIJAYENDRA PAL SINGH (Bhilwara): Sir, I mUlt 
alto get time to speak becaule only lady Members from the 
BJP are speaking. 

MR. SPEAKER: All right We are having a very high 
1.".1 of debate. I am very happy and proud. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Mr. 
Speaker, Sir, let me also·joln my other colleagues In not only 
supporting but also complimenting Ihe Minister for bringing 
this Iegillatlon. 

Marriage Is IUPPOled to be a conjunction of two souls, 
two families and beginning of a new life of two Indlviduall. 
But many timll, when you get Into wedlock, when two 
indlvlduall marry, It really I. a marriage between two 
Indlviduall. But when a marriage II solemnized by 10meone .'88, who II not a party to the marriage directly, thelndlvlduall 
who are marrying do not know what they are doing because 
somebody elaell getting them married and that II why, child 
marriage II, In fact, not a marriage between two Individuali. 
It Is a connivance or a conspiracy hatched by others who 
are going to reap benefit out of this arrangement and, 
therefore, -the people who are getting married, rather than 
beginning a new bliisful life, are actually going to have a 
tOrtUOUI journey ahead of them. Therefore, thil type of 
marriage has to be stopped and nipped In the bud. That II 
why, this law Is the beginning of a procesl which will actually 
help the people not to engage Into luch an arrangement 
which will actually create problems for them. Therefore, u I 
said, I really IUpport the Bill and I also compliment the 
Mlnllter. 

Sir, the iSlue i., when we pasa the law In thll 
Parliament, It provide. UI an enabling environment. It only 
helps UI to deal with the lituation legally. But that Ihould not 
be an end In itself. I would requelt the Minilter to look at the 
pOlllbility of creating an atmosphere wherein the law will 
be Implemented by those who are really u committed to Iha 
caule u we are when we are pasllng the legislation. We 
always feel that the,. la a huge gap between the spirit of the 
law, the letter of the law and what we finally I .. , at the and 
of the day, as the implementation of the law. Therefore, the 
responsibility of the Govemment now II this. The Govem-
ment should create an environment in which we would be 

. able to take the thinking of all of us, for which, Sir, you have 
complimented all of us, and our spirit forward to the 
gralsrootalevel, to the villages where the problem Is actually 
going to surface. We all realize It, we feel about It, we are 
sensitive about It, but they are the ones who are going to 
take action on it. Therefore, that is my first point as to how to 
get into it. 

Sir, here I would like to make loma luggeltions. In the 
lalt Se .. lon, we pasled another law, welcoming, very 
forward looking, very progreslive legislation, that II, dealing 
with domestic violence. We are already deaUng with the 
problem of child marriage, whioh II one part and chRd labour 
II another part. So, domeltic violence is ona, child labour II 
another ISlue and child marriage II the third one, but It is not 
the lama problem. 

I feel you create an Institution at the district level, maybe 
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eventually at the level of local self-Government, that II, Gram 
Panchayat wherein, at least, one person may be elected by 
the villagers themselvel to look Into all these liluea In a 
comprehensive manner. The Ministry will have to play the 
role of training theae people. Unlesl you train the .. people, 
It la really .not going to happen becauae to accept that it 
should be senaitized to do this Is not really going to work. 
Therefore, we must create a new breed or a cadre of officers 
and people who are actually u senaltlzed to the ISlue u is 
required and then they are going to act at it. So, I would 
request the hon. Minister to prepare a list of such officers. 

The hon. Minister hal very rightly left this responsibility 
to the State Governments. As you are aware. the State 
Governments are supposed to create family courts. How 
many districts of the country have family courts? How many 
of those courts have judges? How many of tholl judges are 
u sensitized as they should be. Therefore. the first and 
foremost requirement or responsibility will begin with the 
Parliament and that responsibility will have the beginning 
with the responsibility of the Government to begin and I think. 
that Ihould be to sensitlse this. 

Sir. there are two-three other very Important points. 
Rrstly. you must ensure that all the births that take place in 
the country - there is a law which hardly Implemented -
should be registered as aoon as poaslble. For example, the 
relationship between the birth and this law. How do you 
justify and how will you establish the age of a child that the 
boy Is 21 and the girl Is 18? In many cases In the villages, In 
the abaence of proper birth recorda. there are a lot of 
litigations for nothing. People usually say that this girl looks 
bigger than what she Is or elder than what she ia. So, birth 
registration Is important. 

Secondly, there should be compulsory marriage 
regiatratlon. That is again not required under the law today. 
I think. if you do not Insist on registration of marriage 
compulsorily. the arrangement which will be primarily 
entered. how will you prevent the child labour. Therefore, 
compulsory regiatratlon I. neceasary. 

In addition to that. WI have already amended the 
Constitution to say that we want to make lUre that there will 
be compulsory education at primary level. I think. thla la 
about the time that we really Introduced this spirit that we 
have already pused a law into a proper implementable 
fundamental right given to all the cItIze'la 10 that there will 
be a compulsory education, at leat, till the age of 15 ao that 
automatically a child who la going to enter Into marriage will 
be able to make an Informed decision, an Informed choice. 
Therefore, this win be required. 

Sir, there are two other general points. We are already 
talking about domeatic violence, .. I was mentioning about 
It earlier. Why not create compulsory, at leut for a Taluka, a 
proper court which will deal with lasues related to family, 
related to In.r-personal relatlonlhlp, which doea not affect 
the aociety? Thele are thelsau .. which should be handled 
In a very delicate manner. We should not leave It to the 
dlatrlct court In which people will be coming and there the 
crimlnall will be tried as well u auch lsaues will be tried. 
The .. are the illues which should be dealt with a lot of care 
and caution. Therefore, we really nead to create that If you 
really want to take care of all the Iisuea. 

Sir, the fundamental problem that persists and which 
actually Is manlleated Into IUch lOCio-economlc problem I. 
the aocio-economlc condition. of the people. Unle .. we 
target that In a very effective manner, we are not going to 
solve thla problem. I was hoplng that we will be able to 
dlscu .. the Flve-Vear Plan today, but I am told that the FIve· 
Year Plan will not be dllcuased today becauae normally the 
Five-Year Plan targets are not IUppa.ad to be met In five 
years. They are met much later. So, probably, we thought, 
why ahould we diaculS now, we can dlaculS It even after 
three years when we will be able to do It. So, probably the 
loclo-economlc condltionl Ihould be properiy ~i !:-::: 
consideration and that la why I thought, It will t:e c:IIcuIIed. 

MR. SPEAKER: It wlH be very seriously! "aculled. 

{Tr.nllatlon] 

SHRI RAVINDER NAIK DHARAVATH (Warangal): Mr. 
Speaker, Sir, India Is a great country and I am proud to be an 
Indian. But, how unfortunate it Is that even today, 60 ye.,. 
after our independence, inhuman Incidents take place in 
our country. Even today, due to extreme poverty and penury. 
people sell out their children, especially girls or even kill 
them. 

Mr. Speaker, Sir, many of them are forced to marry at 
tender age. I do agree with what the hon'ble Members have 
jUlt said here. I support the Bill brought alongwlth thia Bill, to 
prevent the child-marriage. People do 10 owing to utter 
poverty. People In Andhra Pradesh have been reaorting to 
aelUng their wive. and daughters and kinlng them for the. 
laat 10-15 years in order to overcome poverty. I have ' 
requelted the center as well aa the State Government to 
check It but no action has been taken so far. Sir, through 
you, I would like to convey to the HOUle that with a view to 
check IUch Incidents In relengana region, I made several 
requeals and .. nt rapreaentatlon to the Central u we" u 
the Stat. Government. But no stepa have been tak.n to 
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check It. The Irony Is such acrosa the entire Telengana region 
that people In the age group of 60-70 years marry with minor 
girls of 10-12 years of age. I do not mean to say that It Is so 
there only. may be this trend prevails all over the country. 
but It is more so in Hyderabad and Telengana region. My 
submission is that with a view to check it the girls should be 
Imparted education and they should be flnanclally 
Itrengthened. Then alone we can overcome this menace. 

Sir, looking back to the last 15 years in Andhra Pradesh, 
I have witnessed that the girl child Is often killed there. When 
I was a child, I used to hear that the girl child was killed by 
suffocating her after inserting excessive quantity of rice in 
her month. But, now some people kill their baby glris by 
inserting red·hot rods in their mouths. You are the chairman 
of the Child Forum. I am also a Member of it. I had raised this 
matter In the said forum. You were so sad to hear that. 
Therefore. my submission is that stringent law should be 
enacted to prevent child marriage and also to check killing 
of the girl child so as to protect them. If we fail to do so. we 
would ourselves be responsible for the country's pitiable 
condition. 

Sir. you gave me an opportunity to speak on the extant 
Bill. I had risen to support the Bill and was in a mood to raise 
many a points about it. But the things I wanted to mention 
are 80 painful that even I am pained to express them. 
Though, 60 years have elapsed since independence, yet 
the condition in our country is so precarious that lakhs of 
rupees allocated and rele~sed for setting up schools and 
hostels for girt children in tribal areas do not reach the desired 
destination. Health Care Facilities are not being provided 
properly in remote and tribal areas. My submission is that 
the Government take steps to combat such a situation. I am 
grateful to you for having given me an opportunity to speak. 

{English] 

MR. SPEAKER: We all must ask ourselves as to what 
we are doing to stop this. 

Now, Shrlmatl Minati Sen. 

SHRIMATI MINATI SEN (Jalpaiguri): Sir. on behalf of 
my Party as well as myself, I rise to support the Prohibition of 
Child Marriage Bill, 2006. 

Sir, I am of the opinion that the problem of child 
marriages i3 correlated to lower level of literacy and poverty. 
In most of the cases, the women are treated as lower than 
second class citizens, and as such, they do not enjoy to give 

any opinion In any matter. be It marriage of herse" at minor 
age or marriage of her daughter. I strongly demand a 
comprehensive action plan for upgrading the literacy llvel 
and economic empowerment of the women to bring them at 
par with the male counterpart of the society. 

Sir, it may not be out of track if I refer a recent Report of 
UNICEF titled 'the state of Children 2007'. 

The Report states that in the women headed Gram 
Panchayats of West Bengal. the roads are beHer; drinking 
water supply II better; more girls can go to school; and more 
health workers visit the villages. 

This proves that If women are allowed to enjoy power 
like their male counterparts, they can prove themselves to 
be worthy. 

Sir, the objective of this Bill is obviously to give more 
teeth to the Acts already in vogue for prevention of child 
marriage. this Bill is a welcome step, no doubt. Let us hope 
that we may not have to come again on the floor and lament 
that W8 need some more teeth to protect our children from 
child marriage since the present Act is not sufficient. I also 
hope that the law maintaining machineries of the Govern-
ment will act at the right moment to prevent any child 
marriages, and the guilty will be punished. 

Lastly, Sir, I demand compulsory registration of all 
marriages and request the Government to bring a compre-
hensive legislation. I wouid aiso request the Government 
that the fees of registration of marriages should be within 
the financial means of the poor villagers. I would also request 
the hon. Minister to take into consideration the recommen-
dations given by the National Commission for Women. 

Once again, I render my support to this Bill. 

SHRIMATI SANGEETA KUMARI SINGH DEO (BoIangIr): 
Mr. Speaker. Sir, I rise to wholeheartedly welcome and 
support the Prohibition of Child Marriage Bill, 2006. At the 
very outset, I would like to congratulate and compliment the 
hon. Minister for bringing forth this Bill. 

Sir. I would not go Into too much detail. There are Just 
a few points that I would like to make. Flrltly, I compliment 
the hon. Minister for including the legitimacy of the child 
born out of this union despite the fact that It may ~ nullified. 

Tha second point is regarding maintenance and the 
custody clauses included In the BIH. The third point lIon 
ma .. marriages. which ara held on Important and auspicioul 
dates like Akshya. Tritiya and all. Thele are very relevant 
points. 
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I also support the points raised by Mr. Su,.sh Prabhu 
regarding proper registration of births and marriage. 
because without that, the Bill would not have much teeth. 

There was alao a point railed by the RJD Member, 
Shrimatl Ranjlt Ranjan, which was very passionately put by 
her, and we all wholeheartedly support this. 

Madam, I would like to mention here ... 

MR. SPEAKER: Sorry; at this old age, do I look like a 
Madam? 

.•. (Interruptions) 

SHRIMATI SANGEETA KUMAR I SINGH OEO: Mr. 
Speaker, Sir, I am so sorry . ... (lnterruptloM) 

I would like to mention here that It Is very unfortunate 
that we almost have to regard women as an endangered 
species even in today's day and age, and we are trying to 
bring in all kinds of legisletion to protect the rights of the girl 
child, woman In general etc. 

Coming to the Bill, the very term 'Child Marriage', I 
feel, is a paradox because a child who has not attained 
maturity as yet, i. not really meant to bf'married and take on 
the reaponsibiUtI .. of the real world. In today's day and age, 
the pressures and stresses of adulthood, as it Is, come soon 
enough, and It Is our duty to protect the innocence of children, 
their Interests, their health and development as long as we 
can. 

In today's day and age where we have become 
extremely aware of the rights of children and have brought 
In and passed Bills In the House like Protection of Children's 
Rights BUI, It is only natural that this Bill also should follow In 
order to strengthen the rights of the children. 

As many times, more often than not, the children are 
forced Into marriage by the elders, parents, guardians or 
whoever In-charge of them, I feel this Bill Is a very Important 
step and It is socially a very relevant Bill. Ours Is a nation 
where the maternal mortality rate Is the second highest In 
the world estimated at about 540 per 1,00,000 live blrthl. 
Approximately 1,25,000 women die each year due to 
pregnancy and pregnancy-related causes. The high 
maternal mortality rate Is attributed to certain factors tlke 
poverty, malnutrition, anaemia, lack of health care during 
prwgnancy and most Importantly, biologically the young girls 
are undeveloped as they are under-nourished and 
underage. 

Also, the Infant mortality rate in our country II very 
high. It Is estimated at 62 per 1000 live births. tn rural tndia 

almost 60 per cent of the gll1s are already married off before 
they attain the age of 18. Nearly 80 per cent of the manled 
girls become mothe,. before they attain the ~. of 19. M • 
reSUlt, not only does the health of the mother suffer but allO 
the babies are born below the average birth weight. So, all 
these factors are very Important when we talk about 
prohibition of child maniage. 

Early marriages, .. we all know, deprive the gll1 child 
of acce .. to proper"educatlon and economic Independence. 
Unfortunately, the girl child in our country by and large, not 
only In rural India but also, I would say, In urban India .... 
made to feel as though they are merely a transferable and 
disposable commodlty'and liability at best. 

So, In our country the psyche Is such that the moment 
a gll1 attains puberty, you know, there Is fretting and fuming 
In the family that the girl has to be married becau.e the 
parents want to shirk their responsibility. They do not want 
to spend as much on girl child's education a8 on the boy of 
the house. Unfortunately, they feel that looking after a girl Is 
a big burden In our country. Therefore, sometimes a girl Is 
sold even under the garb of getting married as lot of our 
previous hon. Members have raised. I do not want to get 
into this repetitive thing or what other Mc~!:t!,r" have 
mentioned that they are used for .exual explottatlon. 
mJlused and subjected to all kinds of problerr • at the handI 
of pedophll". ThIs Is a surprising thing we he. 'f about HAIs, 
and then you have rickety old men coming ra~~ ~~ 
young girls who are barely 13 and 14. It is absolutely 
disastrous. 

Also, though the "lUI of female foeticide is not relevant 
here, I would like to mention that the male-female ratio has 
dropped down to 947 to 1000 male •. All these go to Ihow 
that In our country women do not have a very comfortable 
poSition. 

Now, as far as the Bill go.s, In a prograulve soctety 
like ours where we are fighting for gender equalltlel, there 
are two Sections. One is Section 13 claus. (10) and another 
Is Section 11 clause (1) where it II mentioned that women 
would not be Imprisoned. I would like to refer to this. 

Section 13, claule (10) saYI: "Whoever, knOwing that 
an Injunction has been passed. has been ISlued under sub- • 
section (1) against him, disobey such injunction, shall be 
punishable with imprisonment, etc., etc." 

18.00 hr.. 

It Is also said - "But provided that no woman shall be 
punishable with Imprisonment: Though I am a woman. I 
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oppose this vehemently because more often than not we 
find that women are equally responsible In perpetuating 
such crimes on women. 

Secondly, the cases should be time-bound. There 
Ihould be speedy disposal of these cases. Otherwise, they 
jUlt carry on and on. Thirdly. as far as custody of the child 
goe8, I would like to suggest that the mother should be given 
custody of the child. Usually even In dIVorce cases, this is 
the prevalent custom that the mother should be given the 
custody of the child while the maintenance of the mother 
and child can be provided by the husband. 

Lastly, I want to raise two more points. One is on the 
CMPO - the Child Marriage Prevention Officer. It Is given 
here that there would be, by and large, one Child Marriage 
Prevention Officer In the State or by modification a few may 
be added. Since It is such a revolutionary Bill which we are 
passing !n Parliament, I would like to make a humble 
suggestion that we should have one Child Marriage 
Prevention OffIcer per district at least. The responsibilities 
which have been conferred on them are Immense and 
creating an awareness etc. cannot be done by one man 
alone. 

Lastly, let us see what was prevalent In earlier days, 
the Gona system where even If there was an arrangement 
by two families in rural India that a marriage would take 
place whenever they came of age, if you can bring abnut a 
similar system like this that even if the marriage has been 
annulled In order not to give to social evils like promiscuity 
and prostitution because when women are financially not 
very comfortable, then there Is no choice but to go Into these 
.orta of lines. What really should be encouraged Is that a 
modified Gona system should be Incorporated where even 
if the marriage. are annulled, but a. and when they attain 
maturity they may be re-united and till then the lady may live 
In her own parents' home or since ours Is a Welfare State. If 
the State provides a short-stay home or something like that, 
that would be more than welcome . ... (Interruptions) 

MR. SPEAKER: I think we should have a special 
Se .. lon on children and women Issue. where everybody 
would speak without the whip. 

... (Interruptions) 

SHRIMATI SANGEETAKUMARI SINGH DEO: Ijustwant 
to conclude. 

MR. SPEAKER: I wish to compliment you. 

SHRIMATI SANGEETA KUMAR I SINGH DEO: I would 

like to convey my compliments to the hon. Minister and 
request her to kindly incorporate these amendments. 

MR. SPEAKER: Shri Francis Fanthome to speak now. 
Can you finish In three minutes? 

SHRI FRANCIS FANTHOME (Nominated): I will try, Sir. 

MR. SPEAKER: No, not only try but please do It. 

SHRI FRANCIS FANTHOME (Nominated): Sir,let me 
begin by complimenting the hon. Minister for bringing In thI. 
extremely important piece of legi.lation. It cannot be 
underscored that this legislation has taken a long gestation. 
Sir. you will recall that the earlier Bengal Renaissance 
Movement which was spearheaded by no less than a 
dignitary like Ishwar Chand Vldyasagar and Keshav 
Chandra Sen had advocated the abolition of child marriages. 
They struggled for many decades; but could not see this 
legislation in place. 

It is Important now that this 14th Lok Sabha is witnessing 
a historical legislation supported by our Chairperson of the 
UFA and the hon. Prime Minister. I would like to .ay that 
while this Bill brings In the element of the dignity of the child. 
I would not like to think that the dignity of the child In terms of 
marriage Is merely an economic argument as has been 
mentioned In certain quarters. 

This, to me, is more an attitudinal iSlue and more an 
exploitative Issue. We must look at this issue in terms of 
what type of attitudes do men and. perhaps, some women 
bring to the social order In terms of how they see the growth 
of their children. 

In this larger context. I feel that this legislation will go a 
long way in creating a new awareness In civil society that 
will set in place extremely Important designs that will alter 
the civil society in very many manners. While a lot of iSluel 
have been stated in terms of the emotional impact, I would 
like to mention that when we prevent child marrlag .. , what 
we also put in place is an element that we address children 
in terms of the knowledge economy, In terms of the 211t 
Century sensitivities, in terms of what we consider .. people 
responsible for building the human capital. It II In that context 
that I feel that this piece of leglslallon would go a long way • 

To me, the test of this legislation would be how we 
react In AprIl next to the Akshaya Trltiya Festival In Rajasthan. 
Would we be able to prevent the child marriage. that are 
rampant during Akshaya Trltlya Festival In the Slate of 
Rajasthan? If we are able to put In place •• s I would think. 
the prevention of child marriages, as was being mentioned 
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by my previous colleague, it is a more Imponant upeet of 
this rather than the other aspects of controlling or regulating 
or putting In penaltlel because .. we know, the society in 
which we live In and the society to which these chHdren 818 

born, they have several ramifications If their marriages 818 

annuUed or if their marrlagel after having been IOlemnlsed 
are not put Into practice In the manner In which their cultural 
Identities relate to. So, I would like to think that the Minister 
has re .. onably adequate time to try and put in place a 
preventive mechanism in each district and in each region 
so that the children are prevented from these marriages. 

There are several Issues to speak on, but I would 
conclude as you have given me three minutes. I would like 
to mention that seemingly, there is a contradiction within the 
Bill in terms of clause 2(a) and clause 9. I would like to draw 
the attention of the hon. Minister to this. While clause 2(a) 
defines a male adult In terms of reaching 21 years of age, 
claus" 9 states 'whoever being a male adult above 18 years'. 
Therefore, It needs to be clarified whether the child above 
21 is reaching adulthood or child at 18 Is reaching adulthood. 
We would need some information on that. 

I would like to support the recommendation of Shrimatl 
Sange.ta Kumari Singh Deo when she says that there needs 
to be fast track mechanisms to put Into place the peopl. 
who do not follow this law and consequentially who put Into 
jeopardy the lives of our children. 

With these words, I commend and support this Bill. 

MR. SPEAKER: Now, the hon. Minister will speak. 

... (Interruptions) 

(Tl7AIINtion] 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Speaker, Sir, pleue allow me to speak for two minutes . 
... (Interruptlons) 

SHRI KHARABELA SWAIN (Baluore): Mr. Speaker, 
SIr, please dow harto speak tor two minutes. ... (/~) 

MR. SPEAKER: No. 

(English] 

I have given time. 

... (Interruptions) 

[TratMlatlon] 

MR. SPEAKER: Santosh ~, you know 

(English] 

that only to accommocfa1a you, we have agreed to thli. 

•.. (lnterruptJo".) 

(Translation] 

MR. SPEAKER: Athawate jl. if you too agree with him, 
then support the Bill. 

... (lnterruptions) 

(English] 

MR. SPEAKER: It Is only to accommodate you. Pl .... 
do not embarrass me here. 

... (Interruptions) 

(Translation] 

SHRIMAn KlRAN MAHESHWARI: Sir, I am grateful to 
you for having given me an opportunity to lpeak . ... (Int"'"'''' 
tions) 

(English] 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
I would like to speak a sentence. I have to make very 
important point. 

MA. SPEAKER: Everything coming out. from you Is 
important. 

... (Interruptions) 

MR. SPEAKER: Then, you lhould have been the flrat 
speaker of your party. I will not allow you. 

..• (InterruptioN) 

{Trans/atlon] 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Speaker, Sir, I would like to draw the attention of the hon'ble 
Minister to an aspect of the Prohibition of Child MarriIIge 
Bill, 2006 .,....ented In the Hou ... In flrat part of the BiH, It 
hu been mentioned that It shall extend to whole of India, 
except the Itale of Jammu and Kuhmir. I would like to draw 
the attention of the hon'ble Minllter to the words, except the • 
State of Jammu and Kuhmlr where .. , the fact remains that 
the problem of child marriage exlsll In that ltate a110, 10 It 
lhould be extended to Jammu and Kashmir a. weU. ChHd 
marriage I. a .octaI problem and I think, It can't be IOIved by 
merety enacting a law. It will have to be tackled socially and 
the Government should evolve some ways to check thII 
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problem. Ther. are many social evils. I would like to draw 
the attention of the hon'ble Minister to Akshya Trltlya. On this 
day. ceremonies are held in many states. wherein masl 
marriage of children are solemnized. How does the 
Government propose to tackle it? We can't check it just 
through laws. Until and unle .. we create social awareness 
about it either through counseling or through NGOs. we will 
not be able to check it. ... (Interruptlons) 

[English] 

MR. SPEAKER: If any hon'ble Member wants to submit 
written speeches, they can do so. 

[Translation] 

SHRIMATI KIRAN MAHESHWARI: My submission is 
that hll Ministry should have separate Public Relations 
Department which can help in curbing such IOcial evils. 
Further. a mention of family courts has been made in the 
laid Bill . .. ~(lnterruptlons) 

[English] 

MR. SPEAKER: I shall try to s.e that we have a special 
dllcussion on thil issue. 

[Tran~atlon] 

SHRIMATI KIRAN MAHESHWARI: So far, family courts 
have been functioning at the district level. Now If we let up 
such courts at Panchayat level. theae will prove to be more 
enactlve as thil type of problems occurs more In rural areas. 
Theretore. I would like such courts to be set up at Panchayat 
level. Thele can help In social reforms al Panchayatl .... 
empowered to take required actlonl at Ita level. Though I 
wanted to speak at length, but In view of time constraints. 
while supporting the said Bill. I would like to conclude my 
lpeech. 

I would like to extend my thanks to you for giving me 
an opportunity to apeak and I conclude. 

MR. SPEAKER: You Ihould have b"n the first 
speaker of your party. 

SHRIMATI NEETAPATERIYA(SeonI): Mr. Speaker. Sir. 
pte .. e give me one minute to apeak . ... (Interruptlons) Sir. I 
would like to lay a very important thing that has not been 
laid by any hon'ble Member . ... (Interruptlons) 

MR. SPEAKER: You are aware of this. I have .. ked 
R~rishnan ji to resume the Mat. Now " I allow you he 
wilt atao rls. to apeak. 

... (Interruptions) 

SHRIMATI NEETA PATERIYA: Mr. Speaker. Sir. It II a 
well established reHgloUi auperatltlon In our IOCIety that H 
the girt Is not married before attaining the age of 12 y ...... 
parenti do not get the blelalnga of Kanyadan • ... (Interrup-
tlons) 

[English] 

MR. SPEAKER: You are defying me. I never called 
you. 

[Translation] 

SHRIMATI NEETA PATERIYA: Today the,.. Is a need to 
remove IUch auperstitlon .... (Interruptions) 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. Spea-
ker. Sir. I IUpport this BUI on behalf of the Republican Party. 
...(lnterruptlons) 

[English] 

MR. SPEAKER: You have supported It. Very well. I 
compliment you and your party. The Minister now. 

[Tran~atlon] 

·SHRI ASHOK ARGAL (Morena): Mr. Speaker, Sir. the 
hon'ble Minister has provided right to live a life of childhood 
to giris. Child marriage Is a social malady that cannot be 
tackled merely by enacting laws. For this. we will have to 
launch loclal movement and will also have to give publicity 
In this regard. The law was enacted In 1929 also but could 
we check child marriage? Now we could not do it. ThoUlands 
of child marriages are solemnized on the occasion of 
Akahyatritlya and the Govemment and administration remain 
silent spectators. In some rural areas girts are married In 
childhood to protect them from moral degradlon. In some 
rural areas 12 years II considered as fit age for ·Kanyadan'. 
Today common people .... fe.llng quite In8ecure In society 
due to riM In crime. Due to this reason also people .... 
giving priority to early marriage of their daughte .... 

Today It II being observed that people terminate female 
foetus at the time of pregnancy I ... H. They do not want girt 
child. Today lex ratio II deteriorating and the n!,lmber of 
femal.ln comparIton to male Is very low. So the Government 
should make education compulsory upto the Iowelt level 
and should also leek cooperation of Ioclety and aocIaI 
organllatlonl. The Government Ihould allo own the 

• The IPMCh wu laid on the TIbIe 01 the HouM. 
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,.Iponllbility of providing education to girl child and their 
marriage to check female Infanticide anr.t foeticide and I' 
anyone II found guilty of committing luch heinous crime 
rIgoroua punllhment should be awarded to him or her. By 
the way. lome States are concerned for girt child. The State 
Government Is paying much attention to the education 0' 
the girts In Madhya Pradelh and when they join 9th Itandard 
bicycle II provided to them. I would like to requelt the Central 
Government when a girt child II born It should deposit Rs. 1 
Iakh for her marriage and when she will attain the age 0' 20 
years that amount will be RI. 16 lakh. Thll will help In 
checking child marrlag •. I am against the child mam.;.oe. It 
II a loclal malady. 

-DR. RAMKRISHNA KUSMARIA (Khaluraho): Mr. 
Speaker. Sir. I would Ilk. to ext.nd my thanks 'or giving me 
an opportunity to lpeak. 

Sir. India II a country of culturel. There are many 
culturel In thll country and all culturel have their dlltinct 
tralta. There Is a need to study the conceptions and traditlonl 
of different cultures and prepare a comprehensive 
dimenllon to the ltudy IYltem and child marriage came Into 
vogue during the Mugal and Britllh period to protect women 
from exploitation. However. aft.r Independence of the 
country. w. are becoming aware of varioul thlngl and 
raligioul preachers and locial organllatlonl are allo 
making efforts in thil direction and it il on account 0' all 
theae things that tradition of collective marriage hu started. 

The laws against child marriage are helpful for the 
Gov.rnment In checking the Incidences 0' child marriage. 
The present Bill will further strengthen the society and law 
will be helpful in checking the child marriage. However. on 
the other hand T. V. channels. songs flouting laws of the 
land are causing perversion among society. 

Sir. I am very aggrieved to IIlten to a lOng that openly 
floutl the laWi and it Is .... ntial to ban that lOng. -Mai 16 
varsh kI tu utrah varsh ka-

Sir. ban Ihould be impoaed on such kind of dlaplay 
and songs and action should be taken againlt the perlOn 
who hu compoled this lOng and who popularized it. 

Sir. the birth of a girt child II considered as a curse on 
account of poverty and dowry 'Yltem. So. it II .... ntial to 
provide protection and support to glrll. It Is on account of 
poverty that Boclal evils like proltltution. Devdalll are 
prevalent In the society, which are required to be eradicated. 
IUlteracy Is alao one of the major caUies of such things. 

• The IPMCh was laid on the Tilble of the Hcue. 

I would like to extend my thankl to hon'ble ShlvraJ 
Chauhan. the Chief Minister of Madhya Pradelh who hu 
formulated many schemes for gIrts. He hu made provisions 
of Insurance for girl child for changing .oclal attitude towards 
the birth of a girt child In view of decline In the birth rate of 
glrtl. The girt child will get RI. 1 lakh atter attaining the aga 
of 21 years and that money will be Uled for Kanyadan on 
the part of Government. There Is provision of giving 
protection to them under the Gaon KI Beti Yojana. 

Similarly. the hon'ble MiniBter Shrimati Renuka 
Chowdhury Ihould also make provillon to check child 
marriage. 

·SHRIMATI NEETA PATERIYA (Seonl): Mr. Speaker. Sir. 
child marriage Is an evil prevailing In our loclety. Our 
Governmenta may make any tall claim. about checking thil 
practice. but they are false. The child Marriage R.ltralntAct 
wu enacted In 1929 alBo but It remained futile. Even today 
so many Incidentl 0' child marriage are reported In 
newspapers during wedding season. Sometimel the child 
marriag •• are performed in mother'. lap or In cradle. In 
North-ealtern pre-natal marriage. are fixed and even glfta 
are exchanged. Later on confrontation. allo take place 
when both the mothers give birth to boy. or girll. 

In a child marriage. both the boy and the girt are not fit 
mentally and phyalcally for marriage and aher marriage they 
face a lot of problems. The mother and child mortality rate II 
stili very high and child marriage II largely responsible for It. 
Mainly women are the victim. of all the social evils. be It 
dowry system-dowry and dowry deathl are on the rise or 
the practice of Sati. Though the practice of Sattls completely 
banned but .tray incidents are reported from different pIacea. 
Female foeticide. child marriage-pa.sing the lif. u a child 
widow, devdasi pratha. Migrating the girl child to cltlel on 
the pretext of employment. leiling off girts to sheikhs due to 
poverty in Kamataka and Anethra Pradesh and shlrtdng from 
the responsibility of protecting girl child. lack of awarennl 
and superatltions are the evil I prevailing In our country. ChIld 
Marriage Is a symbol of religion In lome areu and It " 
believed that Kanyadan II performed before the girl attains 
the age of 12 y.are II the bIgg .. t charity. 

Keeping In view the prevailing pOverty. the Government 
of Madhya Pradelh has implemented various schemes for 
the safety and education of girt child. Kanya Saksharata 
Protlahan Yolna, distribution of cycles among the girl 
studentl of class 9th, providing As. 5000 to each couple 
under Saubhagyavatt Yojna for SC community, Adlvul 

• The epeech wu laid on !he Tilble 01 Ihe Houle . 
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(Shrlmatl Neeta Paterlya] 

Samuhlk Vlvah Yojna under which Rs. 5000 are provided to 
each adult boy and girl from poor families. Clause 3 (2) of 
the Bill states that If at the time of filing petition, the petitioner 
II a minor; the petition may be flied through his or her 
guardian or next friend alongwlth the Child Marriage 
Prohibition OffIcer. What Is the meaning of -alongwlth-In the 
said clause? 

Sarpanch of the village should also be made accoun-
table to check child marriage. If an)' Information is received 
about child marriage being performed in any Panchayat. 
action should be taken against it. 

(English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURy): Sir, I rise to thank all my hon. colleagues 'or having contributed so passionately, so sensitively and 
their great experience by which they have helped us set 
direction. I am also deeply appreciative that I have been 
fortunate to have you in the Chair today. As Chairperson of 
the Parliamentary Forum on Child I am sure that you will 
help UI to map a future that all of us have collectively 
dreamed for the children. Naturally I am completely delighted 
that we have the UPA Chairperson here, who has personally 
SMn to the ICDS Schemes and taken interventions for 
children for benefiting the future of our nation. 

All of us have spoken from our hearts today and this 
Bill has got support aeroll the rank and file of this House 
and there is a whole society and a global situation where 
people are looking towards us. Why Is it that we are bringing 
In the .. legislations? 

As Sumitrajl has mentioned, this is part of the series of 
leglalations that I intend to bring to facilitate the safe palling 
of the lifetime of girl child In our country. Today, it is a matter 
of collective national ahame that one crore girl child have 
been kHIed In the lut 20 years In our country using .cIence 
and technology against them, identifying the.e Infanta In 
their mother'1 wombs and parenti then tum klileri. Why has 
this Iy.tem evolved? 

(n'a""tIonJ 
We say that these are our cu.toms and tradition. But 

which tradition advocate. the killing of women for dowry or 
gaging the newly born by putting sand in her mouth before 
.he starts crying u done In Rajuthan or burying her alive 
In an earthen pot. 

(English] 

This Ihame points to whom? Towardl all of UI 
collectively. We have to take responsibility for our national 
issues. We cannotaay that Governments are magician. who 
will bring change. Legislations like thel., are brought to help 
set up a framework. 

(Translation] 

We enact laws to show a direction. We try to give a 
legal shape to a noble cause. 

[English] 

But to set directions does not help us Implement it H we 
do not take the responsibility of Implementation. My Brother 
and Sisters, we are the people, we have constltuenclea 
which cover and reflect the entire India in these two HOUle. 
Members represent their constituencies in Assemblies. But 
they are not as adequate as we are. 

We are one in the million in this country of 800 or one 
billion people today. We are literally one in a billion. We 
have the 8trength; we have the wherewlthals; we have the 
confidence 0' the people we represented in this House where 
we can go out and ensure that such things do not happen In 
constituencies. This will set the direction and trend for other 
people to follow and when you say something it Impacts the 
society. You are the opinion-makers. Having said all 0' this, 
why has this situation evolved? Laws of inheritance, 
properties, aceess to health, ability to accesl' credit, and 
ability to give collaterais such as land and buildings remained 
with the men. Men were the masters and the women were 
the transferable commodities. Even noble Ideas like Shrn 
Dhan which a father gave to the daughter In lieu of 
compensation of the fact that she would not have eamed 
wealth or Inherited wealth, quickly became an instrument of 
dowry, which went on to define the girl's lifetime. 

Growing materialism transferred that girl's life to be 
rated by what she brought and she dies a dowry death equal 
to a refrigerator or a cycle or a television or any of these If 
she did not supply, she was killed. Her me was considered 
less Important than any of thele material things. Along with 
that, IPC Section says that If you speak to a woman in an 
abusive language which is denigrating to her ~tu. al a 
woman, It is a culpable crime. But has anyone defined what 
the status of woman Is? 

Today, In thil country, the Constitution recognizes man 
and woman al equal. But that equality remains on paper. 
Legillatlons empowered men, Including the Hindu 
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Undivided Family, the Income-Tax Act were having a IOn 
gave you .xemptlons but having a ,!aughterwu not defin4ld. 
Today, when w. talk of theseluu.s, we have to look - does 
a rural poor family have any budgets for a woman's heallh? 

A man will spend RI.100 on a bottl. of turrah, but not 
Rs.50 on woman'. pair of gl ..... Ihat will .nabl. her to 
.... A lot of men told me, 

(Tratn/atlon) 

It Is the woman who gae. against the another woman. 
Mostly Moth.r-In-Iawe and .Ist.r-In-Iaws are Involved in 
domestic brawls. But why it happens. Though an IIIlterat., 
she knows that she could be thrown out of the house by her 
son if he stops favouring h.r and at thil stage of lif. sh. 
doel not have any alt.mativ. Ih.her. 

(English) 

Why does she subject to become a victim of domeltic 
violence? It it because aha fMls that the violence of one 
man Is pref.rred to the violence of 10 men, If she steps out 
of the security of the so-called home. 

Today, I have to Intervene into the homel with DomeltiC 
Violence Act because, there il no security in the home any 
more for women. The girl child, the women, 

(Translation) 

who II forced to Jlv. within the boundarln of the hou .. , 
get ruined In that very house. 

(English) 

She haa no voice to reach out to the world and say, 
'help me'. The man who she II married to, who pl4Idges, 

(Translation) 

but what new we are teaching, what new legillatlon 
are being .nacted about which we were not aware earlier. 
Are we not aware that killing 8Omebody II a crime? 

(English) 

Do w. not know that If you take away somebody'l 
money, It Is a crime? Do w. not know that If you take an ex 
part. decilion, you can anlwer In the court for that? Vet, a 
woman Is never a.ked how many children .he wantl to 
bear. What I. worse Is thl •. 

(T"""tJon) 

We all uy that .... prevails IUpel"ltition In thl. regard 

but the blgg •• t sup.ratltlon I. that a man hold woman 
r.lponslble for the gender of the child, however, the 'x' or 'y' 
chromosome. of a man i. responsible for the gender of the 
child. 

(Engllah) 

This is a m.dlcal, biological fact. But th.lr own 
w.atm ......... transferred to women and women .... made 
responslbl •• That Is why, men, to protect their own live., to 
protect th.lr own turf and then start violence on other women 
10 that th.y r.maln lecure, that their 80nl are forced to look 
aft.r th.m, that th.lr sonl are made d.pendent on th.lr 
mothers and th.y cannot move out, and th.y cannot have 
healthy· relationships with other women. 

So, my dear coll.agu.-M.mb.rl, w. have this 
conectlve respon.lbillty; this Bill I. not going to alter the 
mlndaetl, but ye., It will Impact on the n.w gen.ratlons, on 
the children today who have acce .. to education, who have 
acce .. to nutrition, who have acce •• to health securities, 
who can have Immunization and go to a full-life, hopefully 
thl. g.n.ratlon of young people will grow up thinking that It 
Is unnecessary to hit a woman, that It I. cool to be respectful 
toward. a woman. 

Sir, very .arly In India's Independence, Shrl RallY 
Gandhi JI .nvlsloned thl •. Today when thl. Hau .. refu ... 
to pus the Women's Reaervatlon BIll, It Iaddena me becaI .. 
that Bill I. not about the numbera; It I. not mathematlcl of 
politiCS that we want this for; It i. not becau .. women want 
to replace men In Parliament, becau •• then we would be 
lacking In ambItlonl We want to be recognIzed because .. 
are Important like the warp and weft of a oIoth that when we 
weave them, then they become • clolh - 80, women and 
men contribut. together 10 the social fabric of our life. 

Today we have relervalion. at the panchayat level. 
Rajiv Gandhi JI, with ono algnature, empowered ten Iakh 
women aeroll the country who now participate In graaarootl 
decision making. I am very happy to Inform the Hou.e that 
today the r •• ervation wu for 33 per cent and today, acroa. 
the country, we have 42 per cent of women In panchayatl 
raj, taking decisions. When RaJlv GandhIJI brought In 18 
yeare of age and that .mpowered the youth to vote, a lot of 
peopl. criticized him. They though that It was political 
opportunl.m. They failed to see the vi,lon that he had. That 
will k •• p the children not Just dreamers of their drearna but 
as archltectl of th.lr future and that there will be enabling 
procedure, which will help these chlldr.n translate thne 
drearna. I hope that we will be around to ... tho .. chtIdr8n 
one day In thil Parliament where they will addnta. what 
affecta our country and Its collective future. 
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[Shrimatl Renuka Chowdhury) 

It II becaUII of these re .. onl that we are bringing In a 
Ilaw of legislations to facilitate the girt child. What II her life 
today? First Ihe is denied birth. Then. she do .. not have 
the financial securities. Then. the mother does not breast 
feed her as long as she breast feedl her male child. Then. 
ahe II not sent to school. She is kept to look after the animals 
at home and her younger sibling I to whom she becomel a 
proxy mother. She has to learn to cook the food. If she II 
lucky. lhe II lent to Ichool. It II becaule of this Government 
which has aald that you must have acce .. to school. We 
have brought In Sarva-Shlksha Abhlyan to facilitate thll. If 
Ihe reaches the Aganwadl Centrel which we have 
eltabllshed. we can give them the Mid-Day Meal Scheme 
and they can have access to immunization. If she can stay 
unmarried till the age of 18. If she Is lucky she will marry 
some man. Then. she will have to survive. If she do .. not 
give enough dowry. she will be burnt. Then. her husband 
will drink and Indulge In domestic violence at home. Then. 
the retum Journey to her mother's house is IUPpOSed to be 
only as a corpse. Is this the status of women that we are 
talking about? I, this the enabled, empowered and 
progrellive society? Do you think that we can go forward 
and take that quantum leap Into the future If we leave 72 per 
cant of our population behind? That Is what women and 
children of thil country constitute today. 

A lot of Memberl have made lome very valuable 
luggestionl. These luggestlonl are being taken on board. 
There are 80me clarlflcatlonl which I will Immediately give. 
Some one has asked why Is there dichotomy in the age 
group. The girt Is recognized at the age of 18 as adult and 
the boy II recognized at the age of 21 al adult. That II why 
the dichotomy hal been given. People queatlon UI on IMRs 
and MMRs as Sangeetajl hal very rightly pointed out Infant 
mortality rat .. and maternal mortality rate. It II no SUrpriH. 
It II not rocket technology. If children give birth to children 
and malnutrition children at that. what do you expect? Most 
of UI are farmer. In thll Hou ... Do we not know that when 
you want a good crop, your land hu to be ready? How do 
you ,uppase we can give birth to a healthy generation? It Is 
20 time. more expenllve to correct nutritional deficiency 
than to feed them. We have not addre .. ed theae I .. uel In 
the put We are conltltutlng a National Commlltlon of Child 
for the first time. Thl. II a historic ltep that we are 1akIng 
where chlJdren are going to be recognized In their own right 
and Identltlel. They will be repre.ented by their own 
colleagues· In the Hou ... 

The Prevention of Child Marriage Bill hal pal.ed 

through the Injunction filed by the Prevention 0ffI0er. MI. 
KaNna ShuklaJI has Mid that the child marriage can be 
dectaNd null and void at the option of the party over 18 
yea ... of age. That Is not true. Even the child who II under 18 
ye.,.. of age can go and complain and have It decIaIwd null 
and void. But Ihe necellarlly needl a guardian 10 that lhe 
II not mllgulded. But her objection will lland. Thll II under 
trafficking. There II an amendment which I am going to bring 
to the Immoral Trafficking Prevention Act. 

[TranaJatlon} 

Alongwlth It we are Indenting to take lOme legal ,tepa 
10 that glrl'l 

(English} 

Joumey will be faclliated to enable her to remain lafe. 

[Translation} 

Shrl Alok Kumar Mehta JI hal mentioned about 
Helpline. 

(English} 

We have a child helpllne number, 1098 and a women 
helpllne number, 1091. I am happy that allover the oountry. 
we Ihould be able to have th ... four digit numbers very 
much like our other national numbers and a call centre at 
each place which can reach and help women and children. 
I had also approached Shri Maran who II In charge of the 
Ministry of Telecommunications to put out the .. numbers at 
every public call booth and to facilitate the call boothl to 
take on toll free numberi 10 that children and women who 
do not have telephone. may help UI to be able to lave a 
life. 

Now the responsibility of this hal been given to the 
State. to conltltute Protection OffIcers. But we all know, at 
the ground level. what the fate of It Is going to be, If we leave 
It. So. I will look towardl all of you for lupport when I take 
Iteps to enlure that every district and every State will be 
responsive and we are going to make Statel competftfve 10 
that If we do not comply with th .. e. then they will not be able 
to accesl other developmental areu. I think, they should 
be made mandatory and we Ihould call for accountability. 

\ 

The Govemment has lpent ororel Qf Npeel over develop-
mental I .. ues and .oclal .ector ISlues. MOlt of them 
obviously have not been tranllated Into aetlon. We have the 
IMR rate of 58, the MMR rate of 407. malnutrition rate u 
52.5 per cent. literacy rate as 47.8 per cent and child labour 
approximately al 8.03 mlllloni. The drop-out rat. II 
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unulually h!gh. But the mOlt frlght.nlng of all II the decUning 
I.X ratio which we all are wltn ... t,. 

Shrlmatl Sange.ta 0.0 laid that girl child Is an 
endangered Ipeclea. She II right. Thll II the land of 
disappearing daughters. It II we who can collectively make 
th.t chang.. I Int.nd to ltart a n.tion-wlde awarene .. and 
.. nlltlz.tlon campaign becaule laWi. In themselvel •• re 
not lolutlons. Advocacy, "n"tIz.tlon on •• ultalned bull 
throughout the country. well designed are. and cultural 
lpeclfic campaign. and a .en .. of value and relpect for the 
femal.1 are neceslary. Women are discriminated even In 
Parliament. ... (Interruptions) 

MR. SPEAKER: Not In my p,. .. nce. W. Ignore him. 

... (Interruptlons) 

SHRIMATI RENUKA CHOWDHURY: W. have attemp-
t.d to addre .. other I .. ue. luch al Integrat.d child 
dev.lopment aervlc ... W. want to bring In an Integrated 
Child Protection Schema which will put In different checks 
and m.alurel. The KI.horl Sh.kthl Yojan •• ddre .... 
adolelcent girl. who form the prim. target group of our Child 
Marrlag. Pr.ventlon Act. The Kllhorl Sh.kthl Yoj.na 
.ddre .... tho .. children to en.ure that they have optimum 
physical weight and we are trying to do the cuh tranafer 
scheme. In the Eleventh Plan. The,. II the Palna Scheme 
at .v.ry dlltrlct In which If parenll do not want the girl 
chlld,.n. we UlU,. them that we will look att., them. PIe .. e 
give the girl child to UI but do not kill h.r. 

A I.rlel of inltiatlvel are going to be tak.n up by the 
Mlnlltry of Women and Child Development which will 
• nhance the value of girl child In the mlnd-.. II of both their 
own parenti as well aa that of the Iocletal valuel. 

Education remainl the key ..... to opening the door 
to progrea. and development. Th. Inlurance cove, for 
aurvlval and development of the girl child II allO being 
examined. H.alth and Immunization. ret.ntlon In Ichoola 
and placing foundation of nutrition. health and play In the 
zero to Iix ye.,. of age are necellary. All of u. know that 
children In· the age of zero to Ilx lay th.lr d.velopm.ntal 
foundation for the reet of their are. What you eat, how you 
are Immunized and your acoell to food aecurltlet define. 
the kind of adult that you will become. The right-baled 
approach for the child as has been enunciated In the 11th 
Plan II Important. I urge all the hon. M.mbers to kindly 
accord the hlghelt value to thll problem In their reapectlve 
conatltuencl... I win be .. nctlng all of you a letter with a 

proforma which h .. a IIIf-addrelied envelope for you to 
pl .... fill In lome data .nd If you return that to me, we wHI 
together be able to ,",ure that our constltuenclel are truly 
reflective of the progre.s that we talk about. 

Sir, I would requ .. t. through YOU. and It I. my paulonate 
appeal to all the hon. M.mbara that they fill up that proforma 
and •• nd It b.ck to ua. which will help u. to e.tabll.h a 
d.tabue aero .. the board, tomethlng th.t we have not 
had. I a1.0 urge the hon. Mamba/'l to take up the ill", of 
.. nlltlzlng our community. In any public function you go. 
even If It II not related to child marriage and dome.tlc 
vlol.nce. we must talk about It. A very few people are going 
to call .U of you to come and addre ... uch meeting •• But 
you mUlt do It. It II really not worth our reapect. If we do not 
tell our min not to beat our women . 

Sir. at the gra .. -root lev.'. the iII-effeetl of child 
marrlag' are .omething that If we do not turnaround, will 
hold UI back In our path to progre .. and development. 

Now. I reqU.I' that the Houl. may kindly pall the 
amendments to the Prohibition of Child MarrIage Bill. 2008 
and repeal the Child Marriage Act of 1929. as has been 
PUled by the RaJya Sabha. 

MR. SPEAKER: The qU8ltlon II: 

"That the Bill to provide for the prohibition of 
lolemnlzatlon of child marrlagel .nd for matte,. 
connected therewith or Incidental thereto, U pallid 
by Rajya Sabha. be taken Into conalderatlon." 

Th. motion w., Mopted. 

MR. SPEAKER: Now the House will take up clauae-
by-clau.e conllderatlon of the Bill . 

The quntion II: 

"That clau •• 2 to 21 ltand part of the Bill." 

The motion wa adopllld. 

CI.u.e. 2 to 21 were addfld to the BlU. 

C,.... t, the EMCting Fo""'" Md the Long TItle 
WIn .dded to the Bill. 

SHRIMATI RENUI<ACHOWDHURY: Sir. I beg to move: 

"Th.t the Bill be PUled.· 

MR. SPEAKER: The queation II: 

"That the Bill be puled. ~ 

Th. motion wu .doptfld. 
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[English} 

DISCUSSION UNDER RULE 193 

Draft Approach Paper to the 
Eleventh Five Va, Plan 

SHRI BASU DEB ACHARIA (Bankura): Sir, the Eleventh 
FIve Year Plan II being formulated under the aegis of the 
UPA Government which I, committed to reversing agrarian 
crill., burgeoning unemployment problem and rural 
dIItreu . ... (Interruptlons) 

MR. SPEAKER: Shrl Acttarla, we will take It up In the 
next Session. There will be a lun dlscuulon. I win not debit 
thI. time what you have already taken from your next time. 

SHRI BASU DEB ACHARIA: Thank you very much. 

MR. SPEAKER: So, It will be taken up a. early u 
posllble In the Budget Seaaion. 

'8.31 hr.. 

VALEDICTORY REFERENCE 

/EngI,.h/ 
MR. SPEAKER: Hon. Members, the Ninth Sellion of 

the Fourteenth Lok Sabha which commenced on 22 
November, 2006 II coming to a close today. In all, as many 
u 20 littlng. luting for about 117 hours 27 minute. were 
held. 

During the Selllon, the HOUle transacted Important 
Item. of legislative, financial and other buline ... 

The Demand. for Exce .. Grantl, 2004-05 and 
Supplementary Demand. for Grant., 2006-07, General al 
well as Railways, were voted by the House and the related 
ApproprIation Bill. passed aHer dllCUlllonl luting for over 
.. hours and 43 mlnut .. and 5 hours and 19 minute. 
respectively. 

One Adjournment Motion regarding the "failure of the 
Government to maintain Intemal security and in particular 
to deal with the alarming growth of terrorist menace In the 
country" wal discussed In the Hou ... The Motion was 
negatived after a debate luting over 5 hours and 27 minute •. 

During the S.lIlon, the Houce puled 20 Bills. Some 
of the more Important Bill. palled were the Essential 

Commodltl .. (Amendment) Bill, 2006; the Uttaranchal 
(Alteration of Name) Bill, 2006; the Indian Telegraph 
(Amendment) Bill, 2006; the English and Foreign Languages 
University Bill, 2006; the Commission for Protection of Child 
Rights (Amendment) Bill, 2006; the Central Educational 
Instltutlonl (Reservation in Admllllon) Bill, 2008 and the 
Scheduled Tribel and Other Traditional Forelt Dweners 
(Recognition of Forelt Rights) Bill, 2008 and the Prohibition 
of Child Marriage Bill, 2006. 

The House allo had long and structured debate. 
laltlng over 24 hourI and 48 minute. on alx Important 
matters of urgent public Importance under Rule 193. Th .. e 
debat .. were 0'1 (I) altuatlon arlalng out of the ongoing 
aealing drive In Delhi, (ii) Riae In the prlcea of e .. entlal 
commodities, (iii) Report on the ltate of Panchayatl - a Mid-
Term Review and Apprallal-2006, (Iv) problema being faced 
by the unorganl.zed labour In the country; and (v) Statement 
made by the Minister of External Affairs on 12.12.2008 
regarding thlt Indo-US Civil Nucle.r Cooperation. The 
dilcullion regarding DraH Approach Paper to the Eleventh 
Five Vear Plan hu started and remained Inconclusive. 

During the Sesllon, 12 important matters were ralaed 
by way of Calling Attention In response to which the 
concerned Mlnlstera made Statements. In addition, al many 
al 38 Statementl were made by the Ministers on various 
other Important lubjects. 

As regards Private Members' Busine .. , 88 many u 
22 Private Members' Bills were Introduced during the 
Se88lon. One Bill, namely, the Abolition of Capital 
Punishment Bill, 2004 wal dllcu .. ed before being 
withdrawn by leave of the House. The Agricultural WorM ... 
Welfare Bill, 2005 remained part-dllCulled. 

A Private Member's Resolution urging the Government 
to recommend for taking steps for balanced and equitable 
development of all parta of the country was d1ICUlled and 
withdrawn by leave of the Houl •. 

Another Resolution urging the Government for 
formulation and implementation of comprehenllve food and 
nutrition security ache me remained part-dIICUllect. 

During the Sel.lon, 401 Starred Queationa were hted, 
out of which 64 au.stlons could be answered oraUy. ThUl, 
on an average, about 3.2 Question. could be anlwered per 
day. Written replies to 3949 Unllan'8d Questions were laid 
on the Table. One Half-an-Hour diacullion wu also taken 
up. 

In this Sellion, the DePartmentally-Related StandIng 
Committee. preaented 43 reports. 
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About 313 matters of urgent public importance were 
raised by the Members after the Questio" Hour and by sitting 
late in the night. Hon. Members also raised 264 matters 
under Rule 3n. It has always been my endeavour to provide 
ample opportunities to the hon. Members for raising matters 
of urgent public concern subject to the availability of time 
and within the procedural framework. In this Session, we 
lost over 25 hours and 33 minutes of time due to interruptions 
and adjournments. To compensate the lOll of time due to 
Interruptions and adjournments, the House sat late for 25 
hours pnd 47 minute •. 

I take this opportunity to reiterate that for effective 
functioning. of a parliamentary democracy. the participation 
of the OppoSition Is imperative. While conceding a Member'1 
right to ventilate his views on any particular Issue, I would 
like to emphasize that there Is no better alternative or 
substitute other than a structured discussion on the floor of 
the House within the parameters of the Rul .. of Procedure. 

Finally, I would like to thank the hon. Deputy-Speaker 
and my colleagues in the Panel of Chairmen for their 
cooperation in the completion of business of the HoUle. I 
am extremely grateful to the hon. Prime Minister, the Leader 
of the House, the Leader of the Opposition. the Minister of 
Parliamentary Affairs, leaders of various parties and groups 
as well as the Chief Whips apart from the hon. Members for 
their cooperation. I would also like to thank, on behalf of all 
of you, our friends in the Press and the Media. I take this 
opportunity to thank the Secretary-General and the officers 

and staff of the Lok Sabha SecNtariat for their dedicated 
and prompt service to the House. I allO thank the allied 
agenclel for their able Ualltance In the conduct of the 
pt'OCHdingl of the Hou ... 

I wilh you alia Merry ChrtItmu Md a wry Happy and 
ProSperoul New Year. 

11.45 h .... 

NATIONAlSONO 

[Engll,h} 

MR. SPEAKER: Hon. MemberI may now ,land up • 
Vande Mataram would be played. 

The NatloMl Song .... played. 

[Engll,h} 

MR. SPEAKER: The Hou .. now llandl adjourned 
line die. 

18.48 h .... 

The Lole Sabha then adjourned .,,,. die. 
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ANNEXURE·' Member-wi .. Index to Unstarred Queltions 

MembM ... IntMX to Starred Questions SI. No. Member's Name Question Number 

SI. No. Member's Name Queation Number 1 2 3 

1 Shri Adsul. Anandrao V. 386 Shri Aaron Rashid. J.M. 3815 

2 Or. Agarwal, Ohir.ndra 388 2 Shrl Acharia, Basud.b 3794 
3 Shrl Athawal., Ramdas 394 3 Shri Adsul. Anandrao V. 3828,3873. 
4 Shrl Bhakta, Manoranjan 391 3898,3913 

5 Shrl Chltthan, N.S.V. 399 4 Shrl Ahlr, Hansraj G. 3769 

e Shrt Chowdhury, Adhlr 390 5 Shrl Appadural, M. 3801,3834 

7 Shri Jindal. Navaen 397 6 Shrl Argal, Ashok 3795 

8 Shri Kalmedl. Suresh 401 7 Shri Athawale, Ramdas 3860,3888, 
3909 

9 Shrl Kanodla, Mahelh 384 
8 Shri Barad, JuubhaJ Ohanabhal 3853 

10 Shrl Khand.lwal, Vljay Kumar 393 
9 Shrl Barman, Hitan 3773,3930 

11 Shrl Kharv.nthan, S.K. 387 
10 Shri Bannan, Ranan 3920 

12 Shri Krlplanl, Srlchand 400 

13 Shrl Kumar, Nikhll 390 
11 Smt. Bauri, Susmita 3852 

14 Shri Mehta, Bhuvaneshwar Prasad 388 12 Shrl Baxla, Joachim 3808 

Or. M.inya, Thokchom 398 13 Shri Bellarmln. A. V. 3788,3848, 15 3900 
18 Shrl Moghe, KrIshna Murarl 393 14 Shrl Bhadana, Avtar Singh 3815 
17 Smt. Nayak, Archana 389 

15 Shrl Bhagora, Mahavir 3922 
18 Shrl Patel. Klahanbhal V. 383 

Shri Bhakta. ManoranJan 3952 16 
19 Shrl Rajagopal. L. 396 

17 Shri Bi.hnoi, Jaswant Singh 3801 
20 Shri Reddy. G. Karunakara 395 

18 Shri Biahnoi, Kuldeap 3805 
21 Shri Saradgl, Iqbal Ahmed 385 

19 Shrl Bo •• , Subrata 3811 
22 Or. Sarma. ANn Kumar 392 

20 Shrl Budholiya, RaJnarayan 3923 
23 Shrl Scindla, Jyotlraditya M. 382 

21 Shri Chakraborty, AJoy 3813. 3883 
24 Shrl Shivajirao, Adhalrao Patll 388 

22 SM Chaura. Bapu Harl 3825 25 Shri Sjngh, Rawall Raman 382 

383 23 Shri Chavda, Harlalnh 3799,3833, 26 Shri Singh. Sugrib 3875. 3951 
27 Shrl Solanki, Bhupendrulnh 38,4 24 Shri Chowdhury, Adhir 3795 
28 Shri Trlpathy, Braja Kllhore 395 

Shrl Darbar, Chhattar Singh 25 3779. 3926 
29 Shri Vadav, AnJan Kumar M. 387 

26 Smt. Deo, Sangeeta Kumarl Singh 3797.3833 
30 Shri Vadav, Kailash Nath Singh 397 .- .. _ .. - -
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27 Shrf Deora, MHInd 3791,3850, 52 Shrf Kunnur, Manjunath 3914 
3883,3939, 

53 Adv.K~,Sure.h 3921 3948 

28 Shri Ohotre, Sanjay 3825 54 Shrf Madam, Vikrambhai Arjanbhai 3839. 3879 

29 Shrf Fernandes, George 3835 
55 Shrl Maharla, Subhaah 3861 

30 Shrl Gadhavi, P.S. 
56 Shri Mahalo, Sunil Kumar 3797.3799, 

3809, 3931 3872 
31 Shrl Galkwad, Eknath M. 3906 57 SmL Maheahwari, Klran 3923 

32 Smt. Gandhi, Maneka 3798 58 SM Mahtab, Bhartruhari 3792 

33 Smt. GawaJi, Bhavana P. 3825 59 Shri Mahto, Teklal 3823,3924 

34 Shrl Gohain, Rajen 3893 60 Prof Malhotra. Vijay Kumar 3782,3874 

35 Shri Harsha Kumar. G.V. 3803,3854, 61 Sml Mane, Nivedita 3906 
3897,3942, 62 Dr. Manoj, K.S. 3921 
3953 

Ch. Hassan, Munawar 
63 Shrl Malood, Rasheed 3766,3808. 

36 3816, 3868 3859,3896. 

37 Dr. Jagannath. M. 3808 3940 

38 Shri Jena, Mohan 3832 64 Dr. Medlyam. Babu Rao 3820,3870, 
3894· 

39 Shri Jha, Raghunath 3796,3857, 65 Shri MeghwBi, KaHaah 380· 
3891 

66 Shri Mehta, Bhubne.hwar Prasad 3871 
40 Shri Jindal. Naveen 3849,3886. 

3906.3915 67 Dr. Me/nya. Thokchom 3852 

41 Shri Kalmadi, Suresh 3927 68 Dr. Mishra, Rajesh 3815 

42 Shri Kanodia. Mahesh 3865 69 Shri Mistry. Madhusudan 3767,3790 

43 Dr. Kathiria, Vailabhbhai 3808, 3921 70 Shri Mohale, Punnu Lal 3821 

44 Shri Khaire. Chandrakant 3m, 3795, 71 Shri Mohan, P. 3865 

3847,3866 72 Shri Mohlte. Subodh 3789,3855. 

45 Shrl Khan, Sunil 3783,3852. 
3885,3911 

3887,3905, 73 SM Murmu. Hemlal 3801.3889, 
3950 3893 

46 Shrl Khanna, Avinaah Rai 3765 74 Shri Nalk, Shrlpad Ves.o 3768,3787. 
3951 

47 Shri Kharventhan. S.K. 3845.3880, 
3902,3952 75 Shrl Nayak, Ananta 3889 

48 Shri Koshal, Raghuvee, Singh 3770,3919 76 Shri Owaisi. Asaduddin 3814.3822. 
3878. 3908 

49 Shri Krlplanl. Srlchand 3933.3937 
77 Shri Pallani Shamy. K.C. 3771,3846. 

50 Shri KrIshna. V1joy 3800 3881,3904, 
3947 

51 ShrI Kwnar, ShaItendra 3793 
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78 Dr. Pandey, Laxmlnarayan 3768,3787 102 Shri Reddy, Magunta Sreenlvasulu 3829,3906 

79 8hrl Parate, Dalpat Singh 3795,3808, 103 Shrl Renge Patil, Tukaram 3799,3872 
3824,3865, Ganpatrao 
3951 

104 Shrl Saradgl, Iqbal Ahmed 3858,3890, 
80 Shri Patel, Dahyabhal Yallabhbhal 3n8,3862, 3943,3951 

3895 
105 Dr. Sarma, Arun Kumar 3851 

81 8hr1 Patel, Jlvabhal Ambalal 3797 
106 Shri Sathyanarayana, Sarvey 390:; 

82 Shrl Patel, KlshanbhaJ V. 3861,3901, 
3912, 3946 107 Shri Satpathy, Tathagata 3781 

83 SmL Paterlya, Neeta 3785, 3844, . 108 Shri Sclndia, Jyotiraditya M. 3821, 3877 
3951 

109 Dr. Senthil, R. 3802,3876, 
84 Shrl Pathak, Brajesh 3836, 3852 3935 

85 Shrl Pam, Balasaheb Vlkhe 3819 110 Shri Shakya, RaghuraJ Singh 3801 

86 Smt. Patil, Rupatal Dillprao 3768, 3782 111 Shri Shivajirao, Adhalrao Palil 3826,3866, 
Nllangakar 3873,3938 

87 Shrl Patll, Shrlnlwas Dadasaheb 3830 112 Prof. Shiwankar, Mahadeorao 3841,3878, 
3913 

88 Shrl Patle, ShlshupaJ N. 3841,3878, 
3913 113 Smt. Shukla, Karuna 3782,3951 

88 Dr. Paul, Sebastian 3812 114 Shri Siddeswara, G.M. 3820, 3827 

80 Shri Ponnuswamy, E. 3804 115 Shri Singh, Chandrabhan 3774 

91 Shrl Prabhu, Suresh Prabhakar 3793,3934 116 Ch. Singh, Chaudhary Lal 3831 

92 Shrl Prasad, Harlkewal 3797 117 Shri Singh, Kirtl Vardhan 3906 

93 Shri Radhakrlshnan, Varkala 3806 118 Shrl Singh, Mohan 3828 

94 Shrl RaJagopal, L. 3925,3936, 119 Shrl Singh, Sugrib 3864,3889, 
3945 3941,3949 

95 Shrl Rajendran, P. 3776 120 Shrl Singh, Uday 3795,3927, 
3951 

96 Shrl Ramakrishna, Badlga 3784,3843, 
3884,3907, 121 Shrl Singh, Rajlv Ranjan "La/an" 3818 
3916 122 Shri Solanki, Bhupendrasinh 3865 

97 Shri Rana, Kashlram 3817 123 Shrl Subba, M.K. 3775 
98 Shrl Ravichandran, Sipplparai 3838,3951 124 Shri Subbarayan, K. 3807,3808 
99 Shri Rawale, Mohan 3824 125 Shri Suman, Ramjl Lal 3818 ' 

100 Prof. Rawat, Rasa Singh 3780,3824, 126 Smt. Thakkar, Jayaban B. 3786 
3924 

Shri Thomas, P.C. 127 3837,3928 
101 Shri Reddy, G. Karunakara 3842.3882, 128 Shri Thummar, V.K. 3810, 3875 3903.3914 
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129 Shri Tripathy, Braja Kishore 3867,3892, 133 Shrl Yadav, An)an Kumar M. 3853, 3951 
3910,3917 

130 Shrl Vallabhaneni, Balaahowry 3805,3856, 
134 Shrl Yadav, Balelhwar 3865 

3899, 3944 135 8hr1 Yaelav, Girldharl 3772,3810, 
131 Shri Verma, Bhanu Pratap Singh 3786 3853 

132 Shrl Verma, Ravl Prakash 3826,3873, 136 Shrl Yerrannaidu, Klnjarpu 3840,3932, 
3913,3918, 3953 
3929 
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